
1. Silence 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, March 19, 1971IPhalguna 28, 1892 (Sab) 

No.1 (11 
To mark the solemn occasion of the first sitting of the Fifth Lc 

Sabha, Members stood in silence for a short while. 
2. List of Members Elected to Lok Sabha 

Secretary laid on the Table a Book, presented to the Speaker by tl: 
Chief Election CommisSoioner, containing the list of Members elected 1 
the Lok Salbha at the general election of 1971. 
3. Panel of ChairmeD 

The Speaker pro 'tern. announced that he had nominated the followill 
Members on the Panel of Chairmen:-

fl) Prof. R. D. Bhandare 
(2) Shri Jyotirmoy Basu 
(3) Shri K. Manoharan 

4. Oath or Affirmation 
The Speaker pro tern., Shri Govind Das, having already taken oat 

before the President, signed the Roll of Members and took his seat j 
the House. 

Thereafter, 466 Members made and subscribed the oath or affirmatic 
as follows and took their seats in the HouSoe:-

205 in Hindi 
141 in English 
27 in Tamil 
I:!. in Bengali 
12 in Marathi 
11 in Kannada 
11 in Oriya 
1~ in Urdu 
8 in Telugu 
7 in Malayalam 
6 in Sanskrit 
5 in Assamese 
5 in Gujarati 
4 in Punjabi and 
1 in Kashmiri 

(Lok Sabha adjourned till 1'1 A.M. on Monday. the 22nd March, 1971, 
S. L. SHAKDHER:'I Secreta •. ~ 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday, March 22, 1971IChaitra I, 1893 (Saka) 

No. Z 

1. Oath or AfBrmatioD 
*Thirty-four Members made and subscribed the oath or affirmation as 

Iallows and took their seats in the House.:-
18 in Bengali 
6 in English 
5 in Hindi 
2 in Malayalam 
1 in Kashmiri 

in Tamil and 
, ,lin Telugu 

t.' Ml "ion for Election of Speaker 
Shrimati Indira Gandhi moved the following motion:-

;'That Shri G. S. Dhillon, a Member of this House, be chosen as the 
Speaker of this House." 

Shri R'lj Bahadur seconded the motion. 
The motion \Vao; adopted unanimously and Shri G. S. Dhillon was 

. chosen as t1le Speaker. 
Shrimati Indira Gandhi and Shri A. K. Gopalan conducted Shri G. S. 

Dhillon to the Chair. 
3. Felicitations to the SPeaker 

The following Members offered felicitations to the Speaker:-
(1) Shrimati Indira Gandhi' 
(2) Shri A. K. Gopalan 
(3) Shri Govind Das 
(4) Shri K. Manoharan 

.-._ ..... --.. ---------.~ _ .•.. _ .... ----.-- ---_ ...• -... - ....... ~ .- ... - - . 

*Five Members took oath/affirmation after the election of Speaker. 
[P.T.a. 



(5) Shri Indrajit Gupta 
(6) Shri Atal Bihari Vajpayee 
(7) Shri Shyamnandan Mishra 
(8) Dr. G. S. Melkote 
(9) Shri P. K. Deo 

(10) Dr. Karni Singh 
(11) Shri Tridib Chaudhuri 

',' 

(12) Shri Shibban La! Saksena 
(13) Shri M. Muhammad Ismail 
(14) Shri Madhu Dandavate 
(15) Shri Ram Deo Singh 
(16) Shri Birender Singh 

, ' 

(17) Shri Varkey George 
(18) Shri B. P. Maurya 
(19) Shri Shamim Ahmad Shamim 
(20) ,Shri Shiv Kumar Shastri 

The Speaker in reply thanked the Members. 

" 

(Lok Sabha adjourned till half-an-hour after the President's Address on 
Tuesday, the 23rd March, 1971) 
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LOK SABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Tuesday, March 23, 1971/Chaitra 2, 1893 (Saka) 

No.3 
I. Oath or Affirmation 

'fwo Members made and subscribed the oath or affirmation in Bengali 
,1:lU took their seats in the House. 

.• President's Address-Laid 011 the Table 

S(~cretary laid on the Table a copy of the President's Address to both 
Houses of Parliament assembled together on the 23rd March, 1971. 

3. Obituary References 

'lhe Speaker; Shrimati Indira Gandhi; Sarvashri A. K. Gopalan, K. 
l\lanohal'an, H. N. Mukerjee, Atal Bihari Vajpayee, P. K. Deo, Dr. G, S. 
;\],'lkote, Sarvashri Shyamnandan Mishra, Madhu Dandavate, Dr. Karni 
.3ingh, Sarvashri M, Muhammad Ismail, Ganapati Tukaram Gotkhinde, 

lsmo de Sequeira and Ram Deo Singh made references to the passing 
. .Jy of Sh1'i Muhhamad I,slammuddin, who was a Member of the First 
1 'k Sabhs; Dr. Edward Paul Mathuram, who was a Member of the First 
L ,k Sabha; Shri Nath Pai, who was a Member of the Second, Third and 

,lrth Lok Sabha; Shri C. N. P. Sinha, who was a Member of the Fir&t 
• I~ SabhH; Shri K. M. Munshi, who was a Member of the Constituent 
Assembly and Provisional Parliament; Shri B. P. Chaliha, who was a 
Member of the First Lok Sabha; and Shri D. C. Mallik, who was a Mem-
ber of the Second Lok Sabha. 

~ Thereafter, Members stood in silence for a short while as a mark of 
i~ respect. 

,,~. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following Ordinances (Hindi and English 
versions) under provisions of article 123 (2) (a) of the Consti-
tution:-

)
i) The State of Himachal Pradesh (Am~ndment) Ordinance, 

1971 (No. 1 of 1971) promulgated by the President on the 
5th JanuarY,,1971. 

[P.T.C. 
4 



/ ii) The West Bengal Security (Tripura Re-enactin~&) Am~Qd
ment Ord.inanoe, 1971 (No. 2 ot 1971 promulgated by th~ 
President on the 24t.'1 January, 197'1. 

(iii) The Labour Provident Fund Laws (Amendment) Orciinance, 
/ 1971 (No. 3 of 1971) promulgated by the Presidl. .. ' on the 

13th February, 1971. 
(2) A copy of Notification No. S.O. 923 (Hindi and En~lsh ver-

/ siona) published in Gazette of India da~ the 23rd February, 
1971 declaring service connected with the supply, distribution 
and transmission of electrical energy to· the public and thE> 
maintenance of operational eftici'cmCY within the areas of, or 
served by, th~ municipal electrical undertakingii at Madurai, 
Coimbator, Karur, Thapjavur and Pollachi in the State of 
Tamil Nadu, to be an essential service for the purposes of the 

_ Essential S:>rvices Maintenance Act 1968, under sub-section 
/-(2) of section 2 of the said Act. 

V _ f (3) (i) A copy of the proclamation (Hindi and English versions) 
/ dated the l'lth January, 1971 issued by the President under 

clause ( 1) of article 356 of the Constitution in relation to the 
State of Orissa publ~shed in Notification No. G.S.R. 67 in 
Guette of Jindia dated the 11th Januar.y, 1971, under articl6 r 356(3) of the Constitution: 

'i) A copy of the Order (Hindi and English ver~ions) dated the 
( 11th January, -'1971, made by the President in purau8nce of 

sub-clause (i) of clause (c) of the above proclamation, ?ub-
. Hshed in Notification No. G.S.R. 68 in Gazette of India dated 
/' the .11th January, 1971. 

·V I (4) A copy of the Wireless Messages dated the 11th January, 1971 
from the Governor of Orissa to the President. 

../(5) A copy of the Proclamation (Hindi and English versions) dated V / \ the 23rd January, 1m issued by the President under clauSL. 
(2) oT article 356 of the Constitution revokin~ the Proclama-
tion issued by him on the 11th J'anuary. 1971 in relation to the 
State of Orissa, 'published in Notification No. G.S.R. 119 in 
Guette of India dated the 23rd January, 1971, under article vr:; 356(3) of the Constitution. 

'. 1(6) (i) A copy of the Proclamation (Hindi and English veraions) 
. dated the 23rd January, 1971 issued by the 'President under 

clause (1) of article 356 of the Constitution in relation to the 
State of Orissa published in Notiflc'ation No. a,s.R. 120ii.~· 
Gabette of India dated the 23rd January, 1971 under article 
356(3) of the Con&titution. . ' . , • 

I (ti) A copy of the Order (Hindi and English versions) dated the 
23rd January, 1971, made by the President in: pu~ance of 
sub-clause (i) of clause (c) of the above proclam~~n. pub-
lished in Notification No. O.S.R. 121 in Gazette of Indla dated 
the 23rd January. 1971. 

A copy of the Report (Hindi and English versions) of the 
Governor of Orissa dated the 20th January, 1971 to the Presi-
dent. --

5 



(8)o'-Xi) A copy of the Proclam,ation (Hindi and .English versions) V dated the 23rd March. Jf!71 ISSUed by the PreSIdent under clause 
(1) of artlMe 368 of e Constitution in relation to the State 
of Orissa published in Notification No. G.S.R. 398 in Gazette 
of India dated the 23rd March, 1971, under article 356 (3) of 
the Constitution. 

~ A copy of the Order (Hindi and English versions) dated the 
23rd March, 1971, made by the President in pursuance of sub-
dause (i) of clausra (c) of the above Proclamation, published 
in Notification No. G.S.R. 399 in Gazette of India dated the \ -v., 23rd March, 1971. 

(9) A copy of the Trunk Telephone Message dated the 22nd March, 
1971 from the Governor of Orissa to the President. 

(10) A copy of Notification No. G.S.R. 152 (Hindi and EngliBh 
~versions) published in Gazette of India dated the 29th January. 
,,'\ 1971 declaring service in the Food Corporation of India to be 

an essential service for the purposes of Essential Services 
Maintenance Act, 1968, under sub-section (2) of section 2 of 
the said Act. 

/( 11) A copy of Notification No. S.O. 217 (Hindi and English ver-
v sions) published in Gazette of India dated the 8th January 

1971 declaring service connected with the supply of electricai 
energy to the public in thra State of Binar or with the genera-
tion, storage or transmission of electrical energy for the pur-
pose of such supply, to be an essential service for the purposes 
of Essential Services Maintenance Act, 1968, under SUb-section 
(2) of Section 2 of the said Act. 

S., St.tement Re': Supplementary Demands for Grants (Railways) for 
1978-71 

Shri K. Hanumanthaiya presented a statement showing Supplemen-
tary Demands for Grants in respect of the Budget (Railways) for 1970-
'( 1-

ti, Statement Re: Supplementary Demands for Grutl (Gen .... l) for 
197&-71 

Shri Vidya Charan Shukla presen'ttld a statement showing Supple-
mentary Demands for Grants in respec,t of the Budget (General) for 
1970-71. 

'I. Sutement Re: Supplementary Demands for Grants (Manipur) for ", J 1870-71'" . 

Shri Vidya Charan Shukla presented a statement showing Supple-
mentary Demands for Grants in respect of the Union territory of Mani-
pu~ for 1970-71. 

/ 
~, The Budpt (Railw~ys) 1171-72 

Shri K. Hanumanthaiya presented a statement of the estimated 
receipts and expenditure of the Government of India for the year 1971-72 
in r~pect of Rallways.-

(j' 
[P.T.c. 



". The M"aldpur BUdpt-1911-TZ 

J Shri Vidya Charan Shukla laid on the Table a statement of the esti-
I mated receipts and ex·penditun! of the Union territory of Manipur for 
t tone year 1971-72, together with his statement thereon.· 
~ 

, (Lot· Sabha adjoumed till 11 A.M. on Wed.nesd'ay" the 24th March, 1971) 

., 
GMGIPND-LS 1--3646 (D) LS-23-3-71-810. 

S .. 1.. SHAKDHER, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, March 24, 1971/Chaitra 3, 1893 (Saka) 

No.4 
1. Oath or AftirmatiOD -

'l'wo Members made and subl:lcribed the oath as follows and took their 
seats in the House:-

: 1 in English and 
1 in Mal'athi 

2. Calling Attea.tiOD 
; SH-ri Shashi Bhusban called the attention of the Minister of Tourism 

and :CiviI Aviation to the situation arising out of work-to-rule policy 
adopted by the employee!.' of the Indian Airlines Corporation and conse-

.quent lock-out declared by the management of the Corporation. 
The Minister of Tourism and Civil Aviation made a statement in 

Tegard thereto. 
, /. 

: 3. As.-t to Bills 
, \ (i) Secretary laid on the Table following fiVe Bills passed by the 
Houses of Parliament during the Twelfth Session of Fourth Lok Sabha 
and assented to:-

(1) The Appropriation (No.4) Bill, 1970 
(2) The Appropriation (No.5) Bill, 1970 
(3) The Appropriation (Railways) No. 4 Bill, 1970 
(4) The Appropriation (Railways) No.5 Bill, 1970 
(5) The Indian Medicine Central Council Bill, 1970 

, (ii) Secretary also laid on the Table copieS', duly authenticated by 
-the Secretary of Rajya Sabha, of the following six Bills passed by the 
HoUses of Parliament during the Twelfth Session of Fourth Lok SBbha 
and, assented to:-

.1 (1) The Foreign Exchange Regulation (Amendment) Bill, 1970 
(2) The Salaries and Allowances of Ofticers of Parliament 

(Amendment) Bill, 1970 
(3) The Tea Districts Emigrant Labour (Repeal) Bill, 1970 

[P.T.O. 



(4) The Central Labour Laws (Extension to Jammu and Kashmir) 
Bill, 1970 

(5) The Coal Mines (Conservation and Safety) Amendment Bill, 
1970 

(6) The State of Himachal Pradesh Bill, 1970 

4. Panel of Ohairmen 
The Speaker announced that he had nominated the following Mem-

hers on the Panel of Chairmen:-
(1) Shri K. N. Tewari 
(2) Prof. R. D. Bhandare 

6. The Budget (Railways) 
ThE' following items of business were taken up together:-

*(i) General Discussion on the Budget (RaUw9YI) for 1971-72. 
*(ii) Demands for Grants on Account Nos. 1 to 11. ll-A and 12 to 

16 in respect of the Budget (Railways) for 1971-72. 
*Oji) Supplementary Demands for Grants Nos. 8, 16 and 17 in 

respect of the Budget (Railways) for 1970-71. 
The followin~ Members took part in the combined debate:-

(l) Shri Mohammed Ismail 
(2) Shri Liladhar Kotoki 
(3) Shri M. Kalyanasundaram 
(4) Sardar Swaran Singh 
(5) Shri Shamim Ahmad Shamim 
(6) Shri P. K. Ghosh 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 
(7) Shri C. Chittibabu 
(8) Shri Shrikrishna Vaijanath Dhamankar 
(9) Shri Jagannath Rao Joshi 

(10) Shri Jagdish Chandra Dixit 
(11) Shri Pravinsinhji Natvarsinhji Solanki 
(12) Shrimati Sahodrabai Rai 
(13) Shri M. M. Joseph 
(14) Shri N. K. Sanghi 
(15) Shri Ram Deo Singh 
(18) Shri Deonandan Prasad Yadav 
(17) Shri M. Satyanarayan Rao 
(18) Shri Rajend'I'a' Prasad Yadav 
(19) Shri Damodar Pandey 
(20) Shri Ranbahadur Singh 
(21) Shri P. Ranganath She~oy 
(22) Shri Chandra Bha~i Tewari 
(23) Shri Govind Das < 

---- .. _, --- - .. -_.,-- ---'---'--- .--_ .. _. 
* Discussed together. 



,,'-

(24) Shri Ramavatar Shastri 
(25) Shri Tula Ram 
(26) Shri Ram Chandra Vikal (Speech unfiniBhed). 

The discussion was not concluded. 
(Lok Sabha adjourned at ~30 P.M. and re-assembed at 5 P.M.) 

,8. The Budget (General) 1971-72 
Shri Y. B. Chavan presented a statement of estimated receipts and ex-

penditure of the Government of India for the year 1971-72. 

7~ Government BiD-introduced 
v ThE' Finance Bill, 1971. 

(l.ok Sabha adjourned till 11 A.M. on Thursday, the 25th March. 1971) 

S. L. SHAKDHER, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Thursday, March 25, 1971/Chaitra 4, 1893 (Saka) 

\,' 
I. CalUa. Att.tlon 

No. 5 

, Shri S. M. Krishna called the attention of the Minister of Finance to 
the reported shortage of small coins in the country. 

,The Minister of State for Finance made a statement in regard thereto. 
2. ,Paper Laid on the Tahle 
, "'A copy of the Indian Telegraph (Eleventh Amendment) Rules, 1970 
(Hindi and English versions) published in Notification No. G.S.R. 2030 
In- Gazette of Indl81 dated the 19th December. 1970, was laid on the Table 
U~~e'l' sub-section (5) of section 7 of the Indian Telegraph Act, 1885. 
3. The Budpt (Railways) 

Combined discussion on the following items of business continued 
and was concluded:-

*(i) General Discussion on the Budget (Railways) for 1971-72. 
*(ii) Demands for Grants on Account Nos. 1 to 11, ll-A and 12 

to 16 in respect of the Budget (Railways) fOf 1971-72. 
*(iii) Supplementary Demands for Grants Nos. 8, 16 and 17 in 

respect of the Budget (Railways) for 1970-71. 
Seventy-four cut motions [Nos. 1, 2, 29 to 32, 37 to 43, 55, 57, 58 to 63. 

68, 69, 72 to 78, SO, 82 to 89. 96, 97, 99 to 106, 112 to 128, 141 to 143, 151 
to 154 a-:Jd 157] relating to the Demands for Grants on Account in res-
pect of the Budget (Railways) for. 1971-72, were moved and negatived. 

The following Members took part in the combined debate:-
(l) Shri Ram Chandra Vikal 
(2) Shri N. Sreekantan Nair 
(3) Shri Anant Prasad Sharma 
(4) Shri P. K. Deo 
(5) Shri Biren Dutta 
(6) Shri F. H. Mohsin 

Shri K. Hanumanthaiya replied to the debate. 

*Discussed together. 

II 
[P.T.a. 



All the Demands for Grants on Account in respect of the Budget 
(Railways) for 1971-72, as shown under column 3 of the printed List of 
Demands for Grants on Account in respect of the Budget (Railways) lor 
1971-72, were voted in full. 

All the Supplementary Demands for Grants in respect of the Budget 
(Railways) for 1970-71, as shown under column 3 of the printed List of 
Sllpplementary Demands for Grants in respect of the Budget (Railways) 
for 1970-71, were voted in full . 

.,~. Government Bill-latrod.eed 

, ' 

The Appropriation (Railways) Vote on Account Bill, 1971 
S. Govt"mment BDl-PaS8ed 

The Appropriation (Railways) Vote on Account Bill, 1971. 
The motion for consideration of the Bill was moved by Shri K. 

Hanul43nthaiya. 
The following Members took part in the debate:-

(1) Shri Shibban Lal Saksena 
(Lok Sabha adjourned at 1-05 P.M. and re-aasembled at 2 P.M~) 

(2) Shri Shivshankar Prasad Yadav 
(3) Shri Mallikarjun 
(4) Shri Nagendra Prasad Yadav 

Shri K. Hanumanthaiya replied to the deba~. 
The motion for consideration was adop~ed and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. -Clause 1, the Enactin~ Formula and the Lon~ Title were alr.o adopted. 
'!'he motion that the Bill be passed was moved by Shri K. Hanumall-

tbaiya. 
The motion was adopted and the Bill was passecl. 

vi. Government Bill-Introclw:ed 
~ The Appropriation (Railways) Bill, 1971. 

7. GoYel'llment BIIl-Pused 
The Appropriation (Railways) Bill, 1971 

The motion for consideration of the Bill was moved by Shri K. 
Hanumanthaiya. 

The lDotion for consideration was adopted and clause-by-elause consi-
deration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K 

Hanumanthaiya. 
The motion was adopted and the Bill waF' passed. 

121M&:: 
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- 8. The Manipur Budget 
The following items of busine&'s WeIe taken up together:-

•• (i) General Discussion on the Budget for the Union territory 
of Manipur for 1971-72. 

··(ii) Demands for Grants on Account NeB. 1 to 44 in respect of 
the Budget for the Union territory of Manipur for 1971-72. 

··(iii) Supplementary Demands for Grants Nos. 1, 4, 5, 7, 9 to 16. 
18, 20, 21, 23 to 28. 30 to 33, 36, 38 and 44 in respect of th~ 
Budget fol' the Union territory of Manipur for 1970-71. 

The cut motions relating to the Supplementary Demands for Grants 
in respect of the Budget for the Union territory of Manipur for 19'70-71. 
were moved and negatived. 

The following Members took part in the combined debate:-
(1) Shri Das'Bratha Deb 
(2) Shri N. Tombi Singh 
(~) Shri Jhark'hande Rai 

Shri Vidya Charan Shukla replied to the debate. 
AlI the Demands for Grants on Account in respect of the Budget for 

the Union territory af Mani;:mr for 1971-7.2, as shown under column 3 
of the printed List of Demands for Gr8llts on Account in respect ef the 
Budget (Manipur) for 1971-72. were voted i~ full. 

AU the Supplementary Demands for GI:8llts in respect of the Budget 
the Union telTitory of Manipur for 1970-71, a!l shown under column 

3 of the printed List of Supplementary Demands for Grants in respect 
of the BudJ{et for the Union territory of Manipur for 19'10-71, were 
voted in fuD. 
n G9vemment Bill-Introduced 

." The Manipul' Appropriation (Vote on Account) Bill, 1971. v' 

"to. Government Bill-Passed 
The Manipur Appropriation (Vote on Account) Bill. 19'71 

The motion for consideration of the Bill was moved by Shri Vidya 
Charan Shukla. 

The motion for consideration was adopted and clause-by-cl!luse consi-
'''Ition of the Bfll was taken up! 
Clauses 2 'and 3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also ado,;>ted. 
The motion that the Bill be passed was moved by Shri Vfdya Charan 

ShUkla. ' 
The motton was adopted and the Bill was passed. 

----- -_.,-_. ----- -_." ._-_.-
··Discussed together . 

...,' .: .. [p.T.O. 
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It. GovemmeDt Bill-Introduced. 
.I The Manipur Appropriation Bill, 1971. 

12. Government Bill-Passed 

The Manipur Awropriation Bill, 1971 

The motion for consideration of the Bill was moved by Shri Vidya 
Charan Shukla. -

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. -. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Vldya Charan 
Shukla. 

The motion was adopted and the Bill was passed. 

13. Supplementary Demands for Grants (General) For It'1O-71 
Discussion on the Supplementary Demands for Grants Nos. 1, 2, ., 6, 

7, 16, 17, 19, 21, 22, 25, 29, 30, 32 to 35, 37, 39, 43. 45. 48, ~O to 55, 57; 
60 to 62, 68, 74, 76, 77, 79, 81, 84, 85, 91, 92, 95, 99, 105, 108, 111, 113 to 
115, 119, 127, 128, 134, 136 and 137 in respect of the Budget (General) for 
1970-71, commenced and was concluded. 

Two cut motions were moved and negatived. 
All the Supplementary Demands for Grants' in respect of the Budget 

(Genernl) for 1970-71, as shown under column 3 of the printed List of 
Supplementary Demands for Grants in respect of the Budget (General) 
for 19'70-71. were voted in full. 

t 4. Government BIll-Introduced 
.,.. The Appropriation Bill, 1971. 

15. Government Bill-PasSed 
The Appropriation Bill, 1971 

The motion for consideration of the Bill was moved by Shri Vidya 
Charan Shukla. 

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up. 

ClauseR 2 and 3 and the Schedule were adopted. 

Clausp 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shrt Vidya Charan 
Shukla. 

The motion was adopted and the Bill was passed. 

14 



General Discussion on the Budget (General) for 1971-72, commenced. 
The following Members took part in the debate:-

(1) Shri K. N. Tewarl 
(2) Shri Saroj Mukherjee 
(3) Shri M. B. Rana 
(4) Shri Surendra Mohanty 
(5) Shri Shivnath Singh 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 26th March, 1971) 

\ 

IS 
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S. L. SHAKDHER, 
Secretary. 



LOK SABItA 

BULb!:TIN-PART I 
(Brief Record of Proceedings) 

Frida~, March 26, 1971/Chaitra 5, 1893 (Saka) 

No.8 
1~ Oath or ABlnaatioD 

• 

-Three' Members made and subscribed the oath or aftlrmation u 
follows and took their seats in the House:-

2 in English 
1 in Bengali 

'2. CaUiq AtteDtioa 
" Shri Atal Bihari Vajpayee called the attention of the Minister of 
Home Affairs to the reported atrocities infiicted on Harijans of Chou 
Khatu in Nagaur District (Rajastha,n) resulting in the death of two per-
sons and demolition of houses. 

The Minister of State for Home Affairs made a statement in regard 
. thereto. -.. 

3. Papen Laid OD the Table 
The .~ol1owing papers were laid on the Ts,ble:-
\ "(1) A copy of the Monopolies and Restrictive Trade Practices 

J.Amendment) Rules, 1971 (Hindi and English versions) pub-
Tished in Notification No. G.S.R. 92 in Gazette of India dated 
the 12th January, 1971, under sub-section (3) of section 67 of 
tbe Monopolies and Restrictive Trade Practices Act, 1969. 

,(2) A copy of the Gold Control (Forms, Fees and Miscellaneous 
Matters) Amendment Rules, 1970 (Hindi and English versions) 
publimed in Notification No. S.O. 19 in G~tte of India dated 
the 2nd January, 1971, under sub-section (3) of section 114 of 
the Gold (Control) Act, 1968. 

,..-(3) A copy of the Income-tax (Fifth Amendment)· Rules, 1970 
. (Hindi and English versions) published in Nottfication No. 

S.O. 4001 in Gazette of lQdia dated the 16th' December, 1970,. 
under section 296 of the Income-tax Act, 1961 together with an 
explanatory memorandum. 

-One Member tpok oath after the Calling Attention. 
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in GaZette of India dated the "ist March, ur11,- -tinder . sub~ 
section (4) of section 46 of the Wealth Act, 1957. 

(5) A copy each of the following Notifications (Hindi and English 
versions) under sectior 38 of the Central Excises and Salt r-
Act, UM4:- -

(i) The Central Excise (Fourteen Amendment) Rules, 1970 
pubUshed in Notification No. G.S.R. 2065 in Gazette of India 
dated the 26th December, 1970. 

(li) The Central Excise (First Amendment) Rules, 1971 pub-
lished in Notification No. G.S.R. 63 in Gazette of India dated .111. 
the 9th January, 1971. ~ 

(6) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962 anQ 
section 38 of the Central Excises and Salt Act, 1944:- . 

(i) The Customs and Central Exci&e Duties Export Drawbac.J; 
(General) Eighty-second Amendment Rules, 1970, published 
in Notification No. G.S.R. 1984 in Gazette of India dated the 
5th Decemb~r, 1970. 

(ii) The Customs and Central Excise Duties Export Drawback 
(General) Eighty-third Amendment Rules, 1970, published 
in Notification No. G.S.R. 2004 in Gazette of India dated the 
12th December, 1970. 

(iii) The Customs and Central Excise Duties Export Drawback 
(General) Eighty-fourth Amendment Rules, 1970, published 
in Notification No. G.S.R. 2036 in Gazette or India. daied the 
19th December, 1970. 

(tv) The Customs and Central Excise Duties Export Drawback ' 
(General) Eighty-fifth Amendment Rules, 1970, pubUshed . 
in Notification No. G.S.R. 20:i7 in Gazette of India dated the 
19th December. 1970. 

(v) The Customs and Central Excise Duties Export Drawback 
(General) Eighty-sixth Amendment Rultas, 1970, published in 
Notification No. G.S.R. 2038 in Gazette of India dated the 
19th December, 1970 . 

. -' (vi) The Customs and Central Excise DUties Export Drawback 
(General) Eighty-seventh Amendmer:t Rules, 1970, pub-
lished in Notification No. G.S.R. 2039 in Gazette of India 
dated the 19th December, 1970. 

(vii) G.S.R. 20.1 published in Gazette of India dated the 19th 
December. 1970 containing erratum to Notification No. 
G.S.R. 1859 dated the 31st October, 1970. 

(viii) The Customs and Central Excise Duties Ex~rt Drawback 
• (General) Etghty-eigbth Amendment Rules. 1870, pu.bUlh-

ed in Notification No. G.S.R. 2066 in Ga.tte of India dated 
the 26th December. 1970 . 

. 
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112 hOtlllC!ltlon No. V.S.H. 2067 in Gazette of India dated the 
26th December, 1970. 

(x) The Customs and Central Excise Duties Export Drawback 
(Ge~eral) First Amend~ent Rules, 1971 ~ub1ished in Noti. 
ficatlon No. a.s.R. 39 In Gazette of India dated the 2nd 
J'anuary, 1971. 

(xi) Tbe Customs and Central Excise Duties Export Drawback 
(General) Second Amendment Rules, 1971 publiihed in 
Notification No. G.S.R. 84 in Gazette of India dated the 16th 

. January, 1971. 
,(xii) The Customs and Central Excise Duties Export Drawback 

, ./ (General) Third Amendment Rules, 1971 published in Noti~ 
fication No. G.S.n. 85 in Gazette of India dated the 16th 
January, 1971. , ixiii) The Customs and Central Excise Duties Export Drawback 
(General) Fourth Amendment Rules, 1971 published in 
Notification No. G.S.R. 111 in Gazette of Lndia dated the 
23rd January, 1971. 

(Kiv) The Customs and Central Excise Duties Export Drawback 
\- (General) Fifth Amendment Rules, 1971 publi&hed in Noti~ 

fication No. G.S.R. 112 in Gazette of India dated the 23rd 
January, 1971. 

(xv) The Customs and Central Excise Duties Export Drawback 
~. (General) Sixth Amendment Rules, 1971 published in 

Notification No. G.S.R. 179 in Gazette of India dated the 
6th February, 1971. 

J (xvi) The Customs and Central Excise Duties Export Drawback 
(General) Seventh Amendment Rules, 1971 published in 
Notification No. G.S.R. 180 in Gazette of India dated the 
6th February, 1971. ' 

(xvii) The Customs and Central Excise Duties Export Drawback 
(General) Eighth Amendment Rules, 1971 publi&hed in 
Notification No. G.S.R. 181 in Gazette of India dated the 
6th February, 1971. 

\. 
(xviii) The Customs and Central Excise Duties Export Drawback 

(General) Ninth Amendment Rules, 1971, published in 
Notification No. G.S.R. 182 in Gazette of India dated the 
6th February, 1971. 

1 (xix) The Customs and Central Excise Duties Export Drawback 
(Genp.ral) Tenth Amendment Rules, 1971 published in 
Notification No. G.S.R. 217 in Gazette of India dated the 
13th February, 1971. 

'(xx) The Customs and Central Excise Duties Export Drawback 
\ .. , (General) Eleventh Amendment Rules, 1971 pubUr.hed in 

Notification No. G.S.R. 218 in Gazette of India dated the 
13th February, 1971. 
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(GelieriU) 'T~w~e;tlfft·th~\:==mP"! 
Notification No. G.S.R. 219 in Gazette of dated the 
13th February, 1971, together with an explanatory memo-
randum. 

(xxii) The Customs and Central Excise Duties ~port Drawback 
(General) Thirteenth Amendment Rules 1m published in ~- ... 
Notification No. G.S.R. 248 in Gazette 'of India dated the 
20th February, 1971. . \ 

(x·xlii) The Customs and Central Excise Duties Export Drawback 
(General) Fourteenth Amendment Rules, 1971 publi&hed in 
Notification No. G.S.R. 249 in Gazette of India dated the 
20th February, 1971. 

(7) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act. 1962:-

(i) G.S.R. 1985 published in Gazette of India dated the 5th 
December, 1970. 

(ii) G.S.R. 2006 published in Gazette of India dated the 12th 
December, 1970 together with an explanatory memorandum. 

\. (iii) G.S.R. 2007 published in GllZI?tte of India dated the 12th 
December, 1970 together with an explanatory memorandum . 

. , (iv) G.S.R. 2040 published in Gazette of India dated the 19th 
December, 1970. 

(v) G.S.R. 42 published in Gazette of India dated the 1st 
January~ 1971 together with an explanatory memorandum. 

I~ (vi) G.S.R. 89 published in Gazette of India dated the 16th 
January, 1971. 

(vii) G.S.R. 90 published in Gazette of India dated the 16th 
January,1971 together with an expl~natory memorandum. 

(viii) G.S.R. 91 published in Gazette of India dated the 16th 
January, 1971 together with an explanatory memorandum. 

(ix) G.S.R. 183 published in Gazette of India dated the 6th 
February, 1971 together with an explanatory memorandum. 

'. (x) G.S.R. 222 publir»hed in Gazette of India dated the 13th 
February, 1971 together with an explanatory memorandum. (~; 

(xi) S.O. 98 published in Gazette of India dated the lst January, it 
1971 together with an explanatory Memorandum. 

f.8) A copy each of the following Notificationa (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i)· G.S.R. 2005 published in Gazette of India dated the 12th 
December, 1970 together with an explanatory memorandum. 

(U) G.S.R. 2011 published in Gazette ot India dated the 15th 
December, 1970 together with an explanatory memorandum. 
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",' '(iii) G.S.R. 2043. 2044 and 2045 published in Gazette of India 
dated the 17th December, 1970 ,together with' an eXl'laDStory 

, memorandum. 
~ " 

(iv) G.S.R. 2047 an~ 2048 published in Gazette of India dated 
, the 18th December, 197'(). together with an explanatory 

memorandum. 
(v) G.S.R. 2063 and 2064 published in Gazette of India dated 

the 26th' December, 19'70 together with an explanatory 
memorandum· 

V 
(vi) G.S.R. 37 published in Gazette of India dated the 2nd 

January, 1971 together with an explanatory memorandum. 
,'"(vii) . G.S.R. 294 'published in Gazette of India dated the 27th 

February, 1971 together with an explanatory memorandum. 
,(viii) G.S.R. 295 published in Gazette of India dated the 27th 

". ,February, 1971 together with an explanatory memorandum. 

4. Messale from Rajya Suu 
Secretary reported a messa~e from Rajya Sabha that at its sitting 

held on the 25th March, 1971, Rajya Sabha passed the Imports and Ex-
ports (Control) Amendment Bill, 1971. -~..)IiI1 Passed by Rajya Sabha-Laid on the Table 

J Secretary laid on the Table a copy of the Imports and Exports (Con-
trol) Amendment Bill, 1971, as passed by Rajya Sabha. -6. Resi,nation by Member ... 

The Speaker informed the House that Shri Bhagirathi Gomango, an 
elected Member from Koraput constituency of Orissa, had resigned his 
,seat in Lok Sabha with effect from the 25th March, 1971. 
7. The Budget (General)-ltn-72 •. ~ .. 

The fol1owin~ items of business were taken up together:-
* (i) Further General Discussion on the Budget (General) for 

1971-72. 
*(ii) Demands for Grants on Account Nos. 1 to 142 in respect of 

the Budget (General) for 1971-72. 
~ Twenty-eight cut motions [Nos. 1 to 8 and 11 to 30] relating to the 

Demands for Grants on Account in re&pect of the Budget (General) for 
1971-72, were moved. 

The following Members took part in the combined debate:-
(1) Shri Sarjoo Pandey 
(2) Shri Hari Singh 
(3) Shri Chandrika Prasad 
(4) Shri C. C. Desai 

" .~ ...... ~--- -- .... -.-- --_._ ..... --_. __ ._;- .. . "._- _ ... _-_ .. ------------_ ... _-- -_ .... ~ 
"'Discussed together. 

[P.T.C. 
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(5) Shri M. S. Sivasamy 
(Lok.&lbha acljounw!d at 1 P.M. aM re48,embled At 2-05 P.M.) 

(6) Shri Narain Chand 
(7) Shri Virendra Agarwal 
(8) Shri K. G. Deshmukh 
(9) Shri Madhu Dandavate. 

(10) Shri C. M. Stephen (Speech unjiniahed). 
The discussion was not concluded. 

8. Statemeat by Minister 
The Minister of Tourism and Civil Aviation made a &tatlelDent regard-

ing an accident at the Indian Airlines hangar at New Delhi on the 25th 
March, 1971. 
9. Private Member's ReEolution-Under Consideration 

Shri Jyotirmoy Bosu moved the following Resolution:- " 
"This House, keepin~ in view the fact that in West Ben81 the 

C.R.P. and other Central Forces have been unlawfully acting 
beyond their jurisdiction causin~ &erious resentment amongst 
the people there, demands immediate withdrawal of such 
forces from West Bengal." 

An amendment was moved by Shri. Ranendra N ath Sen. 
The following Members took part in the debate:-

(1) Shrimati Sushila Rohatgi 
(2) Dr. Ranen Sen 
(3) Shri Vayalar Ravi 
(4) Shri Ram Ratan Sharma 
(5) Shri Benoy Krishna Daschowdhury 
(6) Dr. Kailashnarain Narula Sheonal'8in 
(7) Shri Samar Guha 
(8) Shri Chapalendu Bhattacharyya 
(9) Shri Sudhakar Pandey 

(10) Shri Anant Prasad Sharma (Speech unfiniahed). 
The discussion waft not concluded. " 

(Lok Sabha ad,o'Urtl.ed tin 11 A.M. on Saturd4l1_ the 27th March, 1971) 

~I 
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S. L. SHAKDHER, .. ' 
Secretary •. 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Saturday, March 27, 1971/Chaitra '6, 1893 (Saka) 

No.7 
\1. Oath or Aftirmation 

Shri Onkar Lal made and subscribed the oath in Hindi and took his 
seat .in. the ~ouse. 
2. Papers Laid on the Table ...,. . 

The following papers were laid on the Table:-

~:, (1) (i) A copy of the Twentieth RepOrt (Hindi and English ver-
sions) of the Union Public Service Commission for the period 
1st April, 1969 to 31st March, 1970, under ilrticle 323(1) of the 
Constitution. . 

(if) A statement (Hindi and English versions) showing reasons ior 
delay in the laying the above Report. 

~) (i) A copy of the Proclamation (Hindi and English versions) 
dated the 27th March, 1971 issued by the President under 
clause (1) of article 356 of the Constitution in relation to the 
State of Mysore published in Notification No. G.S.R. 467 in 
Gazette of India dated the 27th March 1971, under article 

~ 356(3) of the Constitution. 

V*(ii) A copy of the Order (Hindi and English versions) dated the 
27th March, 1971, made by the President in pursuance of sub-
clause (i) of clause (c) of the above Proclamation, published 
in Notification No. G.S.R. 456 in Gazette of India . dated the 

~27th March, 1971. 
. . "AI'(3) A copy of the Report (Hindi and English versions) of th.e 

Governor of Mysore dated the 26th March, 1971 to the PreSI-
dent. 

3. ,Statement Re: . Supplementary Demands for Grants (West ~al) for 
'1.1' 1,978-71 
, Shri Vidysl Charan Shukla presented a statement showing Supple-
,m~ntary Demands for Grants in respect of the State of West Bengal for 
"1970-7l. . ----.. ----.-------~----------'-----

·Laid at 2.05 P.M. 
[P.T.O. 



" 4. Statement Re: Supplementary Demands for Grants (OrillA) fur; 
J.,t70-1,1 

Shri Vidya Charan Shukla presented a statement showing Supple-
n:tJl1,tary Demancb for Grants in respectef the State of Orissa for 1970-71. 
1. Motion for Election of Deputy Speaker 

Shri A. K. Gopalan moved the following motion:-
"That Shri G. G. Swell, a member of this House. be chosen ClIO th~ 

Deputy Speaker of this House." 
Shri Ram Krishna Sinha seconded the motion. 
The motion was adopted unanimously and Shri G. G. Swell was' 

chosen as the Deputy Speaker. 

6. Felicitations to the Deputy Speaker 

The foitowing Members offered felicitations to the Deputy Speaker:-
(1) Shrimati Indira Gandhi 
(2) Shri A. K. Gopalan 
(3) Shri Krishnan M8noharan 
(4) Shri S. M. Banerjee 

'(5) Shri Shyamnandan MOOra 
(6) St)ri Jaga'nnath Rao Joshi 
(7) Dr. G. S. Melkote 
(8) Shri Piloo Mody 
(9) Shri Frank Anthony 

(IQ) Shri Samar Guha 
(11) The Speaker 

" 
f 

The Deputy Speaker in reply thanked the Speaker and the Members. I 
I . -

-.17. .temerrt Ity MinUter 
The Minister of External Affairs made a statement on recent develop-

ments in Pakistan. . J 

8. Staielneat Re: GoveI'Rmeat B1I8iDesa 

The Minister of Parliamentary Affairs made & &.iatement regardin'g 
Government business for the week commencing the 29th March', 1971. 

8. Motion for E1ec:tiooto OoDURiUee 
Shri Lalit Narayan Mishra moved the following motion:-

"That in pursuance of sub-section (3) (e) of Section 40f ~e 
Rubber Act, 1947, the members of this House do proceed'to 
elect, in such manner 8S the Spea:ker may direct, two members 
from amollJ.! themselves to serve WI ~embers of the RuttlrJer 
Board for the term commencing from the date of Sleetttm, 
subject to the other provisions of the said Act." 

The motion was adopted. 
(La}" Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
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(0, Statemeat by Minister 

~ ... ~ 

- ..fhe Deputy Minister of Tourism and Civil Aviation made a statement 
abOut miss!ng Dakota of Messrs. Jamair Company. 

/to. The Budget (General)-1971-72 

~ 

Combined discussion on the following items of business continued 
and was conclucred:-

··(i) General Discussion on the Budget (Gelileral) for 1971-72 . 
•• (ii) Demands for Grants on Account Nos. 1 to 142 in respect of 

the Budget (General) for 1971-7' and the cut motion thareto 
moved on the 26th March. '1971. 

The following Members took part in the c.ombi:Ded debate=-
(1) Shri C. M. Stephen 
(2) Shri Dasaratha Deb 
(3) Shri Chapalehdu Bhattacharyya 
(4) Shri Piloo Mody 
(5) Shri Tarkeshwar Pandey 
(6) Shri.'Shamim Ahmad Shamim 
(7) Shri Krishna Chandra Pandey 
(8)Shrimati Sahodrabai Rai 
_ (~) Shri C. Chittibabu 
(1'0) ShriP. K. Ghosh 

1'(11) Shri Sadashiorao Bapuji Thakre 
"Shri Y. B. Chavan replied to the debate. 

All the cut motions relating to the Demands for Grants on Account 
in respect of the Budget (General) for 1971-"72, moved on the 26th March.· 

,'1971, were negatived.' _ 
All the Demands for Grants on Account inreapect of the~Budget 

(General) for 1971-72, as shown, under column a of 1he printed LiSt of 
D~ands for Grants on Account in respect of the Budget (Gener81) Jor ~ 

-1~71-72, were voted in full. 
;12. -Government Bill-Introdueed 

-The Appropriation (Vote on Account) Bill, 1971. 

,13. ;~venmient Bilh Pased 
(i) The AP,pTopriation (Vote on Account) Bill, 1971 

The motion for consideration of the Bill was moved by Shri y. B. 
Chavan. 

\ The moiion for consideration \Va~ adopted and c}.aU1le-by-clauseconsi-
"d,eration of the Bill was taken up. 

'-I 
'Clauses 2 to 4 and the Schedule were adopted. 

'Clause 1, the Ena~ting Formula and the Long Title were -also adopted. 
The motion that the Bill be passed was moved by Shri Y. B. Chavan. 
The motion was adopted and the Bill was passed . 

. ----
"Discussed together. 

[P.1".O. 
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(ii) The Finance Bill, 1971 ._ 
The motion for consideration of the Bill was moved Shrl'" Chavan. by Y. B.' 

The following Members took part in the debate:-
(l) Shri Samar Mukherjee 
(~) Shri S.M. Banerjee 

Shri Y. B. Chavan replied to the debate. 
, T~e mO.tion fo~ consideration was adopted and clause-by-clause consi-

aeration of the Bill wu taken up. . 
.. Clauses 2· to 8 were adopted. 

Clause 1,. the Enacting Formula and the Long Title were also adopted, 
The motIon -that· the- Bill :be passed was moved' by 'Shri Y. B: Chavan. 
The following Member:; took part in the debate:-

(1) Dr. G. S. Melkote 
(2) Shri Badlu Ram 
(3) Shri J yotirmoy Bosu 
(4) Shri Y. B. Chavan 

The motion was adopted and the Bill was passed. 
14. The West 8enpI Budaet-1971-72 

Shri Vieiya Charan Shukla laid on the Table a statement of the esti-
mated recepts and expenditure of the State of West Bengal for the year 

1971-72, together with his statement thereon. 
15. The Oriua Budget-lt71-72 

Shri Vidya Charan Shukla laid on the. Table a statement of the. esti-
mated I'\..~eiptsand expenditure of the' State of Orissa for the year 1971-
i;!', together with his statement thereon. . 
16. The Mysore Budcet-lt'U·72 

. Shri Vidya Charan Shukla laid on the Table a statement of the esti-
rrl.uted receipts and expenditure of the State of Mysore for the year 1971-
72, together with his statement thereon. 
17. Statement Re: Supplementary Demands for Grants (Mysore) f.r 

1971-71 
Shri Vidya Char an Shukla laid on the Table a statement showing 

Supplementary Demands for Grants in re&pect of the State of Mysore for 
1970-71. . 
18. AnnouncemeDt by Speaker 

The Spealu!r made an announcement regarding cancellation of sittings 
of the House fixed for the 5th, 6th and 7th April, 1971. 

The House agreed. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 29th March, 1971) 

·r 
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toK sABnA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, March 29, 1971/Chaitra 8, 1893 (Saka) 

No.8 
1. Oath or AftirmatioD 

Shri Vinoda Nand Jha made and subscribed the oath in Hindi and toot 
. his seat in the House. 
• Z •. Starred QlIestiODI 

Starred Questions Nos. 11, ~7, 9-12,.14 and 15 were orally answered. 
Replies to remaining questions were laid on the Table. 

3. UDStarred QUestiODl 

Replies to Unstarred Questions Nos. 1-26 were laid on the Table. 
f 

4:~liDI AtteutiOD 
Shri Jyotirmoy Bosu called the attention of the Minister of Law and 

Justice to the outcome of Deputy Chief Election Commissioner's enquiry 
in Chandigarh about finding of surplus ballot papers. 

The Minister of Law and Justice made a statement in regard thereto. 

5. Papers Laid OD the Table 
The following papers were laid on the Table:-

(1) A statement (Hindi version) containing decisions taken on the 
recommendations of the Aeronautics Committee. 

(2) A copy of the Oil and Natural Gas Commission (Second 
Amendment) Rules, 1970 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 2060 in Gazette of India dated 
the 26th December, 1970, under sub-section (3) of section 31 
of the Oil and Na.tural Gas Commission Act, 1959. 

(3) The following papers under sub-section (2) of section 16 of 
the Tariff Commission Act, 1951:-

(i) Report (1969) of the Tariff Commission on the Price Struc-
ture of Industrial Alcohol. • 

(U) Government Resolution No. 414701Ch. I dated the 30th Janu-
ary, 1971 notifying Government's decisions on the above 
Report. (Hindi and English versions). 

fP.T.O. 
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~;:S} aoove cowu ·ZWt;"ue .lCUU"uu u~"' ........... ·"._ -"'··r _ .•.. _ .. ~ 
prescribed in sub-section (2) of section 16 of the said Act. 

l5) A copy each of the following Notifications (Hindi and English 
versions) issued under section 18G of the Industries (Develop-
ment and Regulation) Act, 1951:-

(i) Tbe Ethyl Alcohol (Price Control) Order, 1971, published 
in Notification No. S.O. 577 in Gazette of Lndia dated the 
1st February, 1971. 

"'{ii) The Molasses Control (Amendment) Order, 1971, publiWled 
in Notification No. S.O. 578 in Gazette of India dated the 
1st February, 1871. 

(6) A copy of Notification No. G.S.R. 268 published in Gazette of 
India dated the 27th Februu-y, 1971 making certain amend-
ment to the Second Schedule to the Mines and Minerals (Regu-
lation and Development) Act, 1957, under sub-section (1) of 
section 28 of the sai~ Act. 

(7) A copy of Notification No. S.O. 1043 published in Gazette of 
India dated the 13th March, 1971 under sub-section (3) of 
section 8 of the Coal Mines (Conservation and Safety) Act, 
1952. 

(8) (i) A copy of each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(a) Review by the Government on the working of the Hindustan 
Zinc Limited, Udaipur, for the year 1968-69. . 

(b) Annual Report of the Hindustan Zinc Limited, Udaipur, for 
the year 1968-69 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(il) (a) ~ew by the Government on the working of the Bharat 
Aluminium Company Limited, New Delhi, for the year 1969-
70. . 

(b) Annual Report of the Bharat Aluminium Company Umited, 
New Delhi, for the year 1969-70 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 

(iii) Two statements (Hindi and English versions) showing reasoru> 
for delay in laying the above papers. 

6. ParUameatary Committeee-Summary of Work 
Secretary laid on the Table a copy of the 'Parliamentary Committees-

Summary of Work' pertaining to the period 1st June to 27th December, 
1970. 
1. Meucea from Raj),. Sabha 

Secretary reported the following messages from Rajya Sabba ;_ .. 
(i) That Rajya Sabba had no recommendations to make to Lok 

Sabha in regard to the Appropriation Bill, 1971, passed by Lok 
Sabha on the 25th March, 1971. 

~ 



; ••• 33 = CUUiS" lidU 110 leCWDIIJeIIQa-';1ODII to maKe to ,UOK 
Sabha in regard to the Awropriation (Railways) Vote on 
Account Bill, 1971, passed by Lok Sabha on the 25th March 
1971. ' 

(iii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation (Railways) Bill, 1971, 
passed by Lok Sabha on the 25th March, 1971. 

(iv) That Rajya Sabha had no recommendations to make to Lok 
Sabha in re~ard to the Manipur Appropriation (Vote on Ac-
count) Bill, 1971, passed by Lok Sabha on the 25th March, 1971. 

(v) That Rajya Sabha had no recommendations to make to Lok 
Sabh8J in regard to the Manipur Appropriation Bill, 1971, passed 
by Lok Sabha on the 25th March, 1971. 

R. Motion for Election to Committee 
Shri R. K. Khadilkar mowd the following motion:-

"That in pursuance of section 4(i) of the Emplovees' State In-
surance Act. '1948, read wjth rule 2A of the Employees' State 
Insurance (Central) Rules', 1950, the members of this House do 
proceed to elect, in such manner as the Speaker may direct, 
two members from amonJ( themselws to serve as members of 
the Employees' State Insurance Corporation for the term com-
mencing from the date of election, subject to the other provi-
sions of the said Act." 

The motion was adopted . 

., g. Government Bill-Introduced 
The Labour Provident Fund Laws (Amendment) Bill, 1971. 

11}. Statement regarding Ordinance-Laid on the Table 

A copy of the explanatory statement (Hindi and English versions) 
~vin~ reasons for immediate legislation by the, 'LabC\ur Provident Fund 
Laws (Amendment) Ordinance, 1971, was laid on the Table under rule 
71 (1) of the Rules of Procedure and Conduct of Business in Lot Sabha. 

11. The Orissa Budget 
The following items of business were taken up together;-

• (i) General Discussion on the Budget for the State of Orissa for 
1971-72 

·(ii) Demands for Grants on Account Nos. 1 to 11, llA. 12 to 17, 
17A, 18 to 39, 41 to 58 and 60 to 62 in respect of the Budget 
for the State of Orissa for 1971-72. 

·(iii) Supplementary Demands for Grants Nos. 1, 3, 4, 5, 7, 10, 11, 
llA, 13, 14. 16, 17, 17A, 19, 21 to 32, 34, 35, 37, 40 to 44, 46 to 
49, 53 to 55, 58 to 60 and 62 in respect of the Budget for the 
State of OriSS'a for the year 1970-71. ----- ._----_ .•...... __ ...• _ .... _-

·Discussed together. 
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(1) Shri P. K. Deo 
(Lok Sa.bha ad;oumed a.t 1 P.M. and re-aBsembled at 2.05 P.M. 

(2) Shri Chintamani Panigrahi 
(3) Shri Jagadish Bhattacharyya 
(4) Shri Janaki Ballav Patnaik 
(5) Shri Ishaque Sambhali ,. 
(6) Shri Jaganath Rao 
(7) Shri Surendra MOhanty 
(8) Shri Banamali Patnaik 
(9) Shri Onkar Lal 

Shri Vidya Charan Shukla replied to the debate. 
All the Demands for Grants on Account in respect of the Budget for 

the State of Orissa for 1971-72, as shown under column 3 of the printed 
List of Demands f01" Grants on Account (Orissa) for 1971-72, were voted 
in full. 

All the Supplementary Demands for Grants in respect of the Budget 
for the State of Orissa for the vear 1970-71, as shown under colunm 3 of 
the printed List of Supplementary Demands for Grants (Orissa) for 
1970-71, were voted in full. 

,/ lZ. Government BiIl-lDtroduced 
The Orissa Appropriation (Vote on Account) Bill, 1971. 

13. Government Bill-Passed 
The Orissa AppropriatiOn (Vote on Accoun.t) Bill, V'1"GV 

The motion for consideration of the Bill was moved by Shri Vidya 
Charan Shukla. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title. were a110 adopted: 
The motion that the Bill be passed was mewed by Shri Viiya Charan 

·Shukla. . 
The motion was adopted and the Bill was paled. 

t/ 1'. Government Bill-Introduced 
The Orissa Appropriation Bill, 1971. 

15. Government BUl-Palsed 

The Oria.a Appropriation Bill, 1971 
The motion for consideration of the BUt was moved by Shri Vidya 

Charan Shukla. 
The motion for consider~tion was adopted and clause-by-clause conei. 

d..~ation was taken u:p. . . 

'-.. 



, 

Clause 1, the Ena('ting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Vidya Charan 

Shukla. 
The motion was adopted and the Bill was passed. 

16. The Mysore Budget 
The following items of business were taken up together:-

•• (i) General Discussion on the Budget for the State of Mysore 
for 1971-72 . 

.. (ii) Demands for Grants on Account Nos. 1 to 18,20 to 27, 29, 30, 
30B, 31, 31A, 32 to 48, 50. 50A and 51 to 54: in respect of the 
Budget for the State of Mysore for 1971·72 . 

•• (iii) Supplementary Demands for Grants Nos. 5 to 7, 9, 13, 17, 18, 
20, 24, 27, 29, 30·A, 30-B, 31. 31-A, 33, 34, 37, 39, 40, 41, 44 to 48 
and 52 to 54 in respect of the Budget for the State of Mysore 
for the year 1970-71. 

The following Members took part in the combined debate:-
(1) Shri M. V. Krishnappa 
(2) Shri M. K. Krishnan 
(3) Dr. V. K. R. V. Rao 
(4) Shri M. Kalyanasundaram 
(5) Shri T. V. Chandrashekharappa " 

(6) Shri Narendra Singh 
(7) Shri Balakrishna Venkanna Naik 

Shri Vidya Charan Shukla replied to the debate. 
All the Demands for Grants on Accounts in respect of the Budget for 

the State of Mysore for 1971-72 as shown under column 3 of the printed 
List of Demands for Grants on Account (Mysore) for 1971-72, were voted 
in full. 

All the Supplem~ntary Demands for Grants in respect of the Budget 
for the State of Mysore for the year 1970~71, as shown under column 3 of 
the printed List of Supplementary Dp.mands for Grants (Mysore) for 
1970-71, were voted in full. 
17. Government BUI-Introduced 
"". The Mysore Appropriation (Vote on Account) Bill, 1971. 

'fI8. Government Bill-Passed 
The Mysore Appropriation (Vote on Account) Bill, 1971 

The motion for consideration of the Bill was moved by Shri Vidya 
Charan Shukla. 

··Discussed together. 
[p.T.O. 
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The motion for consideration\v1s adopted ana elause:tiY:eIiUSe coKIl-
deration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. .. 
Clause 1, the Enacting Formula and the Long Title were also adopted., __ 

The motion that the Bill be passed was moved by Shri Vidya Charan 
Shukla. 

The motion was adopted and the Bill was passed. 

J 19. Government BUI-Introduced 
The Mysore Appropriation Bill, 1971. 

20. Government Bill-Passed. 
The Mysdre Appropriation Bill, 1971 

The motion for consideration of the Bill was moved by Shri Vidya 
Charan Shukla. 

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted: 

The motion that the Bill be passed was moved by Shri Vidya Charm t 
Shukla. .. 

The motion was adopted and the Bill was passed. 
%21. The West Bengal Budget 

The following items of business were taken up:-
(i) General Discussion on the Budget for the State of West Bengal 

for 1971-72. 

(ii) Demands for Grants on Account Nos. 1 to 9, 11 to 52 and 54 in 
respect of the Budget f'cr the State of West Bengal for 1971-72. 

(iii) Supplementary Demands for Grants Nos .. 3, 6 to 9, 11, 12, 14, 15, 
17 to 20, 24, 26, 27, 33, 34, 36, 38, 39, 47, 52 and 54 in .respect of 
the Budget for the State of West Bengal for the year 1970-71. J 

All the Demands for Grants on Account in respect of the Budget fot~ 
the State of West Bengal for 1971-72. as shown under column 3 of the f-
printed List of 'Demands for Grants on Account (West Bengal) for 1971-
72. were voted in full, after discussion as indicated under para 22 below. 

All the Supplementary Demands for Grants in respect of the Budget. 
for the State of West Bengal for the year 1970-71, as shown under column 
3 of the printed List of Supplementary Demands for Grants (West Ben-
gal) for 1970-71. were voted in full, after discussion as indicated under i 

para 22 below . 
... .... _ .. __ .. --------- .. - -_._-----------_._.. .-.. ---~~---- .... -.-.... ._---_ ..... _------

%DiscU'sed together. 
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"That this House approves the continuance in force of the Procla-
mation dated the 19th March, 1970, in respect of West Bengal, 
issued under article 356 of the Constitution by the President, 
for a further period of six months with effect from the 1st day 
of April, 1971." 

The following Members took part in the combined debate on the West 
Bengal Budget as detailed in para 21 above and the Statutory Resolu-
tion:-

(1) Shri Manoranjan Hazra 
(2) Shri H. N. Mukerjee 

,) (3) Shri Benoy Krishna Daschowdhury 
(4) Shri Krishna Chandra Halder 

Shrj Krishna Chandra Pant spoke (by way of reply to the Statutory 
Resolution) . 

Shri Vidya Charan Shukla spoke (by way of reply to the West Ben-
. gal Budget). 

The Resolution was adopted. 
23. Gf)ve~ent BiII-ln~rodueeid 

Ti,e West Bengal Approprilation (Vote on Account) BiU, 1971. 
!4...t'overnment . Bill-Passed 

I The West Bengal APPTOpriation (Vote on Account) Bill, 1971. 
The motion for consideration of the Bill was moved by Shri Vidya 

Charan Shukla. 
The motion for consideration was adopted and clause-by-clause COD-

sideration was taken up. 
Clau~es 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
l'!.e motion that the Bill be passed was moved by Shri Vidya Charan 

Shukla. 
The motion was adopted and the Bill was passed. 

I 25. Government Bill-Introduced 
l If The West Bengal Appropriation Bill, 1971. 

f ,: Gover~ent Bill-Passed 
7'ne West Bengal AppTopriatiOn. Bill, 1971. 
'fhe motion for consideration of the Bill was moved by Shri Vidya 

Charan Shukla. 

%Discussed together. 
[p.T.O. 
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Sideratiohhw~n.tmnt''lrp~nn'';N"""Hn'" "'''CO nln ... LS ... ..3 -1_ .. __ _ 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Vidya Charan 

Shukla. 
The motion was adopted and the Bill was passed. 

27. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha that Rajya Sabha 

had no recommendations to make to Lok Sabha in regard to the Appro,,:, 
priation (Vote on Account) Bill, 1971. passed by Loft Sabha on the 27th 
March, 1971. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 30th March, 1971). 
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I.OK SABIIA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, March 30. 1971/Chaitra 9, 1893 (Saka) 

No.9 
lOath or Aftlrmation 

, 

. Shri P. K. Mookkiah Thevar made and subscribed the oath in Tamil 
and took his seat in the House. 
2. Starred Questions 

Starred Questions Nos. 16, 17, 19-22, 25, 28 and 31-34 were orally 
answered Replies to remaining questions were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Questions Nos. 27-44 and 46-65 were laid on 
the Table. 
4. CalIiD& Attention 

Shri' A. C. George called the attention of the Minister of Foreign Trade 
to the reported wholesale closure of 168 cashew factories in Kerala 
throwing out of employment over one and a half lakh workers. 

The Minister of Foreign Trade made a statement in regard thereto. 
5. P3pers Laid on the Table 

1 
" 

The following papers were laid on the Table:-
(1) I. copy of Notification No. S.O. 3767 (Hindi and English. 

ver:;ions) published in Gazette of India dated the 18th Novem-
Ler, 1970 making certain corrections in the Delimitation of 
Parliamentary and Assembly Constituencies Order, 1966 relat-
ing to the State of Maharashtra, under sub~section (2) of 
section 9 of the Representation of the People Act, 1950. 

(2) 'A copy of the Delimitation of Council Constituencies, (Mysore) 
Amendment Order, 1971 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 223 in Gazette of India 
dated the 11th February, 1971, under sub-section (3) of sec-
tion 13 of the Representation of the People Act, 1950. 

\ 
(3) A copy of the Registration of Electors (Second AmendmeZ?-t) 

Rules, 1970 (Hindi and English versions) published in NotIfi-
cation No. S.O. 4098 in Gazette of India dated the 29th 
December 1970 under sub-section (3) of section 28 of the 
Represent~,tion of the People Act, 1950. 

[P.T.a. 
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(4) A c~py each of the following Notifications (Hindi and En!:lish ". 
versIOns) under sub-section (3) of section 169 of the Repre-
sentation of the People Act, 1951:- - . , ~:;: 

.\i) ~e C~mduct. of Elections (Amendment) Rules. 1971, ~ub
hshed In NotIfication No. S.O. 353 in Gazette of India dated 
the 16th January, 1971. 

(ii) The Conduct of Election& (Second Amendment) Rules. 
1971. published in Notification No. S.O. 479 in Gazette of 
India dated the 27~h January, 1971. 

(iii) The Conduct of Elections (Third Amendment) Rules. • 
1971, published in Notification No. S.O. 575 in Gazette of 
India dated the 29th January, 1971. ~...,. 

(5) A copy of the Admission as Advocates (Training and Exami- , 
nation) Amendment Rules. 1970 (Hindi and English versions) 
published in Notification No. S.O. 4101 in Gazette of I,ndia 
dated the 30th December, 1970, under sub-section (5) of 
section 49A of the Advocates Act, 1961. 

(6) A copy of Notification No. S.O. 360 (Hindi and English ver-
sions) published in Gazette of India dated the 18th Januory, . 
1971 containing Order in respect of the delimitation of Parll~
mentary Constituencies in the State of Himachal Pradesh. 
under sub-section (5) of section 17 of the State of Himachal 
Pradesh Act, 1970. 

(7) (i) A copy of the Railwav Accidents (ompensation) (Amend-
ment) Rules. 1970 (Hindi and English versions) published in 
Notification No. S.O. 3768 in Gazette of India dated the 19th 
November, 1970, under sub-section (3) of r.ection 82J of the 
Indian Railways Act, 1890. 

(ii) A &tatement showing reasons for delay in laying the above 
Notification. 

6. Motion for Election to Committee 
Shri Annasahib P. Shinde moved the foHowing motion:-

"That in pursuance of Rule 3 (13) of the Rules of the Indian Coun- .... 
cil of Agricultural Research. the members of this House do .,. 
proceed to elect in such manner as the Speaker may direct. 
four members from among themselves to serve as members of t 
the Indian Council of Agricultural Research for the term com-{) 
mencing from the Qate of' election subject to the other provi-' 
l'>ions of the said rules." . 

The motion was adopted. 

7. Government Bill-Introduced 
The State of Himachal Pradesh (Amendment) Bill, 1971. -". 

8. Statement Regarding Ordinance-lAM. on tbe Table 
A coPy of the explanatory statemC'nt (Hindi nnd Enrzlish versions) 

giving reasons for immediate legislation bv the Stnte of Himachal Pra-
desh '(Amendment) Ordinance, 1971. wal'l laid on the Table under rule 
71 (1) of the Rules of Procedure and Conduct of BusinesfI in Lok Sabha. ~ 
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9. Goveriunent Bill-Paued 
The ImpoTts and Erport (Cont~l) Amendment Bill, 1971, as passed by 

Ra3ya Sabha 
The motion for consideration of the Bill, as passed by Rajya Sabha, 

was moved by Shri Lalit Narayan Mishra. . 

The following Members took part in the debate:-
(1) Shri N. Sreekantan Nair 
(2) Shri Jyotirmoy Bosu 
(3) Shrt Bhogendra Jha 
(4) Shri Dharmasinh Dadubhai Desai 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 

(5) Shri Shivnath Singh 
(6) Shri Ram Ratan Sharma 
(7) Shrimati K. Bhargavi 
(8) Shri Chapalendu Bhattacharyya 
(9) Shri J. Matha Gowder 

(10) Dr. Laxminarain Pandey 
Shri Lalit Narayan Mishra replied to the debate. 
The motion for comideration was adopted and clause-by-clause con-

sideration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Lallt NaraYGn 

Mishra. 
The .following Members took part in the debate:-

(1) Shri Jyotirmoy Bosu 
(2) Shri Hukam Chand Kachhaway 
(3) Shri Lalit Narayan Mishra 

The motion was adopted and the Bill was passed. 

1fl. Motion of Thanks on the President's Address 
Shri Bali Ram Bhagat moved the following motion:-

, "That an Address be presented to the President in the following 
terms:-

'That the Members of Lok Sabha assembled in this Sessi~n are 
deeply grateful to the President for the Address Wh.1Ch he 
has been pleased to deliver to both House& of Parbament 
assembled together on the 23rd March, 1971.'" 

[P.T.O. 
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::snri A. C. George seconded the motion. 

Two hundred and sixty-five amendments [Nos. 1 to 10, 12 to 19 24 
to 31, 57 to 89, 111 to 116, 118, 119, 130 to 223 226 240 to 265 268 308 to 
335, 372, 376 to 384, 400 to 402, 411 to 424, 435' to 438, 459 to 474 a~d 491] 
W'ere moved. 

The following Members took part in the deb.ate:-
(1) Shri A. K. Gopalan 
(2) Shri Govind Das 
(3) Shri Fatesinhrao Pratapsinhrao Gaekwad 
(4) Shri Nathoo Ram 
(5) Shri Erasmo de Sequeira 
(6) Shri Rajaram Dadasaheb Nimbalkar 

The discussion was. not concluded. 
11. Messages from Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-
(i) That Rajya Sabha had no recommendations to make to Lok 

Sabha in regard to the Orissa Appropriation (Vote on Ac-
count) Bill, 1971, passed by Lok Sabha on the 29th March, 
1971. 

(U) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Orissa Appropriation Bill, 1971, passed _ 
by Lok Sabha on the 29th March, 1971. 

(iii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Mysore Appropriation (Vote on Ac-
count) Bill, 1971, passed by Lok Sabha on the 29th March, 1971. 

(iv) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Mysore Appropriation Bill, 1971, passed 
by Lok Sabha on the 29th March, 1971. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 31st March, 1971.) 
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• 
LOX SABHA 

BUL.LETJN-PART I 
[Brief Record of Proceedings] 

Wednesday, March 31, 1971IChaitra 10, 1893 (Saka) 

No. to 
1. Starred Questions 

Starred Questions Nos. 38-45 were orally answered. Replies tore-
mainfn~ questions were laid on the Table. 
2. V_tarred Questions 

IWJ;lies to Unstarred Questions Nos. 66-85 and 87-106 were laid OD 
th .... T.ble. 

f'3. Resolution-Adopted 
Shrimati Indira Gandhi moved the following Resolution:-

~ 

"This House expresses its deep anguish and grave concern at the 
recent developments in East Bengal. A massive attack by 
armed forces, despatched from West Pakistan has been unlea-
shed against the entire people of East Bengal with a view to 
suppressin.z their urges and aspirations. 

2. Instead of respecting the will of the people so unmistakably ex-
pressed throu~h the election in Pakistan in December 1970, the 
Government of Pakistan has chosen to flout the mandate of the 
people. 

3. The Government of Pakistan has not only refused to transfer 
power to legally elected representatives but has arbitrarily 
prevented the National Assembly from assuming its rightful 
and sovereign role. The people of East Bengal are being sou-
ght to be suppressed by the naked use of force, by bayonets, 
. machine JZUns, tanks, artillery and aircraft. 

4. The Government and people of India have always desired and 
V\'orked for peaceful, normal and fraternal relations with Pakis-
tan. However, situated as India is and bound as the peoples 
of the sub-continent are by centuries old ties of history, cul-
ture arid tradition, this House cannot remain indifferent to the 
inacabre tragedy being enacted I!IO close to our border. Through· 
out the length and breadth of our land, our people have 
condemned. in unmistakable terms, the atrocities now being 
perpetrated on an unprecedented scale upon an unarmed and 
innocent people. 

[P.T.D. 
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5. This HouSe -expresses Its profOUnd sympathy idi 8Dd idiiomtj 
with the people of East Bengal in their struggle for a demo-
cratic way of life. 

6. Bearin~ in mind the permanent interests which India has in 
peace and committec;i as we are ,to uphold and defend human 
rights, this house demands immediate cessation of the use o~ 
force and the massacre of defenceless people. This House calls 
upon all peoples and Governments of the world to take urgent 
and constructive steps to prevail upon the Government of 
Pakistan to put an end' immediately to the systematic decima-
tion of people which amounts to genocide. . 

7. This House records its profound conviction that the historic up-
surge of the 75 million people of East Bengal will triumph. 
The House wishes to assure them that their struggle and sacri-
fices will receive the wholehearted sympathy and support. ot 
the people of India." • 

The Resolution was adopted ull$nimously. 

4. CallinK Attention 
Shri Bhogendra Jha called the attention of' the Minister of Railways 

to the reported strike by about 10,000 workers of the North Eastern Rall-
way at Barauni and Garhara resulting in the cancellation of trains. 

The Minister of Railways made a statement in regard thereto. 

5. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(1) The Indian Forest Service (Appointment by Competitivr. 
Examination) Amendment Regulations, 1970, published in 
Notification No. G.S.R. 1956 in Gazette of Indi'a dated the 
28th November, 1970. 

(ii) The Indian Forest Service (Initial' Recruitment) Amendment 
Regulations, 19'70 published' in Notification No. G.S.R. 195'7 
in Gazette of India dated the 28th' November, 1970. 

(iii) The, Indian Forest Service (Released Emergency Com-
missioned and Short Service Commissioned Oftlcers) (Ap-

pOintment by Competitive Examination) Amendment Regu-
lations, 1970 published in Notification No. G.S.R. 1958 in 
Gazette of India dated the 28th November, 19'70 . 

• ' (iv) The Indian Administrative Service (Appointment by Compe. 
titive Examination) Amendment Regt,llations, 1970 publislied 
in Notification No. G.S.R. 2015 in Gazette of India dated the 
19th December, 1970. 

(v) The Indian Police Service (Appointment by Competitive Exa-
mination) Amendment Regulations, 1970 published in Notift-
cation No. G's.R. 2016 in Gazette of'India dated the 19th 
December, 1970. 



(vi) I He IHdIan AdminIStrative ServIce (Emergency Commissioned 
and Short Service Commissioned Officers) (Appointment by 

Competitive Examination) Amendment Regulations, 1970 
published in Notification No. G.S.R. 2017 in Gazette of India 
dated the 19th December, 1970. 

(vii) The Indian Police Service (Emergency Commissioned and 
Short Service Commissioned Officers) (Appointment by Com-
petitive Examination) Amendment Regulations, 1970 published 
in Notification No. G.S.R. 2018 in Gazette of India dated the 
19th December, 1970. 

(viii) The Indian Administrative Service (Fixation of Cadre Stren-
gth) Seventh Amendment Re~ulations, 1970 published in 
Notification No. G.S.R. 2020 in Gazette of India dated the 19th 
December, 1970 . 

.. 
(ix) The Sixteenth Amendment of 1970 to the Indian Administra-

tive Service (Pay) Rules, 1954 published in f\{otification No. 
G.S.R. 2021 in Gazette of India dated the 19th December, 
1970. 

(x) The Seventeenth Amendment of 1970 to the Indian Adminis-
trative Service (Pay) Rules. 1954 published in Notification 
No. G.S.R. 2023 in Gazette of India dated the 19th December, 
1970. 

(xi) The Indian Police Service (Probationers Final Examination) 
Second Amendment Regulations, 1970 published in Notifica-
tion No. G.S.R. 2 in Gazetted of India dated the 2nd January, 
1971. 

(xii) The Indian Police Service (Uniform) (Amendment) Rules, 
1970 published in Notification No. G.S.R. 49 in Gazette of 
India dated the 9th January, 1971. 

(xiii) The Indian Forest Service (Fixation of Cadre Strength) 
Amendment Regulations, 1971 published in Notification No. 
G.S.R. 135 in Gazette of India dated the 24th January, 1971. 

i (xiv) The Indian Forest Service (Fixation of Cadre Stren~) 
Second Amendment Regulations, 1971 published in Notifica-
tion No. G.S.R. 136 in Gazette of India dated the 24th Janu-
ary, 1971. 

(xv) G.S.R. 137 published in Gazette of India dated the 24th 
January, 1971 constitutin~ for the State of Himachal Pradesh 
a State cadre of the Indian Forest Service. 

... (xvi) The Indian Forest Service (Pay) Amendment Rules, 1971 
published in Notification No. G.S.R. 138 in Gazette of India 
dated the 24th January, 1971. 

(2) A copy each of the following papers under sub-6ection (2) of 
section 16 of the Tariff Commission Act, 1951:-

(1)' Report (1970) of the Tariff Commission (Hindi and English 
versions) on the Half-yearly Review (January-June, 1969 and 
July-December, 1969) of the Dye Intermediates Industry. 
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(ii) Government Resolution No. 14(5)-TarI69 dated 
February, 1971 (Hindi and English versions) 
Government's decisions on the above Report. 

lrie 2Strr'" 
notifying 

(3) A statement (Hindi and English versions) sh9wing reason,s 
why the documents mentioned at (2) above could not be laid 
on the Table within the period prescribed in sub.section (2) of 
section 16 of the said Act. 

(4) A copy each of the following papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(i) (a) Review (Hindi ,and English versions) by the Government 
on the working of the State Trading Corporation of India 
Limited, for the year 1969-70. 

(b) Annual Report of the State Trading Corporation of India 
Limited, for the yesr 1969-70 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. 

(ii) (a) Review (Hindi and English xersions) by the Govern-
ment or the working of the Minerals and Metals Trading 
Corporation of India Limited, New Delhi, for the year 
1969-70. 

(b) Annual Report (Hindi and English versions) of the Minerals 
.. and Metals Trading Corporation of India Limited, for the 

year 1969-70 along with the Audited Accounts and the com-
ments of the Comptroller and. Auditor General thereon. 

(5) A copy of the State of Himachal Pradesh (Removal of Difn~ 
culties) Order No. 1 (Hindi and English versions) publi:;hed 
in Notification No. G.S.R. 116 jn Gazette of India dated the 
20th January, 1971, under sub-section (2) of section 53 of the 
State of Himachal Pradesh Act, 1970. 

(8) A copy of the Audit Report (Hindi and English versions) on 
the accounts of the Council of Scientific and Industrial Resear-
ch, New Delhi, for the year 1968-69. 

(7) A copy of the Central Industrial Security Force (Amendment) 
Rules, 1970 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 1942 'in Gazette of India dated the 28th 
November, 1970, under sub-section (3) of section 22 of the 
Central Industrial Security Force Act, 1968. 

(8) A copy of the Supreme Court Judges, (Travelling Allowance) 
(Second ~endment) Rules, 1970 (Hindi and English versions) 
published in Notification No. G's.R. 201(; in Gazette of India 
dated the 15th December, 1970, under sub.section (3) of section 
24 of the Supreme Court Judges (Conditions of Service) Act, 
1958. 

(9) A copy of the Delhi Land Reforms' (Amendment) Rules, 1970, 
published in Notification No. llILRO(R)11970 in Delhi Gazette 
dated the 6th July, 1970, under sub-section (3) of section 191 of 
the Delhi Land Reforms Act, 1954. 

(10) A statement (Hindi and English versions) showing reasons for 
delay in laying the Notification mentioned at (9) above. 
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(11) A copy of the Bihar and Uttar Pradesh (Inspection of Bound-
ary Pillars) Rules, 1970 (Hindi and English versions) published 
in Notification No. G.S.R. 1971 in Gazette of India dated the 
30th November, 1970 together with corrigendum thereto pub-
lished in Notification Nos. G.S.R. 291 English version) and 292 
(Hindi version) in Gazette of India dated the 27th February, 
1971, under sub-section (2) of section 36 of the Bihar and Uttar 
Pradesh (Alteration of Boundaries) Act, 1968. 

(12) A copy of the Annual Report (Hindi and English versions) on the 
working and administration of the Companies Act, 1956, for the year en-
ded the 31st March, 1970, under section 638 of the said Act. 

G. Statement by Minister 
The Minister of State for Food and Agriculture made a statement re-

garding arrears of price of sugarcane payable by sugar factories to the 
gJlOwers. 

'1. Motion of Thanks on the PresideJlt's Addres~ 
Discussion on the following motion moved by Shri Bali Ram Bhagat 

and seconded by Shri A. C. George and the amendments thereto moved 
on the 30th March, 1971, continued:-

"That an Address be presented to the President in the following 
term&':-

'That the Members of Lok Sabha assembled in this Session Il1'8 
deeply grateful to the President for the Address which be 
has been pleased to deliver to both Houses of Parliament 
assembled together on the 23rd March, 1971.''' 

The following Members took part in thedebate:-
(1) Shri Indraji Gupta 
(Lok Sabha adjou.rned at 1 P.M. and re-asaembled at 2 P.M.) 

(2) Dr. V. K. R. V. Rao 
(3) Shri Krishnan Manoharan 
(4) Shri Henry Austin 
(5) Shri Atal Bihari Vajpayee 
(6) Shri Priya Ranjan Das Munsi 
(7) Rajmata Gayatri Devi 
(8) Shri Ramsahai Pandey 
(9) Shri Naval Kisbore Sharma 

(10) Shri H. R. Gokhale 
(11) Shri Birender Singh 
(12) Shri R. Balakrishna Pillai 
(13) Shri Mool Chand Daga 
(14) Shri Shivnath Singh 

The discussion was not concluded. 
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... Messages from "iT- Salah. 
Secretary reported the following messages from Rajya Sabha:-

(i) That Rajya Sabha had no recom~endations to make to Lok 
Sabha iD regard to the West Bengal Appropriation (Vote on 
Account) Bill, 1971, passed by Lok Sabba on the 29th March, 
1971. 

(ii) That Rajya Sabha had no recommendations to make to Lok 
Sabba in regard to the West Bengal Appropriation Bill, 1971, 
passed by Lok Sabha on the 29th March, 1971. 

(Lok Sabba adjourned till 11 A.M. on Thursday, the 1st April, 1911). 

S. L. SHAKDHER, 
Secretary. 

----~-----.-----.--- ------------. __ ._---
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LOK SABRA 

BULLETIN-PART I 
<Brief Re.cord of Proceedings) 

Thursday, April I, 1971IChaitra 11, 1893 (Saka) 

No. 11 
1. Oath or Affirmation 

Shri K. Balathandayutham made and subscribed the affirmation in 
Tamil and took his seat in the House. 
2. Starred questions 

Starred Questions Nos. 67-73, and 76 were orally answered. Replies 
to remaining questions we.re laid on the Table. 
3. Unstarred questiolla 
, R:6plies to Unstarred Questions Nos. 109-155 were laid on the Table . 

....... . 

4. Short notice question 
Short Notice Question No.1 addressed to the Minister of Railways 

regarding 'Accident to Rajdhani Express between Pradhan Khunta and 
Dhanbad Stations (Eastern Railways)' was orally answered and supple-
mentaries were also answered thereon. 

5. Papers laid on the table 
. The following papers were laid on the Table:-

(1) A copy of the West Bengal Relief Undertakings (Special Pro-
visions) Act, 1971 <Hindi and English versions) (President's 
Act No. 4 of 1971) published in Gazette of India dated the 
11th February, 1971, under sUb-section (3) of section 3 of the 
West Bengal State Legislature (Delegation of Powers) Ac.t, 
1970. 

(2) A copy of the Apprenticeship (Amendment) Rules, uno 
(Hindi and English versions) published in Notification No. 
G.S.R. 2057 in Gazette of India dated the 26th December, 
1970, under sub-section (3) of section 37 of the Apprentices 
Act, 1961. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under section 7.A of the Coal Mines Provident Fund 
and Bonus Schemes Act, 1948:-

(i) The Coal Mines Provident Fund <Second Amendment) 
Scheme, 1970, published in Notification No. G.S.R. 14 in 
Gazette of India dated the 2nd January, 1971. 
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(ii) The AnClhra rraaesn \....ua.t J.vuue::,; .L 10uUdiC 1 MiS ( 
Amendment) Scheme, 1970, published in Notification No. 
G.S.R. 15 in Gazette of India dated the 2nd ~anuary, 1971. 

(iii) The Rajasthan Coal Mines Provident Fund <Second Amend-
ment) Scheme, 1970, published in Notification No. G.S.R. 16 
in Gazette of India dated the 2nd January, 1971. 

(iv) The Neyveli Coal Mines Provident Fund (Second Amend-
ment) Scheme, 1970, published in Notification No. G.S.R. 17 
in Gazette of India dated the 2nd January, 1971. 

(4) A copy each of the following Notifications under sub-section 
(2) of section 18A of the Industries (Development and Regu-
lation) Act, 1951:-

(i) S.O. 103 published in Gazette of India dated the 2nd Janu-
ary, 1971 regarding the Management of the Hira Mills 
Limited, Ujjain. 

(ii) S.O. 685 published in Gazette of India dated the 9th Feb-
ruary, 1971. regardin~ the management of the New Bhopal 
Textile Mills Limited, Bhopal. 

(5) A copy each of the follOWing papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(i) Review bv the Government on the working of the National 
Textile Corporation Limited, New Delhi, for the year 1989-
70. 

(ii) Annual Report of the National Textile Corporation Limited 
New Delhi, for the year 1969-70 along with the Audited 
AccountS' and the comments of the Comptroller and Auditor 
General thereon. 

(6) A statement explaining the reasons as to why the Hindi version 
of the papers mentioned at (5) above could not be laid on the 
Table simUltaneously. 

(7) A copy each of the following papers under sub-section (2) of 
section 16 of the Tariff CommiSSion Act, 1951:-

(i) Report (1969) of the Tariff Commission on the Price Structure 
of man-made fibres and Yarns Industry-Rayon Tyre Cord. 

(ti) Government Resolution No. 2(2)ITex(F)170 dated the 27th 
February, 1971 (Hindi and English versions) notifying Gov-
ernment's decisions on the above Report. 

(8) A statement showin~ reasons why the documents mentioned at 
(6) above could not be laid on the Table within the period 
prescribed in sub-section (2) of section 16 of the said Act. 

(9) A copy of the. Rice Milling Industry (Regulation and Licens-
ing) Amendment Rules, 1971 (Hindi and English versions) 
published in Notification No. G.S.R. 105 in Gazette of India 
dated the 23rd January, 1971, under sub-section (4) of section 
22 of the Rice Milling Industry (Regulation) Act, 1958. 
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(10) A copy of the West Bengal Land Reforms (Amendment) Act, 
1971 (Hindi and English versions) (President's Act No. 3 
of 1971) published in Gazette of India dated the 8th February, 
1971, under sub-section (3) of section 3 of the West Bengal 
State Legislature (Delegation of Powers) Act, 1970. 

(11) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 

Commodities Act, 1955:-
(i) The Rajasthan Foodgrains 1Restrictions on Border Move-

ment) Second Amendment Order, 1970 published in Notifi-
cation No. G.S.R. 2042 in Gaze.tte of India dated the 19th 
December, 1970. 

(ii) The f)ugar (Price Determination) Tenth Amendment Order, 
1970 published in Notification No. G.S.R. 40 in Gazette of 
India dated the 1st January, 1971. 

(iii) The Orissa Rice (Movement Control) Amendment Order, 
1971 published in Notification No. G.S.R. 65 in Gazette of 
India dated the 9th January, 1971. 

.,. 

(iv) The Suar (Price Determination) Order, 1971 published in 
Notification No. G.S.R. 66 in Gazette of India dated the 8th 
January, 1971. 

(12) A copy of Notification No. G.S.R. 64 published in Gazette of 
India dated the 9th January, 1971 making certain amendment 
to Notification No. G.S.R. 1842 dated the 24th December, 1964, 
under mb-section (1) of section 12A of the Essential Commo-
dities Act, 1955. 

... (13) A copy of the Audited Accounts (Hindi and English versions) 
of the Committee for the purpose of Controlling and Super-
vising Experiments on Animals, Bombay, for the year 1969-70 
together with the Audit Report thereon, under sub-rule (4) 
of Rule 24 of the Committee for Controlling and Supervising 
Experiments on Animals (Administration) Rules, 1965. 

(14) A copy of the Annual Accounts (Hindi and English versions) 
of the Animal Welfare Board, Madras for the year 1969-70 
along with the Audit Report thereon, under sub-rule (4) of 
Rule 24 of Animal Welfare Board (Administration) Rules, 
1962. 

(15) A COpy of the Food Corporations (Amendment) Rules, 1971 
(Hindi and English versions) published in Notification No. 
G.S.R. 396 in Gazette of India dated the 19th March, 1971, under 
sub-section (3) of section 44 of the Food Corporations Act, 
1964. 

(16) A copy of the Annual Report (Hindi and English versions) 
of the Central WarehousinJ( Corporation, for the year 1969-70 
along with the Audited AccouDts and the Audit Report there-
on, under sub-section (11) of section 31 of the Warehousing 
Corporations Act, 1962. 

(17) A copy of the Report of the Comptroller and Auditor General 
of India on the accounts of Central Government (Railways) 
for the year 1969-70, under article 151 (1) of the Constitution. 
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(18) A copy of Appropriation Accounts, Railways, for 1969-70, 
Part I-Review. 

(19) A copy of Appropriation Accounts, Railways, for 1969-70, 
Part II-Detailed Appropriation Accounts. 

(20) A copy of Block Accounts (including Capital Statements com-
prising' the Loan Accounts), Balance Sheets and Profit and 
Loss Accounts, Railways, for 1969-70. 

(21) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (5) of section 7 of the Indian 
Telegraph Act, 1885:-

(i) The Indian Telegraph . (Ninth Amendment) Rules, 1970 
published in Notification No. G.S.R. 1990 in Gazette of India 
dated the 12th December, 1970. '( 

(ii) The Indian Telegraph (First Amendment) Rules, 1971 pub-
lished ill Notification No. G.S.R. 2008 in Gazette Of India 
dated the 10th Dece1'J1ber, 1970. ? - , (22) A COpy each of the following Reports (Hindi and English 

versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Annual Report of the Hindustan Tele.printers Limited, 
Madras, for the year 1969-70 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(ii) Annual Report of the Indian Telephone Industries Limited, 
Bangalore, for the year 1969-70 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

6. Messages from Rajya Sabba 
Secretary reported the following messages from Rajya Sabha:-

(i) That Itajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Finance Bill, 1971, passed by Lok Sabha 
on the 27th March, 1971. 

,...,1ii) That at its sittings held on the 31st March, 1971, Rajya Sabha 
passed a motion referring the Code of Criminal Pl'ocedure 
Bill, 1970, to a Joint Committee of the Houses consisting of 45 
members, 15 members from Rajya Sabha, namely:-
(1) Shri Akbar Ali Khan 
(2) Shri G. R. Patil 
(3) Shri Sinam Krishna Mohan Singh 
(4) &hri Syed Hussain 
(5) Shri Rattan Lal Jain 
(6) Shri K. P. Mallikarjunudu 
(7) Shrl Suresh J. Desai 
(8) Shri Shyam Lal Yadav 
(9) Dr. B. N. Antani 
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(10) Shri Mulka Govinda Reddy 
(11) Shri Suraj Prasad 
(12) Shri Hamid Ali Schamnad 
(13) Shri A. D. Mani 
(14) Shri M. P. Shukla 
(15) Shri Ram Niwas Mirdha 

_ and 30 members from Lok 5ebha and recommended that Lok Sabha do 
.ioin in the said Joint Committee and communicate. to that House the 
names of members to be appointed by Lok Sabha to the said Joint Com-
mittee. 

7. Motion of thanks on the President's Address 
Discussion on the following motion moved by Shri Bali Ram Bhagat 

ana seconded by Shri A. C. George and the amendments thereto moved on 
the 30th March, 1971, continued:--.-

"That an Address be presented to the President in the following 
terms:-

'That the Members of Lok Sabba assembled in this Session are 
deeply grateful to the President for the Address which he has 
been pleased to deliver to both Houses of Parliament 
assembled together on the 23rd March, 1971.'" 

The following Members took part in the debate:-
(1) Shri Dinesh Chandra Goswami 
(2) Shri Vijai Pal Singh 
(3) Shrimati T. Lakshmi Kantamma 
(4) Shri Chandulal Chandrakar 
(5) Dr. G. S. Melkote 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 
• (6) Shri Achal Singh 

(7) Shri Salehbhoy Abdulkadar 
(8) Shri Bhagirath Bhanwar 
(9) Shri P. Ganga Reddy 

(10) Shri Indulal Yajnik 
(11) Shri Syed Ahmed Aga 
(12) Shri K. Balakrishnan 
(13) Shri Sat Pal 
(14) Shrimati Savitri Shyam 
(15) Shri Chintamani Panigrahi 
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(16) Shri Madhu Dandavate 
(17) Shri Narendra Singh Bist 
(18) Shri Kunwar Rudra Pratap Singh 
(19) Shri Narsingh Narain 
(20) Sbri Ramnath Goenka 
(21) Shri Ramachandran Kadannappalli 
(22) Shri K. P. Unnikrishnan 

;;' (23) Shri M. Rama Gopal Reddy 
(24) Shri V. K. Krishna Menon 
(25) Shri Sudhakar Pandey -. (26) Shri Badlu Ram Shukla 

-

(27) Shri Sl'.yamaprasanna Bhattacharyya 
(28) Shri Anantrao Patil 
(29) Shri Pursbottam Kakodkar 
(30) Shri M. Satyanarayan Rae 

(31) Shri Kartik Oraon 
(32) Shri Lalji" Bhai 
(33) Shri G. T. Gotkhinde 

". 
(34) Shri Mulki Raj 
(35) Shri Chhatrapati Ambesh 
(36) Shri Ibrahim Sulaiman Sait 
(37) Shri Shamim Ahmad Shamim 
(38) Sbri M. M. Joseph 

The discussion was not conCluded . 

....... "'8. Statement by Minister 

, On behalf of the Minister of Tourism and Civil Aviation, the Minister 
of Parliamentary Affairs and Shipiling and Transpdtt made a statement 
regarding the sighting of wreckage of the missing Dakota of Messrs. 
Jamair Company. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 2nd April, 1971). 

*Made at 12-55 P.M. 

S. L. SHAKDHER, 
Secretary. 



CORRIGENDA 

In Bulletin-Part I, dated March 31, 1971-
Page 39, paragraph 3, sub-para 6,-

(i) line 1, faT "interests" read "interest" 
(li) line 2, afteT "peace' insert ., , " 

(iii) line 3, fOT "house" read "House" 
(iv) line 4, for "and the" Tead "and of the" 
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LO& SABHA 

BULLETIN-PART 1 
[Brief Recor~ of Proceedings] 

Friday, April 2, 1971/Chaitra 12, 1893 (Saka) 

No. 1% 
1. Oath or Aftlrmation 

Shri A. Kevichusa made and subscribed the affirmation in English 
and took his seat in the House. 
2. Starred Questions 

Starred Questions Nos. 91-93, 95-97, 99, 100, 102 and 104 were orally 
answered. He.plies to remaining questions were laid on the Table. 
3. Uaataned QuestiOllS 

Replies to Unstarred Questions Nos. 156-221 were laid on the Table. 

( Short. Notice Questions 
Two Short Notice Questions (i). No.2 addressed to the Minister of 

Petroleum, Chamicals and Non-Ferrous Metals regarding Strike in 
Indian Explosives Limited Gomiaj and <ii) No.3 addressed to the Minis-
ter of Finance regarding 'Enquiry into Estate Duty Case of Shri Mad-
havrao Scindia of Gwalior' respectively were orally answered and sup-
plementaries were also answered thereon. 

5. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following. papers under sub-section. (1) of 
section 619A of the Companies Act, 1956:-

(1) Review by the Government on the working of the Cement 
Corporation of India Limired, New Delhi, for the year 1989-
70. 

(ii) Annuall Report of the Cement Corporation of India Limited, 
New Delhi, for the year 1969-70 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

/., (1) The Copper (Prohibition of Use in the Manufacture of Elec-
trical Cables and Wires) Order, 1970, published in Not!-
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ue·cenrOet~·-19'{U.·· . 
(ii) The Electrical Cables and Wires Control Order, 1970, pub-

lished in Notification No. S.O. 4093 in Gazette of India 
dated the 26th Deoomber, 1970. 

(3) A copy each of the following papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(i) (a) Review by the Government on the working of the 
Bokaro Steel Limited, for the yea.r 1969-70. 

, (b) Annual Report of the Bokaro Steel Limited, for the year 
1969-70 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. . 

(ii) (a) Review by the Government on the working ~ of the 
Hindustan Steelworks Construction Limited, Calcutta, for 
the year 1969-70. 

" (b) Annual Report of the lJindustan Steelworks Construction 
Limit1!d,· Calcutta, for the year 1969-70 along with ,the 
Audited Accounts and the comments of the Comptroller a·nd 
Auditor General thereon. 

(4) A copy of the lron and Steel (Control) Amendment Order, 
'1971, (Hindi and English versions) published in Notification 
No. S.O. 1421 in Gazette of India dated the 29th March, 1971, 
under sub-I>ection (6) of section 3 of the Essential Commo-
dities Act, 1955. 

(5) A C0tly of the Annual Report (Hindi and English versions) 
for the year 1969-70 on the working of the Seamen's Provident 
Fund Scheme, 1966. . . . 

(6) The following statements showing the action taken by the 
Government on various assurarices, promises and undertakings 
given by the Ministers during the varioul> sessions of Lok 
Sabha:-

Third Lok Sabha 

1. Supplementary Statement 
No. XVIII .. Fifteenth Session, 1966. 

FO'Urth. Lok Sabha 
2. Supplementary Statement 

No. XXXt .. Second Session, Hf67 
3. Supplementary Statement 

No. XXIV 00 Third Session, 1967 
4. Su~plementary Statement 

No. XXXI .. Fourth Session, 1968 
5. Supplementary Statement 

No. XXV .. Fifth Session, 1968 
ft. Sutlplementary Statement 

No. XVIII .. Sixth Session, 1968 
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7. Supplementary Statement 
No. XXIII .. 

, 8. Suppl~mentary Statement 
No. }tIlL .. 

9. Supplemental'Y Statement 
No.}tI' .. 

10. Supplementary Statement 
Nos. }tn & }till 

~ , 
11. Su.pplementary Statement 

Nos. III & IV 
12. Statement No. I and 

," Supplementary State-
ment No. II 

Seventh Session, 1969 

Eighth Session, 1969 • 

Ninth Session, 1~9, 

Tenth Session, 1970 

Eleventh Session, 1970. 

Twelfth Session, 1970 

. (7) A copy of the International Copyright (Amendment) Order, 
1971 (Hindi and English versions) published in Notificatiolt 
No. S.O. 448 in Gazette of India dated the 25th January, 1971, 
under section 43 of the Copyright Act, 1957. 

(8) A copy of the Annual Report (Hindi and English versions) of 
the National Institute of Training in Industrial Engineering, 
Bombay, for the year 1969-70. 

(9) (i) A copy of the Report (Hindi version) on the working of the 
Commission of Railway Sarety for the year 1968-69. 

, I,' (ii) A statement shOWing reasons for delay in laying the above 
Report. 

(10) A copy each of the following R~orts under section 26 of the 
Delhi Development Act, 1957~-

'(l) Annual Administration Report (Hindi and English versions) 
of the Delhi Development Authority for the year 1~-67. 

(ii) Annual Administration Report (Hindi and Engiish versioI;ls) 
of the Delhi Development Authori~yfor the year 1967-68. 

(iii) Annual ~ Administration Report (Hindi version) of the, Delhi 
Development Authority for the year 1968-69. . 

(11) A statement showing reasons for delay in laying the Reports 
mentioned at (10) (i) and (ii) above. 

(12) A copy each of the following No.tifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(i) The Indian Forest Service (Init,ial RecrUitment) Am~dm~nt 
RegulaJ;ions, 1971, publiE.hed in Notification No. G.S.R. 353 in 
Gazette of India dated the 20th March, 1971. 

, ' (ii) The Indian Forest Service (Recruitment) Amendment Rules, 
. 1971, published in Notification No. G.S.R. 354 in Gazette of 

India dated the 20th March, 1971. 
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in Notification No. G.S.R. 373 in Gazette of India dated the 20th 
March, 1971, under sUb-sectlon (3) of section 33 of the Car-
damom Act, 1965. 

(14) A copy of the Police-Forces (Restriction of Rights) Amend-
ment Rules, 1970 (Hindi and Engli&h versions) published in 
Notification No. G .S.R. 2049 in Gazette of India dated the 19th 
December, 1970, under sub-section (2) of section 60f the Police 
Forces (Restrietionof Right!!) Act, 1966. 

(15) A copy each of the following Notifications under sub-section 
(3) of section 21 of the Unlawful Activities (Prevention) 
Act, 1967:-

(i) The Unlawful Activities (Prevention) Amendment Rules, 
1970, published in Notification' No. S·O. 473 in Gazette of 
India dated the 3rd February, 1970. 

,(ii) The Unlawful Activities (Preventiol1') Amendment Rules, 
1971, published in Notification No. S.D. 109 in Gazette of 
India dated the 4th January, 1971. 

(iii) The Unlawful Activities (Prevention) (Second Amendment) 
Ruels, 1971 (Hindi and English versions) published in Noti-
fication No. S.D. 359 in Gazette of India dated the 18th Jan-
uary. 1971. 

(16) A statement (Hindi and English versions showing reasons 
for delay in laying the Notification mentioned at item (15) 

(i) above. 

(17) A copy of the High Court Judges Travelling Allowaftce 
(Second Amendment)' Rules, uno (Hindi and English ver-

sions)' published in Notification No. G.S.R. 2002 In Gazette of 
India dated the 12th December, 1970 under sub-section (3) of /' 
section 24 of the High Court Judges (Conditions of Service) 
Act, 1954. 

(18) A statement (Hindi and English versions) correctin.!! the 
reply given on 11 th Au~st. 1970 to Unstarred Question No. 
2253 regardinp; change of name from Imperial Tobacco Co. of 
India Ltd. to MIs. India Tobacco Co. Ltd. 

(19) A copy of the Annual Report (Hindi and English versions) 
of the Industrial Finance Corporation of India for the year 
ended the 30th June, 1970, alon.!! with the Statement $nowing 
the Assets and Liabilities and Pl'ofit and Loss Account of the 
Corporation, under sub-section (3) of section 35 of the Indus-
trfal Finance Corporation Act, 1948. 

(20) A copy of the Annual Report (Hindi and English versions) of 
the Delhi Financial Corporation together with statement of 
assets and liabilities, profit and loss account and the Author's 
Report for the year 1969-70 published in Notification No. 
F.6.4.70-Fin(G) in Delhi Gazette dated the 5th August, 1970 
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i poration Act, 1951. 
(21) A copy of the Post Office Savings Banks (Amendment) Rules, 

1971 (Hindi and English versions) published in Notification 
No. G.S.R. 244 in Gazette of India dated the 20th February, 
1971, under sub-section (3) of section 15 of the Government 
Savings Banks Act, 1873. 

(22) A copy each of the following Notifications (Hindi and Eng1i:;h 
versions) under sub-section (3) of section 12 of the Govern-
ment Savings Certificates Act. 1959:-

(i) The Government Savings Certificates (Amendment) Rules, 
1971, published in Notification No. G.S.R. 97 in Gazette of 
India dated the 15th January, 1971. 

; .' (ii) The National Savings Certificates (IV Issue) (Amendment) 
Rules, 1971, published in Notification No. G.S.R. 98-99 in 
Gazette of India dated the 15th January, 1971. 

'.- (iii) The Post Office Savings Certificates (Amendment) Rules, 
1971, published in Notification No. G.S.R. 189 in Gazette 
of India dated the 5th February, 1971. 

(23) A Copy of the Assam Reorganisation (Meghalaya) Distribu-
tion of Revenues Order, 1971 (Hindi and English versions) 
published in Notification No. G.S.R. 397 in Gazette of India 
dated the 20th March. 1971, under sub-section (2) of section 56 
of the Assam Re-organisation (Meghalaya) Act, 1969· 

(24) A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 87 published in Gazette of India dated the 16th 
January, 1971, together with an explanatory memorandum. 

(ii) G.S.R. 217 published jn Gazette of India dated the 13th 
February, 1971 together with an explanatory memorandum. 

(25) A copy each of the following Notifications (Hindi and Eng1i$h 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. ~2 published in Gazette of India dated the 26th 
December;·1970 together with an explanatory memorandum 

(ii) G.S.R. 2069 published in Gazette of India dated the 26th 
December, 1970 together with an explanatory memorandum. 

(iii) G.S.R. 2070 published in Gazette of India dated the 31st Jan-
uary, 1971 together with an explanatory memorandum. 

\ ,,-'('tv) G.S.R. 41 published in Gazette of India dated the 12th 
~ January, 1971 together with an explanatory memorandum . 

. ' (v) G.S.R. 69 published in Gazette of India dated the 12th 
January, 1971 together with an explanatory memorandum. 

(vi) G.S.R. 70 published in Gazette of India dated the 12th 
January, 1971 together with an explanatory memorandum. 

(vii) G.S.R. 71 published in Gazette of India dated the 12th 
January, 1971 together with an explanatory memorandum. 
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(~iii) G.S.R. 72 published in Gazette of India dated the 12th Jan-
uary, 1971 together with an explanatory memorandum. 

(ix) G.S.R. 88 published in Gazette of India dated the 16th 
January, 1971 together with an explanatory memorandum. 

(x) G.S.R. 93 published in Gazette of India dated the 15th 
January, 1971. 

(xi) G.S.R. 118 published in Gazette of India dated the 21st 
January, 1971 together with an explanatory memorandum. 

(xii) G.S.R. 221 published in Gazette of India dated the 13th 
February, 1971 together with an explanatory memorandum. 

(xiii) S.Os. 99 and 100 published in Gazette of India dated the 1st 
January, 1971 together with an explanatory memorandum . 

. (26) A copy of the West Bengal Duty on Inter-State River Valley 
Authority Electricity Act, 1971 (Hindi and English versions) 
(President's Act No.5 of 1971) published in Gazette of India 
dated the 1st April, 1971, under sub-section (3) of section 3 of 
~he West Bengal State Legislature (Delegation of Powers) Act, 
1970. 

(27) A copy of the Passports (Third Amendment) Rules, 1970 
(Hindi and En~lish versions) published in Notification .. No. 
G.S.R. 1793 in Gazette of India dated the 13th October, 1970, 
under sub-section (3) of section 24 of the Passports Act, 1967. 

\ ... (28) A copy of the Proclamation (Hindi and English versions) 
/' dated the 2nd April. 1971 issued by the Pres;dent under clause 

V . (2) of article 356. of the Constitution revoking the Proclama-
tion issuen by him on the 19th March. 1970 in relation to the 
State of Wes·t Ben~al. publisher! in Notification No. G.S.R. 493 

. in Gazette of India dated the 2nd A2ril, . 1971, under article 
356 (3) of the Constitution. 1,. 

6 •. "ports of E. .. timates Committee i 
SeCl'etary laid on the Table the following two Reports of the Estimates 

Committee (Fourth Lok Sabha), which were presented to the Speaker 
by the Chairman, Estimates Committee on the 26th D~oember, 1970:-

(1) Hundred and thirty-second Report on acti. taken by Govern-
ment on the recommendations contained in their Hunclted and 
sixooenth Report on the Ministry of Labou!". Employment and 
Rebabtlitation (Department of Labour and Employment-
Employees' Provident Fund Organisation). 

(2) Hundred Rnd thirty-third Report on action taken by Govern-
ment on the recommendations contained in their Hundred and 
twenty-third Report on the Ministry of Labour. Employment 
;lnd Rehabilitation (Department of Labour and Employnient)-
Employees'StRte Insurance Corporation. 

7. Alsent to Bill. . 
Secretarv laid on the Table following thirteen Bills pa§ed by the 

Houses of Parliament during the current session and assented to:-
~ ___ ••• _____ M. • __ •• _- -- -

___ .... -______ ... _____________ . ____ . ______ ---___ ...... r. ___ 

-Laid at 2.40 P.M. 



(1) IIIE XPPiOPUiUbh (Hallways} Vote on Account Bill, 1971. 
(2) The Appropriation (Railways) Bill, 1971. 
(a) The Manipur Appropriation (Vote on Account) Bill, 1971. 
(4) The ~nipur Appropriation Bill, 1971. 
(5) The Appropriation Dill, 1971. 
(6) The Appropriation (Vote on Account) Bill, 1971. 

,{7) The Imports and Exports (Control) Amendment Bill, 1971. 
(8) The Orissa Appropriation (Vote on Account) Bill, 1971. 
(9) The Orissa Appropriation Bill, "1971. 
(10) The Mysore Appropriation (Vote on Account) Bill, 1971. 
(11) The My&ore Appropriation HIll, 1971. 
(12) The West Bengal Appropriation (Vote on Account) Bill, 1971. 

V (13) The West Bengal Appropriation Bill, 1971. 
8. Statements by Ministers 

(i) The Deputy Minister of Health and Family Planning . laid on the 
Table a statement correcting the answer given on the 16th November, 
1970 to Starred Question No. 131 by Shn Hardayal Devgun regarding 
non-utilisation of N.D.M.C. Hostel in Chanakyapuri. 
"~(ii) The Minister of State for Home Affairs made a statement regard. 

ing findings of the Commission which had beeu aprjoin.ed to inquire into 
the incidents that had taken place in Delhi on the 6th April, 1970, in 
connection with the proces&ion taken out by the Samyukta Socialist 
Party. The Minister also laid on the Table a copy of paragraph No. 175 
of the Report of the Commission of Inquiry containing the summary of the 
findipgs. 
9. Motion of thanks on the President's Address 

' . ..' _Shrimati Indira Gandhi replied to the debate on the following motion 
moved by Shri Bali Ram Bhagat and seconded by Shri A. C.George and 
the amendments thereto moved on the 30th March, 1971:-

"That an Address be presented to the President in the following 
terms·:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which he 
has been pleased to deliver to both Houses of Parliament 
assembled: together on the 23rd March, 1971.'" 

All the amendments were negatived. 
The motion was adopted. 

(Lok Sabha adjourned at 1·20 P.M. and re-aS6embled at 2-35 P.M.) 

11». Obituary Reference 
The Deputy Speaker made a reference to the passin~ away of Shri 

Dhirendra Nath Datta, who was a Member of the Constltuent Assembly. 

Thereafter, Members stood in silence for a sho~while as a mark or 
respect":: .'1 
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n. Government BUis-Passed 
(i) The Labour Provident Fund Laws (4mendment) Bm, 1971 

The motion for consideration of the Bill was moved by Shri R. K. 
Khadilkar. 

An amendment fqr reference of the Bill to a Select Committee, wa& 
moved by Shri Ram Narain Sharma. 

The following Members took part in the debate:-
(1) Shri Jyotirmoy Bosu 
(2) Shri Kamla Misra 'Madhukar' 
(3) Shri Ramsahai Pandey 
(4) Shri V. Mayavan 
(5) Shri C. M. Stephen 
(6) Shri Hukam Chand Kachhaway 
(7) Shri M. Rama Gopal Reddy ..,I 

Shri R. K. Khadilkar replied to the deba~. 
The amendment was negatived. 

-
The motion for consideration was adopted and clause-by-clause con-

!:ideration of the Bill was taken up. 
Clauses 2 to 32 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that t\le Bill be passed was moved by Shri R. K. Khadilkar. 
The following Members took part in the debate:-

(1) Shri Ram N arain Sharma 
(2) Shri S. R. Damani 
(3) Shri N. K. Sang hi 
(4) Shri Ramavatar Shastri 
(5) Shri R. K. Khadilkar 

The motion was adopted and the' Bill was passed. 
(ii) The State of Himachal Pradesh (Amendment) Bill, \1971 

The motion for consideration of the Bill was moved by Shri Krishna 
Chandra Pant. 

The following Members took part in the debate:-
(1) Shri Phool Chand Verma 
(2) Shri Partap Singh 
(3) Shri Narain Chand 

Shri Krishna Chandra Pant replied to the debate. 

. . ...-

The motion for consideration was adopted and clause-by-c!auae con-
sideration of the Bill was taken up. 

Clauses 2 to 4 were adopted. 
Clause 1, the Enacting Formula aI}.d the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Krishna 

Cilandl'a Pant. 
The motion was adopted and the Bill was passed. 
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_ Sbri lnderjit Malho\ra moved the following motion:-
"That this House strongly disapproves 'Of the conduct 'Of Shri 

Ram Dea Singh who created abstructian and showed disrespect 
to the President an the solemn accasian 'Of his Address to both 
the Houses 'Of . Parliament assembled together under article 87 
'Of the Constitution an the 23rd March, 1971 and candemns his 
undesirable, undignified and unbecaming behaviour." 

An amendment was maved by Shri Atal Bihari Vajpayee. 
The follawing Members took part in the debate:-

(1) Shri A. K. Ga:t>alan 
(2) Shri Indrajit Gupta 
(3) Shri Krishnan Manoharan 
(4) Praf. R. D. Bhandare 
(5) Shri Shyamnandan Mishra 
(6) Shri Keshav'Dea"Malaviya 
(7) Dr. Karni Singh 
(8) Shri Narendrakumar Salve 
(9) Shri K. P. Unnikrishnan 
(10) Shri Mahan Dharia 
(11) Shri Surendra Mohanty 
(12) Shri Ramsahai Pandey 
(13)' Shd S. M. Banerjee 
(14) Shri Shankar Dayal Singh 

(The discussion was ad;ouTned at· 5-50 P.M. and was Tes'Umed At 
.' 7-35 P.M.) 

An amendment was moved by· Shri Mohan Dharia. 

The amendment moved by Shri. A:tal Bihari Vajpayee was· negatived. 
The amendment maved by Shri Mohan Dharia was adopted. 
The motion was adopted in the following amended form:-

"That this House is deeply concerned at the conduct of Shri Ram 
Deo Singh who i~ alleged to have created obstruction and 
showed disrespect to the President on the solemn occasion 
'Of his Address to both the Houses of Parliament .a~bled 
together under article 87 of the Constitution on the 23rd 
March, 1971 and therefare resolves that a Committee con-
sisting of 15 Members of this House be canstituted by the 
Hon'ble Speaker to' go into the matter in all details and to 
suggest suitable action and also guide-lines for the future 
by the first week of the next Session." 

,,13. Statutory Resolution-Adopted. 
Shri Annasahib P. Shinde moved the following Resolution:-

"In pursuance of sub-section (2). of section 2 'Of the Essential Ser-
vices Maintenance Act, 1968 (No. 59 of 1968), this House 
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... .... .~."- .. , ~~ ......... " ...... . 

approves of the Notification of the Government of India in 
the Department of Food G.S.R. No. 152 published in the 
Gazette of India Extraordinary dated the 29th January, 
1971 and laid on the Table of Lok Sabha on the 23rd March, 
1971 declaring the service in the Food Corporation of India 

'. 'to be an essential service for the purposes of the said Act." 
./ - . 

·The following Members took part in the debate:-
(1) Shri S. M. Banerjee 
(2) Shri Dinendra Nath Bhattacharyya 
(3) Shri K. N. Tewari 
(4) Shri Chintamani Panigrahi 
(5) Shri Hukam Chand Kachhaway 

Shri Annasahib P. Shinde replied to the debate. 
The Resolution was adopted. 

j: 

14. Motion re: Joint Committee on Government Bill-adopted. 
The Code of Criminal Procedure Bill, 1970 
The motion for concurrence in the recommendation of -Rajya Sabha 

for reference of the Bill to a Joint Committee of the Houses was moved 
by Shri Ram Niwas Mirdha. 

The motion was adopted as follows:-

"That this House do concur in the recommendation of Rajya Sabha 
that the House do join in the Joint Committee of the Houses on the 
Bill to consolidate and amend the law relating to Criminal Procedure, 
made in the motion adopted by Rajya Sabha at its sitting held on the 
31st March, 1971 and communicated to this House on the 31st March. 
1971 and do resolve that the following 30 members of Lok $abha be 
nominated to serve on the said Joint Committee, namely:_ \.: 

(1) Shri Satya .Charan Besra 
(2) Shri Somnath Chatterjee 
(3) Shri Mad-hu Dandavate ' 
(4) Shri P. K. Deo "J; 

(5) Shri C. C. Desai 
(6) ,Shri Devinder Singh Garcha 
(7) Shri Gbanshyambhaf. 
(8) Shri Bhogendra Jha 
(9) Sbri Liladhar Kotoki 

(10),Shrimati T. Lakshmikanthamma 
(11) Shri Priya Ranjan Das Munsi. 
(2) Shri Krishna Chandra Pant 
(13) Shri Anantrao Patil " 
(14) ShriB~amali Patnaik 
(15) Shri S. R~dhakrishnan 
(16) Shri Gargishankar Ramkrlshna 
(17) Shri P. Ankineedu Prasada Rao 
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(18) Shri M. Satyanarayan Rao 
(19) Shri Vayalar Ravi 
(20) Shri Ebrahim Sulaiman Sait 
(21) Shri Erasmo de Sequeira 
(22) Shri Shambu Nath 
(23) Shri Naval Kishore Sharma 
(24) Shri Shiva Chandika "-
(25) Shri Kedar Nath Singh 
(26) Shri Mukhtiar Singh 

z (27) Shri Tombi Singh 
(28) Shri Tayyab Hussain 
(29) Shri H. D. Tulsidas 
(30) Shri G. Viswanathan" 

15. Private Members' Bills-introdueed 
(1) The Constitution (Amendment) Bill, 1971 (Amendment of 

articles 120, 210, 343 etc.) by Shri Murasoli Maran . 
.. / (2) The Constitution (Amendment) Bill, 1971 (Amendment of 

articles 81, 82 and insertion of new article 281A) by Shri 
Murasoli Maran. 

(3) The Constitution (Amendment) Bill, 1971 (Amendment of 
articles 120, 210, and Part XVII) by Shri Murasoli Maran.· 

(4) The Constitution (Amendment) Bill, 1971 (Amendment of 
article 368) by Shri Chintamani Panigrahi. 

(5) The Companies (Amendment) Bill, 1971 (inseTtion of new 
sections 224A, 224B and 224C) by Shri Chintamani Panigrahi. 

(6) The Constitution (Amendment) Bill, 1971 (Insdrtion of new 
article 16A) by Dr. Karoi Singh. 

(7) The Constitution (Amendment) Bill, 1971 <Insertion of new 
articles 23A and 23B) by Dr. Karni Singh. 

(8) The Constitution (Amendment) Bill, 1971 (Amendment of 
article 335) by Shri S. M. Siddayya. 

(9) The Constitution (Amendment) Bill, 1971 (Amendment of 
article 338) by Shri S. M. Siddayya. 

(10) The Constitution (Amendment) Bill, 1971 (Insertion of new 
article 330A and amendment Of article 332 etc.) by Shri S. M. 
Siddayya. 

(11) The Civil Aviation (Licensing) Bill, 1971 by Shri S. C. 
Samanta. 

(12) The Parliament Library Bill, 1971 by Shri S. C. Samanta. 
(13) The Companies (Amendment) Bill, 1971 (Insertion 0/ new sec-

tion 43B and amendment of sections 224,237, etc.) by Shri S. C. 
Samanta. 

(14) The Gift-tax (Amendment) Bill, 1971 (Amendment of sections 
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22, 23, etc.) by Shri S. C. Samanta. 
(15) The Legal Assistance Bill, 1971 by Dr. Karni Singh. 
(16) The Abolition of Capital Punishment Bill. 1971 by Shri N. K. 

Sanghi. 
(17) The Constitution (Amendment) Bill, 1971 (Amendment of orti-

~e 368) by Prof. Madhu Dandavate. 
16. Private Member's Resolution-Negativea 

\ 

Discussion on the following Resolution moved by Shri Jyotirmoy 
Bosu and· the amendment thereto moved on the 26th March, 1971. con-
tinued:-

"This House, keeping in view the fact that in West Bengal the 
C. R. P. and other Central Forces have been unlawfully 
acting beyond their jurisdiction causing serious resentment 
amongst the people there, demands immediate withdrawal 
of such Forces from West Bengal.'· 

Shri Krishna Chandra _ Pant took part in the debate. 
Shri Jyotirmoy Bosu replied to the debate. 
The amendment moved by Shri Ranendra Nath Sen was negatived. 

\. . "The Resolution was also negatived. 
/17. Private Member's Resolution-Under consideration 

Shri Murasoli Maran moved the following ~solution:-
"This House views with concern the financial difficulties of 

various States arising from the present system of devolu-
tion of Central Taxes, Loans, Grants and Plan assistance 
with special reference to the problems of Tamil Nadu 
whase legitimate claims have been ignored and in parti-
cular resolves that a Federal Debt Commission be set up 
to review the indebtedness of States- and suggest ways and 
means of lightening the burden of debt." 

"His speech was not concluded· 
/. The discussion was not concluded. 
f"" 18. DiscUsSion u·nder Rule 193 

Shri M. Kalyanasundaram raised a discussion on the statement made 
by the Minister of State for Food and Agriculture on the 31st March, 
1971 regarding arrears of price of sugarcane payable by sugar factories 
to the growers. 

"The following Members took part in the debate:-
(l) Shri Anand Singh 
(2) Shri Narsingh Narain 
(3) Shri Jyotirmoy Bosu 
(4) Shri Genda Singh 
(5) Dr. Laxminarain Pandey 

Shri Annasahib P. Shinde replied to the discussion. 
(Lok Sabha adjourned sine die at 8-40 P.M.) 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of ProeeediDp] 

Monday, May 24, 1971/Jyaistha 3, 1893 (Salta) 

No. 13 
1. Oath or Affirmation 

The following Members made and subscribed the oath and took their 
seats in the House:-

(1) Shri Chow Chandret Gohain. 
(2) Shri Dhote Jambuwantrao Bapurao. 
(3) Shri Virbhadra Singh. 

2. Obituary References 
The Speaker; Shrimati I1lldira Gandhi; Sarvashri Samar Mukerjec, 

Indrajit Gupta, Krishnan Manoharan, Atal Bihari Vajpayee, Shyamanan-
dan Mishra, P. K. Deo, Dr. G. S. Melkote, Sarvashri Tridib Chaudhuri, 
M. Muhammad Ismail, Shibban Lal Saksena, Samar Guha, Dhote Jambu-
want Rao Bapurao, Shiv Kumar Shastri and Ram Deo Singh made refe-
rences to the passing away of Chowdhury Abul Talib, who was a sitting 
Member of Lok Sabha; Shri P. Muthiah, who was a Member of the Third 
Lok Sabha and Slhri Deven Sen, who was a Member of the Fourth Lok 
Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
ft-Spect. 
3. Starred Questions 

Starred Question No.1 was orally answered. Replies to remaining 
Questions were laid on the Table. 
4. Unstarred Questions 

Replies to Un starred Questions Nos. 1-29, 31-49, 51, 53-66, 68-81, 
83-100, 102, 104-117, 119, 121, 123-125, 127, 128, 131-135 were laid on 
the Table 
5. Callillj{ Attention 

Shri P. K. Deo called the attention of Grih Mantri to the reported 
intrusions of Pakistan Army into Indian territory on the East Bengal 
border, killing of a large number of Indian citizens including some Border 
Security Force personnel, large scale destruction of property and viola-
tions of Indian air space by Pakistani aircraft in that sector . 

. Shri Ram Niwas Mirdha made a statement in regard thereto. 
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6. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A statement regarding fire in 29 Down Bombay-Howrah 
Express between Champa and Baraduar stations on South 
Eastern Railway on the 5th May, 1971. 

(2) A copy each of the following Ordinances (Hindi and English 
versions) under provisions of article 123(2) (a) of the Constitu-
tion:-

(i) The West Bengal Security (Tripura Re-cnacting) Second 
/ Amendment Ordinance, 1971 (No.4 of 1971) promulgated 

by the. President on the 3rd May, 1971. 
)ii) The Maintenance of Internal Security Ordinance, 1971 (No. 5 

/ of 1971) promulgated by the President on the 7th May, 1971. 
jiii) The General Insurance (Emergency Provisions) Ordinance, 

/ 1971 (No.6 of 1971) promulgated by the President on the 
13th May, 1971 . 

. ~ )iv) The Bengal Finance (Sales Tax) (Delhi Validation of Ap-
pointments and Proceedings) Ordinance, 1971 (No.7 of 1971) 
promulgated by the President on the 18th May, 1971. 

~) The Gold (Control) Amendment Ordinance. 1971 (No.8 of 
./ 1971) promulgated by the President on the 20th May, 1971. 
)vi) The Delhi Sikh Gurdwaras (Management) Ordinance, 1971 

" (No. 9 of 1971) promulgated by the President on the 20th 
May, 1971. 

~
3) A copy of the Proclamation (Hindi and English versions) dated 

the 3rd April, 1971 issued by the President under clause {2) of 
article 356 of the Constitution revoking the Proclamation issued 
by him on the 23rd March, 1971 in relntion to the State of 
Orissa, published in Notification No. G.S.R. 495 in Gazette of 
India dated the 3rd April, 1971, under article 356(3) of the A Constitution. 

\
0(4), (i) A copy of the Proclamation (Hindi :md English versions) 

dated the 13th May, 1971 issued bv the President under clause 
(1) of article 356 of the Constitution in relation to the State of 
Gujarat, published in Notification No. G,S.R. 691 in Gazette of 

j India dated the 13th May, 1971, under article 356(3) I'lf the 
!. Constitution. 
f (li) A. copy of the Order (H.indi and English versions) dated the 
, 13th May. 1971, made by the President in pursuance of sub-l clause (i) of clauooe (c) of the above Proclamation, p\,lblished k'. in Notification No. G.S.R. 692 in Gazette of India dated the 
. 13th May, 1971. 
(5) A copy of the Report (Hindi and En~lish versions) of the 

., ... Governor 9£ Gujarat dated the 12th May, 1971 to the President. 
(6) A copy of the Kerosene (~xation of Ceiling Prices) Amend-

ment Order, 1971 (Hindi and English versions) published ill 
Notification No. G.S.R 456 in Gazette of India dated thr 25th 
March, 1971, under sub-section (6) of ~ection 3 of the Essential 
Commodities Act, 1955. 
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(7) A copy each of the followin~ Reports (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 

. Act, 1956:-,. , . 
.J(i) Annual Report of the Hindustan Aeronautics Limited. Banga-

lore, for the year 1969-70 alon~ with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. 

t, .. (ii) Annual Report of the Goa Shipyard Limited, for the year 
1969-70 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

~ 

~. 
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(iii) Annual Report of the Mazagon Dock Limited, Bombay, for 
the year 1969-70 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

.... (iv) Annual Report of the Bharat Electronics Limited, Bangalore, 
for the year 1969-70 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(8) A copy each of the fol1owin~ Notifications (Hindi and English 
versions) under sub-section (3) of section 24 of the Passports 
Act, 1967:-

(i) G.S.R. 125 published in Gazette of India dated the 23rd 
January, 1971 containing corrigendum to Notification No. 
G.S.R. 867 dated the 24th May, 1967. 

(ii) G.S.R. 253 published in Gazette of India dated the 22nd Feb-
ruary, 1971. 

(iii) G.S.R. 254 published in Gazette of India dated the 22nd Feb-
ruary, 1971. 

(iv) a.s.R. 296 'Published in Gazette of India dated the 25th Feb-
ruary, 1971. 

(v) The Pas"ports (Amendment) Rules, 1971, published in Notifi-
cation No. G.S.R. 297 in Gazette of India dated the 25th Feb-
ruary, 1971. 

7 Motion for Election to Committee 
Shri I. K. Gujral moved the following motion:-

uThat in,pursuance of sub-section (2)(h) of Section 5 of the Delhi 
Develop~ent Act. 1957, the members of this Hou~ do proceed 
to elect, In such manner as the Speaker may direct two mem-
bers from .among themselves to serve as members' of the Ad-
visory Council of the Delhi Development AuthOrity, for a 
Atel'tl}, of four years, subject to the other provisions of the said 

ct. 
The motion was adopted. 

8. Resignation by Member 
The Sneaker informed the House th'lt Shri Manmohan Tudu an 

e~ected Member from Mavurbhianj constituency of Orissa. had resilined 
hJS seat in Lok Sabha with effect from the 23rd April, 1971. 

(Lok Sabha adjourned at 12-55 P.M. and re-assembled at 2 P.M.) 
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9. The Budlet (Railways)-1971-72 
Shri K. Hanumanthaiya presented a statement of tbe estimated 

receipts and expenditure of the Government of India for the year 1971-
72 in respect of Railways. 
10. Government Bill-Introduced 

The Prevention of Insults to National Honour Bill. 1971. 
11. Statutory Resolution-Adopted 

Shrt K. C. Pant moved the following Resolution:-
"That this House approves the Proclamation iSbued by the Presi-

dent on the 27th March, 1971, under a.rticle 356 ot the Consti-
tution in relation to the State of Mysore." 

The following Members took part in the debate:-
(1) Shri R. V. Bade 
(2) Shri K. Lakkappa 
(3) Shri S. M. Krishna 
(4) Shri M. K. Krishnan 
(5) Shri K. Balathandayutham 

Shri K. C. Pant replied to the debate. 
The Resolution was adopted. 

"'12. Statement 
Shrimati Indira Gandhi made a ~tatement on situation in BangIa Desh. 

13. Motion 
Prof. D. P. Yadav moved the following motion:-

"That the Annual Report of the University. Grants Commission for 
the year 1968-69, laid on the Table of the House on the 15th 
May, 1970, be taken into consideration." 

The following Members took part in the debate:-
(1) Shri Somnath Chatterjee 
(2) Shri Sarjoo Pandey 
(3) Shri R. D. Bhandare 
(4) Shri Hamendra Singh Banera 
(5) Shri Yadav Shivram Mabajan 
(6) Shri Shibban Lal Saksena 
(7) Shri P. Antony Reddi 
(8) Shri S. N. Singh 
(9) Sbri Narain Chand Parashar 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 25th May, 1971) 

S. L. SHAKDHER, 
Secretary. --- - ... ' ... -..... _._ .•. • _. ___ •• w __ • ___ •• __ ... ___________ _ 

*Made 'at S P.M. 
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LOX SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Tuesday, May 25, 1971/Jyaistha 4, 1893 (SAka) 

No. 14 

1. Starred Questions 
Starred Questions Nos. 31, 34-39, 46~ 49 and 59 were orally answered. 

Replies to remaining Questions were laid on the Table. 
~. Unatarred Questions 

I Replies to Unstarred Questions Nos. 136-178, 180-202,205-216,218-
237, 239-260 and 262-291 were laid on the Table. 

3. Call~ Attention 
Shri R. V. Bade called ~ attention of the Minister of Agriculture 

(Krishi Mantri) to the damage caused to crops and granaries by recent 
heavy rains in many parts of Northern India. 

The Minister of State for Agriculture (Krishi Mantralaya men Rajya 
Mantri) made a statement in regard thereto. 

4. Papers Laid on the Table 
The following papers were laid on the Tab1e:-

(1) A copy of 'Economic Survey, 1970-71'. 
(2) A copy of the Report (Hindi and English versions) on the 

working of the Commission of Railway Safety for the year 
1969-70. 

(3) A statement regarding power position in Bhakra Service area. 

S. Assent to Bills 
(i) Secretary laid on the Table the Finance Bill, 1971 passed by the 

Houses of Parliament during the last Session and assented to. 
(ii>. Secretary also laid on the Table copies, duly autlrenticated by the 

Secretary of Rajya Sabha, of the following two Bills passed by the Houses 
of Parliament during the last Session and assented to :-

(1) The State of Himachal Pradesh (Amendment) Bill, 1971. 
(2) The Labour Provident Fund Laws (Amendment) Bill, 1971. 

[P.T.O. 
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•• Jatimatioas Re: ArreIted of Mem_ _ 
........ n. • .. ....,..p. . 
. ~ The Speaker infonned the House of two communications dated the 

24th May, 1971, from the Sub-Divisional Magistrate, Parliament Street, 
New Delhi and the Superintendent, Tihar Jail, New Delhi, respectively, 
intimating that (i) Shri Lalji .Bhai, Member, Lok Sabha, had been arrest-
ed at 1-45 P.M. on the 24th May, 1971, under Section 188 of the Indian 
Penal Code, for violation of prohIbitory orders promulgated near Parlia-
meQ.t House and that he was being presented before the Judicial Magis-
trate~ 1st Class, New Delhi; and (ii) the Member was admitted in Tihar 
Jail on the 24th May, 1971 under Section 188 of the Indian Penal Code . 

.•. -.-J,.""" ~~ .. _____ ..... __ .~ 

'7"": Statement by Minister (Mantri) 
.,;:.,~ 

The Minister of Agriculture (Krishi Mantri) made a statement on 
sugar policy. 

(Lok Sabha adjourned at 12-55 P.M. and re-assembled at 2 P.M.) 
p':*--~ .. 
8. Discussion Under Rule 193 
......... ~ ....... ",0 

Shri A. K. Sen raised a discussion on the serious situation arising as 
a result of the arrival in India of millions of refugees from East Bengal 
due to the atrocities and genocide perpetrated there by the Pakistani 
military regime and the attacks by Pakistani military forces on border 
area&· in West Bengal, Assam and Tripura resulting in 'loss of Indian lives 
and properties. 

The following Members took part in the debate:-
(1) Shri Atal Bihari Vajpayee 
(2) Shri Janaki Ballav Patnaik 
(3) Shri D. Deb 
(4) Dr. H. P. Sharma 
(5) Shri H. N. Mukerjee 
(6) Shri M. R. Gopal Reddy v 

~<II' .... ~:.' -,,,.. •.. '-_.- .......... , ...... 

"~---..: ........ 

(7) Shri Frank Anthony 
(8) Shri Chintamani Panigrahi 
(9) Shri G. Viswanathan 

(10) Shri Bali Ram Bhagat 
(11) Shri Shyamanandan Mishra 
(12) Shri R. K. Khadilkar 
(13) Shri P. K. Deo 
(14) Shri P. M. Sayeed 
(15) Shri M. M. HE:shim 
(16) Shri S. D. Singh 
(17) Shri Tridib Chatidhuri 

The discussion was not concluded. 
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t. IDtimation Re: CODvictioD of Member 
The Deputy Speaker informed the House of a communication dated' 

the 25th May, 1971, from the Judicial Magistrate, 1st Class, New Delhi, 
to the Speaker, intimating that Shri Lalji Bhai, Member, Lok Sabha, who 
was tried at the Parliament Street Court before the Judicial Magistrate. 
1st Class, New Delhi, on the 25th May, 1971, was found guilty of offence 
under Section 188 of the Indian Penal Code and was sentenced to impri-
sonment till the rising of the Court on that day. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 26th May, 1971) 
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LOK SABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Wednesday, May 26, 1971lJyaistha 5,1893 (S8ka) 

No. 15 
1. Oath or Aftirmation 

/ 

/ 

Shri Shyam Sundar Mohapatra made and subscribed the oath in 
English and took his seat in the House. 
~. Starred Questions 

Starred Questions Nos. 61, 62, 65, 66, 68,69, 71 and 72 were orally 
answered. Replies to Starred .Questions No. 63, 64, 67, 70, 73-80, 83, 
84 and 86-90 were laid on the Table. 
3. Uutarred Questions 

Replies to Unstarred Questions Nos. 2~303. 305-311, 314-320, 322-
3a5, 337, 338, 340-362, 364-414, 416-440 and 442-446 were laid ')n the 
Table. . 

.AI. Calling Attention 
Shri Piloo Mody called the attention of the Minister of Finance (Vitta 

Mantri) to the reported misappropriation of over sixty lakhs of rupees 
.from the State Bank of India in New Delhi. 

The Minister of State for Finance (Vitta Mantralaya men Rajya 
Mantri) made a statement in regard thereto. 

5. Papers laid on the Table 
The following papers were laid on the Table :-

(1) A copy of the Profit and Loss Account and Balance Sheet (On 
accrual basis) of the Telecommunication Branch of the Indian 
Posts and Telegraphs Department for the year 1968-69 (Hindi 
and English versions). 

(2) A copy each of the following Notifications (Hindi and English 
.versions) under sub-section (5) of section 7 of the Indian 
Telegraph Act, 1885:-

(i) The Indian Telegraph (Second ~endment) Rules, 1971, 
published in Notification No. G.S.R. 283 in Gazette of 
India dated the 27th February, 1971. 

(ii) The Indian Telegraph (Fourth Amendment) Rules, 1971, 
published in Notification No. G.S.R. 462 in Gazette of India 
dated the 27th March, 1971. 
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(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951 :-

*(i) The Indian Forest Service (Appointment by Competitive 
Examination) Amendment Regulations, 1970, published in 
Notification No. G.S.R. 1956 in Gazette of India dated the 
28th November, 1970. 

• (ti) The Indian Forest Service (Initial Recruitment) Amendment I 
Regulations, 1970, published in Notifivation No. G.S.R. 1957 
in Gazette of India dated the 28th November, 1970. 

·(iii) The Indian Forest Service (Released Emergency Commis-
sioned and Short Service Commissioned Officers) (Appoint-
ment by Competitive Examination) Amendment Regula-
tions, 1970, published in Notification No. G.S.R. 1958 in 
Gazette of India dated the 28th November, 1970. 

·(iv) The Indian Administrative Service (Appointment by Com-
petitive Examination) Amendment Regulations, 1970, pub-
lished in Notifiaction No. G.S.R. 2015 in Gazette of India 
dated the 19th December, 1970. 

·(v) The Indian Police Service (Appointment bv Competitive 
Examination) Amendment Regulations, 1970, published in 
Notification No. G.S.R. 2016 in Gazette of India dated the 
19th December, 1970. 

·(vi) The Indian Administrative Service (Emergency Commis-
sioned and Short Service Commissioned Officers) (Appoint-
ment by Competitive Examination) Amendment Regula-
tions, 1970, published in Notification No. G.S.R. 2017 in 
Gazette of India dated the 19th December, 1970. 

* (vii) The Indian Police Service (Emergency Commissioned and 
Short Service Commissioned Officers) (Appointment by 
Competitive Examination) Amendment Regulations, 19'70, 
published in Notification No. G.S,R. 2018 in Gazette of 
India dated the 19th December, 1970. 

* (viii) The Indian Administrative Service (Fixation of Cadre 
Strength) Seventh Amendment Regulations, 1970, published 
in Notification No. G.S.R. 2,()20 in Gazette of India dated 
the 19th December, 1970. 

• (ix) The Sixteenth Amendment of 1970 to the Indian Adminis-
trative Service (Pay) Rules, 1954 published in Notification 
No. G. S. R. 3021 in Gazette of India dated the 19th Decem. 
ber, 1970. 

• (x) The Seventeenth Amendment of 1970 to the Indian Adminis-
trative Service (Pay) Rules, 1954 published in Notification 
No. G.S·R. 2023 in Gazette of India dated the 19th Decem-
ber, 1970 . 

. - .. -. - .. -.. -------.--- --- -------._- ...•. - .. 

·The Notifications were previously laid on the Table on the 31st 
March, 1971 and were re-laid 'under Rule 234(2) of the Rules of Procedure. 
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• (xi) The Indian Police Service (Probationers' Final Examination) 
Second Amendment RIegulations, 1970, published in Notifi-
cation No. G.S.R. 2 in Gazette of India dated the 2nd 
January, 1971. 

• (xii) The Indian Police Service (Uniform) (Amendment) Rules, 
1970, published in Notification No. G.S.R. 49 in Gazette of 
India dated the 9th January, 1971. 

• (xiii) The Indian Forest Service (Fixation of Cadre Strength) 
Amendment Regulations 1971, published in Notification No. 
G.S.R. 135 in Gazette of India dated the 24th January, 1971. 

• (xiv) The Indian Forest Service (Fixation of Cadre Strength) 
Second Amendment Regulations, 1971, published in Notifi-
cation No. G.S.R. 136 in Gazette of India dated the 24th 
January, 1971. 

·(xv) G.S.R. 137 published in Gazette of India dated the 24th 
January, 1971 constituting for the Estate af Himachal Pra-
desh a State cadre of the Indian Forest Service. 

• (xvi) The Indian Forest Service (Pay) Amendment Rules, 1971, 
published in Notification No. G.S.R. 138 in Gazette of 
India dated the 24th January, 1971 . 

•• (xvii) The Indian Forest Service (Initial Recruitment) Amend-
ment Regulations, 1971, published in Notification No. G.S.R. 
353 in Gazette of India dated the 20th March, 1971 . 

•• (xviii) The Indian Forest Service (RecrUitment) Amendment 
Rules, 1971, published in Notification No. G.S.R. 354 in 
Gazette of India dated the 20th March, 1971. 

(4) A copy eacn of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India Services Act. 
1951:-

(i) The Eighteenth Amendment of 1970 to the Indian Adminis-
trative Service (Pay) Rules, 1954 published in Notification 
No. G.S.R. 1 in Gazette of India dated the 2nd January, 1971. 

(ii) The First Amendment of 1971 to the Indian Administrative 
Service (Pay) Rules, 1954 published in Notification No. G.S.R. 
168 in Gazette of India dated the 6th February, 1971. 

(iii) The All India Services (Conduct) (Amendment) Rules, 1971, 
published in Notification No. G.S.R. 417 in Gazette of India 
dated the 27th March, 1971. 

(iv) The Indian Police Service (Appointment by Promotion) Am-
endment Regulations, 1971, published in Notification No. G.S.R, 
585 in Gazette of India dated the 24th April, 1971. _._._--_ .. -----_.--_._ .. -_. --- ... ----- ._ .... _--

*The Notifications were previously laid on the Table on the 31st March. 
1971 and were re-Iaid under Rule 234(2) of the Rules of procedure. 

uThe Notifications were previously laid on the Table on the 2nd 
April, 1971 and were re-Iaid under Rule 234 (2) of the Rules of Procedure. 

fP.T.O. 
72 



(v) 

(vi) 

The Indian Administrative Service (Recruitment) Second 
Amendment Rules, 1971, published in Notification No. G.S.R. 
586 in Gazette. of Indi~ dated the 24th April, 1971. 
The Indian Poli~e Service (Recruitment) se~911d Amend-
ment Rules, 1971. published in Notification N.a. G.S.R. 587 
in ·Gazette of India dated the 24th April. 1971. . 

(vii) The All India ~Mces (Discipiine and Appeal). Amendment 
Rules, 1971, published in' Notification No'. G. S. R. 588 in Ga-
zette of India dated the 24th April, IP7l. 

(5) A copy 'each of the following Notifications .(Hindi and English 
versions) under sub-section (2) of section 18A of the Industries (Deve-
lopment and Regulation) Act, 1951:-

(i) S.O. 1085 publisiu3d in ,Gazette of 1D~:lia dilted th~ 10th March, 
1971 regarding management of the Aurangabad Mills Limited, 
Aurangabad. 

(ii) S.:O. 1267 published in Gazette of India dated the 22nd March, 
1971 regarding management of the Bengal Nagpur Cotton Mills 
Limited, Rajnandgaon. 

@ (6) A copy of the Delhi Land Refor-ms (Amendment) Rules, 1970, 
published iLl Notification No. llILRO.(R)11970 in Delhi Gazette 
dated the 6th Julv. 1970 under sub-section (3) of section 191 
of the Delhi Land Reforms Act, 1954. 

(7) A copy of the Annual General Administration Report (Hindi 
and English versions) of the Andaman and Nicobar Adminis-
tration for the year 1969-70. 

(8) A copy each of the following papers (Hindi and English ver-
sions) under sub-s~ct.ion(1) of section 619A of the Companies 
Act. 1956:-

.' 0) Review by the Government on the working of t'he Film 
Finance Corporation Limited, Bombay. for the year 1969-70. 

Cii) Annual Report of the Film Finance COmoration Limited, 
Bombav for the year 1969-70 along With the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(9) A copy of. the Public Notice No. 36-ITC (PN) 171 dated the 
7th April, 1971 (Hindi and English versionR) regarding Import 
Policy for :toJewsprint for the year 1'971-72. 

(10) A copy of the Annual Report (Hindi nnd hglish versions) 
of the Export Inspection 'Council and AgenCies for the year 
1969-70 along with the Audited Accounts. 

.8. MOTrONS FOR ELECTIONS TO COMMITTEES 
(i) Shri Raj Bahadur moved the. following motion:-

"That the members of this House do proceed to elect in the m~er 
required by sub-rule (1) of Rule 311 of the Rules of Procedure 

-' --_.-- ,'- -._-_ •• _ ....... ~-•• - ••• ---.•.• __ .... _ ••• "- .••.•••• -_.,.- ...... _-_ •.•• _ .•.• " •••• -_ ••••.• .! 

@The Notification was previously laid on the Table on the 81'St MlU'ah, 
1971 and was re-laid under Rule 234(2) of the Rules of Procedure. 
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alIa cOlluue, 01 DWllIleSS In uox: i:)8Dna, tlllrty memDers Ifom 
among themselves to serve as members of the Committee on 
Estimates for the term ending on the 30th April, 1972." 

The motion was adopted. 
(ii) Shri Raj Bahadur moved the following motion:-

"That the members of this House do proceed to elect in the manner 
required by sub-rule (1) of Rule 309 of the Rules of Procedure 
and Conduct of Business in Lok Sabha, fifteen members from 
among themselves to serve as members of the Committee on 
Public Accounts for the term ending on the 30th April, 1972." 

The motion was adopted. 
(iii) Shri Raj Bahadur moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha 
do agree to nominate seven members from Rajya Sabha to 
associate with the Committee on Public Accounts of the House 
for the term ending on the 30th April, 1972, and do communicate 
to this House the names of the members so' nominated by 
Rajya Sabha." . 

The motion was adopted. 
(iv) Shri Raj Bahadur moved the following motion:-

"That the members of this House do proceed to elect in the manner 
required by sub-rule (1) of Rule 312B at th6 Rules of Proce-
dure and Conduct of Business in Lok Sabha, ten members 
from among themselves to serve as members of the Committee 
on Public Undertakings for the term ending on the 30th April, 
1972." 

The motion was adopted. 
(v) Shri Raj Bahadul moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Babha 
do agree to nominate five members from Rajya Sabha to 
associate with the Committee on Public Undertakings of the 
House for the term ending on the 30th April, 1972, and do 
communicate to this House the names of the members so 
nominated by Rajya Sabha." 

The motion was adopted. 
(Lok Sabha adjourned at l.05 P.M. and re-assembled at 2 P.M.) 

1. Discussion Under Rule 193 
Discussion on the serious situation arising as a result of the arrival 

in India of millions of refugees from East Bengal due to the atrocities 
and genocide perpetrated there by the Pakistani military regime and 
the attacks by Pakistani military forces on border areas in West Bengal, 
A~sam and T~ipura resulting in loss of Indian lives and properties. 
raIsed by Shn A. K. Sen on the 25th May. 1971. continued. 

The following Members took part in the debate:-
(1) Shri Ram Deo Singh 
(2) Shri Dinesh Singh 
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(3) Shri Samar Guha 
(4) Shri Shibban La! Saksena 
(5) Shri Benoy Krishna Daschowdhury 
(6) Shri V. K. Krishna Menon 

Shrimati Indira Gandhi replied to the discussion 
_8. MotioD. 

r- .~ .. Discussion on the following motion moved by Prof. D. P. Yadav on 
- -the 24th May, 1971, conUnued:-

. "That the Annual Report pf the University Grants Commission r.. 
for the year 1968-69, laid on the Table of the House on the 
15th May. 1970, be taken int<; consideration." 

The following Members took part In the debate:-

-- (1) Shri C. T. Dhandapani 
(2) Shri Rajaram Shastn 
(3) Shri M. C. pag" 
(4) Shri Madhu Dandavatt 
(5) Shri K. Mallanna 
(6) Shri Sudhaker Pandey 
(7) Shri Bhaoosahaib Dhamanktar 

/ Prof. D. P. Yadav replied to the debate. 
9. 'I1he Budget (Railways)-lt71-72 

General Discussion on the Budget (Railways) fcrr 1971.72, commenced. 

The following Members took part in the debate:-
(1) Shri Dinen Bhattacharya 
(2) Shri R. N. Sharma (Speech unfinished). 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Thursday. the 27th May, 1971). 
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LOK SABRA 

BULLETIN-PART I , 
[Brief Record of Proeeeclinp] 

Thursday, May 27, 1971IJyaistha 6, 1893 (Saka) 

No. 16 
1. Starred Questionll 

Starred Questions Nos. 91-96 were orally answered. Replies to re-
maining questions were laid on the Table. 
2. Unstarred Questions 

, Replies to Unstarred Questions Nos. 447-476, 478--483, 48~-545. 
r 547-602 and 604-608 were laid on the Table. 
~.. I. Calling Attention 

Shri Mukhtiar Singh Malik called the attention of the Minister 01 
Home Affairs (Grih Mantri) to the reported heavy shelling by Pnkistani 
soldiers in Dalu Sector of Meghalaya's Garo Hills District on 25th May, 
1971 as a result of which 22 persons including 9 Indian Border Security 
Force personnel were killed. 

The Minister of State for Home Affairs (Grih Mantralaya men P.alYb 
Mantri) made a statement in regard thereto. 

~. 4. Papers laid on the Table , 
The follow.in~ papers were laid on the Table:-

(1) A copy of the Contract Labour (Regulation and Abolition) 
Central Rules, 1971 (Hindi and English versions) published 
in Notification No. G.s.R. 191 in Gazette of India dated the 
10th February, 1971, under sub-section (3) of section 35 of the 
Contract Labour (Regulation and Abolition) Act, 1970. 

(2) A copy of the Apprenticeship (Amendment) Rules, 1971, 
(Hindi and English versions) published in Notification No. 
G.S.R. 383 in Gazette of India dated the 20th March, 1971, under 
sub-section (3) of section 37 of the Apprentices Act, 1961. 

(3) A copy of Notification No. G.S.R. 466 (Hindi and English ver-
sions) published in Gazette of India dated the 3rd April, 1971, 
under sub-section (1) of section 28 of the Mines and Minerals 
(Regulation and Development) Act, 1957. 

(4) A copy of the Annual Report (Hindi and English versions) of 
the National Cooperative Development Corporation for the 
year 1969-70, under sub-section (3) of section 14 of the National 
Cooperative Development Corporation Act, 1962. 

[P.T.O. 
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(5) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (7), of section 59 of the Mines Act, 
1952:-

(i) The Coal Mines (Amendment) Regulations, 1971, published 
in Notification No. G.S.R. 588 1n Gazette of India dated the 
17th April, 1971. 

(ii) The Coal Mines (Second Amenciment) Regulations, 197.1, 
published in Notification No. G.S.R. 631 in Gazette of IndIa 
dated the 1st May, 1971. 

(6) (i) A copy of the Annual Report (Hindi and English versio!,s) 
on the activities of the Coal Mines Labour Welfare OrganIsa-
tion, for the year 1968-69. 

(ii) A statement (Hindi and EngJish versions) shOWing reasons for 
delay in laying the above Report. 

(7) A copy of the Annual Report of the Employet;!s' State Insurance 
Corporation for the year 1969-70, under sectIon 36 of the Em-
ployees' State Insurance Corporation Act, 1948. 

(8) A copy of the Apprenticeship (Amendment) Rules, 1971, 
(Hindi and English versions) published in Notification No. 
G.S.R. 570 in Gazette of India dated the 17th April, 1971 under 
sub-section (3) of section 37 of the Apprentices Act, 1961. 

5. Motions for Elections to Committees 
(i) Shri A. K. Kisku moved the following motion:-

"That in pursuance of Section 5 (g) of the Post-Graduate Institute 
of Medical Education and Research, Chandigarh Act, 1966, the 
members of this House do proceed to elect, in such manner 8S 
the Speaker may direct, two members from among themselves 
to serve as members of the Post-Graduate Institute of Medical 
Education and Research, Chandigarh, for a term of five years, 
subject to the other provisions .of the said Act...· 

The motion was adopted. 
(ii) Shri A. K. Kisku moved the following motion:--

"That in pursuance of Section 4(g) of the All India Institute of 
Medical Sciences Act, 1956, the members of this House do pro-
ceed to elect, in such manner as the SJleaker may direct, two 
members from among themselves to serve as members Jf the 
All India Institute of Medical Sciences for c:. term of five y~ars, 
subject to the other provisions of the said Act!' 

The motion was adopted. 
8. Motion 

Shri R. D. Bhandare moved the following motion:--
"That this House do extend the time for the presentation of the 

Report of the Committee on the Conduct of a Member duri11Q' 
President's Address, upto the last day of the cun-ent session.'H 

An amendment moved by Shri Atal Bihari Vajpayee was adopted. 
The motion was adopted in the following amended form:-

"That this House do extend the time for the presentation of the 
Report of the Committee on the Conduct of a Member during 
President's Address, upto the first day of the next session." 
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7. The Budget (RAR.WAYS)-1971-72 
General Discussion on the Budget (Railways) f<1r 1971-12., continued. 
The following Members took part in the debate:-

(1) Shri R. N. Sharma 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 

(2) Shri Anant Prasad Sharma 
(3) Shri M. Kalyanasundaram 
.(4) Dr. Govind Das 
(5) Shri Dinesh Chandra Goswami 
(6) Shri Thandavan Kiruttinan 
(7) Shri Chintamani Panigarhi 
(8) Shri Onkar Lal Berwa 
(9) Shri K. Suryanarayana 

(10) Shri Shrikishan Modi 
(11) Shri Piloo Mody 
(12) Shri Ramshekhar Prasad Singh 
(13) Shri K. G. Deshmukh 
(14) Shri Ramavatar Shastri 
(15) Shri Shambhu Nath 
(16) Shrimati T. Lakshmi Kanthamma (Speech unfinished). 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 28th May, 1971) 
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LOK SABRA 

BULLETIN-PART I 
[BrIef Record of Proceedt .... l 

Friday, May 28, 1971/Jyaistha 7, 1893 (Saka) 

No. 17 
1. 8ta"," Questions 

Starred Questions Nos. 121-126, 128 and 130 were orally answered. 
Replies to remaining questions were . laid on the Table. 

2. Un8larred Questions 

Replles to Unstarred Questions Nos. 609-619, 621, 622, 624--650, 652-
672,674-681, ~5, 687~, 692-748, 750-758, 760-790 and 792-
8~ were laid on the Table. 

3. Papers laid'OIl the Table 
The followinJ! papers were laid on the Table:-

(1) A COpy ot the Indian Merchant Shipping (Medical Examina-
tion) . Amendment Rules, 1971 (Hindi and English versions) 
published In Notification No. G.S.R. 285 in G~ette of India 
dated the 27th I<~ebruary, 1971, under sub-section (3) of section 
458 of the Merchant Shipping Act. 1958. . 

(2) (i) (a, Annual Report of the Indian Institute of Technology, 
Bombay. for the year 1969-70. .. 

(bJ A statement (Hindi and English versions) explaining the rea-
sons as to why the Hindi version of the above Report could 
not be laid on the Table simultaneously. 

(ii) (a) Annual Heport of the Indian Institute of Technology 
Kanpur, for the year 1969-70. 

(b) Annual Report of the Indian Institute of Techno]oJ!v, Delhi, 
for the year 1969-70. 

(c) A statement (Hindi and English versions) explaining the 
reasons as tn why the Hindi versions of the above Reports 
could not be laid on the Table simultaneously. 

(3) A copy of the Annual Report (Hindi and English versions) 
of the Indian Institute of Science, Bangalore, and the State-
ment of Account!;, for the year 1969-70. 

(4) (i) A copy of the Certified Accounts of the Indian Institute of 
Technol0llty, Madras for the year 1969-70 alonl! with the Audit 
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Report thereon under sub-section (4) of section 23 of the Insti-
tutes of Technolo~, Act, 1961. 

ttl) A statement (Hindi and English versions) explaining the 
reasons as to why the. Hindi version of the above Accounts 
could not be laid on'the Tabl(!- simultaneously. 1._ 

(oS) A copy of the Medicinal . and. Tqilet Preparations (Excise 
Duties) (Amendment) Rules, 1971 (Hindi and English ver-
sions) publi&bed in ·Notifi.catipll., N~ .. ,G.s.R. 436 in Gazette of 
India dated. the 27th March, 1971, under sub-section (4) of 
section 19 of the Medicinal and Toilet Preparations (Excise 
Dutft!s)'Act, 1955. ' , .. " .', e 

(6) A copy each of the folIowing Notifications (Hindi and English 
versions) under section 38 of the Central Excises and Salt Act, 
1944:-

:' .. ", ". ;; \., :.: ; 

(i) The Ceptral Exci~ (Second Amendment) Rules, 1971, pub-
lished. in· Notification No. G.S.R. 378 in Gaztrtte of· : India 
dated 'the 20th March, 1'971. .. , .. 

(li) The Oentral Excise (Third Amendment). Rules, 19'71, pub-
lished in Notification No. G.S.R. 443 in Gazette of India 

" 'dated th~' 27t..'l M~ch, 1971 .. 
(7) A copy of the Inco~e-ta~ (Amenrunent, Rules, 1971' (Hiiidi , 

and English versions) published in Notification No. S.D. 1917 
in Gazette of India dated the 22nci F4;lbruary, 1971 •. ~der 
section 296 of the Income-tax Act. 1961. '''. . 

(8) A copy of Notification No. S.O. 1258 published in Gazette of 
IncUa, dated' the 18th .March, 1971 C'ontaining corrigenda to 
Notification No. S.O. 1026, dated the 10th' March, 1970, under 

, sub-section (4) of section 46 ·of the Wealth-Tax Act, 1957. 
(9) A copy each of the following Notjfications(Hindiand English 

verSIons) under section 159 of the Customs Act, 1962:-
(i) G.S.R. 441 published in' Gazette of India dated the 27th 

March, 1971, together with an explanatory memorandum. 
(ii) G.S.R. 442 published in Gazette of India dated the 27th 

March, 1971, together with an. explanatory memorandum. 

J, 

(ii) G.S.R. 442 published in Gazette of India dated the 27th L, 
March, 1971.' ",-

(iv) The Tourist Baggage (Amendment) Rules, 1971, pub1i~!led 
in Notification No. G.S.R. 483 in Gazette of India dated the 
3rd April, 1971, together with an expJ.anatory mcm?rnnd1lr-

(v) G.S.R. 484 published in Gazoatte of India dated the : ~J. .. t" 
March, 1971, together with an explnnatory 'memorandum. . 

(vi) . G;S.R. 485 published in Gazette of India dated. the 31M1" 
March, 1971, together with an explanatory memorandul 

(vii) G.S.R. 488 published in Gaiette of India' dated the 1st 
. April, 1962, together with an explan'ltory memorandum. 

(viii) G.S.R. 519 published in Gazette of In.dia dated the 10th 
April, 1971. 
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~": ·(i~) G.S,B:. 522 published in. Gazette of India dated the 7th 
. , .• ,. : April,1971, together with an explanatory memorandum . 

. (0) A copy' each of' the following Notificatiom (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 186 published in Gazette of India dated'the 5th Feb. 
Iuary 1971tog~th~r .w.ith . .an explanatory memorandum. 

(ii) G.S.R. 347 published in Gazette of India' dated the 15th 
March, 1971 together with an eXI>lana-tory memorandum. 

(iii) G.S.R. 380 published in Ga:aette of India dated the 20th 
March, 1971 together with an explanatory memorandum. 

(Iv) G.S.R. 438 published in Gazette of India dated the 27th 
March. 1971 together with an' explanE.tory memorandum. 

(v) G.S.R. 439 published in Gazette o'f. India dated the 27th 
March, 1971 together with an explanatory memorandum. 

(vi) G.S.R. 440 published in Gazette of.lndia dated the .. 27th 
. March, 1971 together with an exp1llp.s.tory memorandum. 

, . " '.. r', _. '_ • • 

.' "(vii) c..S.R. to 454 published in Gazette' of India d~,ted the 
... ... 25th 'March; 1971 together with.-an 'explanatory m~mMan

dum. 
(viii) G.S.R. 487 published in Gazette of India dated. the 1st 

.' ,April, 1971 together with an explanatory memorandum . . "".. """ ,. ..,' .. ;.. . . .... 
'''(lx~ G.S.R. 521' published in Gazette of India dated .the 7th 

April, 1971 together with an explanatory memoranc;ium. 
(x) G.S.R. 523 to 531 published in'Gazette of. India dated the 7th: 

April, 1971 together with an. explanatory memorandum. 
,. (11,> Astatem~nt regarding pricing, of petroleum products. ~ 

4. Message·ftel1fRajy·u ·Sabh .. 
.. :' ~r~ta.ry.~epQrt~d,"·a mes~g~ £r'om ~ajya sabha th~t it its sitting held 
on the 26th May, 1971, Rajya Sabha passed a motion referfing the Advo-
cates (Amendment) Bill, 1970, to a Joint Committee of the Houses con-
Sisting of 36 members, 12 members from Rajya Sabha. namely:-

(1) Shri C. D. Pande 
.(.2} Shri Sasankasakhar Sanyal 
(3)Shri Jaisukhlal Hathi 

oJ ,: ..... (4) Shri M. Srinivasa Reddy 
.I!~:"· (5) Shr! Gulam 'Nabi Untoo 
. ~ rL' (6) Shri Mohd. Usman 

(7) Shri Surajmal Saha 
(8) Shri Thillai Villalan 
(9) Shri Pranab Kumar Mukherjee 

(10) Shri Nageshwar Prasad Shahi 
(11) Shri K. Chandras,ekharan " 
:(12~ Shr~B. P. Nagaraja Murt."ty 
I. 

81 
. ,£P.T.O 



and 24 members from I .. ok Sa~ul and recommending that Lok Sabha do 
join in the said Joint Committee and communicate to that HoUle ~h .. 
names of members to be appointed by Lok Sabha to the said Jo111t 
Committee. 
S. Panel of Chairmen 

The Speaker announced that he had nominated th~ l.Jllow~ns Mem-
bers on the Panel of Chairmen:-

(1) Shr~ K. N. Tewari 
(2) Shri R. D. Bhandare 
(3) Shri N. K. P. Salve 
(4) Shrimati Sheila Kaul 
(5) Dr. Saradtsh Roy 
(6) Shri Era Sezhiyan 

v 6. Statement by Minister (MaDtri) 
The Minister of Railways (Rail Mantri) laid on the Table a state-

ment regarding the dacoity and mur4er in 390 Down Patna-Mokamah 
Pauenger train on the night of May 24/25, 1971 between Barh and 
Punarakh Railway Stations of Eastern Railway. 
7. Stateilleat Re: Govemment Business" 

The Minister of Parliamentary Affairs (Sansadiya Karya Mantri) 
made a statement regarding Government busin,es&" for the week com-
mencing the 31st May, 1971. 
8. Motions for Elections to Committees 

(i) Shri Raj Bahadur moved the following motion:-
"That in pursuance of sub-section (2) (a) of Section 4 of the Mel" 

chant Shipping Act, 958. the members of this House do pro-
ceed to elect, in such manner as the Speaker may direct, four 
members from among themselves to serve as member.' of the 
National Shipping Board," 

The motion was adopted. 
(ii) Prof, D. P. Chattopadhyaya moved the following motion:-

"That in pursuance of clause (e) of sub-section (1) of Section 3 
of the Indian. Nursing Council Act, 1947, the members of this 
House do proceed to elect, in such manner as the Speaker may 
direct, two members from among themselves to serve ai'mem-
bers of the Indian Nursing Council'" 

9. G vernment Bill-Introduced :th motion was adopted. 

v ~e General Insurance (Emergency Provisions) Bill, 1971. 

10. Statement Re: Ordinance-Laid on tboTable 
A copy of the explanatory statement (Hindi and English versions) 

giving reasons for immediate legislation by the General Insurance 
(EmerBency Provisions) Ordinance, 1971, was laid on the Table undft 
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l'ule 71 (1) ot the Rules of Procedure and Conduct of Business in Lok 
Sabha. 

0'1. The Buqet (Bailways)-1971-72 , 
General Discussion on the Budget (Railways) tor 1971-72, continued. 
The following Members took part in the debate:-

(1) Shrimati T. Lakshmi Kanthamma 
(2) Shri P. R. Das Munsi 

~, (3) Shri Prasannbhai Mehta (Speech unfinished) 
The discussion was not concluded. 

(Lok Sabha adjourned at 1 P.M. and re-assembled At 2 P.M.) 

12. Private Members' Bill-Introduced 
(1) The Constitution (Amendment) Bill, 1971 (Omilsion of Article 

314) by Shri Chintamani Panigrahi. 
(2) The Constitution (Amendment) Bill; 1971 (Omillion of Article. 

291 And 362 and amendment of article 366) by Shri Chlntamanj 
Panigrahi. ' 

(3) The Health (Periodical Medical Check-up of Members of Par-
liament) Bill, 1971 by Shri Yamuna Prasad Mandal. 

(4) The Health (Periodical Medical Check-up of PreSident and 
Prime Min~ter of India) Bill, 1971,by Shri Yamuna Prasad 
MandaI. 

(5) The Constitution (Amendment) Bill, 19'11 (Amendment of 
Eighth Schedule) by Shri Yamuna Prasad MandaI. 

V'(6) The Pension and other Amenjties for the Ex-Members ot Par-
liament Bill, 1971 by Shri Yamuna Prasad MandaI. 

The motion for leave to introduce the Bill moved by 'Shri Yamuna 
Prasad MandaI was opposed, The motion was adopted and the B111 wu 
introduced. 

(7) The Constitution (Amendment) Bill, 1971 (Amendment of 
Eighth Schedule) by Shri Bhogendra Jha. 

(8) The Constitution (Amendment) B1ll, 1971 (Amendment 0/ 
Part nIl by Shri Bhogendra !ha. 

(9) The Constitution (Amendment) Bill, 1971 (Amendment of 
Part IV) by Shri Bhogendra Jha. 

/ (10) The Salaries and Allowances. of Members of Parliament 
(Amendment) Bill, 1971 (Insertion Of new .e~ SA) by Shri 
Panna Lal Barupal. 

The motion for leave to introduce the Bill moved by Shri Panna Lal 
Barupal was opposed. On the motion the House divided, Ayes '92; Noes 
!SS. The motion was aceordingly adopted and the Bill was introduced. 

(11) The Constitution (Amendment) Bill, 1971 (Amendnumt of 
Seventh Schedule) by Shri S. C. Samanta, 
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(12) The Child Marx:iage R~~t~~~t(A;;~d~~t)Bi1li'9~:"-. . ment . of stcti:oos' 2 'and S) by Shri S. C .. 'Samanta. . "i ... : 

(13) The Indian Penal Code (Amendment) Bill, 1971 (Amendment 
of section 309) by Shri S. C. Satnanta. . ' . 

. '(14) The Constitution (Ainendinent) Bill, 1971 (Amendment of 
article 240 a1\d First Schedule) by Shri B. K. Das~):lowdhp.ry. 

(15) The Constitution (Amendment Bill, 1971 (l-nsertionoj new 
article 339A) by Shri S. M. Siddayya. 

(16) The Coiistitution (Amendment): Bill, 1971 
articles 15, 16, etc.) by Shri .S. M... Siddayy~ .. 

'(Amendment of l.~ 

(17)' The Prevention·of Conversion Bill. 1971, by Shri Jagannath-
rao Joshi. 

(18) The Hindu Succession (Amendment)lUn, 1971 (l.isettion 
. Of ·1iewsectim'l. 24A) by Shri J agannnthrao J DShi. 
(19) The Representation of the 'People(Amendment) Bill, 1971 

(ImtrtiO'Jl af new 8eC~i&n .7A) by Shri Jagannathra~ Joshi. 
(20) The Constitution (Amendnie~t) Bill, 1971 '(A~dment of 

article 39) by Shri Bishwanath Jhunjhunwlfia; 

(21) The Constitution (Amendme~i)' . :siu, 1~1' (.~~dment of 
.ankles 330 and 332) by Shri Hukam Chand Kachwai. 

. ..' .... .....' ., . 

. (22.) The' Constitution '(Amendment) Bill,'.19.71~~: (Amendment of 
article 348) by Shri Hukam Chand Kachwai. '" ..; .. ; 

; (23) The Co~tit\1tion (Ainenchnent) .:SilI, '1971 (Amendment of 
Seventh Schedule) by Shri Hukam Chand Kachwai.: 

(24) The Constitution (Aine~meBt) Bill, 191i' ,,<~u?~tito"tion of 
article 43) by Shri Bharat Singh Chauhan. 

(25) The Pi'eventioa of, Cow Sla~ght~r Bih; 1971 by Shri fJhlirat Singh Chauhan. . ' ,...' ". ,~,. . .: .,,' , 

(.26) The Representation ,of. the People ;(Am,e~dment) .Bill, 1971 
(Amendment of sections 123, 1B9,and 1n&ertianof'$~tion 125A) 
by Shri Atal Bihari Vajpayee. . .. .,. 

13. Private Members' Bills-Motioas ·for Introduction N ... tived 
!/ (1) The Bihar Legislative Council (Aboliti(>n) Bill, 1971 ,by Shri 

Bhogendra Jha. . 
. The mOtion for leave to introduce the Bill moved by Shri Bhogendra 
Jha was .oppOled. On the motion the House divided, Ayes 53; Noes 106. 
The motion for introduction of the Bill waslKlQOrdingiy negatived. 

/: V' ,(2) The Restoration of Religious Places Bill,. 1971,' by Sbri Jagan-
nathrlO ,Joshi. '.' ... 

The motion for leave to introduce the Bill moved by Shri Jagari~ 
nathrao ;l~i was opposed. The motion for jRtrod\JCtion of the Bill was 
negatived. . .> . 
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14. Private Member's Bill-Under Consideration 
The Constitution (Amendment) Bill, 1971 (Amendment of articles 81, 
62 and insertion of new article 281A) by Shri Murasoli Maran 

The motion for consideration of the Bill was moved by Shri Murasoll 
Maran. 

The following Members took part in the debate: 
(1) Shri R. D. Bhandare 
(2) Shri Somnath Chatterjee 
(3) Shri Nuggehalli Shivappa 
(4) Shri R. V. Bade 
(5) Shri N. K. P. Salve (Speech 1tnfi:nished). 

T~ discussion was not concluded. 
(Lok Sabha adjourned at 4.-30 P.M. and re-assembled at 5 P.M.) 

15. The Budget (Generul)-1971-72 
l Shri Y. B. Chavan presented a statement of the estimated receipts 

1i!~ expenditure of the Government of rndia fur the year 1971-72. 
&/16. Government Bill-Introduced 

The Finance (No.2) Bill, 1971 
(Lok Sabha adjourned till 11 A.M. on Monday, the 31st May, 1971) 
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LOX SABRA 

BULLETIN-PART J 
[Brief Record of Proceedings] 

Monday, May 31, 1971/Jyaistha 10, 1813 (Saka) 

No. 18 
1. Starred QuestiOll8 

Starred Questions Nos. 152-158 and 160-163 were orally answered. 
Replies to remaining questions were laid on the Table. 
2. Unstarred QuestiollS 

Replies to Unstarred Questions Nos. 806-813, 815-839, 8'('1~48, a5~ 
869 and 871-894 were laid on the Table. 
~. Calling Attention 

Shri S. M. Banerjee called the attention of the Minister of Defence 
(Raksha Mantri) to the reported firing on the workers of Ishapur Rile 
'Factory on 22-5-71 resulting in death of some employees. 

The Minister of State for Defence (Defence Production) [Rauha 
Mantralaya (Raksha Utpadan) men Rajya Mantri] made a stat ... t in 
t'egard thereto. • 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and English 

versions) under section 185 of the Navy Act, 1957:-
(1) The Navy (Pension) Second Amendment Regulation, 1970, 

published in Notification S.R.O. 457 in Gazette of India dated 
the 21st November, 1970. 

(ii) The Navy (Pension) Third Amendnwnt Regulations, 19'70, 
published in Notification No. S.R.O. 461 in Gazette of India 
dated the 28th November, 1970. 

(iii) The Navy (Discipline and Miscellaneous Prnvisions) First 
Amendment Regulations, 1971, published in Notification No. 
S.R.O. 65 in Gazette of India dated the 30th January, 1971. 

(2) (a) A copy each of the following Notifications (Hindi and Eng-
lish versions) under section 58 of the Delhi Development Act, 
1957:-

(i) The Delhi Development Authority (Management and Dispo.al 
of Housing Estates) Regulations, 1968, published in Noti-
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fication No. S.O. 1457 in Gazette of India dated the 27th 
April, 1968. 

(ii) The Delhi Development Authority (Management and Dis-
posalof Housing Estates) Amendment Regulations, 1968, pu~
lished in Notification No. S.D. 1755 in Gazette of India 
dated the lOth May, 1969. 

(iii) A copy (Hindi and English versions) of the Delhi Develop-
ment Authority Resolution No. 299 dated 24-12-1970 regard-
ing omisaion of regulation No. 59 of the Delhi Development 
Authority (Management and Disposal of Housing Estates) 
Regulations, 1968. . 

(b) A statement (Hindi and English versions) showing reatlOnJ for 
delay in laying the above documents. 

(3) A copy each of the following Reports (Hindi and English ver-
.ions) under sub-section (1) of :;ection 619A of the .Companies 
Act, 1956:-

(i) Annual Report of the Garden Reach Workshops Limited, Cal-
cutta for the year 1969-70 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General , 
thereon. 

(ii) Annual Report of the Bharat Earth Movers Limited, Banga-
lore, for the year 1969-70 along with the Audited AccolUlts 
and the comments of the Comptroller and Auditor General 
thereon. 

(4) A copy of Notification No. G.S.R. 393 (Hindi arid 'English ver-
sions) published in Gazette of India dated the 17th March, 1971 
under sub-section (3) of section 24 of the Passports Act, 1967 . 

. 1. ....... from Rajy. Sebh. 
Secretary reported a message from Rajya Sabha that at its sitting held 

on the 26th May, 1971, Rajya Sabha passed the Indian Teleer&ph (Amend-
ment) Bill, 1971 . 

•. Bill P.ssed by Rajy. Sabha-Laid on the Table 
Secretary laid on the Table a copy of the Indian Telegraph (Amend-

ment) Bill, 1971, as passed by Rajya Sabha . 
. 'I. Motion for Election to Committee 

Shri JRgjivan Ram moved the following motion:-
"That in pursuance of sub-section (1) of section 12 of the National 

Cadet Corps Act 1948, the members of this House do proceed 
to elect, in such manner as the Speaker may direct, two mem-
bers from among themselves to serve as members of the Cen-
tral Advisory Committee for the National Cadet Corps for a 
term of one year, subject to the other provisions of the said 
Act and the Rules made thereunder." 

'nit motion was adopted. 
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8. TIle Budget (Railways)-1971-72 
General Discussion on the Budget (Railways) for 1971-72..co1tdmled. 
The following Members took part in the debate:-

(1) Shri PrasannbhaiMehta 
(2) Dr. V. K. R. V. Rao 
(3) Shri K. Ramkrishna Reddy 
(4) Shri C. M. Stephen 

(Lok Sabha adjou.rned at 1 P.M. and re.assembled at 2-05 P.M.) 
(5) Shri Shiv Kumar Shastri 
(6) Shri Janaki Ballav Patnaik. 
(7) Shri M. S. Sanjeevi Rao 
(8) Shri M. M. Joseph 
(9) Shri Subodh Hansda 

(10) Shri Shyamaprasanna Bhattacharyya 
(11) Shri Hari Singh 
(12) Shri Biswanarayan Shastri 
(13) Shri J. M. Gowder 
(14) Shri Salehbhoy Abdul Kadar 
(15) Shri Syed Ahmed Aga 
(16) Shri Surendra Mohanty 
(17) Shri C. D. Gautam 
(18) Shri Balakrishna Venkanna Naik 
(19) Shri T. Balakrishniah 
(20) Shri Nanubhai N. Patel 
(21) Pandit D. N. Tiwary 
(22) Shri Dharnidhar Das 
(23) Shri B. R. Shukla 
(24) Shri Hukam Chand Kachwai 
(25) Shri M. R. Gopal Reddy,/' 
(26) Dr. G. S. Melkote 
(27) Shri Mulki Raj Saini 
(28) Shri Jagannath Mishra 
(29) Shri Ram Dhan 

The discussion was not concluded. 
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•. Bepart of BaslDeu ·A~":id=viIory;::::~'::Com::"'··~mt~ttee~ __ "'·"F_. ____ ••• IIII~tillW111 ____ :_ 

Shri Raj Bahadur presented the First Report of the Business Advisory 
Committee. 

,,\.I'-
10. HaH-AD-Hour Diac:uaaiOD on Matters ArisiDI out of Anawer to Quutlon _. 

Shri S. M. Krishna raised a half-an-hour discussion on points arising 
out of the answer given on the 25th May, 1971 to Unstarred Question No. 
150 regarding report of Commission on Car Prices. 

Shri Ghanshyam Oza replied to the discussion. 
(Lok SClbha adjourned till.l1 A.M. on. Tue.cla.y, the 1st June, 1971). ~ 

S. L. SHAKDHER, fii 
Secretary. 

CORRIGENDA .r-
In Bulletin-Part I, dated May 28, 1971-

Page 80, paragraph 3, sub-para (9), line 7,-
(i) for" (U) G.S.R. 442" read" (iii) G.S.R. 455". 
(ii) for "27th" read "25th". 
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LoK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, June 1, 1971/Jyaistha 11. 1893 (Saka) 

No. 19 
~ 1. Starred Questions 
i 
I Starred Questions Nos 181-187, 189, 195, 
~ answered. Replies to Starred Questions Nos. 

197 and 198 were orally 
190-194, 196 and 199-··210 

... were laid on the Table. 

2. UDStarred Questions 
Replies to Unstarred Questions Nos. 895-900, 902, 903, 905-937, 939-

948, 951-996 were laid on the Table. 

,'P. Calling Attention 

I' . ..oShri Bibhuti Mishra called the attention of the Minister of Railways 
to the reported recent incidents of robbery in varioUS trains in Bihar such 

.. as in 487·UP Muzaffarpur-Motihari train, Asansol-Ranchi train and 
1, Gorakhpur Passenger train . 

. ~ . The Minister of Railways made a statement in regard thet'eto. V Statement by Minister 
~ The Minister of Parliamentary Affairs made a statement regarding 

. . nomenclatures of Ministries which may be used in Parliamentary papers 
. ,'. issued in English. 

5. Message from Rajya Sabha ,/ 
6) Secretary reported a message ~ Rajya Sabha that at its litting held 
~ ('In the 27th May, 1971, Rajya Sabha passed the Medical Termination of 

\ '!regnancy Bill, 1971. 

#'. 6. Bill Passed by Sajya Sabha-Laid on the Table ~/ 
;~. , Secretary laid on the Table a copy of the Medical Termination of 
··Pregnancy Bill, 1971, as passed by Rajya Sabha . 

• Motiea Rs: Firat Report of Business Advisory Committee 
'. 

Shri Raj Bahadur moved the following motion:-
"That this House do agree with the First Report of the Business 

Advisory Committee presented to the House on the 31st May, 
1971." 

The motion was adopted. 
. 8. Government Bill-Introduced. 

~. The Gold (Control) Amendment Bill, 1971. 
~~"'. [P.T.O.] 
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t. Statement rte: Ordmance-Laid. on tile T.ble 
A copy of an explanatory statement (Hindi and English versions)' 

giving reasons for immediate legislation by the Gold (Control) Amend-
ment Ordinance, 1971, was laid on the Table under rule 71 (1) of the 
Rules of Procedure and Conduct or Business in Lok Sabhs. 
10. The B .... et (Railways)-1971-72 

General Discussion on the Budget (Railways) for 1971-72 continued.' 
The following Members took part in the debate:-

(1) Shri Ram Dhan 
,(2) Shri Bibhuti Mishra 
(3) Shri Birender Singh Rao 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
(4) Shri N. Tombi Singh 
(5) Shri Dharamarao Sharanappa Afzalpurkar 
(6) Shri Ramkanwar 
-<7) Shri S. N. Singh 
(8) Shri K. Gopal 
(9) Shri Jitendra Prasad 

(10) Shri Ishwar Chaudhry 
(11) Shri P. Narasimha Reddy 
(12) Shri Tulsiram Dashrath Kamble 
(13) Shri Ram Chandra Vikal 
(14) Shri Ram Bhagat Paswan 
(15) Shri Y. S. Mahajan 
(16) Shri M. C. Daga 
(17) Shri D. D. Desai 
(18) Shri Yamuna Prasad MandaI 
(19) Shri Narain Chand Parashar 
(20) Shri Benoy Krishoa Daschowdhury 
(21) Shri Sakti Kumar Sarkar 
(22) Shri Jyotirmoy B08U 

Shri K. Hanumanthaiya replied to the debate. 
The discussion was concluded. 

.4 • 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 2nd June, 1971) ... 

s. L. SHAKDHER. 
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LOIC SABRA 

BULLETIN-PART I 
[Brief Re'COl'd of Proce-edtngs] 

WednesdaY,June 2, 1971jJyaistha 12, 1_ (SalGa) 

No. 20 
1. Starred Q .... tiou. 

Starred Question Nos. 211-213, 215, al7, 218, 228, 222--224 and 231 
were orally aBswered. Replies to remaining questiorrs were laid on the 
Table. 

·Z.U ......... ti ... 
Replies to Unstarred Question Nos. 997-1018, 1020-1063, 1066-1128 

ad. 1130-1138 were laid Oft the Table-. 
V3. CalIDa' Attenti_ 
t Shri Madhu Dandavate called the attention of tbeMbiister of Foreign i Trade to the reported threat of clo6ure of Cotton Textile Mills in the 
f cou.ntry whidl is likely to cause unemployment of thoueandsof textile 
f wOl'kers. 
f 

The Deputy Minister of ForeigJ;l Trade made a statement in regard 
thereto. 
~ ..... Laid .. the Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi IDld English versions) 

of the Central Vigilance Commission for the year 1969-70. 
(ii) Memorandum (Hindi and Englisa versioH) explaining the 

reasons for non-acceptance by Government of the Commission's 
advice in certain cases mentioned in the above Report. 

(%) A copy each of the following Notifications (Himii and English 
versions) un.,er sub-section (2) of section 3 of . the All India 
Services Act, 1961:-

(i) 'Dle lndian Administrative Service (Fixation of Cadre 
Strength) Eighth Amendment Regulatlon~ uno, published 
in NotifteatiOft No. G.S.R. 2022 in Gazette of India dated the 
19th December, 1970. 

(i1) G.S.R. 2050 published in Gazette of Imiia dated the 22nd 
Deeember, uno. 

[P.T.O.] 
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(iii) The Nineteenth Amendment of 1970 to. the ~dian ~~ ... 
trative Service (Pay) Rules, 1954 published m Notification~, 
No. G.S.R. 48 in Gazette of India dated the 9th January,' I.... ...... . 

1971. 1. \. .. ~ , • 
• • '.':111. ~ 

(iv) G.S.R. 126 published in Gazette of India dat~d the 24th 
January, 1971, cons~itu .. ng for the State of H1IIlachal Pra-
desh a State cadre of the Indian Administrative Service. 

(v) The Indian Administrative Service (Fixation of cadre. 
(Strength) Second Amendment Regulations, 1971, published 
in Notmcation G.S.R. No. 127 in Gazette of India dated the I 

24.th January, 1971. 

(vi) The Indian Administrative Service (Fixation 
Strength) Second Amendment Regulations, 1971, 
in Notification No. G.S.R. 127 in Gazette of India 
24th January, 1971. 

of Cadre 
published 
dated the 

(vii) The Indian Administrative Service (Pay) Third Amend-
ment Rules, 1971, published in Notification No. G.S.R. 130 
in Gazette of India dated the 24th January, 1971. 

(viii) G.S.R. 131 published in Gazette of India dated the 24th 
January, 1971, constitqting for the State of Himachal Pra- . , 
desh a State cadre of the Indian Police Service. 

(ix) The Indian Police Service (Fixation of Cadre Strength) 
First Amendment Regulations, 1971, published in Noti1:ica-
tion No. G.S.R. 132 in Gazette of India dated the 24th 
January. 1971. 

(x) The Indian Police Service (Fixation of Cadre Strength) 
Second Amendment RegulatiOns, 1971, published in Noti-
fication No. G.S.R. 133 in Gazette of India dated the 24th 
January, 1971. 

(xi) The Indian Police Service (Pay) First Amendment Rules, 
1971, published in Notification No. G.S.R. 134 jn Gazette of 
India dated the 24th January, 1971. 

(xii) The Indian Administrative Service (Fixation of Cadre 
Strength) First Amendment Regulations, 1971, published in 
Notification No. G.S.R. 158 in Gazette of India dated the 

___ ,_ 6th February, 1971. 

(xiii) The Indian Administrative Service (Fixation of Cadre 
Strength) Seventh Amendment Regulations, 1970, published 
in Notification No. G.S.R. 166 in Gazette of India dated the 
6th February, 1971. 

(xiv) The Second Amendment of 1971 to the Indian administra-
tive Service (Pay) Rules, 1954 published in Notification 
No. G.S.R. 167 in Gazette of India dated the 6th February, 
1971. 

(xv) The Indian Police Service (Fixation of Cadre Strength) 
Third Amendment Regulations, 1971, published in Notllca-
tion No. G.S.R. 413 in Gazette of India dated the 27th 
March, 1971. 
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(xvi) The Second Amendment 6f 1971 to the lndian Polict: 
Service (Pay) Rules, 1954 published in Notification No. 
G.S.R. 414 in Gazette of India dated the 27th March, 1971. 

(xvii) The Indian Administrative Service (Fixation of Cadre 
Strength) Eighth Amendment Regulations, 1971, published 
in Notification No. G.S.R. 534 in Gazette of India dated the 
14th April, 1971. 

(xviii) The Seventh Amendment of 1971 to the Indian Adminis-
trative Service (Pay) Rules, 1954 published in Notification 
No. G.S.R. 535 in Gazette of India dated the 14th April, 
1971. 

(xix) The All India Services (Provident Fund) First Amend-
ment Rules, 1971, published in Notification No. G.S.R. 536 in 
Gazette of India dated the 17th April, 1971. 

(xx) The Fourth Amendment of 1971 to the Indian Administra-
tive Service (Pay) Rules, 1954 published in Notification No. 
G.S.R. 537 in Gazette of India dated the 17th April, 1971 . 

..... ","'" 

(xxi) The Indian Administrative Service (Fixation of Cadre 
Str~ngth) Sixth Amendment Regulations, 1971. published in 
Notification No. G.S.R. 538 in Gazette of India dated the 
17th April, 1971. 

(xxii) The Indian Administrative Service (Fixation of Cadre 
Strength) Seventh Amen~ent Regulations, 1971, Qublisbed 
in Notification No. G.S.R. 618 in Gazette of India dated the 
let May. 1971. 

(xxiii) The Indian Forest Service (Pay) Second Amendment 
Rules, 1971. published in Notification No. G.S.R. 662 in 
Gazette of India dated the 8th May, 1971. 

(xxiv) The Indian Forest Service (Recruitment) Third Amend-
ment Rules, 1971, published in Notification No. G.S.R. 663 
in Gazette of India dated the 8th May. 1971. 

(xxv) The Indian Forest Service (Appointment by Competitive 
Examination) Amendment Regulations, 1971, published in 
Notification No. G.S.R. 664 in Gazette of India dated the 8th 
May, 1971. 

(xxvi) The Indian Forest Service (Fixation of Cadre Strength) 
Third Amendment Regulations, 1971, published in Notifi-
cation No. G.S.R. 665 ill Gazette of India dated the 8th May, 
1971. 

(xxvii) The Indian Forest Service (Recruitment) Second Amend-
ment Rules, 1971, pubUshed in Notification No. G.S.R. 666 
in Gazette of India dated the 8th May. 1971. 

(xxviii) G.S.R. 667 published in Gazette of India dated the 8th 
May, 1971 containing corrigendum to Notification Nos. G.S.R. 
413 and G.S.R. 414 dated the 27th March, 1971. 

[p.T.a.] 



-. ..... ...... -. 

" 

(xxix) The Indian Administrative Service (tixatiOD of Cadre 
Strength Tenth Amendment Regulations, 1971" publitlhed 
in Notification No. G.S.R. 707 in Gazette of IndIa dated 
the 15th May, 1971. t, , 

(xxx) The All India Services (Death-cum-Retirement Benefits) 
First Amendment Rules, 1971, published in Notification 
No. G.S.R. 708 in Gazette of India dated the 15th May, 
1971. 

(xxxi) The Indian Administrative Service (Fixation of Cadre 
Strength) Ninth Amendment Regulations, 1971, published 
in Notification No. G.S.R. 710 in Gazette of India dated the 
15th May, 1971. 

(xxxii) The Eighth Amendment of 1971 to the Indian Adminis-
trative Service (Pay) Rules, 1954 publiaheci in Notification 
No. G.S.R. 711 in Gazette of I.ndia dated the 15th May, 
1971. 

(xxxiii) The Sixth Amendment of 1971 to_ the Indian ,Adminis- \ 
trative Service (Pay) Rules, 1954 published in Notification 
No. S.O. 1592 in Gazette of India dated the 17th April, 
1971. 

(3) A statement (Hindi and English versions) showing reasons for 
delay in laying the NotificatiODS mentioned at (i) to (xiv) of 
item (2) above. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (5) of section 4 of the Inter-State 
Corporations Act, 1957:-

(i) The Punjab State Pharmacy CoUDCil (Reconstitution and 
Reorganisation) Order, 1971, publiaed in Notification No. 
5.0. 1739 in Gazette of India dated the 21st April, 1971. 

(ii) The Punjab State Dental Council (Reconstitution and Re-
organisation) Order, 1971, publisheci in Notification No. S.O. 
1740 in Gazette of India dated the 21st April, 1971. 

(iii) The Punjab Nurses Reptration Councll (Reconstitution and 
Reorganisation) Order, 1971, published in Notification N~. 
S.O. 1741 in Gazette of India dated the 21st April, 1971. 

(S) A copy of the Manipur Land Revenue am:l Land. Reforms 
(Allotment of Land) First Amendment Rulss., lW11, published 

•... in Notitication No. 7Jl/71-R in Manipur Gazette dated the 31st 
March, 1971, under section 169 of the Mlaftip\:lr' Land Revenue 
and Land Reform.&' Act, J,960. 

(&) A copy of the Cinematograph (CeMOrshiP) Amendment Rules, 
1971 (Hindi and Engli. yersiens) p1.Ibllilhed in Noti1ication 

I 
\ 

No. G.S.R. 478 in Gazette of India dated the 3,d April, 1971, 
under sub-section (3) of section 8 of the Cinematograph Act, 
1952. 

(7) A copy of Notification No. S.b. 1755 (Hindi and English ver-
sions) published in Gazette of Lndia dated the 27th April, 
1971 regarding management of the Sri Bharatlii Mills Limited, 
Pondicherry, under sub-section (2) of section l8A of the 
Industries (Development and Regulation) Act, 1951. 
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--, -{BY A copy of the Export of Car.t Iron Soil Pipes and Fittings 
• (Inspection) Rules, 1971, (Hindi and English versions), pub-

lished in Notification No. S.D. 1916 in Gazette of India dated 
the 6th May, 1971, under sub-section (3) of section 17 
of the Export (Quality Control and Inspection) J(ct, 1963. 

(9) A copy of the Civil Defence (Amendment) Regulations, 1971 
(Hindi and English versions), published in Notiflcation No. 
G.S.R. 520 in Gazette of India dated the 7th April, 1971, under 
section 20 of the Civil Defence Act, 1968. 

5. Report of Committee on Private Members' Bills aDd Resolutions, 
Shri ,G. G. Swell presented the First Report of the Committee on Pri-

vate lIlembers' Bills and Resolutions. 
8. Statement by Minister 

The Minister of Foreign Trade made a statement on the appointment 
of One-man Commission of Enquiry by the SSP-led Government in Bihar 
a gainst him. 
'I. Motions for EiediOftS to Committees 

-

(i) Shri A. C. George moved the following motion:-
"That in pursuance of sub-section (3)(c) of Section 4 of the Carda-

mom Act, 1965, the members of this House do proceed to elect, 
in such manner as the Speaker may direct, two members from 
among themselves to serve as members of the Cardamom 
Board, subject to the other provisions of the said Act." 

The motion was adopted. 
(ii) Shri A. C. George moved the following motion:-

"That in pursuance of sub-section (2) (b) of Section 4 of the Coffel'! 
Act, 1942, the members of this House do proceed to elect, in 
such mann'er as the speaker may direct, two members from 
among themselves to serve as members of the Coffee- Board. 
subject to the other provisions of the said Act." 

The motion was adopted. 
8: Govemment BRl-Passed 

The General Insurance (Emergency Provisions)' Bill,-1971. 
The motion for consideration of the Bill was moved by Shri Y. B. 

Chavan. 
The following Members took part in the debate:-

(1) Shri Somnath Chatterjee 
(Lok Sa.bha ad;ourned at 1 P.M. and re-assembled at 2 P.M.). 
(2) Shri Vikram Mahajan 
(3) Shri S. M. Banerjee 
(4) Shri S. R. Damani 
(5) Shri H. M. Patel 
'(6) Shri Ramsah'al Pandey 

£P.T.O.· 
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-

(8) Shri Virendra Agarwal 
(9) Shri K. Suryanarayana 

(10) Shri Salehbhoy Abdul Kadar 
(11) Shri Era Sezbiyan 
(12) Shri Yamuna Prasad M811dal 
(13) Shri Shibban Lal Saksena 
(14) Shri Baburao Jangluji Kale 
(15) Shri B. R. Shukla 
(16) Shri Shashi Bhushan 
(17) Shri C. M. Stephen 

Shri Y. B. Chavan replied to the debate. 

,. 
( 

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up. 

Ir.:I. 
Clauses 2 to 17 were adopted. 
Clause I, the Enacting Formula, the Preamble and the Long Title were 

also adopted. 
The motion that the Bill be passed was moved by Shri Y. B. Chavan. 
The motion was adopted and the Bill was passed. 

t. The Budget (GeDeral)-1971-12 
General Discussion on the Budget (General) for 1971-72 commenced. 
The following Memberl took part in the deba1le:-

(1) Shri Samar Mukherjee 
(2) Shri E. R. Krishnan 
(3) Shri R. D. Bhandare (Speech unjlniBhed). 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M .. on Thursday, the 3rd June, 1171). 

i. . , -, 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, June 3, 1971/Jyaistha 13, 1893 (Saka) 

No. 21 
1. StarrM Questions 

Starred Questions Nos. 241, 243, 246-253, 255 and ~56 were orally 
answered. Replies_ to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1139-1152. 1154--1173, 1175-
1261 and 1263-1268 were laid on the Table. 

,-3. Calling Attention 
Shri Tridib Chaudhuri called the attention of the Minister of Home 

Affairs to the reported discovery of a pro-Pakistan espionage ring in 
Calcutta involving a former Cabinet Minister and a Deputy Minister of 

- West Bengal Government and one-ex-M.P. 
The Minister of State for Home Affairs made a statement in regard 

thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-. .~-"" -~ 

(1) A copy each of the following papers (Hindi and En~lish ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Rehabili-
tation Industries Corporation Limited, Calcutta, for the year 
1969-70. 

(if) Annual Report of the Rehabilitation Industries Corporation 
Limited, Calcutta, for the year 1969-70 -along with the Audit-
ed Accounts and the comments of the Comptroller and 
Auditor General thereon . . ...,..-.. _ .. - --. ~ ... -... --...-._-. ~.~ 

(2) A copy of the Fertiliser (Control) Amendment Order, 1971 
(Hindi and English versions) published in Notification No. 
G.S.R. 690 in Gazette of India dated the 12th May, 1971, under 
sub-section (6) of section 3 of the Essential Commodities Act, 
1955. 

(3) A copy of the Delhi, Meerut and Bulandshahr Milk and Milk 
Products Control Order. 1971, (Hindi and English versions) 
published in Notification No. S.O. 1911 in Gazette of India 
dated the 3rd May, 1971, under sub-!Jection (6) of section 3 of 
the EsS'ential Commodities Act, 1955. 

r---- -
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5. Motion for Election to Committee 
Shri Annasahib P. Shinde moved the following motion:-

11Th at in pursuance of the Ministry of Food, Agriculture. Commu-
nity Development and Cooperation Res'Olution No. F. 10-1/65-
FAIT, dated the 9th September. 1966, the members of this 
House do proceed to elect, in such manner as the Speaker may 
direct, four members from among themselves to serve as mem-
bers of the National Food and Agriculture Organisation Liaison ;..e 
Committee for a term of three years, subject to the other pro- \.1 
visions of the said Resolution." 

The motion was adopted. 
6. Government Bill-Introduced - The Bengal Finance (Sales Tax) (Delhi Validation of Appointments 
and Proceedings) Bill, 1971. 

7. Statement Regarding Ordinanc~Laid on the Table 
An explanatory statement (Hindi and English versions) giving rF.a-

sons for immediate legislation by the Bengal Finance (Sales Tax) (Delhi 
Validation of Appointments and Proceedings) Ordinance, 1971, was laid 
on the Table under rule 71 (1) of the Rules of Procedure and Conduct of 
Bunsiness in Lok Sa bha. 

. .. ,,-, ..... ., 
8. Governm8llt Bill-Introduced 

./' The Maintenance of Internal Security Bill,. 1971 
'nle inoUon for leave to introduce the Bill moved by Shr,j K. C. Pant 

was opposed. The motion was adopted and the Bill was introdueed . 
•. Statement Regarding Ordinance-Laid on the Table 
to ....... _. .. ....... ' -.rI'''- -.-.. _~.. 'IIW" ,~. :1:'. • -. ~ .. 

An explanatory statement (Hindi and English versions) giving rea-
sons for immediate legislation by the Maintenance of Internal Security 
Ordinance. 1971. was laid on the Table under rule 71 (1) of thf! Rules of 
Procedure and Conduct of Business in Lok Sabha . 
./ (Lok Sabha adjourned at 1-15 P.M. and re-assembled at 2-15 P.M.) ~ 
10. The Budget (General)-1971.72 

General Discussion on the Budget (General) for 1971·72 continued. 
The following Members took part in the deba1le:-

(1) Shrl R. D. Bhandare 
(2) Shri Indrajit Gupta 
(3) Shri N athu Ram Mirdha 
(4) Shri Madhavrao Scindia 
(5) Shri S. R. Damani 
(6) Shri Ram Deo Singh 
(7) Shri R. V. Swaminathan 
(8) Shri Nawal Kisbore Sharma 
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(9) Shri Shibban Lal Saksena 
(10) Shri P. K. Ghosh 
(11) Shri Nageshwar Dwivedi 
(12) Shrimati V. Jeyalakshmi 
(13) Shri Tarun Gogoi 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 4th June. 1971). 

CORRIGENDA 

In Bulletin-Part I, dated June 2, 1971-

Page 93, paragraph 4, sub-para (2) (vi) ,-

S. L. SHAKDHER, 
Secretary. 

(i) In line 2, for "Second Amendment" read "Third Amendment" 
(ii) In line 3, for "G.S.R. 127" read "G.S.R. 128" 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, June 4, 1971/Jyaistha 14, 1893 (Saka) 

No. 22 
1. Starred Questions 

Starred Questions Nos. 272, 274, 27~278, 280, 283-285, 287 and 289 
were orally answered. Starred QU\'UItion No. 271 had been postponed 
for answer on 18-6-71. Replies to :remaining questions were laid on 
the Table. . 
Z. Unstrred QuestiOIl8 

Replies to Unstarred Questions Nos. 1269-1348, 1350-1378 and 1380-
• 1395 were laid on the Table. 

~. 

3. ,calliDg Attention 
I Shri Shashi Bhusban called the at~ntion of the Minister of Health and 

l'amily Planning to the reported spreading of polio in Delhi and measureS' 
adopted to check it. 

The Minister of Health and Family Planning made a statement in regard 
thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Delhi Sales Tax (Second Amendment) Rules, 

1970 (Hindi and English versions) published in Notification 
No. F. 4(144)/68-Fin. (G) in Delhi Gazette dated the 29th 
April, 1971, under sub-section (4) of section 26 of the Bengal 
Finance (Sales Tax) Act, 1941, as in force in the Union terri-
tory of Delhi. 

(2) A copy each of the following Notification (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 650 published in Gazette of India dated the 1st liay, 
1971, together with an explanatory memorandum. 

(ii) G.S.R. 685 published in Gazette of India dated the 8th May, 
1971, together with an explanatory memorandum. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under section 38 of the Central Excises and Salt Act, 
1944:- . 

(1) The Central Excise (Fourth Amendment) Rules, 1971, publish-
ed in Notification No. G.S.R. 486 in Gazette of India cia ted the 
1st April, 1971. 

(ii) The Central Excise (Fifth Amendment) Rules, 1971, pub-
lished in Notification No. G.S.R. 649 in Gazette of India 
dated the 1st May, 1971. 

[P.T.O.] 
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(4) A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 492 published in Gazette of India dated the 1st April, 
1971 together with an explanatory memorandum. 

(ii) G.S.R. 648 published in Gazette of India dated the 1st May, 
1971 together with an explanatory memorandum. 

(iii) G.S.R. 688 and 688A published in Gazette of India dated j'), 
the 7th May, 1971 together with an explanatory memoran- ' .. t' 
dum. 

(5) A copy each of the following Notifications under section 159 o·j 
the Customs Act, 1962 and section 38 of the Central Excises 
and Salt Act, 1944:-

(1) The Customs and Central Excise Duties Export' Drawback 
(General) Fifteenth Amendment Rules, 1971 (Hindi and 
English versions) published in Notification No. G.S.R. 310 
in Gazette of India dated the 6th March, 1971. 

(i1) G.S.R. 311 (Hindi and English versions) published in 
Gazette of India dated the 6th March, 1971 containing t.orri-
gendum to Notification No. G.S.R. 2039 dated the 19th 
December, 1970. 

(iii) G.S.R. 312 (Hindi and English versions) published in 
Gazette of India dated the 6th March, 1971 containing 
erratum to Notification No. G.S.R. 2038 dated the 19th 
December, 1970. 

(iv) G.S.B. 313 published in Gazette of India dated the 6th 
March, 1971 containing erratum to Notification No. G.S.R. 
1984 dated the 5th December. 1970. 

(v) The Customa and Central Excise Duties Export Drawback 
(General) Sixteenth Amendment Rules, 1971 (Hindi and 
English versions) published in Notification No. G.S.R. 437 
in Gazette of India dated the 27th March, 1971. 

(vi) The Customs and Central Excise Duties Export Drawback 
(General) Seventeenth Amendment Rules, 1971 (Hindi 
and English versions) published in Notification No. G.S.R. 
518 in Gazette of India dated the 10th April, 1971. 

(vii) The Customs and Central Excise Duties Export Drawback , 
(General) Eighteenth Amendment Rules, 1971 (Hindi and . 
English versions) published in Notification No. G.S.R. 646 
in Gazette of India dated the 1st May, 1971. 

(6) A copy of the Cost Audit (Report) Amendment Rules, 1971 
(Hindi and English versions) published in Notification No. 
G.S.R. 240 in Gazette of India dated the 20th February, 1971, 
under sub-section (3) of section 642 of the Companies Act, 
1956. 

(7) A copy each of the following Notifications. (Hindi and English 
versions) under sub-section (3) of section 67 of the Monopo-
lies and Restrictive Trade Practices Act, 1969:-

(i) The Monopolies and Restrictive Trade Practices (Informa-
tion) Rules, 1971, published in Notification No. G.S.B. 607 
in Gazette of India dated the 24th April, 1971; 

(ii) The Monopolies and Restrictive Trade Practices (Second 
Amendment) Rules, 1971, published in Notification No. 
G.S.R. 641 in Gazette of India dated the 1st May, 1971. 
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(iii) The Monopolies and Restrictive Trade Practices (Third 
Amendment) Rules, 1971, published in Notification No. G.S.R. 
672 in Gazette of India dated the 8th May, 1971. 

(8) The following statements showing the action taken by the 
Government on various assurances, promises and undel·takings 
given by the Ministers during the various &essions of Lok 
Sabha:-

Fourth Lok Sa.bha. 
1. Statement No. XXXII-Fourth Session, 1968. 
2. Statement No. XXVI-Fifth Session, 1968. 
3. Statement No. XIX-Sixth Session, 1968. 
4. Statement No. XXIV-Seventh Session, 1969. 
5. Statement No. XIV-Eighth Session, 1969. 
6. Statement No. XII-Ninth Session, 1969. 
7. Statement No. XIV-Tenth "SeSSion, 1970. 
8. Statement No. V-Eleventh Session, 1970. 
9. Statement Nos. III and IV-Twelfth Session, 1970. 

Fifth Lok Sa.bha. 
10. Statement No. I-First Session, 1971. 

5. Statement Re: Government Business 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing the 7th June, 11171. 
[""'Motions for EleetioDS to Committees 

.. 

(i) Shri A. C. George moved the following motion:-
"That in pursuance of sub-section (3) (c) of Section 4 of the Cen-

tral Silk Board Act, 1948, the members of this House do pro-
ceed to elect, in such manner as the Speaker may direct, lour 
members from among themselves to serve as members cf the 
Central Silk Board, subject to the other provisions of the said 
Act." 

The motion was adopted . 
(ii) Shri A. C. George moved the following motion:-

"That in pursuance of sub-rule (1) (e) of rule 4 of the Coir In-
dustry Rules, 1954, the members of this House do proceed to 
elect, in such manner as the Speaker may direct, two mem-
bers from among themselves to serve as members of the Coir 
Board for a term to be specified by the Central Government." 

The motion was adopted. 
(iii) Prof. D. P. Yadav moved the following motion:-

"That in pursuance of clause (1) (xvi) of Statute 2 of the ::)tatutes 
of the University of Delhi, the members of this House do pro-
ceed to elect, in such manner as the Speaker may direct, two 
members from among themselves to serve as members cf the 
Court of the University of Delhi." 

The motion was adopted. 
7. Government Bill-Introduced 

The Salaries and Allowances of Officers of Parliament (Amendment) 
Bill, 1971. 

LP.T.O. 
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...;r The Budpt (General)-1971-'12. 
General Discussin on the Budget (General) for 1971-72 continued. 
The following Members took part in the deba11e:-

(1) Shri Chintamani Panigrahi 
(2) Shri H. M. Patel 

(Lok Sabha ad;o'UTned at 1 P.M. and Te-assembled at 2-05 P.M.) 
(3) Shri Samar Guha 
(4) Shri Surendra Mohanty 
(5) Shri Narain Chand Prasashar 
(6) Shri S. A. Shamim 
(7) Shri Ramsahai Pandey 

- The discussion was not concluded. 
9. Motion Re: First Report of Committee on Private Members' Bills and 

Resolutions 
.,. ... Shri K. Lakkappa moved the following motion:-

"That this House do agree with the First Report of the Committee 
on Private Members' Bills' and ReSOlutIOns presented to the 
House on the 2nd June, 1971," 

The motion was adopted . 
./'10. Private Member's Resolution-Under Consideration 

Shri Murasoli Maran concluded his speech on the followina Reso-
lution moved by him on the 2nd April, 1971:-

"This HolUle views with concern the finanCial difticulties of various 
States arising from the present system of devolution of Cen-
tral Taxes, Loans, Grants and Plan assistance with special 
reference to the problems of Tamil Nadu whose legitimate 
claims have been ignored and in particular resolves that a 
Federal Debt Commission be set up to review the indebted-
ness of States and suggest ways and means of lightening the 
burden of debt." 

The following Members took part in the debate:-
(1) Shri K. Baladhandayutham 
(2) Shri R. R. Sharma 
(3) Shri Era Sezhiyan 
(4) Shri Bibhuti Mishra 
(5) Shri D. D. Desai 
(6) Shri P. Venkatasbbaiah 
(7) Shri Nathu Ram Mirdha 
(8) Shri Sarjoo Pandey 
(9) Shri Rajdeo Singh , 

(10) Shri Nugehalli Shivappa (Speech unfiniahed) 
The dis'Cussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 7th June, 1971). 
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LOK SADHA 

BULLETIN-PART I 
fBrief Record of Proceedingsl 

Monday, June 7, 1971iJyaistba 17, 1893 (~a.) 

No. 13 
1. Starred Q1IeIItioni ... 

Starred Questions Nos. 301, 303-30'1, 309-311. 313 and 314. were 
orally answered. Starred Question No. 302 bad been postponed for 
aDawe.r on 14th June, 1971. RepUes to remainin« questions were laid on 
the Table. 
2. Vn.arred QuestiOlls 

Replies to Unstarred Questions Nos. 1396-1398, 1400-1421 rind 1423-
1500 were laid on the Table. 

" 3. Short Notice Questioa 
Short Notice Question No.1 addressed to the. Minister of Petroleum 

and Chemicals regarding 'Short.,. of Kerosene Oil in Orissa State' was 
,-Orally answered and supplementaries were also answered thereon. 

Y Callin&, Attention 
Shri Chintamani Panigrahi called the attention of the Minister of 

Health and Family Planning to the reported outbreak of cholera in an 
epidemic from among the refugees from BangIa Desh and action taken 
by the Government to meet the situation. 

The Minister of Health and Family Planninjt made a statement in 
regard thereto. 
$. Papers Lai" OIl the Table 

• \ • 

The followinR papers were laid on the Table:-
(1) A copy of the Naval Ceremonial, Conditions of Service and 

Miscellaneous (Amendment) Re2U1ations, 1971 (Hindi and 
English versions) published in Notification No. S.R.O. 179 in 
Gazette of India dated the 29th May, 1971, under section 1815 
of the Navy Act, 195'7. 

(2) A COpy each of the following Reports under articl~ 151 (1) of 
the Constitution:-

(i) Report (Hindi and En.Usb verl1dns) of the Comptroller and 
Auditor General of Iniila em the Approl»riation Accounts of 
the Central Government (Posts and Telerrapha) for the 
yttr 1111-7Q. / 

105 
[P.T.O. 



.. 106 
(ii) Report of the ComptroUer and Auditor General of India 

on the Appro~ation Accounte of the Central Govel';l1ment 
(Defence Servlces) for the year 1969-70. 

(iii) Report of the Comptroller and Auditor General of India 
on Central Government (Civil) Revenue Receipts for the. 
year 1969-70. 

(iv) Report (Hindi version) of the Comptroller and Auditor 
General of India on 'the A.ppropriation Accounts of Central 
Government (Railways) for the year 1969-70. . -.. ~ 

(3) A copy of Appropriation Accounts,. Posts aIld Telegraphs, fOt 
the year 1969-70 (Hindi and English versions). 

(4) A copy of Appropriation Accounts of the Defence Services, 
for the year 1969-70 and commercial Appendix thereto. 

(5) (i) A copy of Appropriatio~ Accounts, 'Railways, for the year 
1969-70, Part I-Review (HiAdi version). 

(ii) A copy of Appropriation Accounts, Railways, for the 'year, 
1969-70, Part II-Detailed Appropriation Accounts (Hindi 
version). 

(iii) A copy of Block AccCDUm. . ~ludina'. -Capiial Statelf,\fJnts 
compriBinIl( the Loans AccoUl'lta> , Balance Sheeta and Profit 
and Loss Accounts, Railways, for the year 1989-70 (Hindi 
version). 

eo Mat_ent by MiDistel' 
.;TIie ·Minister of Railways laid on the· Table astateme1'1t regarding 

collision between train No. 184 Dn.. Luc:know-Gorakhpur Parcel P&IIIen-
ger and 32 Dn. Kanpur-Barauni fut pURIlger at Gonda Station of the 
North Eastern Railway on the 5th June, 19'71. 

I l The Budpt (General}-1t71-72 
..J General Discussion on the Budget (General) for 1971-72 continued. 

The following Members took part in the debate:-
(1) &hri Shankarrao Savant 
(2) Shri D. Deb 

(Lok S"bha adjourned at 1 P.M. and re-CJS8emb1ed at 2.05 P.M.) 
(3) Shri N. K. P. Salve 
(4) Shri K. Baladhandayutham 
(5) Shri K. R. Ganesh 
(&) SIm Birender Sil1gh Rao 
(7) .Shri C. M. Stephen 
(8) Shri Biswa.narayan Shastrl 
(9) Shri Vikram Mahajan 

(10) Shri M. C. Daga 
(11) Shri Y. S. Mahajan 
(12) Shri Rudra Pratap Singh 
(13) Shri S. Radhakrishnan 

.... 



(14) Shri M. M. Joseph 
(15) Shri Shiv Kumar Shutri 
(UI) Shri Janaki BaUav PatDaik 
(17) Shrl Achal Singh 
(18) Shri Raja Kulkarni (Speech unftnished) 

The discussion was not concluded. 
/ 

/ I. Ball·AIl·Rour DiseuMiOil on Matters Arisin, out of Aps~rs to 
Questioas 

Shri Surendra Mohanty raised a half-an-hour discussion 01;1 points 
arisinA' out of the answers given on the. 28th May, 1971 to Unatarred. 
Questions Nos. 310 and 445 regarding setting up of Jute Mills in Orissa 
and other States. 

Shri L. N. Mishra replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 8th June, 1971) 
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LOK SABRA 

.. " ;-' BULLETIN-PART I 
[Brief Record of Proceetllngs] 

Tuesday, June 8, 1971JJyaistba 18, 189S (Saka} 

No.2t 
1. Starred Questioas 

Starred Questions Nos. 333-337, 341, ~,~49; 351, 352, 354 and 358 
were ora~y answered. Replies to remaining questions were laid on the 
Table. 

,,2. lJD8tarred ...,.dOllS 
,. Replies to Unstarred Questions Nos. 1501-1552, 1554--1568 and 1570-

1626 were laid on the Table. 

~'CaUing Attention ", 
Shri Piloo Mody called the attention' of the Minister of Foreign Trade 

to the reported decision of the· British Government to iCl'al> Indo-
British Trade Agre~ent, o~ 1939 J9~ow~ng th~ir insistence on slapping 
a 15 per eel'lt impori duty on IndiaD textiles from January, 1, 1972. 

,The Minister of Foreign Trade made a statement in regard thereto. 
0/" • 

, 
" -

.tI. QUestiOD of Privilece 
Shri Tulmohall Ram raised a question of privilege regarding his 

alleged arrest on the 28th November, 1969, by Shri Chandrika Prasad, 
then Sub-Inspector of Police, Mahishi (Bihar) and non-intimation there-
of to the Speaker, Lok Sabha. 

Thereafter, the following motion was adopted:-
"That the question of privilege regardin~ the alleged arrest of 

Shri Tulmohan Ram, M.P., on the 28th November, 1969, by 
Shri Chandrika Prasad, then Sub-Inspector of Police, Mahishi 
(Bihar) and non-intimation~ereof to the Spegker, Fourth 
Lok Sabha, be re-referred 'to 'the Committee of Privileges of 
this Lok Sabha." 

S. Paper Laid on the Table 
A copy of the Budget Estimates (Hindi and English versions) of the 

Damodar Valley Corporation for the year 1971-72, was laid on the Table 
under sub-section (3) of section 44 of the Damodar Valley Corporation 
Act, 1948. 

[P.T.O. 
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/rhe Budget (Geberal)-1971-72 
General Discussion on the Budget (G':!Deral) for 1971-72 continued. 
The following Members took part in the debate:-

(1) Shri Raja Kulkarni 
(2) Shri K. D. Malaviya 
(Lok Sabha adjourned at 1 P.M. and re-assembled a.t 2 P.M.) 
(3) Dr. Henry Austin 
(4) Shri N. Sreekantan Nair 
(5) Shri Chandulal ChandrakllI 
(6) Shri Rajdeo Singh 
(7) Dr. Govind Das Richhariya 
(8) Shri C. T. Dhandlpani 
(9) Shri Syed Ahmed Aga 

(10) Shri M. T. Raju 
(11) Shri B. P. Maurya 
(12) Dr. V. K. R. Varadaraja Rao 
(13) Shri Madhu Dandavate 
(14) Shri Dinesh Chander Goswaml 
(15) Shri S. D. Singh 
(16) Shri Subodh Hansda 
(17) Shri Nuggehalli Shivappa 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 9th June, 1971). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, June 9, 1971/Jyaist~a 19, 1893 (5a1:.a) 
.~ 

No. 25 
J. Starred QuestlODS 

Starred Questions Nos. 36.2, 365, 3~371, 373, 376, 3.78 and 3~O-:-382 
were orally answered. Replies to remaining questions were laid on the 
l'able. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1627-1635, 1637-165H. 1658-
1707 and 1709-1762 were laid on the Table. 

3. Cal.line Attention 
5hri Shashi Bhushan called the attention of the Minister of Com· 

munic'ations to the reported unearthing of a long distance call racket 
in Delhi· 

The Minister of Communications made a statement in regard thereto. 

4· PQers Laid on the Table 
. The folio-wing papers Were laid on the Table:-

(1) (i) A copy of the Border Security Force (Amendment) Rules, 
1970, published in Notification No. S.O: 1362 in Gazette of 
India dated the 8th April, 1970 along with its Hindi version 
published in Gazette of ~dia dated the 3rd October, 1970, 
under sub-section (3) of section 141 of the Border 5a.:urity 
Force Act, 1968. 

(ii) A statement (Hindi and English version.s) showing reasons fol' 
delay in laying the above Notification. 

(2) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub.section (2) of section 3 of the All 
Lndia $ervices Act, 1951:-

(i) The Indian Police Service (Fixation of Cadre Strength) 
Fourth Amendment RegulatiOns, 1971, published in Noti-
fication No. G.s.R. 747 in Gazette of India dated the 22r.d 
May, 1971. 

(ii) The Third Amendment of 1971 to the Indian Police Service 
(Pay) Rules', 1954 published in Notification No. GoS.R 748 
in Gazette of India dated. the 22nd May, ] 971. 
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(3) A copy of the Rubber (Amendment) Rules, 1971, (Hjndi 8~d 
English versions) published in Notification No. G.s.R. 430 In 
Gazette of India dated the 27th March, 1971, under sub-section 
(3) of section 25 of the Rubber Act, 1947. 

(4) A copy of the Coffee (Amendment) Rules, 1971, (Hindi and 
English versions) published in NotIfication No. G.S.R 623 in 
Gazette of India dated the 1st May, 1971. unJer sub-sect jon ~ 
(3) of section 48 of the Coffee Act, 1942. ~ 

(5) A copy each of the following Notifications (Hindi and Eng .. 
lish versions) under sub-section (6) of section 3 of the Essen-
tial Commodities Act 1955:-

(i) The Textiles (Production by Knitting Embroider}, Lac& 
Making and Printing Machines) Control Amendment 
Order, 1971, published in Notification No. S.O. 784 in 
Gazette of India dated t~e 20th February, 1971. 

(ii) The Textile Machinery (Production and Distribution) Con-
trol Amendment Order. 1971, published ill Notification 
No. S.O. 785 in Gazette of India dated the 20th February, 
1971. 

(6) A copy of the Certified Accounts (Hindi and English versions) 
of the Cardamom Board, Ern akulam , for the year 1969-70 
and the Audit Report thereon, under sub-section (4) of sec-
tion 19 of the Cardamom Act, 1965. 

(7) A copy of the Annual Report of the Coffee Boal'd for the year 
1969-70. 

5. Messace from Raj),. Sabha 
Secretary reported a message from Rajya Sabha that at its sitting 

held on the 7th June, 1971, Rajya Sabha agreed without ~ny amendment 
to the General Insurance (Emergency Provisions) Bill, 1971, passed by 
Lok Sabha on the 2nd June, 1971. 

,// 

~:. The Budget (Geaeral)-1971-72 
General Discussion on the Budget (General) for 1971-72 continued. , 
The following Members took pa'l't in the debate:-

(1) Shri Sheopujan Shastri 
(2) Shri Shyam Sunder Mohapatra 
(3) Shri G. C. Dixit 
(4) Shri Sat Pal Kapur 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
(5) Shrimati Sahodrabad. Rai 
(6) Shrimati Mukul Banerji 
(7) Shri Atal Bihari Vajpayee 
(8) Shrimati Jyotsna' Chanda 
(9) Shri B. R. Bhagat 

(10) Shri Shyamnandan Mis~ra 
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(11) Shri Maddl Sudarsanam 
(12) Shri p. Venkatasubbaiah 
(13) Shri Durgadas Bhatia 
(14) Shri Chwpalendu Bhattacaryya 
(15) Shri S. N. Singh 
(16) Shri S. N. Misra 
(17) Shri p. Ranganath Shenoy 
(18) Shri Amarnath Vidyalankar 
(19) Shri Hari Kishore Singh 
(20) Dr. H. P. Sharma 
(21) Shri Satish Chandra (Speech unfinished). 

The discussion was not concluded. 

7. Report of Business Advisory Committ~ 
Shri Raj Bahadur presented the Second Report of the Businesil Ao-

visory Committee. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 10th June, 1971). 
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LOt( SABRA 

BULLETIN-PART t 
[Brief Record of Proceedillgs] 

Thursday, June 10, 1971jJya,istha 20, 1893(Saka) 

No. 26 
1. Starred QuestiOlll 

Starred Questions Nos. 391, 393-395 and 397 were orally answered. 
Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions' Nos. 1763-1782, 1784--1786, 1788-
1796, 1798-1870 and 1872-1886 were laid on the Tabloe. 
3,CalliDg Attention 
J Shri P. Gangadeb -called the attention of the Mini.sterof Irrigation 
and Power to Pakistan's reported use of Ravi water ~ven after the ex· 
piry of the Agreement in April, 1970. 

The Minister of Irrigation and Power made a statemeAt in NCard 
thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English ver· 

sions) under sub-section (1) of section 619A of the Compallies 
Act, 1956:-

(i) Review by the Government on the working of the ·Singa.reni 
Collieries Company Limited, for the year 1969-'70. 

(ii) Annual Report of the:Singareni Coltieries Company Limited, 
for the year 1969-70 s'long with the Audited. Acoounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(2) A copy of the Aluminium (Control) Amendment Order, 1971 
(Hindi and English versions) published' in 'Notlfkation No. 
S.O. 2084 in Gazette of India dated the 24th May. IB71. under 
sub-section (6) of section 3 of the Essential Commodities Act, 
1955. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, June 1l, 1971/Jyaistha 21, 1893 (Saka) 

No. 27 
.. , 1. Starred Queations 

Starred Questions Nos. 421, 424-;-426, 428-.430, 432 and 433 were 
• orally answered. Starred QUestion No. 431 was postponed for answer 

on 25-6-1971. Replies to remaining questions were laid on the Table. 

l Z. Unstaned Questions • 
RePl~ to Unstarred Questions Nos. 1887-1901, 1903-1916. 1918-

1937 ana 19~2002 were laid on the Table. 

""3. Calling Attention 
... Shri Indrajit Gupta called the attention of the Minister of Labour 

and Rehabilitation to the reported refu6'al by Governments of Andhra 
Pradesh, Tamil Nadu and some other States to accommodate any 
evacuees from BangIa Desh. 

--.' 
The Deputy Minister of Labour and Rehabilitation made a statement 

in regard thereto. 

4. Papers Laid on the Table 
The following papers were laid on the Talble:-

(1) A copy of the Mysore Legislature (Salaries of Members) 
(Amendment) Rules, 1971 published in Notification No. a,S,R. 
117 in Mysore GalZette dated the 7th May, 1971, under sub-
section (2) of section 15 of.. the Mysore Legislature Salaries 
Act, 1956 read with clause (c) (iv) of the Proclamation dated 
the 27th March, 1971, issued by the President in relation to 
the State of Mysore. 

(2) A copy of the Annual Report (Hindi and English ver6ions) 
of the Executive Committee of the Trustees of the Victoria 
Memorial Hall, Calcutta, for the yes'r ]969-70, together with 
Audited Accounts. 

(3) A copy of the Notification No. G.S,R. 612 (Hindi and English 
versions) published in Gazette of India dated the 24th April, 
1971 issued under the Central Excise Rules, 1944, together 
with an explanatory memorandum. 
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(4) A copy of the Central Excise (Sixth Amendment) Rules, 1971 
(Hindi and English versions) published in Notification No. 
G.S.R. 771 in Gazette of India dated the 22nd May, J971, 
under section 38 of the Central Excises and Salt Act, 1944. 

(5) A copy each of the following Notifications (Hindi and Eng-
lish versions) unde_r section 159 of the Customs Act 1962:-

(i) G.S.a. 772 published in Gazette of India dated the 22nd ~ 
May, 1971, together with an explanatory memorandum. 

(ii) G.S.R. 773 published in Gazette of India dated the 22nd 
May, 1971, together with an explanatory memorandum. 

(6) A copy of NotifiCll!tion No. G.S.a. 686 (Hindi and English ver-
sions) published in Gazette of India dated the 4th May, 1971, 
under sub-section (3) of section 637 of the Companies Act, 
1956. 

lJ. Stat.ement regardine Government Business 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing the 14th June, 1971 
.,. 6. The Mampur Budget-1971-72-Demands for Grants 

Discussion on the Demands for Grants Nos. 1 to 44 in respect of the' 
Budget for the Union territory of Manipur for 1971-72 and the cut 
motions thereto moved on the 10th June, 1971 continued and was con-
cluded. 

(Lok Sabha ad;o'Urned at Ip.m. and Te-assembled at 2.05 p.m.) 
The cut motions moved on the 10th June, 1971, were negatived. 
All the Demands for Grants in respect of the Budget for the Union 

territory of Manipur for 1971-72, as shown under column 4 of the printed 
List of Demands for Grants (Manipur) for 1971-72, were voted in full 

..,7. Govel'DDlent Bill-Introduced 
The ManiptLT AppTopTiation (No.2) Bill, 1971 

v 8. Government Bill-Passed 
The Manip'UT Appropriation (No.2) Bill, 1971 

The motion for consideration of the Bill was moved by Shri K. 'R 
Ganesh. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Stchedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The motion was adopted and the Bill was passed 

,/ 9. Govermnent Bill-Under ConsideratiOn 

The BefI.gal Finance (Sales Tax) (Delhi Validation Of Appointments 
and PToceedings) Bill,I971 
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The motion for consideration of the Bill was moved by Shri K. R. 
Ganesh. 

The discussion on the Bill was not concluded .. 

10. Private Members' Bills-Introducfld 
(1) The Parliament (Prevention of Disqualification) Amendment 

Bill, 1971 (Amendment of section 3) by Shri N. Sreekantan 
Nair. 

(2) The Constitution (Amendment) Bill, 1971 (Amendment of 
article 74) by Dr. Karni Singh. 

(3) The Age Relaxation (Services) Bill, 1971 by Shrl B. K. Das-
chowdhury. 

(4) The Constitution (Amendment) Bill, 1971 (Amendment of 
article 324) by Shri Shyamnandan Mishra. 

11. Private Members's BiU-Withdrawn 
.,-' The Constitution (Amendment) Bill, 1971, (Amendment oj Q1'ticle 81, 
82 and insertion of new article 281A) by Shri Murasoli Maran. 

Discussion on the motion for consideration of the Bill moved by Shri 
Murasoli Maran on the 28th May, 1971, continued. . 

The following Members took part in the debllte:-
(1) Shri N. K. P. Salve 
(2) Shri M. R. Gopal Reddy ./ 
(3) Sohri R. V. Swaminathan 

• (4) Shri Era Sezhiyan 
(5) Shri C. M. Stephen / 
(6) Shri Niti Raj Singh Chaudhury . 

Shri Murasoli Maran replied to the debate. 
The Bill was withdrawn by leave of the House. 

12. Private Member's Bill-Under Consideration 
• -- The Constitution (Amendment) Bm, 1971 (Inse7'tion Of new articlea 

23A and 23B) by Dr. Karni Singh. 

l 

The motion for consideration ot the Bill was moved by Dr. Karni 
Singh 

An amendment for referencE" of the Bill to a Select Committee was 
moved by Shri M. C. Daga. 

The following Members took part in the debate:-
(1) Shri M. C. Daga 
(2) Shri Nawal Kishore Sinha 
(3) Shri R. D. Bhandare 
(4) Slhri D. Deb 
(5) Shri Shibban Lal Saksena 
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(6) Shri Bibhuti Mishra 
(7) Shri Narain Chand Parashar 
(8) Shri S. S. Bhaura 
(9) Shri K. Lakkappa (Speech unfinished). 

The discussion was not concluded . 

./'13. Half-an-Hour Discussi("ln on Matters Arising out of Answer to 
Question 

Shri B. K. Daschowdhury raised a half-an-hour discussion on points 
arisin~ out of the answer given on the 25th M~y, 1971 to Starred Ques-
tion No. 36 regardint! slow progress of electrification in West Bengal, 
Bihar and Orissa. 

Dr. K. L. Rao replied tc. the discussion. 
(Lok Sabba adjourned till 11 A.M. on Monday, the 14th June, 1971). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, June 14, 19711Jyaistha 24, 1893 (Saka) 

No. 28 
1. Starred QueetioDS 

Starred Questions Nos. 451-453, 456, 458, 459, 461, 468--470, 473, 476, 
478 and 480 were orally answered. Replies to Starred Questions .Nos· 
454, 455, 457, 460, 463-467, 471, 472, 474, 475, 477, 479 and 302 were laid 
on the Table . 

. 2. Unstarred Questions 
Replies to UnstM'red QuestionS' Nos. 2003-2039 and 2041-2108 were 

laid on the Table. 

/3. Calling Attention 
Shri Anant Prasad Sharma called the attention of the Minister of 

Agriculture to the reported non-procurement of farmers' entire pro-
duce at the price fixed. by Government, non-lifting of E:ntire procured 
produce and non-payment of sale price thereof to fal'rners in Uttar 
Pradesh, Madhya Pradesh, Rajasthan, Haryana, Punjab and other States. 

The Minister of State for Ag:..~..:ulture made a stat~ment in regard 
thereto. 
4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Naval Ceremonial, Conditions of Service and' 

Miscellaneous (Second Amendment) Ruglations, 1971 (Hindi 
and English versions) published in Notification No. S.R.O. 193 

in Gazette of India dated the 5th June, 1971, under section 
185 of the Navy Act, 1957. 

(2) A copy of the Annual Report (Hindi and EngLsh versions) of 
the Post-Graduate Institute of Medical Edu~ation and Re-

search, Chandigarh, for the year 1969-70, under section 19 of 
the Post-Graauate Institute of Medical Education and Research. 
Chandigarh Act, 1966. 

(3) A copy of the Annual Repo~t (Hindi version) \If the All India 
Institute of Medical Sciences, New Delhi, for the year 1969-70, 
under section 19 of the All India Institute of Medical Sciences 
Act, 1956. 

LP.T.O. 
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(4) A copy each of the following papers (Hindi and English v~r
sions) under sub-section (1) of section 619A of the Compames 
Act, 1956:-

---(~i') Review by the Government on the-·;;;rking~ti~F'·~"'l~j]~iz-e-r 
Corporation of India Limited, New Delhi: for the year 1969-70. 

(ii) Annual Report of the Fertilizer Corporation of India Limited, fA 
New Delhi, for the year 1969.;.~O, along with the Audited l 
Accounts and the comments of the Comptrvller and Auditor 
Genreal thereon. 

5. Statements by Ministers 
.. (i) The Minister of Finance made- a statement correcting the infor-

mation given by him in the House oa .10-6-1971 during th~ course of re-
ply to/the general discussion on the General Budget-1971,.72, regardinl$ 
prictt'~f soap. . 
. . ,:;rii) The Minister of Steel and Mines made a stab:!ment regarding ap-

pointment of representatives of workers on the Board of Directors of 
Hindufotan Steel Limited. 

6. Personal explanation under Rule 357 
.' Rajmata Vijaya Raje Scindia made a personal explanation regarding 

certain remarks about her made by Shri S. M. Banerjee. in the House on 
the 26th March. 1971. 

7. Motion for Election to Committe(! 
Shri Uma Shanksr Dikshit moved the following motion:-

"That in pursuance of Rules 20(16) and (17) and 24(2) of the Rules, 
Regulations and Bye-laws of the 1ndian Countil of Medical 
Research, the members of this House do prvceed to elect, in 
such manner as the Speaker may direct, two members from 
among themselves to serve as mamber!> of the Governing. body 
of the Indian Council of Medics·} Research." 

The motion was adopted. 

8. GovernmentBiUs-Passed 
(i) The Bengal Finance (Sales Tax) (Del-hi Validation of Appoint-

ments and Proceedings) Bill, 1971. 

Discussion on the motion for consideration of the Bill moved on the 
11th June. 1971, continued. 

The following. Members took part in the debate;··-
(1) Shri Ajit Kumar Saha 
(2) Shri Nawal Kishore Sinha 
(3) Maulana Ishaque Sambhali 

(Lok Sabha adjourned at 1 P.M. and re-assembled' ll.t 2-05 P.M.) 
Shri K. R. Ganesh replied to the debate. 
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The motion for consideration was adopted and clause-by-clause ronsi-
d':!ration of the Bill was taken up . 

•• Clause~ 2 to' 4 were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. t The motion that the Bill be passed was moved by Shl'i K. R. Ganesh. 

j 

The followibg Members took part in the debate:--

(1) Shri Jyotirmoy Bosu 
(~) Shri K. R. Ganesh 

Th~ motion was adopted and the Bill was passed. 

• (in The Gold (Control) Amendment Bin. 1971 
~,..."., 

The motion for consideration of the Bill was moved by Shri K. R 
Ganesh. 

An flmendment for circulation of the Bill for the purpose of eliciting 
opinion thereon was moved by Shri M. C. Daga. 

~e following Members took part in the debate.·-

(1) Shri Krishna Cha·ndra Haldar 
(2) Shri M. C. Da·ga 
(3) Shri Shashi Bhushan 
(4) Shri D. K. Panda 
(5) Shri M. R. Gopal Reddy v" 
(6) Shri G. Viswanathan 
(7) Dr. Laxminarain Pandey ., 

~ (8) Shri Anantrao PatH 
Shri K. R Ganesh replied to the debate. 

The amendment moved by Shri M. C. Daga was negatived. 
The motion for consideration was adopted and d3use-by-clause con-

sideration of the Bill was taken up· 

"'iJ 

Clauses 2 to 6 were adopted. 
Clause I, the Enacting Formula and the LonR Ti tIe vrere also adopted. 
The motion that the Bill be passed was moved bJ Shri K. R. Ganesh. 
The following Members took part in the debate:--

(I) Shri Jyotirmoy Bosu 
(2) Shri K. R. Ganesh 

The motion W85 adopted and the Bill was passed. 
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\/ 9. The Budget (Railways) 1971-72-Demands for Grants 
Discussion on the Demands for Grants Nos. 1 to 11, llA, 12 to 17 

and 20 in respect of the Budget (Railways) for 1971-'j2 commenced. 
Five hundred and five cut motions [Nos. 1, 9 to 21, 25 to 37, 129, 130, 

13.,.: 135, 137 to 154, 169 to 172, 174 to 187, 213, 220, 221. 235 to 237, 243 
to 251, 289 to 328, 340 to 418, 422, 425 to 427, 429, 433 to 435, 437, 455 to 
465, 474 to 485, 516 to 523, 547 to 562, 579, 580, 584 to 593, 598, 599, 609 
to 679, 686 to 721, 731 to 754, 770 to 780, 785, 790, 793, 801 to 804, 834 to 
837, 840 to 846, 890 to 893, 895 to 946 and 948 to 96'5] were moved. 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, 1.l1e 15th June, :~971). 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, June 15, 1971/Jyaistha 25, 1893 (Saka, 

No. Z9 
1. Obituary Reference 

The Speaker; Shrimati Indira Gandhi; Sarvashri Jyotirmoy Bosll, 
Era Sezhiyan, Ranen Sen, Atal Bihari Vajpayee, Dr. G. S. Melkote, 
Sarvashri Shy am nandan Mishra, P. K. Deo and Shibban Lal Saksena 
made references to the. passing away of Dr. Sisir Kumar Saha, who was 
a Member of the Third and Fourth Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 
2. Starred Questions 

Starred Question Nos. 481, 483, 484. 487, 4~2, 49:), 501 and 503 
were orally answered. Replies to remaining questions were laid on the 
Table. 
3. Unstarred Questions 

Replies to Unstarred Questions Nos. 2109-2137, 2139-2154, 2156-
Ii 2194, 2196-2234 and 2236-2251 were laid on the Table. 
~ 4. Short Notice Question v' 
L 

, Short Notice Question No.2 addressed to the Minister of Irrigation 
• and Power regarding Supply of Power from Korba Thermal Plant to 

.. , Uttar Pradesh was orally answered and supplementaries were also 
answered thereon. 

v' S. Calling Attention 
Shri S· M. Banerjee called the attention of the Minister of Finance 

• to the reported 10-Point rise in Cost of Living Index justifying further 
increase in Dearness Allowance of Central Government employees .. 

The Minister of State for Finance made a statement in regard there-
to. 
6. Paper Laid on the Table 

A copy of Notification No. F-5(4)-W&Mj71 published in Guette of 
India dated the 14th June, 1971 regarding Market Loan floated by the 
Central Government in 1971-72, was laid on the Table. 
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7. IntbnatioD Regarding Arrest of Members 
The Speaker informed the House of a message dated the 14th June, 

1971 from the Sub-Divisional Magistrate. New Delhi, intimating tha~· 
Sarvashri Hukam Chand K-achwai, Gyaneshwar Yadav and Shrimatl 
Shakuntala Nair, Members, Lok Sabha, had been arrested on the 14th 
June, 1971 at about 2-15 P.M., under Section 188 of the Indian Penal 
Code for violation of prohibitory orders promulpted by the Additiona~. 
District Magistrate (South) Delhi, and that they were being remande 
to Jail custody the same day. The Members would be produced befor ' 
Judicial Magistrate 1st Class on the 15th June, 1971. 

8. Motion Reearding Joint Committee on Offices of Profit 
Shri Nitiraj Singh Chaudhury moved the following motion:-

"That a Joint Committee of the Houses to be called the Joint Com-
mittee on Offices of Profit be constituted consisting nf fifteen 
members, ten from this Hou~ 'and five from the Rajya Sabha', 
who shall be elected from amongst members of each House 
according to the principle of porporational representation· by 
means of the single transferable vote; 

That the functions of the Joint Committee shall be-

(i) to ex'amine the composition and character of all existing 'com~ 
mittees' amd all 'committees' that may hereafter be constituted, 
membership of which may disqualify a person for being chosen 
as 'and for being, a member of either House of Parliament 
under article 102 of the Constitution; 

(ii) to recommend in relation to the 'committees' examined by it 
what offices should disqualify and what offices should not dis-
qUalify; 

(iii) to scrutinise from time to time the Schedule to the Parlia-
ment (Prevention of Disqualific8-tion) Act, 1959, and to 
recommend any amendments in the said Schedule, whether 
by way of addition, omission or otherWise; 

That the Joint Committee shall, from time to time, report to both 1 
Houses' of Parliament in respect of all or 'any of the aforesaid matters; 

That the members of the Joint Committee shall hold office for the. 
duration of the present Lok Sabha'; 

That in order to constitute a sitting of the Joint Committee, the 
quorum shall be one-third of the tot~l number of members of the Com-
mittee; 

That in other respects, the Rules of Procedure of this House relating 
to Parliamentary Committees will apply with such variations and modi-
fications as the Speaker may make; and 

That this House recommends to the Rajya Sabha that the Rajya 
Sabha do join in the said Committee and to communicate to thilt House 
the names 01 members to be appointed by the Rajya, Sabha to the Joint 
Committee." 

The motion was adopted. 
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'-, .... 
H. 'l'he Budget (Railways) 1971-72-Demands for Grants 

Discussion on the Demands for Grants Nos. 1 to 11, llA, 12 to 17 and 
20 in respect of the Budget (Railways) for 1971-72 and the cut motions 
t.hereto moved on the 14th June, 1971, continued 'and was concluded. 

(Lok Sabha adjourned at 1 P.M. and re-asBembled at 2-05 P.M.) 
The cut motions moved on the 14th June, 1971, were negatived. 
All the Demands for Grants in respect of the Budget (Railways) for 

L971-72 as shown under column 4 of the printed List of Demands for 
Grants (Ra-ilways) for 1971-72, were voted in full. 

/'10. Govemment Bill-Introduced 
The Appropriation (Railways) No. 2 Bill, 1971. ,r U. Government Bill-Passed 

The Appropriation (Railways) No.2 Bill, 1971 

The motion for consideration of the Bill was moved by Shri K. 
Hanumanthaiya. 

Shri D. Deb took part in the debate. l\ V . 
Shri K. Hanumanthaiya !'eplied to the dMe.~ 
The motion for consideration was adopted and clause-uy-cl&use 

consideration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K· Hanuman-

thaiy,a. '" :... ............ 1 

T~ following Members took part in the debate:-
(1) Shri Jyotirmoy Bosu 
(2) Shri K. Hanumanthaiya 

On the motion the House divided, Ayes 96; Noes 38. The motion 
Will> accordingly adopted and the Bill was passed. 

/ t2. Government Bill-Under Consideration 
The Salaries and AUowances of Officers of Parliament (Amendment) 

Bill, 1971 
'l'he motion for consideration of the Bill was moved by Shri Ra·j 

Bahadur. 
. An amendment for circulation of the Bill for the purpose of eliCiting 
opinion thereon was moved by Sbl'i Jyotirmoy Bosu. 

An amendment for reference of the Bill to a Selert Committee was 
moved by Shri Jyotirmoy Bosu. 

The following Members took part in thc debate:-
(1) Shri Jyotirmoy Bosu 
(2) Shri K. M. "Madhukar" 
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(3) Shri Panna LaI BarupaI 
(4) Shri Krishna Chandra Haldar 
(5) Shri M. R. GopaI Reddy.../ 
(6) Shri J ambuwant Dhote 
(7) Shri R. V. Bade 
(8) Shri Hukam Chand J{achwai 
(9) Shri Mohammad Tahir 

(10) Shri S. M. Banerjee 
(11) Shri Anant Prasad Sharma 
(12) Shri Bibhuti Mishra 
(13) Shrimati T. Lakshmikanthamma 
(14) Shri Kondaji Basappa 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 16th June, 1971). 

CORRIGENDUM 
In Bulletin-Part t, dated June 14, 1971-

Page 122, paragraph 8 (ij) ,-

for "(1) Shri Krishna Chandra Haldar" 
read "(1) Shri Madhuryya Haldar". 
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LOK SABHA 

BULLETIN-PART 1 
[Brief Record of Proceeding&] 

Wednesday, June 16, 1971 !Jyaistha 26, 1893 (Saka) 

No. 30 
1. Starr~ Questions 

Starred Questions Nos. 511, 513, 516-518, 520, 521, 524, 523 and 529 
were orally answered. Replies to Starred Questions Nos. 512, 514, 515, 
519, 522, 523, 525-527 and 530-539 were laid on the Table. 

2. Uastarred Questions 

Replies to Unstarred Questions Nos. 2252-2268, 2270-2361, :!363 cnd 
2365-2373 were laid on the Table. 

3. Calling Attention 

Shri C. K. Chandrappan called the attention of the Minister of Irri-
gation and Power to the reported sea erosion on Kerala coastal belt 
threatening disruption of trunk roads, canals, sea walls, etc. and steps 
taken by the Central Government in that regard. 

The Minister of Irrigation and Power made a statement in regard 
thereto. 

,. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and English 
version&,) under 'Sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(i) The Indian Administrative Service (Fixation of Cadre 
Strength) Ninth Amendment Regulations, 1970, published 
in Notification No. G.S.R. 47 in Gazette of India dated the 
9th January, 1971. ' 

(ii) The Indian Administrative Service (RecrUitment) Amend-
ment Rules, 1971, published in Notificaion No. G.S.n. 316 in 
Gazette of India dated the 6th March, 1971. 

(iii) The Indian Police Service (Recruitment) Amendment 
Rules, 1971, published in Notification No. a.s.R. 317 in 
Gazette of India dated the 6th March, 1971. 
I 
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(iv) The Indian Administrative Service (Appoi~tment by Com-
petitive Examination) Amendment RegulatIons, 1971, pu~
lished in Notification No. G.S.R. 318 in Gazette of IndIa 
dated the 6th March, 1971. 

(v) The Indian Police Service (Appoi!ltment by Co~petiti~e l 
Examination) Amendment RegulatIons, 1971, pubbshed m 
Notification No. G.s.R. 319 in Gazette of India dated the 6th 
March, 197!. 

(vi) The Ind~an Police Service (Uniform) Amendment !lules. 
1971, published in Notification No. G~S.R. 749 in Gazette of 
India dated the 22nd May, 1971. 

(vii) The All India· Services (Discipline and Appeal) First 
AmeJldment Rules, 1971, pUblished in Notification No. 
G.S.R. 797 in Gazette of India dated the 29th May, 1971. 

(viii) The Indian Police Service (Pay}. Fourth Amendment 
Rules, 1971, published in Notification No. G.S.R. 798 in 
Gazette of India dated the 29th May, 1971. 

(2) A statement (Hindi and English versions) showinli( reasons 
for delay in layi~ the Notifications mentioned at (1) to ·(v) 
of item (1) above. 

(3) A copy of the Textiles Commiftee (Amendment) Rules, 1971 
(Hindi and English versions) published in Notification No. 
G.S.R. 372 in Gazette of India dated the 20th March, ] 971, 
under sub-section (3) .of section 22 of the Textiles Committee 

h Act, 1963. 
V \. ~ (4) (i) A copy of the Procl~m!ltion (Hindi and English versions) 

\ dated the 15th June, 1971, issued by the President under clause 
(1) of article 356 of the Constitution in relation to the State 
of Punjab, published in Notification No. G.S.R. 944 in Gazette 
of India dated the 15th June, 1971, under article 356(3) I)t the 
Constitution. 

(ii) A copy of the Order (Hindi and English versions) dated 
the 15th June, 1971, made by the President in pursuance 
of sub-clause (i) of ~ause (c) of the above Proclamation, 

\ published in Notification No. G·S.R. 945 in Gazette of India 
\ dated the 15th June, 1971. 
~) A copy of the Report (Hindi and English versions) of the Gov-

ernor of Punjab dated the 13th June, 1971 to the President. 
5. Mess8Ie5 from Rajya Sabha 

Secretary reported the following messages from 'Rajya Sabha:-
(i) That Rajya Sabha had no recommendations to make to Lok 

Sabha in regard to the Manipur Appropriation (No.2) Bill, 
1971, passed by Lok Sabha on the lltb June, 1971. 

(ii) That at its sitting held on the 15th June, 1971, Rajya Sabha 
passed the Mysore State Legislature (Delegation of Powers) 
Bill, 1971. 

6. Bill passed by Rajya Sabha-Laid on· the Table 
Secretary laid on the Table a copy of the Mysore State Legislature 

t£)elegation of Powers) Bill, 1971, as passed by Rajya Sabha. 
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7. Report of Committee on Private Members' Bills aad Resolutions 
Shri G. G. Swell presented the Second Report of the Committee on 

Private Members' Bills and Resolutions. 
8. Motion regarding Committee on the welfare of Sci..,duled Castes and 

Scheduled Tribes 
Shri K. S. Ramaswamy moved the following motion:-

"(1.) (a) That a. Committee of both the Houses to be called the 
'Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes' be constituted, consisting of thirty members, twenty 
from Lok Sabha and ten from Rajya Sabha to be elected. in 
accordance with the system of proportional representation by 
means of the single transferable vote; and the voting at I-uch 
election shall be by secret ballot; 

(b) That a Minister shall not be eligible for election as a member 
of the Committee and that if a member after his election 1.0 the 
Committee is appointed a Minister, he shall cease to be a 
member thereof from the date of such appointment; 

(2) That the functions of the Committee shall be:-
(i) to consider the reports submitted by the Commissioner for 

Scheduled Castes and Scheduled Tribes under article 338 
(2) of the Constitution and to report to both the Houses as 
to the measures that should be taken bv the Union Gov-
ernment in respect of matters within the purview of the 
Union Government including the Administrations of the 
Union Territories; 

(it) to report to both the Houses on the action taken by the 
Union Government and the Administrations of the Union 
Territories on the measures proposed by the Committee; 

(iii) to examine the measures taken by the Union Government 
to secure due representation of the Scheduled Castes and 
Scheduled Tribes in services and posts under its control 
(including appointments in the public sector undertakings. 
statu·tory and semi-GoveOlment Bodies and in the Union 
Territories) having regard to the provisions of article 335; 

(iv) to report to both the Houses on the working of the welfare 
programmes for the Scheduled Castes and Scheduled 
Tribes in the Union Territories; and 

(v) to examine such other matters as may seem fit to the Com-
mittee or are specifically referred to it by the House or 
the Speaker. 

(3) That the members of the Committee shall hold office for a 
period of two years fro:n the date of the first meeting of the 
Committee; 

(4) That in order to constitute a sitting of the Committee the 
quorum shall be ten; 

(5) That in all other respects the Rules of Procedure of this House 
relating to Parliamentary Committees shall apply with such 
variations and modifications as the Speaker may make; and 
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(6) That this House do recommend to tbe Rajya Sabba t~at the 
Rajya Sa-bha do join in the Committee and communicate to 
this House the names of members elected from amclDgst the 

members of the Rajya Sabha to the Committee as mentioned 
above." 

The motion was adopted. 
9. Government BiU-Passed ~ 

The Salaries and Allowances of Officers of Parliament (Amendment) 
Bill, 1971 

Shri Raj Bahadur replied to the debate on the motion for considera-
tion of the Bill and .the amendments thereto mo~d on the 15th June, 
1971. 

The amendments for circulation of the Bill for eliCiting opinion Ulere-
on and for reference of the Bill to a Select Committee were negatived. 

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 
Clau&e J, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Raj Bahadur. 
Shri Jyotirmoy Bosu took part in, the debate. 
The motion was adopted and the Bill was passed. 
(Lok Sabha adjourned at 1-10 P.M. and re-assembled at 2-15 P.M.) 

.10. Statutory Resolution .,. 
Shri Atal Bihari Vajpayee moved the following Resolution:-

"This House disapproves of the Maintenance of Internal Security 
Ordinance, 1971 (Ordinance No.5 of 1971) promulgated by the 
President on the 7th May, 1971." 

"'11. Government Bill-Under Consideration 
The Maintenance of Internal Secur:ity Bill, 1971 

The motion for consideration of the Bill was mo~d by Shri K. C. 
Pant; 

Three amendments for circulation of the Bill for the purpose of 
eliCiting opinion thereon were moved by Sarvashri Ram Deo Singh, 
S. M. Banerjee and Jyotirmoy Bosu. 

An amendment for reference of the Bill to a Select Commatee was 
moved by Shri M. C. Daga. 

The following Members took part in the combined debate on the Reso-
lution (Vide para 10 above) and the motion for consideration of the 
Bil1:- . 

(1) Shri Jyotirmoy Bosu 
(2) Shri S. N. Misra' -------_ ... _--

"'Discussed together. 
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(3) Dr. Ranen Sen 
(4) Shri Ramsahai Pandey 
(5) Shri Piloo Mody 

.. (6) Shri P. R. Das Munsi 
.; (7) Shri Murasoli Maran (Speech unifinished) 
I J_. The discussion on the Resolution and the motion for consideration of 
WS.he Bill was not concluded. 

12. Half-An-Hour Discussion on Matters Arisinlf Out of Answer to 
Question 

Shri Samar Guha raised a half-an-hour discussion on points arising 
lut of the answer .given on the 10th June, 1971 to Starred Question 
No. 391 regarding influx of refugee, from East Bengal and their rehabili-
tation. 

Shri Balgovind Verma replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 17th June, 1971). 

CORRIGENDUM 

In Bulletin-Part I, dated June 15, 1971-
Page 125, paragraph 8, line 4 from bottom, 

S. L. SHAKDHER, 
Secretary. 

for "said Committee" read "said Joint Committee". 
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LOK SABRA 

BULLETIN-PART 1 
[Brief Record of Proceedingf>] 

Thursday, June 17, 1971/Jyaistha 27, 1893 (Sitka) 

No. 31 
1. Starred Questions 

Starred Questions Nos. 541-547, 549 and 551 were orally aDSwered. 
Replies to remaining Questions were laid on the 'rable. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2374-2443 and 2445-2506 were 
laid on the Table. 

t 

·vS. Calling Attention 
Shri Shashi Bhushan called the attention of the Minister of Petro-

leum a'nd Chemicals to the reported criminal conspiracy by "ome f)fficials 
of the Oil and Natural Gas Commission involving a sum of fifty lakhs 
of rupees and Government's reaction thereto. 

The Minister of Petroleum and Chemicals made a ltateltlent in re-
gard thereto. 
4. Papers Laid on the Table 
I. 

The following papers were laid on the Ta,ble:-
(1) A copy each of the following papers (Hindi and English ver-

sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Neyveli 
Lignite Corporation Limited, for the year 1969-70. 

(ii) Annual Report of the \!Neyveli Lignite Corporation Limited, 
for the year 1969-70, .~~g with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) G.S.R. 777 published in Gazette of India dated the 25th May, 
1971 rescinding Notification Nos. G.R.S. 918 and G.s.R 919 
dated the 10th June, 1966. 

[P.T.n 
133 



(ii) G.s.R. 778 published in G3Zette of India dated the 25th May, 
1971 rescinding Notification No. G.S.R. 921 dated the 10th 
June, 1966. l 

(iii) G.s.R. 779 published in Gaz~tte of India dated the 25th May, 
1971 rescinding Notification No. G.S.R. 1736 dated the 13th 
November, 1967. f 

(iv) G.S.R. 780 published in Gazette of India dated the 25th ( 
May, 1971 rescinding Notificaton Nos. G.S.R. 999 dated the 
18th April, 1969, G·S.R. 1000 dated the 19th April, 1969, 
G.S.R. 1835 dated the 29th July, 1969, G·S.R. 265 dated the 
20th February, 1970 and G.S.R. 66 dated the 8th .January, 
1971. 

(v) G.S.R. 781 published in Ga:rette of India dated the 25th May, 
1971 rescinding the Sugar (Restriction on Movement) Order, 
1970 published in Notification No· G.S.R. 1098 dated the 22nd 

__ July, 1970. 
l./" 

"5. Statutory Resolution 
Discussion on the following Resolution moved by Shri Atal Bihari 

Vajpayee on the 16th June, 1971, contintied:-

"This House disapproves of the Maintenance of Internal Secudty 
Ordinance, 1971 (Ordinance No. 5 of 1971) promulgated' by 

/ the President on the 7th May, 1971." 

·6. Government Bill-Under Consideration 
The Maintena.nce of Internal Security Bill, 1971 

Combined discussion on the motion for consideration of the Bill and 
the amendments thereto moved on the 16th June 1971 and the Resolu-
tion (vide p:lr8 5 above) continued. ' 

The following Members took part in the debate:-

(1) Shri M. R. Gopal Reddy 

~.'--

(2) Shri Amrit Nahata 
(Lok Sabha adjourned at IP.M. and re-assembled at 2-Q5 P.M.) 
(3) Shri S. A. Shamim 
(4) Shri Anant Prasad Sharma 
(5) Shri R. D. Bhandare 
(6) Shri M. Satyanarayan Rao 
(7) Shri Nathuram Mirdha 
(8) Shri Murasoli Maran 
(9) Shri Shyamnandan Mishra 

(10) Shri V. K. Krishna Menon 
--_.-.. _----.- --

·Discussed together. 
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(11) Shri Frank Anthony 
(12) Shri C. M. Stephen 
(13) Shri Somnath Chatterjee 
(14) Shri Raja Kulkarni 
(15) Shri Ram Deo Singh 
(16) Sbri K. Balakrishnan 
(17) Shri Samar Guha 

Shri K. C. Pant replied to the debate. 
The discussion on the Resolution and the motion for consideration 

of th~ Bill was not concluded. 
(Lok Sabha adjourned till 11 AM. on Friday, the 18th June, 1971). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday. June 18, 1971jJyaistha 28, 1893 (Saka) 

No. 32 
.. 1. Starred Questions 

Starred Questions Nos. 571-575, 577. 578 and 582 were orall), answer-
ed. Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

• , Replies to Un starred Questions Nos. 2507-2514, 2516-2533, 2535-
, :::543, 2545-2616 and 2618-2634 were laid on the Table. 
~. Calling Attention 

Shri Ramavatar Shastri called the attention of the Minister of Irri-
gation and Power to the situation arising out of the reported heavy floods 
in the Ganges in Bihar, Ala·knanda in U.P., Teesta in Coach Behar and 
Jalpaiguri Districts of West Bengal and some rivers in Assam. 

The Deputy Minister of Irrigation and Power made a statement in 
regard thereto. 
4. Papers Laid on the Table 

Ill, !fhe following papers were laid on the Table:-
(1) A copy of the Delhi Motor Vehicles (Amendment) Rules. 1971 

(Hindi and English versions) published in Notification No. F. 
3 (1) 171-Tpt. in Delhi Gazette dated the 16th April, 1971. under 
sub-section (3) of section 133 of the Motor Vehicles Act, 1939. 

(2) A copy of the Annual Report (Hindi and English versions) on 
the working of the Industrial and Commercial Undertakings of 
the Central Government for the year 1969-70. 

(3) A copy of Notification No. S.O. 874 (Hindi and EnJllish ver-
sions) published in Mysore Gazette dated the 20th May, 1971, 
under sub-section (2) of section 9 of the Mysore Stamp Act, 
]957 read with clause (c)(iv) of the Proclamation dated the 
27th March. 1971, issued by the President in relation to the 
State of Mysore. 

(4) A copy of the Post Office Savinp!'! Certificates (Second Amend-
ment) Rules. 1971 (Hindi and Emdish versions) publiRhed in 
Notification No. G.S.R. 907 in Gazette of India dated the 5th 
June, 1971, under sub-secion (3) of seeton 12 of the Govern-
ment Savings Certificates Act. 1959. 

P.T.O. 



(5) A copy each of the following Notifications under section 296 
of the Income-tax Act, 1961:-

} (i) The Income-tax (Second Amendment) Rules, 1971 (Hindi 
and Engli&'h versions) published in Notification No. S.O. 1997 

(ii) ~h~:::~:::::~i;h~:~e~~::::e:)a~U~::~'1971 (Hindi and (.~ 
English versions) published in Notification No. S.O. 2168 in 
Gazette of India dated the 28th May, 1971. 

(iii) The Income-tax (Fourth Amendment) Rules, 1971 (Hindi and 
English versions) published in Notification No. S.O. 2272 in 
Gazette of India dated the 1st June, 1971 together with an 
explanatory memorandum. 

(iv) S.O. 2276 (Hindi version) published in Gazette of India dated 
the 1st June, 1971 containing corrigendum to Notification 
No. S.O. 4001 dated the 16th December, 1970. 

(6) A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 611 published in Gazette of India dated the 24th 
April, 1971 together with an explanatory memorandum. 

(ii) G.S.R. 706 published in Gazette of India dated the 15th 
May, 1971 together with an explanatory memorandum. 

(iii) G.S.R. 775 published in Gazette of India dated the 25th 
May, 1971 together with an explanatory memorandum. 

(iv) G.S.R. 801 published in Gazette of India dated the 29th 
May, 1971 together with an explanatory memorandum. 

(v) G.S.R. 810 to G.S.R. 875 published in Gazette of India dated 
the 29th May, ]971 together with an explanatory m~o, 
randum. 

I 
(vi) G.S.R. 894 published in Gazette of India dated the 1st. , 

June, 1971 together with an explanatory memorandum. 
(7) A copy each 'of the following Notifications (Hindi and English 

versions) under section 159 of the Customs Act, 1962:-
(i) G.S.R. 689 published in Gazette of India dated the 11th 

May, 1971 together with an explanatory memorandum. 
(ii) G.S.R. 803 published in Gazette of India dated the 29th 

May, 1971 together with an explanatory memorandum. 
(iii) G.S.R. 876 published in Gazette of India dated the 29th 

May, 1971 together with an explanatory memorandum. 
(iv) G.S.R. 877 published in Gazette of India dated the 29th 

May. 1971 together with an explanatory memorandum. 
(v) G.S.R. 878 published in Gazette of India dated the 29th 

May. 1971 together with an explanatory memorandum. 
(vi) G.S.R. 879 published in Gazette of India dated the 29th 

May, 1971 together with an explanatory memorandum. 
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(vii) 

in Notification No. G.S.R. 681 in Gazette of India dated 
the 8th May, 1971. : 

'l'he Customs and Central Excise Duties Export DrawbacK 
(General) Twenty-sixth Amendment Rules, 1971, published 
in Notificati'On No. G.S.R. 682 in Gazette of India dated 
the 8th May, 1971. 

(viii) The Customs and Central Excise Duties Export Drawback 
(General) Nineteenth Amendment Rules, 1971, published 
in Notification No. G.S.R. 683 in Gazette of India dated 
the 8th May, 1971, together with an explanatory memoran-
dum. 

(9) A copy of the Annual Assessment Report for the year 1969-70 
(Hindi .and English wrsion&) on the programme for accelerat-
ing the spread and development of Hindi and its progressive 
use for various official purposes of the Union. 

(10) (i) (a) A copy of the Certified Accounts of the Indian Insti-
tute of Techn'::;'logy, Bombay, for the year 1968-69 along with 
the Audit Report thereon under sub-section (4) of section 23 
of the Institute of Technology Act, 1961. 

(b) A statement (Hindi and English versions) explaining the 
reasons as to why the Hindi version of the above Accounts 
could not be laid on the Table simultaneously. 

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Accounts. 

(11) (i) A copy of the Annual Report of the Indian Institute of 
Technology, Madras, for the year 1969-70. 

(ii) A statement (Hindi and English versions) explaining the rea-
sons as to why the Hindi version of the above Report could 
not be laid on the Table simultaneously. 

S. Messages from Rajya Sabha 

) 

Secretary reported the following messages from Rajya Sabha:-
(i) That at its sitting held on the 8th June, 1971, Rajya Sabha con-

curred in the recommendation of Lok Sabba to nominate seven 
members from Rajya Sabhn to associate with the Committee 
on Public Accounts of Lok Sabha for the term ending on the 
30th April, 1972 and also communicated the following names 
of members of Rajya Sabha who had been elected to the said 
Committee:-

(1) Shri S. B. Bobdey 
(2) Shri B. K. Kaul 
(3) Shri Niranjan Varma 
(4) Shrimati Vidyawati Ch'ilturvedi 
(5) Shri Thillai Villa Ian 
(6) Shri Shyam Lal Yadav 
(7) Shri Sheel Bhadra Yajee 



(vii) G.S.R. 880 published in Gazette of India dated the 29th 
May, 1971 together with an explanatory memorandum. .. 

(viii) G.S.R. 881 published in Gazette of India dated the 29th 

(ix) ~.~.~.9:~2to::~~i:~e:i:~ ~az::~an::o~d:e::::nd~h:' 29th l 
May, 1971 together with an explanatory memorandum. 

(x) G.S.R. 883 published in Gazette of India dated the 29th 
May, 1971 together with an explanatory memorandum. 

(xi) G.S.R. 884 published in Gaz-ctte of India dated the 29th 
May, 1971 together with an explanatory memorandum. 

(xii) G.S.R. 885 published in Gazette of India dated the 29th 
May, 1971 together with an explanatory memorandum. 

(xiii) G.S.R. 886 published in Gazette of India dated the 29th 
May, 1971 together with an explanatory memorandum. 

(xiv) G.S.R. 887 published in Gazette of India dated the 29th 
May, 1971 together with an explanatory memorandum. 

(xv) G.S.R. 888 published in Gazette of India dated the 29th 
May, 1971 together with an explanatory memorandum. 

(xvi) G.S.R. 889 published in Gazette of India dated the 2Yth 
May, 1971 together with an explanatory memorandum. 

(8) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962. and 
section 38 of the Central Excise and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Drawback 
(General) Twenty-first Amendment Rules, 1971, published 
in Notification No. G.S.R. 676 in G'3zette of India dated the 
8th May, 1971. 

.\ 

(il) The Customs and Central Excise Dutie&' Export Drawb9ck "'-
(General) Twenty-first Amendment Rules, 1971, published 

in Notification No. G,s.R. 677 in Gazette of India dated 
the 8th May, 1971. . 

(iii) The Cust'Oms and Central Excise Duties Export Drawback 
(General) Twenty-second Amendment. Rules, 1971, pub. 
lished in Notification No. G.S.R. 678 in. Gazette of India 

dated the 8th May, 1971. 
(iv) The Customs and Central Excise Duties Export DrawbaCk 

(General) Twenty-third Amendment Rules, 1971, published 
in Notification No. G.S.R. 679 in Gazette of India dated 
the 8th May, 1971. 

(v) The Customs and Central Excise Duties 
(General) Twenty-fourth Amendment 
lished in Notification No. G.S.R. 680 in 

dated the 8th May, 1971. 

Export Drawback 
Rules, 1971, pub-
Gazette of India 

(vi) The Customs and C~!Otral Excise Duties Export Drawback 
(General) Twenty-fifth Amendment Rules, 1971. published 
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(H) That at its sitti"ng held on the 8th June, 1971, Rajya Sabha 
concurred in the recommendation of Lok Sabha to nominate 
five members from Rajya Sabha to associate with the Com-
mitte on Public Undertakings of Lok Sabha for the term end-
ing on the 30th April, 1972 and also communicated the follow-
ing names of members of Rajya Sabha who had been elected 
to the said Committee:-

(1) Shri Syed Ahmad 
(2) Shri Narayana Kalliyana Krishnan 
(3) Choudhary A. Mohammad 
(4) Shri Dahyabhai V. Patel 
(5) Shri Kota Punnaiah 

(iii) That at its sitting held on the 16th June, 1971. Rajya Sabha 
passed the Delhi Sikh Gurdwaras (Management) Bill, 1971. 

, ~., . . 
(iv) That Rajya Sabha had no recommendations to make to Lok 

Sabha in regard to the Bengli.I Finance (Sales Tax) (Delhi Vali-
dation of Appointments and Proceeding!!.) Bill, 1971, passed by 
Lok Sabha on the 14th June, 1971. 

(v) That at its sitting held on the 17th June, 1971, Rajya Sabha 
agreed without any amendment to the Gold (Control) Amend-
ment Bill, 1971, passed by Lok Sabha on the 14th June, 1971. 

6. Bill passed by Rajya Sabha-Laid on the Table 
Secretary laid on the Table a copy of the Delhi Sikh Gurdwaras 

(Management) Bill, 1971, as passed by Rajya Sabha. 
7. Statement Be: Government Business 

(i) The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the week commencing the 21st June, 1971. 

(ij) The Minister of Labour and Rehabilitation laid on the Table a 
statement regarding the visit of Prince Sadrllddin Aga Khan. the U.N. 
High Commissioner for Refugees. 
8. Motions for Elections to Committees 

(i) Prof. D. P. Yadav moved the following motion:-
"That in pursuance of Section 31 (2) (k) of the. Institutes of Tech-

nology Act, 1961, the members of this House do proceed to 
elect. in such manner as the Speaker may direct, two members 
from among themselves to serve as members of the Council 
established under Section 31 (1) of the said Act." 

The motion was adopted. 
(ii) Prof. D. P. Yadav moved following motion:-

"That in pursuance of sub-clause (e) of clause 9(1) of the Scheme 
for the Administration and Management of the properties and 
funds of the Indian Institute of Science, Bangalore,read with 
regulations 3.1 and 3.1.1 of the Regulations of the Institute, 
the members of this House do proceed to elect, in such manner 
as the Speaker may direct, two members from among them-
selves to serve as members of the Council of the Institute for 
the term ending on the 31st December. 1973." 

The motion was adopted. 
[P.T.O. 
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' ....... - ...... ':~:"·-·":·~:·::':':~:':O~C:::'="':.:C.?" ""';::-:~.l_llI •• nlll~ ........ 
t. Gonnment Bill-Introduced 

. The Agricult1tralRefinance Corporation (Amendment) Bill, 1971. 
~18. Statutory a.solution-Negatived 

Discu.ssion on the folowing Resolution moved by 5hri Atal Bihari 
Vajpayee on the 16th June, 1971, continued:-

"This House disapproves of the Maintenance of Internal Security (. 
Ordinance, 1971 (Ordinance No.5 of 1971) promulgated by the 
President on the 7th May, 1971." 

On the Resolution the House divided, Ayes 69; Noes 150. The Reso-
lution was accordingly negatived after discussion as indicated under 
para 11 below. . 

..MI. Government Bill 
/ The Maintenance of Internal SeCTtL'Jty Bill, 1971 

Combined Di£cussion on the motion for consideration of tthe Bill and 
the amendments thereto moved on the 16th June, 1971 and the Resolu-
tion (vide para 10 above) continued. 

Shri Atal Bihari Vajpayee spoke (by way of reply to the Statutory 
Resolution) . 

Shri S. M. Banerjee also spoke. 
The amendment for circulation of the Bill for the purpose of eliciting. 

opinion thereon moved by Shri Ram Deo Singh was negatived. 
On amendment No.2 for cir~ulation of the Bill for the purpose of 

eliciting opinion thereon moved by Shri S. M. Banerjee, the House 
divided, Ayes 76; Noes 158. The amendment was accordingly negatived. 

The amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon moved by Shri Jyotirmoy Bosu was barred. 

The amendment for reference of the Bill to a Select Committee 
moved by Shri M. C. Waga, was negatived. 

The motion for consideration was adopted and clause-by-clause con-
sideration of the BHl was taken up. 

Clause 2 was adopted. 
Clause 3 was adopted, as amended. 
Clause 4 to 6 were adopted. 
On amendment No. 15 to Clause 7 moved by Shri S. A. Muruganan-

tham, the House divided, Ayes 56; Noes 145. The amendment was 
accordingly negatived. 

Clause 7 was adopted. 
On amendment No. 28 to Clause 8 moved by Shri Dinen Bhatta-

charya, the House divided, Ayes 66; Noes 158. The amendment was 
accordingly negatived . 

. Clause 8 was adopted. 
On amendment No. 40 to Clause 9 moved by Shri Bibhuti Mishra. 

the House divided ,Ayes 60; Noes 150. The amendment was accordingly 
negatived. 

Clause 9 was adopted. 
(The discussion on the Bill was held over and resumed after the presen-

tation of the Punjab Bu.dget) 
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**12. The Punjab Budret 
Shri K. R. Ganesh laid on the Table a statement of the estimated 

receif)ts and expenditure of the State of Punjab for the year 1971-'72. 

13. Government Bill 
The Maintenance of Internal Secu,rity Bill, 1971 

Further clause-by-clause consideration of the Bill was resumed. 
Clause 10 was adopted. 
On Clause 11, the House divided, Ayes 128; Noes 49. Clause 11 was 

accordingly adopted. 
[The dlicussion on the Bill was heM OV8r at 4 P.M. and resumed at 

6-30 P.M. after the disposal of Private Members' Business]. 
14. Motion regarding second report of Committee on private Members' 

Bills and resolutions. 
Shri G. G. Swell moved the followinst motion:-

"That this House do agree with the. 5lecond Report of the Committee 
on Private Members' Bills and Resolutions presented to the 
House on the 16th June, 1971." 

The motion was adopted. 

~ Private Member's resolution-Negatived 
Discussion on the following Resolution moved by Shri Murasoli Maran 

Cln the 2nd April, 1971, continued:-
"This House views with concern the financial difficulties of various 

States arising from the prese.nt system of devolution of Central 
Taxes, Loans, Grants and Plan assistance with special refe-
rence to the problems of Tamil Nadu whose legitimate claims 
have been ignored and in particular resolves that a Federal 
Debt Commission be set up to review the indebtedness of 
States and suggest ways and means of lightening the burden of 
debt." 

Shri K. R. Ganesh took part in the debate. 
Shri Murasoli Maran replied to the debate. 
The Resolution was negatived. 

;is. Private Member's resolution-under consider'atio.n 
Shri Samar Guha moved the following Resolution:-

"This House re,olves that in view of our national commitment to 
the sacred principles of freedom, democracy and socialism and 
for bringing an end to the savage genocide of the people of 
BangIa Desh by the Pakistani Army and efficaciously dealing 
with the vast problems of millions of the uprooted refugees 
and for eventual ushering in a new era of peace, progress and 
prosperity in the sub-continent, the Government of India should 
stive immediate recostnition to the Government of the People'S 
Reoublic of BangIa Desh and offer all assistance necessary for 
earlv consolidation of their national freedom." 

··Laid at 3-15 P.M. 
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__ MI!IMIIo~~_1liI F .m_~_2S a_._ 
Two amendments were moved by Sarvashri S. M. Banerjee and 

Bibhuti Mishra. 
The following Members took part ill the debate:-

(1) Shri Krishna Chandra Haldar 
(2) Shri Bibhuti Mishra 
(3) Shri Atal Bihari Vajpayee 

The discussion was not concluded. 
17. Government Bill-passed 

The Maintenance of Internal Security Bill, 1971 
Further clause by clause consideration of the Bill was resumed. 
Clause 12 was adopted. 
On amendment No. 17 to Clause 13 moved by ShriM. Kalyanasunda-

ram, the House divided, Ayes 42; Noes 124. The. amendment was accord-
ingly negatived. 

Clause 13 was adopted. 
On Clause 14, the House divided. Ayes 132; Noes 45. Clause 14 was 

accordingly adopted. 
Clause 15 was adopted. 
On Clause 16, the House divided, Ayes 131; Noes 52. Clause 16 was 

accordingly adopted. 
Clauses 17 and 18 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed wa~ moved by Shri 

K. C. Pant. 
The following Members took part in the debate:-

(1) Shri Jyotirmoy Bosu 
(2) Shri Indrajit Gupta 
(3) Shri Shibban Lal Saksena 
(4) Shri Krishanan Manoharan 
(5) f:Jhri Samar Guha 
(6) Shri M. Satyanarayan Rao 
(7) Shri Hemendra Singh Banern 
(8) Shri Piloo Mody 
(9) Shri Shashi Bhushan 

(10) Shri K. C. Pant. 
The motion was adopted and the Bill, as amended, was passed. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 21st June, 1971). 
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LOK SARBA 

BULLETIN-PART I 
[Brief Record of Proceedingr] 

Monday, June 21, 1971IJyaistha 31, 1893 (Saka) 

No. 33 
1. Oath or AJJirm.ation 

The following Members made and subsctibed the oath or affirmation 
and took their seats in the House:-

(l) Shri Kushok Bakula 
(2) Shrimati M. Godfrey 

2. Starred Questions 
Starred Questions No~. 601-603, 605, 606, 1)09, 610, 613, 615, 618, 620, 

621, 625, 627 and 630 were orally answered. Replie& to remaining i quel-
tions were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Questions Nos. 2635, 2636, 2638-2643, 2645-2684, 
2686-2698 and 2700-2702 were laid on the Table . 

../'4. Calling Attention 
Shri Vikram Mahajan called the attention of the Minister of 'Educa-

I, tion and Social Welfare to the reported removal oi hundreds of famed 
., erotic sculptures from Khajuraho, their alleged sale to foreign countries 

and sale of a life-sized bronze statue of Lord Vishnu stolen from a temple 
in Chamba, Himachal Pradesh for fifty lakhs of rupees to a U.S. buyer. 

The Mini&ter of Education and Social Welfare made a statement in 
regard thereto. 
5. Paper Laid on the Table 

A copy of the Kerosene (Fixation of Ceiling Prices) Second Amend-
ment Order, 1971 (Hindi and English versions) published in Notification 
No. G.S.R. 809 in Gazette of India dated the 28th May, 1971, was laid on 
the Table under sub-section (6) of section 3 of the Essential Commo-
dities Act, 1955. 
6. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that Rajya Sabha 
had no recommendations to make to Lok Sabha· in regard to the Appro-
priation (Railways) No.2 Bill, 1971, passed by Lok Sabha on the 15th 
June, 1971. 

1~ 
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'I. Intimation regarding Arrest of Memhers 

The Speaker informed the House of a wireless message, dated the 
20th June, 1971, from AC.M.1., Kanpur, intimating that Sarvashri R. R. 
Sharma and Mahadeepak Singh Shakya, Members, Lok Sabha, wer(~ 
arrested at 11-05 hours on t·he 20th June, 19"1 at J<'~anpur Central Rail-
way Station, under Sections 147/341, of the Indian (Jollal Code, read with 
Section 120, Railway Act, atld were lodged in Db;trict Jail, Kanpur. The 
Members were offered to be released on bail but UH:!y refused to furnish 
the same. A Case Crime No . .:145 was l'cgistcrcd at Police, Stntion, Govern-
ment Railway Police, Kanpur. 

./ 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 

8. Statutory Resolution-Adopted 
Shri F. H. Mohsin moved the following Resolution:-

"That this House approves the Proclamation isslIed by the Presi-
dent on the 13th May, 1971, under article 356 cf the Constitu-
tion in relation to the State of G~ljarat." 

The following Members took part in the debate:-
(1) Shri D. Deb 
(2) Dr. Laxminarain Pandey 
(3) Shri Khemchandbhai Chavda 
(4) Shri Rasiklal Parikh 
(5) Shri Piloo Mody 
(6) Shri Ramavatar Shastri 
(7) Dr. Jivraj Mehta 
(8) Shri D. D. Desai 
(9) Shrimati Subhadra Joshi 

Shri F. H. Mohsin replied to the debate. 
The Resolution was adopted. 

9. The Punjab Budget 
The following items of business were takcd up together:-

... (i) General Discuf>sion on th~ Budgct for the State of Punjab for 
1971-72. 

·(ii) Demands for Grants Nos. 1 to 51 in resp~ct of the Budget for 
the State of Punjab for 1971-72. 

The following Member.:; took part in the combined debate:-
(1) Shri Jyotirmoy Bosu 
(2) Shri Darbara Singh 
(3)' Shri G. P. Yadav 

·Discussed together. 
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(4) Shri Tcja Singh Swatantra 
(5) Shri Sat Pal Kapur 
(Il) Shri Prabodh Chandra 
~ .) Shri Birender Singh Rao 

Shri K. R Gane~h replied to the debate. 
All the Demands for Grants in respect of the Budget for the State 

of Punjab for 1971-72, as shown under column 3 of the printed List of 
Demands for Grants (Punjab) for 1971-72, were voted in full. 
10. Government Bill-Introduced 

The Punjab Appropriation Bill, 1971. 
"'··11. Government Bill-Passed 

The Punjab Appropriation Bin, 1971 
The motion for consideration of the Bill was moved by Shri K. R. 

Ganesh. 
The motion for consideration was adopted and c1ause-by-clause consi-

deratIon of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh· 
The motion was adopted and the Bill was passed. 

12. Half-An-Hour Discussion on Matters Arising out of Answer to 
Question 

Shri C. K. Chandrappan raised a half-an-hour discussion (Ill pointi 
arising out of the answer given on the 8th June, 1971 to Starred Question 

\ 
No. 336 regarding rural electrification during Fourth Plan. 

Dr. K. L. Rao replied to the discussion, 
(Lok Sabha adjourned till 11 A.M. on Tuesday, thf! 22nd June, 1971). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedingr.] 

. 
Tuesday, June 22. 1971/Asadha I, 1893 (Saka) 

No. 34 

1. Starred Questions 
Starred Questions Nos. 631. 632, 631-636. 640. 644. 647r.-650, Q55, 65.7, 

.659 and 660 were orally answered. Replies to remaining questions were 
laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions No~. 270:i-2740, 2742-2756, 2758-2781, 

2783-2799, 2801-2822, 2824-2832 and 2834-2847 were laid on the Table. 

/3. Short Notice Question 
Reply to Short Notice Question No. 3 addres~ed to t.'1e Minister of 

Railways regarding 'Delay in Transportation of foodgraim due to shor-
tage of wagons' was laid on the Table as the Member was absent. 

/4. Calling Attention 
Shri Bibhuti' MishrA called the attention of the Minisl:f!r of Homp. 

Affairs to the reported air-dro',Jping of Chinese literaturp.. banners. gar-
ments. torchli~hts. biscuits ar:ld transmitters for thp. Naxalites bv a 
Chinese plane in the fields in Tidarampur and Palam villages in Monghyr 
district of Bihar last week. 

The Minister of State for Home Affairs made a stlltement in regard 
thereto. 

5. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A cop V of the Mvsore Housin~ Board (Amendment) Rules, 
1971 (Hindi and English versions) publi!:;hed in Notification 
No. G.S.R. 61 in the Mvsore Gazett·~ dated the 27th Februarv. 
1971, under section 75 of the M:vsoTe HousinJ( Board Act, 1962 
read with clause (c) (Iv) of the ProclRmat;on rlated the 27th 
March, 1971, issued by the President in rehtion to the State 
of MyS'ore. 

[P.T.O. 
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(2) A copy of the Mysore Court p\.'es and Suits Valuation (Amen~
ment) Rules, 1970. published in Notification No. G.S.R. 297 m 
the Mysore Gazette dated the 27th August, 1970, under 5~b
section (3) of section 78 of the Mysore Court Fees and SuIts 
Valuation Act, 1958, read with clause (c) (iv) of the Proclama- 1 
tion dated the 27th March, 1971, issued bv the President in 
relation to the State of Mysorc. 

(3) A copy each of the following RepQl't~ under article 151(1) of 
the Constitution:-

(i) Report (Hindi version) of the Comptroller and Auditor Gene-
ral of India on the ApProprjation Accounts of the Central 
Government (Defence Services) for tJ.,~ year 1969-70. 

(ii) Report (Hindi and EngJish ver~;ons) of the Comptroller and 
Auditor General of India on. the Appropriation Accounts of 
the Ce\ntral Government (Civil) for the year 1969-70. 

(4) A c0i>Y of Appropriation Accounts of the Dpfence Services, for 
the vear 1969-70 and Commercial Appendix thereto (Hindi ver-
sion). 

(5) A copy of the Appropriation Accounts, Civil, fOT th'e ye"lr 1969-
70 (Hindi and English versions). 

6. Motion for Appointment of Committee 
Shri Niti Raj S1ngh Chaudhury moved the followinR motion:-

"That the auestion of amendments to election IRw in the cont~xt 
of the debates in the Lok Sabha in the course of supp]emen-
taries to Starred Question No. 580 answered on the 25th 
August, 1970, be referred to a Joint Comm;tte!'! of the Hou!':es 
for examination and report with instructions to renort within 
one month; 

That the Committee sh!;lll consist of 15 M'<!mhE'l'~. 10 frnm this 
Houc;e to be nom,'laten hv the Soeakpr ann 5 from the Raiva 
Sabha to be nominated by the C"hairm'ln, Rajya Sabha; .. 

That the Speaker, if he a·grees to b~ Il member of the Comm;ttC'e, 
shall be the Chairman of thp Committ:p.e: otherwise. th(> 
Speaker may nominate one of the members of the Committee 
to be its Chairman; 

THat in order to constitute a sitting of the Joint Committee. t.he 
Quorum 'Shall be one-third of the total number of members of 
the Joint Committee; 

That in other respects the Rules of Prncerlure of th;'l House relat-
ing to Parliamentarv Committ .. ~s I"hall apo]v with such v31'in-
tions and modifications as the Speaker may mnke: and 

That the House n!commend!'l to the RahIll Sflb."'n that the Rajvtl 
Sabha do join the said .Toint Committee and C!Ommunicat~ ·1n 
thi&' House the names of 5 membe!'s nomin3tf!n to the .T~iTlt 
Committee by the Chairman of the Ra]y! Sabha." 

The motion was ad0i>ted in the following ame11ded. form:-
"That the Question of amendments to election law in the context 

."... of the debates in the Lok Sabha in the ('ourse of supplemen-
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A.0a 'es to Starred Question No. 580 answerc.'<i on the 2:>1h 
ugust, 1970, be referred to a Joint Committee of the HOUSE;S 

for examination and report with instructions to report within 
one month; 

Th!lt the Committee shall consist of 21 Members, 14 from this 
House to be nominated by the Speakecand 7 from the Rajya 
Sabha to be nominated by the Chairn::J.an, Rajya Sabha; 

That the Speaker shall nominate one of the members of the Com-
mittee to be its Chairman; 

That in order to constitute a sittina of the Joint Committ>ae, the 
quorum shall be one-third of the total number of members of 
the Joint Committee; 

That in other respects the Rules of Procedure of this House relr..t-
ing to Parliamentary Committees shall apply with such varh-
tions and modifications as the Speaker may make; and 

That the House recommend·" to the Rajya Sabha that the Rajya 
Sabha do join the said Joint Committee and communicate to 
this House the names of 7 members nominated to the Joint 
Committee by the Chairman of the Rajya Sabha." 

v4. Statutory Resolution-Negatived 
Shri Atal Bihari Vajpayee moved the following Resolutiun:-

"This House disapproves of the D~lhi Sikh Gurdwaras (Mam!~~e
ment) Ordinance, 1971 (Ordinance No.9 of 1971) promulgated 
by the President on the 20th May, 1971." 

/,/ The R~solution was negatived after diseusr.ion as indicated under para 
/8 below. 
_~<···8. Government BiII""'::Passed 

The Delhi Sikh Gurdwaras (Management) Bill, 1971, as paS':ed by 
. Rajya Sabha 
The motion for consideration of the Bm, as p&sseJ by Rajy~ Sabha, 

was moved by Shri H. R. Gokhale. . 
• The following Members took part in the combined debate on the 

Resolution (vide para 7 above) and the motion for consideration of the 
Bill:- . , ; ,'t!' 

(1) Shri Darbara Sin'gh 
(2) Shri B. S. Bhaura 
(3) Shri Sat Pal Kapur 
(4) 5ardar Mohinder Singh Gill. 

5hri H. R. Gokhale replied to the debate. 
Shri Atal Bihan Vajpayee spoke (by way of reply to the Statutory 

Resolution) . 
The motion for consideration of the Bill was adopted and dause-by-

clause consideration was taken up. 

·Discussed together. 

[P.T.a. 
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Clauses 2 to 20 were adopted. 
Clause I, the EnactinJ! Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri H. R. Gokhale. .' 
The motion was adopted and the Bill W9.S passed. 

;;/ff Govemment Bill-Passed 
The Mysore State Legislature (Delegation of Powers) Bill, 1971, as 

passed by Rajya Sabha 
The motion for consideration (If the Bill, as passed by Rajya Sabha, 

was moved by Shri F. H. Mohsin. 
The following Members took part in the debate:-

(1) Shri Manoranjan Hazra 
(2) Shri K. Mallanna 
(3) Shri D. B. Chandra Gowd1 
(4) Shri Phool Chand Verma 
(5) Sbri D. D. Desai 
(6) Shri G. Viswanathan 
(7) Shri Balakrishna Venkanna Naik 
(8) Shri M. Satyanarayan Rao 
(9) Shri S. P. Patil 

(10) Shri P. K. Deo 
(11) Shri p. Ranganath Shenoy 

Shri F. H. Mohsin replied to the debate. 
The motion for consideration was adopted and CL-lubc-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri F. H. Monsin. 
The motion was adopted and the Bill was passed. 

/10. Statutory Resolution-Negatived 
Shri Jyotirmoy Bosu moved the following ReSCllution:-

"This House disapproves of the West Bengal Security (Tripura 
Re-enacting) Second Amendment Ordinance. 1971 (Ordinance 
No.4 of 1971) promulgated by the President on the 3rd May, 
1971." 

The following Members toolc j);Jrt in the debate:---
(1) Shri K. Suryanarayana 
(2) Haji Lutfal Haque 
(3) Shri M. Satyanarayan Rao 
(4) Shri D. Deb 
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(5) Shri Sakti Kumar Sarkar 
(6) Shri Ramavatar Shastri 
(7) Shri F. H. Mohsin. 

Shri Jyotirmoy Bosu replied to the debate. 
One the Resoluticln the House divided, Ayes 27, Noes 66. The..-Reso-

lution was accordingly negatived. / 

vfi. Motion RegardiDg Joint Committee on Govemment B~doPted 
The Advocates (Amendment) BtU, 1970 

The motion for concurrence in the recommendation of Rajya Sabha 
for reference of the Bill to a Joint Committee of the Houses was moved 
by Shri Niti Raj Singh Chaudhury. 

The motion was adopted as follows:-
"That this House do concur in the recommendation of Rujya 

Sabba that the House do join in the Joint Committee of the 
Houses on the Bill further to amend the Advocates Act, 1961, 
made in the motion adopted by Rajya. Sabha 3t its sitting held 
on the 26th May, 1971 and communicated to this House on 
the 27th May, 1971 and do resolve that the following 24 mem-
bers of Lok Sabha be nominated to serve on the said Joint 
Committee namely:-

(1) Shri Frank Anthony 
(2) Shri T. Balakrishniah 
(3) Shri Banamali Babu 
(4) Shri R. D. Bhandare 
(5) Shri Bashweshwar Nath Bhargava 
(6) Shri B. K. Daschowdhury 
(7) Shri P. K. Deo 
(8) Shrimati Ganga Devi 
(9) Shri C. D. Gautam 

(10) Shri A. K· Gopalan 
(11) Shri Annasaheb Gotkhindt' 
(12) Shri Mohammad Tahir 
(13) Shri H. N. Mukherjee 
(14) Shri Niti Raj Singh Chaudhury 
(15) Shri Pravinsinh Solanki 
(16) Shri K. Narayana Rao 
(17) Shri A· K. Sen 
(18) Shri S. A. Shamim 

1 
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(19) Shri R. V. Bade 
(20) Shri A. K. Kotrashatti 
(21) Shri Nuggehalli Shivappa 
(22) Shri S. S. Tewari 
(23) Shri M. Deiveekan 
(24) Shri H. R. Gokhale." 

........... 

vf2. The Budget (General) 1971-72-Demands for Grallts 
Discussion on the Demands for Grants Nos. 38 to 52, 126 and 127 ior 

which the Ministry of Home Affairs is responsib'e commenced. 
Twelve cut motions were moved. 
The discussion was not concluded. 

(I...ok Sabha adjourned till 11 A.M. on Wednesday, the 23rd June, 1971) 
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. '. . 
BULLETIN-PART I 

[Brief Record of Proceedings] 

. . 
Wednesday, June 23, 1971/Asadha 2, 1893 (Saka) 

No. 35 
1. Starred Qu.tioDs 
. Starred Questions Nos. 662, 664, 668-670, 674, 676. 677, 679, 684 and 

_ were orally an5Were~. R~lies to Starred Questions Ntis. 6tn, 663, 
685, 666, 671-673, 675, 678, 68~83 and 6aG-690 were laid on the Table . 
. 2. Vnst.ned Questions 

Replies to Unstarred Questions Nos. 2848-2850,28.52-2872, 2874-
2910, 2912-2925, 2927-2963, 2965-2973 and 297·5-2980 we~ laid on 
th~ Table. 

/-1. Calling Attention 
Shri M. Kalyanasundaram called the attentiori of the Miriister of Ex-

ternal Affair~ to the I'e~rted unilateral action of the Gdvemment of 
~ylon in ,~~I.1iIb:lJ tllebUis ~¥., £ht! grant of Ceylon cittze~Ship which 
would adverSely meet tht! inUh'ests of per&'Ons of lhdian origin. 

The Deputy Minister of External Affairs made a statement in regard 
thereto. 

~~. QUHtion of Privilege 
Shri Era SUhiyan raised a questiqn of privilege ij&ain~t the Editor, 

Printer and Publisher of the U. Kyrwoh Ka Rilum, Shillotig,. in respect 
.of a news item published in its issue dated the 12th Jun'a, 1971, allegedly 
casting reftections on the Deputy Speaker. 

The House decided that in the f\rst. instance the Editor of the news-
paper might be 8.cidressed as to what the Editor, Printer and Publisher 
ha.d to say in the matter. ; , ~ 

. 5. Papers Laid on the Table 
The following paper. were laid on the Table:-

(1) A Copy each 01 the folidwiitg N6tiftcations under clause (5) of 
artielp 320 of the Constitution read with clau'1le '(e) (I·v) gf tfie 
Proclamation dated the 27th March, 1971, issued by the Presi-
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dent in relation to the State of Mysore:-
r 

(i) The Mysore Public Service CommissioJ? (Cons~ltation~ (Fi!l>t 
Amendment) Regulations, 1970, pubbshed In Notificatlon 
No. G.S.R. 412 in the Mysore Gazette dated the 10th Decem-
~1~ ~ 

(ii) The Mysore Public Service Commission (Consultation) 
(Second Amendment) Regulations,. 1970. published in Noti-
fication No. G.S.R. 427 in the Mysore Gazette dated th~ 24th 
December, 1970. 

(2) An explanatory memorandum (Hindi and English ver:sions) 
explainin'g the reasons for laying the above Notifications before 
Parliament. 

(3) (i) A copy of the Mysore Taluk Boards (Guidance of Officer", 
Grant of copies and Miscellaneous Provisions) Rules, 1971. 
published in Notification No. DPCI51RPAI68 in Mysore Gazette 
dated the 6th May, 1971, under section 246 of the Mysore Vil-
lage Panchayats and Local Boards Act. 1959, read with clause 
(c) (iv) of the Proclamation dated the 27th March 1971, issu~d 
by the President in relation to the State of Mysore. 

(ii) A statement explaining the reasons as to why the Hindi vc!'sjo~ 
of the above Notification could not be laid on thO(! Table ~imul
taneously. 

(4) A copy each of the followin~ paper~ (Hindi version) .. mder 
sub-section (1) of section 619A of the Companies Act. 1956:-. 

(i) Review by the Government on the working of the Natio~l 
Textile Corporation Limited, New Delhi, for the year 1969-

. 70. 
(ii) Annual Report of the National Textile Corporation Limited, 

New Delhi, for the year 1969-70 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(5) A copy of the Annual Administration Report of the Tea Board 
for the year 1969-70. ( 

(6) A copy of Notification No. 5,0. 2449 (Hindi and English ver-
sions) published in Gazette of India dated the 22nd June, 1971 
declaring service connected with the supply of electrical 
energy to the public in the State of Bihar or with the g.?nera-, 
tion, storage or transmission of electrical energy for the pur-
pose of such supply, to be an essential service for the purposes 
of Essential Services Maintenance Act, 1968, under sub-section 
(2) of Section 2 of the said Act. 

6. Statement by Minister 
,;- The Minister of Railways laid on the Table a statement regarding ~he 

side-collision between train',No. 48 Dn. Bombay-Varanasi Express and a 
shunting engine at Varanasi Station of th~ Northern Railway on the 
22nd June, 1971. . 
7. MeIs8ge from Bajya Sabha 

SeCretary reported a message from Rajya Babba that Rajya Sabha 
had no recommendations to make to Lok Sabha in regard to the Salaries 
and Allowances of Officers of Parliament (Amendment) Bill, 1971, passed 
by Lok Sabha on the 16th June, 1971. 
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/..,'" 
8. The Budget (General) L971-72-Del11llDds for Grants 

Discussion on the Demands for Grants Nos. 38 to 52. 126 and 12'i Itt' 
which the Ministry of Home Affairs is responsible and the cut motions 
thereto moved on the 22n.d June, 1971, continued. 

The discussion was not concluded. 
(Lok Sabhs adjourned till 11 A.M. on Thursday, the 24th June, 19'1l) 
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LOKSABBA 

p. BULLETIN-PART 1 
[Brief Record of Prooeediass:J I 

Thursday, June 24, 1971/Asadlia 3, 1893 (Sua),' 

No. 36 
1. OItituaty BefeJ'e&ICe 

'I~· The Spe8kerjShrim,ati IndiraGahdhi; SArvashti Samar Mukherjee, 
S. M. Banerjee, Atal Bihari Vajpayee, G. Vi8wahlthan, Shyamnanuan 
Mimra, H. 1\'J.. Pate!, M. Satyanal'it,yan Rao, Sa,m.ar Guha and Muhammad 
Shariff made references to the pallsmg away of $1iti; Sri ~r~asa, who was 
a Member of the Central Legis~tive Asse~)lly~ Constituent Assembly, 
Provisional Pa.rliament ana. the· First Lok Sabha. 
. 'Thereafter, Members stood m silence for a short while as a mark of 
respect. 
2. Starred QuestioDS 

,Starred Questions NOEl. 691, 692,694,' 696,69'7 and 699-:-702 were orally 
answered. Replies to remaining I;l\lelttions \Vere laid on the Table. 
3. Vnstarred Questions 

Ref)lies to Unstarred Questions Nos. 2981-2988. 2990-30i4 and 3016-
3097 were laid on the Table. 
~~. Calliag Atteatioa. 

~, Shri R. V. Bade caUed the' attention of the Minister of External 
:l1fairs to the reported can-ying of .Americltn arms' to Pakistan by two 
?akistani ships, Sunderbans and Padma, which sailed frolD the U.S.A. 
lntlie 8th May and 21st June, 1971 respectivelyl. in violation of the ban 
>D, the sale of arms to Pakistan imposea. by U.S.A. in March last. 
- The Minister of External .Afteirs made a statement in regard thereto. 
i. PapeJ'S Laid on the Table 

The following papers were laid on the Table~-
(1) A copyaf the Mysore Agricultural Produce Marketing (Regu-

lation) (Amendment) Ku1~a, 1'971, published in Notification 
No. G.S.R. 74 in 'MYl5ol'e GalZette dated the'llth March, 1971, 
under section 153 of the Mysore Agricultural Ptoduce Market-
ing (Regulation) Act 1966.1 read wi,tb cl~use (c) (ivl of the Pro-
cl, ,ation dated the 27th March 1971, issued by the' President 
in r~lation to the'State 'hf Mysore. 

·\\tIlS taken up at 4 .. 10 P.M. 
[p.T.n. 
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(2) A statement explaining: the reasons as to why the Hindi ver-
sion of the above Notification could not be laid on the Table 
simultaneously. 

(3) A copy of the Central Warehousinst Corporation (Amendmen~\ 
Rules, 1971, (Hindi and En~Jish ver,doY's) nublished in Nob 
fication No. G.S.R. 924 in Gazette of India datf'd the 12th June. 
1971, under sub-section (3) of sectioTl 41 of the Ware-Housing 
Corporations Act, 1962. 

(4) A cony each of the followina nRperro; (HiTldi and English ver-
sions) under-section (1) of section 619A of the Comnanies Act. 
1956:-

(i) Review by the Government 01'1 the workin~ of the StAte 
Farms Corporation of Indi~ Limited. 'N'ew Delhi, for the 
period 14th Mav, 1969 to 30th June, 1970. I 

(ii) Annual Report on the'tRte Fanns Cornoration of India 
Limfted. New Delhi f;A.-the pennel 14th May. 1969 to 30th 
.Tune. 1970 along with the Andited Accounts Dnel the com-
ments of the Comptroller and Auditor General thereon. 

(,5) A cony of the Annual Renort (Hindi And Enllliqh versionR) . of 
the Central Coal MineR Rescue Stations Committee. Dhanbad • 

. _ . .../ for the year 1969-70. 
V- (6) A conv of the Renort (H;ndi and Enl1lish versions) of Inauirv 

into the fatal accident at Mooshll Garnet Mines, Bhilwara 
(Rajasthan), on the 5th April, 1970. 

(7) A cony of the Reoort (Hi",di anll F.nltJiro;h 'Te~ions) of Tnauirv 
into the fatal Accident at V~11o.11'ln Stone Mine Quarrv. Bad!lr-
pur (Delhi), on the 8th Anrfl. 1970. 

(8) (a) A copy each of the fol1owfnl1 Notiflcatinm; 11nder Rection 
1M of the MvQo1'e Cn-ooe1'atiw. Snrtptipc: A.rt 1Q"Q 1"earl with_ 
dause (c) (iv) /'If th'" PrnelRYT'I"Ition nRtpo fh .. ~7+'h M~T.'Ch. 1q7ff 
issued bv the President in rel11tinn t'l the St<ltP. of Mvsore:-

(f) ~ O. 13 nublfshed in the MV!'Iore Gazette dated the 12th 
March. 1971. 

(if) ~.O 337 nnblfshed in the Mvsore Gazette dated the 12th 
February, 1971. . 

(iii) SO. 4'16 nllblished in the MVf>'Orp. GRzcttP dated thp 24th 
March. 1971. 

(b) A '!iltRtement eXlllatnfnl1 the ~Monc: ~q tn w'hv the 'fI'indi VP.1'-
sion of the above .NotfflCRtion!! rouM nnt. he laid .on th", Table 
simultaneouBl~ . 

6. Meuage from Rajya Sa'b'ha 
SecretarY renortPc1 1'1 mec:""VP fl"nm F",h'lI SlIhl1"l that "Raiva SRhha had 

no recommendAtfon~ to make to l,n~ S~hhll;n 1"PO"P1""" tn the P'''''iab 
Apnropriation Bill, 1971. pa!'l~d bv Lok Sabha on the 21st June, 1971. 
7 .. 'ftIe Budg-et (Generall 19'11·'72-Demand" 1m- GrRntc; 

/ (i) Dfscu&'1ion on the DpTI'lanc1Q fn,. nl'Rnts Nos· ::J8 t.n !li2. 1?6 Rnd 12'7' 
fol' which the Ministry of Home Affa.irs is responsible and the cut 



motions thereto moved on the 22nd June, 1971 continued and was con-
cluded. 

The cut motions moved on the 22nd June, 1971, were negatived. 
All the Demands for Grants for which the Ministry of Home Affairs 

is responsible, as shown under column 4 of the printed List of Demands 
for Gran~Budget (General) 1971-72, were voted in full. 
~ (ii) Discussion on the Demands for Grants Nos. 60 to 62, 130 and 131 
for which the Ministry of Irrigation and Power is responsible commenc-
ed. 

Seventy-three cut motions [Nos. 5 to 15, 37 to 52, 59 to 67, 77 to 104 
and 106 to 114] were moved. 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 25th June, 1971). 

IS8 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Prooeedfngs) 

Friday, June 25, 1971!Asadha 4. 1'893 (Saka) 

No. 37 
1 .. SturedQuest1o.s 

Starred Questions Nos. 721. 722, 724, 725 and 727-'131 were orally 
answered. Replies to remaining questi01l1l were laid on the Table. 
2. UDstarred Questions 
• Replies to UllItarred,Questions Nos. 3098-3150. 3152-31:14/ and. 3176-
3213 were laid on the Table. 
3. Papers laid on the '!'able 

The following papers were laid on the Table:-
(1) A copy of Notification No. S.O. 2280 (Hindi and English ver-

sions) published in Guette of India dated ~ :8tb June, 1971 
undersubeect:ion (6) of seetion3 of the Jay:anti Shipping 
Company (Takimg Over of Management) Act, 1966· regarding 
management of the Jayanti Shipping Company Limited. 

(2) A copy of Notification No. S. O. 635 (Hindi and English ver-
sions) pUblt5hed in Mysore Gazette dated the 15th April, 1971, 
under sub-section (2) of section 16 of the Mysore Motor 
Vehicles Taxation Act, 1957 read with clause (-e~ (iv) of the 
Proclamation dated the 27th March, 1971, issued by the Pl'&-
sident in relation to the State of Mysore. 

(3) A .copy of the Mcient MOlluments and Archaeological SHes .and 
Remains (Amendment) Rules, 1971 (Hindi .and English ver-
skms) published in Notification No. S.O. 935 in Gazette of India 
dated the 27th Febl'uary, 1971, UDSler sub..aection(4).of sec-
tion 38 of the Ancient Monuments and Archaeological Sites 
and Remains Act, 1958. 

(4) A copy of the Report (Hindi and English versions) on the work-
ing of thE: Deposit Insurance Corporation, Bombay, for the 
year ended the 31st December, 1970 along with the Audited 
Accounts, under sub-section (2) of section 32 of the Deposit 
Insurance Corporation Act, 1961. 

(5) A copy of the Central Excise (Eighth Amendment) Rules, 1971, 
(Hindi and English versions) published in Notiftca'ion No. 
G.s.H. 940 in Gazette of India dated the 12th June, 1971, under 
section 38 of the Central Excise and Salt Act, 1944. 
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(6) A copy of Notification No. S.O. 349 (Hindi and English versions) 
published ~n Gazette of India dated the 14th January, 1971, 
under sectlOn 159 of the Customs Act, 1962 together with an 
explanatory memorandum. 

(7) A copy of Notification No. a.S.R. 684 (Hindi and English ver-
sions) published in Gazette of India dated the 8th May 1971 ~ 
issued under the Central Excise Rules. 1944 together with a~ .. , , 
explanatory memorandum. 

(8) A copy each of the following Notifications under section a9 
of the Mysore Sales Tax Act, 1957 read with clause (c) (iv) of 
the Proclamation dated the 27th March, 1971, issued by the 
President in relation to the State of Mysore:-

(i) S.O. 819 published in Mysore Gazettedat~d the 13th May, 
1971. 

(ii) The Mysore Sales Tax (Amendment) Rules, 1971, published 
in Notification No. a·s.B. 122 in Mysore Gazette . dated the 
29th April, 1971. 

(iii) The Mysore Sales Tax (Second Amendment) Rules, 1971, 
published in Notification No. G.S.R. 136 in Mysore Gazette 
dated the 20th May, 1971. . 

(9) A copy of the Annual Report (Hindi and English ver&ions) of 
the University Grants Commission for the year 1969-70, under· 
section 18 of the University Grants Commission Act, 195~. 

(10) A copy of the Annual Report (Hindi and English versions) of 
the National Council of Educational Research and Training 
for the year 1969-70. 

(11) (i) A copy of the Certified Accounts of the Indian Institute of 
Technology, Kharagpur for the year 1968-69 along with the 
Audit Report thereon under sub-section (4) ·of section 23 of 
the Institutes of Technology Act. 1961. 

(U) A &tatement (Hindi and English versions) explaining the rea-
sons as to why the Hindi version of the above Accounts 'could 
not be laid on the Table simultaneously, and also. the reasons 
for delay in laying the above Accounts.. 

4. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha that at its sitting 

held on the 21st June, 19'11, Rajya Sabba concurred in the recommenda-
tion of Lok Sabba to join in the Joint Committee of the Houses on Offices 
of Profit and al&o communicated the following names of members of 
Rajy'a Sabha who had been 'elected to the said Joint Committee:-

(1) Shri Venigalla Satyanarayana 
(2) Dr. (Mrs.) Mangladevi Talwar 
(3) . Sl1ri M. V· Bhadram 
(4) Shri S. A. Khaja Mohideen 
(5) Shri Sanda Narayanappa 

5. Assent to BUl 
Secretary laid on the Table the Manipur Appropriation (No.2) Bill, 

1971, as passed by the Houses of Parliament during the current session 
and ·assented to. 
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8~ Statement by Minister 
, . The Minister of External Aftair& made a statement regarding his re· 
'~cent visit to certain foreign countries. . The Minister ai-sa. laid on the 

Table a copy each of the following statements:-
(i) Indo-Soviet statement issued on 8-6-1971 on the conclusion of 

Sardar Swaran Singh's visit to Moscow. 
(ii) Statement made 'on 12-6-1971 by the spokesman of the French 

Foreign Ministry after Franco-lndian Talks . 
. (iii) Statement issued on 14-6-1971 by Federal Republic of Ger-
. many on the conclusion of Sardar Swaran Singh'& visit to Bonn. 
(iv) Statement made, by acting Prime Mini-ster and Foreign Minis-

ter of Canada,Mr. Mitchell Sharp in the Canadian House of 
Commons on 16-6-1971, after his talks with Sardar Swaran 
Singh. 

(v) Statement issued on 17-6-1971. by the spokesman of U.S. State 
Department. 

(vi) Agreed statement issued on 21-6-1971 aiter Sardar Swaran 
Singh's meeting with Secretary of State of U.K. 

7. Statement Regardinc Government Business 
-The Minister of Parliamentary Affairs made a statement regarding 
certain change in the order of discussion and voting of the Demands for 
Grants. 
8. MoUon for EleeUoa to Committee 

Prof. D. P. Yadav moved the following motion:-
"'111at in pursuance of clause i (f) of paragraph 3 of the Ministry 

of Education Resolution No. F.16-10/44-E.III, dated the 30th 
'-November, 1945, the Members of this House do proceed to 

elect, in such manner as the Speaker may direct, two members 
~ from among themselves to serve as members of the All India 

Council for Technical Education for the term ending on the 
29th April, 1973, subject to the other provi&ions of the said 
Resolution." 

The motion was adopted. 
t. The Budget (General) 1t71-72-Demands for Grants 

Discussion on .the Demands for Gr.ants Nos. 60 to 62, 130 and 131 -f-;; 
which the Ministry of Irrigation and Power is responsible and the cut 
motions thereto moved on the 24th June, 1971, continued and was con-

. eluded. 
The cut motions moved on the 24th June, 1971, were negatived. 
All the Demands for Grants for which the Ministry of Irrigation and 

Power is l'eE.ponslble, as shoUl under column 4 of the printed List of 
Demands for Grants-Budget (General) 1971-72, were voted in full. 
10. Private Members' ~trodueed 

(1) The Constitution (Amendment) Bll, 1971 (Amendment of article 
124) by Shri Atal Bihari Vajpay«!e. 
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(2) The Constitution (Amendment) Bill, 1971 (Amendment ofctrtide 124) by &hri P .. l{. Deo. 
(~) The Constitution (Amendml."ht) Bill, 1971 (InsertiOn oj' new al·t!-cJes 24A and 24B) by Dr. Laxminarain Paintey. . 

~l. Private Member's Bill-Withdrawn 
The Constitution (Amendment) Bill, 1971 (Insertion of ne':v articles 23A and 23B) by Dr. Karni Singh 

Discussion on the motion for consideration of the Bill moved by Dr Kami Singh and the amendment thereto moved on the 11th June 1971' continued. ' , 
The following Members took part in the deba1e:-

(1) Shri M. R. Gopa! Reddy v" 
(2) Shri B. R. Shukla 
(3) 5hri K. Gopal 

(4) Shri Dinesh Chander Goswami 
(5) Shri R. V. Bade 
(6) Shrimati T. Lak&hmikanthamma 
(7) Shri H. R. Gokhale 

. Dr. Ktu'ni Singh replied to the debate. 
The amendment for reference of the Bill to a Select lQolDIl'1li:tu... moved by Shri M. C. Daga was negatived. 
The Bill was withdrawn by leave of the HouiJe. 

12. Private Member's Bill-Under Consideration J The Prevention of COn1'ersioll Bill, 1971 b'tJ Sh'n Jagan,wthrao. JDshi 
The motion for .consideration of the Bill ,was moved by .Shri J aean-nathrao _hi. 
The following Members took p&rt in thedebate:-

(1) Shri K. M. "Madhukar" 
(2) Dr. G. S. Melkote 
(3) Shrimati T. Lakshmikanthamma 
(4) Pandit D· N. Tiwary 
(5) Shri C. T. Dhandapani 
{16) Shri Dinesh Chander Goswami (Speech. unfinished) . 

The discussion was not concluded. 
r 13. Statement by Minister 

. On behalf of the Minister of Education and Social ~1!lfare, theMtnitr-ter of Parliamentary Affairs made ~st8~ment Mg8I'Sn«1 the: .rec~y ··of the Viahnu idol stolen from Harl Ral Temple, Chamba, HUIl80bal 
Pradesh. 

(Lok Sabhs. adjourned till 11 A.M. -on MQnday, .e 28th 'June, .1871) .. 
S. L. SHAKDHER, 

Secretary. 
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LOK SABRA 

BULLETIN-PART J 
[Brief Record of. Proceedings] 

Monday, June 28, 1971/Asadha 7, 1893 (Saka) 

No. 38 
1· Starred Questions 

Starred Questions Nos. 751. 755. 757-759. 762, 764, 765, 76~774, 778 
and 779 were orally an&wered. Replies to Starred Questions Nos. 752--
754, 760, 761, 763, 766-768, 775-777 and 780 were laid on the Table. 
Z. Unstarred Questions 

Replies to Unstarred Questions Nos. 3214-3240 and 3242-3302 were 
laid on the Table. 

va. Calling Attention 
Shri S. M. Banerjee called the attention of the Minister of Agricul-

ture to the reported permission given by the Central Government to 
the Government of Uttar Pradesh to issue an Ordinance nationalizing 
the sugar industry in that State. 

The Minister of State for Agriculture made a statement in regard 
thereto. 
4. Intimations Regarding Arrest of Members 

(i) The Speaker· informed the Hou&e of a telegram, dated the 26th 
June, 1971, from the Sub-divisional Officer, Patna, intimating that Shri 
Ishwar Chaudhry, Member, Lok Sabha, was arrested on the 25th JunE', 
1971 under Section 143 of the Indian Penal Code and Section 128, Indian 
Railways Act· 

(ii) The Speaker also informed the House of a wireless message. 
dated the 26th June, 1971, from the Director, Government.. Railway 
Police, Bhopal, intimating that Shri B. S. Chowhan, Member, Lok Sabha, 
had been arrested on the 26th June, 1971 at 17.00 hours ... at Railway 
Statien Bhopal under Sections 128/120 Railways Act. . The 'Member had 
been remanded to judicial custody and was in District 'Jail, Bhopal.' 
5. Motion for Election to Committee 

Shri Era Sezhiyan moved the· followin~ motion:-
"That this HouSe do recommend to Rajya Sabha that Rajya Sabha 

, do agree to nominate a member from Rajya Sabha to a5&O-
date with the Committee on Public Accounts of this House for 
the unexpired portion of the term of the Committee ending 
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on the 30th Apr.iJ, 1972, in the vacancy caused by the resig-
nation of Shri Niranjan Varma from the Committee and d.o 
communicate to this House the name of the member so nom!-

, nated by Rajya Sabha." 
.Ae motion was adopted. 

4. Motion 
Shri Bhagwat Jha Azad moved the following motion:-

"That the statements made by the Minister of Externa) Affairs on 
the 24th I8lld 25th June, 1.971 regarding (i) the shipment of 
American arms to Pakistan and (ii) his recent vimt to certain 
foreign countries, be taken into consideration." 

The following Members took part in the debate:-
(1) Shri Atl!-l Bihari Vajpayee 
(2) Shri Jyotirmoy Bosu 
(3)' Shri K. D. Malaviya 
(4) Shri H .. N. Mukerjee 
(5) Shri C. M. Stephen 
(6) Shri Samar Mukherjee 
(7) Dr. V. K. R. Varadaraja RM 
(8) Shri Krishnan Manoharan 
(9) Dr. Henry Austin 

(10) Shri Shyamnancian Milhra 
(11) Shri Dinesh Singh 
(12) Shri Erasmo de Sequeira 
(13) Shri Chintamani Panigrahi 
(14) Shri Piloo Mody 
(15) Shri V. K. Krishna Menon 
(16) Shri Sat Pal Kapur 
(17) Shri R. D. Bhandare 
(18) Shri Samar Guha 
(19) Shrimati Sheela Kaul 
(20) Shri Jambuwant Dhote 
(21) Shri Syed Ahmed Aga 
(22) Shri M. M. Hashim 
(23) Shri Shibban Lal Saksena 
(24) Shri Ram. Deo Singh 
(15) Sardar Swaran Singh 

8hri Bhagwat Jha Azad replied to the debate. 
(Lok Sabha adjourned till 11 A.M. on Tuemay, the 29th June, 1971). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuer,day, June 29, 1971/Asadha 8, 1893 (Saka) 

No. 39 
1. Starred Questions 

Starred Questions Nos. 781, 783, 785, 790, 792, 797-800, 803 and 8}0 
were orally answered. Replies to remaining questions were laid on the 
Table. 
2. Unstairred Questions 

Replies to Unstarred Que-stions Nos. 3303-3337, 3339-3421 and 3423-
34~ were laid on the Table . 

. v(.' Calling Attention . 
Shri B. R. Shukla called the attention of the Minister of External 

J\ffairs to the reported recent anti-Indian riots in South Nepal resulting 
in about 1,000 Indians leaving Nepal for Purnea district of Bihar 

The Deputy Minister of External Affair:; made a statement in l'Pgard 
thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report of the Khadi a_nd Village 

Industries Commission, Bombay, for the year 1969-70 under 
sub-section (3) of section 24 of the Khadi and Village Indus-
tries Commission Act, 1956, along with the Statistical State-
ment. 

(ii) A statement (Hindi and English versions) explaining the 
reasons as to why the Hindi version of the above documents 
could not be laid on the Table simultaneously. --' 

(2) A copy of the Annual Report (Hindi and English versions) of 
the Indian Standards Institution for the year 1969-70. 

5. Financial Committees-1970-71 (A Review)-Laid on the Table 
Secretary. laid on the Table a copy of the "Financial Committees, 

1970-71 (A Review)". 
8. Message from Rajya Sabba 

Secretary reported a message from RgjyaSabh~ that at its sitting 
held on the 25th June, 1971, Rajya ,Sabha agreed without any amendment 
to the Maintenance of Internal Security Bill, 1971, passed by Lok Sabha 
on the 18th June, 1971. 
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'1. The Budget (General) 1971-72-Dcmands for Grants 
Discussion on the Demands for Grants Nos. 90 to 94, 144 and 145 

for which the Ministry of Communications is responsible commenced 
and was concluded. 

Seventy-six cut motions (Nos. 1 to 3, 6 to 13, 16 to 25, 35 to 48, and 
55 to 95) were moved and negatived. 

All the Demands for Grants for which the Ministry of Communica-
tions is respo.nsible, as shown under column 4 of the printed List of 
Demands for Grants-Budget (General) 1971-72, were voted in full. 
8. Intimation Regarding Conviction of Member 

The Chairman informed the House of a communi~ation dated the 
26th June, 1971 from the Special Railway Magistrate and Magistrate 
First Class, Bhopal, to the Speaker, intimating that Shri B. S. Chowhan, 
Member, Lok Sabha, was tried on the 28th June, 1971 at Bhopal before 
the Special Railway Magistrate and Magistrate First Class on .~harges 
under Sections 120 and 128, Indian Railways Act and after a trial last-
tn~ for one day, the Member was found guilty of above offences and 
was sentenced to imprisonment for one day. 

0· The Budget (General) 1971-72-Demands for Grants 
Discussion on the Demands for Grants Nos. 63 to 67 and 132 for 

which the Ministry of Labour and Rehabilitation is responsible com-
menced. 

Thirty-one cut motions (Nos. 8, 10 to 36 and 38 to 40) were moved. 
The discussion was not concluded. 

·*10. Proclamation in relation to West Bengal-Laid on the Table 
The Minister of State for Home Affairs laid 0:0 the Table a copy 

each of the following:-

(1) (i) A copy of the Proclamation (Hindi and English versions) 
dated the 29th June, 1971, issued by the President under 
clause (1) of article 356 of the Constitution in relation to the 
State of West Bengal, published in NotificatiOln No. G.S.R. 
964 in Gazette of India dated the 29th June, 1971, under arti-

cle 356 (3) of Constitution. 
(ii) A copy of the Order (Hindi and En,ldish versions) dated 

the 29th June. 1971, made by the President in pursuance of 
sub-clause (1) of clause (c) of the above Proclamation, pub-
lished in Notification No. G.S.R. 985 in Gazette of India dated 
the 29th .Tune, 1971. 

(2) A copy of the Report (Hindi and EnJllish versions) of the 
Governor of West Bengal dated thp 28th June. 1971 to the 
President. 

It. Statement by Prime Minister 
The Prime Minister made a statement re£tardin~ the appointment 

of a Minister of Cabinet rank as Minister without portfolio to deal with 
the problems relatinJl to West Bengal. 

"Laid at 5-35 P.M. 
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12. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha that at its sitting \ 

held on the 25th June, 1971, Rajya Sabha concurred in the recommen-
") dation of Lok Sabha to join in the Joint Committee of the Houses to 

consider the question of amendments to election law and nominated \ 
'the following members to serve on the said Joint Committee:-

~ (1) Shri Lal K. Advani 
(2) Shri Narayana Kalliyana Krishnan 
(3) Shri V. B. Raju 
(4) Shri TrUoki Singh 
(5) Shri Awadheshwar Prasad Sinha 
(6) Shri Sawai8ingh Si80dia 

),' (7) Shri Mahavir Tyagi 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 30th June, 1971). 
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LOKSABBA 

BULLETIN PART I 
(Brief Record of Proceedings) 

Wednesday, June 30, 1971 I Asadha, 9, 1893 (Saka) 

No. 40 
1. Starred Questions 

Starred Questions Nos. 812, 814, 817-819, 821, 827-829, 831-834, 836, 
838 and 840 were orally answered. Replies to remaining questions were 
laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3455-3463, 3465-3528, 3530-3546, 
3548-3551 and 3553-3564 were laid on the Table. 

0: Calling Attention 
Shri Mukhtiar Singh Malik called the attention of the Minister of 

Steel and Mines to the reported acute shortage of coal in the country 
which has affected industrial production and the building activities. 

The Minister of Steel and Mines made a statement in regard thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Mysore Fire Force (Cadre and Recruitment) 

Rules, 1971, published in Notification No. G.S.R. 163 in Mysore 
Gazette dated the 3rd June, 1971, under sub-section (3) of 
section 39 of the Mysore Fire Force Act, 1964 read with clause 
(c) (iv) of the Proclamation dated the 27th March, 1971, issued 
by the President in relation to .the State of Mysore. 

(2) A statement explaining the reasons as to why the Hindi ver-
sion of the above Notification could not be laid on the Table 
simultaneusly. 

5. Report of Committee on Private Members' Bills and Resolutions 
Shri G. G. Swell presented the Third Report of the Committee on 

Private Members' Bills and Resolutions. o The Budget (General) 1971-7?--Demand for Grants 
Discussion on the Demands for Grants Nos. 63 to 67 and 132 for which 

the Ministry of Labour and Rehabilitation is responsible and the cut 
motions thereto moved on the 29th June, 1971, continued. 

The discussion was not concluded. 
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. 7. Half-An-Hour Discussion on Matters ArisiDg out of Answer to Question·· 
Shri B. K. Daschowdhury raised a half-an-hour discussion on points 

arising out of the answer given on the 24th June, 1971 to Unstarred Ques-
tion No. 31356 regarding requests for arbitration from allot tees of East 
Pakistan Displaced Persons Colony, Kalkaji, New Delhi. 

Shri Balgovind Verma replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 1st July, 1971). 
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LOK SAUHA 

BULLETIN-PART J 
[Brief Record of Proceedings] 

Thursday, July 1, 1971iAsadha 10, 1893 (Saka) 

// No. 41 
1. Obituary Reference on Death of Soviet Cosmonauts 

The Prime Mi1nister and the Speaker made references to the tragic 
death (:if three Soviet cosmonauts of the spaceship Soyuz-ll. 

Thereafter, Members stood in silence for a short while to express 
their sorrow. 
2. Starred Questions 

Starred Questions Nos. 841, 843-845, 847-851, 855, and 857 were orally 
answered. Replies to remaining questions were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Questions Nos. 3565, 3566, 3568-3580. 3582-3594 
and 3596-3678 were laid on the Table. 
4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of each of the following papers under sub-section (1) 

of section 619A of the Companies Act, 1956:-
(i) Review (Hindi and English versions) by the Government 

on the working of the 'l'ungabhadra Steel Products Limited, 
for the year 1969-70. 

(ii) Annual Report of the Tungabhadra Steel Products Limited, 
for the year 1969-70 along with the Audited Accounts and 
the comments of the Comptroller and Audito'r General 
thereon. 

(2) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

. (1) Review by the Government on the working of the National 
Seeds Corporation Limited, New Delhi, for the year 1969-70. 

(ii) Annual Report of the National Seeds Corporation Limited, 
New Delhi, for the year 1969-70 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 
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(3) A copy of the Delhi Roller Mills Wheat Products (Ex-mill 
and Retail) Price Control (SecOlIld Amendment) Order, 1971 
G.S.R. 943-A in Gazette of India dated the 14th June, 1971, 
under sub-section (6) of section 3 of the Essential Commo-
dities Act, 1955. 

~. Budget (General) 1971-72-Demands for Grants 
(i) Discussion on the Demands for Grants Nos. 63 to 67 and 132· for 

hich the Ministry of Lab-sur and Rehabilitation is responsible and the 
cut motiom: thereto moved on the 29th June, 1971, continued and was 
concluded. I 

The cut motions moved on the 29th June. 1971 were negatived. 
All the Demands for Grants for which the Ministry of Labour and 

Rehabilitation is responsible, as shown under column 4 of the printed 
List of Demands for Grants-Budget (General) 1971-72, were voted in 
full. 
Ai) Discussion on the Demands for Grants Nos. 78 to 80 and 137 for 
which the Mini:itry of &teel and Mines is responsible commenced. 

Seventy cut motions [Nos. 1 to 11, 16 to 28 and 41 to 86] were 
moved. 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 2nd July, 1971). 
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>' "f .' LOK -8NB11A 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Friday, July 2, 19711Asndha 11, 1893 (Sak&) 

No. 42 

1. Starred Questions 
Starred Questions Nos. 871, 872, 874--877, '879-882, 884 and 885 were 

orally answered. Replies to remaining questions were ·laid on the Table . 

. 2. Unaiured Queltions 
Replies to Un starred Questions No. 3679-3686, 3688-3727, 3729-

3740, 3742-3775., 3777-3779 and 3781-3844 were laid on the 'Table. 

3. Short Notice Question 
Short Notice Question No.4 addressed to the Mini,ter of Steel and. 

Mines regarding setting up of Haspet 'Steel Plant wasora'lly answered 
and 'Iupplementaries were also answered thereon. 

~ Callin .. Attentwn 
Shri Baksi Nayak called the attenticm of the Minister of Foreign 

Trade to the l'(~p£Jrted six months' notice fOl'maUy served on India by 
the British authorities to terminate the Indo-British Trade Agreement 
of 1939. 

The Minister of Foreign Trade made a statelDent in reprd thereto. 

• 5, Papers .laid on the 'fable 
The following papers were laid on the Table :-

(1) The following stMemenU ahowing theaefion taken by the 
Government on various assurances, PI:Omi~ and undertak-
ings given by the Ministers during the variOtUS sessions of 
Lok Sabha:-

Fellrth Lok Sabha 
1. Statement No. XXXIII-Fourth Session, 1968. 
2. Statement No. XXVU-Fifth Session, 1968. 
3. Statement No. XX-Sixth Session, 1968. 
4. Statement No. XXV-Seventh Session, 1969. 

; P 5. Statement No. XV-Eighth Session, 1969. 

" 
" 
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6. Statement No. XIII-Ninth Session, 1969. 
7. Statement No. XV-Tenth Session, 1970. 
8. Statement No. VI-Eleventh Session, 1970. 
9. Statement No. V-Twelfth Session, 1970. 

Fifth Lok Sabha 
10. Statement No. II-First Session, 1971. 
11. Statement No. I-Second Session, 1971. 

(2) (i) A copy of the Khuda Bakhsh Oriental Public Library 
Rules, 1970 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 1695 in Gazette of India dated the 26th Sep-
tember, 1970, under sub-section (3) of ~ection 27 of the Khnda 
Bakhsh Oriental Puplic Library Act, J 969. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Notification. 

(3) (i) A copy of the Indian Museum Reertlitment Rules. 1970' . 
(Hindi and English versions) published in Notification No. 
G.S.R. 1681 in Gazette of India dated the 19th September, 
1970, under sub-section (3) of section 15A of the Indian 
Museum Act, 1910. 

(li) A stfltement (Hindi and English versions) showing reasons 
for delay in laying the above Notificati(;m. 

(4) A copy of the Central Excise (Seventh Ame-ndm8nt) Rules ... 
1971 (Hindi and English versions) published in Notification' 
No. G.S.R. 918 in Gazette of India dated the 5th June. 1971 
under section 38 of the Central Excises and Salt Act. 1944. 

(5) A copy of Notification No. G.S.R 962 (Hindi and English 
versions) published in Gazette of India dated the 19th June, 
1971, un:ler section 159 of the Customs Act, 1962 together 
with an explanatory memorandum. 

(6) A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944 :--

(i) G.S.R. 774 published in Gazette of India ~ated the 24th May. 
1971 together with an explanatory memorandum. 

(ii) G.S.R. 941 to G.S.R. 943 published in Gazette of India 
dated the 10th June, 1971 together with an explanatory 
memorandum· 

(7) A copy each of the follOWing Notifications under sub-section 
(4) of section 71 of the Mysore Excise Act, 1965 read with 
clause (c) (iv) of the Proclamation dated the 27th March, 
1971, issued by the President in relation to the State of 
Mysore:-

(i) The Mysore Excise (Denatured Spirit and Denatured Spiri-
tuous Preparations) (Amendment) Rules, 1971, published 
in Notification No. G.S.ft. 36 in Mvsore Gazette dated the 
4th February, 1971. . 
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(U) The Mysore Excise (Distillery and Warehouse) (Second 
Amendment) Rules, 1971, published in Notification No. 
G.S.R. 53 in Mysore Gazette dated the 25th February, 
1971. 

(iii) The Mysore Excise (Denatured Spirit and Denatured Spiri-
tuous Preparations). (Second Amendment) Rules, 1971, 
published in Notification No. G.S.R. 92 in. Mysore Gazette 
dated the 1st April, 1971. 

G. Assent to Bills 
Secretary laid on the Table following six Bills passed by the Houses 

of Parliament during the current se~sion and assented to:-
(1) The Appropriation (Railways) No.2 Bill, 1971. 
(2) The Bengal F'i,nance (Sales Tax) (Delhi Validation of Appoint~ 

ments and Proceedings) Bill, 1971. 
(3) The Salaries and Allowances of Officers of Parliament (Amend~ 

ment) Bill, 1971. 
(4) The Mysore State Legislature (Delegation of Powers) Bill. 

. • 1971. 

(5) The Delhi Sikh Gurdwaras (Management) Bill, 1971. 
/ ·(6) The Punjab Appropriation Bill,. 1971 . 

..,/ 7. Statement by Minister 

.. J 

The Minister of State for Firaance laid ('n the Table a statement cor~ 
rectin,g the reply given on the 25th June, 1971 to Starred Question No. 736 
regarding cultivation of oplum. 
8. The Budget (General) 1971-72-Demands for Grants 
'" (i) Di:.cussion on the Demands for Grants Nos. 78 to 80 and 137 for 

which the Ministry of Steel and Mines is responsible and the cut motions 
thereto moved on the 1st July, 197], continued and was concluded. 

The cut motions moved on the 1st July, 1971, were negatived. 
All the Demands for Grants for which the Ministry of Steel and 

• Mines is responsible, as chown under column 4 of the printed List of 
Demand~ for Grants-Budget (General) 1971-72, were voted in full. 
VCii) Discussion on the Demands for Grants Nos. 33 to 35 and 124 for 
which the Ministrv of Foreign Trade is responsible commenced. 

Fifty-eight cut motions [Nos. 1, 2, 7 to 12, 14 to 47 and 50 to 65] weJ,'e 
moved. 

The discussion was not concluded. 
9. Motion RegRrding Third Report of Committee on Private Members' 

Bills and Re!Olutions 
::)hri Amarnath V!dyalankar moved the following motion:-

"That this HOllse do agree with the Third Report of the Committee 
on Private Members' Bills and R~olutions presented to the 
House on the 30th June, 1971." 

The motion was adopted, 
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• Private ~s Resolutioa--Dellate Adjeunted 
Discussion on the following Resolution moved by Shd Samar Guha 

and the amendments thereto moved on the 18th June, urn, conti.nued:-

''This House resolves that in view of our national commitment to:; 
the sacred principles of freedom, democracy al'ld socialism and . 
for bringing an end to the savage genocide of the people of 
BangIa Desh by the Pakistani Army and efficaciously dealing 
with the vast problems of millions of the uprooted refl.lgees 
and for eventual ushering in a new era of peace, progress and 
prosperity in the sub-continent, the Government of India 
should .give immediate recognition to the Government of the 
People's Republic of Ba,ngla Desh and offer all assistance 
necessary for early consolidation of their national freedom." 

An amendment to amendment moved by Shri S. M. Banerjee on the 
18th June, 1971, was moved by Shri S. M. Banerjee. 

The following Members took part in the debate:-
(1) Shri H. M. Patel 
(2) Shri Dinesh Chander Goswamt 
(3) Shri Indrajit Gupta 
(4) Shri Rajaram Dada Saheb Nimbalkar 
(5) Shri Madhu Dandavate 
(6) Shri B. K. Daschowdhury 
(7) Shri V. K. Krishna Menon 
(8) Shri P. R. Das Munsi 
(9) Shri Jambuwant Dhote: 

(10) Shri Shashi Bhushan 
(11) Shri Phool Chand Verma 
(12) Shri Murasoli Maran 
(13) Shri R. N. Sharma 
(14) Shri Shibban Lal Sabena 
.(15) Shri M. Satyanarayan Rao 
(16) Sardar Swaran Singh 

t)hri Samar Guha replied to the debate. 
Before Shri Samar Guha's I'meech was finished. a motion that the 

debate on the Resolution be adjourned sine die. was moved by Shri 
jRaj Babadur and was adopted. 

J 11. Private Member's Resolution-Under Consideriation 
Shri, A. K. Gopalan moved the following Resolution:-

"This House is of the oninion that the Government should take 
firm linp. cf supporting the National I·iberation movements 
and condemn in unequivocal terms the Americ$D agllression in 
three Indo-Chinese States. ~ive recO/tnition to Provisional 
Revolutionarv Government of. South Viet,nam. tlnd fll)) re-
COllnitinn to the Governments of Democratic Renublic of Viet-
nam. Korean People's Democratic Republic and German Demo-
cratic Republic." 
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HiS speech was not concluded. 
V The discussion was not concluded. 

n. Half-an-Hour Discussion on Matters Arisi'ng out of Answer to Questioa 
Shri Samar Guha raised a half-an-hour discussion on points arisine 

out of the answer given on the 23rd June, 1971 to Unstarred Question 
No. 2915 regarding 'rest Breeder Reactor. 

Shri Krishna Chandra Pant replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 5th July, 1971). 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, July 5, 1971lAsadha 14, 189'3 (Saka) 

No. 43 
1. Starnd .estions 

Starred Questions Nos. 901-903, 905, 908-910, 914, 915, 917, 918, 92~ 
927, 929 and 930· were orally answered. Replies to Starred Questions 
Nos. 904, 906, 907, 912, 913, 916, 919-923 and 928 were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 3845-3932, 3934--3939 and 3941-

3945 were laid on the Table. 

/3. Short Notiee Question 
Short Notice Question No· 5 addressed to the Minister of Works and 

Housing regarding unlawful sale of land in Delhi was orally answered 
and. supplementaries were also answered thereon. 

vi 4. Calling Attention 
Shri Birender Singh Rao called the attention of the Minister of Irri-

gation and Power to the situation arising out of the reported heavy 
floods in Kerala, Uttar Pradesh and Bihar . 

. ~ The Minister of Irrigation and Power made a statement in regard 
-.. thereto. 

., ... -

5. Paper laid on the Table 
A statement (Hindi and English versions) indicating the result of 

Central Government Market BorrowiRgs during 1971-72, was laid on the 
Table. . 
6. Besipation by Member 

The Speaker informed the House that Shri T. Thirthagiri Gounder, 
an elected Member from Krishnagiri constituency of Tamil Nadu, had 
resigned his seat in Lok Sabha with effect from the 2nd July, 1971. 

7. Statement by Minister 
The Minister of Petroleum and Chemicals laid on the Table a state-

ment correcting the answer given on the 7th June, 1971 to a Supple-
mentary by Shri D. D. Desai on Starred Question No. 313 regarding 
Utilization of Rostam Crude Oil. 
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8. Motion for Eleetion to Committee 
Shri A· K. Kisku moved the following motion:-

"That in pursuance of RI:1~e ~Q(10 ~ 11), read with Rule 24(2), of 
the Rules, RegulatibnS ana Bye-laws of the Central Council 
for Research in Indian Medicine and Homoeopathy, the mem-
bers of this HO'L\Se. do proceed to elect, in such manner as the 
Speaker may direct, two member,s ~rom among themselves to 
serve as members of the GovemiJilf Body of the Central 
Council for Research in Indian Medicine and Homoeopathy." 

The motion was adopted. 

't. ~overnment BiU-lntroduced 
v/ The Public Premises (Eviction of Unauthorised Oec~Jit!:) Bill,' 

1971. 
Th~, riWtiOri ~r leaye to uiiroduce,~be .~jii' mo~d by Slirl i. K. C\ijillf 

wa's opposed. The motion was adopted and the Bill was introduced; 
// , 

VI0. The Budget (General 1911-7Z-Demaads for Grants 
Di~ussion on the Demands for Grants Nos. 33 to 35 and 124 for which 

the Ministry of Foiei~ Trade is responsible and the cut motions ther'e\o 
moved on the 2nd July, 1971, continued. 

The discussion was not concluded. 

v 11. Italf~AD~m.ur' Discwision cMi Matters Arising out of ADSwer to Question 
Shri A. K. Gopalan raised Ii half-an-hour diSCUSSIon on points arising 

out of the answer given on the 2nd June, 1971 to Starred Question No. 234 
regarding decline in coir exports. 

Shrl A. C. George replied' to the discuSsi~n. 
. \_. . 

(LOk Sabha adjourned till 11 A:M~ oli Tliesda:y, the 6th: iuly, 1971). 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, July 6, 1971IAsadha 15, 1893 (Saka) 

No. 44 
1. Obituary Reference 

The Speaker; Shrimati Indira Gandhi; Sarvashri A. K. Gopalan, 
S. M. Banerjee, Hukam Chand Kachwai, M. Satyanarayan Rao, C. 
Chittibabu, Khemchandbhai Chavda and Rana Bahadur Singh made 
references to the passing away of Shri Rup Narain, who was a Member 
of the First and Second Lok Sabha. 

Thereafter, Members stood in silence for a short while as a ~1ark of 
respect. 

2. Starred Questions 
Starred Questions Nos· 931, 932, 934-938, 940--943, 945, 946, 948 and 

951 were orally answered. kepUes to remaining questions were laid on 
the Table. 
3. Unstarred Questions 

Replies to Unstarred Questions Nos. 3946--3956, 3958--3976, 3978-
4035, 4037-4052 and 4054-4103 were laid on the Table. 

4. Calling Attention 
Shri Madhu Dandavate called the attention of the Minister of Ex-

ternal. Affairs to the reported supply of arms to Pakistan by the U.S.S.R. 
and France and the reaction of the Government thereto. 

The Minister of External Affairs made a statement in regard thereto. 

5. Papers Itaid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of 
the National Productivity COlJncil, New Delili. for the year 
1969-70. 

(2) A c~py each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) (a) Review by the Government on the working of the Rural 
Electrification Corporation Limited, New Delhi. for the 
period 25th July, 1969 to 31st March, 1970. 
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(b) Annual Report of the Rural Electrification Corporation 
Limited, New Delhi, for the period 25th July, 1969 to 31st 
March, 1970 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General tilereon. 

(il) (a) Review by the Government on the working of the 
. National Projects Construction Corporation Limited, New 

Delhi, for the year 1969-70. 
(b) Annual Report of the National Projects Construction Corpo-

ration Limited, New Delhi, for the year 1969-70 along with 
the Audited Accounts and the comments oi the Comptroller 
and Auditor General thereon. 

6. The Budget (General) 1971-72-Demands for Grants 
V (i) Discussion Oll the Demands for Grants Nos. 33 tl') 35 and 124 for 

which the Ministry of Foreign Trade is responsihle and the cut motions • 
thereto moved on the 2nd July, 1971, continued and wa3 concludpJi. 

The cut m:ltions moved on the 2nd July, 19i1, were. negatived. 
All the Demands for Grants for which the Ministry of Foreign Trade 

is responsible, as shown under column 4 of the printed List of Demands 
for Grants-Budget (General) 1971-72, were voted in full. 
l(ii) Discussion on the Demand for Grants Nos. 71 and 133 for which 
the Ministry of Petroleum and Chemicals is responsible c'\mmcnced and 
was concluded. 

Two cut motions [Nos. 1 and 2] were moved and negatived. 
All t.he Demands for Grants for which the Ministry of Petroleum 

and Chemicals is responsible. as shown under column 4 of the printed 
List of Demands for Grants-Budget (General) 1971-72, were voted in 
full. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 7th July, 1971). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, July 7, 1971 !Asadha. 16, 1893 (Saka) 

No. 45 
~, '1. Starred QuestiODs 

Starred Questions NOt;. 963, 967-974, 976, 978, 979, 985, 988 and 990 
were orally answered. Replies to remaining questions were laid on the 
Table. 
2. Unstarred Questions 

, Replies to Unstarred Questions Nos. 4104--4114, 4116-4185, 4187-
4210, 4212, 4213 and 4216-4225 were laid on the Table. 
3. Calling Attention 
vShri Ramsahai Pandey called the attention of the Minister of Home 
Affairs to the reported crossing of ceasefire line by Pakistani infiltrators 
in Jammu and Kashmir and Pakistani plans to send more infiltrators 
Into Kashmir for subversive activities. 

The Minister of State for Home Affairs made a statement in regard 
therto . 
.. Papers Laid on the Table 
~ The following papers were laid on the Table:-
\ (1) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(1) The Indian Administrative Service (Fixation of Cadre 
Strength) Fourth Amendment Regulations, 1971, published 
in Notification No. G.S.R. 897 in Gazette of India dated the 
5th June, 1971. 

(ii) The Indian Administrative Service (Pay) Ninth Amendment 
Rules, 1971, published in Notification No. G.S.R. 8&8 in 
Gazette of India dated the 5th June, 1971. 

(2) (1) A copy of the Cotton Textiles (Control) Amendment Order, 
1971 (Hindi and English versions) published in Notification 
No. S.O. 324 in Gazette of India dated the 16th January 1971 
under sub-section (6) of section 3 of the Essential CoU:modi: 
ties Act, 1955· 

Cii) A statement (Hindi and English versions) s~owing reasons for 
delay in laying the above Notification. 
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(3) A copy of the Export of Cast Iron Manhole Covers and Frames 
(Inspection) Rules, 1971 (Hindi and English versions) publish-
ed in Notification No. 8.0. 2155 in Gazette of India dated the 
28th May, 1971, under sub-section (3) of section 17 of the Ex-
port (Quality Control and Inspection) Act, 1963. 

5. Statement by Minister 
The Deputy Minister of Railways made a statement on the train 

accident between Hotar and Magrahat stations on the Eastern Railway on 
the 6th July, 1971. 
6. Motion for Election to Committee 

Shri A. C. George moved the following motion:-
"That in pursuance of ~ub-section (3) (f) of section 4 of the Tea 

Act, 1953, read with Rule 4(1) (b) of the Tea Rules, 1954, the 
members of this House do proceed to elect, in such manner 
as the Speaker may direct, two members from among them-
selves to serve as members of the Tea Board." 

The motion was adopted. 
l/ 7. The Budget (General) 1971-72-Demands for Grants 

Discussion on the Demands for Grants No',. 57 to 59 and 129 for which 
the Ministry of Information and Broadcasting is responsible commenced. 

Forty-three cut motions [Nos. 1 to 29 and 31 to 44] were moved. 
The discussion was not concluded. 

\;' 8. Half-AD-Hour Discussion on Matters Arising out of Answer to Question 
Shri Bhogendra Jha raised a half-an-hour discussion on points arising 

out of the answer given on the 25th June, 1971 to Starred Question 
No. 744 regarding Demands by All India Kisan Sabha for Institutional-
Credit for Agricultural Sector. 

Shri K. R. Ganesh replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 8th July. 1971). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, July 8, 1971lAsadha 17, 1893 (Saka) 

No. 48 
1. Starred Questions 

Starred Questions Nos. 991-994, 996, 997, 999 and 1002-1004 were 
orally answered. Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 4226-4228, 4230-4259, 4261-
4276 and 4278-4351 were laid on the Table. 

v3~ Calling Attention 
Shri Madhu Dandavate called the attention of the Minister of Ship-

ping and Transport to the reported malpractices and irregularities by 
certain shipping companies in the import of newsprint through the 
State Trading Corporation resulting in loss of crores of rupees of foreign 
exchange to the country. 

The Minister of Shipping and Transport made a statement in regard 
thereto. 

• 4. Papers Laid on the Table 
A copy each of the following papers (Hindi and English versions) 

were laid on the Table under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

" 

(i) Review by the Government on the working of the Pyrites, 
Phosphates and Chemicals Limited, for the year 1969-70. 

(ii) Annual Report of the Pyrites, Phosphates and Chemicals 
Limited, for the year 1969-70 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 

VS. The Budget (General) 1971-72-Demands for Grants 
(i) Discussion on the Demands for Grants Nos. 57 to 59 and 129 for 

which the Ministry of Information and Broadcasting is responsible and 
the cut motions thereto moved on the 7th July, 1971 continued and was 
concluded. 

The cut motions moved on the 7th July, 1971, were negatived. 
All the Demands for Grants for which the Ministry of Information 

and Broadcasting is responsible, as shown under column 4 of the print-
[P.T.O. 
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ed List of Demands for Grants-Budget (General) 1971-72, were voted 
in full . 
.... /(ii) Discussion on the Demands for Grants Nos. 1 to 5, 111 and 112 
for which the Ministry of Defence is responsible commenced. 

Thirty-four cut mo~ions (Nos. 1 ;to 34) were moved. ( 
The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 9th July, 1971.) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, July 9, 19711Asadha 18, 1893 (Saka) 

No. 47 
1. Starred Questions 

Starred Questions Nos. 1021, 1023, 1025, 1026, 1029, 1031-1035 and 
1040 were orally answered. Replies to Starred Questions Nos. 1022, 1024, 
1027, 1028, 1030, 1036, 1037, 1039 and 1041-1050 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 4352-4468 were laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of 

the National Research Development Corporation of India, 
New Delhi, for the year 1969-70 along with the Audited Ac-
counts and the comments of the Compotroller and Auditor 
General thereon, under sub-section (1) of section 6l9A of the 
Companies Act, 1956. 

(2) A copy of the Industrial Finance Corporation (Issue and 
Management of Bonds) Amendment Regulations, 1971 (Hindi 
and English versions) published in Notification No. 2171 in 
Gazette of India dated the 5th June, 1971, under sub-section 
(3) of section 43 of the Industrial Finance Corporation Act, 
I1M8. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:"':'" 

(i) G.S.R. 961 published in Gazette of India dated the 19th June, 
·1971 together with an explanatory memorandum. . . 

(ii) GISIRI 964 published in Gazette of India dated the 22nd 
June, 1971 together with an explanatory memorandum. 

(iii) G.S.R. 977 published in Gazette of India dated the 26th 
June, 1971 together with an explanatory memorandum. 

(iv) G.S.R. 978 published in Gazette of India dated the 26th 
June, 1971 together with an explanatory memorandum. 

(4) A copy each of the fo~lowing Notifications (Hindi and English 
versions) under st!ction 159 of the Customs Act, 1962 and 
section 38 of the Central Excise and Salt Act, 1944:-
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(i) The Customs and Central Excise Duties hport Drawback 
,(General} 'Twenty-seventh Amendmen.t Rules, ,1971, pub-
lished in Notification No. G.S.R. 911 in Gazette of India 
dated the 5th June, 1971. 

(ii) The Customs and Central Excise DUties Export Drawback 
(General) Twenty-eighth Amendment Rules, 1971, publish-

ed in Notification No. G.S.R. 912 in Gazette of India dated 
the"5th June, 1971. 

(iii) The Customs and Central Excise Duties Export Drawback 
(General) Twenty-ninth Amendment Rules, 1971, published 
in Notificatioin No. G.S.R. 913 in Gazette of India dated the 
5th June, 1971. 

(iv) The Customs and Central Encise Duties Export Drawback 
(General) Thirtieth Amendment Rules, 1971, published in 
Notification No. G.S.R. 914 in Gazette of India dated the 
5th June, 1971. 

(v) The Customs and Central Excise Duties Export Drawback 
(General) Th~rty-ftrst Amendment Rules, 1971, published 
in Notification No. G.S.R. 915 in Gazette of India dated the 
5th June, 1971. 

(vi) The Customs and Central Excise Duties Export Drawback 
(General) Thirty-second Amendment Rules, 1971, published 
in Notification No. G.S.R. '916 in Gazette of India dated the 
5th June, 1971. 

(vii) The Customs and Central EJCcise Duties Export Drawback 
(General) Thirty-third Amendment Rules, 1971, published 
in Notification No. G.S.R. 917 in Gazette of India dated the 
5th June, 1971. 

(5) (i) A copy of the Annual Report of the School of Planning and 
Architecture, New Delhi, for the year 1969-70. 

(ii) A statement (Hindi and English versions) explaining the 
rea~ons as to why the Hindi version of the above Report could 
not be laid on the Table simultaneously. 

4. Assent to BUls 
Secretary laid on the Table copies, duly authenticated by the Secre-

tary of Rajya Sabha, of' the following three Bills passed by the Houses 
of Parliament during the current session and assented to:-

(1) The General Insurance (Emergency Provisions) Bill, 1971. 
" (2) The Gold (Control) Amendment Bill, 1971. 

,.1 (3) The Maintenance of Internal Security Bill, 1971. 
5. Government Bills-Introduced 
" , t (1) The International Airports Authority Bill, 1971. 

\t' (2) The Central Board of Direct Taxes (Validation of Proceedings) 
Bill, 1971. 
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6. The Budget (General) 1971-72-Demands for Grants 
Discussion on the Demands for Grants Nos. 1 to 5, 111 and 112 for 

which the Ministry of Defence is responsible and the cut motions thereto 
III moved on the 8th July, 1971, continued. 
'7 The discussion was not concluded. 

7. Private Members' Bills-Introduced 
(1) The Boundary Commission Bill, 1971 by Shri Madhu Dand~ 

vate. 
(2) The Constitution (Amendment) Bill, 1971 (Amendment of 

articles 19 and 326) by Dr. Laxmin3rain Pandey. 
(3) The Constitution (Amendment) Bill, 1971 (Insertion oj new 

artic!es 23A, 23B and 23C) by Shri Madhu Dandnvate. 
(4) The Constitution (Amendment) Bill, 1971 (Am.endment of 

a,"title 368) by Shri Atal Bihari Vajpayee. 
(5) The Constitution (Amendment) Bill, 1971 (Suhstitution of 

article 370) by Shri Atal Bihari Vajpayee. 
(6) The Possession of Fire-arms and Ammunition Bill, 1971 by 

Shri R. R. Sharma. 

V;. Private Member's Bill-Negatived 
The p,'e1)('ntion of COllVerSilOn Bm, 1971 by Shri Jagannathrao Joshi 

Discussion on the motion for consideration of the Bill moved by Shri 
Jagannathrao Joshi. on the 25th June, 1971, continu~d. 

The following Members took part in the debate:-, 
(1) Shri G. Viswanathan 

, (2) Shri S. M. Banerjee 
(3) Shri F. H. Mohsin 

Shri Jagannathrao Joshi replied to the debate. 
The motion for consideration of the Bill was negatived. 

c... 9. Private Member's Bill-Withdrawn 

. ~ 

The Parliament (Preven.tio11, Of Di8qua.lifica.ti~n) Amendm.e11.t Bill, 1971 
(Arnendment of section 3) hy Shri N. Sreekantan Nair 

The motion for consideration of the Bill was moved by Shri N. 
Sreekantan Nair. 

The following Members took part in the debate:-
(1) Shri D. Deb 
(2) Shri K. M. "Madhukar" 
(3) Dr. Kailas 
(4) Shri R. R. Sharma 
(5) Shri G. Viswanathan 
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(6) Shri M. R. Gopal Reddy 
(7) Shri Shashi Bhushan 
(8) Shri H. R. Gokhale 

Shri N. Sl'eeknntan Nair replied to the debate. 
The Bill was withdrawn by leave of the House. 

l"./-lO. Private Member's Bill-Under Consideration 
The Gift-tax (Amendment) Bill 1971 (Amendment of sections 22, 28, 

etc.) by Shri S. C. Saman'ta 
The motion for consideration of the Bill was moved by Shri S. C. 

Samanta. 
Shri K. R. Ganesh took part in the debate. 
The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 12th July, 1971) 
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LOK SABRA. -, 
BULLETIN-PART I 

[Brief Record of ProceedingsJ 

Monday, July 12, 1971IAsadha 21, 1893 (Saka) 

Nc.. f8 
1. Starred Questions 

Starred Questions Nos. 1051, 1053, 1054, 1056, 1059, 10&1-1065, 1067 
and 1070 were orally answered. Starred Question No. 1069 had been 
postponed for answer on 19-7-1971. Replies to remaining questions 
were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 444J&. t476, 447~1, 
4493-4517, 4519-4536, 4538-4549 and 4551---4568 were laid on the 
Table. 
v/ Statement by the Minister of Health and Family PlanninJ{ correct· 
ing the reply given on the 7th June, 1971 to Unstarred Question No. 1451 
regardin~ Plastic Cornea Crafting, was also laid on the Table . 

. '3~ CalliDg AtteJltion 
Shri G. P. Yadav called the attention of the Minister. of External 

Affairs to the reported decision of U.S.A. to supply arms worth 35 
mUllan dollars to Pakistan under personal orders of President Nixon . 

. . . . The~inister of External Affairs ,made a statement in ~elatd thereto . 
..... Pape. Laii OD. tlae Table . 

i. 

The following papers were laid on the Table;-. . .. . ~ . . 
(1) (i). Review by the Government on the' working'. of the Hindu-

stan Latex Limited, New Delhi, for the year n'69·70. 
(ii) Annual Report of the Hindustan Latex Limited:,' New Delhi 

fol' the year 1969-70 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General there-
on. 

(2) A copy of the Prevention of Food Adulteration (Amend-
ment) Rules, 1971 (Hindi and Eng-fish versio"') published in 
Notification No. G.S.R. 938 in Gazette of Indi,a dated the 12th 
June, 1971, under sub--section (2) of section 23 of the Preven-
tion of Food Adulteration Act, 1954. 

(3) A copy Poach of the foll~wing; documents (Hindi and En~h 
versions) upder sub-sectIon (8) of section 10 of the Banlcing 
Companies (Acquiltticn arui 1'rnsfer of UmIeftakiqI) Act, 
19'70:--, 
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(i) Report on the working and activities of the Central Bank 
of India for the period 19th July, 1969 to 31st December, 
1969 along with the Accounts and the Auditor's Report 
thereon. 

(ii) Report on the WOrking 'and activities of the Bank of India 
for the period 19th July, 1969 to 31st December, 1969 along 
with the Accounts .and the Auditor's Report thereon. 

(iii) Report on. the working and activities of the Punjab 
National Bank for the period 19th July, 1969 to 31st Decem-
ber, 1969 along with the Accounts and the Auditor's Re-
port thereon. 

(iv) Report on the working arid activities of the Bank of Baroda 
for the period 19th July, 1969 to 31st December, 1969 along 
with the Accounts and the Auditor's Report thereon. 

(v) Report on the working and activities of the United Com-
mercial Bank fOr the period 19th July, 1969 to 31st Decem-
ber, 1969 along with the Accounts and the Auditor's Report 
thereon. 

(vi) Report QIl the working and activities of the Canara Bank 
for the period 19th July, 1969 to 31st December, 1969 along 
with the Accounts and the Auditor's Report thereon. 

(vii) Report on the working and activities of the United Bank 
of India for the period 19th July, 1969 to 31st December, 
1969 along with the Accounts and the Auditor's Report 

. thereon. 
(viii) Report on the working and activities of the Dena Bank 

for the period 19th July. 1969 to 31st Deeember. 1969 aloing 
with the Accounts and the Auditor's Report thereon. 

(ix) Report on the workinji! and activities of the Syndicate Bank 
for the period 19th July. 1969 to 31st December, 1969 along 
with the Accounts and the Auditor's Report thereon. . , 

(x). Report on the working and activities of the Union Bank of 
India for the period 19th July. 1969 to 31,;;t December, 1969 
along with the Accounts and the Auditor's Report'thereon. 

(xi) Report on the workinll and activities Ilf tbe Allahabad Bank 
for the period 19th July. 1969 to 31st Decf!mber, 1969 along 
With the AccouJ}ts and the Auditor's Report thereon. 

(xii) Report on the working and activitie!; of the Indian Bank 
for the period 19th July. 19169 to 31st December, 1969 along 
with the Accounts and the Auditor's Rpport thereon. 

(xiii) Report on the working and activities of the Bank of Maha-
. ,,; L: ..... rashtra for the period 19th July. 1969 to 31st December, 1969 
"~':' ". along with the Accounts and the Auditor's Report thereon. 
'" ' ... ~.,. (xiv) Report on the workin~ ~nd activities I)f the Indian Over-
. .. seas Bank for the period 19th July. 1969 to 31st December, 

. ; . ::." '.'; .... ,. J~~~ along .. y.r~t:tt the Accounts and the Auditor's Report 
..... .l •.• n •. - •• ••. r. 1;h~reon ... _ ... . .' 

:'~:~'/:":"f'-2: "~i.":.' _. . .. :.,. -,: . .. . 

....... ':'(f)~~A;':eti~y'each :of:1he followipg papers '(Hindi and English ver-
sions) under sub-section (1) of section 619A..9rthe Companies 

,':: :-:=r;:: Act, 19~; - . 
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(i) Review by the Government on the working of the Hindustan 
Housing Factory Limited, New Delhi, for the year 1969-70. 

(ii) Annual ~port of the Hindustan Housing Factory Limited, 
New DelhI, for the year 1969-70 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 

5. The Budget (Geperal) l&71-'l2-Demands for Grants 

V'" (i) Discussion on the Demands for Grants Nos. 1 to 5, III and 112 
for which the Ministry of Defence is responsible and the cut motions 
thereto moved on the 8th July, 1971, continued and was concluded. 

The cut motions moved on Ute 8th July, 1971, were negatived. 
All the Demands for Grants for which the Ministry of Defence is 

responsible, as shown under column 4 of the printed List of Demands 
for Grants-Budget (General) 1971-72, were voted in full. 

VOi) Discussion on the Demands for Grants Nos. 81 to 84, 138 and 139 
for which the Ministry of Tourism and Civil Aviation is responsible 
commenced and was concluded. 

Thirty-two cut motions [Nos. 20 to 24 and 37 to 63] were moved and 
negatived. 

All the Demands for Grants for which the Ministry of Tourism and 
Civil Aviation is responsible, as shown under column 4 of the printed 
List of Demands for Grant~Budget (General) 1971-72, were voted in 
full. 

. ,.: 'Half-AD-Hour Discussion on Matters Ari~iDg Out of Answer to V Question 
Shri C. K. Chandrappan raised a half-an-hour discussion on points 

Arising out of the answer given on the 18th June. 1971 to Starred Que". 
tIon No. 582 regarding PL-480 funds for educational activities. 

Shri Siddhartha Shankar Ray replied to the discussion. 
(Lok Sabha adjoul'Jlled till 11 A.M. on Tuesday, the 13th July, 1971), 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, July 13, 1971JAsadha 22, 1893 (Saka) 

[01 
No. 49 

co, J.. Starred Questions 

Starred Questions Nos. 1081-1084, 1087-1089, 1091, 1093-1096, 1098 
n/-'and 1099 were orally answered. Replies to remaining questions were laid 

on the Table. 'I i; 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 4569-4602 and 4604-4714 were 
laid on the Table. 

3. Calling Attention 

Shri Nuggehalli Shivappa called the attention of the Minister of Irri-
~ation and Power to the reported statement of the Chief Minister of 
Tamil Nadu and the resolution passed by the Tamil Nadu Legislative 
Assembly: demanding that the Central Government should rpfer the 
Cauvery waters dispute to a Tribunal and restrain the Mysore Govern-
ment from going ahead with the construction of Hemnvati and other 
projects in the Cauvery basin. 

The Minister of Irrigation and Power made a statement in regard 
thereto. 

4. Papers Laid on the Table 

... 

The following papers were laid on the Table:-
(1) A copy each of the followin~ papers (Hindi version) under 

sub-section (1) of section 619A of the Companies Act, 1956:-
(i) Review by the Government ~ the working of the Cement 

Corporation of India Limited, New Delhi for the year 1969-
70. 

(li) Annual Report of the Cement Corporation of India Limited, 
New Delhi, for the year 1969-70 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 
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(2) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Water 
and Power Development Consultancy Services (India) 
Limited, New Delhi, for the period 26th June, 1969 to 31st 
March, 1970. 

(ii) Annual Report of the Water and Power Development Con-
sultancy Services (India) Limited, New Delhi, for the period 
26th June, 1969 to 31st March, 1970 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

5. Report of Public Accounts Committee 
Shri C. C. Desai presented the Third Report of the Public Accounts 

Committee regarding paragraph 36 of Audit Report (Civil) 1970 relating 
to Exploratory Tubewells Organisation. 
6. The Budget (General) 1971-72-Demands for Grants 

vC0mbined discussion on the following items of business commC'l1ceq;-
*(i) Demands for Grants Nos. 6 to 10 and 113 for which the 

Ministry of Education and Social Welfare is responsible. 
"(ii) Demands for Grants Nos. 98 to 100 for which the Depart-

ment of Culture is responsible. 
Forty-one cut motions [Nos. 6 to 8 and 12 to 49] relating to the 

Demands for Grants for which the Ministry of Education and Social 
Welfare is responsible, were moved. 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 14th July, 

1971). 

*Discussed together. 

193 
GMGIPND-LSI-1266 (D) LS-13-7-71---810. 

S. L. SHAKDHER, 
Secretary. 



" 

tOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Wednesday, JUly 14, 1971/Asadha 23, 1893 (Saka) 

No. 50 
1. Starred Questions 

Starred Questions Nos. 1112, 1114, 1116-1125, 1127-1129 and 1131 were 
orally answered. Replies to Starred Questions Nos. 1113, 1115. 1126. 1130 
and 1132-1140 were laid on the Table. 
2. Unstarred Questions 

Replies to' Unstarred Questions Nos. 4715-4746 and 4748-4870 were 
laid on the Table. 

3. Callm, Attention 
Shri H. N. Mukerjee called the attention of the Minister vf P.ome 

Affairs to the reported killing in prison of five political prisoners in 
Alipore Special Jail, Calcutta, during the alleged jail-break utempt on 
the 11th July, 1971. 

The Minister of gtate for Home Affairs made a statement in regard 
thereto. 

4. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Indian Telegraph (Fifth Amendment) Rules, 
1971 (Hindi and English versions) published in No-;if\cation 
No. G.S.R. 799 in Gazette of India dated the 29th May, 1971, 
under sub-section (5) of section 7 of the Indian Telegraph 
Act, 1885. ' 

(2) A copy each of the following NotificatiOns (Hindi and English 
versions) under sub-section (2) of section 3 af the ,l~.JI India 
Services Act, 1951:-

(i) The Indian Administrative Service (Recruitment) Third Am-
endment Rules, 1971. published in Notification '?qo· a.S.R. 
980 in Gazette of India dated the 26th June, 1971. 

(ii) The Indian Police Service (RecrUitment) Third Amendment 
Rules, 1971, published in Notification No. G.S.R. 981 in 
Gazette of India dated the 26th June, 1971. 
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(iii) .The Indian Administ!ative Service (Emergency Commis-. 
sloned and Short ServIce Commissioned Officers) (Appoint. 
~ent ~Y CO~l?eti~ive Examination) Regulations. 1971. pub. 

,hshed In NohficatlOn No. G.S.R. 982 in Gazette of India 
dated the 26th June, 1971. 

(iv) The Indian Police Service (Emergency Commissioned an'd ' 
Short Service Commissioned Officers) (Appointment by 
Competitive Examination) Regulations, 1971, publishtd in 
Notification No. G.S.R. GS3 in Gazette of India dated the 
26th June, 1971. 

(3) A copy of Notification No. 8.0. 2197 (Hindi version) published 
in Gazette of India dated the 5th June, 1971 containing l"'rri-
ge~c:i\lm -to Hinc:iiversion 9f No~ification No. StO. 1304 Gated 
the 28th March. 1969, under sub-section (5) of ':ection 4 of 
the Inter-State Corporations Act, 1957. 

(4) (i) A copy each of the Annual Reports (Hindi and English' er-
sions) of the Indian Council of Agricultul'al ~esearc~, N:ew 
Delhi for the year 1967-68 and 1968-69. 

Hi) A s~atement (Hindi a,nd ;E,nglish versions) showing re.asoqs for 
delay in laying the above Reports. 

(5) A copy of the Export of ignorganic Chemicals (Inspe.ctiqn) 
Amendment Rules, 1971 (Hindi and English v-ersions~ publis-
hed in N,otificatiQIl No. S.O. ,2.54-B in .Gazette of lndill dated 
the 24th June, 1971', under sub-section (3l. of ,section 17 of ~e 
Export (Quality Control and Inspection) Act, 1963. 

(6) A copy of the Certified Accounts (Hindi and Engli~ V.UaiollS) 
of the Coffee Board for the year 1969-70 and the Auc;Ut Re-
port thereon. 

i. "'»o,t of Coml,lliUee on P.rivaie Members' Bills lIlnd &e8OluijC)1,\5 
Shri G. G. Swell presented the Fourth Report 01 the Committee on 

Private Members' Bills and Resolutions. 
6. Repol'lt of Public Accounts Committee " ~ 

Shri C. C. Desai presented the First Re,.~~t o~ the P~i~ ~G!9Ul1tll 
Committee regarding Audit Report (Civil) 1970 and Appropriation Ac-
counts (Civil) 1968-69 relating :to the Mmistry .of E.xternal Affairs, De-
peftment of Industrial Development and Department of Rehabi.1itation., 
7. Statemeat by MiDUter 
~~ Mi~s~r of State for Home Afta,irs m,d~ 2 ~ta~~~ent e~rreetinl 

the answer given on the 30th June, 1971 to a supple~ntary 'by Shri Vik. 
ram Mahajan Qjn Starred Question No. 814 regardin~ appointment of 8 
laVlYer to assist the proceedings of the Netaji Enquiry Co~mission. 
8. The Budget (General) 1971-7!-Deman.ds for Grants 

Combined discussioI;l on the following items of business continued and 
wasconcluded:-

..... * (i) Demands forG:r.ants Nos. 6 to 10 and 113 for which the ~is
try of Education and Social Welfare is responsible and the cut 
motions thereto moved onthe 13th July. 1971. 

/ *(ii) Demands for Gra.nts Nos. 98 to 100 for which the Department 
of Culture is responsible. 

*Discussed to gether. ,-
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All the cut motions relating to the Demands for{ Grants for which 
the Ministry of Education ~d Social Welfare is responsible, moved on 
the 13th July, 1971, were negatived. 

All the Demands for Grants for which the Ministry of Education and 
Social Welfare is responsible, as shown under column 4 of the printed 
List of Demands for Grants-Budget (General) 1971.72, were voted in 
full. 

All the Demands for Grants for which the Departmc:mt of Culture is 
responsible, as shown under column 4 of the printed List of Demands 
for Grants-Budget (General) 1971-72, were voted in full. 

v (iii) Discussion on the Demands for Grants Nos. 53 to 56 and 128 
for which the ~istry of Industrial Development is respon-
sible commenced. 

Forty cut motions (Nos. 1 to 7, 18 to 29, 32 to 42 and 45 to 54) were 
moved. 

The discussion was not concluded . 
./9. Half-an-Hour Discussion on matters arisin" out of anSWer to Question 

Shri Indrajit Gupta raised a half-an-hour discussion on pomts arising 
out of the answer given on the 7th July, 1971 to Starred Question No. 971 
regarding purchase of films for exhibition on reciprocal basis by India 
and Soviet Union and no similar arrangements with U.S.A. 

Shri Lalit Narayam. Mishra replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 15th July, 1971). 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, July 15, 1971iAsadha 24, 1893 (Saka) 

No. 51 
1. Starred Questions 

Starred Questions Nos. 1141, 1142, 1144, 1145, 1147, 1148, 1153, 1154, 
1157. ] 158 and 1160 were orally answered. Replies to Starred Questions 
Nos. 1146. 1149-1152. 1155, 1156, 1159 and 1161-1170 were laid on the 
Table. 
2 •. Unstarred Questions 

Replies to Unstarred Questions Nos. 4871-4892, 4894-4914. 4917-4923, 
4925-4953, 4955, 4957-5004 and 5006-5015 were laid on the Table. 
~ Calling Attention 

, Shri S. M. Banerjee called the attention of the Minister of Defence to 
. the reported violation of security rules by American T. V. men in (,ol1a-
boration with an Indian photographer and pictures taken by them of army 
installations in Assam and Tripura. 

The Minister of Defence made a statement in regard thereto. 
I 4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English ver-

sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(a) (i) Review by the Government on the working of the Mining 
and Allied Machinery Corporation Limited, Durgapur, ior the 
year 1969-70. 

(ii) Annual Report of the Mining and Allied Machinery Corpora-
tion Limited, Durgapur, for the year 1969-70 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Review by the Government on the working of the Td"eni 
Structurals Limited for the year 1969-70. 

(ii) Annual Report of the Triveni Struturals Limited for the year 
1969-70 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 
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(c) (i) Review by the Government on the working of the Bharat 
Heavy Plate and Vessels Limited, Visakhapatnam, for the 
year 1969-70. 

(ii) Annual,Report of the Bharat Heavy Plate and Vessels Limi-
ted, Visakhapatnam, for the year 1969-70 along with the I"~ 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(2) A copy of Notification No. G.S.R. 969 (Hindi and English ver-
sions) published in Gazette of India dated the 26th June, 1971, 
making certain amendments to Notification No, G.S.R. 1842 
dated the 24th December, 1964 under sub-section (1) of section 
t 2A of the Essential Commodities Act, 1955. 

5 Report of Public Accounts Committee 
Shrimati Mukul Banerji presented the Sixth Report of the Public , 

Accounts Committee re~arding paragraph 80 of Audit Report (Civil") 1970 
relatini to Delhi Milk Scheme. 
6. TIle Budget (General) 1971·72-DemaDd. for Gr8DtR 
vii) Discussion on the Demands for Grants Nos. 53 to 56 and 128 for 

which the Ministry of Industrial Developme:nt is responsible and the 
cut motions thereto moved on the 14th July, 1971, continued and was 
concluded. 

The cut motions moved on the 14th July, 1971, were negatived. 
All the Demands for Grants for which the Ministry of Industrial 

Development is responsible, as shown under column 4 of the printed 
List of Demands for Grants-Budget (General) 1971-72, were voted in 
full. . 

v (ii) Discussion on the Demands for Grants Nos. 28 to 32, 122 and 123 
for which the Ministry of Agriculture is responsible commenced. 

Thirty-three cut motions [Nos. 10, 12. 16 to 20. 22 al,rui 34 to 58] wer.e,,· ~ 
moved. 

The discussion was not concluded. 
7. Report of Business advisory committee 

Shri Raj Bahadur presented the Third Report of the Business Ad~ 
vllOry Committee. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 16th July, 1971). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, July 16, 1971IAsadha 25, 1893 (Saka) 

No. 52 

J. Starred Questio'DS 
Starred Questions Nos. 1171, 1172, 1174-1176, 1179, 1180, 1183 and 

1184 were orally answered. Replies to remaining questions were laid 
on the Table. 

'. 2. Unstarred Questions 
Replies to Unstarred Questions Nos, 5016-5049, 5051-5100 and 

5103-5165 were laid on the Table. 
J' Calling Attention 

Shri Tridfb Chaudhuri called the attention of the Minister of Rail-
ways to the reported blowing up of Railway track between Majdia 
and Burnpur in the Sealdah Division of Eastern Railway by explosive 
mines placed by Pakistani saboteurs. 

The Minister of Railways made a statement in regard thereto. 
4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Report (Hindi and English versions) of the 
Indian Council oi Social Science Research, New Delhi, for 
the period 1st August, 1969 to 31st March, 1970. 

(2) A copy of Notification No. G.S.R. 986 (Hindi and English 
versions) published in Gazette of India dated the 29th June, 
1971 issued under the Central Excise Rules, 1944, together 
with an explanatory memorandum. 

(3) A copy of Notification No. G.S.R. 987 (Hindi a~nd English ver-
sions) published in Gazette of India dated the 1st July 1971 
under section 159 of the Customs Act, 1962, together with ~ 
explanatory memorandum. 

(4) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Re~ie~ by the Gov~rnment on the working of the National 
BUlldmgs Construction Corporation Limited, New Delhi, 
for the year 1969-70. 
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(ii) Annual Report of the Nati0t;tal Buildings Construction Cor-
poration Limited, New Delhi, for the year 1969-70 along 
with the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

5. Report of Public Accounts Committee 
Shri C. C. Desai presented the Fourth Report of the Public Accou?ts 

Committee regarding Audit Reports on the Accounts of the Indlan 
Council of Agricultural Re:::earch for the years 1966-67, 1967-68 and 
1968-69. 

6. Statement regardml Government Business 

The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 19th .July, 1971. 

, '1. Statement by Minister 
'\J The Minister of Petroleum and Chemicals made a statement regard-

ing the appointment of a Committee to investigate into certain aspects 
of the working of the Oil and Natural Gas Commission. 
8. Motion regarding Third Report of Business Advisory Comnlittef' 

Shri Raj Bahadur moved the following motion:-

"That this House do agree with the Third Report of the Business 
Advisory Committee presented to the House on the 15th July. 
1971." 

The motion was adopted. 
9. Government Bill-Introduced 
vi The West Bengal State Legislature (Delegat~ of Powers) Bill, 1971. 

The motion for leave to introduce the Bill moved by Shl'i Krishna t 
Chandra Pant was opposed. The motion was adopted and the Bill was 
introduced. 

10. The Budget (General) 1971-72-Demands for GrAnts 

Discussion on the Demands for Grants Nos. 28 to 32 i22 and 123 for 
which the Ministry of Agriculture is respoosible and 'the cut motions 
thereto moved on the 15th July, 1971 continued. 

The discussion was not concluded. 

lL M~tion Regarding Fourth Report of Committee on Private Members' 
Bills and Resolutions 

Shri Ramavatar Shastri moved the following motion:-

"That. this House. do agree wit~ the Fourth Report of the Com-
Dllttee on Private Members Bills and Resolutions presented 
to the House tin the 14th July, 1971." 

The motion was adopted. 
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· 12. Priva.te Member's Resolution-Negatived 

... Shri A. K. Gopalan concluded his ~peech on the following Resolu-
tion moved by him on the 2nd July, 1971:-

f "This House is of the opinion that the Government should take 
firm line of supporting the National Liberation movements 

, ~d condemn in unequivocal terms the American aggression 
in three Indo-Chinese States, give recognition to provisional 
Revolutionary Government of South Vietnam, and full re-
cognition to the Governments of Democratic Uepublic of 
Vietnam, Korean People's Democratic Republic and Ger~ 
Democratic Republic." 

Four amendments were moved by Sarvashri K. M. "Madhukar" and 
Ranen Sen. 

,. Amendments Nos. 1, 2 and 5 'by Sarvashri Bibhuti Mishra, K. M. 
"Madhukar" and Ranen Sen, respectively were ruled out of order. 

, 
.... 

The following Members took part in the debate:-
(1) Shri Rainen Sen 
(2) Shri R. P. Ulaganambi 
(3) Shri G. P. Yadav 

(4) Shri Shashi Bhushan 

(5) Shri Indrajit Gupta 

(6) Shri M. R. Gopal Reddy./' 

(7) Sardar Swaran Singh 
Shri A. K. Gopalan replied to the debatl:'. 
The amendments moved were negatived 

The Resolution was also negatived. 
13. Private Member's Resolution-Under Consideration ./ 

Shri Shashi Bhushan moved the following Resolutiou: 
"This House is of opi!nion that the Constitution be so amended as 

to provide explicitly for the joint sitting of the two Houses 
of Parliament for' passing a Bill to amend the Constitution 
when such a Bill, havinll been passed by the u)l( Sabha is 
rejected by the Rajya Sabha." , 

An amendment was moved by Shri M. C. Daga. 
The following Members took part in the de'bate:--

(1) Shri V. K. Krishna Menon 
(2) Shri Raja Kulkarni 
(3) Shri S. M. Banerjee 
(4) Shri Vayalar Ravi 
(5) Shri M. C. Daga 
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(6) Shri Nawal Kishore Sinha 
(7) Shri Rajaram Dada Saheb Nimbalkar 
(8) 5hri Arnrit Nahata (Speech unfinished). 

The discussion was not concluded. 
(Lok Sabha adjourned til] 11 A.M on Monday. the 19th July, 1971). 
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LOK SAUHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, JUly 19, 19711Asadha 28, 1893 (Saka) 

No. 53 
1. Starred Questions 

Starred Questions Nos. 1202, 1203, 1206-1210, 1215, 1216, 1221, 1223, 
1225, 1226, 1228 and 1229 were orally answered. Replies to remaining 
questions were laid on the Table· 
2. UDstarred Questions 

Replies to Unstarred Questions Nos: 5166-5180, 5182-5197, 5199-
5208, 5210-5285 and 5287 were laid on the Table. 

1/"3. Callin, Attention 
Shri R. Balakrishna Pillai called the attention of the Minister c~ 

Finance to the reported fake currency notes of various denominations, 
worth several crores of rupees, bearing the duplicate number of official 
notes clandestinely put into circulation in the country. 

The Minister of State for Finance made a statement in regard thereto. 

, 4. Papers Laid on the Table 
" A copy each of the following papers (Hindi and English versions} 

were laid on the Table under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(i) Review by the Government on the working of the Madras 
Fertilizers Limited, Madras, for the ye¥ 1969-70. 

(fi) Annual Report of the Madras Fertilizers t.imited, Madr8$, for 
the year 1969-70 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

5. Report of Estimates Committee 
Shri Kamal Nath Tewari presented the Second Report of the Esti-

mates Committee on the Ministry of Shipping and Transport-Tuticorin 
and Mangalore Ports. 

6. Report of Public Accounts Committee 
Dr. Laxinarayan Pandey presented the Fifth Report of the Public 

Accounts Committee regarding Audit Report (Civil) 1970 relating to the 
Ministry of Works, Housing and Urban Development. 
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7· Statements by Ministers 
./ (i) The Minister of Steel and Mines made a statement regarding the 

collapse of a portion of the roof of Steel Melting Shop of Rourkela Steel 
Plant. 
,/ (ii) The Minister of Railways made a statement regarding punctuality 
of trains. 

8. The Budget (General) 1171-Demands for Grants 
v''(i) Discussion on the Demands for Grants Nos. 28 to 32, 122 and 123 
for which the Ministry of Agriculture is responsible and the cut motions 
thereto moved on the 15th July. 1971 continued and was concluded. 

The cut motions moved on the 15th July, 1971 were negatived. 
All the Demands for Grants for which the Ministry of Agriculture is 

responsible, as shown under column 4 of the printed List of Demands 
for Grants-Budget (General) 1971-72, were voted in full. 

/(ii) Discussion on the Demands for Grants Nos. 11 and 12 for which 
the Ministry of External Affairs is responsible commenced. 

Forty-nine cut motions [Nos. 13 to 20 and 44 to 84] were moved. 
The discussion was not concluded. 

~·9. The Mysore Budget-1971-72 
Shri K. R. Ganesh laid on the Table a statement of the estimated 

receipts and expenditure of the State of Mysore for the year 1971-72, 
together with his statement thereon. 

*10. The Gujarat Budget-1971-72 
Shri K. R. Ganesh laid on the Table a statement of the estimated 

receipts and expenditure of the State of Gujarat for the year 1971-72, 
together with his statement thereon. 4 
*11· Tbe West Bengal Bu.dget-I9'11-72 

Shri K. R. Ganesh laid on the Table a statement of the estimated 
receipts and expenditure of the State of West Bengal for the year 1971-
72, together with his statement thereon. 

12. Half-An-Hour Discussion on Matters Arising Out of Answer to 
Question 

V Shri Shashi Bhushan raised a half-an-hour discussion on points 
arising out of the answer given on the 8th July, 1971 to Unstarred Ques-
tion No. 4257 regarding workers laid off in Ganesh Flour Mills Limited" 
Delhi. 

Shri BaIgovind Verma replied to the discussion. 
(Lok SabhH adjourned till 11 A.M. on Tuesday. the 20th JUly. 1971). 

S. L. SHAKDHER, 

"'Laid at 4-10 P.M. 
-- --------------"~~ 

Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, July 20, 1971IAsadha 29, 1893 (Saka) 

No. 54 
1. Starred Questions 

Starred Questions Nos. 1231, 1234, 1236, 1239-1241 and 1243--1248 
were orally answered. Replies to remaining questions were laid on 
the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 5288-5428 were laid on the 
Table. 

~/3. Calling Attention 
Shri Hari Kishore Singh called the attention of the Minister of 

External Affairs to the reported agreement between Nepal and China 
wherein China has been permitted by Nepal to survey Terai border 
near Indian border. 

The Minister of External Affairs made a statement in regard there-
to. 

r 4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the folloWing papers under sub-section (1) of 
section 619A of the Companies Act, 1965:-

(i) (a) Review (Hindi and English versions) by the Government 
on the working of the Hindustan Photo Films Manufac-
turing Company Limited, for the year 1969-70. 

(b) Annual Report of the Hindustan Photo Films Manufactur-
ing Company Limited, for the year 1969-70 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(ii) (a) Review (Hindi and English versions) of the National 
Industrial Development Corporation Limited, New Delhi, 
for the year 1969-70 along with the Audited Accounts and 
the comments of the Comptroller .and Auditor General 
thereon. 

(b) Annual Report (Hindi and English versions) of the 
National Industrial Development Corporation Limited, New 
Delhi, for the year 1969-70 along with the Audited Ac-
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(2) 

counts and the comments of the Comptroller and Auditor 
General thereon. r 

A copy (Hindi and English versions) of the Annual Report 
of the Permanent Indus Commission for the year ended the ~ 
31st March, 1971. .. 

5. Report and Minutes of Estimates Committee 
Shri Piloo Mody presented the following Report and Minutes of the 

Estimates Committee:-
(1) First Report on the Ministry of Shipping and Transport-

Visakhapatnam Port. 
(2) Minutes of the sittings of the Estimates Committee relating 

to First and Second Reports on the Ministry of Shipping and 
Transport. 

6. Report of Committee on Absence of Members 
Shri S. C. Samanta presented the First Report of the Committee on 

A bsence of Members from the Sittings of the House. 

7. Motion Relardinl Report of Joint Committee 
Shri Jagannath Rao moved the following motion:-

"That this House do extend the time appointed for the presen-
tation of the Report of the Joint Committee on amendments 
to election law upto the last day of the first week of the next 
session." 

The motion was adopted. 

\/' 8· The Budget (General) 1971-72-Demands for Grants 
Discussion on the Demands for Grants Nos. 11 and 12 for which the ..; 

Ministry of External Affairs is responsible and the cut motions thereto .. 
moved on the 19th July, 1971, continued and was concluded. 

The cut motions moved on the 19th July, 1971, were negatived. 
All the Demands for Grants for which the Ministry of External • 

Affairs is responsible, as shown under column 4 of the printed List of 
Demands for Grants-Budget (General) 1971-72, were voted in full. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 21st July, 
1971). 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Wednesday, July 21, 19711Asadha 30, 1893 (Saka) 

No. 55 
1. Starred Questions 

Starred Questions Nos. 1261-1271 were orally answered. Replies to 
remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 5429-5462. 5464-5471. 5473-
5538 and 554~5577 were laid on the Table. 

j3. CaUine Attention 
Shri P. R. Das Munsi called the attention of the Minister of Railways 

to the reported non-availability of Soviet aid and assistance for the pro-
posed Calcutta Tube Railway. 

The Minister of Railways made a statement in reJilard thereto. 
• " Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Report (Hindi version) of the Comptroller and 

Auditor General of India on Central Government (Civil) 
Revenue Receipts for the year 1969-70, under article 151 (1) of 
the Constitution. 

(2) A copy of the Annual Administration Report (Hindi and 
English versions) of the Delh.i Development Authority for the 
year 1969-70 under section 26 of the Delhi Development Act, 
1957. 

(3) A copy each of the following Notifications (Hindi and .~nglish 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(i) The Indian Administrative Service (Fixation of Cadre 
Strength) Twelfth Amendment Regulations, 1971, publish-
ed in Notification No. G.S.R. 946 in Gazette of India dated 
the 19th July, 1971. 

(ii) The Tenth Amendment of 1971 to the Indian Administrative 
Service (Pay) Rules, 1954 published in Notification No. 
G.S.R. 948 in Gazette of India dated the 19th June, 1971. 
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(iii) The Indian Administrative Service (Fixatiqn of Cadre 
Strength) Eleventh Amendmcrnt Regulations, 1971, published 
in Notification No. G.S.R. 949 in Gazette of India dated the 
19th June, 1971. 

(4) (i) A copy of the Mysore Fire Force (Maintenance of Disci- .-
pline and Removal from Ser,vice) Rules, 1971, published in 
Notification No. G.S.R. 203 in Mysore Gazette dated the 1st 
July, 1971, under sub-section (3) of section 39 of the Mysore 
Fire Force Act, 1964, read with clause (c) (iv) of the Procla-
mation dated the 27th March, 1971, issued by the President in 
relation to the State of Mysore. 

(ii) A statement explaining the reasons as to why the Hindi 
version of the above Notification could not be laid on the 
Table simultaneously. 

(5) A copy of the Bombay Cinema (Gujarat First Amendment) 
Rules, 1971 (fJindi and English versions) published in Notifi-
cation No. GHiG!63IBCR-327017291-A in Gujarat Government 
Gazette dated the 1st May, 1971, under sub-section (5) of 
section 9 of the Bombay Cinemas (Regulation) Act, 1953, read • 
with clause (e) (iv) of the Proclamation dated the 13th May, 
1971, issued by the President in relation to the State of 
Gujarat. 

(6) (i) A copy of the Mysore Cinemas (Regulation) Rules, 1971, 
publillhed in Notification No. G.S.R. 72 in Mysore Gazette 
dated the 10th March, 1971, under section 22 of the Mysore 
Cinemas (Regulation) Act, 1964, read with clause (c) (iv) of 
the Proclamation dated the 27th March, 197], issued by the 
President in relati;;n to the State of Mysore. 

(li) A statement (Hindi and English versions) explaining the 
reasons as to why the Hindi version of the above Notification. 
could not be laid on the Table simultaneously. 

(iii) A statement (Hindi and English versions) shOWing reasons 
for delay in layin~ the above Notification. 

(7) A copy of the Certified Accounts (Hi,ndi and English versions) 
of the Textiles Committee for the year 1969-70 and the Audit 
Report thereon, under sub-section' (4) of section 13 of the 
Textiles Committee Act, 1963. 

(8) A copy of the Audit Report on the Accounts of the Rubber 
Board for the year 1969-70 along with the statement of' 
Accounts. (Hindi and English versions). 

(9) . (i) A copy of the Audit Report on the Accounts of the Tea 
Board for the year 1968-69 along with the statem~t of 
Accounts. 

(ii) A statement (Hindi and English versions) explaining the 
reasons for delay in laying the above Audit Report and also 
the reasons as to why the Hindi version of the Audit '!l.eport " ~ 
could not be laid on the Table simultaneously. 
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S· The Budeet (General' 1971-72-Demands for Grants 
(i) Discussion on the Demands for Grants Nos. 36, 37 and 125 for 

which the Ministry of Health and Family Planning is responsible com-
menced and was concluded. 

Ninety-eight cut motions [Nos. 3 to 20, 40 to 71 and 02 to 129] were 
moved and negatived. 

All the Demands for Grants for w~ich the Ministry of Health and 
Family Planning is responsible, as shown under column 4 of the printed 
List of Demands for Grants-Budget (General) 1971-72. were voted i.n 
full. 

(ii) Discussion on the Demands for Grants Nos. 85 to 87 and 140 to 
142 for which the Ministry of Works and Housing is responsible com-
menced and was concluded. 

One hundred and forty cut motions [Nos. 1, 2, 6 to 116, 128 to 133, 
148 and 155 to 174] were moved and negatived. 

All the Demands for Grants for which the Ministry of Works and 
Housing is responsible, as shown under column 4 of the printed List of 
Demands for Grants-Budget (General) 1971-72, were voted in full. 

(iii) Discussion on the Demands for Grants Nos. 73 to 77 and 134 te. 
136 for which the Ministry of Shipping and Transport is responsible con~
menced and was concluded. 

Eleven cut motions were moved and negatived. 
All the Demands for Grants for which the Ministry of Shipping and 

Transport is responsible, as shown under column 4 of the printed List 
of Demands for Grants-Budget (General) 1971-72, wel'~ voted in full. 

(iv) At 6-10 P.M. the following Demands for Grants as shown under 
colum 4 of the printed List of Demands for Grants-Budget (General) 
1971-72, were submitted to the vote of the House and voted in full:-

(1) Demands Nos. 13 to 27 and 114 to 121 for which the Ministry 
of Finance is responsible; 

(2) Demands Nos. 68 to 70 for which the Ministry of Law ahol 
Justice is responsible; 

(3) Demands Nos. 72 and 72-A for which the Ministry of Planning 
is responsible, 

(4) Demands Nos. 88, 89 and 143 for which the Department of 
Atomic Energy is responsible; 

(5) Demands Nos. 95 and 96 for which the Department of Com-
pany Affairs is responsible; 

(6) Demand No. 97 for which the Department of Electronics is 
responsible; 

(7) Demand No. 101 for which the Department of Parliamentary 
Affairs is responsible; 

(8) Demands Nos. 102 to 104 for \Vhit!h the Department of Science 
and Technology is responsible; 

lP.T.O. 
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(9) Demands Nos. 105 to 107 for which the Department of Supply 
is responsible; 

(10) Demand No. 108 for which Lok Sabha is responsible; 
(11) Demand No. 109 for which Rajya Sabha is responsible; and ~ 

(12) Demand Nos. 110 for whict the Secretaria' of the Vice-Presi-
dent is responsible. 

8. Government BiU-lntroduced 
The Appropriation (No.2) Bill, 1971. ? Government Bill-Passed 

The Appropriation (No.2) Bill. 1971 
The motion for consideration of the Bill was moved by Shri Y. B. 

Chavan. 
The motion for consideration was adopted an<;i clausc-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Y. B. Chavan. 
The motion was adopted and the Bill was passed. 
(Lck Sabha adjourned till 11 A.M. on Thursday, the 22nd July, 1971). 

S. L. SHAKDHER, 
Secretary . 

• 
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LOK SABRA 

BULLETIN-PART I 
(Bried Record of Proceedings) 

Thursday, July 22, 1971jAsadha 31, 1893 (Saka) 

No. 56 

• : •• ~. ~ p ~,-: 

1. Starred Questions 
Starred Questions Nos. 1291, 1292, 1294, 1296, 1297 and 1299-1304 

were orally answered. Repli~s to remaining questions were laid on the 
Table. 

2. Unstarred Questions 
Replies to Unstared QUE'stions Nos. 5579-5593, 5595~5630 and 

5632-5720 were laid on the Table. 

3. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and English ver-
sions) under sub-aection (1) of section 619A of the Companies 
Act, 1956:-

(i) . Review by the Government on the worldng of the National 
Coal Development Corporation Limited, Ranchi, for the 
year 1969-70: 

(ii) Annual Report of the National Coal Development Corpora-
tion Limited, Ranchi, for the year 1969-70 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(2) A copy of the GUjarat Survivinl! Alienations Abolition 
(Amendment) Rules, 1971 (Hindi and English versions) pub-
lished in Notification No. GHMjI766jMiGSAil071j28810-Y in 
Gujarat Government Gazette dated the 5th May, 1971, uder 
sub-section (2) of section 28 of the Gujarat Surviving Aliena-
tions, Abolition ·,Act, 1963, read with clause (c) (iv) of the 
Proclamation dated the 13th May, 1971, issued by the Presi-
dent in relation to the State of Gujarat. 

(3) A copy of the Annual Report (Hindi and English versions) 
on the working of the Employees' Provident Funds Scheme, 
1952 for the year 1969-70. 

[p.T.O. 
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,. M .... es from aaba Sabba 

Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 19th July, 1971, Rajya Sabha 
passed the Gujarat State Legislature (Delegation of Powers) 
BUl, 1971. 

(U) That at its sitting held on the 19th July, 1971, Rajya Sabha 
passed the Punjab State Legislature (Delegation of Powers) 
Bill, 1971. 

5. Bills Passed by Bajya Sabha-Laicl on the Table 
Secretary laid on the Table the following Bills, as passed by Rajya 

Sabha:-
(1) The Gujarat State Legislature (Delegation of Powers) . Bill, 

. 1971. 
(2) The Punjab State Legislature (Delegation of Powers) Bill, 

1971. 

6. Leave of Absence 
The following Members were granted leave of absence from the sit-

tings of the House for the periods mentioned against each:-

(1) Shri J. Rameshwar Rae-24th May to 10th June, 1971 (Second 
Session). 

(2) Maharaja Martand Singh-25th March to 2nd April, 1971 
(First Session) and 24th May to 20th June, 1971 (Second Ses-
sion). 

(3) Shri Anirit Nahata-24th May to 10th June. 1971 (Second 
~sions). 

(4) Shri Shrikrishna Agarwal-24th May to 21st July, 1971 (Second 
Session). 

(5) Shri N. K. P. Salve-25th June to 9th July. 1971 (Second 
Session). 

(6) Shri Jharkhande Rai-24th May to 21st July, 1971 (Second 
Session). 

/7. The Gujarat Budget 
The following items of business were tak~ up together:-

*(i) General Discusion on the Budget for the State of Gujarat for 
1971-72. . 

* (ij) Demands for Grants Nos. 1 to 6: 9 to 14. 16 to 22, 24 to 27, 29 to 
35. 37 to 51, 53 to 82, 85. 88, 90 to 95 and 97 to 99 in respect 
of the Budget for the State of Gujarat for 1971-72. 

---------. -----_._---_._----------------_.- ._._-
·Discussed together. 
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I ~r 

The following Members took part in the combined debate:-
(1) Shri Ajit Kumar Saha 

·' (2) Shri Indulal Yajnik 
(3) Shri K. M. "Madhukar" 
(4) Shri D. P. Jadeja 
(5) Dr. Laxminarain Pandey 
(6) Shri Khemchandbhai Chavda 
(7) Dr. Mahipatray Mehta 
(8) Shri H. M. Patel 

, , (9) Shri Nanjibhai Ravjibhai Vakaria , 
Shri K. R. Gpmesh replied to the debate. 
All the Demands for Grants in respect of the Budget for the State of 

Gujarat for 1971-72, as shown under column 3 of the printed List of 
Dem-ands for Grants (Gujarat) for 1971-72, were voted in full . 

. 8. The Mysore Budget 
The following items of business were taken up together:-
•• (i) General Discussion on the Budget for the State of Mysore for 

1971-72. 
"(ii) Demands for Grants Nos. 1 to 18, 20 to 27, 29, 30, 30B, 31, 314, 

32 to 48. 50, 50A and, 51 to 54 in respect of the Budget for the 
State of Mysore for 1971-72. 

Eleven cut motions relating to the Demands for Grants in respect of 
Budget, for the ~tate of Mysore for 1971 .. 72, were moved. 

ill') The following Members took part in the combined debate-·· 
(1) Shri Krishna Chandra Haldar 
(2) Shri M. V. Krishnappa 
(3) Shri Era Sezhiyan 
(4) Shri Dharmarao 5haranappa Afzalpurkar 
(5) Shri M. Kalyanasundaram 
(6) Shri K. Lakkappa 
(7) Shri J agannathrao Joshi 
(8) Shri K. K. Shetty 
(9) Shri M. Satyanarayan Rao 

(10) Shri C. M. Stephen 
(11) Shri M. Kathamuthu 
_(12) Shri Nuggehalli Shivappa 

-._---- _. -------- ---------. 
**Discussed together. 
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(13) ~ G. Yi~wanathan 
(14) Shri D. B. Chandre Gowda 
(15) &hri K. Baladhandayutham 
(16) Dr. Henry Austin 

, 
(17) Shri P. Ranganath Shenoy 
(18) Shri K. Mallanna 
(19) Shri Piloo Mody 
(20) Shri A. K. Kotrashatti 
(21) Shri Shibban Lal Saksena 
(22) Shri R. V. Swaminathan 
(23) Shri Sidrameshwar Swamy 

. , 

Shri K.. R. Ganesh replied to the debate. 

On cut motion No. 5 moved by Shri K. Baladhandayutham, the House 
divided, Ayes 37; Noes 71. The cut motion was accordingly negatived. . '~, . 

Cut motion No. 11 moved by &hri G. Viswanathan was barred. 

The remaining cut motions were .negatived. 

~~l!}h~ Dema~ds for Grants in respect of the Budget for the State of 
~ far 1971-72, as shown under column 3 of. the printed List of 
Demands for Grants (Mysore) for 1971-72, were voted in full. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 23rd July, 1971). 

I 

S. L. SHAKDHER, Seer,,",., 
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• LOK SABHA 

.... . 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, July 23, 1971\Sravana I, 1893 (Sa:ka) 

No· 57 
1. Starred Questions 

Starred Questions Nos. 132~-1325, 1329---1331, 1333-1335, 1337, 1339 
and 1341 were orally answered. Replies to remaining questions were 
laid on the Table. 
2. llDatarred Questions 

Replies to Unstarred Questions Nos. 5721-5732, 5734-5808. 5810-
5845, 5847. 5848, 5850-5866 and 5869-5881 were laid on the Table . 

• / *3. Calling Attention 

• 

Shri Surendra Mohanty called the attention of the Minister of 
Defence to the reported flight of two Pakistani Airforce Mirage aircrafts 
over the Srinagar airport. -

The Minister of Defence made a statement in regard thereto. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Central Excise (Ninth ~mendment) Rules. 1971 
(Hindi and English versions) published in Notification 
No. G.S.R. 1034 in Gazette of India dated the 10th July. 1971, 
under section 38 of the Central Excises and Salt Act, 1944 . 

(2) A copy each of the following Notifications under sub-section 
(4) of section 143 of the Bombay Prohibition Act, 1949, read 
with clause (c) (iv) of the Proclamation dated the 13th May, 
1971, issued by the President in relation to the State of 
Gujarat:-

(i) The Bombay Molasses (Gujarat Amendment) Rules, 1971, 
published in Notification No. GH-SH-2688-0MLS-I069\9240-P 
in Gujarat Government Gazette dated the 25th March. 1971. 

(ii) The Gujarat Articles Unfit for Use as intoxicating liquor 
(Manufacture and Import) (Amendment) Regulation Rules, 
1971, publishe~ in Notification No. GH-SH-2704-BPA-1270\ 
13834-P in GUlarat Government Gazette dated the 25th 
March, 1971. 

-.--.--- .--_.-----------_ .. _------------
--·--;-W~~-tak;n up at 2-30 P.M. 
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\111' 'i'he GUJara{"lJidiistfiif:Alcohol (Import, Storage and Sale 
for export overseas, in bond) (Amendment) Rules, 1971, 
published in Notification No. GH-SH-2756-BPA-1270-12232-P 
in Gujarat Government Gazette dated the 22nd April, 1971. 

(iv) The Gujarat Denatured Spirituous Preparations (Amend- f \ 
ment) Rules, 1971, published in Notification No. GH-SH-
2848-BPA-26701109142-P in Gujarat Government Gazette L' 
dated the 20th May, 1971. • 

(v) Notification No. GH-SH-2855-BPA-1271134196-P published in 
Gujarat Government Gazette dated the 20th May, 1971 
making certain amendment to the Gujarat Poppy Capsules 
(Amendment) Rules, 1967. 

(vi) The ,Bombay Denatured Spirit (Gujarat First Amendment) 
Rules, 1971, published in Notification No. GH-SH-2258-DNS-
1069-60600-P in Gujarat Government Gazette dated the 27th 
May, 1971. 

(3) (i) A copy of the Certified Accounts of the Indian School of" 
Mines, Dhanbad, for the period 1st July, 1967 to 31st March, 
1968 along with the Audit Report thereon. 

(ii) A statement (Hindi and English versions) explaining the rea-
sons for delay in laying the above Accounts and also the rea-
sons as to why the Hindi version of the Accounts could not be 
laid on the Table simultaneously. 

5. Statement Regarding Government Business 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing the 26th July, 1971. 
G. Statement Under Direction 115 

Shri Surendra Mohanty made a statement regarding certain informa-
tion given by the Minister of State for Information and Broadcasting 
in the House on the 8th July, 1971 about land for constructine the Radio 
Station building at Cuttack. 

The Minister of State for Information 
Jtatement in reply thereto . 

. " 'Motions for Elections to Committee 

and Broadcasting maae II" 
. t; • 

(i) Prof. D. P. Yadav moved the following motion:-
"That in pursuance of paragraph 1 of the Ministry of Education 

Resolution No. 1111167-CA (1), dated the 15th December,' 
1967, the members of this House do proceed to elect, in such 
manner as the Speaker may direct, two members from among 
themselves, to serve as members of the Central Advisory 
Board of Archaeology, till the 31st December, 1971, subject to 
the other provisions of the said Resolution." 

The motion was adopted. 
(Ii) Prof. D. p. Yadav moved the following motion:-

"That in pursuance of the provisions contained in rules 4(ii) to 
(iv) and 15 of the Rules and Regulations of the Indian School 
of Mines, Dhanbad, the members of this House do pro-
ceed to elect, in such manner as the Speaker may direct, 
two members from among themselves, to serve as mem-
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• 
bers of the General Council of the Indian School of Mines, 
Dhanbad, subject to the other provisions of the said Rules and 
Regulations." 

The motion was adopted. 
41. Government Bill-Introduced 

The Gujarat Appropriation Bill, 1971. 
1/ 

~ 7 Government Bill-Passed 
.,r The Gujarat AJ)WopriatWn Bill, 1971 

The motion for consideration of the Bill was moved by Shri K. R. 
Ganesh. 

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The motion was adopted and the Bill was passed. 

10. Government Bill-Introduced 
The Mysore Appropriation (No.2) Bill, 1971. 

-' 11. Government Bill-Passed 
The Mysore Appropriation (No.2) Bill, 1971. 

The motion for consideration of the Bill was moved by Shri K. R. 
Ganesh. 

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The motion was adopted and the Bill was passed . 

• "'12. The West Bengal Budget 
The following items of business were taken up:-

(i) General Disc1.Jssion on the Budget for the State of West 
Bengal for 1971-72. 

(ii) Demands for Grants Nos. 1 to 9, 11 to 48, 50 to 52 and 54 in 
respect of the Budget for the State of West Bengal for 1971-
72. 

Thirty cut motions relating to the Demands for Grants in respect 
of the Budget for the State of West Bengal for 1971-72, were moved. 

**Discussed together. 

217 
[P.T.O. 



,,··13. Statutory Resolution 
On behalf of Shri Krishna Chandra Pant, Shri Raj Bahadur moved the following Resolution:- r I 

"That this House approves the Proclamation issued by the Presi- .", dent on the 29th June, 1971 under article 356 of the Consti- ... tution in relation to the State of West Bengal!' 
v' **14. Government Bill-Under Consideration 

The West Bengal State Legislature (Delegation of Powers) Bill, 1971 
On behalf of Shri Krishna Chandra Pant, Shri Raj Bahadur moved the motion for consideration of the Bill. 
The following Members took part in the combined debate on the West Bengal Budget (vide para 12 above), Statutory Resolution (vide para l3 above) and the motion for consideration of the Bill:-

(1) Shri Dinen Bhattacharya 
(2) Shri A. K. M. Ishaque 
(3) Dr. Ranen Sen 
(4) Shri Sakti Kumar Sarkar 
(5) Shri Somnath Chatt-::;'jee 
(6) Shri Debendra Nath Mahata (Speech ttnfini.shed). 

The discussion was not COliC] uded. 
15. Private Members' Bills-l'li roduced 

(1) The Freedom fighters (Appreciation of Services) Bill, 1971 by Shri Shibbfl:-l Lal Saksena 
(2) The Second W&ge Board Hecommenc1ations for Sugar Indus-try Bill, 1971 by Shri D. K. Panda. 

" 

(3) The Arms (Amendment) Bill, 1971 (Amendment of section 2) ~' by Dr. r .8':::linaraiT' Pandey. 
(4) The Consti:ntion (l\.rnendmcnt) Bill. J971(AmPlidment Of articles 58, 63, et,c.) b:, Shri C. K. Cll 'ndl'appan. 

16. Private Member's Bills-Withdrawn 
0/ (i) The Gift-tax (A?ILendmellt) Bill, 1971 (A l')/endment of secti?ns 22, 23, etc.) 1:1/ ShTi S. C: Str:n'tnta 

Shri S. C. Samantareplied to the debate on the motion for considera-tion of the Bill moved by him on the 9th July, 1971-
The Bill was withdrawn by leave of the House· 

,/ (ii) The In!lian Penal Code (Amendment) Bin, 1971 (Amendment of section 309) bU Shri S. C. Samanta 
The motion for consideration of the Bill was moved by Shri S. C. 

Samanta. 
An amendment for circulation of the Bill for the purpose of eliciting opinion thereon was moved by Shri M. C. Daga . 
• * Discussed together. 
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MlW __ mTre'rorIOwfrig'Alemberij'''took part in the debate:-
(1) Shri G. Viswanathan 
(2) Shri M. C. Daga 
(3) Shri Manoranjan Hazra 

~ 1 (4) Shri Bhogendra Jha 

• (5) Shri M. Satyanarayan Rao 
(6) Shri Mallikariun 
(7) Shri S. A. Shamim 
(8) Shri Ram Niwas Mirdha 

Shri S. C. Samanta replied to the debate. 
The amendment was withdrawn by leave of the House. 
The Bill was also withdrawn by leave of the House. 

/ 17. Private Member's Bill-Under Consideration 
The Constitution (Amendment) Bill, 1971 (Amendment oj Eighth 

',' Schedule) by Shri BhOgendra Jha 
The motion for consideration of the Bill was moved by Shri 

Bhogendra Jha. 
The following Members took part in the debate:-

(1) Dr. KaiIas 
(2) Shri Amrit Nahata 
(3) Shri Bibhuti Mishra 
(4) Shri D. Deb 
(~) Dr. Ranen Sen 
(6) Shri M. C. Daga 
(7) Shri M. Satyanarayan Rao 
(8) Dr. Karni Singh 
(9) Shri H. R. Gokhale 

Shri Bhogendra Jha commenced his reply to the debate. His speech 
was not concluded. 

'. The 'discussion was not. concluded. 
V 18. Half-An-Hour Discussion on Matters ArisiDJr out of Answer to 

Question 

'r·' 

Shri Bibhuti Mishra raised a half-an-hour discussion on points aris-
ing out of the answer given on the 29th June, 1971 to Starred Question 
No. 787 regarding expenditure on Gandak Project. 

Dr. K. L. Rao replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 26th July, 1971). 

CORRIGENDUM 

In Bulletin-Part I, dated July 22, 1971-

,S. L. SHAKDHER, 
secretary. 

Page 212, paragraph 7, line 2 from bottom,-
for "90 to 95" Tead "90, 92 to 05". 
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LOK SABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, July 26, 19711Sravana 4, 1893 (Saka) 

No. 58 
1. Starred Questions 

Starred Questions Nos. 1352, 1354, 1356-1358, 1360, 1362, 1365-1368, 
1370, 1371, 1374 and 1379 were orally answered. Replies to remaining 
questions were laid on the Table. 

Z. Unstarred Questions 
Replies to Unstarred Questions Nos. 5882-5971 and 5973-5994 were 

laid on the Table. 

'§tatement by the Minister of Defence correcting the reply given on 
the 5th July, 1971 to Unstarred Question No. 3874 regarding Manufac-
ture of A VRO-Planes at Kanpur was also laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Naval Ceremonial, Conditions of Service and 
Miscellaneous (Third Amendment) Re~ulations. 1971 (Hindi 
and English versions) published in Notification No. S.R.O. 248 
in Gazette of India dated the 17th July, 1971, under section 185 
of the Navy Act, 1957. 

(2) A copy of the Certified Accounts of the Post-Graduate Insti-
tute of Medical Education and Research, Chandigarh, for the 
year 1969-70 together with the Audit Report thereon, under 
sub-section (4) of section 18 of the Post-Graduate Institute of 
Medical EducatiQn and Research, Chandigarh Act, 1966. 

(3) (i) A copy of the Annual Report (Hindi and English versions) 
of the Oil and Natural Gas Commission for the year 1869-70 
together with the Audited Accounts, under sub-section (3) of 
section 23 read with sub-section (4) of section 22 of the Oil 
and Natural Gas Commission Act, 1959 and also containing 
Annual Report of the Hydrocarbons India Private Limited, 
New Delhi, for the year 1969 to.£ether with the Audited 
Accounts. 

(li) A copy of the Review (Hindi and English versions) by the 
Government on the above Reports. 

[p.T.O. 
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The Resolution was adopted after discussion as indicated under para 
6 below. 

(4) A copy each of the following papers (Hindi and English ver-
sionsl. under sub-section (1) of se~~ion 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Indian 
Drugs and Pharmaceuticals Limited, New Delhi, for the 
year 1969-70. 

(ii) Annual Report of the Indian Drugs and Pharmaceuticals 
Limited, New Delhi, for the year 1969-70 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

*4. The West Bengal Budget 
Discussion on the following items of business continued and was con-

cluded:-
veil General Discussion on the Budget for the State of West Ben-

gal for 1971-72. 
(ii) Demands for Grants Nos. 1 to 9, 11 to 48, '50 to 52 and 54 in 

respect of the Budget for the State of West Bengal for 1971-72, 
and the cut motions thereto moved on the 23rd July, 1971. 

T~ motions moved on the 23rd July, 1971, we:"e negatived. 
All the Demands for Grants in respect of the Budg\)t for the State 

of West Bengal for 1971-72, as shown under column 3 of the printed 
List of Demands for Grants (West Bengal) for 1971-72, were voted in 
full, after discussion as indicated under para 6 below. 

*5. Statutory Resolution-Adopted 
Discussion on the following Resolution moved on the 23rd July. 1971, 

continued:-
"That this House approves the Proclamation issued by the Presi-

dent on the 29th June, 1971 under article 3M1 of the Constitu-
. tion in relation to the State of West Bengal." 

./ 
... Government ;Bill-Passed 
The West Bengal State Legislature (Delegation of Powers) Bill, 1971 

Discussion on the motion for consideration of the Bill moved on the 
23rd July, 1971. continued. 

The following Members took part in the combined debate on the 
West Bengal (vide para 4 above), Statutory Resolution (tri.de para 5 
above) and the motion for consideration of the Bi11:-

(1) Shri Debendra Nath Mahata 
(2) Shri G. Viswanathan 
(3) Shri Subodh Hansda 
(4) Shri Samar Guha 

*Discussed together. 
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• 
(5) Shri Shankar Narayan Singh Deo 
(6) Shri H. N. Mukerjee 
(7) Shri R. N. Barman 
(8) Shri Tridib Chaudhuri 
(9) Shri P. R. Das Munsi 

(10) Shri M. Satyanarayan Rao 
(11) Shri B. K. Daschowdhury 
(12) ,Shri Baksi Nayak 
(13) Haji Lutfal Haque 
(14) Shri Manoranjan Hazra 
(15) Shri M. R. Gopal Reddy V7 

(16) Shri Hem~dra Singh Banera 

Shri K. R. Ganesh spoke (by way of reply to the West Bengal Budget). 
Shri Krishna Chandra Pant spoke (by way of reply to the Statutory 

Resolution and the motion for consideration of the Bill). 
The motion for consideration of the Bill was adopted aid clause-by-

clause consideration was taken up. 
Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Krishna 

Chandra Pant. 
t The motion was adopted and the Bill was passed. 

7. Government Bill-Introduced 
The West Bengal Appropriation (No.2) Bill. 1971. 

• 8. Government Bill-Passed 

V"' The West Bengal Appropriation (No.2) Bill, 1971 

The motion for consideration of the Bill was moved by Shri K. R. 
Ganesh. 

Dr. Ranen Sen took part in the debate. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The motion was adopted and the Bill was passed. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, July 28, 1971!Sravana 6, 1893 (Saka) 

No. 60 
t. Starred Questions 

Starred Questions Nos. 1411-1418, 1421 ;11,r] 1424-1426 wer.e orally 
answered. Replies to Starred Questions N()-. 14·~f). 1422, 1423 and 1427-
1440 were laid on the Table. 

Replies to Starred Questions Nos. 1380--1410 for the 27th July, 1971 
were also laid on the Table to~ay, the Lok Sabha having adjourned 
without taking up questions on the 27th July, 1971. 

~. Unstarrcd Questions 
Replies to Un starred Questions Nos. 6126-·6156 and 6159-'-6261 were 

laid on the Table. 
Replies to Un starred Questions Nos. :;995--6125 for the 27th July, 

1971 were also laid on the Table . 

• ,. S. Short Notice Question 
Short Notice Question No. 6 addressed to the Minister of Irrigation 

Ilnd Power regarding Finalisation of Kali Sindh Scheme near Gwalior 
was orally answered and supplementaries were also answered thereon. 

,. 
--

4. Calling Attention 
Shri Vayalar Ravi called the attention of the Minister of Petroleum 

and Chemicals to the reported move of the foreign oil companies to 
increase the price of crude oil imported by them. 

The Minister of Petroleum and Chemicals made a statement in regard 
thereto. 

~. Question of Privilege 
,/ The Minister of State for Home Affairs made a stat~ment in connec-

tion with the statement made by Shri Krishna ChandrCj. lialQar on the 
,,22nd July. 1971 regarding the alleged misbehaviour with him by the 
~lice at Durgapur (West Bengal). 

On a motion moved by Shri Atal Bihari Vajpayee, the matter was 
referred to the Committee of Privileges. 

~P.T.O . 
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8. Papers laid on the Table 

'! '. 

The following papers were laid on the Table:-

(1) A copy of the Annual R~port (Hindi and English versions) , 
of. the Developmelnt Council for Paper, Pulp and Allied Indus- , 
tries for the year 1969-70, under sub-section (4) of section 7 
of the Industries (Development and Regulation) Act, 1951. 

(2) A copy each of the following papers under sUb-section (1) of 
section 619A of the Companies Act, 1956:-

J.i) (-) Review (Hindi and English versions) by the Government 
,,'" on the working of the Instrumentation Limitf'd, Kota, for 

the year 1969-70. 
,....(b) Annual Report (Hindi and English versions) of the Instru-
. mentation Limited, Kota, for the year 1969-70 along with 

the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(ii) <a) Review (Hindi and English versions) by the Govern-
/ ment on the working of the National Instruments Limited, 

Calcutta, for the year 1969-70. 
(b) Annual Report of the National Instruments Limited, Cal-

/' cutta, for the year 1969-70 along with the Audited Accounts 
and the coments of the Comptroller and Auditor General 
thereon. 

(3) r A copy of the Calcutta Tramways Company (Taking over of 
i Management) Amendment Ordinance, 1971 (No. 10 of 1971) 

! (Hindi and English versions) promulgated bv the President 
Ion the 17th July, 1971 under provisions of article 213 (2) (a) 
; of the Constitution read with clause (c) (iii) of the Proclama-i tion dated the 29th June, 1971 issued by the President in 
, relation to the State of West Bengal. • 

(4) (i) A copy of the Bombay Public Trusts (Gujarat Amendment) 
Rules, 1971, published in Notification No. GHIKI1511BPTI 
Rulesl89871E in Gujarat Government Gazette dated the 17th 
June, 1971 under sub-section (4) of section 84 of the Bom-, 
bay Public Trusts Act, 1950, read with clause (c) (iv) of the 
Proclamation dated the 13th May, 1971, issued by the Presi- . 
dent in relation to the State of Gujarat. 

(ii) A statement (Hindi and English versions) explaining the rea-
sons as to why the Hindi version of the above Notification 
could not be laid on the Table simultaneously. 

(5) A copy of the Eleventh Amendment of 1971 to the Indian 
Administrative Service (Pay) Rules, 1954 (Hindi and En~
Usb versions) published in Notification No. G.S.R. 947 In 
Gazette of India dated the 19th June, 1971~ under sub-sec-
tion (2) of section 3 of the All India Services Act, 1951. 

(6) (i) A copy of the Punj~b Public Service Commi~sion (Limi-
t;ation of Functions) FIrst Amendment RegulatIons, 1970, 
published in Notificlltion No. G.S.R. 30 in Punjab Govern-
ment Gazette dated the 6th March, 1970 under clause (5) of . 
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article 320 of the Constitution read with clauSE: (c) (iii) of the 
Proclamation dated the 15th June, 19'/1, issued by the Presi-
dent in relation to the State of Punjab. 

(ii) A statement (Hindt and English versions) explaining the 
reasons for laying the above Notification before Parliament 
and for not laying the Hindi versiop. thereof. 

(7) A copy of the Cotton Textiles (Control) Third Amendment 
Order, 1971 (Hindi and English versions) published in Notifi-
cation No. S.O. 2199 in Gazette of India dated the 5th June, 
1971, under sub-section (6) of section 3 of the Essential Com-
modities Act, 1955. . 

7. Messale from Rajya Sabha 
Secretary reported a message from Rajya Sabha that Rajya Sabha 

had no recommendations to make to Lok Sabha in regard to the Gujarat 
Appropriation Bill, 1971, passed by Lok Sabha on the 23rd July, 1971. 

8. Report of Committee on Private Members' Bills and Resolutions 
Shri G. G. Swell presented the Fifth Report of the Committee on 

Private Members' Bills and Resolutions. 

9. Government Bills-Introduced 
,,/ (1) The Constitution (Twenty-fourth Amendment) Bill, 1971. 

The motion for leave to introduce the Bill moved by ~ri H. R. 
Gokhale was opposed. The motion was adopted and the Bill was intro-
duced. 

v' (2) The Constitution (Twenty-fifth Amendment) Bill, 1971. 
The motion for leave to introduce the Bill moved by Shri H. R. 

Gokhale was opposed. The motion was adopted and the Bill was intro-
duced. 
10. Government Bill-Under Consideration 

./ The Finance (No.2) Bill, 1971 
Discussion on the motion for consideration at the Bill moved on the 

26th July, 1971, continued. 

The following Members took part in the debate:-
(1) Shri N. K. P. Salve 
(2) Shri M. S. Sivasamy 
(3) Shri Chintamani Panigrahi 
(4) Shri K· Baladhandayutham 
(5) Shri Ram Shekhar Prasad Singh 
(6) Shri Madhu Dandavate 
(7) Shri Virendra Agarwal 
(8) Shri Kushok Bakula 
(9) Dr. Karni Singh 
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(10) Shri Amrit Nahata 
'(11) Shri D. D. Desai 

(12) 5hri Nawal Kisho~'e Sharma (Speech unfinished). 

The discussion was not concluded 
11. Ball-An-Bour Discussion on Matten Arising out of Answer to 
.~eHiea 

Shri C. K. Chandrappan raised a half-an-hour discussion on points 
a~sittr out of the answer given on the 28th May, 1971 to Unstarred Ques-
tltm flo. 690 regarding purchase of Hover-Crafts to check smuggling. 

Shri K. R. Ganesh replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 29th July, 1971). 

22&. 
GMGIPND-LS 1-1625 (D} LS-28-7-7i-800. 

s. L. SHAKDHER, 
Secretary. 



LOK S.t\JlHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, July 29, 1971lSravana 7, 1893 (Sak~) 

No. 61 
, l .. S.,.,d Questto .. 

Starred Questions Nos. 1443, 1446, 1447, 1450, 1452, 1453, 1456, 1457. 
1460, 1463 and 1464 were orally answert!d. Replies' to ~emaiping q~&. 
tions were laid on the Table. 

• 2. Unstarred Questions 
Replies to Unstarred Questions Nos. 6262-6265, 6267-82g0" 6292-

6307 and 6309-6380 weJ7e laid on the Table. 

3. C"m~ 4u.,n~on 
Shri Atal Bihari Vajpayee called the attention of the Minister 01 

Home Affairs to the rl'!porte4 recent PaJP,stanishelling into Ind~' ~r. 
dtory on Assam and Tripura border, thereby killing ten persons. 

The Minister of State for Home Affairs made a statement in regard 
thereto. e 4. Papen laid on the Table 

The following papers were laid on the Table:~ 
(1) (i) A copy of the West Bengal Eme1oyees' Pfl~r;n4iln-t ~ Com-

pulsory Gratuity Ordinance, 1971 (West Bengal Ordinance 
No.1 of 1971) promulgated by the Gover·nor of West Bengal 
on the 3rd June, 1971 under provision/! IiIf arUcle ~13. {~) (a) 
of the Constitution read with clause (c) (iii) of the Proclama-
tion dated the 29th June, 1971 issued ·~V :tbe Prestde~ in re-
lation to the State of West B~ngal. 

(ii) A statement explaining the reas.ons as to why the JIin.dj ver-
sion of the above Ordinance could not be laid on the" Ifable 
simultaneously. 

(2) A copy of the Annual Report (lii.nPi ~nd Engij,sh v,r'~QlJs) of 
the Coal Board, Calcutta, for the year 1969-70"." 

(3) A copy of the Annual Report (Hindi and Engl~sh versions) of 
the Food Corporation of India for the year 1989-7. along with 
the Audited Accounts, under sub-se9-tioD .(2) of 1I89tipn 35 of 
the Food Corporations Act, 1964. 
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(4) A copy of Notification No. S.O. 2544 (Hindi and English ver-
sions) published in Gazette of India dated the 8th July, 1971 
making certain amendment to the Delhi. Meerut and Buland-
shahr Milk and Milk Products Control Order, 1971 published 
in Notification No. S.D. 1911 dated the 3rd May, 1971, under 
sub-section (6) of section 3 of the Essential Commodities Act, 
1955. 

5. Messages from Rajya Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Mysore Appropriation (No.2) Bill, 
1971 passed by Lok Sabha on the 23rd July, 1971. 

(ii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the West Bengal Appropriation (No.2) 
Bill, 1971. passed by Lok Sabha on the 26th July. 1971. 

6. Govemment Bill-Introduced 
The Prevention of Food Adulteration (Amendment) Bill, 1971. 

'1. Govemment Bill-Under Consideration 

The Finance (No.2) Bill. 1971 

Discussion on the motion for consideration of the Bill moved on the 
26th July. 1971. continued. 

The following Members took part in the debate:-

(1) Shri Nawal Kishore Sharma 
(2) Shri Jambuwant Dhote 
(3) Dr. V. K. R. Varadaraja Rao 
(4) Shri Mallikarjun 
(5) Shri N. K. Sanghi 
(6) Shri P. K. Deo 
(7) Shri B. P. Maurya 
(8) Shri Bhagirath Bhanwar 
(9) Shri Shyam Sunder Mohapatra 

(10) Shri Dinen Bhattacharya 
(11) Pandit D. N. Tiwary 
(12) Shri Bibhuti Mishra 
(13) Shri Indulal Yajnik 
(14) Shri Y. S· Mahajan 
(15) Shri Arjun Sethi 
(16) Shri Shibban Lal Saksena 
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(17) Shri Ramsahai Pandey 
(18) Shri S. A. Muruganantham 

Shri Y. B. Chavan replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 to 6 were adopted. 
Consideration of Clause 7 was taken up but not concluded. 
The discussion on the Bill was not concluded. 

8. Report of Business Advisory Committee 
Shri Raj Bahadur presented the Fourth Report of the Business Ad-

visory Committee. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 30th July, 1971). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, July 30, 1971jSravana 8, 1893 (Saka) 

No· 62 
1. Starred Questions 

Starred Questions Nos. 1472. 1473, 14:75, 14.76, 1478, 1480, 1481, 1486, 
1488, 1490, 1493--1496 and 1498-HiOO were orally answered. Replies to 
remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 6381-·6409, 6411~427, 6430-
6497, 6499-6506, 6508-6523, 6525-6546 and 6548-6580 were laid on 
the Table. 

Two statements by the Ministers of State in the Ministries of Finance 
and Tourism and Civil Aviation correcting the replies given to the fol-
lowing questions were also laid on the Table:-

(i) Unstarred Questions No. 2531 on the 18th June, 1971 regarding 
realisation of Excise Duty and Income-Tax from Textile Mills 
in Indore, ~d . 

(ii) UJUltarred Question No. 2002 on the 11th June, 1971 regarding J' increase in flying training fees by Delhi Flying Club· 
3. Calling' Attention 

Shri Jyotirmoy Bosu called the attention of the Minister of Defence 
to the reported crash of one HF-24 aircraft near Bangalore on the 27th 
July, 1971. 

The Minister of Defence made a statement in regard thereto. 
4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English ver-

sions) under sub-section (1) section 619A of the Companies 
Act, 1956:-

/ 

(i) Review by the Government on the working of the Central 
Inland Water Transport Corporation Limited, Calcutta, for 
the year 1969-70. 

(ii) Annual Report of the Central Inland Water Transport Cor-
./" poration Limited, Calcutta, for the year 196'9-70 along with 
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the Audited Accounts and the Comments of the Comptroller 
and Auditor General thereon. 

(2) A copy of Notification No. S.O. 1138 (Hindi and English ver-
sions published in Mysore Gazette dated the 24th June, 1971, 
under sub-section (2) of section 16 of the Mysore Motor Vehi-
cle Taxation Act, 1957, read with clause (c) (iv) of the Pro-
clamation dated the 27th March, 1971, issued by the President 
in relation to the State of Mysore. 

(3) A cOpy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619 A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the India 
,./' Tourism Development Corporation Limited, New Delhi, for 

the year 1969-70. 
(ii) Annual Report of the India Tourism Development Corpora-

/' tion Limited, New Delhi, for the year 1969-70 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(4) (i) A COpy of the Annual Report (Hindi and English versions) 
of the Board of Trustees of the Indian Museum, Calcutta, for 
the year 1967-68. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Report. 

5. Report of Committee on absence of Members 
Shri S. C. Samanta presented the Second Report of thc Committee 

on Absence of Members from the Sittings of the Housc. 

6. Motion Regarding Fourth Report of Bvsiness Advisory Committee 

Shri Raj Bahadur moved the follOWing motion:-
"That this House do agree with the Fourth Report of the Business 

Advisory Committee presented to the House on the 29th July, 
1971." 

The motion was adopted. 

i: Government Bill-Under Consideration 
The Finance (No.2) Bill, 1971 

Clause-by-clause consideration of the Bill continued. 
Clauses 7 and 8 were adopted. 
Clauses 9 and 10 were adopted, as amended. 
Clauses 11 to 16 were adopted. 
Clause- 17 was adopted, as amended. 
Clauses 18 to 31 were adopted. 
Clause 32 was adopted, as amended. 
Clauses 33 to 44 were adopted. 
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Clause 45 was adopted, as amended. 
Clauses 46 to 55 were adopted. 

5\ On amendment No. 23 to the First Schedule moved by Shri Virendra 
. Agarwala, the House divided, Ayes 24; Noes 71. The amendment was 

accordingly negatived. 
The First Schedule and the Second Schedule w~re adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

Y. B. Chavan. 
Shri Atal Bihari Vajpayee took part in the debate. His speech was 

not concluded. 
The discussion on the Bill was not concluded. 

8. Motion Regarding Fifth Report of Committee on Private Members' 
Rill. and Resolutions 

Shrimati Jyotsna Chanda moved the following motion:-, 
ClThat this House do agree with the Fifth Report of the Committee 

on Private Members' Bills and Resolutions presented to the 
House on the 28th July. 1971." 

The motion was adopted . 
.. ./ 
9. Private Member's Resolut: on-Withdrawn 

Discussion on the following Resolution moved by Shri Shashi Bhushan 
and the amendment thereto moved on the 16th July. 1971, eontinued:-

"This House is of opinion that the Constitution be so amended 
as to provide explicitly for the joint sitting of the two Houses 
of Parliament for passing a Bill to amend the Conititution 
when such a Bill, having been passed by the Lnk Sabha, is 
rejected by the Rajya Sabha." 

The following Members took part in the debate:-
(1) Shri Arnrit Nahata 
(2) Shri D. Deb 
(3) Shri G. Viswanathan 
(4) Shri R. V. Bade 
(5) Shri Sarjoo Pandey 
(6) Shri H. R. Gokhale 

Shri Shashi Bhushan replied to the debate. 
The amendment moved by Shri M. C. Daga was withdrawn by leave 

of the House. 
The Resolution was also withdrawn by leave of the House. 
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..10. Private Member's Resolution-Under Consideration 
Shri Gadadhar Saha moved the following Resolution:-

"This House is of opinion that the Government of India should 
take immediate and effective steps to take over all the fac-
tories and industrial units which have been closed down 
durin" the last five years in various parts of the country and 
run them as public enterprises." 

An amendment was moved by Shri M. C. Daga. 
The following Members took part in the debate:-

(1) Shri M. C. Daga 
(2) Shri Sidrameshwar Swamy 
(3) Shri K. M. "Madhukar" 
(4) Shri Amrit Nahata 
(5) Shri Hemendra Singh Banera 
(6) Shri Ramsahai Pandey 
(7) Shri D. D. Desai 
(8) Shri Shashi Bhushan 
(9) Shri Biren Dutta 

(10) Shri Amarnath Vidyalankar 
(11) Shri C. K. Chandrappan 
(12) Pandit D. N. Tiwary (Speech unfin;shed). 

The discussion was not concluded . 
../11. Half-An-Hour Discussion on Matters Arising Out of An~wers to 

Questions 
Shri Vayalar Ravi raised a half-an-hour discussion on points arising 

out of the answers given on the 5th July, 1971 to Unstarred Questions 
Nos. 3929 and 3930 regarding (0 New Central Government Colonies in 
States and (ii) Allotment of Government Quarters to Central Govern-
ment employees in States. 

Shri I. K. Gujral renlied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Saturday, the 3~st July, 1971). 
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, LOK SABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Saturday, July 31, 1971jSravana 9, 1893 (Sa~Il) 

No. 63 
! 1. Me ... from Rejy. Sabb. 

Secretary reported a message from Rajya Sabha that Rajya Sabha had 
~ .no recommendations to make to Lok Sabha in regard to the Appro-
'priation (No.2) Bill, 1971, passed by Lok Sabha on the 21st July, 1971. 
2. Statement R •• nting Government Business 

The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 2nd August, 1971. 

/ 
,:'31 '" Government Bills-Passed 

i 
~., (i) The Finance (No.2) Bill, 1971. 

Discussion on the motion that the Bill, as amended be passed moved 
on the 30th July, 1971 continued. 

The following Members took part in the debate:-
(1) Shri Atal Bihari Vajpayee 
(2) Shri "t. V. Chandrashekharappa Veerabasappa 
(3) Shri J. M· Gowder 
(4) Shri Jyolirmoy Bosu 
(5) Shri Y. B. Chavan 

On the motion the House divided, Ayes 82; Noes 34. The motion was 
accordingly adopted and the Bill, as amended, was passed. 
(;{H) The Agricultural Refinance Corpor~tion (Amendment) Bill, 1971. 
/ The motion for consideration of the Bill was moved by Shrimati 
Sushila Rohatgi. 

An amendment for circulation of the Bill for the purpose of eliciting 
opinIon thereon, was moved by Shri S. N. Singh. 

The following Members took part in the debate:-
(1) Shri S. N. Singh 
(2) Shri Sarjoo Pandey 
(3) Shri Nawal Kishore Sinha 
(4) Shri G. Viswanathan 
(5) Shri R. V. Bade 
(6) Shri Madhuryya Haldar 
(7) Shri p. K. Deo 
(8) Shri M. Satyanarayan Rao 
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Shrimati Sushila Rohatgi replied to the debate. 
The amendment was withdrawn by law of the House. 
The motion for consideration was adopted and clause-by-clause consi- 1"' 

deration of the Bill was taken up. 
Clauses 2 to 4 were adopted. .. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
Th~ motion that the Bill be passed was moved by Shrimati Sushila 

Rohat,;. 
The motion was adopted and the Bill was passed . 

./ (iii) The Central Board of Direct Taxes (Validation of Proceedings) 
fUll, 1971 

The· motion for consideration of the Pill was mfwed by Shri K. It 
Ganesb. 

A motion that the debate on· the Bill be ad30urned moved by Shri 
R. V. Bade, was negatived. 

The ·following ~bers took part in the debate:-
(1) Shri D. K. Panda 
(2) Shri J. M. Gowder 
(3) Shri R. V. Bade 

0(4) Shri Dinesh Joarder 
(5) Shri Surendra Mohanty 

Shri K. R. Genesh replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clause 2 was adopted. 
Clause I, Enacting It'ormula and the Long Title werl' also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. "-
The motion was adopted· and the Bill was passed • 

./'4. Statutory Resolution-Adopted 
Shri K. R. Ganesh moved the folllowing Resolution:--

"WHEREAS in pursuance of sub-section (3) of section 65 of the· 
Electricity (Supply) Act, 1948 (54 of 1948), the Government of 
Mysore has, with the approval of the Mysore Legislative 
Assembly, fixed under its Order No. PWD-lOOEEB 69, dated 
15th November, 1969, the maximum amount as rupees fifty 
crores for the purposes of sub-section (1) of the said section 
65 with effect from the 10th September, 1969; 

AND WHEREAS the Government of Mysore proposes to raise the 
aforesaid maximum amount to rupees seventyfive crores; 

AND WHEREAS the Mysore Legislative Assemblv has been 
dissolved; . 

AND WHEREAS under the Proclamation dated 27th March, 1971, 
issued QY the President under article 356 of the Constitution, 
the powers of the State Leg;!llature ailE' e~prc'!I!Rble by Parlia- . 
ment; 
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... , 

NOW, THEREFORE, it is hel"eby resolved that Lok Sabha do ac-
cord approval to the proposal of the Government at Mysore to 
fix, under sub-sectiGll (3) of section 65 of the Electricity 
(Supply) Act, 1948 (54 of 1948), the maximum amoun t as 
rupees seventy-five crores which the Mysore State Electricity 
Board may at any time have on loan under !'ub-seetion (1) of 
the said section 65." 

The following Members took part in the debate:-
(1) Shri T. V. Chandrashekharappa Veerabasappa 

(2) Shri D. D. Desai 
Shri K. R. Ganesh replied to the debate. 
The Resolution was adopted. 

'5. GO\ cmment Bills-Passed 
../ (i) The Public Premises (Eviction of Unauthorised Occupants) Bill, 
19'11. " 

The motion for consideration of the Bill was moved by Shri I. K. 
Gujral.· 

The following Members took part in the debate:-
(1) Shri Biren Dutta 
(2) Shri K. M. "Madhukar" 
(3) Shri J. M. Gowder 
(4) Pandit D. N. Tiwary 
(5) Shri It. V. Bade 
(6) Shri S. N. &ingh 
(7) Shri Shashi Bhushan 

Shri I. K. Gujral replied to the debate. 
The motion for consideration was adopted and clausc-by-clause con-

sideration of the Bill was taken up. 
Clauses 2 to 20 were adopted. 
Clause 1, the En3ctf:l~ Formula and the Long Title were also adopt-

. ed. 
The motion that the Bill be pa:;sed was moved by Shri I. K. Gujral. 
The motion was adopted and the Bill was passed. 

, / (ii) The Internaticnal Airports Authority Bill, 1971. 
The motion for consideration of the Bill was moved by Dr. Karan 

Singh. 
An amendment ;or circulation of the Bill for the purpose of eliciting 

opi:nion thereon was moved by Shri S. N. Singh. 
The followinr, Members took part in the debate:-

(1) Shri D. Deb 
(2) Dr. Kailas 
(3) Shri S. M. Banerjee 
(4) Shri Shashi Bhushan 
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(4) &hri Atal Bihari Vajpaye~ 
(6) Shri Nawal Kishc,re Sinha' 
(7) Dr. G. S. Melkote 
(8) Shri D. P. J adeja 
(9) Shri S. N. Singh 

Dr. Karan Singh replied to the debate. 
The amendment was withdrawn by leave of the House. 
The motion for' consideration was adopted and clause-by-clausc con-

sideration of the Bill was tak~ up. 
Clause 2 was adopted. 
Clause 3 was adopted, as amended. 
Clauses 4 to 41 were adopted. 
Clause 1, the Enacting Formuln find the Long Title were also adopt-

ed. 
The motion that the Bill, as amended, be passed was moved by Dr. 

Karan Singh. 
The motion was adopted and the Bill, as amelnded, was passed. 

(Lok Sabha adojunned till 11 a.m. on Monday, the 2nd 'August, 1971). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, August 2, 1971!Sravana 11, 1893 (Saka) 

No. 64 

1. Starred Questions 
Starred Questions Nos. 1502, 1503, 1505, 1508-1514, 1517 and 1518 

were orally answered. Replies to remaining questions were laid 011 the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 6581-6629, 6631-6633, 6635-
6673 and 6675-6692 were laid on the Table. 
:1. Calling Attention 

Sh1'i Ram Shekhar Prasad Singh called the attention of the Minister 
of Railways to the reported recent dislocation of N.E. Railways steamer 
service in the Ganges opposite Kurzi, Patna causing harassment to 
thousands of passengers. 

The Minister of Railways made 1I statement in regard thereto. 
t. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the followin~ papers (Hindi and English ver-

sions) under sub-section (1) of section 619A of the Companicl! 
Act. 1956'-

(i) (a) Review by the Government Oil thp. working of the 
Madras Refineries Limited, Madras, for the period 1st April. 
1969 to 30th June. 1970. 

(b) Annual Report of the Madras Refineries Limited, Madras 
for the period 1st April, 1969 to 30th June, 1970 along with 
the Audited Accounts ::tnd the comments of the Comptroller 
and Auditor General thereon. 

(ii) (a) Review by the Governmeat on the wUl'klll~ of the Indian 
Petrochemicals Corporation Limited, for the period 22nd 
March, 1969 to ~lst March. 1970. 

(b) Annual Report of the Indian Petrochemical. CorporatiOll 
T .. imited, for the period 22nd MarC'h. 1969 to 31st March. 1970 
aloD-i with the Audited Accountll and the comments of the 
C('ImptrollE'l' and Auditor (~eneral thereon. 
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(2) A copy of the Annual Rep)rt (Hindi and English versions) of 
the Praga Tools Limited, Secunderabad, for the year 1969-70 
along with the Audited Accounts and the comments of the 
Comptroller ann Auditor General thereon, under sub-section:.,"',' 
(1) of section 619A of the Companies Act, 1966. ,.. 

5. Mets from Rajya Sabha 
S~r ary reported the following messages from Rajya Sabha:-

i) That at its sitting held on the 30th July, 1971, Rajya Sabh& 
passed a motion referring the Prevention of Water Pollution 
Bill, 1969, to a Joint Committee of the Houses consistin2 of 
36 Members, 12 Members from Rajya Sabha. namelv:-

(1) Shri Nawal Kishore 
(2) Chaudhary A. Mohammad 
(3) Shri M. H. Samuel 
(4) Shri Balram D~ 
(5) Shri Baharul Islam 
(6) Shri Kalyan Chand 
(7) Shri Jagdish Prasad Mathur 
(8) Shri U. K. Lakshmana Gowd~ 
(9) Shri G. A. Appan 

(10) Shri Salil Kumar GanguU 
(11) Shri U. N. Mahida 
(12) Shri Krishan Kant 

and 24 Members from Lok Sabha and recommended that Lok 
Sabha do join in the said Joint Committee and communicate \. 
to that House the names of Members to be appointed by Lok 
Sabha to the said Joint Committee. 

(ii) That at its sitting held on the 30th July, 1971, Rajya Sabha 
agreed without any amendment to the West Bengal State 
Legislature (Delegation of Powers) Bill. 1971, passed by Lo~ 
Sabha on the 26th July, 1971. 

6. Leave of Absence 
The following Members were granted leave of absence from the SIt-

tings of the House for the periods mentioned against each:-
(1) Shri Shrikrishna Agarwal-22nd July to 12th August, 1971. 

(Second Session). 
(2) Rajmata Krishna Kumari Jodhpur-31qt May to 27th July, 

1971 (Second Session) . 
./ 7. Statement by Minister 

The Minister of Railways made a statement regarding collision 
between Suburban Trains Nos. K-62 Down and P-398 Down at Ultadanga 
Roaa Station of the Eastern Railway ('"In the 31 c;t .July. 1 Q71. 
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I. Motion for Election to Committee 
Prof. D. P. Chattopadhyay moved the folloWing motion:-

"That in pursuance of clause 3(vii) of the Rules and Regulations 
of the Tuberculosis Association of India, the members of this 
House do proceed to elect, in such manner as the Speaker may 
direct, two members from among themselves to serve as mem-
bers of the Central Committee of the Tuberculosis Association 
of India." 

The motion was adopted. 

9. Government Bill-Introduced 
The Coal Bearing Areas (Acquisition and Development) Amendment 

and Validation Bill, 1971. 
The motion for leave to introduce the Bill moved by Shri Shah 

Nawaz Khan was opposed. The motion was adopted and the Bill was 
~troduced. 
-' 10. Rcsolutions--Adopted 

(. 

It(i) Shri K. Hanumanthaiya moved the following Resolution:-
"That this House do resolve that a Parliamentary Committee con-

sisting of 12 members of this House, to be nominated by the 
Speaker, be appointed to review the rate o~ dividend which 
is at present payable by the Railway Undertaking to General 
Revenues as well as other ancillary matters in connection 
with the Railway Finance vis a vis the General Finance and 
make recommendations thereon." 

./ ·(ii) Shri K. Hanumanthaiya moved the fo)]owing Reso]ution:-
"That this House do recommend to Rajya Sabha to agree to £RSO-

eiate 6 members from Rajya Sahha with the Parliamentary 
Committee to review the rate of dividend which is at present 
payable by the Railway Undertaking to General 'Revenues as 
wp.ll liS other ancillary matters in connection with the Railway 
Fil"RnCe vis a vis thp General Finance and make recommen-
dations thereon and to communicate the names of the mem-
bpT'S so appoint.Pd to this Housp." 

The fol1owin~ Members took part in the combinpd deb'Cite on t.he 
two ReRolutions:-

(J) Shri Biren Dutta 
(2) Shri Indrajit Gupta 
(3) ~hri Virendra Agarwa]a 
(4) Shri R. P. Uhranambi 
(5) Shri Sh;bban Lal Saksenn 
(6) Dr. G. S. Melkote 

Shri K. Hanumanthaiyl'l replied to the debate. 
Bnth the Reso]utiol"s were ariopted. 

~ -.. --.~ .- ... - . _. - ._-----, -_.' --------- .. -.. 
• Discusl'ed together. 
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1l.' '}'vernment Bi1ls.-Passed- ". 
"rJ) The Me~a.l .Termination oj Pregnanc,y .BiLL, 1971, a..q PfZ',ed by 

Rajya Sabha 
The motion .1Qr crinsider,tion of t.he Bill, .s passed by· Rajya Sahha, 

was moved by Prof. D, P,. Chattopadhy~y. -..' . 
The folloWing Members t~ok part in the'debate:-

(1) Shri Shyamaprasanna 'Bhattacharyya 
(2) Shrimati Savitri Shyam 
(3) Shri S. M. Banerjee 
(4) Shri Rudra Pratap Singh 
(5) Shri J. M. Gowner 
(6) Shri Nawal Kishore Sinha 
(7) Dr. Laxminarain Pandey 
(8) Shrimati T. Lakshmikanthamnlb. 
(9) Dr. G. S. Melkote 

(]O) Shri Biswanllrayan Sh~stri 
(11) Shrimati Mukul Banerji 
(12) Shri Ramsahai Pandt:!y 
(13) Shri D. D. Desai 
(14) Shri Vlkram Mahajan 
(15) Shri M. M. Joseph 
(16) Shri Muhammad Shariff 

Prof. D. P. Chattopadhyay replied to the debate. 
The motion for consideration was C:ldopted and "la,Jse-by-dliuse 

c-on,;!c.leration of the Bill was taken up. 
Clauses 2 to 8 were adopted. 
Clause 1, the Enacting FOrf1'lllhl :.md the Long Tjt~ """rt' also adopted. 
The motion that the Bill be pas~ed "'as moved by Prof. D. P. 

C":11aitopadhyay. . 
I fhe motlon was adopted and thp. Bill wal> passec!. 

i 

'I' (Ii) The Gujarat State Legi,<;Zature (Delegati.on of p()wers) Bill; 19'71, 
us passed bU Rajya Sabha . 

'Ihe motion for consideration of tl~c Bill. as pa!'t:.1~cl hy Rajya Sabha, 
was moved by Shri Krishna ChAndrn Pant. 

The fGIlowing Members took part in the (~ebate:-
0) Shri Gadadhar Saha 
(2) Shri K. M. "Madhuk~n" 
(3) Shri Nanjibhai Ra\'jibha i Veknt'JIJ 
(4) Shri J M. Gowder 
(5) Shri Bhaljibhai Ravjihld Parnl:p' 
(13) Shri D. D. De~~i 



Shri Krishna Chandra Pant replied to the debate. 
The motie,n for consideration was adopted And clause-by-clnuse 

consideraion of the Bill was talten up. 
Clauses 2 and 3 were adopted. 

¥"- Clause I, the 7nacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was Il'Ioved by Shri Krishna 

Chandra Pant. 
The following Members took part in the debate:-

(1) Shri J yotirmoy Bosu 
(2) Shri Krishna Chandra Pant 

The motion was adopted and the Bill was passed. 
""·*IZ.Statutory Resolution 
\. 

Shri Krishna Chandra Pant moved the following Resolution:-
"That this House approves the Proclamation issued by the Presl· 

dent on the 15th June, 1971 under article 356 of the Constitu-
tion in relation to the State of Punjab." 

""'*13. Government Bill-Under Consideration 
The Punjab State Legislature (Delegation of Powers) Bill. 1971. as 

passed by Rajya Sabha 
The motion for consideration of the Bill. as passed by Rajya Sabha, 

was moved by Shri Krishna Chandra Pant. 
The following Members took part in the combined debate on the 

Statutory Resolution (vide para 12 above) and the motion for considera-
tion of the Bill:-

(1) Shri Mohammad Ismail 
(2) Shri Darbara Singh (Speech unfinished). 

The discussion was not concluded. 

14. Half-An-Hour Di~sion _.~- matter arising out of Answer to 
Question 

Shri C. K. Chandrappan raised a half-~n-hour discussion on points 
arising out of the answer given on the 2nd July, 1971 to Starred Ques-
tion No. 887 regarding Lead Bank Scheme. 

Shri K. R. Ganesh replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 3rd August. 

1971). 

•• Discussed together. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, August 3, 1971lSravana 12, 1893 (Saka) 
No. 65 

1. Starred Questions 
Starred Questions Nos. 1532-1537, 1539-1543 and 1545-1548 were 

orally answered. Replies to remaining questions were laid on the Table. 
2. Unstaned Questions 

Replies to Unstarred Questions Nos. 6693-6724, 6726--6762, 6764-
6821 and 6823-6833 were laid on the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Bombay Public Trusts (Gujarat) (Amend-

ment) Rules, 1971, published in Notification No. GHIKI1761BPTI 
Rulesl150811E in Gujarat Government Gazette dated the 8th 
July, 1971, under sub-section (4) of section 84 of the Bombay 
Public Trusts Act, 1950, read with clause (c) (iv) of the Pro-
clamation dated the 13th May. 1971, issued by the President 
in relation to the State of Gujarat. 

(ii) A statement (Hindi and English versions) explaining the rea-
sons f.)r not laying the Hindi version of the above Notification. v12> A statement (Hindi and English versions) on the flood situa-
tion in the country. 

4. Messages from Rajya Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 27th July, 1971, Rajya Sabha 
concurred in the recommendation of Lok Sabha to join in the 
Committee on the Welfare of Scheduled Cf1stes and Sche-
duled Tribes and had elected the following Members of Rajya 
Sabha to serve on the said Committoo:-

(1) Shri Brahmananda Panda 
(2) Shri Sukhdev Prasad 
(3) Shri B. T. Kemparaj 
(4) Shri Ganeshi Lal Chaudhary 
(5) Shri Balram Das 
(6) Shri Roshan Lal 
(7) Shri K. p. Subramania Menon 
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(8) Shri Melhupra Vero 
(9) Shri Golap Barbora 

(10) Shri G. A. Appan 
(ii) That at its sitting held on the 27th July, 1971, Rajya Sabha 

concurred in the recommendation of Lok Sabha to nominate 
one Member from the Rajya Sabha to associate with the Com-
mittee on Public Accounts of the Lok Sabha for unexpired 
portion of the term of the Committee ending on the 30th 
April, 1972, in the vacancy caused by the resignation of Shri 
Niranjan Verma from the membership of the Committee and 
nominated Shri Jagdish Prasad Mathur, Memher of Rajya 
Sabha, to associate with the Committee. 

S. Motion for Election to Committee 
Shri M. B. Rana moved the following motion:-

"That the members of this House do proceed to elect in the manner 
required by sub-rule (3) of Rule 254 read with sub-rule (1) 
of Rule 312B of the Rules of Procedure and Conduct of Busi-
ness in Lok Sabha, one member from among themselves to 
serve as a member of the Committee on Public Undertakings 
for the unexpired portion of the term of the Committee, vice 
Dr. V. K. R. Varadaraja Rao resigned from the Committee." 

The motion was adopted. 

6. Government Bill-Under Consideration 
The .constitution (Twenty-fourth Amendment) Bill, 1971 

The motion for consideration of the Bill was moved by Shri H. R. 
Gokhale. 

Three motions for reference of the Bill to Supreme Court for its 
opinion, were moved by Sarvashri Atal Bihari Vajpayee, P. K. Deo and 
Frank Anthony. 

An amendment for circulation of the Bill for the purpose of eliCiting 
opinion thereon, was moved by Shri Atal Bihari Vajpayee. 

Two amendments for reference of the Bill to Select Committee, 
were moved by Sarvashri M. C. Daga and S. N. Singh. 

The following Members took part in the debate:-
../(1) Shri A. K. Gopalan 

(2) Shri R. K. Sinha 
(3) Shri Indrajit Gupta 
(4) Shri Darbara Singh 
(5) Shri Atal Bihari Vajpayee 
(6) Shri Chandrajit Yadav 
(7) Shri Frank Anthony 
(8) Shri M. Satyanarayan Rao 
(9) Shri Amrit Nahata 

(10) Shri H. M. Patel 



(11) Shri Jagannath Rao 
(12) Shri Tridib Chaudhuri 
(13) Shri Ziaur Rehman Ansari 
(14) Shri Madhu Dandavate 
(15) Shri Siddhartha Shankar Ray 
(16) Shri M. Muhammad Ismail 
(17) Shri Sant Bux Singh 
(18) Shri S. A. Shamim 
(19) Shri Vayalar Ravi 
(20) Shri R. D. Bhandare 
(21) Shri P. Ranganath Shenoy 
(22) Shri Dinesh Chander Goswami 
(23) Shri Somnath Chatterjee 
(24) Shri Balakrishna Venkanna Naik 
(25) Shri M. C. Daga 
(26) Shri S.N. Singh 
(27) Shri Shyamnandan Mishra (Speech unfinished). 

The discussion was .1I10t concluded. 

*7. Intimation Re: Arrest of Member 
The Chairman informed the House of a communicatie,n dated the 

3rd August, 1971, from the Sub-Divisional Magistrate, New Delhi, to 
the Speaker, intimating that Shri Ishwar Chaudhry, Member, Lok Sabha, 
was arrested today between 1-30 P.M. and 2-15 P.M. on Parliament 
Street near Patel Chowk, New Delhi, under Section 188 of the Indian 
Penal Code vide FIR No. 1259 dated 3rd August, 1971 for violation of 
prohibitory orders. The Member was being produced before Judicial 
Magistrate, New Delhi forthwith for trial. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 4th August, 
1971). 

• Announcement made at 6-30 P.M. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

W".dCl~. A1LQust 4, 1971ISravana 13, 1193 (Saka). 

No. 66 
1. Starred Questions .~ 

Starred Questions Nos. 1561-1565, 1568, 1570-1572 and 157' were 
orally answered. Replies to remainini questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 6834-6836, 6838-6919, e921-

6959, 6961-6965 and 6967-7009 were laid on the Table. 
3. Papers Laid on the Table 

'fhe following papers were laid on the Table:-
(1) A copy of the Annual Report (Hindi version) of the Central 

Silk Board for the year 1969-70 under section 12A of the Cen-
tral Silk Board Act, 1948. 

(2) A copy of Notification No. S.D. 2904 (Hindi and English ver-
sions) published in Gazette of India dated the 3rd August, 
1971 declaring service connected with the supply of electrical 
energy to the public in the State of West Bengal or with the 
generation, storage or transmission of electrical energy for the 
purpose of such supply, to be an essential service for the pur-
poses of Essential Services Maintenance Act, 1968, under sub-
section (2) of Section 2 of the said Act. . 

4. Intimation Re: Conviction of Member 
The Speaker informed the House of a communication dated the 3rd 

August, 1971, from the Judicial Magistrate First Class, New Delhi, inti-
mating that Shri Ishwar Chaudhry, Member of Lok Sabha, was tried 
at the New Delhi courts before the Judicial Magistrate First Class, New 
Delhi, on a charge under Section 188 of the Indian Penal Code for con-
travening the prohibitory order under Section 144 of the Code of Crimi-
nal Procedure and was found guilty of the aforesaid offence and sen-
tenced to simple imprisonment for one day. 

5. Report of Public Accounts Committee 

Shri Era Sezhiyan presented the Seventh Report of the Public Ac-
counts Committee regarding Audit Report (Civil) 1970 and Appropria-
tion Accounts (Civil) 1968-69 relating to the Department of Feod 
and Ministry of Supply. 
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6. Report of Committee on Absence of Members 
Shri S. C. Samanta presented the Third Report of the Committee on 

Absence of Members from the Sittings of the House. 

7. Statement by Minister , 
The Minister of Agriculture made a statement regardin" the recom-

mendations of the Central Land Reforms Committee. 

8. Government Bill-Paned 
The Constitution (Twenty-fourth Amendment) Bill, 1971 

Discussion on the motion for consideration of the Bill and the 
motionsiamendments thereto moved on the 3rd August, 1971, continued. 

The following Members took part in the debate:-
(1) Shri 'Sbyamnandan Mishra 
(2) Shri K. D. Malaviya 
(3) Shri Krishnan Manoharan 
(4) Shri S. Mohan Kumaramanglam 
(5) Shri V. K. Krishna Menon 
(6) Dr. Henry Austin 
(7) Shri N. Sreekantan Nair 
(8) Shri Bhagwat Jha Azad 
(9) Shri Piloo Mody 

(10) Shri C. M. Stephen 
(11) Shrimati Indira Gandhi 
(12) Shri Bhogendra Jha 
(13) Shri Mohammad Tahir 

Shri H. R. Gokhale replied to the debate. 
On the motion for reference of the Bill to Supreme Court for its 

opinion, moved by Shri Atal Bihari Vajpayee, the House divided, Ayes 
25; Noes 378. The motion was accordingly negatived. 

The remaining two motions for reference of the Bill to Supreme 
\ Court for its opinion, moved by Sarvashri P. K. Deo and Frank Anthony, 

were barred. 
The amendment for circulation of the Bill for the purpose of elicit-

lAg opinion thereon, moved by Shri Atal Bihari Vajpayee, was negatived. 

The amendments for reference of the Bill to Select Committee, moved 
by Sarvashri M. C. Daga and S. N. Singh, were withdrawn by leave of 
the House. -_._. . ... ~--.. -.- .. --

On the motion for consideration of the Bill, the HOUle divided, Ayes 
352; Noes 27. The motion was adopted by a majority of the total'mem-
bership of the House and by a majority of not less than two-thirds of 
the Members present and voting. 

Clauae-by-clause consideration was then taken up. 

"" ... ~.. ...... .-... - - . . ... 



On amendment No. 12 to Clause 2 moved by Shrj Frank Anthony, 
the House divided, Ayes 31; Noes 362. The amendment was according-

iii 1Y negatived. 
~l On the motion for adoption of Clause 2, ~he House divided, Ayes 
\ ' 379; Noes 23. 
:f" 
~, Clause 2 was adopted by a majority of the total membership of the 

House and by a majority of no tless than two-thirds of the Members 
present and voting. 

On amendment No. 8 to Clause 3 moved by Shri A. K. Gopalan, the 
House divided, Ayes 59; Noes 326. The amendment was accordingly 
negatived. 

On amendment No.9 to Clause 3 moved by Shri 'Atal Bihari Vajpayee, 
the House divided, Ayes 26; Noes 370. The amendment was accordingly 

., negatived . • 

r 

" 

On amendment No. 14 to Clause 3 moved by Shri Frank Anthony, 
the House divided, Ayes 27; Noes 374. The amendment was according. 
ly negatived. 

On amendments Nos. 40 and 41 to Clause 3 moved by Shri Shibban 
. La! Saksena, the House divided, Ayes 11; Noes 372. The amendments 
. were accordingly negatived. 

On the motion for adoption of Clause 3, the House divided, Ayes 392; 
Noes 27. 

Clause 3 was adopted by a majority of the total membership of the 
House and ~y a majority of not less than two-thirds of the Members 
present and voting. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri H. R. Gokhale. 
The following Members took part in the debate:-

(1) Shri H. N. Mukerjee 
(2) Shri Saleh bhoy Abdul Kadar 
(3) Shri Somnath Chatterjee 
(4) Shri Jagannathrao Joshi 
(5) Shri Era Sezbiyan 

[A closure motion moved by Shri Ramsahai Pandey was adopted.] 
Shri H. R. Gokhale replied to the debate. 
On the motion that the Bill be passed, the House divided Aye. 384' 

Noes 23. ' , 

The motion was adopted by a majority of the total membership of 
{ the House and by a majority of not less than two-thirds of the Members 

present and voting. The Bill was passed by the required majority. 
(Lok Sabha adjourned till 11 A.M. on Thul'lciay the 5th August 

1971). " 
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LOK SAUHA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Thursday, August 5, 1971ISravana 14, 1893 (Sakal 

No. 67 

1. Starred Questions 

Starred Questions Nos. 1591-1593, 1596, 1597, 1599, 1601 and 1602 
were orally answered. Replies to remaining questions were laid on the 
Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 7010-7055, 7057-7143, 7145-
7160 and 7162-7174 were laid on the Table. 

/ 3. Calling Attention 

Shrf Ramsahai Pandey called the attention of the Minister of Irri~ 
gation and Power to the reported breach in the Gupta Bandh posing a 
'&et\OUS thl:eat to Barauni Oil Refinery. 

The Ministel: ot Irrigation and Power made a statement 1n rel£ard 
thereto. 

/i 

~: Question of Privilege 

• The Speaker informed the House about the latest positiun in regard t:) 
~~he question of privilege raised by Shri Era Sezhiyan on the 23rd June. 

1971, against the Editor, Printer and Publisher of the U. Kyrowh Ka Rilum, 
Shillong, in respect of .~ news item published in it:; issue dated the 12th 
ilune, 1971, allegedly casting reflections on the Deputy &pealter of Lok 
~bha . 
.. "~ 

d~ The House agreed to refer the matter to the Committee of Privileges. 

,~papen LaW on the Table 

,,,. The follOWing papers were laid on the Table:-
of' (1) A copy of the Insurance (Amendment) Rules, 1971 (Hindi and 

English versions) published in Notification No. G.S.R· 1051 in 
, : (P.T.O. 
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(2) 

Gazette of India dated the 21st July, 1971, under sub-section 
(3) of section 114 of the Insurance Act. 1938. 

(i) A copy of the Coal Mines Family Pension Scheme, 1971 • 
(Hindi and English versions) published in Notification No. ,111 
G.S.R. 299 in Gazette of India dated the 1st March, 1971, ~ 
under section 7 A of the Coal Mines Provident Fund, Family 
Pension and Bonus Schemes Act, 1948. 

(ii) A copy of the Employees' Family Pension Scheme, 1971 (Hindi 
and English versions) published in Notification No. G.S.R. 315 
in Gazette of India dated the 4th March, 1971, issued under 
section 6A of the Employees' Provident Funds and Family 
Pension Fund Act, 1952. 

(iii) A statement (Hindi and English versions) showin~ reasons 
for delay in laying the above Notifications. 

(3) A copy each of the following papers (Hindi and English ver· 
sions) under sub-section (1) of s(~ction 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the National 
Mineral Development Corporation Limited, New Delhi: for 
the year 1969-70. 

(U) A.l1nual Report of the National Mineral Development Corpo-
ration Limited, New Delhi for the year 1969-70 along with J 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(4) A copy of the Gujarat Agricultural Lands Ceiling (Amend-
ment) Rules, 1971 (Hindi and English versions) published in 
Notification No. GHM-2041IM-ICH-1162163374-J in Gujarat Gov-
ernment Gazette dated the 28th May, 1971, under sub-section 
(4) section 53 of the Gujarat Agricultural Lands Ceiling Act. 
1960, read with clause (c) (iv) of the Proclamation dated the 
13th May, 1971, issued by the President in relation to the 
State of Gujarat together with an explanatory note. 

(5) A copy of the Foodgrains (Prohibition of Use in Manufacture 
of Starch) Amendment Order. 1971 (Hindi and English ver-
sions) published in Notification No. G.S.R. 1082 in Gazette of 
India dated the 24th July, 1971, under sub-section (6) of 
section 3 of the Essential Commodities Act, 1955. 

(6) (i) A copy of the Monopolies and Restrictive Trade Practices 
(Classification of goods) Rules. 1971, published in Notifica-
tion No. G.S.R. 1033 in Gazette of India dated the 10th July, 
1971, under sub-section (3) of section 67 of the Monopolies 
and Restrictive Trade Practices Act, 1969. 

(ii) A statement (Hindi and English versions) explainin~ the rea-
sons for delay in laying the aQove Notification and for not 
laying the Hindi version of the Notification simultaneously. 
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(7) A copy each of the following papers under sub-section (2) of 
section 16 of the Tariff Commission Act, 1951:-

(i) Report (1969) of the Tariff Commission on Revision of 
minimum prices of raw rubber. 

(ii) Government Resolution No. 16(3)-Plant (B) 169 dated the 
28th April, 1971 (Hindi and English versions) notifying 
Government's decisions on the above Report. 

(8) A statement (Hindi and English versions) showing reasons 
as to why the documents mentioned above could not be laid 
on the Table within the period prescribed in sub-section (2) 
of section 16 of the said Act and also reasons as to why the 
Hindi version of the Report could not be laid on the Table 
simultaneously. 

on The following statements showing the action taken by the 
Government on various assurances, promises and undertakings' 
given by the Ministers during the various sessions of Lok 
Sabha:-

Fourth Lok Sabha 

1. Statement No. XXXIV-Fourth Session, 1968. 

2. Statement No. XXVIII-Fifth Session, 1968. 

3. Statement No. XXVI-Seventh Session, 1969. 

4. Statement No. XVI-Eighth Session, 1969. 

5. Statement No. XIV-Ninth Session, 1969. 

6. Statement No. XVI-Tenth Sessiun, 1970. 

7. Statement No. VIJ ..... -Eleventh Ses.,ion, 1970. 

8. Statement No. VI-Twelfth Se:;~.ion, 1971. 

Fifth Lok Sabba 

9. Statement No. III-First Session, 1971. 

to. Statement No. II-Secolld Session, 1'971 

(10) A copy of the Revised Estimates for the year 1970-71 and 
Budget Estimates for the year 1971-72 (Hindi and English 
versions) of the Employees' State Insurance Corporation 
under section 36 of the Employees' State Insurance Act, 1948. 

(11) (i) A copy of the Annual Report (Hindi and English versions) 
of the Indian Institute of Management, Calcutta for the year 
1968-69. 

(if) A statement (Hindi and EngJish versions) showing reasons 
for delay in laying the above Report. 

[P.T.O. 
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8. Papers Relating to Estimates Committee--Laid on the Table 

Shri L. D. Kotoki laid on the Table five statements showing replies 
to the recommendations of the Estimates Committee, which were not 
furnished by Government in time for inclusiun in the relevant Action 
Taken Reports. 

7. Minutes of Committee on Private Members' Bills and Resolutions-
Laid on the Table 

Minutes of the First to Fifth Sittings of the Committee on- Private 
Members' Bills and Resolutions held during the current session, were 
laid on the Table. 

8. Assent to Bills 

Secretary laid on the Table following four Bill5 passed by t~e Houses 
of Parliament during th~ current ses~jon nnd assented to:-

(1) The Mysore Appropriation (No.2) Bill. 1971. 

(2) The West Bengal Appropriation (No.2) Bill, 1971. 

(3) The Gujarat Appropriation Bill, 1971. 

(4) The Appropriation (No.2) Bill, 1971. 

I .. eave of Absenee 

Shri A. K. Sen was granted leave of absence from the sittings ot 
he House for the period from the 9th June to the 6th August, 1971 

(Second Session). 

10. Report of Public Accounts Cummittee 

Shri Era Sezhiyan presented the Eighth Report of the Public Ac-
eounts Committee regarding Chapter 11 ot Audit Report (Civil) on 
Revenue Receipts, 1'970 relating to Customs. 

ll. Statement re: Supplementary Demands for Grants (General) for 
1971-72 

Shri K. R. Gi1nesh presented a statement :::howing Supplementary De-
mands for Grants in respcrt of the Budget (General) for 1971-72 (August, 
]971). 

12. statement re: Government Business 

The Minister of PRrliamcntory Affairs made a statement rcg:udinr-
Government business for the week commencing the 9th August, 1971. 

f 
~overnment Bill-introdueed 

The Central Sales Tax (Amendment) Bill, 1971. 
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14. Statutory Resolution-Adopted 
Discussion on the following Resolution moved by Shri Krishna Chandra 

Pant on the 2nd August, 1971, continued. 
"That this House approves the Proclamation issued by the Presi-

dent (h the 15th June, 1971 under article 356 of the Constitu-
tion in relation to the State of Punjab." 

The Resolution was adopted after discussion a-,; indicdted under para 
15 below. 

IS. Government Bill-passed 

,/the Punjab State Legislature (Delegation of Powel'lS) BiU, 1,971, as passed 
by Rajya Sabha 

\ 

Discussion on th'.! motion for consideration of the Bill, as passed by 
R<I~ya Snbha, moved on the 2nd August, 1971, continued. 

The following Members took part in the combined debate on the Sta-
tutory Resolution (Vide para 14 above) and the motion for consideration 
of the BiIl:-

(1) Shri Darbar Singh 
(2) Shri Teja Singh Swatantra 
(3) Shri Sat Pal Kapur 
(4) Shri J. M. Gowder 
(5) Ch, Sadhu Ram 
(6) Shri Mukhtiar Singh Malik 
(7) Shri Devinder Singh Garcha 
(8) Shri M. Satyanarayan Rao 
(9) Shri Amarnath Vidyalankar 

(10) Sardnr Mohinder Singh Gill 
(11) Shri Jyotirmoy Bosu 

Shri Krishnq Chandra Pant replied to the deb::lte. 
The motion for consideration of the Bill wa~ adopted :',nd clause-by-

C'hmse consideration was taken up. 
Clau-c'i 2 and 3 were adopted. 
Clause 1, the Enactin~ Formula and the Long Title wel'c.> .. Iso adopted. 
The motion that the Bill b::o passed was moved by Shri Krishna Chand'" 

"a Pant. 
The m::tion was adopted and the Bill was passed. 

---_ .. _ ... ---- ------. ---- ... -. -.--. 
*Discussed together. 

IY,T () 
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16. Private Members' Bills-introduced , 

v (1) The Salaries and Allowances of Ministers Bill, 1971, by Shri 
H. M. Patel. 

The motion for leave to introduce the Bill moved by Shri II. M. Patel t 
was opposed. The motion wa:; adopted and the Bill wa's introduced. 

(2) The Constitution (Amendment) Bill, 1971 (.:1 mendment of arti-
cle 141 and insertion of new article 143.4. <Jtc.) by Shri C. M. 
Stephen. 

(3) The Land Acquisition (Amendment) Bill, 971 (Amendment of 
sections 11 and 23 and insertion of new section 15A) by Shri 
S. C. Samanta. 

(4) The Constitution C~mendmcnt) Bill, 1971 (Am.endment of arti-
cle 16) by Shri C. K. Chandrappan. 

(5) The Constitution (Scheduled Castes) Orders (Amendment) 
Bill. 1971 by Shri C. Chittibabu. 

(6) The Prevention of Pollution of Air arid Water Bm, 1971 by Shri 
Shibban Lal Saksena. 

(7) The Constitution (Amendment) Bill, 1971 (Amendment of arti-
des 19, 22, etc) by Shri A. K. Gopalan. 

/17. Private Members' Bill-Withdrawn 
The Salaries and Allowances of Members of Parliament (Amendment) 

Bill, 1971 (Insertion of new Section 8A) by Shri Panna Lal Barupal. 
~8. Private Member's Bill-Debate Adjourned 

The Constitution (Amendment) Bill, 1971 (Amendment of Eighth 
Schedule) by Shri Bhogendra Jh~ 

Shri Bhongendra Jha resumed his speech in reply to the debate on the 
motion for consideration of the Bill moved by him on the 23rd .July. 1971. 

Before Shri Bhogendra Jha's speech was finished, a motion that the 
debate on the Bill be adjourned, moved by Shri S. M. Banerjee. was adop-
ted. ' 

19. Private Member's Bill-Withdrawn .. 
.I The Constitution (Amendment) Bill, 1971 (Substitution of nrticle 43) by 

Shri R. S. Chowhan 
The motion for consideration of the Bill was moved by Shri B. S. 

Chowhan. 
An amendment for circu1ation of the Bill for the purpos~ of eliCiting 

aphion thereon. wa" mwcd by Shri M. C. Daga. 

The following l\1embers took pDrt in the debate:-
(1) Shri M. R. Gopal Redrly ./ 
(2) Shri R1m"ahai Pandey 
(3) Shri Ramavatar 5hastri 
(4) Shri M. C. Daga 
(5) Dr. Karni Singh 
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(6) Shrimati T. Lakshmikanthamma 
(7) Shri Balgovind Verma 
(8) Shri Niti Raj Singh Chaudhury 

Shri B. S. Chowhan replied to the debate. 
The amendment was negatived. 
'l'he Bill was withdrawn bv leave of the House. 

20. Private Member's Bill-Under Consideration 

~hc Constitution (Amendment) Bill, 1971 (Insertion of Ilew article 1M) 
by Dr. Karni Sinrh 

The motion for consideration of tho Bill was moved by Dr. Karni Singh. 
An amendment for reference of the Dill to a Select Committee was 

moved by Shri M. C. Daga. 
" The followinR Memb::!rs took part in the debate:-

" 

... 

,.. 

(1) Shri M. C. Daga 
(2) Shri Ramsahai Pandey 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 9th August 1971). 
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c: 
LOKSABHA 

BULLETIN-PART· I 

[Brief Record of Proceedings] 

Monday, August 9. 19711Sravana 18, 1893 (Saka) 

No, 68 

• 1. Obituary Reference 
The Speaker; Shrimati Indira Gandhi; Sarvashri Samar Mukherjee. 

Ramavatar Shastri, Atal Bihari Vajpayee, Era Sezhiyan, Shyamnandan 
Mtshra, P. K· Deo, Tridib Chaudhuri, Dr. G. S. Melkote, Dr. Karni 
Singh and Shri M. Muhammad Ismail made references to the passing 
away of Pandit Vinodanand Jha, who was a sitting Member of Lok 
Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 
"2. Starred Questions 

Starred Questions Nos. 1621, 1623-1626 and 1629 were orally answer-
.ed. Replies to remaining questions were laid o~ the Table. 

t .~ Unstarred QuesUonl 
Replies to Unstarred Questions Nos. 7175-7362 and 7365-7374 were 

laid on the Table. 
A statement by the Minister of State for Health and Family Plan-

ning correcting the reply given on the 12th July, 1971 to Unstarred Ques-
tion No. 4511 regarding Production and Distribution of 'Nirodh', was 
also laid on the Table . 

. v4. Calling Attention, :) 
Shri Samar Guha called the attention of the Minister of External 

Affairs to the reported statement by President Yahya Khan of Pakistan 
that Sheikh Mujibur Rehman may be executed. 

The Minister of External Affairs made a statement in regard thereto. 

Ji: ~8pers Laid OD the Tahle 
~ . following papers were laid on the Tabie:-

(1) A copy of the Prevention of Food Adulteration (Second 
Amendmpnt) Rules, 1971 (Hindi and English versions) pub-
lished in Notification l'lo. a.S.R. 992 in Gazette· of India .t~ 

[P.T.O. 
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the 3rd July, 1971, under sub-section (2) of section 23 of the 
Prevention of Food Adulteratio.n Act, 1954. t~~ ~ 

(2) A copy of the Mysore Municipalities (Recruitment of Officerlir 
and Servants) Rules, 1971, published in l'lotification No. G.S.m.. 
102 in Mysore Gazette dated the 15th April, 1971, under sub-
section (6) of section ~3 of the Mysore Municipalities Act, 
1964 read with clause (c) (iv) of the Proclamation dated the 
27th March, 1971, issued by the President in relation to the 
State of Mysore. 

(3) A copy of Report of the Comptroller and Auditor General of 
India for the year 19()9-70-Central Government (Commer-
cial) , under article 151(1) .of the Constitution-

Part I-Introduction. 
Part II-Appraisal of the working of the Mogul Line Limited. 
Part III-Appraisal of 0,,-' working of the National Projects 

Construction Corporation Limited. 

Part IV-Appraisal of the ,vorking of the National Newsprint \ 
and Paper Mills Limited. 

(4) A statement correcting certain information regarding import 
of pip~s from Czechoslovakia given to the House on the 17th 
June. 1971 while ::mswcri!lg questions on Calling Attention 
matter. 

~ 

(5) A copy of the Coffee Board Servants (Conduct) Amendment 
Rules, 1971 (Hindi and English versions) published in Noti-
fication No. G.S.R. 1054 in Gazette of India dated the 24th 
JUly, 1971, under sub-sectie,n (3) of section 48 of' the Coffee r' 
Act, 1D42. 

(6) A copy of the Cardamom Board Service (Classification, Con- ( 
trol and Appeal) Rules, 1971 (Hindi and English versions) 
published in Notification No. G.S.R. 1055 in Gazette of India 
dated the 24th July, 1971. under sub-section (3) of section 33 
of the Cardamom Act, 1965. 

t. Messages from Rajya Sabha 
Secretary reported the follOWing messages from Rajya Sabha:-

(i) That Rajya Sabhr. had no recommendations to make to Lok 
Sabha in regard to the Finance (No.2) Bill, 1971, passed by 
Lok Sabha on the 31st July, 1971. 

(ii) That at ih~ sitting held on the 5tH':August, 19'11, RajyaSabha 
agreed without· ~Y" amendment to the Agriculture ~efinance 
Corporation (Amendment) Bill, 1971, passed by Lok Sabha on 
the 31st July, 1971. 

1'1. ·Report of Publl~ A~eountB Committee 
:'Shri Era Sezhiyan presented the Eleventh Report of the Public ACI· 

countl Committee regarding Audit . .Report (Railways), 1970 and Appro, •. 
priation Accounts (Railways), 1968-69. ' 
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8. Statement by Minister ..: ~ " 
The Minister of External Affairs made a stateim!'ht ~arding .. ~ 

s i:e:: of eac,e'.,_~~e~~~~iy~:rds~~a;~P!t~~~~iri\~!t't~~liC.:! 
~ust. 1911. 'Mie Minister arso lOla ol\--llie "Tibte a'-~6py'6r the '~'Eafd 

reaty. , ", i/, 
/" 9. Government Bill-Introduced 

.'. ~ 
The Constitution (Twenty-sixth Amendment) ~i11. 1971. 

10. Government Bill-Passed 
,/ THe Indian Telegraph (Amendment) Bill, 1971"Q8 ~ed. by Rajya SaliM 

~"." The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Shri H. N. Bahuguna. 

An amendment for reference of the Bill to il Select Committee, wu 
moved by Shri D. K. Panda. 

Shri D. K. Panda took part in the Debate. 
Shri H. N. Bahuguna replied to the debate. .j I ·~·.1 

- (; 

The amendment was withdrawn by leave ~f the' Hou:;;e.,,' 
The motion for consid'eration was adopted, ,'and, clause-by~cl. 

consideration of the Bill was taken up. " f". 

Clauses 2 to 4 were adopted. 
Clause 1, the Enacting Formula and the Long 'fttle' were a1,,:0 adopted. 
The motion that the Bill be passed' waS' .' meved by Shri H. N. 

Bahuguna. ... " 
The following Members took part in the'debate:-

(1) Shri Jyotirmoy Bosu 
(2) Shri S. R. Damani 
(3) Shri Narsingh Narain Pandey 
(4) Shri D. K. Panda .. ,. 
(5) Dr. Laxminarain Pandey 
(6) Shri Rudra Pratop Singh 
(7) Shri H. N. Bahuguna 

.... 

The motion was adopted and the Bill' was pasftd. 
I.. ~ 

,/ n. Supplementary Demands for Gnats (General)-1971-U 

Discussion on the Supplementary Demands for arantt-~ Nos. 25 and 
66 in respect of the Budget (General) for 1971-72 (August 1971) cmJ. 
meneed and was concluded. ' , , 

Both the Supplementary Demands for Grants as shown under co]umu 
3 of the printed List pt Supplementary Demands for Grants (General) 
for 1971-72 (August, 1971), were voted in full. 
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lJ. Government BiU-lntroduced 
The Appropriation (No.3) Bill, 1971. 

'. Government BiU--Passed 
-01. 

~ The Appropriation (No.3) Bm, 1971 
il.'·The motion for consideration of the Bill was moved by Shri K. R 
Qanesh. 

The motion for consideration was adopted and clause-by-clause 
cOnsideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also adoptei. 

·£1' 
The motion that the Bill be passed was moved by Shri K. R. Ganesh . 

. . ,":' Shri R. K. Khadilkar took part in the debate. 
, .. .., The motion was adopted and the Bill was passed. 

/'ii Discussion Under Rule 193 
Shri Samar Guha raised discussion on (i) the statement made by the 

Oeputy Minister of Railways on the 7th July, 1971 regarding the train 
accident between Hotar and Magrahat stations on the Eastern Railway 
on the 6th July, 1971 and (ii) the statement ma~e by the Minister of 
Raih,-ays on the 2nd August, 1971 regarding collision between suburban 
'lIfrains Nos. K-62 Down and P-398 Down at Ultadanga Road Station of 
the t:astem Railway on the 31st July, 1971. 

The following Members took part in -the debate: 
(1) Shri H. N~ Mukerjee 
(2) Shri Madhuryya Haldar 
(3) Shri P. R. Das Munsi 
(4) Shri K. D. Malaviya 
(5) Shri Jyotirmoy Bosu 
(6) Shri Hukam Chand Kachwai 
(7) Shri Ramavatar Shastri 

8hri K. Hanumanthaiya replied to the discussion. 

~5. Half-An-Hotll' Disrussion on MaUer Arising out of ABswer to 
Question .• 

Shri C. K. Chandrappan raised a half-an-hour discussiCln on pOints 
arising out of the answer given o~ the 2nd July, 1971 to Starred Ques-
tion No. 889 regarding tax evasion by Birlas and others in 1969-70. 

Shri K. R. Ganesh replied to' tHe discUssion. " 
i; (Lok Sabha,adjoumed till 11 A.M. on Tuesday/· the 10th August, 
tt'fl). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, August 10, 1971ISr.i!vana 19, 1893 (Saka) 

No. 69 
1. Obituary References 

The Speaker; Shrimati Indira GaI'dhij Sarvashri D. Deb, S. M. 
Banerjee, Shyamnandan Mishra. Dr. Laxminarain Pandey~ Sarvashri 
G. Viswanathan, Piloo Mody, Shihban Lal Saksena and Shrimati M. 
Godfrey made references to the passing a~ay of Shri Dhirendra Kanta 
Lahiri Chaudhury, who was a Member of the Central Legislative Assem-
blYj and Shri M. P. Sinha, who was a Member of the Consti-
tuent Assembly. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 
2. Starred Questions 

Starred Questions Nos. 1651, 1653-1656, 1659-1661, 1663 and 
] 665 were orally answered. Replies to remaining questions were laid 
on the Table. 
3. Unstarred Questions 

Replies to Unstarred Questions Nos. 7375-7400, 7402-7464, 7466-
7484 and 7486-7574 were laid on the Table . 

.I t. Calling Attention 
Shri Krishna Chandra Haldar called the attention of the Minister of 

Home Affairs to the reported police firing on the prisoners in the Asan-
sol jail resulting in the death of nine under-trial prisoners. 

'The Minister of State for Home Affairs made a statement in regard 
Vtereto . 

.v5. Question of Privilege 
Shri B. P. Maurya raised a question of privilege in respect of an 

article published in the Nav Bharat Times. Delhi. in its issued dated the 
6th August, 1971, allegedly casting reflections on him. 

The Speaker observed that. in the first instance, the Editor of the 
newspaper would be addressed as to what he had to say in the matter. 
I. Papers Laid on the Table 

The folloWing papers were laid on the Table:-
(1) A copy each of the f01Jowinll{ papers (Hindi and English ver-

sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

[P.T.O. 



(i) <a) Review by the Government on the working of the 
Hindustan Machine Tools Limited, Bangalore, for the year 
1969-70. ~ 

(b) Annual Report of the Hindustan Machine Tools Limited, 
Bangalore, for the year 1969-70 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(ii) (a) Review by the Government on the working of the 
National Newsprint and Paper Mills Limited, Nepanagar, 
for the year 1969-70. 

(b) Anpual Report of the National Newsprint and Paper Mills 
Limited, Nepanagar, for the year 1969-70 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(iii) (a) Revjew by the Government on the working of the 
Machine Tool Corporation of India Limited, Ajmer, for the 
year 1969-70. 

(b) Annual Report rtf the Machine Tool Corporation of India 
Limited, Ajmer, for the year 1969-70 aJon~ with the Audit-
ed Accounts an~ the comments of the Comptroller and 
Auditor Genera! thereon. 

(iv) (a) Review by the Government on the working of the 
Heavy Electricals (India) Limited, Bhopal, for thje year 
1969-70. 

(b) Annual Report of the Heavy Electricals (India) Limited, 
Bhopal, for the year 1969-70 along '.'lith the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. t 

(v> (a> Review by the Government on the working of thf' 
Bharat Heavy Electricals Limited, New Delhi, for the year 
1969-70. 

(b) Annual Report of the Bharat Heavy Electricals Limited. 
New Delhi, for the year 1969-70 along with the Audited 
Accounts and the comments of the Comptroller and Audit<lr 
General thereon. 

(2) A copy each of the following Notifications (Hindi and English 
versions) issued under sub-section (1) of secti'On 18A of the 
Industries (Development and Regulation) Act, 1951:-

(i) S.O. 1027 published in Gazette of India dated the 6th March. 
1971 regarding mana~ment of Messrs. Braithwaite and 
Company (India) Limited, Calcutta. 

(ii) S.O. 1482 published in Gazette of India dated the 31st 
March, 1971, regarding management of Messrs. Gresham 
and Craven of India (Private) Limited, Calcutta. 

(3) A copy each of the following Notifications under sub-sedion 
(2) of section 2 of the Essential Services Maintenance Act, 
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(i) Notification No. S.O. 2917 publi~·hed in Gazette of India dated 
the 7th August, 1971 declaring service connected with the 
supply of coke oven gas to the public in the State of West 
Bengal or with the production, storage of transmission of 
coke oven gas for the purpose of such supply, to be an 
essential service. 

(ii) Order published in Notification No. S.O. 2918 in Gazette of 
India dated the 7th Augu<:t, 1971 prohibiting strikes in any 
service in the State of West Bengal connected with the 
supply of coke <oven gas to the public or with the production 
storage or transmission of coke oven gas for the purpose of 
such supply. 

(4) A copy each of the following papers (Hindi and English 
versi<>ns) under sub-rule (5) of rule 3 of the Air Corporations 
Rules, 1954:-

(i) Summary of Budget Estimates for Revenue and Expenditure 
of Air India for the year 1971-72. 

(ii) Summary of Actuals for the year 1969-70, Budget Estimates 
and Revised Estimates for the vear 1970-71 and Budget 
Estimates for the year 1971-72, of Air India. 

(iii) Summary of Budget Estimates of Revenue and Expenditure 
of the Indian Airlines for the year 1971-72. 

(iv) Summary of Actuals for the year 1969-'71'), Budget ~ti
mates and Revised Estimates. for the year 1970-71 and 
Budget Estimates for the year 1971-72, of Indian Airlines. 

(5) (i) A copy of the Aircraft (Second Amendment) Rules, 1971 
(Hindi and English versions) published in Notjfication No. 
G.S.R. 238 in Gazette of India dated the 20th February, 1971, 
under section 14A of the Aircraft Act, 1934, togther with an 
explanatory note. 

(li) A statement (Hindi and En~lish versions) showing reasons for 
delay in laying the above Notification. 

(6) A statement correcting the reply given on the 9th Jul-.·, 197] to 
U'1st:nred Question No. 4455 reg3rding Security Press, Dewas 
district, Madhya Pradesh. 

(7) A copy of Notification No. G.S.R. 1104 (Hindi and En/dish 
ver~jons) published in Gazette of India dated the 26th .Tuly, 
1971. under secti<on 159 of the Customs Act, J 962. 

(R) A copy each of the following Notifications (Hindi and English 
versions) issued under Central Excise Rules, 1944:-

(i) G.S.R. 998 published in Gazette of India dated the 3rd July, 
1971 together with an explanatory memorandum. 

(ii) G.S.R. 1048 published in Gazette of India dated the 16th 
July, 1971 together with an explanarory memorandum. 

(9) A copy each of the follOWing Notifications under section 1590f 
the Customs Act. 1962 and section 38 of the Central Excise and 
Salt Act, 1944:":" 
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(i) The Customs and Cent:11 Excise Duties Export Drawback 
(General) Thirty-fourth Amendment Rules, 1971, published 
in Notification No. G.S.R. 972 in Gazette of India dated theC' 
26th June, 1971. 

(ii) The Customs and Central Excise Duties Export Drawback 
(General) Thirty-fifth Amendment Rules, 1971, published 
in Notification No. G.S.R. 973 in Gazette of India dated the 
26th June, 1971. 

(iii) The Customs and Central Excise Duties Export Drawback 
(General) Thirty-sixth Amendment Rules, 1971, published 
in Notification No. G.S.R. 974 in Gazette of India dated the 
26th June, 1971. 

(iv) The Customs and Central Exci~e Duties Export Drawback 
(General) Thirty-seventh Amendment Rules, 1971, published 
in Notification No. G.S.R. 97S in Gazette of India dated the 
26th June, 1971. 

(10) A copy each of the following Notifications (Hindi and English 
versions) under section 38 of the Central Excises and Salt Act, 
1944:-

(i) The Central Excise (Tenth Amendment) Rules, 1971, pub-
lished in Notification No. G.S.R. 1079 in Gazette of India 
dated the 24th July, 1971. 

(ij) The Central Excise (Eleventh Amendment) Rules, 1971, 
published in Notification No. G.S.R. 108] in Gazette of India 
dated the 24th JUly, 1971. 

(11) A copy of the Mysore Excise (Excise Duties) (Second Amend-
ment) Rules, 1971, published in Notification No. G.S.R. 132 
in Mysore Gazette dated the 30th April, 1971, under sub-sec-
tion (4) of section 71 of the Mysore Excise Act, 1965 read 
with clause (c) (iv) of the Proclamation dated the 27th 
March, 1971, issued by the President in relation to the State 
of Mysore, together with an explanatory ,tatement. 

(12) (i) A copy of the Annual Statement of Accounts of the Gu" ' 
rat Electricity Board, Baroda, for the year 1970-71 together 
with the Audit Report thereon, under sub-section (5) of section 
69 of the Electricity (Supply) Act, 1948 read with clause (c) 
(iv) of the Proclamation dated the 13th May, 1971, issued by 
the President in relation to the State of Gujarat. 

{ii) A statement (Hindi and English versions) explaining the 
reason for laying the above Accounts before Parliament and 
for not laying the Hindi version thereof. 

(13) (i) A copy of the Mysore Irrigation (Levy of Water Rate!;) 
(Amendment) Rules, ]971 (Hindi and English versions) pub-
lished in Notification No. PWD 6 LBW 71 dated the 13th 
July, 1971, under sub-section (4) of section 11 of the Mvsore 
Irrigation (Levy of Betterment Contribution and Water 
Rates) Act, 1957 read with clause (c) (iv) of the Proclama-
tion dated the 27th March, 1971. issued bv the President in 
relation to the State of Mv""re. . 



(ii) A statement (Hindi and English versions) explaining the rea-
sons for makmg the Mysore (Levy of Water Rates) (Amend-
ment) Rules, 1971 with retrospective effect, under sub-section 

• (3) of section 11 of the Mysore Irrigation (Levy of Better-
ment Contribution and Water Rates) Act, 1957 read with 
clause (c) (iv) of the Proclamation dated the 27th March, 
1971, issued by the President in relation to the State of My-
sore. 

(14) (a) A copy each of the following documents under sub-section 
(4) of section 23 of the Khadi and Village Industries Com-
mission Act, 1956:-

(i) Certified Accounts of the Khadi and Village Industries Com-
mission for the year 1967-68 together with the Audit Re-
port thereon. 

(ii) Certified Accounts of the Khadi and Village Industries Com-
mission for the year 1'968-69 together with the Audit Re-
port thereon. 

(b) Two statcr.'lcnts (Hindi and English versions) explaining 
the reasons (i) for delay in laying the above Accounts and 
(ii) for not laying the Hindi versions of t1:le Accounts on 
the Table simultaneously. 

7. Reports and Minutes of Estimat,a.s Committee 
Shri Kamal Nath Tewari presented the following Reports and 

Minutes of the Estimates Committee:-
(1) Third Report on the Ministry of Education and Social Wel-

fare (Department of Social Welfare)--General Social Wel-
fare. 

(2) Minute<i of sittings of the Estimates Committee relating to the 
Third Report on the Ministry of Education and Social Wel-
fare (Department of Social Welfare)-General Social Wel-
fare. 

(3) Sixth Report regarding action taken by Government on the 
recommendations contained in the Hundred and twenty-fourth 
Report of the Estimates Committee on the Ministry of Irri-
gation and Power-~Farakka Barrage Project. 

4 8. Report of Public Accounts Committee 
Shri Era Sezhiyan presented the Tenth Report of the Public Ac-

counts Committee regarding Paragraph 76 of Audit Report (Civil), 1970 
relating to Super Bazar, New Delhi. 
I. Report of Committee on Subordinate Legislation 

Shri Saleh bhoy Abdul Kadar presented the First Report of the Com-
mittee on Subordinate Legislation. 
10. Statements by Ministers 

/(i) The Minister of State for Tourism and Civil Aviation made a 
statement correcting the answer given on the 11th June, 1971 to Starred 
Question No· 439 regarding representation against increased fees in Fly-

# Jng Clubs. 
[P.T.O. 
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v('ii) The Minister of State for Industrial Development made a state-
ment correcting the answer g'lven on ~he :h.i !:.Ug~L~, Hl71 to a supple-
mentary by Shri B. K. Daschowdhury on Starred Question No. 1534 re-
gardins setting up of new large scale projects in Punjab. 

..... 11. lIotioll • 
Sardar Swaran Singh moved the following motion:-

"That the statement made by the Minister of External Agairs in 
the Lok Sabha on the 9th August, 1971, regarding the Treaty 
of Peace, Friendship and Cooperation between the Republic 
of India and the Union of Soviet Soc:al1st Rep:lblk" be taken 
into consideration." 

The following Members took part in the dehate:-
(1) Shri A. K. Gopalan 
(2) Shri Shankar Dayal Sharma 
(3) Shri H. N. Mukerjee 
(4) Shri K. D. Malaviya 
(5) Shri Krishnan Manoharan 
(6) Shri R. K. Sinha 
(7) Shri Atal Bihari Vajpayp.e 
(8) Shri V. K· Krishna Menon 
(9) Shri B. R. Bhagat. 

(10) Shri Shyamnandan Mi'ihra 
(11) Shri P. Venkatasubbaiah 
(12) Shri Frank Anthony 
(13) Dr. V. K. R. Varadaraja Rao 
(14) Shti Piloo Mody 
(15) Shri Rajaram Dada Saheb Nirnbalkar 
(16) Dr. Henry Austin 
(17) Dr. G. S. Melkote 
(18) Shri Prabodh Chandra 
(19) Shri M. Muhammad Ismail 
(20) Shri Samar Guha 
(21). Shri Shibban Lal Saksena. 

SaTdar Swaran Singh replied to the debate. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 11th August, 

1971). 
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LOK SABRA 

BULLETIN-PART 1 
[Brief Record of Proceedings] 

Wednesday, August 11, 1971ISravana 20, 1893 (Saka) 

No. 70 
1. Starred Questions 

Starred Questions Nos. 1681, 1683, 1684 and 1688-- i695 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 7575-7774 WQI:e laid on the 

Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table: 

(1) A cOpy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(a) (i) Review by the Government on the working of the Elec-
tronics Corporations of India Limited, Hyderabad, for the 
year .1969-70. 

(ii) Annual Report of the Electronics Corporation of India 
Limited, Hyderabad, for the year 1969-70 along with the 

Audited Accounts and the comments of the Comtroller and 
Auditor General thereon. 

(b) (i) Review by the Government on the working of the Ura-
nium Corporation of India Limited, Jaduguda (Bihar), for 
the year 1969-70. 

(ii) Annual Report of the Uranium Corporation of India Limit-
ed, Jaduguda (Bihar), for the year 1969-70 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(2) A copy of Notification No. S.D. 1172 (Hindi and English ver-
sions) published in Mysore Gazette dated the 1st July, 1971, 
under sub-section (2) of section 16 of the Mysore Motor Vehi-
cles Taxation Act, 1957, read with clause (c) (iv) of the Pro-
clamation dated the 27th March, 1971, issued by the Presi-
dent in relation to the State of MYsore. 

[P.T.O. 
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~ement (Hindi and Enlli1sh ve~ions) of decisi~~ ol 
Government on certain recommendatlOns of the AdmInIstra-
tive Reforms Commission on its report on the "Machinery of 

the Government of India and its Procedures of Work". . 

(4) (i) A copY of the Annual Report of the Press Council of India t 
for the year 1970, under section 18 of the Press Council Act, 
1965. 

(ii) A statement (Hindi and English versions) explaining the rea-
sons as to why the Hindi version of the above Report could 
not be laid on the Table simultane.:l'Usly. 

(5) (i) A copy of the Annual Report on the activities of the Rub-
ber Board for the year 1969-70. 

(ii) A statement (Hindi and English versions) explaining the rea-
sons as to why the Hindi version of the above Report could 
not be laid ';m the Table simultaneously. 

(6) (i) A copy of the Coffee (Second Amendment) Rules, 1971 
(Hindi and English wrsions) published in Notification No. 
S.D. 2590 in Gazette of India dated the 10th July, 1971, under 
sub-section (3) of section 48 of the Coffee Act, 1942. 

(ii) A statement (Hindi and English versions) showing reasons 
fvr delay in laying the above Notification . 

• ~:<~,. 

(7) C .. i!lPY of the Tea Board (Recruitment and Conditions of 
S ',~f officers appointed by Government) Rules, 1971 
(htntu and English versions) published in Notification No. 
G.S.R. 1023 in Gazette of India dated the 119th JulY, 1971, under 
sub-section (3) of section 48 of the Coffee Act, 1942. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Notification. 

(8) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1.) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Fertilizers 
and Chemicals, Travancore Limited, for the year 1969-70. 

eii) Annual Report of the Fertilizers and Chemicals Travancore 
Limited, for the year 1969-70 along with the Audited Ac-
counts and the comments of the C-omptroller and Auditor 
General thereon. 

•. M-..utes of Committee on Absence of Members-Laid on ·the Table 
Minutes of the First to Third sittings of the Committee on Absence 

of Members from the Sittings of the House held during the current ses-
.. sion, were laid on the Table. 
S.Message from Bajya Sabha 

Secretary reported a message from Rajya Sabha that Rajya Sabha 
had no recommemlations to make Lok Sabha in regard to the Central 
Board of Direct Taxes (Validation of Proceedings) Bill, 1971, passed by 
Lok Sabha on the 31st JulY. 1971. 



F. Intimation Re: Conviction of Members 
The Speaker informed the House of two communications dated the 

• 10th August, 1971, from the Judicial Magistrate First Class, New Delhi, 
r intimating that Sarvashri Laxmi Narayan Pandey, Ram Chander Bade 

and Ch. Mukhtiyar Singh, Members, Lok Sabha, were tried on the 10th 
August, 1971, under Section 188 of the Indian Penal Code for c~ntra
vening the prohibitory order under Section 144 of the Code of CrIminal 
Procedure and were found guilty under Section 188 of the Indian Penal 
Code and sentenced to undergo simple imprisonment for one day. 

7. Report and Minvtes of Estimates Committee 
Shri Kamal Nath Tewari presented the following Report and Minutes 

of the,Estimates Committee:-
(1) Fourth Report on the Ministry of Labour and Rehabilitation 

(De.partment of Labour and Employment)-Workers' Educa-
tion Programme. 

(2) Minutes of the sittings of the Estimates Committee relating 
to the Fourth Report on the Ministry of Labour and Rehabili-
tation (Department of Labour and Employment)-Workers' 
Education Programme. 

8. Report of Pu/blic Accounts Committee 
Shri Era Sezhiyan presented the Ninth Report of the Public Ac-

counts Committee regarding Audit Report (Civil), 1970 and Appropria-
tion Accounts (Civil), 1968-69 relating to the Ministry of Education and 
Youth Services. University Grants Commission and Council of Scientific 
and Industrial Research. 

9. Government Bill-Introduced 
(1) Tbe' Comptroller and Auditor-General's (Duties, Powers and 
~onditions of Service) Bill, 1971. ..-

(2) The Lokpal and Lokayuktas Bill, 1971. V' 
/10. Discussion Under Rule 193 

Sh~i .Bibhuti Mi~hra raised a discussion on the statement made by 
the MlDlster of AgrIculture on the 25th May, 1971 regarding sugar policy. 

The follOWing Members took part in the debate:-
(1) Shri D. K. Panda 
(2) Dr. Laxminarain Pandey 
(3) Shri Kamal Nath Tewari 
(4) Shri Narsingh Narain Pandey 
(5) Shri Ramsahai Pandey 
(6) Shri Shyamaprasanna Bhattacharyya 
(7) Shri Shivajirao S. Deshmukh 
(8) Shri M. R. Oopal Reddy ........ 
(9) Shri C. Chittibabu 

(10) Shri Anand Singh 

2lO 
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(11) Shri K. Suryanarayana 
(12) Shri H. M. Patel 
(13) Shri E. V. Vikhe PatH 
(14) Shri Shibban Lal Saksena 

/ Prof. Sher Singh replied to the discussion. 

1'1'. Government Bill-Under Consideration 
The Prevention of Insults to National Honour Bill, 1971 

The motion for consideration of the Bill was moved by Shri F. H. 
Mohsin. 

The following Members took part in the debate:-
(1) Shri D. Deb 
(2) Shri Rudra Pratap Singh 
(3) Shri Ramavatar Shastri 
(4) Shri Bhaoosahaib Dhamankar 
(5) Shri Hukam Chand Kachwai 
(6) Shri Narsingh Narain Pandey 
(7) Shri G. Viswanathan 
(8) Shri M. C. Daga 
(9). Shri P. K. Deo 

(10) Shri Ramsahai Pandey (Speech unfinished). 

The discussion was not concluded . 

../ 12. Discussion Under Rl'ie 193 
Shri Shyamnandan Mishra raised a discussion on the working of the 

nationalised banks. 

The following Members took part in the debate:-

(1) Shri Dinesh Chander Goswami 
(2) Shri Somnath Chatterjee 
(3) Shri H. M. Patel 
(4) Shri Bhogcndra Jha 
(5) Shri Tha Kiruttinan 
(6) Shri Jagannathrao Joshi 
(7) Shri Madhu Dandavate 
(8) Shri Shibban Lal Saksena 
(9) Shri Jagannath Rao 

Shri Y. B. Chavan replied to the discussion. I 
J13. Half-An-Hour Discussion on Matters Arising Out of Answer to 

Question 
Shri Narsingh Narain Pandey raised a half-an-hour discussion in 

points arising out of the answer given on the 5th August, 1971 h) Starred 

- -. ',,;i· ... JJQ .. V-!l_::MM!·l.~.,_'_IoJ_,~-_-_.,_'1_l._. __ .... _--. _.....;, ____ ...... ____ _ 



Question No. 1597 regarding provision of employment to uneducated un-
employed under Crash Programme. 

/' Prof. Sher Singh replied to the discussion. .~ 

'{4. Discussion Under Rule 193 
Shri Janaki Ballav Patnaik raised a discussion on the statement 

made by the Minister of Steel and Mines on the 19th July, 1971 regard-
ing collapse of a portion of the roof of Steel Melting Shop of Rourkela 
Steel Plant. 

The following Members took part in the debate:-
(1) Shri P. K. Deo 
(2) Shri Sarjoo Pandey 
(3) Shri Shyam Sunder Mohapatra 
(4) Sardar Swaran Singh Sokhi 
(5) Shri Gajadhar Majhi 

Shri S. Mohan Kumaramanglam replied to the discussion. i 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 12th August, 
1971). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings} 

Thursday, August 12, 1971ISravana 21, 1893 (Saka) 

No. 71 
1. Starred Questions 

Starred Questions Nos. 1712-1719 were orally answered. Replies to 
remaining questions were laid on the Table. 

2. Un.tarred Questions 
Replies to Unstarred Questions Nos. 7775-7969 were laid on thp 

Table. 
/ 

i JI-Question of Privilege 
/ With reference to the qu~stion of privilege sought to be raised by 

Shri S. M. Krishna on the 16th July, 1971, regarding a question of Rri-
vilege raised in the Tamil Nadu Legislative Assembly in respect of cer-
tain remarks made by Shri N. Shivappa in Lok Sabha on the 13th July, 
1971, the Speaker informed the House of a letter dated. the 22nd July, 
1971, received by him from the Speaker of the Tamil Nadu Legislative 
Azsembly and the reply dated the 29th July, 1971 sent by him to the 
Speaker, Tamil Nadu Legislative Assembly. 

The Speaker withheld his consent to the question of privilege aouaht 
to be raised by Shri S. M. Krishna. 

4. lIatten Under Rule 377 
Several matters were raised by «;lifferent Members and the concern-

ed Ministers replied to some of them. 

I. Papen Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and Eng-
lish ve1'liou) under sub-section (3) of section 458 of the 
Merchant Shipping Act, 1958:-

(i) The National Welfare Board for Sea-farers (Amendment) 
Rules, 1970, published in Notification No. G.S.H. 2055 in 
Gazette of India dated the 26th December, 1970. 

(U) The National Welfare Board for Sea-farers (Amendment) 
Rule., 1971, published in Notification No. G.S.R. 621 in 
Gazette of India dated the 1st May, 1971. 
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(2) A copy of the Report on the activities or the Central institute 
of English, Hyderabad, for the year 1969-70 along with the 
Audited Accounts. 

(3) A copy each of the following Notifications (Hindi and English . 
versions) under sub-section (2) of section 2 of t.he Essential' 
Services Maintenance Act, 1968:-

(i) Notification No. S.O. 2919 pu~hed in Gazette of India 
dated the 7th August, 1971 declaring service connected with 
the supply of water in the State of West Bengal, to be an 
essential service. N 

(ii) Order published in Notification No. S.O. 2920 in Gazette of 
Indin dated the 7th August, 1971 prohibiting strikes in any 
service connected with the supply of water in the State of 
West Bengal. 

(4) A copy each of the following Notifications (Hindi and F;nglish 
versions) under sub-section (3) of section 12 of the Govern-
ment Savings Certificates Act, 1959:-

(i) The Government Savings Certificates (Amendment) Rules, 
1971, published in Notification No. G.S.R. 1105 in Gazette 
of India dated the 26th July, 1971. 

Cii) The Post Office Savings Certificates (Third Amendment) 
Rules, 1971, published in Notification No. G.S.R. 1198 '·ill. 
Gazette of India dated the 26th July, 1971. 

(iii) The Government Savings Certificates (Fixed Deposits) 
(Amendment) Rules, 1971, published in Notification No. 
G.S.R. 1107 in Gazette of India dated the 26th July. 1971." 

(5) A copy of Mysore Notification No. S.O. 942 dated the 141 
May, 1971 issued under section 30 of the Mysore Lotte: 
and Prize Competitions Control and Tax Act, 1951, eXeQlf f - f-
Ing the rame conducted by the Mahila Mandali, l3anplol e. t 

from the provisions of section 12 of the said Act read with 
clause (c)(iv) of the Proclamation dated the 27th March, 1971, 
iR~ued by the President in relation to the State of Mysar&!. 

(6) A copy of the Finance Accounts of the Central Government 
for the year 1969-70. 

(7) A copy each of the following Notifications (Himli and .EQglish 
versions) under section 159 of the Customs Act, 1982:-

.... (i) G.S.R. 1103 published in Gazette of India dated the 26th 

. '--_. 

July, 1971 together with an explanatory memorandum. 

(ii) G.S.R. 1138 published in Gazette of India dated the 31st <I 

July, 1971 together with an explanatory memorandum. 

(8) (i) A copy of the Delhi Sales Tax (First Amendment) Rules, 
1971 (Hindi and English versions) published in Notification 
No. F. 4(97)169-Fin(G) in Delhi Gazette date<i the 18th March, 
1971, under sub-section (4) of section ~6 (d Ute Bengal Fin. 
ance (Sales Tax) Act, 1941, as in force in the ,Union Territory 
of Delhi. . .. 



(it) A statement (Hindi and English versions) ~howing reasonl 
for delay in laying the above Notification 

(9) A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:- i 

(i) G.S.R. 1080 published in Gazette of India dated the 24th 
July, 1971 together with an explanatory memorandum. 

(ij) G.S.R. 1085 to G.S.R. 1102 published in Gazette of India 
dated the 26th July, 1971 together with an explanatory 
memorandum. 

(to) A copy of the Mysore Industrial Areas Development Board 
Service Regulation~, under section 42 'of the Mysore Industrial 
Areas Development Act, 1966. read with clause (c) (iv) ot 
the Proclamation dated the 27th March, 1971, issued by the 
President in relation to the State of Mysore. 

(11) A copy each of the following Gujarat Government Notifica-
tions under sub-section (3) of section 54 of the Gujarat In-
dustrial Development Act, 1962, read with clause (c) (iv) of 
th~ Proclamation dated the 13th May, 1971, issued by the 
President in relation to the State of Gujarat:-

0) The Rent Regulations, published in Notification No. GIDCl 
LAW1ADM-4 dated the 24th December. 1970 together 
with an explanatory note. 

(ii) Notification No. GIDCILAWIADM-2 dated the 23rd 
January, 1971 making certain amendments to the Dispo~al 
of Property Regulations. together with an explanatory note. 

\,iii) Notification No. GIDCiLAWiADM-3 dated the 2nd Feb-
ruary, 1971 making certain amendments to the Regulations 
dealing the disposal of lands vesting in the Gujarat Indus-
trial Development Corporation, together with an explanatory 
note. 

(iv) Notification No. GIDCiLAWIADM.:2 (i) dated the 4th 
April, 1971 making certain amendments to the Disposal ot 
Property Regulations together with an explanatory note. 

(12) A copy of the Report (Hindi and English versions) of the 
Committee of the Technical Experts on R&--09 Tra«on, in 
pursuance of an assurance given by the Minister of State for 
Agriculture on the 5th August, 1971 during Supplementaries 
on Starred Question No. 1593. 

(13) A copy of the Audited Accounts of the Central Silk Board 
for the year 1968-69, under sub-section (4) of section 12 of the 
Central Silk Board Act, 1948. 

(14) A eopy each of the following papers (Hindi and Enji(lish ver-
sions) under sub-section (1) of section 619A of the Compani~ 
Act, 1956:-

(i) Review by the Government on the working of the Hindustan 
organic Chemicals Limited, Rasey-ani. Inr the year 1969-70. 
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·(Ii) Annual Report of the Hindustan Orianic Chemieal8 Limi-
ted, Ruayani, for the year 1969-70 along with the Audited 
Accounts and the comments of the Comptroller and Audi-
tor General thereon. 

(15) (i) A copy of the Employees Provident Funds (First Amend-
ment) Scheme, 1971 (Hindi and English versions) published 
in Notification No. G.S.R. 579 in Gazette of India dated the 

24th April, 1971 under sub-section (2) of section 7 of the Em-
ployees Provident Funds Act, 1952. 

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notification. 06) A statement (Hindi and English versions) under direction 19 
of the Directions by the Speaker, in reply to points raised 
during Half-an-Hour discussion on the 16th June, 1971, regard-
ing influx of refugees from East Bengal and their rehabilita-
tion. 

(17) A copy of the Annual Report (Hindi version) of the Indian 
Institute of Technology, Madras, for the year 1969-70 . 

. (18) (i) A copy of the Certified Accounts of the Indian Institute 
of Technology, Delhi for the year 1969-70 along with the 
Audit Report thereon, under sub-section (4) of section 23 of 
the Institutes of Technology Act, 1961. 

(ii) A statement (Hindi and English versions) explaining the l'ea-
sons as to why the Hindi version of the above Accounts could 
not be laid on the Table simultaneously. 

(19) A copy of the Annual Report (Hindi and English versions) of 
the Indian School of Mines, Dhanbad for the year 1969-70. 

(20) (i) A copy of the Gujarat Poppy Capsules (Amendment) 
Rules,. 1971, published in Notification No. GH\SH!3012IBPA-
12711320461P in Gujarat Government Gazette dated the 24th 
June, 1971 under sub-section (4) of section 143 of the Bom-
bay Prohibition Act, 1949, read with clause (c) (iv) of the 
Proclamation dated the 13th May, 1971, issued by the Presi-
dent in relation to the State of Gujarat. 

(if) A statement explaining the reasons for not laying the Hindj 
version of the above Notification. 

I. Inti~tion Re: Conviction of Member.s 
The Speaker informed the House of a communication dated the 11th 

August, 1971, from the Judicial Magistrate First CI:-,;s, New Delhi, inti-
matin~ that Sarvashri Madhavrao Scindia, Narendra Sinh, Hukam Chand 
Kachwai, B. S. Chowhan, Phool Chand Verma and Onkar Lal Berwa, 
Members, Lok Sabha, were tried at New Delhi on the 11th August, 1971, 
on a charge under section 188 of the Indian Penal Code for contravening 
the prohibitory order under section 144 of the Code of Criminal Pro .. 
cedure and were found guilty and sentenced to undergo simple imprison-
ment for one day. 
7. Minutes of Committee onPetWons-Laid on the Table 

Minutes of the First to Third sittings of the Committee on Petitions 
held durinp. the current session, w~re lAid on the Table. 



B. MIet te ar. 
Secretary laid on the Table following five :8ills passed by the HouHI 

of Parliament during the current session and assented to:-
(1) The Finance (No.2) Bill, 1971 
(2) The Indian Telegraph (Amendment) Bill, 1971 
(3) The Medical Termination of Pregnancy Bill, 1$171 
(4) The Gujarat State Legislature (Delegation of Powers) Bitl, 

1971. 
(5) The Punjab State Legislature (Delegation of Powers) Bill, 

1971. 

t. Messale from Rab'a Sabha 
Secretary reported a message from Rajya Sabhs that at its sitting 

held on the 11th August, 1971, Rajya Sabha passed, in accordance with 
the provisions of article 368 of the Constitution of India, without any 
Amendment, the Constitution (Twenty-fourth Amendment) Bill, 1971, 
passed by Lok Sabha on the 4th August, 1971. 

10. Report and Minutes of Estimates Committee 
Shri Kamal Nath Tewari presented the follOWing Report and Minutes 

of the Estimates Committee:-
(1) Fifth Report on the Ministry of Agriculture-Tractors and 

other Agricultural Machinery and Implements. 

(2) Minutes of the sittings of the Estimates Committee relatiJllg 
to Fifth Report on the Ministry of Agriculture. 

11. Reports of Publ!r Accounts Committee 
Shri Era Sezhiyan presented the following Reports of the Public 

Accounts Committee:-
(1) Second Report regarding Appropriation Accounts (P & T), 

1968-69 and Audit Report (P & T), 1970. 

(2) Twenty-eighth Report regarding Audit Report (Civil), De-
partment of Agriculture. 

12. Report of Committee on Government Assurances 
Dr. G. S. Melkote presented the First Report of thp Committee on 

Government Assurances. 

/{3. Statement by Minister 
/ 

The Deputy Minister of Education and Social Welfare made a state-
ment correcting the answer given on the 2nd July, 1971 to a supplemen-
tary by Shri Sat Pal Kapur on Starred Question No. 881 regarding Re-
port of Enquiry Commission on the National Fitness Corps Organisation. 

14. Government BiU-Introduced .,_ 
J' 

Tbe Taxation Laws (Am~ndment), Bill, 1971. V 
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,1&. GoV8l'DID8Dt .til-Motion for Reference to Seiad· CO_.U .. · 
\/ Ad_ted r-

~ Central SaZes Tu (Amenament) BiLl, 1971 
The motion for reference of the Bill to a Select Committee was,moved 

bv Shri K. R. Ganesh. 

An amendment for substitution of names moved by Shri Khemchand-
bhaiChavda, was adopted. 

The motion was adopted in the following amended form:-· 

"That the Bill further to amend the Central Sales Tax Act, 1956, 
be referred to a Select Committee consisting of 30 members, 
namely:-

(1) Shri Dharmarao Sharanappa AIzalpurkar 
(2) Shri Chhatrapati Ambesh I .1 

(3) Dr. Henry Austin . 1 
(4) Shri R. V. Bade 
(5) Shri Bashweshwar Nath Bhargava 
(6) Shri Somnath Chatterj~ 
(7) Sbri Tridib Chaudhuri 
(8) Shri Y. B. Chavan 
(9) Shri Prasannbhai Mehta 

(10) Shri Shivaji Rao S. Deshmukh 
(11) Shri Tarun Gogo! 
(12) Shri N. E. Horo 
(13) Shri M. Muhammad IsmaH 
(14) Shri D. P. Jadeja 
(15) Shri Sat Pal Kapur 
(16) Shri B. R. Kavade 
(17) Shri E, R. Krishnan 
(18) Shri Maharaj Singh 
(19) Shri D. K. Panda 
(20) Shri H. M. Patel 
(21) Shri P. Antony Heddi 
(22) Shri Devenclra Satpathy 
(23) Shri P. M. Sayeed 

·(24) Shri M. R. Sharma 
(25) Dr. Shankar Dayal Sharma 
(26) Shri Shiv Kumar Shastri 
(27) Shri B. R. Shukla 
(28) Shl'i Sant Bux Singh 
(29) Shri R. P. Yadavj and 
(30) Shri K. R. Ganesh 

'1 

.' . 

- , 

with instructions to report by the last day of the ftrst week 
of the next session." 
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t.fe. Motion Re: Joint Comntittee on Govet:Qua~.t dilI-UoptAd 
Tile Prevention of Water Pollution 13m, 1·969 

The motion for concurrence in the recommend.etion of Rajya Babh. 
for reference of the Bill to a Joint Committee of the Houses, was moved 
by Prof. D. P. Chattopadhyay. 

Two amendments for substitution of two names, moved by Sarvashri 
Khemchandbhai Chavda and Era Sezhiyan, were adopted. 

-.i. 
. ~ . 

The motion was adopted in the following amended form:-
·'That this House do concur in the l'eCOmmendatiQn of Rajya Sabha 

that the House do join in the Joint Committee of the Housel 
on the Bill to provide for the prevention of water pollution 
and the maintaining or restoring of wholesomeness of water, 
for the establishment, with a view to carrying out the pur-
poses aforesaid, of Prevention of Water Poll~ti.on Boards, for 
conferring on such Boards functions relating thereto and for 
matters connected therewith, made in the motion adopted by 
Rajya Sabha at its sitting held on the 30th July, U'71 and 
communicated to this House on the 31s! July, 1971 and do 
resolve that the following 24 members of Lok Sabha be nomi-
nated to serve on the said Joint Committee, namely:-

(1) Shri Maganti Ankineedu 
(2) Shri Kondajji Basappa 
(3) Shri Onkar Lal Berw~ 
(4) Shri Chakleshwar Singh 
(5) Shri Chhutten Lal 
(6) Shri G. C. Dixit 
(7) Shri T. H. Gavit 
(8) Shri Mani Ram Godar. 
(9) Shri K. Gopal 

(10) Shri Samar Guha 
(11) Shri M. M. Hashim 
(12) Shri A. K. Kisku 
(13) Hazi Lutfal Haque 
(14) Shri Yamuna Prasad MandaI 
,(15) Shri Nanubhai N. Patel 
(16) Shri Mohan Swarup 
(17) Shri Rajaram Dada Saheb Nimbalku 
(18) Shri Ramji Ram 
(19) Shri P. Ganga Reddy 
(20) Dr. Saradish Roy 
(21) Shri S. A. Shamim 
(22) Shri Ramavatar Shastri 
(28) Shri S. D. Singh; and 
(24) Shri R. P. Ulganambi". 
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v 11. GovemJllitDt Billp-Passed 
(i) The Prevention of Insu.lts to Natioft.a.i HOft01.I.f Bill. 197i 

Discussion on the motion for consideration of the Bill moved all ~. 
11th August, 1971, continued. , 

The following Members took part in the debate:-
(1) Shri Ramsahai Pandey 
(2) Shri M. Satyanarayan Rao 
(3) Dr. Karni Singh 
(4) Shri S. M. Banerjee 
(5) Shri Rajdeo Singh 

Shri F. H. Mohsin replied to the debate. 

The motion for consideration was adopted and clause-by-clause consi-
-deration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri F. H. Mohsin. 
The following Members took part in the debate:-

(1) Shri Ramavatar Shastri 
(2) Shri F. H. Mohsin 

The motion was adopted and the Bill was passed. 

v" (ii) The Prevention of Food Adu.lteration (Amendment) Bill, 1971 

The motion for consideration of the Bill was moved by Prof. D. P. 
Chattopadhyay. 

The following Members took part in the debate:-
(1) Shri Gadadha:' Saha 
(2) Shri Amarnath Vidyalankar 
(3) Maulana Ishaque Sambhali 
(4) Dr. Kailas 
(5) Shri G. Viswanathan 
(6) Shri M. Satyanarayan :Rao 

Prof. D. P. Chattopadhyay replied to the debate. 

The motion for consideration was adopted and clause-Dy-claule IOnsi-
deration of the Bill was taken up. 

Clause. 2 to 4 were adopted. 

Clauae 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Prof. D. P. Chatto-
.adhyay. 

The mo •• n was adopted and the 15ill wu pasle"'. 
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1/ 

(iii) The Coal Bearing Area.s (Acquisitiota. CIf1.d Dnelepm.ent) 
A mendment and Validation Bill, 1971 

The motion for consideration of tbe Bill was moved 0.1 SI.t Shah 
f Nawaz Khan. 

The following Members took part in the debate:-
(1) Shri K. M. "Madhukar" 
(2) Shri G. Viswanathan 

Shri Shah Nawaz Khan replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 to 8 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Shah Nawaz 

Khan . 
.,.r. The'motion was dapotcd and the Bill was passed. 
18. Discussion Under· Rule 193 

Shri Paripoomanand PainuH raised a discussion on the flood and 
drought situation in the country. 

The following Members took part in the debate:-
(1) Shri Krishna Chandra Haldar 
(2) Dr. Henry Austin 
(3) Shri Ramavatar Shastri 
(4) Shri Shankarrao Savant 
(5) Shri Rana Bahadur Singh 
(6) Shri D. N. Tiwary 
(7) Shri M. Rajangam 
(8) Shri Anant Rao Patil 
(9) Shri Narsingh Narain Pandey 

(10) Sbri K. Rama Krishna Reddy 
(11) Shri Chintamani Panigrahi 
(12) Shri P. K. Deo 
(13) Shri Bibhuti Mishra 
(It) SIui P. Venkatasubbaiah 
(15) Shri Shavamnandan Mlahra 
(16) Sbri L. D. Kotoki 
(17) Shri Ram Deo Singh 
(18) Shri Vikram Mahajan 
(19) Shri Hukam Chand Kachwai 
(20) Shri Nuggeballi Shivappa 
(21) Shri S. N. Singb 
(22) Shri Sbyam Sunder Mohapatra 
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(23) Shri P. Ganga Reddy 
(24) Shri Tulsiram Dashrath Kamble 
(25) Shri Md. Jamilurrahman 
(26) Shri Kondajji Basappa 
(27) Shri Shashi Bhushan 
(28) Shri K. Suryanarayana 
(29) Shrimati Sahodrabai Rai 
(30) Shri Dinesh Joarder 
(31) Shri Rudra Pratap Singh 
(32) Shri Ram Bhagat Paswan 
(33) Shri M. C. Daga 
(34) Shri Nawal Kishore Sharma 
(35) Dr. Govind Das Richhariya 
(36) Shri Subodh Hansda 
(37) Shri Chandrika Prasad 
(38) Shri K. M. "Madhukar" 
(39) Shri B. N. Reddy 
(40) Shri Bashweshwar Nath Bhargava 
(41) Shri Jagannath Mishra 
(42) Shri Ramji Ram 
(43) Shri Dharmarao Sharanappa Aizal,Purkar 
(44) Shri Yamuna Prasad MandaI 
(45) Shri M. Satyanarayan Rao 
(46) Shri Y. Eswara Reddy 
(47) Shri Shibban Lal Saksena 
(48) Shri Charanjib Jha 
(49) Shri Tarkeshwar Pandey 
(50) Shri S. D. Singh 
(51) Shri Nageshwar Dwivedi 

Dr. K. L. Rao and Shri Fakhruddin Ali Ahmed replied to the dis-
cussion. 

\..0- 19. Stateme~ by Prime Minister 
The Prime Minister made a statement regarding the reported trial 

of Sheikh Mujibur Rehman by the military regime of Pakistan. 
(Lok Sabha adjourned since die at 7-20 P.M.). 
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PROVISIONAL CALENDAR OF 
SITTINGS AND ALLOTMENT 

OF DAYS FOR ANSWERING 
QUESTIONS 

THIRD SESSION---FIFTH LOK SABHA 

LOIC SABHA SECRETARIAT 
NEW DELHI 

October, 1971 



A 

B 

c 

D 

E 

Ministries/Departments iacluded in Groups 

A, B, C, D and E 

Agrkulture; Education and Social Welfare; 
Health and Family Planning; Shipping and 
Transport; Works and Housing; Culture; 
Parliamentary Affairs. 

Foreign Trade; Irrigation and Power; Law 
and Justice; Railways. 

Prime Minister; Communications; Home 
Affairs; Industrial Development; Informa-
t ion and Broadcasting; Planning; Atomic 
Energy; Science and Technology. 

External Affairs; Labour and Rehabilitation; 
Steel and Mines; Supply. 

Defence; Finance; Petroleum and Chemi-
cals; Tourism and Civil Aviation; Com-
pany Affairs. 

( i ) 



PROVISIONAL CALENDAR 'OF.SITrlNGS , 
Group of 

Ministries 
for 

Questions 

NOVEMBER, 1971 

Monday, the 15th Government Business • A* 

Tuesday, the 16th . Government Business • B* 

Wednesday, the 17th Government Business • C* 

Thursday, the 18th . Government Business • D* 

Friday, the 19th . Government Business E* 
andPrivate· Members' 

Bills. 
Monday, the 22m! • . Government Business A 

Tuesday, the 23rd. Government Business • B 

Wednesday, the 24th Government Business • C 

Thursday, the 25th . Government Business • D 

Friday, the 26th Government Business and E 
Private Members' Resolu-

tions. 

Monday, the 29th Government· Business A 

Tuesday, the 30th Government Business B 

DECEMBER, 1971. 

Wednesday, the 1st . Government Business C 

Thursday, the 2nd . Government Business D 

*For Ministries included in Groups A, B, C, D and E, see page 
(i) opposite. 



Friday, the 3rd 

Monday, the 6th 

Tuesday, die 7th 

Wednesday,'the 8th. 

. Thursday, the 9th 

Friday, the lOth 

Monday, the 13th . 
Tuesday, the 14th 

Wednesday, the ISth 
, 

Thursday, the 16th • 

Friday, the 17th 

Monday, the 20th 

Tuesday, the ·2lst 

Wednesday, the 22nd 

Government Business and 
Private Members' Bills. 

· Government Business 

Government Business 

· Government Business 

• Government 'Business 

Government Business and 
Private Members, Resolu-
tions. 

Government Business 

Government Business 

Government Business 

Government Business 

Government Business and 
Private Members' Bills 

. Government. Business 

Government Business 

'. . Government 'Business 

Group of 4 
Ministries 

for 
Question 

E 

A 

B 

C 

D 

E 

A 

B 

C 

D 

E 

A 

B 

C 



CHART SHOWING FIRST AND 
LAST DATES OF RECEIPT OF 

NOTICES OF QUESTIONS 

THIRD SESSION-FIFTH LOK SABHA 

LOIt SABRA SECRETARIAT 
NEW DELRI 



Chart ehowllll theDatee of Auwere of QuestioDi pertainln. to ihe MlallJ 
tries/Departmeatila eaCh Group duri.., the Third Selsloa of the Fifth 

Lot S.bba 

Group MinistrieslDepartments Date of Sittin, 
(November-December, 

1971) 

, -

A Agriculture; Education and Social Welfare; 
Health and.Family Planning; Shipping 
and Transport; Works and Housing; 
Culture; Parliamentary Affairs. 

November I~i, 22, 29 
December 6. J3, 20 

B Foreirn Trade; Irrigation and Power; November .16, 2;1, 30 
Law and Justice; Railways. December, 7, 14. 21 

---_ .. _--- ---
C 

D 

Prime Minister. Communications; Home 
Affairs; Industrial Development; In-
formation and Broadcasting; Planning; 
Atomic Energy; Science and Technology. 

External Affairs; Labour and Rehabilita-
tiOD; Steel and Mines; Supply. 

----~. -.,--. 

November 17. 24 
December ... I,!.8,~IS, 22 

November 18, 25 
December 2. 9. 16 

B Defence; Finance; Petroleum and Chemi- November 19. 26 
cals; Tourism ad Civil Aviation; Com- December, 3. 10, 17. 
pany Affairs 

. (~i) 

f) 



Chart showiDI First aDd Last Dates of Receipt of Nodees of QaeatioDI 
duriDi the Third SessfoD of the Plfth Lok S.bha 

51. Date of Sitting Group of First Date for Last Date for 
No. Ministries for receipt of receipt of 

Questions Notices Notices 

I 2 3 4 5 

---- -
1 1$-11-11 A 23-10-71 4~lt-71 

2 16-tI-71 B 25-10-71 5-11-11 

3 17-il-71 C 26-10-11 6-11-71 

4 18-11-71 D .27-10"'71 6-11-71 

5 19-11-71 E 28-10-71 8-11-71 

6 22-11-71 A 30-10-71. 11-11-71 

7 .23-11-71 B I-H-71 12-11-71 

8 24-11-71 C 1-II-71 12-11-:71 

9 25-11-71 D 3-II-71 12-II-71 

10 26-11-71 E 4-II-71 15-11-71 

II 29-11-71 A 6-II-71 18-11-71 

12 30-11-71 B 8-11-71 19-11-71 

13 1-12-71 C 9-11-71 19-11-11 

14 2-12-71 D 10-11-71 19-11-71 

IS 3-12-71 E 11-11-71 22-11-71 

16 6-12-71 A 12-11-71 2$-11-71 

17 7-12-71 B 15-11-71 26-11-71 

18 8-12-71 C 16-11-71 27-11-71 

19 9-12-71 D 17-11-71 27-11-71 

20 10-12-71 E 18-11-71 29-11-71 

21 13-12-71 A 19-11-71 2-12-71 

22 14-12-71 B 22-11-71 3-12-71 

23 15-12-71 C 23-11-71 4-12-71 

24 16-12-71 D 24-II-11 4-12-71 

25 17-12-11 E 25-11-71 6-12-71 



a 

I 2 J 4 S 

26 20-12-71 A 27-11-7' 9-12-71 

27 21-12-71 B 29-11-71 (10-12-71 

28 22-13-71 C 30-U-71 10-12-11 

W01'u : --(i) To 4atenniIle inter ,e priority of notices of questions rc:ccived in 
the Lok Sabha Secretariat at the same time on any day between 
the fint and last dates of receipt of notices of questions, ballot 
will be be1d in the Lobby of the Central Hall, Parliament House 
between the Fint Aid Post and Lounge No. S-B each day at 
I .. !O ad 16-00 hours, as may be coasidered necessary. 

(Ii) In cases where copies of the same question given notice of by 
different Members are rec:elved in this Secretariat at the same 
time on any day, separate ballot will be held each day at the same 
place ill the Central Hall at U-]O and 15-30 hours, II may 
be considered neceuuy, to determine tho name of Member for 
the purpale of inclusion in the ballot referred to in (i) above. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, November 15, 1971/K'artika 24, 1893 (Saka) 

No. 72 

1. Oath or AfIlrmation 
Shri C. Subramaniam made and subscribed the oath in English and 

took his seat in the House. 

Z. Obituary References 
The Speaker; Shrimati Indira Gandhi; Sarvashri Samar Mukherjee, 

, H. N. Mukherjee, Era Sezhiyan, Atal Bihari Vajpayee and Shyamnandan 
Mishra, Dr. Karni Singh, Sarvashri P. K. Deo, Ebrahim Sulaiman Saito 
Shibban Lal 8'akst~na, Birender Singh Rao and Ram Deo Singh made 
references to the passing away of Shri K. Madhava Menon, who was a 
Member of Constituent Assembly; Shri Hafiz Mohammad Ghazanfarulla, 
who was a Member of Central Legislative A~sembly; Dr. Syed Mahmud, 
who was a Member of Second Lok Sabha; Shri P. T. Punnoose, who was 
a Member of Second Lok Sabha' Shri K. Kelappan, who was a Member 
of First Lok Sabha; Shri Mahendra Majhi, who was a Member of Fourth 
Lok Sabha and Shri Yashpal Singh, who was a Member of Fourth Lok 

I Sabha. 
Thereafter, Members stood in silence for a short while as a mark of 

respect. 
.,)I. Statement by Prime Minister 

The Prime Minister made a statement regarding the portfolio of 
Shri Siddhartha Shankar Ray, Minister of Education. 
4. Starred Questions 

Starred Questions No~. 1-3 were orally answered. Replies to remain-
ing questions were laid on the Table. 

5. Unstarred Questions 
Replies to Unstarred Questions Nos. 1-53, 55-99, 101-131 133-173 

175-191 and 194-200 were laid on the Table. " 

Statement by the Minister of State in the Ministry of Works and 
~ousing correcting ~e reply given on 26th July, urn to Unstarred Que.-
tlon .No. 5~5~ reg~rding work-load of C.P.W.D. Electrical Division of 
DelhI AdmInIstratIOn was also laid on the Table. 

(Lok &lbh4 adjou'med at 1 p.m. And Te-QSBembled at 2 p.m.) 
[p.T.O. 



v" 
6. Calling Attention 

Shri S. M. Banerjee called the attention of the Mi~ister of Defence to 
the rej;)orted concentration of Paki&tani force;; on Indian borders, lOll of 
Indian life and property owing to Pakistani shelling and repeated viola~ 
tions of Indian air space by Pakistani aircraft. ' 

The Minister of Defence made a statement in regard thereto. 

1. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and Engli&n. 
versions) under sub-section (2) of section 20f the Essential 
Services Maintenance Act, 1968:-

,/ (i) S.O. 3748 published in Gazette of India dated the 10th Octo-
ber, 1971 declaring service connected with conr;ervancy and 
sewage disposal in the Union territory of Delhi to be ,1'1 
essential service for the purposes of the Essential Services' 
Maintenance Act, 1968 . 

./(ii) S.O. 3749 published in Gazette of India dated the 10th Octo-
ber, 1971 containing order prohibiting strikes in any service 
in the Union territory of Delhi connected with conseJ;vancy 
and sewage disposal. " 

",A2) A &tatement on the retirement of Shri B. C. Ganguli, ex-Chair-' 
man, Railway Board. .', 

.,/(3) (i) copy of the Mysore Legislature (Presiding Officers) Melli-
cal Attendance (Special) Rules, 1971, published in Notitlca-
tion No. G.S.R. 212 in Mysore Gazette dated the 15th JulY,1 
1971, under sub-section (2) of section 15 of the Mysore Legis--, 
lature Salaries Act, 1956, read with clause (c) (iv) of the' 
Proclamation dated the 27th March, 1971, issued by th"',,, 
President in relation to the State of Mysorej/' _ 

,~ (ii) A copy each of the following Ordinances (fiindi and Eng-
lish ver&ions) under provisions of article 123(2) (a) of the 

- Constitution:- ' 
(a) The Forward Contracts (Regulation) Amendment Ordi-

nance, 1971 (No. 11 of 1971) promulgated by the President 
on the 11th October, 1971. ' 

(b) The Coking Coal Mines (Emergency Provisions) ,Ordi-
nance, 1971 (No. 12 of 1971) promulgated by the Presi-
dent on the 16th October, 1971. 

(e)· The Asian Refractories Limited (~cquisition of Under-
, taking) Ordinance, 1971 (No. 13 of 1971) promulgated 'by 

President on the 17th October, 1971. 
(d)' The Jayanti Shipping Company (Acquisition of Shar~)'" 

Ordinance, 1971 (No. 14 of 1971) promulgatJed by the Presi-
dent on the 17th October, 1971. _ 

, / (e) The Small Coins (Offences) Ordinance, 1971 (No. 15 of 
1971) promulgated by the President on the 22nd October, 
19'11. I : 



(f) The Stamp and Excise Duties (Amendment) Ordinance, 
1971 (No. 16 0£. 1971) promulgated by the President on the 
22nd October, 1971. 

{g) The Railway Passenger Fares ~drditnancet'hI97221 d(NOo. t17b-of 
1971) promulgated by the Presl en on e nco er, 
1971: 

.. (h) The Tax on Postal Articles Ordinance, 1971 (No. 18 of 
1971) promulgated by the President on the 22nd October, 
1971. 

\ / (0 The Inland Air Travel Tax Ordinance, 1971 (No. 19 of 
1971) promulgated by th>e President on the 30th October, 
1971. 

i(j) The Industries (Development Rnd Regulation) Amend-
ment Ordinance, 1971 (No. 20 of 1971) promulgated by the 
President on the 1st November, 1971. 

t (k) The Delhi Road Transport Laws (Amendment) Ordinance. 
1971 (No. 21 of 1971) promulgated by the President on 
the 3rd. November, 1971. 

(1) The Visva-Mharati (Amendment) Ordinance, 1971 (No. 22 
of 1971) promulgated by the President on the 3rd Novem~' 
ber, 1971. 

. (m) The Motor Vehicles (Requisitioning and Control Ordi-
nance, 1971 (No. 23 of 1971) promulgated by the President 

__ ...... on the 9th November. 1971. 
(iii) A copy each of the following papers (Hindi and English ver-

sions) under sub-M~ction (2) of section 103 of the Major 
Port Trusts Act, 1963:-

(a) Annual Accounts of the Cochin Port Trust for the year 
1969-70 and the Audit Report thereon. 

(b) Annual Accounts of the Mormugao Port Trust for the year 
1969-70 and tht Audit Report thereon. . 

(c) Annual Accounts of the Visakhapatnam Port Tru"t {or 
the year 1969-70 and the Audit Report thereon. 

(d) Annual Accounts of tr.e Paradip Port Trust for the year 
1969-70 and the Audit Report thereon. 

j (e) Annual Accounts of the Kandla Port Trust for the year 
1969-70 and the Audit Roeport thereon. 

4) A 5tatement (Hindi and English versions) indicating the re-
sult of Central Government Market Borrowings during 1971-
72. 

(5) ~ copy uf ~otific~tion No. S.Q. 3403 (Hindi and English ver-
SIons) publIshed In Gazette of India dated the 13th Septem-
b~r, 1971 declaring service connected with the supply of elec-
trIcal energy to th~ public in the State of Tamil -Nadu or 
with the gem:!ration, storage or transmission of electrical energy 
for th~ purpose of such supply to he an essential service for the 

~. r 
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purposes of the Essential Services Maintenance Act, 1968, 
under sub-section (2) of section 2 of the said Act. 

(6) A copy of Notification No. S.O. 3335 (Hindi 'and English ver-
lions) published in Gazette of India dated the 8th September, .' i 

1971 declaring the We&t Bengal Fire Service to be an essential()i 
service for the purposes of the Essential Services Maintenance 
Act, 1968, under sub-section (2) of section 2 of the said Act. 

(7) A statement (Hindi and English versions) on the flood situa-
tion in the country. 

(8) (i) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (6) of section 3 of the Essen-
tial Commodities Act, 1955:-

(a) The Fertiliser (Control) Third Amendment Order, 1971 
published in Notification No. G.S.R. 1214 in Gazette of' 
India dated the 21st August, 1971. \ !:.. 

(b)Tbe fertiliser (Control) Second Amendment Order, 1971 T.·i: 
publi'3hed in Notification No. G.S.R. 1215 in Gazette of l 
India dated the 21st August, 19?1. " 

(ii) A copy (Hindi and Englisb versions) of the Gujarat Agri-
cultural Land::; Ceiling (Compensation Bond) (Amendment) 
Rules, 1971 publif>hed in Notification No. GHM-3650-M-ICH- I 

/1011136958-J in the Gujarat Government Gazette dated the v 30th August, 1971, under sub-section (4) of section 53 of 
the Gujarat Agricultural Lands Ceiling Act, 1960, read with 
clause (c) (iv) of the Proclamation dated the 13th May, 1971, 
bsued by the President in relation to the State of Gujarat, 
together with an explanatory note. 

(iii) A copy of the Central Warehousing Corporation (Second 
Amendment) Rules, 1971 (Hindi and English versions) pub. 
lblhed in Notification No. G.S.R. 1297 in Gazette of India '.' 
dated the 11th September, 1971, under sub-section (3) of .,).. 
section 41 of the Warehousing Corporations Act, 1962. 

(9) A copy of the Vegetable Oil Products Control (Amendment) 
Order, 1971 (Hindi and English versions) published in Noti-
fication No. G.S.R. 1340 in Gazette of India dated the 14th 
September, 1971, under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 

(10) A copy each of the following Notificati<ln (Hindi and English 
versions) under sub-section (2) ('~ section 2 of the Es&ential 
Services Maintenance Act, 1968:-

(i) Notification No. S.O. 3513 publisl ed in Gazette of India dated 
the 20th September, 1971 declaring service connected with 
the supply of electrical energy tc> the public in the State ot 
Kerala or with the generation, storage or transmission of 
electrical energy for the purpose of Sllch supply, to be an 
essential service for the purpo&es of the' said .Act. 

(ii) Notification No. S.O. 4035 pubH3hed in Gazette of India dated 
the 22nd October, 1971 declaring service connected with the 
supply of electrical energy to the public in the State of West 
Bengal or with the generation, storage or transmission of 
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el~oal _erg)' for the purpose of such supply, to be an 
essential service for the :purpo&es of the said Act. 

/(w} Notifioation No. S.O. 4037 published in Gazette of India dated 
- the 23rd October, 1971 declaring service connected with the 

supply of electrical energy to the public in the State of 
Assam or with the generation, storage or transmission of 
electrical energy for the purpose of such supply, to be an 
essential service for the purposes of the &aid Act . 

• (lrl) (i) A copy each of the following Notifications under sub-section 
.- - -(4) of section 143 of the Bombay Prohibition Act, 1949, read 

with clause Cc) (iv) of the Proclamation dated the 13th May, 
1971, issued by the President in relation to the State of 
Gujarat:-

(a) The Bombay Molasses (Gujarat Amendment) Rules, 1971. 
published in Notification No. GH-SH-2688-MLS-106919240-P 
in the Gujarat Government Gazette dated the 25th March. 
1971. 

(b) The Gujarat Articles Unfit for Use ~s intoxicating liquor 
(Manufacture and Import) (Amendment) Regulation Rules. 
1971, published in Notification No. GH-SH-2704-BPA-12701 
13834-P in the Gujarat Government Gazette dated the 25th 
March, 1971. 

(c) The Gujarat Industrial Alcohol (Import, Storage and Sale 
for export overseas, in bond) (Amendment) Rules, 1971, pub-
lished in Notification No. GH-SH-2756-BPA-1270-12232-P in 
the Gujarat Government Gazett~ dated the 22nd April, 1971. 

(d) -The Gujarat Denatured Spirituous Preparations (Amend-
ment) Rules, 1971, pub1i&hed in Notification No. GH-SH-2848· 
BPA-26701109142-P in the Gujarat Gov·arnment Gazette 

_ date~ the 20th May, 1971. 
(e) Notification No. GH-SH-2855-BPA-1271134196-P published 

in the Gujarat Government Gazette dated the 20th May, 1971 
making certain amendment to the Gujarat Poppy Capsules 
(Am'andment) Rules, 1967. 

(f) The Bombay Denatured Spirit (Gujarat First Amendment) 
Rules, 1971, published in Notification No. GH-SH-2258-DNS-
1069160600-P in the Gujarat Government Gazette dated the 
27th May, 1971. 

(ii) (a) A copy of the Bombay Foreign liquor (Gujarat Amend-
ment) Rules, 1970 publishoad in Notification No. GH-SH-24391 
FLR-10691104710-P in Gujarat Government Gazette dated the 
28th January, 1971 together with corrigendum thereto publish-
ed in Notification No. GHISHI2827IFI.R-l069-183?4-P aated 'he 
1st May. 1971 under sub-section (4) of section 143 of the Bom-
bay Prohibition Act, 1949, read with clause (c) (iv) of the 
Proclamation dated the 13th May, 1971, issued by the Presi-
dent in relation to the State of Gujarat. 

--- ----------- Ii 
·The notifications were previously laid on the Table on the 23rd July 

1971~d were re-l:aid under Rule 234 (2) of the Rules C)f Procedure. ' 
[P.T.a. 



(b) A statement explaining the reasons for not laying theHtndi 
version of the above Notification. 

(c) A statement showing reasons for delay in laying the Notifica-
tion mentioned at (a) abow. 

(12) A co~y of the Annual Report (Hindi and En.lish versions) of 
the National Institute of Foundry and Forge Technology, 
Ranchi, for the )"a8r 1970-71. 

8. Report of Committee on the conduct of a Member durlac .P ..... '.·. 
Address 

Shri H. N. Mukerjee presented the First Report of the Committee 011 
the Conduct of a Member during President's Address. 

9. Motion 
Shri H. N. Mukerjee moved th~ following motion:-

"That this House do. further extend the time for the presentation 
of the Report of the Committee on the Conduct of a Member 
during President's Address on guidelines for Members on the 
occasion of the President's' Address to Members of Parliament, 
upto the last day of the first week of the Budget Session, 
1972." 

The motion was adopted 

lYStatement by Prime Minister 
The Prime Minister made a st~tement on her recent tour abroad. 

Ill. Government Bill-Passed 

The Comptroller and Auditor-GeneraZ's (Duties, Powers And Conditicml 
of Service BiU,-1971) 

The motion for consideration of the Bill was moved by Shri Y. B. 
Chavan. 

The following Members took part in the debate:-
(1) Shri Somnath Chatterjee 
(2) Shri P. Venkatasubbaiah 
(3) Shri M. Kalyanasundaram 
(4) Shri S. N. Misra 
(5) Shri Era Sezhiyan 
(6) Shri Atal Bihari Vajpayee 
(7) Shri C. C. Desai 
(8) Shri Shibban Lal Saksena 
(9) Shri Samar GOOa 

Shri Y. B. Chavan replied to the debate. 
The motion for consideration was adopted and clause-by-clauee consi-

deration of the Bill ~as taken up. 
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Clauses 2 to 26 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Y. B. Chavan. 

The following Members took part in the debate:-
(1) Shri Jyotirmoy Bosu 
(2) Shri Y. B. Chavan 

The motion was adopted and the Bill was passed. 

lZ. Govermnent Bill-Under Consideration 
The Ta.tation L:lW8 (Amendment) Bill, 1971 

The motion for consideration of the Bill was moved by Shri Y. B. 
Chavan. 

An amendment for reference of the Bill to a Select Committee was 
moved by Shri Era Sezhiyan. 

Shri Era Sezhiyan took part in the debate. His speech was not 
concluded. 

The discussion on the Bill was nbt concluded. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 16th November, 1971) 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, November 16, 1971/Kartika 25, 1893 (Saka) 

No. 73 
1. Starred Questions 

Starred Questions Nos. 31-37 and 39--41 were orally answered. R~
j)lies to remaining questions were laid on the Table. 

2. Unst8rred Questions 
Replies to Unstarred Questions Nos. 201-.. ·237, 239-273, 275-300 and 

302-400 were laid on the Table. 

"3. Calling AUention 
Shri A tal Bihari Vajpayee called the attention of the Minister of 

Finance to the price rise, especially of the e&sential commodities, that 
affects the fixed and lower income groups. 
1 The Minister of State for Finance made a statement in regard thereto. 

, Papen Laid on the Table-
The following papers were laid on the Tahle:-

(1) A copy each of the following pa-pers (Hindi and English ver-
sions) under sub-section (1) of section 819A of th.e Companies 
Act, 1956:-

(i) (a) Review by the GovernmEmt on the working of the Orissa 
v Road Transport Company Umited, lIerhampur (Ganjam), 

for the year 1968-69. 
(b) Annual Report of the Orissa Road Transport Company 

Limited, Berhampur (Ganjab), for the year 1968-69. 
(ii) Directors' Report and statement of accounts for the vear 

1968-69 of the Orissa Road Transport Comnanv Limited, 
Berhl'lmnur (Ganjam) and the comments of the Comptroller 
and Auditor General thereon. . 

(2) A Rtatement (Hindi and Enp'lish versions) -showinsr reasons fOJ: 
delay in lavjn~ the papers lm!ntionpd at (1) above. 

fP.T.O. 



(3) A copy of Notification No. S.O. ,2853 (Hindi and English ver-
sions) published in Gazette of India dated the 31st July, 1971 
making certain amendments and ('orrections in Schedule VIII 
to the Delimitation of Parliamentary and Assembly Consti-
tuencies Order. 1966 in respect of the State of Madhya Pradesh, 
under sub-section (2)' of section 9 of the Roepresentation of the 

L People Act, 1950. 
V (4) (i) A coPY of the Thirty-fifth Report of the Law Commission 

on Capihl Punishment-Volumes I and II. 
(U) A statement showing reasons for delay in laying the above 

_ ./ Report. 
V 'Ol) A copy of the Fortv-second Report f)f the Law Commission on 

the Indian Penal Code. 
06) A COPy of the Report (Hindi and Enqlish versions) of the 

Stud" Team on Leakage of Foreign Exchange through invoiCE> 
manipulation. 

(7) A copy (Hindi and Enillish v'.m;;o'l1<:) of the Cotton Textiles 
(Control) Amendment Order. 1971 fluhli'!lhed in Notification 
No. S;O. 1457 in Gazette of Indi~ dated the 3rd April. 1971 
together with corrigendum thereto rl11blished in Notification 
No. S.O. 2591 dated the 10th .Tuly, 1971.' under sub-section (6) 
of Section 3 of the Essential Commodities Act. 1955. 

5. Measage from Rajya Sabba 
Secretary reported the following mes~age~ from Rajya Sabha:-

(i) That at its sitting held on the Hith November. 1971. Rajya 
Sabha adopted a motion further E'xtending thp time for pre-
sentation of the Report of the Joint Committee of the House~ 
on the Prevention of Water Pollution Bill, 1969 .. upto the first 
day of the Eighty-first Session of thp Rajya Sabha. 

(ii) That at its sitting held nn the 15t:l-t November. 1971. Rajvn 
Sabha adoptp.d a motion' furthp.'· f>xt~ndin1t th~ tjme for prE';.. 
s-entation of the Report of the .Tnint Committee of the House~ 
on the Advocates (Amenrim(~T1t) Bm. 1970, upto the last dav 
of the first week of the Eighty-nr~t Session - of the Rajya 
Sabba. 

(iii) That at its sitting held on the 15th November. 1971. Rajy:=! 
SaBha adopted a motion further f'xhmdinr the time for pre-
sentation of the Report of the Joint. Committer> of the House~ 
on the Code of Criminal Procedure Bill, 1970, upto the last 
day of the Eightieth Session of the Rajyn Sabba. 

6. Asse~t to Bills 
,pi) Secretarv laid on the TRble the fo]]owin!' two· Bm~ na!'J'Sed by the 

tto:Jses of P'!IrliRment durin" the last Se~sion ann a~~E'!nted to:- . 
(1) The Central Board of Direct Taxc'; (Vnlidat;on of Proceedings) Bin. 1971. 
(2) The Appropriation (No.3) Bill, 1971. 

(ii) Secretarv al~() laid on tbe Tablp CO;licl;, duly authenticated hy 
the Secretarv of Ralva Sabha. of the following four Bills passed by the 
HnU!i1es of Parli"ment durin~ the last Session and Rssented to:-

(l) The West Bengal State Legislature. (Delegation of Powers) 
Bill. 1971. 
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(2) The Agricultural Refinance Corporation (Amendment) Bi1l, 
1971.' -

(3) The Public Premises (Eviction of Unauthorn;ed Occupants) 
Bill, 1971. 

(4) The Constitution (Twenty-fourth Amendment) Bill, ,1971. 

(Lok Sabha adjourned at 1.20 P.M. ami re-assembled at 2.20 P.M.) 
7.. 60vernment Bill-Under Consideration 

v The TaxatiOn Laws (Amendment) Bill, 1971 
Discussion on the motion for consideration or the Bill and the amend-

ment thereto for reference of the Bill to a Select Committee moved on 
the 15th November, 1971 continued. 

The following Members took part in the debilte:-
(1) Shri Era Sezhiyan 
(2) Shri N. K. P. Salve .". 
(3) Shri Jyotirmoy Bosu 
(4) Shri Dinesh Chander Goswami 
(5) Shri Virendra Agarwala 
(6) Shri K. Baladhandayutham 
(7) Shri Piloo Mody (Speech unfinished). 

v" The discussion was not concluded. 

S. Motion 
Shri Morarji R. Desai moved the following motion:-

, .... 

"That this House deplores the failure of the Delhi police to pIe-
vent violence and assault on the Cr:ngress (0) Pre&ident Shri 
Sadiq Ali and some Members of Parliament on the 13th and 
14th November, 1971 at 7, Jantar Mantar Road, New Delhi and 
incidents connected therewith." 

The followin,g Members took part in tP-e, del"'ate:-
(1) Shri K. D. Malaviya 
(2) Shri A. K. Gopalan 
(3) Shri H. K. L. Bhagat 
(4) Shri S. M. Banerjee 
(5) Shrimati -Mukul Banerji 
(6) Shri Krishnan Manoharan 
(7) Shri VS:valar Ravi 
(8) Shri' Atal Bihari Vajpayee 
(9) Shri Siddhartha Shankar Ray 

(10) Shri Frank Anthony 
(ll) Shri Krishna Chandra Pant 
(12) Shri Piloo Mody 
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(13) Shri Samar Guha 
(14) Shri Shashi Bhushan 

Shri MoraTji R. Desai replied to the debate. 
The motion was negatived. 

(Lok Sabba adjourned till 11 A.M. on Wednesday, the 17th November, 
1971) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, November 17, 1971/Kartika 26, 1893 (Saka) 

No.n 
1. Starred Questions , 

Starred Questions Nos. 61, 62, 66, 67, 69, 70, 72, 73 and 76 were orally 
answered. Replies to Starred Questions Nos. 63-65, 68, 7l, 75, 77-87 

\ t and 89 were laid on the Table. 
r 2. Unstaned Questions 

Replies to Unstarred Questions Nos. 401, 403-407, 409--422, 424-436, 
438-445, 447-456, 458-479, 481-505, 507-530, 532-541, 5(3-546, 548-
576, 57S--C;97, 599 and 600 were laid on the Table. 
3 . .,£alling Attention 

" Shri Devinder Singh Garcha called the attention of the Minister of 
Defence to the reported blowing up of a wagon carrying army explosives 
between Faridkot and Pipli in Punjab and damage caused to road links 
and Railway links in North-east }<'rontier Railway in West Bengal, Assam 
and Tripura. 

The Minister of State (Defence Production) in the Ministry of 
Defence made a statement in regard thereto. 
4. Matters Under Rule 377 r, \l(i) Dr. Sara dish Roy raised a matter regarding behaviour of certain 

(1 police officers towards him at Kashipur village and Sultanpur police camp 
in Birbhum District, West Bengal on the 9th November, 1971. 

~. 

'-". (ii) Shri B. S. Bhaura raised a matter regarding behaviour of certain 
police officers towards him at Muktsar, District Ferozepur on the 27th 
August, 19~1. . 
5. Papers Laid on the Table-

The following papers were laid on the Table:-
(1) A copy. of the Annual Report (Hindi and English versions) of 

the Council of Scientific and Industrial Research for the year 
1970, along with the Audited Accounts for the year 1969-70. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (5) of section 7 of the Indian Tele-
graph Act, 1885:-

(1) The Indian Telegraph (Third Amendment) Rules, 1971 pub-
lished in Notification No. G.S.R. 971 in Gazette of India'dated 
the 26th June, 1971. 

(ii) The Indian Telegraph (Eighth Amendment) Rules, 1971, 
published in Notification No. G.S.ft. 1024 in Gazette of India 
dated the 10th July, 1971. 
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(iii) The Indian Telegraph (Ninth Amendment) Rules, 19?1 I 
published in Notification No. G.S.R. 1049 in Gazette of Indla I 

dated the 16th July, 1971. I 
(iv) The Indian Telegraph (Sixth Amendment) Rules, 1~71, pub, ,I, 

lished in Notification No. G.S.R. 1131 in Gazette of In,,,~ 
dated the 31st July, 1971. I 

(v) The Indian Telegraph (Twelfth Amendment) Rules 197,1, l 
published in Notification No. G.S.R. 1210 in Gazette of Indla I 
dated the 21st August, 1971. 

(3) A copy of the Profit and Loss Account and Balance Sheet (On 
accrual basis) of the Telecommunication Branch of the Indian 
Posts and Telegraphs Department for the year 1969-70 (Hindi, 
and English versions) in pursuance of paragraph 2 of Schedule 
4 of Loan Agreement (Third Tele-communication Project) 
made between Government of India and the International 
Bank for Reconstruction and Development. ~ 

(4) A copy each of the following Notifications (Hin,di and English' 
vers!Qns) under sub-section (2) of '3ection 3 of the All India 
Services Act, 1951:-

(i) The Indian Forest Service (Initial RecrUitment) Second 
Amendment Regulations, 1971, published in Notification ~o, 
G.S.R. 1052 in Gazette of India dated the 22nd July, 1971. 

(il) The Indian Administrative Service (AppOintment by Prtf. 
motion) Amendment Regulations, 1971, published in Noti-
fication No. G.S.R. 1112 in Gazette of India dated the 31s.t 
July, 1971. 

(iii) The Indian Police Service (Appointment by Promoti., 
Second Amendment Regulations, 1971, published in r. 
fication No. G.S.R. 1113 in Gazette of India dated the 
July, 1971. 

(iv). 'The Indian Administrative Service (Pay) (Thirteen~l 
Amendment) Rules, 1971, published in Notification No. 
G.S.R. 1114 in Gazette of India dated the 31st July, 1971. 

• X 

(v) G.S.R. 1115 published in, Gazette of India dated the 31st . 
July, 1971 containing corrigendum to Notification No. 11241 ~ 
71-AIS(II), dated the 29th May, 1971. 

.. 

(vi) The Indian Administrative Service (Pay) Twelfth Amend- I 

ment Rules, 1971, published in Notificatt.on No. G.S.R. If77 
in Gazette of India dated the 21st August, 1971. 

(vii) The Indian Police Service (Pay) Fifth Amendment Rules, 
1971, published in Notification No. G.S.R. 1178 in Gazette of 
India dated the 21st August, 1971. 

(viii) The Indian Administrative Service (Fixation of Cadr.e 
Strength) Fourteenth' Amendment Regulations, 1969, put>-
lished in Notification No. G.S.R. 1231 in Gazette of India 
dated the 28th August, 11971. 

-' '(.be) The Indian AdministJ:ati~ Service (Recruitmen~ Fourth 
Amendment Rules, 1971, published in Notification No. G.S.R. 
1267 in Gazette of India dated the 8th September, 1971.' 
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(x) The Indian Police Service (Recruitment, Fourth Amend-
ment Rules, 1971, published in NotificatIOn No. G.S.R. 1268 
ih Gazette of India dated the 8th September, 1971. 

(xi) The Indian Administrative Service (Emergency Com~is
sioned and Short Service Commissioned Officers) (Appomt-
ment by Competitive Exammination) Amendment Regul~
tions, 1971, published in Notification No. G.S.R. 1269 In 
Gazette of India dated the 8th September, 1971. 

(xii) The Indian Police Service (Emergency Commi~'Sioned and 
Short Service Commissioned Officers) (Appointment by 
Competitive Examination) Amendment Regulations, 1971, 
published in Notification No. G.S.R. 1270 in Gazette .of India 
dated the 8th September, 1971. 

(xiii) The Indian Forest Service (Recruitment) Fourth Amend-
ment Rules, 1971, published in Notification No. G.S.R. 1271 
Gazette of India dated the ] lth September, 1971. 

(xiv) The Indian Forest Service (Released Emergency Commis-
sioned and Short Service Commissioned Officers) (Appoint-
ment by Competitlve Examination) Regulations, 1971, pub-
lished in Notification No. G.S.R. 1272 in Gazette of India 
dated the 11 th September, 1971. 

(xv) The Indian Forest Service (Pay) Third Amendment Rules, 
1971, published in Notification No. G.S.R. 1273 in Gazette of 
India dated the 11th September. 1971. 

(xvi) The All India Services (Discipline and Appeal) Second 
Amendment Rules, 1971, publis.h~d in Notification No. G.S.R. 
1275 in Gazette of India dated the 11th September, 1971. 

(xvii) G.S.R. 1276 published in Gazette of India dated the 11th 
September. 1971 containing corrigendum to Notification No. 
6127!71-AIS(I) dated the 15th May, 1971. 

(xviii) The Indian Administrative Service (Probation Amend-
ment Rules, 1971, published in Notification No. G.S.R. 1432 in 
Gazette of India dated the 2nd October, 1971. . 

(xix) The Fourteenth Amendment of 1971' to the Indian Adminis-
trative Service (Pay) Rules, 1954 published in Notification 
No. G.S.R. 1502 in G.azette of India dated the 9th Oetober~ 
1971. 

(xx) The Indian Administrative Service (Fixation of Cadre 
Strength) Thirteenth Amendment Regulations, 1971, pub-
lished in Notification No. G.S.R. 1503 in Gazette of India 
dated the 9th October, 1971. 

(xxi) The Indian Forest Service (Probation) Amendment Rules, 
1971. published in Notification No. G.S.R. 1504 in Gazettf of 
India dated the 9th October, 1971. 

(5) A copy of Notificatjon No. S.O. 2843 (Hindi and English ver-
sions) published in Gazette of India dated the 24th July, 1971, 
under sub-section (3) of section 141 of the Border Security 
Force Act, 1968. 
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(6) A copy of the Tractors (Di&tribution and Sale) Control Order, 
1971 (Hindi and English versions) published in Notification 
No. S.O. 3258 in Gazette of India dated the 1st September, 
1971, under sub-section (6) of section 3 of the Essential Com-
modities Act, 1955. 

;' 

(7) A copy of the Ministers' (Allowances, Medical Treatment and 
other Privileges) Amendment Rules, 1971 (Hindi and English 
versions) publi&hed in Notification No. G.S.R. n09A in Gazette 
of India dated the 30th July, 1971, under sub-section (2) of 
section 11 of the Salaries and Allowances of Ministers Act, 
1952. 

(8) A copy of the Citizenship (Amendment) Rules, 1971 (Hindi 
and English versions) published in Notification No. G.S.R. 1347 
in Gazette of India dated the 18th September. 1971. under sub-
section (4) of section 18 of the Citizenship Act, 1955. 
A copy of the Bombay Cinema (Gujarat First Amendment) 
Rule~,., 1971 (Hindi and English versions) pub1ished in·, Noti-
fication No. GH GI63IBCR-327017291-A in Gujarat Government 
Gazette dated the lst May. 1971, under sub-section (5) ,of 
section 9 of the Bombay Cinemas (Regulation) Act, 1953, read 
with clause (c) (iv) of the Proclamation dated the 13th May, 
1971. issued by the President in relation to the State of Gujarat. 

(10) A copy each of the following' papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the National 
Small Industries Corporation" Limited, New Delhi, for the 
year 1969-70. 

(ii) Annual Report of the National Small Industrie&' C01?oration 
Limited, New Delhi. for the year 1969-70 along with the 
Audited Accounts and the comments of the ComptrQIler and 

, Auditor General thereon. 
/ 6. Report of Committee on Private Members' Bills aDd Resolutions 

Shri Yamuna Prasad MandaI presented the Sixth Report of the Com-
mittee on Private Members' Bills and Resolutions. 
7. Reports of Estimates Committee 

Shri Kamal Nath Tewari presented the following Reports of the 
Estimates Committee:-

J,1) Seventh Report' regarding action taken by Government on the 
recommendations contained in the Hundred and Twenty-second 
Report of the Estimates Committee on the Ministry of Parlia-
mentary Affairs. Shipping and Transport-Border Road . .., . 
Eighth Report regarding action taken by Government on the 
recommendations contained in the Hundred and Twenty-eighth 
Report of the Estimates Committee on the- Ministry of Home 
Affairs-Union Territory of Andaman and Nicobar I&1ands. 

·The notification was previously laid on the Table on the 21st July, 
1971 and was re-Iaid under Rule 234(2) of the Rules of Procedure. 
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V(3) Ninth Report regarding .action taken by Government on the 
recommendations contained in the Hundred and Thirty-first 
Report of the Estimates Committee on the Ministry of Finance-
Transfer of Budget Provision for certain items of expenditure. 

8. Reports of Public Accounts Committee 
Shri Era Sezhiyan presented the fol1owing Reports of the Public Ac-

counts Committee:-
J(1) Twelfth Report regarding action taken by Government on the 

recommendations contained in their Hundred and Twenty-
first Report (Fourth Lok Sabba) relating to Charitable and 
R~ligious Trusts . 

• / (2) Thirteenth Report regarding action taken by Government on' 
the recommendations contained in their Hundred and Seventh 
Report (Fourth Lok Sabha) on Audit Report (Civil) 1969, re-
lating to the Ministries of Home Affairs, External Affairs and 
Department of Parliamentary Affairs. 

,9. Motion Regarding Report of Joint Committee 
Shri Jagannath Rao moved the following motion:-

"That this House do further extend the· time for the presentation "" 
of the Report of the Joint Committee on amendments to elec-
tion law up to the 15th December, 1971." 

The motion was adopted. 
Ht. Matter Under Rule 377 
--Shri S. M. Banerjee raised matter regarding additional Dearness 

Allowance admissible to Central Government Employees in view of ris~ 
in the cost of living index. / 

/ 11. Government Bill-Motion for Reference to Select Co~mittee-Ado"ed 
"" The Taxation Law8 (Amendment) Bill, 1971 V 

, Dh:icussion on the motion for consideration of the Bill and the amend-
ment thereto for reference of the Bill to a Select Committee moved on 
the 15th November, 1971 continued. 

The folloWing Members took part in the dehate:-
(1) Shri Piloo Mody 
(2) Shri Y. B. Chavan 

An amendment for reference of the Bill to a Select Committee was 
moved by Shri Y. B. Chavan. 

The amendment moved by Shri Y. B. Chavan w.as adopted in the 
following form:-

"That the Bill further to amend the Income-t.ax Act, 1961, the 
Wealth-tax Act, 1957 and the Gift-tax Act, 1958, be referred 
to a Select Committee consisting of 30 members, namely:-

(1) Shri Bhagwat Jha Azad 
(2) Shri Chhotey La] 
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.t/ 

(3) Shrimati Sahodra Bai Rai 
(4) Chaudhry Dalip Singh 
(5) Shri Anandi Charan Das 
(6) Shri Piloo Mody 
(7) Shri K. R. Ganesh 
(8) Shri H. R. Gokhale 
(9) Shrimati V. Jeyalakshmi 

(10) Shri Chiranjib J'ha 
(11) Shri Virendra Agarwala 
(12) Shri Dinesh Joarder 
(13) Shri A. Kevichusa 
(14) Shri K. Mallanna 
(15) Shri Nageshwararao Meduri 
(16) Shri K. Baladhandayutham 
1(17) Shri Tarkeshwar Pandey 
(18) Shri Satyandra N; Sinha 
(19) Chowdhury Ram Sewak 
(20) Shri Ram Surat Prasad 
(21) Shri Birender Singh Rao 
(22) Shri P. Narasimha Reddy 
(23) Shri Mulki Raj Saini 
(24) Shri N. K. P. Salve 
(25) Shri S. C. Samanta 
(26) Shri Era Sezhiyan 
(27) Shri Sheo Pujan Shastri 
(28) Shri T. Sohan Lal 
(29) Shri V. Tulsiram; and 
(30) Shri Y. B. Chavan 

with instructions to report by the 15th day of December, 
1971." 

(Lok Sabha adjourned cut 1 P.M. and re-a8sembled at 2.05 P.M.) 

12, Motions 
(i) Shri Ram Niwas Mirdha moved the following motion:-

"That the Eleventh Report of the Commissioner for Linguistic 
Minorities for the period 1st July, 1968 to 30th June, 1969, laid 
on the Table of the House on the 31st July, 1970, be taken into 
Consideration. " 

Two Sub-3titute Motions were moved by Shri Surendra Mohanty. 
The following members took part in the d~bate:-

(1) Shri D. Deb 
(2) Shri J. M. Gowder 
(3) Shri R. V. Bade 
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(4) Shri Surendra Mohanty 
(5) Shri Shyam Sunder Mohapatra (Speech unfinished). 

~he discussion was not concluded. 
/(ii) Shri Jyotirmoy Bosu moved the following motion:-

"That this Hou&e expresses its serious concern at the deteriorating 
law and order situation in West Bengal and role therein ofa 
section of the police, C.R.P., official machinery and anti-social 
elements." 

The following Members took part in the debate:-
(1) Shri Priya Ranjan Das Munsi 
(2) Shri Indrajit Gupta 
(3) Shri B. K. Daschowdhury 
(4) Shri Jagannathrao Joshi 
(5) Shri Ramsahai Pandey 
(6) Shri Shyamnandan Mishra 
(7) Shri Siddhartha Shankar Ray 
(8) Shri .. Madhu Dandavate 
(9) Shri Tridib Chaudhuri 

(10) Shri S. M. Banerjee 
(11) Shri Krishna Chandra Pant 

Shri Jyotirmoy Bosu replied to the debate. 
The motion was negatived. 

"'*13. Report of Business Advisory Committee 
.," Shri Raj Bahadur pre&'ented the Fifth Report of the Business Advi-

sory Committee. ' 
(Lok Sabha Q,djourned till 11 A.M. on Thursday, the 18th November 

1971) , 

---------.--.----- . __ ._--
"Presented at 6-25 p.m. 
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LOK SABRA' 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday. November 18, 1971/Kartika 27, 1893 (Saka) 

No. 75 
1 Starred Questions 

Starred Question&' Nos. 91-94 were orally answered. Replies to re-
maining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 601--652, 654-690, 692-786 and 
788-793 were laid on the Table. 
3. Calling Attention 

Shri Vikram Mahajan called the attention of the Minister of Shipping 
and Transport to the transport problems in Delhi and consequent unrest 
among students and frequent incidents of hijacking of buses by college 
students. 

The Minister of State in the Ministry of Shipping and Transport ,made 
a statement in regard thereto. 
4. Papers Laid on the Table-

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English ver-

sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Heavy 
Engineering Corporation Limited, Ranchi, for the year 
1969-70. 

(ii) Annual Report of the Heavy Engineering Corporation Limit-
,ed, Ranchi for the year 1969-70 along with the Audited Ac-
counts and the commentb' of· the Comptroller and Audit-or 
General thereon. 

(2) A copy each of the following Reports under article 151 (1) of 
the Constitution:-

(i) Audit Report (Civil), 1970 on Revenue Receipts (Hindi ver-
sion). 

(U) Report of the Comptroller and Auditor General of India for 
the year 1969-7O-Central Government (Commercial)-

Part V-Instrumentation Limited, 
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~ copy (HIndi and English v"";ons) of the conclusions of tbe 
Twenty-seventh Session of the Indian Labour Conference held 

. ./" at New Delhi on the 22nd a·nd 23rd October, 1971. 
V (4) A copy of ~e Repori of the Committee on Governance of 

Universities and Colleges-Part I-Governance of Universities. 
(5) A copy of the PaSf;ports (Second Amendment) Rules, 1971 

(Hindi and English versions) published in Notification No. 
G.SR. 1344 in Gazette of India dated the 15th September, 
1971, under sub-section (3) of section 24 of the Passports Act, 
1967. 

(6) A copy of the Annual Report (Hindi and English versions) 
of the Central Coal Mines Rescue Stations Committee, Dhan-
bad for the year 1970-71: 

(7) A copy of Notification No. S.O. 3412 (Hindi and English ver-
sions) published in Gazette of India dated the 18th September, 
1971 adding Security Paper Mill, Hoshangabad; to the First 
Schedule to the Industrial Disputes Act, 1947, under sub-
section (3) of section 40 of the said Act. 

(8) A copy (Hindi and English versions) of the Industrial Dis-
putes (West Bengal Amendment) Act, 1971 (President's Act 
No.8 of 1971) 'Published in Gazette of India dated the 28th 
August, 1971, under sub-section (3) of section 3 of the West 
Bengal State Legislature (Delegation of Powers) Act, 1971. 

5. Reports of Estimates Committee 
Shri T. A. PatH presented the following Reports of the Estimates Com-

mitte~:-

.( (1) Tenth Report on the Ministry of Railways regarding action 
taken by Government on the recommendations contained in 
their Hundred ,and Nineteenth Report (Fourth Lok Sabha) on 
the Ministry of Railways-Diesel Locomotive Works, Varanasi. 

# 
(2) Eleventh Report on the Ministry of Steel and Mines regarding 

action taken by Government on the recommendations contain-
ed in their Hundred and Twenty-sixth Report (Fourth Lok 
Sabha) on the Erstwhile M.inistry of Petroleum and Chemicals 
and Mines and Metals-Geological Survey of India. 

J (3) Twelfth Report on the Ministry of Steel amI Mines regarding 
action taken by Governmerit on the recommendations contain-
ed in their Hundred and Twenty-seventh Report (Fourth Lok 
Sabha) on the Erstwhile Ministry of Petroleum and Chemicals 
and Mines and Metals' (Department of Mines and Metals)-
Indian Bureau o~ Mines. 

8. Reports of Public Accounts Cqmmittee 
Shri Era Sezhiyan presented the following Reports of the Public 

Accounts Committee:-
J (1) Fourtf!Cnth Renort regarding action taken by Government on 

the recommendations contained in their Hundred and Twelfth 
Report (Fourth Lok Sabha) on Appronriation Accounts (P&T) , 
1967-68 and Audit Report (P&T) , 1969. 
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~ 
(2) Twenty-first Report regarding action taken by Government. on 

the recommendations contained in their Hun~red and Flr~t 
Report (Fourth Lok Sabha) relating to NatIonal MalarIa 
Eradication Programme (Department of Health). 

7. Motion RegardinJ Report of Select Committee 
Shri Tridib Chaudhuri moved the following motion:-

"That this House do extend the time for the presentation of the 
Report of the Select Committee on the Bill further to amend 
the Central Sales Tax Act, 1956, upto the last day of the first 
week of the Budget Session (1972)." 

The motion was adopted. 
8. Motion 

Shri Raj Bahadur moved the following motion and an amendment 
there to:-

"That this House do agree with the Fifth Report of the Business 
Advisory Committe~ presented to the House on the 17th 
November, 1971." 

The motion was adopted in the following amended fonn:-
'That this House do agree with the Fifth Report of the Business 

Advisory Committee t>resented to the House on the 17th 
November, 1971 subject to the modification that against item 
(27) of paragraph 2 of the Report, 1m' "Monday the 22nd 
November, 1971" "Tuesday the 23rd November, 1971" be sub-
stituted.' . 

9. Government Bill-Introduced v' 

The forward Contracts (Regulation) Amendment Bill, 1971. 
10. Statement Regarding OrdinBJIce-Laid on. the Table 

An explanatory statement (Hindi and English versions) giving reasons 
for immediate legislation by the Forward Contracts (Regulation) Amend-
ment Ordinance, 1971, was laid on the Table under rule 71(1) of the 
Rules of Procedure and Conduct of Business in Lok Sabha. 
11. Government Bill-Introduced ./ 

The Commissions' of Inquiry (Amendment) Bill, 1971. V-
IZ. Motion 

Discussion on the following motion moved by Shri Ram Niwas 
Mirdha and the substitute motions thereto moved on the 17th November 
1971 continued:- ' 

"That the Eleventh Report of the Commissioner for LinguistiC 
Minorities for the period 1st July, 1968 to ~Oth June, 1969, laid 

-- on the Table of the House on the 31st July 1970 be taken into 
consideration." , , 

The followinJ{ members took part in the debate:-
(1) Maulana Ishaque Sambhali 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 
(2) Shri M. C. Daga 
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(3) Shri P. K. Deo 
(4) Shri Darbara Singh 
(5) Shri Narain Chand Parashar 

Shri Ram Niwas Nirdha replied to the debate. 
Sub&titute Motions moved by Shri Surendra Mohanty were negatived. 

13. Statutory Resolutions-Adopted 
(i) Shri Krishna Chandra Pant moved the following Resolution:-

"That this House approves the continuance in force of the Pro-
clamation dated the 27th March, 1971, in respect of Mysore 
issued under article 356 of the Constitution by the President, 
for a further period of six months with effect from the 25th 
November, 1971." 

The following Members took part in the debate:-
(1) Shri D. Deb 
(2) Shri P. Ranganath Shenoy 
(3) Shri E. R. Krishnan 
(4) Shri T. V. Chandrashekharappa Veerabasappa 
(5) Shri R. V. Bade 
(6) Shri Nuggehalli Shivappa 
(7) Shri Balakrishna· Venkanna Naik 
(8) Shri S. A. Muruganantham 
(9) Shri S. B. Patil 

(10) Shri C. K. Jaffer Sharief 
(11) Shri S. M. Siddayya 
(12) Shri D. B. Chandra Gowda 
(13) Shri K. K. Shetty 

Shri Kri&hna Chandra Pant replied to the debate . . ,j 
The Resolution was adopted. 

I 

(il) Shri Krishna Chandra Pant moved the following Resolution:-
"In pursuance of sub-section (2) of section 2 of the Essential Ser-

vices Maintenance Act. 1968 (No. 59 of 1968). this House ap-
proves of the Notification of the Government of India in the 
Ministry of Home Affairs S.O. No. 3335 published in the 
Gazette of India Extraordinary dated the 8th September, 1971, 
declaring West Ben,:!al Fire ServiCe to be an essential service 
for the purposes of the said Act." 

Shri Dinen BhattacharYa took part in .the debate. 
Shri Krishna Chandra Pant replied."/ 
The Resolution ~as adopted. 

5.55 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 19th November, 1971) 
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LOK SABRA 

BULLETIN-PART I 
[Bri'~f Record of Proceedings] 

Friday, November 19, 1971/Kartika 28, 1893 (Saka) 

No. 78 

1. Oath or AJlinnatiOD . 
Shri Mohanraj Kalingarayar made and subscribed the affirmatioD in 

English and took his seat in the House. 
Z. Starred Questions 

Starred Questions Nos. 121, 123, 125, 126, 128, 130, 131 and 133 were 
orally answered. Replies to remaining questions were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Questions Nos. 794-892, 894-950 and 952-993 
were laid on the Table. 

(Lok Sabha adjourned at 12 noon and re-as&embled at 2.05 P.M.) 
f. Papers Laid on the Table-

The following papers were laid on the Table-
·(1) A copy of the Na.val Ceremonial, Conditions of Service apd 

Miscellaneous (Third Amendment) Regulations, 1971 (Hindi 
and English versions) published in Notification No. S.R.O. 248 
in Gazette of India dated the 17th July, 1971, under section 
185 of the Navy Act, 1957. 

(2) A copy each of the following Notifications (Hindi and Eng-
</. ',lish versions) under section 185 of the Navy Act, 1957:-

(i) The Navy (Pension) Fourth Amendment Regulations, 1971, 
~ published in Notification No. S.A.O. 294 in Gazette of India-

dated the 14th August, 1971. 
(ii) The Navy (Discipline and Miscellaneous Provisions) (Se-

cond Amendment) Regulations, 1971, published in Notifica-
tion No. S.R.O. 314 in Gazette of India dated the 28th 

August, 1971. 
(3) A copy of the Medicinal and Toilet Preparations (Excise 

Duties) Second Amendment Rules, 1971 (Hindi and English 
versions) published in Notification No. G.S.R. 1164 in Gazette 
of India dated the 14th August, 1971, under sub-section (4) of 
9action 9 of the Medicinal and Toilet Preparations (Excise 

Duties) Act; 1955. ._----
*The notification was previous'ly laid on the Table on the 26th July, 

1971 and was re-laid under Rule 234(2) of the Rules of Procedure. 

[p.T.O. 
305 



(4) A copy of the Delhi Sales Tax (Third Amendment) Rules, 1971 
(Hindi and English versions) published in Notification No. F. 
4(40)I71-Fin. (G) in Delhi Gazette dated the 26th September, 
1971, under sub-section (4) of section 26 of the Bengal Finance 
(Sales Aex) Act, 1941, as 'in fOrce in the Union territory of 't:i,. 
Delhi. , 

(5) A copy each of the following Notification (Hindi and English 
versions) under section 38 of· tbe Central Excises and Salt Act, 
1944:-

(i) The Central Excise (Thirteenth Amendment) Rules, 1971, pub-
lir.'hed in Notification No. G.S.R. 1246 in Gazoatte of India 
dated the 28th August. 19'71. 

(ii) The Central Excise (Fourteenth Amendment) Rule' .. , 1971, 
published in Notification N:'l. G.S.R. ]406 in Gazette of India 

dated the 25th September, 1971. 

(6) A C()py of Hindi version of Natification No. 8.0.942 published f 
in Mysore Gazette dated th~ 27th May, 1971, under sub-
section (ii) of section ·30 of the Mysore Lotteries arid Priz~ 
Compet-1tions Control and Tax Act, 1951, read with claUse 
(c) (iv) of the Proclamation dated the 27th March, 1971 issued 
by the President in relation to thr~ State of Mysore. 

(7) A copy each of the following Notifications (Hindi and English 
versions) unde: section 159 of the Customs Act, 1962:-

(i) G.S.R. 1153 p'..lblished in Gazette of India dated the 7th 
August, 1971 together with an explanatory Memorandtim. 

(ii) G.S.R. 1200 publis.'Jed in Gazette of India dated the' 21st 
August. 1971 together with an explanatory Memorandum. 

(iii) G.S.R. 1201 published in Gazette of India dated the 21st 
August, 1971. ( 

(iv) G.S.R. 1220 publishr~d in Gazette of India dated the 25th 
August, 1971 together with an explanatory MemQrandum. 

(v) G.S.R. 1243 published in Gazette of India dated the 28th 
August, 1971. 

(vi) G.S.R. 1265 published in Gazette of India dated the 4th 
September, 1971 together with an explanatory Memorandum. 

(vii) G.S.R. 1334 published in Gazette of India dared the 11th 
September, 1971 together with an explanatory Memorandum. 

(viii) G.S.R. 1339 published in Gazette of India dated the 9th 
September, 1971 together with an explanatory Memorandum. 

(8) A copy each of the following Notification (Hindi and English 
versions) under section 159 of the CU'3toms Act, 1962 and 
s'ection 38 of the Centrl1f Excis~s and Salt Act, 19~:-

(i) The Customs and Central. Excise Duties Export Dra.wback 
(General) Thjrty-ei~hth Amendment Rules, 1971, published 
in Notification No. G.S.R. 1047 in Gazette of India dated tm 
17th July, 1971. 
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(ii) The Customs and Central Excise Duties Export Drawback 
_ (General) Thirty-ninth Amendment Rules, 1971, published 

. in Notification No. G.5.R. 1139 in Gazette of India dated 
.. 'the 3ist July, 1971. 
(iii) 'The Customs and Central Excise Duties Export Drawback 

-(General) Fortieth Amendment Rules, 1971, published in 
Notification No. G.S.R. 1202 ,n Gazette of India dated the 
21st August, 1971. ' 

_ (iv) The. Customs and Central E!xcise Duties Export Drawback 
(General) Forty-first Amendment Rules, 1971~ published in 
Notification No. G.S.R. 1203 in Gazratte of Inola dated the 
21st August, 1971. . 

(v) The Customs and Central ExcIse Duties Export Drawback 
(General) Forty-second Amendment Rules 1971, published 
in Notification No. G,S.R. 1204 in Gazette 6f India dated the 
21st August, 1971. ' 

(vi) The Customs and Centrnl Excise Duties Export Drawback 
(Gelleral) Forty-third Ame'1dmcmt Rules, 1971, published in 
Notification No. G.S.R 1205 in Gazette of India dated the 
21st August, 1971. 

(vii) The Customs and Central Excise Duties Export Drawback 
(Generan Forty-fourth Amendment Rules, 1971, published in 
Notification No. G.S.R. 1206 in Gazette of IndIa dated the 
21st August, 1971. 

(viii) The Customs and Central Exci£.,~ DutieR Export Dra:wback 
(General) Forty-fifth Amendment Rules, 1971, 'Published in 
Notification No. G.S.R. 1207 in Gazette of India dated the 
21st August, 1971. . , 

(ix) The Customs and Central Excise Duties Export Drawback 
(General) Forty-sixth Amendment Rules, 1971, published in 
Notification No. G.S.R. 1208 in Gnzette of India dated the 
21st August, 1971. . 

(x) The Customs and Central Excise Duties Export Drawback 
(General) Forty-Seventh Amendment Rules. 1971, published 

- in Notification No. G,S.R. 1209 in Ga7.ette of India dated the 
21st August, 1971. 

(xi) The Customs and Centra] Excise Duties DrawbsckRules. 
197]. published in Notification No. G.S.R. 1219 in Gazette of 
India dated the 25th August. 1971. 

(xii) The Customs and Central Excise Duties Export Drawback 
(General) Forty-eighth Am~ndn1ent Rules, 1971, published 
in Notification No. G.S.R. 1239 ill Gazette of India dated the 

,28th August, 1971. 
(xii!) The CU1ltoms and Ce"tral Exc;se Duties . Ext>ort Drawback 

(General) Forty-ninth Amendment Rules, 1971, published in 
Notification No. G.S,R. 12.ro in Gazette of India dated the 
28th August, 1971. 

(xiv) The Custom:; ami Central Excise Duties Export Drawback 
:. -, '-G.eneral) Fiftieth Amendment Rules, 1971, publisned in 

NotificatJon No. G.S.R. 1241 in Gazette of India dated the 
28th August. 1971. . . " 
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(xv) The Customs and Central Excise Duties Export Dra.wbBck 
(General) Fifty-first Amendment Rules, 1971, published in 
Notification No. G.S.R. 1242 in Ga'Zette of India dated the 
28th August, 1971. 

(9) A copy each. of the following Notification (Hindi and English 
versions') issued under the Central Excise Rules, 1944:-

(i) G.S.R. 996 publlshed in Gazette of India dated the 3rd July, 
1971 together with an explanatory memorandum. 

(ii) lX.S.R. 1029 published in Garzette of India dated the 10th July, 
1971 together with an explanatory memorandum. 

(iii) G.S.R. 1031 published in Gazette of India dated th~ 10th July, 
1971 together with an explanatory memorandum. 

(iv) G.S.R. 1140 published in Gazette of India dated the 31st July, 
1971 together with an explanatory memorandum. 

(v) G.S.R. 1158 published in Gazette of India dated the 10th 
August, 1971 together with an explanatory rm!morandum. 

(vi) G.S.R. 1159 published in Gazette of India dated the 10th 
August, 1971 together with an explanatory memorandum. 

(vii) G.S.R. 1212 published in Gazette of India d8lted the 18th 
August, 1971 together with an explanatorYrm!morandum. 

(viii) ~.~ R. 1253 published in Gazette of India dated the 1st Sep-
tember 1971 together with an explanatory memorandum. 

(ix) G.S.R. 1382 published in Gazett-~ of India dated the 18th Se;>-
tember, 1971 together with an explanatory memorandum. 

(x) G.S.R. 1513 published in Gazette of India dated the 9th Octo-
ber, 1971 together with an explanatory memorandum. 

(10) A copy of Notification No. G.S.R. 1306 (Hindi and English ver-
sions) published in Gazette of India dated the l1th September, 
1971 declaring MIs. Adoni Mutual Benefit Permanent Fund 
Limited to be a 'Nidhi', under sub-section (3) of section 620A of 
tho:! Companies Act, 1956. 

(11) A copy of Notification No. G.S.R. 1251A (Hindi and English 
versions) published in Gazette of India dated the 30th August, 
1971 making certain amendments to Notification No. G.S.R. 636 
dated the 4th May, 1971, under sub-section (3) of IJaction 637 
of the Companies Act, 1956. 

(12) A copy of the State of Himachal Pradesh (Removal of Difficul-
ties) Order No.2 (Hindi and Englbh versions) published in 
Notification No. S.O. 4023 in Gazette of India dated the 23rd 
October, 1971, nnder sub-section (2) of &ection 53 of the 
State of Himachal PradeEh Act, 1970. 

5. MiDutes of Estimates Committee-Laid on the Table 

Minutes of t~ following sittings of the. Estima.tes Committee were laid 
on the Tab1e:-

(1) First Sitting (1970-71) held on t.'le 22nd May, 1970; and 
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(2) l"irst Sitting (1971-72) beld on the 24th June, 1971. 
11' .: Reports of Public Acc01lllts Committee 
t', . Shri Era Sezhiyan presented the followinl Reports of the Public Ac-

counts Committee:,..... 
.... (1) Fifteenth Report regarding action taken by Government on the 

recommendations contained in their Hundred and Fifteenth 
Report (Fourth Lok Sabha) on Audit Reports on the Account. 
of Tea Board for the years 1964~5, 1965-66 and 1967-68 . 

.... (2) Seventeenth Report regaiI'ding action taken by Government OD 
the roacommendations contained in their Hundred and Fifth Re-
port (Fourth Lok Sabha) on Audit Report (Civil), 1970, relat-
ing to the Ministry of Supply. 

'I. Reports of Committee on Public UndertakiDp 
, . Shri M. B. Rana presented the follOwing Reports of the Committee on 

public Undertakings:-
(1) Fourth Report regarding action taken by Government on the 

recommendations contained in their Forty-sixth Report (Fourth 
Lok Sabha) on Indian Drugs and Pharmaceuticals Limited.. 

(2) Fifth Report regarding action taken by Government on the 
recommendations contained in their Twelfth Report (Fourth 
Lok Sabha) on Heavy Electricals (India) Limitea. 

(3) Seventh Report regarding action taken by Government on the 
recommendations contained in their Forty-second Report 
(Fourth Lok Sabha) on Mazagon Dock Limited. 

(4) Eighth Report regarding action taken by Government on the 
recommendations contained in their Twenty-seventh Report b! (Fourth Lok Sabha) on the Hindust3n Cables' Limited. 

8. Statement Re. Government Busine'S" 

( The Deputy Minister of Parliamentary Affairs made 81 statement re-
garding Government business for th'a week commencing the 22nd Novem-
ber, 1971. 
9. Motion 

Prof. S. Nurul Hasan moved the following motion:-
"That the Annual Report of the University Grants Commiasion for 

the year 1969-70, laid on the Table of the House on the 25th 
June, 1971, be taken into consideration." 

The follOwing members took part in the debate:-
(1) Shri R. P. Das 
(2) Shri M. C. Daga 
(3) Shri J. M. Gowder 
(4) Shri H. K. L. Bhagat 
(5) Shri N. Tombi Singh 
(6) Shrimati Marjorie Godfrey (Speech u"fin.ilhecl). 

The discussion was not concluded. 
I 
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10. Motion Regardin, S.ixth Report of the Committee on Private Members' 
Bills and ResoltltieDs-': . . ' .; . " :,. ; 

Shri Narain Chand Parashar moved' th~following "inotl0ri.':-
"i1iarthi~'1Ibti.se' do agree with the Sixth Report of the COmmittee 

on Private Members' Bills and R'3s01utioQ,s presented 'tt; the 
"' .. I:louse .. on the t7t~ November, 1971." 

The:..muou. was adopted. 
1.1. Private M.b~ts' mlls-:;..Int'··~l!uced 

(1) ~Constnut1on (Amendment) Bill. 1971 (Amendment of 
',. ~ev~nth Schedul~) by St'lri Jagannathrao Joshi. 

(2) The National Rifle Training Scheme Bill, 1.971 by Shri S. C. 
Samanta. . 

(f.~ ~he ,J;'oliticap. Suff~re.t·:' Aid Bill, 1971 by Shri S. C. Samanta. 
(4) Th~ Payment of Wages (Amendment) Bill. 1971 ·(Amendment 
, Of ,secti9nS 1, 15, etc.) by Shri S. C. Samanta. .... ~ - . -

(6)"The- Hoarding and Profiteering Prevention Bill, 1971 by Shri 
S; C.Samanta. 

(6) .. The Constitution (Amendment) Bill. 1971 (Insertion of new 
. - . atticle 15~)' by Shri C. K. Chand,rappan. 

(:1)..; The Prevention ofPolitic!ll Defection Bill, 1971 by Shri 
, '. },Jallikarjun.. 
(8) The ConstitutioI.1(Amendment) Bill, 1971 (Amendment of 

., .. aT~cle8 1~ and-16) by Shri S. M. SiddaY'Ya. 
("9) the Ind~al Disputes (Amendment) Bill, 1971 (Amendment 

Of section 2 and omission of section 9B, etc.) by Shri Dinen 
Bhattacharya. 

(11)> The-.'CoilBtitution' '(Amendment) Bill, 1971 (Insertion of new 
,;, mticle 141A) by Shri D. K. Panda. ' 

(11) The Payment of Bonus (Amendment) Bill, 1971 (Amendment 
of sections 2, 10 etc.) by Shri Madhu Daodavate. 

12. Private Member's BiIt~Negittived 
~.C::onstitu:tion (Amendment) Bill, 1971 (Insertion of new a1ii-

:. <-ole 16A) by·Dr.Karni SIngh. 

Discw.sion on the motion for consideration of the Bill moved by 
Dr. Karni Singh and tho.;! amendment thereto moved on the 5th AUgUst, 
1971, continued. . 

The follo,-.ring Members took part in the debate::-:-. 
(1) Shri Jagadish Bhattacharyya 
(2) 'Shri E. R. Krishnan 
(3) Shri Sarjoo Pandey'" .. · 
(4) Shl'i M. Satyanarayan Rao 

( ,.,.., ~., 
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(5) Dr. Lnxminarayan Pandeya 
(6) Shri Niti Raj Singh Chaudhury 

Dr. Karni Singh replied to the debate. 
The amendment for reference of the Bill moved by Shri M. C. Daga 

was withdrawn by leave of the House. 
On the motion for consideration of the Bill, the House divided, Ayes 

26; Noes 32. 
The motion was declaf'~d as not carried in accordance with Rule 157 

of the Rules of Procedure and in accordance with the Constitution. 
13. Private Member's Bill-Under Consideration 

The Constitution (Amendment) Bill, 1971 (Substitution of article 
:i70) by Shri Atal Bihari Vajpayf~e. 

The motion for consideration of the Bill was. moved by Shri AtaJ 
Bihari Vajpsyee. 

An amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon by the first day of the next S'assion was moved by Shri 
M. C. Daga. 

The following Members took part in the debate:-
(1) Shri M. C. Daga~ 
(2) Shri Shyama Prasanna Bhattac.!1aryya 
(3) Shri lnder J. Malhotra 
(4) Shri Bhogendra Jha 
(5) Shri P. K. Deo 
(6) Shri Niti Raj Singh Chaudhury (Speech unfinished). 

TIl • .! discussion was not concluded. 
GP.M. 

(Lok Sabhs adjourned till 11 A.M. on Monday, the 22nd November, 1971) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, November 22, 1971/Agrahayana 1, 1893 (Saka) 

No. 17 
1. Starred Questions 

Starred Questions Nos. 153, 154, 159, 161, 162, 164, 1'66, un and 110 
were orally answered. Replies to remaining questions were laid on the 
Table. 
2. Unstarred QuestioDS 

Replies to Unstarred Questions Nos. 9~1021, 1023-1045, 1047, 1049-
1072, 1074-1099, 1101-1136 1138-1160 and 1162-1193 were laid on the 
Table. 
3. Calliag Attention 

Shri S. M. Banerjee called the attention of the Minister of Works 
and Hou&ing to the reported eviction notices served on 4000 Central 
Government -employees, including 3000 Defence employees, in Kanpur 
living in various houses constructed under the Industrial Hous.ing 
Scheme. 

I The Minister of State for Work'S and Housing laid on the Table a 
statement in r~gard thereto. 
4. Question of Privilege 

The Speaker informed the House that in connection with the ques-
tion o£.privUege raised by Shri B. P. Maurya on the 10th August, 1971 
in respect of an article published in Navbharat Ti~es, Delhi, in its issue 
dated the 6th August, 1971, a.llegedly casting reflections on him, the 
Editor of the newspaper had in his letter dated the 11th August, 1971, 
,tendered an apology to the Member and the House and had also publish-
ed his own and the writer Viveki's apology in the Navbharat Times 
dated the 24th September. 1971. In view of that, the matter was closed. 

5. Papers Laid on the Table 
The following papers were laid on the Table:-

,(1) (i) A copy of the Bombay Motor Vehicles (Gujarat Amend-
ment) Rules, 1971 (Hindi and English versions) published in 
Notification No. G!G!71!76iMVR!1070!2685D!E in GUjarat Gov-
ernment Gazette dated the 24th June, 1971, under sub-section 
(3) of section 133 of the Motor Vehicles Act, 1939, read with 
clause (c) (iv) of the Proclamation dated the 13th May, 1971, 
iBSUed by the President in relation to the State of Gujarat. 
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(ii) A statement showing reasons for delay in laying the above 
Notification. ( . 

(2) A copy of the Nationalised Banks (Management and Miscel-~ 
laneous Provisions) (Amendment) Scheme, 1971 (Hindi and 
English versions) under &ub-sec~ion (5) of section 9 of the 
BankinJ{ Companies Acquisition and Transfer of Undertakings) 
Act. 1970. . 

(3) A copy each of the followin~ Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of thp. Essential 
Commodities Act, 1955:-

(i) The Sugar (Control) Amendment Order, 1971, published in 
Notification No. G.S.R. 1266 in Gazette of India dated the 
7tb September, 1971. ,. 

(ii) The Sugar (Control) Second Amendment Order, 1971, pub-, \ 
lished in Notification No. G.S.R. 1380 in Gazette of India", 
dated the 17th September, 1971. 

(4) (i) (a) A co,py of the Certified Accounts of the Indian In&titute 
of Technology, Bombay, for the year 1969-70 along with the 
Audit Report thereon under sub-section (4) of section 23 of 
the Institutes of Technology Act. 1961. \ , 

(b) A statement (Hindi and English versions) explaining the· 
reasons as to why the Hindi version of the above Accounts 
could not be laid on the Table simultaneously. 

Oi) (a) A copy of the Annual Report (Hindi and English versions) 
of the Khuda Bakhsh Oriental Public Library, Patna for the 
year 1969-70 along with the Audited Accounts. under sub-
Rection (4) of section 21 of the Khuda Bakhsh Oriental Public 
Library Act, 1969. 

fi.> (b) A statement (Hindi and English versions) showing reasons for' 
delay in laying the above Report. 

6. ~essages from Rajya Sabha 
Secretary reported the follOWing messages from Rajya Sabha:-

(i) That at its sitting held on the 16th November,' 1971 , Rajya 
Sabha pa&sed the Industrial Disputes (Amendment) Bill, 1971. 

(ii) That at its sittin~ held on the 18th November, 1971, Rajya 
Sabha 81greed without any amendment to the Prevention of 
Food Adulteratic.n (Amendment) Bill, 1971 passed by Lok 
Sabha on the 12th August, 1971. 

7. 8m Passed by Rajya Sabha-Laid on the Table 
Secretary laid on the Table the Industrial Disputes (Amendment), 

Bill, 1971, as passed by Rajya Sabha. 

8. Reports of Public Accounts Committee 
Shri Era ~zhiyan presented the following Reports of the Public Ac-

counts Commlttee:-
(1) Eighteenth Report regardin~ action taken by Government on 

~ the recommendations contained in their Hundred and Third. 081 
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Report (Fourth Lok Sabha) relating to Medical Stores Depots 
(Department of Health) . 

.,' (2) Nineteenth Report regarding act jon taken by Government on 
the recommendations contained in their Hundred and Eigh-
teenth Report (Fourth Lok Sabh3) ~~ Audit Report <Civil) 
1969 and Appropriation Accounts (CIVl!), 1967-68, relatmg to 
the Department of Rehabilitation. 

9. Government Bills-Introduced 
(1) The Prevention of Food Adulteration (Extension to Kohima and 

Mokokchung Districts) Bill, 1971. 
(2) The Small Coins (Offences) Bill, 1971. 

to. Statement Regarding Ordinance-Laid on the Table 
An explanatory statement (Hindi and English versions) giving relC 

sons for immediate legislation by the Small Coins (Offences) Ordinance, 
1971 was laid on the Table under rule 71 (1) of the Rules of Procedure 
and 'Conduct of Business in Lok Sabha. 

It. Government Bill-Introduced 
The Tax on Postal Articles Bill, 1971 

The motion for leave to introduce the Bill moved by Shri K. R. 
Ganesh was opposed. On the motion the House divided, Ayes 102; Noes 
32. The motion was accordingly adopted and the Bill was introduced. 

12. Statement Regarding Ordinance-Laid on the Table 
V' An explanatpry statement (Hindi and English y~rsions) giving rea-
sons for immediate legislation by the Tax on Postal Articles Ordinance, 
1971, was laid on the Table under rule 71 (1) of the Rules of Procedure 
and Conduct of Business in Lok Sabha. 

13. Government Bill-Introduced 
The Railway Passenger Fares Bill, 1971 

The motion for leave to introduce the Bill moved by Shrimati Sushila 
Rohatgi was opposed. On the motion the House divided, Ayes 105; Noes 
28. The motion was according adopted and the Bill was introduced. 

14. Statement Regarding Ordinance-Laid on t'he Table 
,/ An explanatory statement (Hindi and Engh~h versions) giving rea-

sons for immediate legislation by the Railway Passenger Fares Ordinance 
]971, was laid on the Table under rule 71 (1) of the Rules of Procedur~ 
and Conduct of Business in Lok Sa,bha. 

15. Government Bill-Introduced 
The Inland Air Travel Tax Bill, 1971. 

I 16. Statement Regarding Ordinance-Laid on the Table 
An explanatory statement (Hindi and English versions) giving rea-

&ons for immediate legislation by -the Inland Air Travel Tax Ordinance, 
[P.T.O. 
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1971, was laid on the Table under rule 71.(1) of the Rules of Procedure 
and Conduct of Business in Lok Sabha. 

(Lok Sabha ad;01lrned at 1.10 P.M .and TeoofJSsembled at 2.25 P.M.) 
17. MotioD 

Discussion on the followin~ motion moved by Prof. S. Nurul Hasan 
on the 19th November, 1971 continued:-

"That the Annual Report of the University Grants Commi&siOD for 
the year'1969-70, laid on the Table of the House on the 25th 
June, 1971, be taken into consideration." 

The following members took part in thE: debate:-
(1) Shrimati Marjorie Godfrey 
(2) Shri Y. S. Mahajan 
(3) Shri Madhu Dandavate 
(4) Shri Narain Chand Parashar 
(5) Shri C. K. Chandrappan 
(6) Shri Rajaram Shastri 
(7) Shri Hamendra Singh Banera 
(8) Shri Ram Shekhar Prasad Singh 
(9) Shri Nathuram Mirdha 

(10) Shri Birender Singh Rao 
(11) Shri Anant Prasad Dhusia 
(12) Shri P. V. G. Raju . 
(13) Shri P. Venkatasubbaiah 
(14) Shri P. Narasimha Reddy 
(15) Shrimati Sahodrabhai Rai i 

Prof. S. Nurul Hasan replied to the debatE:. 

18. Government Bill-Under Consideration 
The Forward Contracts' (Regulation) Amendment Bill, 1971 

The motion for consideration of the Bill was moved by Shri Ghan-
shyam Oza. His speech was not concluded. 

The discussion on the Bill was not concluded. 
5.3'2 P.M. 
(Lok Sabha adjourned till 11 A.M. on ~uesday, the 23rd November, 1971) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, November 23, 1971/Agrahayana 2 .. 1893 (Sak~') 
, 

No. 78 
1. Starred Questions 

. Starred Questions Nos. 182, 184-187, 189, 193;· 194, 196, 200 and 201 
were orally answered. Replies to remaining questions were laid on the 
Table. 

, 2. Unstarred Questions , . 
Replies to Unstarred Questions Nos. 1194-1249, 1251-1281, 1283-

1357 and 1359-1393 were laid on the Table. 
3. Callin£ Attention 

Shri Shashi Bhushan called the attention of the Minister of Home 
'Affairs to the reported attack by 500 followers of Divine Light Mission 
on the offiCe of the Times of India, New Delhi, on the 18th November, 

. 1971 resulting in heavy damage to property, death of one constable and 
sE:'rious injuries to many others. 

The Minister of State for Home Affairs made a sta'tement in regard 
thereto. 
4. Papers Laid on the Table 

. The following papers were laid on the Table:-
,..) (1) A copy of the High Court Judges Travelling Allowance 
~ (Amendment) Rules, 1971 (Hindi and English versions) pub-

lished in Notification lio. G.S.R. 1539 in Gazette of India dated 
the 16th October, 1971, under sub-section (3) of section 24 of 
the High Court Judges (Conditions of Service) Act, 1954. 

,. 

• (2) A copy of the Delhi Sales Tax (First Amendment) Rules, 
1971 (Hindi and English versions) ,?ublished in Notification 
No. F. 4(97)169-Fin(G) in Delhi Gazette dabed the 18th March, 
1971, under sub-section (4) of section 26 of the Bengal Fin-
ance (Sal~s· Tax) Act, 1941, as in force in the Union Territory 
of Delhi. 

(3) A copy of the Capital Issues (Applications for Consent) 
(Amendment) Rules, 1971 (Hindi and English versions) pub-
lished in Notification No. S.O. 5181 in Gazette of India dated 
the 19th November, 1971 under sub-section (2) of section 12 
of the Capital Issues (Control) Act, 1947. 

(4) A copy each of the following documents (Hindi and English 
. versions) under sub-section (8) of section 10 of the Banking 

Companies (Acquisition and Transfer of Undertakings) Act, 
1970:- . -- -_._--_._--_.--_ .. ---- •. _---------- -- _.-

*The notification was previously laid on the Table on the 12th August, 
1971 and was re-laid under Rule 234(2) of the Rules of Procedure. 
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(i) Report on the working and activities of the Central Bank 
of India for the year ended the 31st December, 1970 along 
with the Accounts and the Auditor's' Report thereon. I. I 

I 

(ii) Report on the working' and activities of the Bank of India' 
for the year ended the 31st December, 1970 along with the 
Accounts and the Auditor's Report thereon. 

(iii) Report on the working and activities of the Punjab National 
Bank for the year ,ended the 31st December, 1970 along 
with the Accounts and Auditor's Report thereon. 

(iv) Report on the working and activities of the Bank of 
Baroda for the year ended the 31st December, 1970 along 
with the Accounts and the Auditor's Report thereon. 

(v) Report on the working and activities of the United Com-
mercial Bank for the year ended the 31st December, 1970 
along with the Accounts' and the Auditor's Report thereon. 

(vi) Report on the working and activities of the Canara Bank 
for the year ended the 31st December, 1970 along with the 
Accounts and the Auditor's Report thereon. 

(vii) Report on the working and activities of the Dena Bank 
for the year ended the 31st December, 1970 along with the-
Accounts and the Auditor's Report thereon. 

(viii) Report on the working and activities of the United Bank 
of India for the year ended the 31st December, 1970, along 
with the Accounts and the Auditor's Report thereon. 

(ix) Report on the workinJ;! and activities of the Syndicate Bank 
for the year ended the 31st December, 1970 along with the 
Accounts and the Auditor's Report thereon. 

(x) Report on the working and activities of the Union Bank of 
India for the year ended the 31st December, 1970 along.) 
with the Accounts and the Auditor's Report thereon. 

(xi) Report on the working and activities of the Allahabad Bank 
for the year ended the 31st December, 1970 along with the 
Accounts and the Auditor's Report thereon. 

(xii) Report on the working and activities of the Indian Bank 
for the year ended the 31st December, 1970 along with the 
Accounts and the Auditor's Report thereon. 

(xiii) Report on the working and activities of the Bank of-
Maharashtra for the year ended the 31st December, 1970, 

along with the Accounts and the AudUor's Report thereon. 
(xiv) Report on the working and activities of the Indian Over-

seas Bank for the year ended the, 31st December, 1970 

/ 
along with the Accounts and the Auditor's Report thereon. 

(5) A statement on the Lima Meeting of the Group of '77' along \' 
with a copy of the Declaration, Principles and the Lima Pro-
gramme of Action. 

(6) A copy of the Jute (Licensing and Control) Amendment 
Order, 1971 (Hindi and English veriions) published in Noti-
fication No. S.O. 5001 in Gazette of India dated the 27th Octo-
ber, 1971, under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955. 
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(7) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 17 of the ExpoTt 
(Quality Control and Inspection) Act, 1963:-

(a) The Export of Coriander (Ins}rection) Rules, 1971, published 
in Notification No. S.O. 2908 in Gazette of India dated the 
5th August, 1971. 

(b) The Export of Fennel, Fenugreek and Celery Seeds (IIll'-
pection) Rules, 1971, published in Notification No. S.O. 3(j01-
A in Gazette of India dated the 1st October, 1971. 

(8) (i) A .copy of the Annual Accounts of the West Bengal State 
Electricity Board for the year 1969-70 together with the Audit 
Report thereon, under sub-section (5) of section 69 of the 
Electricity (Supply) Act, 1948, read with clause (1) (iii) of 
the Proclamation dated the 29th June, 1971 issued by the 
President in relation to the State of West Bengal. 

(U) A statement (Hindi and English versions) explaining the rea-
sons for laying the above Accounts ·before Parliament and fur 
not laying the Hindi version thereof. 

5. Messages from Rajya Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 17th November, 1971, Rajya 
Sabha passed the Uttar Pradesh Cantonments (Control of 
Rent and EViction) (Repeal) Bill, 1971. 

(ii) That at its sitting held on the 17th November, 1971, Rajya 
Sabha passed the Arms (Amendment) Bill, 1971. 

6. Bills Passed by Rajya Sabha-Laid on the Table 
Secretary laid on the Table the following Bills, as passed by Rajya 

Sabha:-
(i) The Uttar Pradesh Cantonments (Control of Rent and Eviction) 

(Repeal) Bill, 1971. 
(ii) The Arms (Amendment) Bill, 1971. 

'I. Report of Public Accounts Committee 
Shri Era Sezhiyan presented the Twenty-fourth ijeport of the Pub-

lic Accounts Committee regarding action taken by Government on the 
recommendations contained in their Hundred and Ninth Report' (Fourth 
Lok Sabha) on Audit Report (Civil), 1969 relating to the Department of 
Food and Agriculture. • 
8. Government Bill-Introduced 

The Stamp and Excise 'Duties (Amendment) Bill, 1971 
The motion for leave to introduce the Bill moved by Shrimati Sushila 

Rohatgi was opposed. On the motion the House divided, Ayes 92; Noes 
31. The motion wa~ accordingly adopted and the Bill was introduced. 
9. Statement Regarding Ordinance-Laid on the Table 

An explanatory statement (Hindi and English versions) giving rea-
sons for immediate legislation by Stamp and Excise Duties (Amendment) 
Ordinance, 1971, was laid on the Table under rule 71 (1) of the Rules of 
Procedure and Conduct of Business in Lok Sabha. 
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',10. Matter Under Rule 377 
Shri Atal Bihari Vajpayee raised a matter regarding information to 

the House about developments on Indo-Pakistan border. Minister of 
State for Defence replied. He also made a statl!ment about shooting 
down of three intruding Pakistani aircraft near Boyre, north east of 
Calcutta, on the 22nd November, 1971. 

(Lok Sabha adjourned at l.25 P.M. and re-assembled at 2.35 P.M.) 
11. Motion 

Shri Baijnath Kureel moved the following motion:-
"That the situation arising out of the recent cyclone in OriSft'a, be 

taken into consideration." 
Three Substitute Motions were moved by Sarvashri Surendra 

Mohanty, Jyotirmoy Bosu and Chintamani Panigrahi. 
The following members took part in the debate:-

(1) Shri Manorajan Hazra 
(2) Shri Shyam Sunder Mohapatra 
(3) Shri D. K. Panda 
(4) Shri J~naki Ballav Patnaik 
(5) Shri Surendra Mohanty 
(6) Shri Chintamani Panigrahi 
(7) Shri P. K. Deo 
(8) Shrimati Sushila Rohatgi 
(9) Shri Jagannath Rao 

(10) Shri Jyotirmoy Bosu 
(11) Shri Arjun Sethi 
(12) Shri J. M. Gowder 
(13) Shri Kumar Majhi 
(14) Shri B. S. Chowhan 
(15) Shri Anandi Charan Das 
(16) Shri Samar Guha 

Dr. K. L. Rao replied to the debate. 
Substitute Motion moved by Shri Surendra Mohanty was withdrawn 

by leave of the House. 
Substitute Motion moved by Shri Jyotirmoy Bosu was negatived. 
The following Substitute Motion moved by Shri Chintamani Panigrahi 

was adopted:-
"This House, having considered the situation arising out of the 

recent cyclone in Orissa, expresses i1:8 deej) sympathy for all 
those who have lost their lives in the cyclone and to the en-
tire people' of Orissa in their present hour of sufferings." 

~ 12. ~ort of Business Advisory Committee . 
Shri Raj Bahadur presented the Sixth Report of the Business Advi-

sory Committee. 
6.15 P.M •. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 24th November, 

1971) 
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LOt( SABRA 

BULLETIN-PART I 
[Brip.f Record of Proceedings] 

Wednesday, November 24, 1971 !Aqrahayana 3, 1893 (Saka) 

No. 79 

1 Starred Questions 
Starred Questions Nos. 211. 212. 215. 216, 218-223 and 226 were orally 

1-ln!lwered. Repli~. to remainin~ questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1394. 1395, 1397--1424, 1426-1446, 
144R-152R: 1530-1556, 1558-1588 and 1590-1593 were laid on the Table. 
j. Ca11in~ Attention 

Shri Narsingh Narain Pandev called the attp.ntion of the Minister of 
A£triculture to 'thf> reported difficulties' fReed by su~ar factories and 
cane .~rowers in U.P. and other ~taf1e<; owinq to sugarcane ?rice havfntt 
hpf'n fixed by the Government at a lower level than the recovery price. 

The Minister of Statoe for Agriculture made a statment in regard 
thereto. 
4. Papers Laid on the Table 

ThP following papers were laid on the Table:-
(1)' A COl>V of the Radiation Protect;on Rules, 1971 (Hfndi and 

English versions) published in Notification No. G.S.R. 1601 in 
Gazette of Tndia dated the 30th October. 1971. under sub-section 
(4) of section 30 the Atomic Enpr~y Act. 1962. 

(2) A CO":lY each of the fol1owlntl oapers (Hindi and En~1ish ver-
lIions) under sub-s'ection (1) of section 619A .of the Companies 
Act. 1956:~ 

(j) (a) Rev;ew bv the Govprnment nn the workin!! of the Samb-
h~r Salts Limited, .Tainur for the period from 1st October, 
1969 to :lOth September. 1970. 

Jb) Annual Rf'nort of th,., S<I"1hl,Qr ~~lt!' l,imitpd.· Jaipur. for 
the period from 1st Octoher. 1969 to 30th September, 1970 
along with the Audited Arcount::: ~md the comments of the 
Comptroller and Auditor Gl"l"·p,,l fnf'l'eon. 

(if) (a) Review bv the Government on the workinll of the 
Hindustan SRItS Vmft"d. .Jainur for the period from 1st 
October. 1969 to 30th 'September, 1970. . 

Cb) Annual RepOrt of the Hindustlm Salts Limited. Jaipur. for 
thr period from 1st Odobel'. 19fiQ to 30th September. 1970 
alan!!' with the Audited Aecountc; Rnd the comments of the 
Comptroller and Aud;tor General thereon. 

(3) A copv of the Renort (Part TI) of Committee of Enqufrv 
(Council of Scientific and Industrial Research) (Hindi and 
English versions). 

(4) A copy eAch of th~ followinfT Notifications (Hindi anti Enl!1ish 
versions) undf'r sub-section on of section 7 of the Indian Tele-
graph Act. 1885:----_ .. -
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(i) The Indian Telegraph (Tenth Amendment) Rules, 1971 pub-
lished in Notification No. G.S.R. 1144 in Gazette of India 
dated the 7th August, 1971.. 

(il) The Indian Telegraph (Eleventh Amendrpent) Rules, 197f ,. 
published in Notification No. G.S.R. 1145 m Gazette of India I 
dated the 7th August, 1971. 

(iii) The Indian Telegraph (Fourteenth Amendment) Rules, 
1971 published in Notification No. G.S.R. 1419 in, Gazette 
of India dated the 22nd' September, 1971. 

(5) (i) A copy each of the following Punjab Ordinances under pro-
visions of article 213(2)(a) of the Constitution read with clause 
(e) (iv) of the Proclamation dated the 15th June, 1971 i&sued 
by the President in relation to the State of Punjab:-

(a) The Punjab Entertainments Duty (Amendment) Ordinance, 
1971 (No. 1 of 1971) 'Promulgated by the ·Governor--of....Pun-
jab on the lOth November, 1971. 

(b) The Punjab Passengers and Goods Taxation (Amendment) 
Ordinance, 1971 (No.2 of 1971) promulgated by the Gover. 
nor of Punjab on the 10th November, 1971. 

Cc) The Indian Stamp (Punjab Amendment) Ordinance, 1971 
(No. 3 of 1971) promulgated by the Governor of Punjab 
on the 10th November, 1971. 

(d) The Punjab General Sales Tax (Amendment) Ordinance, 
1971 (No.4 of 1971) promulgated by the Governor of Pun-' 
jab on the 13th November, 1971. 

(ii) A statement (Hindi and English versions) explaining the rea· 
sonro as to why the Hindi version of the above Ordinances was 
not being laid on the Table. 

(6) A copy of the Border Security Force (Amendment) Rules, 
-. 1971 (Hindi and English verl>ions) published in Notification _ 

No. S,O. 4034 i~ Gazette of In.dla dated the 21st October, 19?1j , I 

under sub-sectIon (3) of sectIon 141 of the Border Secunt)'.ii 
Force Act, 1968. i . 

(7) A copy of Notification No. S.O. 3621 (Hindi and English ver-
sions) published in Gazette of India dated the 9th Qctober, 
1971, under sub-section (3) of section 139 of the Border "Securi-

. ty Force Act, 1968. 
(8) A copy of Notification No. S.O. 3323 (Hindi and English ver· 

sions) published in Gazette of India d~ted the 4th Se:ptember, 
1971, under sub-section (1) of section 12A of the EssentIal CODlr 
modi ties Act, 1955. 

/ 5. Report of Committee on Private lIembers' ~i118 and ResolutioDS 
Shri G. G. Swell presented the Seventh Report of the Committee on 

Private Members' Bills and Resolutions . 
..-'6. Statement by Prime Minister 

The Prime Minister made a statement about declaration of Emergency., 
in Pakistan. 
7. Motion Regarding Sixth Report· of Business Advisory Committee 

Shri Raj Bahadur moved the following motion:-
"That this House do agree with the Sixth Report of the Business 

Advisory Committee ?resented to,the House on the 23rd 
November, 1971." 

The motion was adopted. .' 
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8. Matter under Rule 377 

Shri Samar Guha raised a matter regarding the condition of refugee~ 
from BangIa Desh in MaHan and Balat camps in Meghalaya and recent 
fires in those camps. . 

The Minister of Rehabilitation made an interim statement.· 
9. Government Bill-Introduced 

The Departmental 'Inquiries (Enforcement of Attendance of Witnesses 
and Production of Documents) Bill, 1971. 
10. Government BilIs--Passed 

(i) The Forward Contracts (ReguLation) Amendment Bill, 1971 ./' 

Discussion on the motion for conr.ideration of the Bill moved on the 
22nd November, 1971 continued. Shri Ghanshyam Oza concluded his 
speech. 

An amendment for reference of the Bill to a Select Committee was 
xnoved by Shri M. C. Daga. 

The following Members took part in th~ debate:-
(1) Shri M. C. Daga 
(2) Shri Jyotirmoy Bosu 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 
(3) Shri D. K. Panda 
(4) Shri S. N. Singh 
(5) Shri E. R. Krishnan 
(6) Dr. Laxminarayan Pandeya 
(7) Shri H. M. Patel 

Shri Ghanshyam Oza replied to the debate. 
The amendment for reference of the Bill to a Select Committee moved 

by Shri M. C. Daga was negatived. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauser. 2 and were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Ghanshyam 

Oza. 
The motion was adopted and the Bill was !lassed. 

vi (ii) The Sma.ll Coins (Offences) Bill, 1971 
The motion for consideration of the Bill was moved by Shri K. R. 

Ganesh. 
As amendment for reference of the Bill to a Select Committee wa, 

moved by Shri M. C. Daga. 
The following Members took part in the debate:-

(1) Shri E. R. Krishnan 
(2) Shri Madhuryya Haldar 
(3) Shri Jharkhande Rai 
(4) Shri R. R. Sharma 
(5) Dr. Karni Singh 
(6) Shri H. M. Patel 
(7) Shri P. Venkatasubbaiah 
(8) Shri Bhagirath Bhanwar 
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(9) Shri M. C. Daga 
(10) Shri Indrajit Gupta. 

Shri K. R. Ganesh replied to the debate.! 
The amendment for reference of the Bill to a Select Committee moved' 

by Shri M. C. Daga was negatived. , 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clause 2 was adopted. 
Clause 3 was adopted, as amended 
Clauses 4 to 10 were adopted. 
Clause 1, the Enacting Formula, the Preamble and the Long Title 

were also adopted. 
The motion that the Bill, as amended, be 'Passed was moved by Shri 

K. R. Ganesh. 
The motion was adopted and the Bill, as amended, was passed. 

"'-:11. Statutory Resolution-Under Consideration 
Shri Atal Bihari Vajpayee moved the following Resolution:-

"This House disapproves of the Railway Passenger Fares of Ordi-, 
nance, 1971 (Ordinance No. 17 of 1971) promulgated by the 

."" President on the 22nd October, 1971." 
*12. Government Bill-Under Consideration 

The Railway Passenger Fares Bill, 1971 
The motion for consideration of the Bill was moved by Shrimati 

Sushila Rohatgi. 
Shri Mohammad Ism,ail took part in the combined debate on the 

Resolution (Vide para 11 above) and the motion for consideration of Bill. 
The discussion on the Resolution and the motion for consideration of ,. 

the Bill was not concluded . 
./ 13. Statement by Minister. 

Shrimati Nandini Satpathv made a statement regarding the situation 
which has arisen, especially in the eastern sector, as a result of several 
newspapers having increased their 'Prices in excess of Excise Duty re-
cently levied. 
14. Half-An-Hour DiKussion on matters arising out of Answer to Question 
~ , 

Shri Jyotirmoy Bosu raised a half-an-hour dis'cussion on paints arising 
out of the answer given on the 16th November, 1971 to StaITed Question 
No. 52 regarding power crisis in West Bengal. 

Dr. K. L. Rao replied to the discussion. 
6.35 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 25th November, • 
1971) 

·Discussed together. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

ThuTSdJlY, November 25, 1971lAgrahayana 4, 1893 (Saka) 

No. 80 
1. Starred QuestioDs 

Starred Questions Nos. 241, 242, 244, 245, 250, 251, 253, 256, 258, 259 
and 269 were orally answered. Replies to remaining questions were laid 
on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1594-1625, 1627-1629, 1631, 
1633-1646, 1648-1673 and 1675-1729 were laid on the Table. 
3. Papers Laid OD the Table 

The following papers were laid on the Table:-
(1) A copy of the West Bengal Employees' Payment of Compul-

sory Gratuity Act, 1971 (President'S Act No.7 of 1971) pub-
lished in Gazette of India dated the 28th August, 1971, under 
sub-section (3) of section 3 of the West Bengal State Legis-
lature (Delegation of Powers) Act, 1971. 

(2) A copy of the Annuai Report (Hindi and English versions) of 
the Central Warehousing Corporation, for the Y'!ar 1970-71 
along with the Audited Accounts and the Audit Report there-
on, under SUb-section (11) of section 31 of the Warehousing 
Corporationr.' Act, 1962. 

(3) The following statements showing action taken by Govern-
ment on various assurances, promises and undertakings given 
by the Ministers during the various sessions of Lok Sabha:-

FOURTH LOK SABHA 
(i) Statement No. XXXV-Fourth Session, 1968. 

(ii) Statement No. XXIX-Fifth Session, 1968. 
(iii) Statement No. XXI-Sixth Ser.sion, 1968. 
(iv) Statement No. XXVII-Seventh Session, 1969. 
(v) Statement No. XVII-Eighth Session. 1969. 
(vi) Statement No. XV-Ninth Session, 1969. 

(vii) Statement No. XVII-Tenth Session, 1970. 
(viii) Statement No. VIII-,Eleventh Session, 1970. 
(ix) Statement No. VII-Twelfth Session, 1970. 

FIFTH LOK SABHA 
(x) Statement No. IV-First Session, 1971. 
(xi) Statement No. III-Second Session, 1971. 
(xii) Statement No. IV-Second Session, 1971. 
(xiii) Statement No. V-Second Session, 1971. 

4. Messa," from Rajya Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 22nd November, 1971 Rajya 
Sabha agreed without any amendment to the International 
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Airports Authority Bill, 1971, tJassed by Lok Sabha on the 
31st July, 1971. 

(ii) That at its sitting held on the 23l'd November, 1971 Rajya 
Sabha agreed without any amendment to the Coal Bearing 
Areas (Acquisition and Development) Amendment and Vali-
dation Bill, 1971, passed by Lok Sabba on the 12th Augus.t, 
1971. 

5. St.tement by Minister ., 
The Minister of Labour and Rehabilitation laid on the Table a state-

ment regarding the condition of Refugees from BangIa Desh in Camps in 
Meghalaya. 
6. Government Bill-Introduced '=" The· Diplomatic RelatIons (Vienna Convention) Bill, 1971. 

wi' *7. Statutory Resolution-Negatived 
Discussion on the follOWing Resolution moved by Shri Atal Bihari 

Vajpayee on the 24th November, 1971 continued:-
"This House disapproves of the Railway Passenger Fares Ordi-

nance, 1971 (Ordinance No. 17 of 1971) promulgated by the 
Pre&ident on the 22nd October, 197.1." 

The Resolution was negatived after discussion as indicated under 
para 8 below. 

"" ... S. Government Bill-Passed 
The Railway Passenger Fares Bill, 1971 

Combined discussion on the motion for consideration of the BiU 
moved on the 24th November, 1971 and the Resolution (vide para 7 
above) continued. 

The following Members took part in the debate:-
(1) Shri SarjooPandey 
(2) Shri C. Chittibabu 
(3) Shri P. Venkatasubbaiah 
(4) Shri Dhan Shah Pradhan 
(5) Shri Shibban La} Saksena 
(6) Shri Ramkanwar 
(7) Shri Biswanarayan Shas.tri 

(Lok Sabha adjerurned at 1 P.M. and re-assembled at 2.05. P.M.) 
tShrimati Sushila Rohatgireplied to the debate. 
The motion for consideration of the Bill was adopted and clause-by-

clause consideration was taken up. 
Clauses 2 to 8 and the Schedule were ado:t>ted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shrimati Sus.hila 

Rohatgi. 
On the motion the House divided, Ayes 89; Noes 26. The motion was 

accordingly adopted and the Bill was passed . 
./ ..... Statutory Resolution-Negatived. 

Dr. Laxminarayan Pandeya moved the following Resolution:-
'''Ibis House disapproves of the Tax on Postal Articles Ordinance, 

1971 (Ordinance No. 18 of 1971) promulgated by the President 
on the 22nd October, 1971." 

·Discussed together. 
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The Resolution wa~ neJ(atived after discussion as indicated under 

• )lara 10 below. 
~ *109. Government Bill-Passed. 

The Tax on Postal· Articles Bill, 1971 
The motion for consideration of the Bill was moved by Shri K. R. 

Ganesh. 
The following Members took part in the combined debate on the 

Resolution (vide para 9 above) and the motion ror consideration of the 
Bi11:-

(1) Shri T. S. Latchumanarl 
(2) Shri S. N. Misra 
(3) Shri Ramavatar Shastri 
(4) Shri Ramkanwar 
(5) Shri Ram Deo Singh 
(6) Shri Shibban Lal Saksena 

Shri K. R. Ganesh fet>lied to the debate. 
The motion for consideration of the Bill was adopted and clause-by-

. r.lause consideration was taken up. 
Clauses 2 to 6 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesb. 
On the motion the House divided, Ayes 99; Noes 22. The motion was 

accordingly adopted and the Bill was passed . 
• ;11. Statutory Resolution-Negatived 
I Shri P. K. Deo moved the following Resolution:-

"This House disapproves of the Inlan.d Air Travel Tax Ordnance, 
1971 (Ordinance No. 19 of 1971) promulgated by the Presi-
dent on the 30th October, 1971." 

The Resolution was negatived after discussion as indicated under 
'Dara 12 below . 

.1*12. Government Bill-Passed. 
The Inland Air T7pvel Tax Bill: 1971 

The motion for consideration of the Bill was moved by Shri K. R. 
'}anesh. 

The folowing Members took part in the combined debate on the 
Resolution (vide para 11 above) and the motion for consideration O'f the 
Bi1l:-

(1) Shri M. K. Krishnan 
(2) Shri Shri S. N. Misra 
(3) Shri Ranen Sen 
(4) Shri C. Chittibabu 

*Discussed together. 
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Shri K. R. Ganesh replied to the debate. 
The motion for consideration of the Bill was adopted and clause-by· 

clause consideration was taken up. .. .. 
Clauses 2 to 9 were adopted. ( I' j. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh 
The motion was adopted and the Bill wa&' passed . 

........ *13. Statutory Resolution-Under Consideration 

./ 

Shri Jagannathrao Joshi moved the following Resolution:-
"This House disapproves of the Stamp and Excise Duties (Amend· 

ment) Ordinance, 1971 (Ordinance No. 16 of 1971) promulgat-
ed by the President on the 22nd October, 1971." 

*14. Government BiU-Under Consideration 
The Stamp and EXCise Duties (Amendment) Bill, 1971 

The motion for consideration of the Bill was moved by Shrimllt1 
Sushila Rohatgi. 

The following Members took part in the combined debate on the 
Resolution (vide para 13 above) and the motion for con&ideration of the· 
Bill:-

(1) Shri C. Chittibabu 
(2) 
(3) 
(4) 

Shri Jyotirmoy Bosu 
Shri Bhogendra Jha 
Shri Shibban Lal Saksena 

(5) Shri Indrajit Gupta 
Shrimati Sushila Rohatgi replied to the debate and her speech not 

concluded. 
The discussion on the Resolution and the motion for consideration 

of the Bill was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 26th November, 1971) .. 

- .. -- ------.---------
-Discussed together. 
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WK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Friday, November 26, 1971JAgrahayana 5, 1893 (Saka) 

No. 81 
1. Starred QUestiODI 

Starred Questions Nos. 271-273, 275-277, 282 and 284 were oraJly 
answered. Replies to remaining Questions were laid on the Table. 
2. UnAured Questions 

Replies to Unstarred Questions Nos. 1730, 1731. 1733, 1735-1769, 
1771-1774, 1777-1779, 1781-1824, 1827-1849, 1851-1910 and 1912-
1929 were laid on the Table. 
3. Culling Attention 

;. - Shri Shankar Dayal Singh called thc attention of the Minister of Indus-
trial Development to the reported judgment of the Supreme Court regard-
ing fixation of car prices and steps to be taken by the Government in re-
gard thereto. 

The Minister of Industrial . Development laid on the Table a 
statement in regard thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Report of the Life Insurance Corporation 

of India for the year ended the 31st March, 1971 along with 
the Audited Accounts, under section 29 of the Life Insurance 
Corporation Act, 1956. 

(2) A copy of the Annual Report (Hindi and English versions) of the 
Gujarat State Financial Corporation for the year ended 'he 
31 st March, 1971 together with statement of assets and liabi-
lities. profit and loss account and Auditor's Report, under sub-
section (3) of section 38 of the State Financial Corporations 
Act. 1951 read with clause (c) (iv) of the Proclamation dated 
the 13th May, 1971, issued by the President in relation to the 
State of Gujarat. 

(3) A copy each of the following Notifications under section 296 of 
the Income-tax Act, 1961:-

(i) S.O. 3153 published in Gazette of India dated the 23rd August, 
1971 containing corrigenda to the English version of Notifi-
cation No. S.O. 3398 dated the 15th October, 1970. 
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(11) S.U. 3154 published in Gazette of India dated the 23rd August, 
1971 containing corrigenda to the Hindi version of Notifica-
tion No. S.O. 3391{ dated the 15th October, 1970. 

(4) A copy of the Central Sales Tax (Registration and Turnover) 
(Amendment) Rules. 1971 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 1589 in Gazette of India dated 
th~ 23rd October. 1971, under sub-section (2) of section 13 of 
the Central Sales Tax Act, 1956. 

(5) A copy of the Central Excise (Fifteenth Amendment) Rules, 1971 
(Hindi and English versions) published in Notification No. 
G.S.R. 1591 in Gazette of India dated the 23rd October, 1971, 
under section 38 of the Central Excises and Salt Act, 1944. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under section 51 of the Finance (No.2) Act, 1971:-

(i) The Foreign Travel Tax Rules. 1971. published in Notification 
No. G.S.R. 1453 in Gazette of India dated the 1st October, 
1971. 

(ii) Notification No. G.S.R. 1454 published in Gazette of India 
dated the 1 st October. 1971. 

(iii) Notification No. G.S.R. 1455 published in Gazette of India 
dated the 1 st October, 1971. 

(iv) Notification No. G.S.R. 1456 published in Gazette of India 
dated the 1 st October. 1971. . 

(v) Notification No. G.S.R. 1457 published in Gazette 0' 
dated the 1st October, 1971. 

(vi) Notification No. G.S.R. 1458 published in Gazette of 
dated the 1 st October, 1971. 

(vii) Notification No. G.S.R. 1542B published in Gazette of India 
dated the 15th October. 1971. 

(viii) Notification No. G.S.R. 1542C published in Gazette of India 
dated the 15th October. 1971. 

(ix) Notification No. G.S.R. 1647 published in Gazette of India 
dated the 27th October, 1971. 

(7) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 1171 published in Gazette of India dated the 12th 
August, 1971, together with an explanatory memorandum. 

(ii) G.S.R. 1144 and 1245 published in Gazette of India dated the 
28th August. 1971, together with an explanatory memo-
randum. 

(iii) G.S.R. 1590 published in Gazette of India dated the 23rd 
October. 1971, together with an cxplanat~ry memorandum. 
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(iv) G.S.R. 1640 published in Gazette of India dated the 30th 
October, 1971, together with an explanatory memorandum. 

(v) S.O. 3024 published in Gazette of India dated the 16th August, 
1971. 

(vi) S.O. 3156 published in Gazetle of India dated the 24th August. 
1971. 

(vii) S. O. 3399 publi!lhed in Gazette of India dated the 11th Sep-
tember, 1971. 

(viii) Explanatory statement ,egarding notifications at (v) to (vii) 
above. 

(8) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962 and sec-
tion 38 of the Central Excises and Salt Act, 1944:-. 

(i) The Customs and Central Excise Duties Export Drawback 
(General) Fifty-second Amendment Rules. 1971. published 
in Notification No. G.S.R. ] 256 in Gazette of India dated 
the 4th September, ] 971. 

(ii) G.S.R. 1257 published in Gazette of India dated !he 4th Sep-
tember. 1971 making certain amendment to Notification No. 
G.S.R. 575 dated the 28th May, 1960. 

(iii) The Customs and Central Excise Duties Export Drawback 
(General) Fifty-third Amendment Rules, 197 i. published in 
Notification No. G.S.R. 1326 in Gazette of India dated the 
11th September, 1971. 

(iv) The Customs and Central Excise Dutie~ Export Drawback 
(General) Fifty-fourth Amendment Rules, 1971. published in 
Notification No. G.S.R. 1327 in Gazette of India dated the 
I lth September. 1971. 

(v) The Customs and Central Excise Duties Export Drawhack 
(General) Fifty-fifth Amendment Rules. 1971. published in 
Notification No. G.S.R. 132R in Gazette of India dated the 
11 th September, 1971. 

(vi) The Customs and Central E':cis~ Dutic", E:tport Dntwback 
(Genera)) Fifty-sixth Amendment Rules, 1971. published in 
Notification No. G.S.R. 1329 in Gazette of India dated the 
] lth September, 1971. 

(vii) The Customs and Central Excise Duties Export Drawback 
(General) Fifty-seventh Amendment Rules, 1971. published 
in Notification No. G.S.R. 1330 in Gazette of India dated 
the 1 t th September. 197]. 

(viii) The CU'ltoms and Central Excise Duties Export Drawback 
(Genera)) Fifty-eiJ.!hth Amendment Rules, t 971, published in 
Notification No. G.S.R. 1331 in Gazette of India dated the 
11th September. t 971. 
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(ix) The Customs and Central Excise Duties Export Drawback 
(General) Fifty-ninth Amendment Rules, 1971, publisbed in 
Notification No. G.S.R. 1332 in Gazette of India dated the 
11th September, 1971. 

(x) The Customs and Central Excise Duties Export Drawback 
(General) Sixtieth Amendment Rules, 1971, published in 
Notification No. G.S.R. 1333 in Gazette of India dated the 
11 th September, 197]. 

(xi) The Customs and Central Excise Duties Export Drawback 
(General) Sixty-first Amendment Rules, 1971, published in 
Notification No. G.S.R. 1369 in Gazette of India dated the 
18th September, 1971. 

(xii) The Customs and Central Excise Duties Export Drawback 
(General) Sixty-second Amendment Rules, 1971, published 
in Notification No. G.S.RI 1370 in Gazette of India dated the 
18th September, 1971. 

(xiii) The Customs and Central Excise Duties Export Drawback 
(General) Sixty-third Amendment Rule,. 1971. published in 
Notification No. G.S.R. 1371 in Gazette of India dated the 
18th September, ]971. 

(xiv) The Customs and Central Excise Duties Export Drawback 
(General) Sixty-fourth Amendment Rules, 1971, published in 
Notification No. G.S.R. 1372 in Gazette of India dated the 
18th September, 1971. 

(xv) The Customs and Central Excise Duties Expon Drawback 
(General) Sixty-fifth Amendment Rules. 1971, published in 
Notification No. G.S.R. 1373 in Gazette of India dated the 
18th September, 1971. . 

(xvi) The Customs and Central Excise Duties Export Drawback 
(General) Sixty-sixth Amendment Rules, 1971, published in 
Notification No. G.S.R. 1374 in Ga7.ette of India dated the 
18th September. 1971. 

(xvii) The Customs and Central Excise Duties Export Drawback 
(General) Sixty-seventh Amendment Rules, 1971, published in 
Notification No. G.S.R. 075 in Ga7.ctte of India dated the 
18th September, 1971. 

(9) A copy each of the followiDg Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 1335 published in Gazette of India dated the 11 th Sep-
tember, 1971 together with an explanatory memorandum. 

(ij) G .S.R. 1407 published in Gazette of India dated the 25th ~ep· 
tember. 197 J together with a~ explanatory memorandum. 

(iii) G.S.R. 1417 published in Gazette of India dated the 20th 
September. 1971 together with an explanatory memorandum. 

(iv) G.S.R. 1450 published in Ga7.ette of India .dated the 27th Sep-
tember. 1971 together with an explanatory memorandum. 
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(v) G.S.R. 1540 published in Gazette of India dated the 16th 
October, 1971 together with an explanatory memorandum. 

(vi) G.S.R. 1541 published in Gazette of India dated the 13th 
October, 1971 together with an explanatory memorandum. 

(vii) G.S.R. 1641 published in Gazette of India dated the 30th 
October, 1971 together with an explanat()ry memorandum. 

(viii) G.S.R. 1642 published in Gazette of India dated the 30th 
October, 1971 together with an explanatory memorandum. 

(ix) G.S.R. 1683, 1684 and 1685 published in Gazette of India 
dated the 5th November, 1971 together with an explanatory 
memorandum. 

(10) A copy each of the following Gujarat Government Notifications 
(Hindi and English versions), under sub-sct·tion (3) of section 49 
of the Gujarat Sales Tax Act, 1969. read with Clallse (c) (iv) 
of the Proclamation dated the 13th May, 1971, i!>sued by the 
President in relation to the State of Gujarat:-

(i) Notification No. (GHN-27) GST-10711(S. 49) (l6)-TH published 
in Gujarat Government Gazette dated the 16th April, 1971 
making certain amondments to Notification No. (GHN (27) 
GST-1070!(S. 49)-TH. dated the 29th April, 1970. 

(ii) Notification No. (GHN 42) GST-I071!(S. 49) (l7)-THpub-
lished in Gujarat Government Gazette dated the 16th June, 
1971 making certain amendment to Notification No. (GHN 
627) QST-1070; (S. 49)-TH dated the 29th April. 1970. 

(iii) Notification No. (GHN-52) GST-10711<S. 49) (18)-TH pub-
lished in Gujarat Government Gazette dated lile 17th July, 
1971 making certain amendment to Notification No. (GHN 
627) GST-J070!(S. 49)-TH dated the 29th April, 1970. 

(iv) Notification No. (GHN-69) GST-1071j(S. 49) (l9)-TH pub-
lished in Gujarat Government Gazette dated the 20th Sep-
tember, 1971 making certain all1endment to Notification No. 
(GHN-627)-GST-I070!(S. 49)-TH dated the 29th April. 
1970. 

(11) A copy of the Gujarat Sales Tax (Second Amendment) Rules, 
1971 (Hindi and English version .. ) published in Notification 
No. (GHN-53)IGSR 10701(4)ITH in Gu.iarat Government 
Gazctte dated the 17th July. I c)71, under c;nb-scctien (5) of 
section 86 of the Gujarat Sales Tax Act. 1969, read with 
c1aus~ (e) (jv) of the Proclamation dated th.! 13th May, 1971, 
issued by the President in relation to the State of Gujarat. 

(2) A copy of the Bombay Sales of Motor Spirit Taxation (Gujarat 
Amendment) Rules. 1971 (Hindi and English versions) pub-
lished in Notification No. (GHN-32)IMSA-1571-(1 R)-TH in 
Gujarat Government Gazette dated the 27th April, 1971 under 
sub-section (4) of section 36 of the Bombay Sale:; of Motor 
Spirit Taxation Act. J95R, read with clause (c) (iv) of the Pm-
c1amation dated the 13th May, 1971. issued by the President 
in relation to the State of Gujarat. 

[P.T.O. 
332 



(13) A copy of Notification No. (GUN-58) SUA-I0711(7)-TU pub-
lished in Gujarat Government Gazette dated the 10th August, 
1971, under sub-section (3) of seclion 13 of the Gujarat Edu- i .. 

cation Cess Act, t 962, read with clause (c) (iv) of the Proela- >. 
mntion dated the 13th May, 1971, issued by thc President in 
relation to the State of Gujarat. 

(14) A copy of Notification No. S.O. 1327 published in ~ysore 
Gazette dated, the 29th July, t 971, under sub-&ection (2) ,-,f 
section 9 of the Mysore Stamp Act, 1957, read with clanse (c) 
(iv) of the Proclamation dated the 27th March, 1971, issued by 
the President in relation to the State of Mysore. 

( 15) A copy each of the following Mysore Government Notitic'l-
tions under section 39 of the Mysore Sales Tax Act, 1957 
read with clause (c) (iv) of the Proclamation dated the 27th 
March, 1971. issued by the President in relation to the State 
of Mysore:-

0) Hindi version of Notification No. S.O. 819 published in My-
sore Gazette dated the 13th May, 1971. 

(ii) Hindi version of the Mysore Sales Tax (Amendment) Rules, 
] 971. published in Notification No. G.S.R. 122 in Mysore 
Gazette dated the 29th April, 1971. 

(iii) HincH version of the Mysore Sales Tax (Second Amend-
ment) Rules, 1971, published in Notification No. G.S.R. 
136 in Mysore Gazette dated the 20th May, 1971. 

(iv) The Mysore Sales Tax (Third Amendment) Rules, 1971 
(Hindi and English versions) published in Notification No. 
G.S.R. 195 in Mysore Gazette dated the 24th June, 197 I. 

(v) The My';ore Sales Tax (Fourth Amendment) Rules. 1971 
(Hindi and English versions) published in Notification No, 
G.S.R. 215 in Mysore Gazette dated the 22nd July, 1971. 

(vi) S.O. 1031 (Hindi and English versions) publ;shed in My-
sore Gazette dated the 17th June, 1971. 

(vii) S.O. 1479 (Hindi and English versions) published in My-
sore G:lzette dated the 26th August. 1971. 

(16) A copy of the Air Corpnrations (Amendment) Rules. 1971 (Hindi 
and English versions) published in Notification No. S.O. 2659 in Gazette 
of India dated the 14th July, 1971 under sub-section i:3) of section 44 of the 
Air Corporations Act, 1953. 

(17) A copy of the Kerosene (Fixation of Ceiling Prices) Third Amend-
met'll Order. 1971 (Hindi and English versions) published in Notification 
No, O.S.R. 1157 in Gazette of India dated the 10th August, 1971. under 
sub section (6) of section 3 of the Essential Commodities Act. ; 955. 

(18) A copy each of the following Notifications under sub-section (3) 
of set'tion 67 of the Monopolies and Restrictive Trade Practices Act, 1969-

(i) Thr Monopolic; :1nd Rc',trictive Tradc Jlr'!ctic..:-'; (Classifica-
tion of goods) Rule... 1971 (Hindi version) published in 
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Notification No. G.S.R. 1033 in Gazette of India dated the 
4th November, 1971. 

(ii) The Monopolies and Restrictive Trade Practice, \ Fourtb 
Amendment) Rules, 1971 (Hindi and English versions) pub- 0 
lished in Notification No. G.S.R. 1680 in Gazette of India I\. 
dated the 6th November, 1971. 

(19) A copy eacll. of the following papers (Hindi and English '/crsions) 
under sub-section (1) of section 619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the Hindu-
stan Insecticides L:mited. New Delhi, for the year 1969-70. 

(ii) Annual Report of the Hindustan Insecticides Limited, New 
Delhi, for the year 1969-70, along with the A udited Accounts 
and the comments of the Comptroller ail(.l Auditor General 
thereon. 

(iii) (a) Review by the Government on the working of the Hindus-
tan Antibiotics Ltd., Pimpri, for the year 1969-70. 

(b) Annual Report of the Hindustan Antibiotics Limited, Pim-
prj, for the year 1969-70 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. 

5. Messages from Rajya Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 22nd November, 1971, Rajya 
Sabha passed the Air Corporation (Amendment) Bill, 1971. 

(ii) That at its sitting held on the 24th November, 1971, Rajya 
\ Silbha agreed without any amendment to the Comptroller and 
- Auditor-General's (Duties, Powers and conditions of service) 

Bill, 1971 passed by Lok Sabha on the 15th November, 1971. 
(iii) That at its sitting held on the 25th November, 1971, Rajya 

Sabha adopted a motion recommending to Lok Sabha to ap-
point a member of Lok Sabha to the Joint Committee of the 
Houses on the Code of Criminal Procedure Bill, 1970, in the 

. vacancy caused by the resignation of Shri Ghanshyambhai from 
the membership of the said Committee, and to communicate 
to Rajya Sabha the name of the member so appointed. 

6. Bill Passed by Rajya Sabha-Laid on the Table 
Secretary laid on the Table the Air Corporations (Amendment) Bill, 

1971, as passed by Rajya Sabha. 
7. ~tatement Re. Govemment Business 
../ The Minister of Parliamentary Affairs laid on the Table a statement re-
garding Government Business for the week commencing the 29th Novem-
ber, 1971. 
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8. GovernlUent BiU-lntrodu~ed 
The Jayanti Shipping Company (Acquisition of Shares) Bill, 1971. 

9. S18tement regarding Ordioance--Laid on the Table 
An explanatory statement (Hindi and English versions) giving reasons 

for immediate Icgisla~ion by the Jayanli Shipping Company (Acquisition of 
Shares) Ordinance. J 971, was laid on the Table under rule 71 (l) of the 
Rules of Procedure and Conduct of Business in Lok Sabha. 

(Lok Sabha adjourned at 1.18 P.M. and rc-assembeled at 2.30 P.M.) 
JO. Government Bill-lntrodu~ed 

The Visva-Bharati (Amendment) Bill, 1971. 

11. Statement Regarding Ordinanee--Laid on the Table 

An explanatory statement (Hiddi and English versions) giving. 
reasons for immediate legislation by the Visva-Bharati (Amendment) Ordi- f 
nance, 1971, was laid on the Table under rule 71(1) of the Rules of 
Procedure and Conduct of Business in Lok Sabha. 

'" 12. Statutory Resolution-Nega,ived 
Discussion on the following Resolution moved by Shri Jagannatbrao 

Joshi on the 25th November, 1971 continucd:-

"This House disapproves of the Stamp and Excise Duties (Amendment) 
Ordinance, 1971 (Ordinance No. 16 of 1971) promulgated 
by the President on the 22nd October, 1971." 

The Resolution was negatived after discussion as indicated under para" 
13 below. .. 

* 13. Government Bill-Passed 
The Stamp and Excise Duties Amendment Bill, 1971 

Combined debate on the Resolution (vide para 12 above) and the 
motion for consideration of the Bill continued. 

Shrimati Sushila Rohatgi concluded her reply to the debate. 
The motion for consideration of the Bill was adopted and clause-by-· 

clause consideration was taken up. 
Clauses 2 to 5 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shrimati Sushila 

Rohatgi. ~ 

00 the motion the House divided. Ayes 73; Noes 22. The motion was 
accordingly adopted and the Bill was passed. 

·Discussed together. 
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14. Government Bill--Under Consideration 
Tre Commissions of Inquiry (Amendment) Bill, 1971 

The motion .for consideration of the Bill was moved by Shri Ram Niwas 
Mirdha. 

An amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon by the 23rd February, 1972 was moved by Shri M. C. Daga. 

The following Members took part in the debate:-

(1) Shri Bhogendra Jha 
(2) Shri R. V. Bade 

Shri Ram Niwas Mirdha replied to the debate. 
The amendment for circulation of the Bill moved by Shri M. C. Daga 

was withdrawan by leave of the House. 

The motion for consideration of the Bill was adopted. 

Consideration of the BjIl was not concluded. 

15. Motion Regarding Seventh Report of Committee on Private Members' 
Bills and Resolutions 
Shri G. G. Swell moved the following motion:-

"That lhis House do agree with the Seventh Report of the Com-
mittee on Private Members' Bills and Resolutions presented to 
the House on the 24th November, 1971." 

.. . An amendment to motion moved by Shri Bibhuti Mishra was negatived. 
The motion was adopted. 

J6. Private Member's Resolution-Negatived 
Discussion on the fonowing Resolution moved by Shri Gadadhar Saba 

and the amendment thereto, moved on the 30thluly, 1971 , continued:-_ .... ~"'. ". . .... 
"This House is of opinion that the Government of India should take 

immediate and effective steps to take over all the factories and 
industrial units which have been closed down during the last 
five years in various parts of the country and run them as public 
enterprises. " 

The following Members took part in the debate:-
(1) Shri S. R. Damani 
(2) Shri S. M. Banerjee 
(3) Shri Ghanshyam Oza 

The amendment moved by Shri M. C. Daga was negatived. 
The Resolution was also negatived. 
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t 7. Private Member's Resolution-Under Consideratioll 
Shri Jyotirmoy moved the following Resolution: 

"This House takes note with great disple,sure and concern the 
galloping and unchecked all-round rise in prices of commodi-
ties, especially of things of daily need, and Gov~rnment's utter 
failure in controlling the same." 

The following Members took part in the debate:-
(1) Shri M. R. Gopal Reddy vi" 
(2) Shri Ranen Sen 
(3) Shri Chintamani Panigrahi 
(4) Shri Piloo Mody 
(5) Shri C. Chittibabu 
(6) Shri M. C. Daga 
(7) Shri Balakrishna Venkanna Naik 
(8) Shri Prasannbhai Mehta 
(9) Shri R. V. Bade (Speech unfinished) 

The Discussion was not concluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 29th November, 
1971). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, November 29, 1971/ Agrahayana 8, 1893 (Saka) 

No. 82 
1. Obituary Reference 

The Speaker; Shrimati Indira Gandhi and Shri Ranen Sen made 
references to the passing away of Shri Rajendra Kohar, who was a 
Member of Third Lok Sabha. 

Thereafter, Members stood in silance for a short while as a make of 
respect. 
Z. Starred Questions 

Sta,rred Questions Nos. 304-307, 309, 310, 312, 315-317, 321 and 322 
were orally answered. Replies to remaining Questions were laid on the 
Table. 
3. Unstarred Questions 

Replies to Un starred Questions Nos. 1930-1974, 1976-2009, 2011-
2079, 2081-2092, 2094. 2095, 2097-2126, 2128 and 2129 were laid on the 
Table. 
4. Calling Attention 

Shri Nawal Kishore Sharma called the attention of the Minister of .. 
Home Affairs to the reported killing of 14 santhals and injuries to' 36 
santhals by land owners in Purnea District of Bihar on the 22nd Novem-
ber, 1971. 

The Minister of State for Home Affairs made a sta,tement in regard 
thereto. 

5. Papers Laid on the Table 
The followinJl papers were laid on the Table:-

(1) A copy of the Annual Report of the All India Institute of 
Medical Sciences, New Delhi, for the year 1970-71, under 
section 19 of the All India Institute of Medical Sciences Act. 
1956. 

(2) A copy of the Forty-sixth Report of the Low Commission on 1.. 
the Constitution (Twenty-fifth Amendment) Bill, 1971. 

(3) (i) A copy each of the following' papers (Hindi and English 
versions) under 'Sub-section (1) of section 619A of the Com-
panies Act, 1956:-
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(a) Review by the Government on the workinR of the Central 
Road Tran&port Corporation Limited, Calcutta, for the year 
1969-70. 

(b) Annual Report of the Central Road Transport Corporation 
Limited, Calcutta, for the year 1969-70 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above paper&. 

(4) A copy of the Annual Accounts of the Bombay Port TNlst for 
the year 1969-70 (Hindi and English versions) and the Audit 
Report thereon. 

(5) A copy of the Calcutta Tramways Company (Taking over of 
Management) Amendment Act, 1971 (Hindi and English ver-
sions) (Pre&ident's Act No.6 of 1971) published in Gazette of 
India dated the 28th August, 971, under sub-section (3) of 
section 3 of the West Bengal State Legislatun! (Delegation of 
Powers) Act, 1971. 

(6) (i) A copy of 'the Punjab Tourist Vehicles (Chandigarh First 
Amendment) Rules, 1970 (Hindi and EnRlish versions) pub·' 
lished in Notification No. 12438-HII(4)-70129748 in Chandigarh 
Administration Gazette dated the 9th December, 1970, under 
sub-section (3) of &'ection 133 of the Motor Vehicles Act, 1939. 

(ii) A statement (Hindi and En~1ish versions) showing reasons 
for delay in laying the above Notification. 

(7) A copy of the Certified Accounts of the Delhi Development 
Authority for the year 1968.69 (Hindi and English versions) 
together with the Audit Report thereon, ,under sub-section (4) 
of section 25 of the Delhi Development Act, 1957. 

(8) A cpov of the Annual Report (Hindi and English VE'rsions) of 
"the National Book Trust, Indh. for the year 1970-71. 

I. MeSIIICe from 1taD'8 Sabha 
Secretary reported a messalZe from Rajya Sabha that at its sitting 

held on the 24th November, 197], Rajya Sabha passed the Prevention of 
Insults to National Honour Bill, 1971. passed by Lok Sabha on the 12th 
August, 1971, with an amendment and returned the Bill with the request. 
that the concurrence of Lok Sabh9 to the amendment by commnnicated 
to Rajya Sabha. 

7. Bill as returned by Rejya Sabha-Laid on the Table 
sP.c~ary laid on the Table the Prevention of Insults to National 

lIQnourBill, 1971 which had been returned by Rajya Sabba with an 
amendment. ' 
8. Statements by Ministers 

(i) The Minister of Steel and Mines laid on Table a s.tatement on the 
completion of the roof of Steel Melting Shop of the Rourkela Steel Plant. 
J(ii) The Minister of State for Agriculture laid on the Table a state-
ment regarding the submission of three Inter~m Reports by the National 
Commission on Agriculture. 
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9. Government Bill-Introduced 

The Manipur (Hill Areas) District Councils Bill, 1971. 

10. Matter Under Rule 377 
Sa~;~hri Ind;ajit Gupta and Atal Bihari Vajpayee raised matter re-

garding certain statement reported to have been made by the Indian High v 
Commissioner in Pakistan. 

'JIbe Minister of External Affairs replied. 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M,) 

11. Government Bills-Passed 
./ (i) The Commissions of Inquiry (Amendment) Bill, 1971 V 

Clause-by-clause consideration of tRe Bill was taken up. 
Clauses 2 to 15 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Ram Niwas-

Mirdha. 
The following Members took part in the debate:-

(1) Shri M. C. Daga 
(2) Shri Ram Niwas Mirdha"-

The motion was adopted and the Bill was passed. 
v --(ii) The Visva-Bharati (Amendment) Bill, 1971 

The motion for consideration of the Bill was moved by Prof. S. Nurul 
Hasan. 

'The following Members took part in the debate:-

(1) Dr. Saradish RoV 
(2) Shri H. N. Mukerjee 
(3) Shri R. R. Sharma 
(4) Shri Priya Ranjan Das Munsi 
(5) Shri Y. S. Mahajan 

prni. S. Nurul Has:m replied to the debate. 

The motion for consideration was adopted and clausc-by-clause consi-
deration of the Bill was taken up. 

Clauses 2 to 13 were adopted. 
Clause 14 was adopted, as amended. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed was moved by Prof. 
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S. Nurul Hasan. 
The motion was adopted and the Bill, as amended, was passed. 

(iii) The Industrial Disputes (Amendment) Bill, 1971, as passed by 
v' Rajya Sabba 

, . The motion for consideration of the Bill, as paS6ed by Rajya Sabba, 
. was moved by Shri'R. K. Khadilkar. 

An amendment for reference of the Bill to a Select Committee, was 
moved by Shri M. C. Daga. 

The following Members took part in the· debate:-
(1) Shri M. Kalyanasundaram 
(2) Shri C. Cbittibabu 
(3) Shri M. R. Gapa1 ,Reddy "'" 
(4) Shri Virendra Agarwala 
(5) SQri Mohammed Ismail 
(6) Shri M. C. Daga 
(7) Shri Dhan Shah Pradhan 
(8) Shri K. Narayana Rao 
(9) Shri S. N. Singh ' 

/(10) Sardar Swaran Singh Sokhi 
(11) Shri S. M. Banerjee 

Shri R. K. Khadilkar replied to the debate. 
The amendment for reference of the Bill to a Select Committee moved 

by Shri M. C. Daga was negatived. 
The motion for consideration was adopted and clll.use-by-c1ause consi-

deration of the Bill was taken up. 
Clauses 2 to 7 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri R. K. 

Khadilkar. 
The motion was adopted and the Bill was p85sed. 

5.42 P.M. 
(Lok Sabba adjourned till 11 A.M. on'Tuesday, the 30th November, 1971) 
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LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday November 30, 1971/Agrahayana 9, 1893 (Salta) 

No. 83 
1. Starred Questions 

Starred Questions NOrl. 333, 334, 336, 337, 339, 340 and 342-346 were 
orally answered. Replies to remaining Questions were laid on the 
Table. 
2. U'Dstarred Questions 

Replies to Unstarred Questions Nos. 2130-2205, 2207-2245, 2247-
2267, 2269-2326, 2328 and 2329 were laid on the Table. 
3. CalliBc Attention 

Shri H. N. Mukerjee called the attention of the Minister of Home 
Affairs to the reportled killing of six political prisoners described iii 
nexaUtes and injuries inflicted on more than two hundred inside Alipore 
Central Jail. West Bengal, on the 26th November, 1971. 

The Minister of State for Home Affairs made a stateJbent in reiard 
theJleto. 
t. Pa,.. Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Report (Hindi and English verSions) of Techni-l 

cal Enquiry Committee on the collapse of the roof structure of 
~e Steel Melting Shop in the Rourkela Steel Plant in July. 
1971. 

(2) A copy of the Admission as Advocate (Training and Examina-
tion) (Amendment) Rules, 1971 (Hindi. and English versions) 
published in Notification No. S.O. 3598 in Gazette of India 
dated the 25th Se;ltember, 1971, under 8ub-section (5) of 
section 49A of the Advocates Act, 1961. 

(3) A copy of the Audit Report (Civil) 1970 (Hindi version) 
under article 151 (1) of the Constitution. 

(4) A copy of the Appropriation Accounts (Civil), 1968-69 (Hint.li 
version). 

(5) A copy of the Mysore Irrigation (Amendment) Rules, 197] 
(Hindi and English versions) pUbliS'hed in Notification 
No. G.S.B.288 in My.ore Gazette .dated the 17th August, 1971. 
under sub-section (4) of section 7r of the Mysore Irrigation 
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Act, 1965, read with clause (c) (iv) of the Proclamation dated 
the 27th March, 1971, issued by the President in relation to 
the State of Mysore. 

(6) A copy of the Cotton Textiles (Control) Fourth Amendment 
Order, 1971 (Hindi and English ver3ions) published in Notifi· 
cation No. S.O. 3807 in Gazette of India dated the 16th Octo-
ber, 1971, .under ,sub-section (6) of '. section 3 of the Essential 
Commodities Act, 1955. ,_ 

,(7) A copy each ()~ ihe follQwing Notifications (Hindi and English 
Versions) under sub-section (2) of section '18A of the Indus-
tries (Development and Regulat;on) Act, 1951:-

(i) S.O. 3251 published in Gazette of India dated the 30th 
August, 1971 regarding management of Mahalakshmi' Mills 
Company. . Limited, Beawar (Rajasthan). 

(ii) S.O. 3406 published in Gazette of India dated the 13th Sep· 
tember, 1971 regarding management of the Swadeshi Cotton 
and Flour Mills Limited, Indore. 

5~ Message from Hajya Sabha 
Secretary reported a message from Rajya Sabha that at its sitting 

held on the 22nd November, 1971, Rajya Sabha passed the Contempt of 
", " Courts Bill, ,1971._ 

8. lIill Passed: by Rajya Sabha-Laid on the Tabie 
Secretary laid on the Table the Contempt -of Courts Bill, 197], a& 

passed b~Rajya Sabha .. 

7. Report and Minutes of Committee on Public Undertakings 
Shri M. B. Rana presented the following Report and Minutes of the 

;ommittee on Public Under~akings:-
(1) -First Report of Hindustan Steel Limited. 
(2) Minutes of the' '/Jittings of the Committee on Public Under-

takings' (1970-71 and 1971-72) relating to the First Report of 
the Committee on Hindustan Steel Limited. 

8'. Statement by Minister 
, ' The Minister of Railways laid on the Table a statement regarding 

derailment of Train No. 7 Down Puri~Howrah 'Express between Retang 
and Bhubaneswar Stations' of the South Eastern Railway on the 28th 

',November, 1971. . 

.<Lok 5abh« ad~ouTned at 1.13 P.M. and re-a3sembled at 2.15 P.M.) 

9. Government BiU-Under Consideration 
The Constitution (Twenty-fifth Amendment) Bill; 1971 

The motion for. consideration of· the Bill was moved by Shrt H. R. I 

, ,r Gokhale. 

An amendment for reference of the Bill to Supreme Court for opinion. 
was moved by Shri P. K. Deo. '. 
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An amendment for circulat:on of the Bill for the purpose of eliciting 
opinion thereon was moved by Shri Atal Bihari Vajpayee. 

The followin~ Members took part in the debate:-
(1) Shri Samar Mukherjee 
(2) Shri N. K. P. Salve 
(3) Shri Indrajit Gupta 
(4) Shri H. K. L. Bhagat 
(5) Shri Frank Anthony 
(6) Shri Vikram Mahajan 
(7) Shri Piloo Mody 
(8) Shri Shankerrao Savant 
(9) Shri Nuggehalli Shivappa 

(10) Shri Biswanarayan Shastri 
(11) Shri T. Balakrishniah 
(12) Shri Janaki Ballav Patnaik 

,-

(13) Shri S. Mohan Kumaramanglam 
The discussion was not concluded. 

£t9. Report of Business Advisory Committee 

Shri Raj Bahadur presented the Seventh Report of the Business Ad-
visory Committee. 
6.35 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 1st December 
1971) , 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, December 1, 1971/Agrahayana 10, 1893 (Saka) 

No. 84 
1. Starred Questions 

Starred Questions No. 362, 364-368 and 371-373 were orally answer-
ed. Replies to remainin~ questions were laid on the Table. 

Z. U'llstarred Questions 
Replies to Unstarred Questions No&. 2330-2339, 2341-2392, 2394-

2425, 2427, 2429--24-37, 2439-2447, 2449-2454, 2456--2461, 246)-2475, 
2477-2513- and 2515-2529 were laid on the Table. 

3. Calling Attention 
Shri Bibhuti Mishra called the attention of the Minister of Foreign 

Trade to the reported piling up of stocks of raw jute with the peasants 
of Bihar. 

The Minister of Foreign Trade made a statement in regard thereto. 

4. Papers Laid on the Table 
The fol1owin~ papers were laid on the Table:-

(1) A copy of the Indian Telegraph (Thirteenth Amendment) 
Rules, 1971 (Hindi and English versions) published in Noti-
fication No. G.S.R. 1405 in Gazette of India dated the 25th 
September, 1971, under IUb"",ection (5) of &ection 7 of the 
Indian Telegraph Act, 1885. 

(2) A copy (Hindi and English version9) of the Mysorc State 
Police Services (Recruitment) (Third Amendment) Rules, 1971 
published in NotIfication No. G.S.R. 234 in Mysore Gazette dated 
the 5th Augul!Jt, 1971 under clause (5) of article 320 of the Con-
stitution read with clause (e) (iv) of the Proclamation dated 
the 27th March, 1971, issued by the President in relation to 
the State of Mysore, together with an explanatory memoran-
dum. 

(3) A copy of the Annual Report (Hindi and English version&,) . of 
the Trade Marks Registry for the year ending the 31st March, 
1971, under section 126 of the Trade and Merchandise Marks 
Act, 1958. 

• [P.T.O • 
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5. Motion Regarding Seventh Report of Business Advisory Committee 
Shri Raj Bahadur moved the following motion:-

"That this House do agree with the Seventh Report of the Busi-
ness Advisory Committee presented to the House on the 30th 
November, 1971." 

The motion wa& adopted. 
6. Matter Under Rule 377 

Shri S. M. Banerjee raised matter regarding reported recommenda-
tion of the Pay Commission for additional interim relief to Central Gov-
ernment Employees. 
7. Government Bill-Passed 

The Constitution (Twenty-fifth Amefldment) Bill, 1971 
Discussion on the motion for consideration of the Bill and the motionl 

amendment thereto moved on the 30th November, 1971, continued. 
The following Members took part in the debate:-

(1) Shri Shyamanandan Mi&hra 
(2) Shri Atal Bihari Vajpayee 
(3) Shri Era Sezhiyan 
(4) Shri Dharnidhar Das 
(5) Shri Siddhartha Shankar Ray 
(6) Shri V. K. Krishna Menon 
(7) Shri Samar Guha 
(8) Shri A. K. M. Ishaque 
(9) Shri Shyam Sunder Mohapatra 

(10) Shri Birender Singh Rao 
(11) Shri Shibban Lal Saksena 
(12) Shri Nageshwararao Medu5i 
(13) Shrimati Indira Gandhi ' 

Shri H. R. Gokhale replied to the debate. 
The motion for reference of the BilI to Supreme Court for its opinion, 

moved by Shri P. K. Deo, was negatived. 
The amendment for circulation of the Bill for the purpose of eliciting 

opinion thereon, moved by Shri Atal Bihari Vajpayee, was negatived. 
On the motion for consideration of the Bill, the House divided, Ayes 

363; Noes 29. The motion was adopted by a majority of the total mem-
bership of the House and by a majority of not less than two-thirds of the 
Members pref;ent and voting. 

Clause-by-clause consideration was then taken up. 
On amendment No. 57 to Clause 2 moved by Shri H. R. Gokhale, the 

Hcuse divided, Ayes 316; Noes 35. The amendment was accordingly 
adopted. 
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.. 

On the motion for adoption of Clause 2, as amended, the House divid. 
ed, Ayes 326; Noes 27. 

, Clause 2. as amended, was adopted by a majority of the total member-
ship of the House and by a majority of not less than two-thirds of thtt 
Members present and voting. 

On amendment No. 5 to Clause 3 moved by Shri Frank Anthony, the 
House divided, Ayes 29; Noes 342. The amendment was accordingly 
negatived, 

On amendment No. 28 to Clause 3 moved by Shri Shyamnandan 
Mishra, the House divided, Ayes 36; Noes 324. The amendment was 
accordngly negatived. 

On the motion for adoption of Clause 3, the House divided, Ayes 337; 
Noes 22. 

Clause 3 waE. adopted by a majority of the total membership of" the 
House and by a majority of not less than two-thirds of the Members 
present and voting. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that -the Bill, as amended, be passed was moved 'by Sh""";l 

H. R. Gokhale. ':.J 
"TIle following members took part in the debate:-

(1) Shri P. K. Deo 
(2) Shri M. Satyanarayan Rao 
(3) Shri H. R. Gokhale 

i' On the motion that the Bill, as amended, be passed, the House divid-
, ;ed, Ayes 353; Noes 20. 

The motion was adopted by a majority of the tota1 memberrJtip. ot 
the House and by a majority of not less than two-thirds of the Members 

_ ,\ jlre~e~t and voting. The ~mJ as amended, was passed by the required 
, maJority. 

7.57 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 2nd December, 1971) 

" . . 
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LOKSAB.HA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, December 2, 1971/Agrahayana 11, 1893· (~a) 

No; 8& 
1. Starred QUestiODI 
. Starred Questions Nos. 391, 395-403 .and 413 were orally atl$wered. 

• ·Replies to remaining questions were laid on the Table. 

Z. l1'DstarrH Qu.stio~ 
Replies to Unstarred Questions Nos. 2530-2558, 2560-2562, 256.4-2577, 

2579-2628, 2630-2654 a·nd 2656 were laid on the Table. 

3. CalUa. AU_tion 
Shri K. Lakkappa called the "ttention of the Minister of Home Affair..; v' 

to the reported· recent lathi charge on workers in Mysore Cements Ltd., 
Mysore resulting in severe injuries to several workers. 

The Minister of State for Home Affairs made a statement in legard 
thereto. 

~i", Paper. Laid on the Table 
The following papers were lai~ on the TabIe:-

(1) A copy of the Certified Accounts (Hindi and English versions) 
of the Coal Boud for the year 1969-70, urider sub-section (2) 
of section 12 of the Coal Mines (Conservat:on, Safety and 
Development) Act, 1952. . 

(2) A copy each of the following papers (Hindi and English ver-
. sions) under sub-section (1) of section 619A of the COffi?anies 

Act, 1956:-
(i) Review by the Government on the working of the Hindustan 

Zinc Limited, Udaipur for the years 196Q-70and 1970-71. 
Cii) Annual Report of the Hindustan Zinc Limited, Udaipur. for 

the year 1969-70 along with the Audited Accounts and the 
comments of the Comptroller and . Auditor General thereon. 

(iii) Annual Report of the Hindustan Zinc. Limited, Udaipur, for 
the year 1970-71 along with the Audited Accounts· and the 
comments of the Comptroller a!l~ Auditor General thereon. 

(3) A statement (Hindi and English versions) shOwing reasons Cor 
delay in laying the Annual Report of the Hindustan Zinc 
Limited for the year 1969-70. 
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(4) A copy of the Contract Labour (Regulation and Abolition) 
Central (Amendment) Rules, 1971 (Hindi and English ve~, 
sions) published in Notification No. G.S.R. 1643 in Gazette L 
India dated the 30th October, 1971, under sub-section (3) of 
section 35 of the Contract Labour (Regulation and Abolition) 
Act, 1970. 

(5)' A copy of the Labour Welfare Fund (Gujarat) (First Amend-
ment) Rules, 1971 published in Notification No. KHISHI3521-
BLW 1169-T in Gujarat Government Gazette dated the 15th 
October, 1971, under sub-section (3) of section 19 of the Bom-
bay Labour Welfare Fund Act, 1953, read with clause (c) (iv) 
of the Proclamation ,dated the 13th May, 1971, issued by the 
President in relation to the State of Gujarat. 

5, Report of the Committee 08 the WeUare of Scheduled Castes and 
Scheduled Tribes 

Sardar Buta Singh laid on the Table the Report of Study Tour of 
Study Group II of the Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes to Gujrat in September, 1971 . 

6. Government Bills-Passed ./' 

(i) The Constitution (Twenty-si.rlh Am.endment) Bill, 1971 
The motion for consideration of the Bill was .moved by Shrimati.· 

Indira Gandhi. . 

A motion for reference of the Bill to Supreme Court for opinion was 
moved by Shri P. K. Deo. 

The following Members took part in the debate:-
(1) Shri Manoranjan Hazra 
(2) Shri Bhagwat Jha Azad 
(3) Shri Frank Anthony 
(4) Shri Ja·gannathrao Joshi 

(Lok Sabha adjourned at 1.06 P.M. and re-assembIed at 2.05 P.M.) 

(5) Shri Sarjoo Pandey 
(6) Shri P. Venkatasubbaiah 

._...(7) Shri C. T. Dhandapani 
(8) Shri Ramsahai Pan4ey 
(9) Shri Shyamnandan Mishra 

(10) Shri Nawal Kishore Sharma 
(11) Shri Sat Pal Kapur 
(12) Shri Piloo Mody 
{13) Shri Banamali Patnaik 

.....(n) Dr. Karan SinJlh 
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(15) Shri Fatehsinghrao Gaekwad 
(16) Shri K. Ramakrishna Reddy 
(17) Shri Madhu Dandavate 

'. 'Shri H. R. Go,khale replied to the debate. 

T;he motion for reference of the Bill to Supreme Court for its opinion, 
moved by Shri P. K. Deo, was negatived. 

On the motion for consideration of the Bill, the House divided, Ayes 
373; Noes 7. The motion was adopted by a majority of the total mem-
bership of the House and by a majority of not less than two-thirds of 
the Members present and voting. 

Clause-by-clause consideration was then taken up. 
On the motion for adoption of Clause 2, the House divided, Ayes 374; 

Noes 7. 
Clause 2 was adopted by a majority of the total membership of the 

House and by a majority of not less than two-thirds of the Members 
present and voting. 

On the motion for adoption of Clause 3, the House divided, Ayes 
376; Noes' 6. 

Clause 3 was adopted by a majority of the total membership of the 
House and by a majority of not less th~n two-thirds of the Members 
present and voting. 

On the motion for adoption of Clause 4, the House divided, Ayes 373; 
Noes 7. 

Claose 4 was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirdi' of the Members 
present and voting. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri H. R. Gokhale. 
The following members took part in the debate:-

(1) Shri Surendra Mohanty 
(2) Shri Shibban Lal Saksena 
(3) Shri D. Deb 
(4) Shri S. A. Shamim 
(5) Shri S. M. Banerjee 
(6) Shri H. R. Gokhale 

On the motion that the Bill be passed, the House divided, Ayes 381' 
Noes 6. ' 

The motion was adopted by a majority of the total membership of 
the House and by a majority of not les'S than two-thirds of the Members 
present and voting. The Bill was passed by the required majority. 

[P.T.O. 
350 



/' 

'(ii) The Arms (Amendment) Bin, lln1, as pcLS.,d 'bv ~;~a SGbha 
The motion for consideration of tht! Bill, 8$ ~ by aaiY~ Sabba, 

was moved by Shri Ram Niwas Mirdha. ' ...,. 
The following Members took part in the debate:-

(1~ Shri Jyotirmoy Bosu 
(2) Shri C. Chittibabu 
(~)Shri Bllogendra Jha 
(4) Shri Phool C~and Verma 

Shri Ram Niwas Mirdha replied. to ~he deQate. 
The motion for consideration was adopted and clau,se~by-claUie consi-

dera~ion of the Bill wa&' takeri u.,. . .. . . ... .. 
Clause 2 was adopted 
Clause 1, the Enacting Formula and the Long Tille were also a~..pted. 
The motion that the Bill be passed was moved by Shri Ram Ntwas 

Mirdha. . 
The following Members took part in the debate:-

(1) Shri Bamavatar Shastri 
(2) Swami Ramanand Shastri 
(3) Sbri Ram Niwas Mirdha 

The motion was adopted and the Bill was passed. 
7. Go~nt ,ill-Under Cons.deration V 

The Air CO'l'pOrotion (Amendment), 1971 IU passed by Ra;ya Sabha 
The motion for consideration Qf the Bill, as passed by Rajya Sabha, 

.was moved. by Dr. Karan Singh. 
The discussion was not concluded. 

5.57 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 3rd December, 1971) 
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LOK SABHA 

BULLETIN-PART I 
l Brief Record of Proceedings] 

Friday, December 3, 1971lAgrahayana 12, 1893 (Saka) 

No. 86 
j. Starred QuestioDS 

Starred Questions Nos. 421, 422, 424-427, 430 and 432-434 were 
orally answered. Replies to remaining questions were laid on the Table. 
2. Uastarred Questions 

Replies to Unstarred Questions Nos. 2658-2696, 2700-2736, 2738-
2753, 2755-2788. 2790-2802 and 2804-2856 were laid on the Table. 
3. CalliDg Attention 

Shri Piloo Mody called the attention of the Minister of External Affairs 
to the reported decision of the United States Government to suspend with 
immediate effect all arms supplies to India and also to cancel commitments 
already made. 

The Minister of External Affairs made a statement in regard thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Tabk:-
(1) A copy each of the following Notifications (Hindi and English 

versions) under sub--section (4) of section 26 of the Bengal 
Finance (Sales Tax) Act, ] 941, as in force in the Union Terri· 
tory of Delhi:-

(i) The Delhi Sales Tax (Fifth Amendment) Rules, 1971 published 
in Notification No. F. 4(130)168-Fin (G) in Delhi Gazette 
dated the 15t September, 1971 together with corrigendum 
thereto published in Notification No. F. 4(l30)168-Fin (G) 
in Delhi Gazette dated the lst September, 1971. 

(ii) The Delhi Sales Tax (Fifth Amendment) Rules, 1971 published 
in Notification No. 4(25)!70-Fin. (G) in Delhi Gazette dated 
the 1 st September, 1971. 

(iii) Notification No. F. 4(40)171-Fin (Genl) published in Delhi 
Gazette dated the lst September, 1971 containing corrigen-
dum to Notification No. F. 4(41)171-Fin (Gent) dated tile 
26th July, 1971. 

352 
[P.T.O. 



(2) A copy of the Post Office Savings Bank (Second Amendment) 
Rules, 1971 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 1260 in Gazette of India dated the 4th Sep-
tember, 1971, under sub-section (3) of section 15 of the Gov-
ernment Savings Bank Act, 1873. 

(3) A copy each of the following Notificalions (Hindi and English 
versions) under section 159 of the Customs Act, 1962 and 
section 38 of the Central Excises and Salt Act, 1944:-

(i) Customs and Central Excise Duties Export Drawback (General) 
Sixty-eighth Amendment Rules, 1971, published in Notifica-
tion No. G.S.R. 1376 in Gazette of India dated the 18th 
September, 1971. 

(ii) The Customs and Central Excise Duties Export Drawback 
(General) Sixty-ninth Amendment Rules, 1971, published in 
Notification No. G.S.R. 1377 in Gazette of India dated the 
18th September. 1971. . 

(iii) The Customs and Central Excise Duties Export Drawback 
(General) Seventieth Amendment Rules, 1971, published in 
Notification No. G.S.R. 1410, in Gazette of India dated the 
25th September, 1971. 

(iv) The Customs and Central Excise Duties Export Drawback 
(General) Seventy-first Amendment Rules, 1971, published 
in Notification No. G.S.R. 1411 in Gazette of India dated 
the 25th September, 1971. 

(v) The Customs and Central Excise Duties Export Drawback 
(General) Seventy-second Amendment Rules, 1971, published 
in Notification No. G .S.R. 1412 in Gazette of India dated 
the 25th September, 1971. 

(vi) The Customs and Central Excise Duties Export Drawback 
(General) Seventy-third Amendment Rules, 1971, published 
in Notification No. G .S.R. 1413 in Gazette of India dated 
the 25th September, 1971. 

(vii) The Customs and Central Excise Duties Export Drawback 
(Genera\) Seventy-fourth Amendment Rules, 1971, published 
in Notification No. G .S.R. 1414 in Gazette of India dated' 
the 25th September, 1971. 

(viii) The Customs and Central Excise Duties Export Drawback 
(General) Seventy-fifth Amendment Rules, 1971, published 
in Notification No. G.S.R. 1415 in Gazette of India dated 
the 25th September, 1971. 

(ix) The Customs and Central Excise Duties Export Drawback 
(General) Seventy-sixth Amendmem Rules, 1971, published 
in Notification No. G .S.R. 1416 in .Gal.ette of India dated 
the 25th September, 1971. 

(x) The Customs and Central Excise Duties Export Drawback 
(General) Seventy-eighth Amendment Rules, 1971, published 
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in Notification No. G.S.R. 1445 in Gazette of India dated 
the 2nd October, 1971. 

(xi) The Customs and Central Excise Duties Export Drawback 
(General) Seventy-seventh Amendment Rules, 1971 pub-
lished in Notification No. G.S.R, 1446 in Gazette of India 
dated the 2nd October, 1971. 

(xii) The Customs and Central Excise Duties Export Drawback 
(General) Seventy-ninth Amendment Rules, 1971, published 
in Notification No. G.S.R. 15] 6 in Gazette of India dated 
the 9th October, 197 I . 

(xiii) The Customs and Central Excise Duties Export Drawback 
(General) Eightieth Amendment Rules, 1971, published in 
Notification No. G.S.R. 1517 in Gazette of India dated 
the 9th October, 1971. 

(xiv) The Customs and Central Excise Duties Export Drawback 
(General) Eighty-first Amendment Rules, 1971, published 
in Notification No. G.S.R. 1518 in Gazette of India dated 
the 9th October, 1971. 

(xv) The Customs and Central Excise Duties Export Drawback 
(General) Eighty-second Amendment Rules, 1971, published 
in Notification No. G .S.R. 1519 in Gazette of India dated 
the 9th October, 1971. 

(xvi) The Customs and Central Excise Duties Export Drawback 
(General) Eighty-third Amendment Rules, 1971, published 
Notification No. G.S.R. 1520 in Ga1.ette of India dated 
the 9th October, 1971. 

(xvii) The Customs and Central Excise Duties Export Drawback 
(General) Eighty-fourth Amendment Rules. ] 97], published 
in Notification No. G .S.R. ] 521 in Gazette of India dated 
the 9th October, 1971. 

(xviii) The Customs and Central Excise Duties Export Drawback 
(General) Eighty-fifth Amendment Rules, 1971, published 
in Notification No. G.S.R. 1522 in Gazette of India dated 
the 9th Octoher. t 97 t . 

(4) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 9 of the Mysore 
Stamp Act. 1957 read with clause (c) (iv) of the Proclamation 
dated the 27th March. t 971. issued by the President in relation 
to the State of Mysore:-

/ (i) S.O. 578 published in Mysore Gazette dated the 8th April, 
1971. 

(ii) S.O. 656 published in Mysore Gazette dated the 22nd April. 
1971. 

(iii) S.O. 1295 published in Mysore Gazette dated the 22nd July. 
1971. 
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(iv) S.O. 1328 published in Mysore Gazette dated the 29th July, 
1971. 

(5) A copy of the Report (Hindi and English versions) on the 
working of the Commission of Railway Safety for the year 
1970-71. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:- . 

(i) G.S.R. 1172 published in Gazette of India dated the 18th 
August, 1971, together with an explanatory memorandum. 

(ii) G.S.R. 1383 published in Gazette of India dated the 19th 
September, 1971, together with an explanatory memoran-
dum. 

(iii) G.S.R. 1542A published in Gazette of India dated the 15th 
October, 1971. 

(iv) G.S.R. 1596 published in Gazette of India dated the 21st 
October, 1971. together with an explanatory memorandum. 

(v) G.S.R. 1649 published in Gazette of India dated the 30th 
October, 1971, together with an explanatory memorandum. 

(vi) G.S.R. 1674 published in Gazette of India dated the 6th 
November, 1971, together with an e~ry memoran-
dum. 

(vii) G .S.R. 1726 published in Gazette of India dated the 13th 
November, 1971, together with an explanatory memoran-
dum. 

(viii) G.S.R. 1729 published in Gazette of India dated the 12th 
November, 1971 together with an explapatory memorandum. 

(7) A copy of the Inland Air Travel Tax Rules, 1971 (Hindi and 
English versions) published in Notification No. G.S.R. 1760 in 
Gazette of India dated the] 5th November, 1971, under sub-
section (3) of section 8 of the Tnland Air Travel Tax Ordinance 
1971. 

5. Messages from Rajya Sabha 

Secretary reporte~ the following messages from Rajya Sabha:-

(i) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Railway Passenger Fares Bill, 1971, 
passed by Lok Sabha on the 25th November. 1971. 

(ii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Tax on Postal Articles Bill, 1971. pass-
ed by Lok Sabha on the 25th November, 19.11. 

em) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Inland Air Travel Tax Bill, 1971. pass-
ed by Lok Sabha on the 25th November, 1971. 
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6. Report and Minutes of Committee on Public lJIIdertaldags 
Shri M. B. Rana presented the following Report and Minutes of the 

Committee on Public Undertakings:-
(1) Second Report on Bharat Earth Movers Limited. 
(2) Minutes of the sittings of the Committee on Public Undertakings 

(1970-71 and 1971-72) relating to the Second Report of the 
Committee on Bharat Earth Movers Limited. 

7. Statement Re: Supplementary Demands for Grants (Railways) for 1971·71 
Shri K. Hanumanthaiya presented a statement showing Supplementary 

Demands for Grants in respect of the Budget (Railways) for 1971-72. 

8. Stat~ Minister 
~ Minister of Industrial Development laid on the Table a statement 

on the condition of the plant and machinery for production of cars in the 
Hindustan Motors' factory at Uttarpara and the book value thereof. 

9. Siatement Re: Goverament Business 
The Minister of Parliamentary Affairs made a statement regarding Gov-

ernment Business for the week commencing the 6th December, 1971. 

10. Govemment Bill-Passed 
The Air Corporations (Amendment) Bill, 1971, as passed by Rajya Sabha 
Discussion on the motion for consideration of the Bill moved on the 2nd 

December, 1971 continued. 
The following Members took part in the debate:-

(1) Shri Ranen Sen 
(2) Shri V. Mayavan 
(3) Shri P. Vcnkatasubbaiah 
(4) Shri N. Sreekanthan NaIr 
(5) Shri R. V. Swaminathan 
(6) Shri B. S. Chowhan 
(7) Shri Muhammad Ismail 
(8) ShriShibban Lal Saksena 

Dr. Karan Singh replied to the debate. 
The motion for consideration was adopted and c1ause-by-clause consi-

deration of the Bill was taken up~ 
Clauses 2 to J 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Dr. Karan Singh. 
The motion was adopted and the Bill 9r.is passed. 

P.T.O. 
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11. Govemment BiU--Under Consideration 
The Jayanti Shipping Company (Acquisition of Shares) Bill, 1971 
The motion for consideration of the Bill was moved by Shri Raj 

Bahadur. 
The following Members took part in the debate:-

() Shri Biren Dutta 
(2) Shri C. Chittibabu 

The discussion was not concluded. 

U. Private Members' Bills--Mo;1ons for Introduction Negatived 
( 1) The Constitution (Amendment) Bill. 1971 (A mendment of article 

51) by Shri C. K. Chandrappan 
The motion for leave to introduce the Bill moved by Shri C. K. 

Chandrappan was opposed. The motion for introduction of the Bill was 
negatived. 

(2) The Rajasthan Development Board Bm, 197 J by Rajmata Krishna 
Kumari Jodhpur -

The motion for leave to introduce the Bill moved by Rajmata Krishna 
Kumari Jodhpur was opposed. The motion for introduction of the Bill was 
negatived .. 

13. Private Members' BiIIs--lntroduced 
( 1) The Constitution (Amendment) Bill 1971 (Substitution 01 article 

368) by Shri C. Chittibabu. 
(2) The Crop Insurance Corporation Bill, 197 t by Shri C. Chittibabu. 
(3) The Judges (Prohibition of hearing in certain cases) Bill, 1971 by 

Shri Shibban Lal Saksena. 

14. Private Member's Bill-Negatived 
The Constitution (Amendment) Bill, 197) (Substitution of article 370) 

by Shri Ata) Bihari Vajpayee. 

Discussion on the motion for consideration of the BiU moved by Shri 
Atal Bihari Vajpayee and the amendment thereto moved on the 19th 
November, 1971, continued. Shri Niti Raj Singh Chaudhury concluded 
his speech. 

The amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon moved by Shri M. C. Daga was withdrawn by leave of the 
House. 

On the motion for consideration of the Bill. the House divided, Ayes 6; 
Noes 49. 

The motion was declared as not carried in accordance with Rule 157 of 
the Rules of Procedure and in accordance with the Constitution. 
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15. Private Member's Bill-Under Consideration 
The Freedom Fighters (Appreciation of Services) Bill. 1971 by Shri 

Shibban Lal Saksena. 

The motion for consideration of the Bill was moved by Shri Shibban 
Lal Saksena. 

An amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon by the I st March. ] 972 was moved by Shri M. C. Daga. 

The folJowing Member~ took part in th{' dcbate:-
(I) Shri E. R. Krishnan 

(2) Pandit D. N. Tiwary 
(3) Shri Indrajit Gupta 
(4) Shri Bibhuti Mishra 

(5) Shri Biren Dutta 
(6) Shri Pampan Gowda 
(7) Shri S. A. Kader 
(8) Shri R. V. Bade 

(9) Shrimati Sahodrabai Rai 
(10) Shri S. C. Samanta 
(11) Shri R. V. Swaminathan 
(12) Shri Iharkhande Rai (Speech unfinished). 

The discussion was not concluded. 

5.05 P.M. 
(Lok Sabha adjourned till II A.M. on Monday. the 6th December, 

1971) 

j ••• 
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G.OK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedmgs] 

Saturday, December 4, 1971/Agrahayana 13, 1893 (Salta.) 
No. 87 

1. Statement by Prime Minister 
The Prime Minister made a statement regarding the present situation. 1 

She also laid on the Table a copy of Notification No. G.S~R. 1789 dated the 
3rd December, 1971, under sub-clause (b) of clause (2) of article 352 of 
the Constitution, publishing the proclamation of Emergency issued by 
the President on the 3rd December, 1971 under clause (1) of the said 
article. ~J 

2. Government Resolution-Adopted 
Shrimati Indira Gandhi moved the following Resolution:-

"That the Hou&e approves the Proclamation of Emergency ili8Ued 
under arti-ele 352 of the Constitution by the President on the 
3rd December, 1971" 

The following Members took part in the debate:-
(1) Shl'i A. K. Gopil18l1;/ 
(2) Shri Indrajit Gw.pta 
(3) Shri Era Sezhiyan 
(4) Shri AtaI Bihari VajpayeE 
(5) Shri Shyamnandan Mishr& 
(6) Shri Frank Anthony 
(7) Shri P. K. Deo 
(8) Shri Samar Guha 
(9) Shri Ebrahim Sulaiman Sait 

(10) Shri S. A. Shamim 
(11) Shri Tridib Chaudhuri 
(12) Dr. Karni Singh 
(13) Shri V. K. Krishna Menon 
(14) Shri: M. Satyanarayan Rao 

. (15) Shri Birender Singh Rao 
(16) Dr. G. S. Melkote 
(17) Shri Surendra. Mohanty 
(18) Shri M. Banerjee . 

The Resolution was adopted unanimously. 

. -
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3. Government Bill-Introduced 
The Defence of India Bill, 1971. 

4. Govemment BiDs-Passed 
(i) The Defence of India Bill, 1971. 
The motion for consideration of the Bill was moved by Shrimati Indira 

Gmdhi. 
The following Members took part in the debate:-

(1) Shri A; K. Gopalan 
(2) Shri Indrajit Gupta 
(3) Shri Atal Bihari Vajpayee 
(4) Shri Shyamnandan Mishra 
(5) Dr. Karni Singh 
(6) Shri Ebrahim Sulaiman Sait 
(7) Shri P. K. Deo 

-C8) Shri C. T. Dhandapani 
(9) Shri Madhu Dandavate 

(10) Shri Surendra Mohanty 
Shri Krishna Chandra Pant replied to the debate. 
The motion for consideration was adopted and clause-by-clause con-

sideration of the Bill was taken up. 
ClaUSe!) 2 to 40 were adopted. 
Clause 1, the Enacting Formula, the Preamble and the Long Title were 

also adopted. 
The motion that the Bill be passed was moved by Shri Krishna Chandra 

Pant. . 
The following members took part in the debate:-

(1) Shri A. K. Gopalan 
(2) Shri Piloo Mody 
(3) Shri H. N. Mukerjee 
(4) Shri V. K. Krishna Menon 
(5) Shri Jyotirmoy Bosu 
(6) Shri Krishna Chandra Pant 

The motion was adopted and the Bill was passed. 
(ii) The Ja.ya.nti Shipping Company (Acqu.isition of Share.) Bill, 1971. 
Discussion on the motion for consideration of the Bill moved on the 

3rd December, 1971 continued. 
The following Members took part in the debate:-

(1) Shri Jharkhande Rai 
(2) Shri N. K. P. Salve 

./ Shri Raj Bahadur replied to the debate~ 
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The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was taken up. 

Clauses 2 to 18 and the Schedule were adopted . 
. Clause 1, the Enacting Formula and the Long Title were alao adopted. 
The motion that the Bill be pass'xl was moved by Shri Raj Bahadur. 
The motion was adopted and the Bill was passed. 

5. Stat.1'Y Resolutions-Adopted 

-. 

(i) Shri F. H. Mohsin moved the following Resolution:-
"That this House approves the continuance in force of the Procla-

mation issued by the Persident on the 13th May. 1971, under 
article 356 of the Constitution, in relation to the State of 
Gujarat, for a further period of six months with effect from 
the 21st December, 1971." 

The following Members took part in the debate:-
(1) Shri Khemchandbhai Chavda 
(2) Shri Phool Chand Verma 
(3) Shri Sarjoo Pandey 
(4) Dr. Jivraj Mehta 
(5) Shri Ramsahai Pandey 

Shri F. H. Mohsin replied to the debate. 
The Resolution was adopted. 
(ii) Shri F. H. Mohsin moved the following Resolution:-

"That this House approves the continuance in force of the Proclama-
tion dated the 15th June, 1971 in respect of Punjab, issued under 
article 356 of the Constitution by the President, for a further 
period of six months with effect {rom the 5th February, 1972." 

The foUowing Members took part in the debate:-
(h Shri Darbara Singh 
(2) Shri Ramavatar Shastri 
(3) Shri Amarnath Vidyalankar 
(4) Shri Muhammad Ismail 
(5) Shri Sat Pal Kapur 

Shri F. H. Mohsin replied to the debate. 
The Resolution was adopted. 

8. Statutory Resolution-Under Consideration 
Shri F. \H'. Mohsin moved the following Resolution:-

"That this House anproves the continuance in force of the Procla-
mation dated the 29th June, 1971 in respect of West Bengal, 
issued under article 356 of the Constitution by the President. for 
a further period of six months with effect from -the 28th 
January. 1972." 



Shri Dinen Bhattacharyya took part in the debate and his speech was 
not concluded. ' 

Tbe discussion on the Resolution was not concluded. 
7. Announcement by Speaker 

The Speaker announced that with effect from Monday, the 6th Decem-
ber, 1'9'71' tm the end of the current session, Lok Sabha would sit from 
10 A.M. to 1 P.M. and there would be no Question Hour or CaIlfng Atten-
tion matters. 
8. Statement by Minister 

Minister of Defence made a statement on the latest position with regard 
to the attacks by PaIdstan on India. 
S;48P.M. 
. (lAlk Sabha adjourned till 10 A.M. on Monday. the 6th December, 

"1971). 
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It) A.II. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

M&nday, December 6, 1971/Agrahayana l!O, 1893 ~) 

No .• 

1. PIipe.1 LaW OR the TaWe 
The following papers were laid on the Table:-

U) A statemellt iuued by the Viee-Cltancellor of the . Banaras 
HiGdu University about the closure of Baftar .. Hindu Uni-
versity 01'1 the 13th september, 1.71. 

(2) A ropy eaeh of the fo&wing Notiflicatiofts (Hfrldi atld English 
version&) under sub-section (&) of section :J. of the Essential 
Conunodities. Act, 1955:-

(i} G.S.B. 1728 publiifted in GazeUe Q£ Iltdia dated the 9th 
November, 1971. 

(,ii} The Roller Mills Wheat Products (Ex-mill) Pric:e Contro] 
(&cOJ.'ld Amendment)- Order, 1911, published ill Notification 
No. G.S.R. 1759 in GaZQtte of tndia Qated the 15th Novem-
ber, 1971. 

(3) (a) A Cf>py each of the following GujaratGovemment Noti-
ffcations under sub-section (4)· of section 323 of the Gujarat 
Panchayats Act, 1961, read with clawe (c) (iv) of the Pro-
ciamatioml dated the 13flh May. 1'971, i9~ DY the PJtesident in 
relation to the State of Gujarat:-

(i) The G.u.jarat Paach.ayats (Distrid EqualisatioJ1 Fuftd) (In-
vestment and Special Grants) (Amendment) Rules, 1971, pub-
lished in Notification No. XPI71 ISH IPRR-50 (1) 171-JH in 
Gujarat Government Gazette dated the 8th July, 1971. 

(ii) The Gujarat Panchayats (.Recovery ()f Taxes. and other Dues) 
(Amend~nt) Rules, 1971, publiShed in Notffleation No. KPI71-
115IPRRI26(3) I71-JH in Gujarat Government Gazette dated 
the 31st July, 1971. 

(iii) The Ahmedabad District Local Board Pension Fund (Amend-
ment) Rules, 1971. published in Notification No. KPl7111391 
PRR-DLB(A)Jl069!70-TH in Guja,rat Government Gazette 
dated the 4th September, 1971. 

(b) Two statements showing reasons for delay in laying the Noti-
fications mentioned at (i) and (il) above. 

(4) A copy eaeh of the following Gujarat Government Notifications 
(Hindi and English versions) under sub-section (3) of section 
133 of the Motor Vehicles Act, 1939, read with clause (c) (iv) 01 
the Proclamation dated' the t3th Mav. 1971, issued by the Presi-
dent in ~lstion to the State of qujarat:-:-
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(i) The Bombay Motor Vehicles (Gujarat Second Amendment) 
Rules, 1971, published in Notification No. GIGI71178IMVR-
1069-79988-E in GujaratGovernment Gazette dated the 1st I 

July, 1971. 
(ii) The Bombay Motor Vehicles (Gajarat Third Amendment) 

Rules, 1971, published in Notification No. GIGI71180IMVR-
1070126596IE in Gujarat Government Gazette dated the 24th 
June, 1971. 

(5) A copy of Notification No. GHIGI711143IMTA-1771156676IE 
(Hindi and English versions) published in Gujarat Government 
Gazette dated the 19th August, 1971, under sub-section (2) of 
section 13 of the Bombay Motor Vehicles Tax Act, 1958, read 
with clause (3) of rule 16A of the Bombay Motor Vehicles Tax, 
Rules, 1959 and clause (c) (iv) of the Proclamation dated the 
13th May, 1971, issued by the President in relation to the State 
of Gujarat. 

(6) (i) A copy each of the following Mysore Government Notifica-
tions (Hindi and English versions) under sub-section (3) of 
section 133 of the Motor Vehicles Act,] 939, read with clause 
(c) (iv) of the Proclamation dated the 27th March, 1971, issued 
by the President in relation to the State of Mysore:-

(a) The Mysore Motor Vehicles (Second Amendment) Rules, 
1971, published in Notification No. G.S.R. 62 in Mysore Gazette 
dated the 25th February, 1971. 

(b) The Mysore Motor Vehicles' (Third Amendment) Rules, 1971, 
Published in Notification No. a.s.R. 115 in Mysore Gazette 
dated the 22nd April, 1971. 

(c) The Motor Vehicles (Fourth Amendment) Rules, 1971, pub- , 
lished in Notification No. G.S.R. 142 in Mysore Gazette dated { ... 
the 20th May, 1971. ,I 

(U) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Notification. 

(7) (i) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (3) of section 133 of the Motor 
Vehicles Act, 1939:-

(a) The Delhi Motor Vehicles (Third Amendment) Rules, 1970, 
published in Notification No. F.4(79)169-70-TPT in Delhi 
Gazette dated the 15th December, 1970. 

(b) Notifica.tion No. F.4(79)169-71-TPT published in Delhi 
Gazette dated the 7th October. 1971 containing corrigenda to 
Notification No. F.4(79)169-70-TPT dated the 15th December, 
1970. 

(c) The Delhi Motor Vehicles (Third Amendment) Rules, 1971, 
published in Notification No. F.3-(15)I71-TPT in Delhi Gazette 

~ _"'" dated the 20th ~t, 1971. ' r (ii) A statement (Hindi and EnJllish versions) showin't reasons for 
delay in laying the Notifications'menttf>ned at (a) and (b) of 
item (i) above. 

(8) A copy each of the followinJl My-!lore Government Notifica.tions 
(Hindi and English versions) under sub-section (2) of section, 
16 of the Mysore Motor Vehicles Taxation Act, 1957 read with 
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clause (c) (iv) of the Proclamation dated the 27th March, 1971, 
issued by the President in relation to the State of Mysore:-

(i) S.O. 1355 published in Mysore Gazette dated the 29th July, 
1971. 

(ii) S.O. 1668 published in Mysore Gazette dated the 30th Sep-
tember, 1971. 

(iii) S.O. 1670 published in Mysore Gazette dated the 30th Sep-
tember, 1971. 

(iv) S.O. 1671 published in Mysore Gazette dated -'the 30th Sep-
tember, 1971. 

(v) S.O. 1673 published in Mysore Gazette dated the 30th Sep-
tember, 1971. 

(vi) S.O. 1687 published in Mysore Gazette dated the 30th Sep-
tember, 1971. 

• (9) A copy of the Defence of India Rules, 1971 published in Noti-
fication No. G.S.R. 1842 in Gazette of India dated the 5th Decem-
ber, 1971 under section 35 of the Defence of India Act, 1971. 

2. Messages from Rajya Sabha 
Secretary reported the following me&'Sages from Rajya Sabha:-

(i) That at its sitting held on the 2nd December, 1971, Rajya Sabha 
agreed without any amendment to the Small Coins (Offences) 
Bill, 1971, passed by Lok Sabha on the 24th November, 1971. 

(ii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Stamp and Excise Duties (Amendment) 
Bill, 1971, passed by Lok Sabha on the 26th November, 1971. 

(iii) That a't its sitting held on the 4th December, 1971, Rajya 
Sabha agreed without any amendment to the Defence of India 

". Bill, 1971, passed by Lok Sabha on the 4th December, 1971. 
3. Report of the Committee on the Welfare of Scheduled Castes and 

Scheduled Tribes 
Shri Bhaljibhai Ravjibhai Parmar presented the First Rei>ort (Hindi 

and Engli~h versions) of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes regarding action taken by Government on 
the recommendations contained in their Ninth Rej)ort (Fourth Lok Sabha) 
on the Ministry of Tourism and Civil Aviation-Reservations for Sche-
duled Castes and Scheduled Tribes in Air India. 
4. Statement Re: Supplementary Demands for Grants (General) for 

1971-7% 
Shri K. R. Ganesh presented a statement showin~ Supplementary De-

mands for Grants in respect of the Budget (General) for 1971-72. 
5. Statement Re: Supplementary Demands for Grants (Punjab) for 

1971-72 
Shrr"K. R. Ganesh ";:>resented a statement showing Supplementary 

Demands for Grants in respect of the State of Punjab for 1971-72. 
6. Government Bill-Introduced 

The Asian Refractories Limited (Acquisition of Undertaking) Bill, 
1971. "';-., 

*Laid at 10.55 A.M. 
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1. Statelllellt ll'epptling OrdiR8llee-LaId em the Table 
A copy of the explanatory sta~ment (Hindi and English versions) 

~iving reasons for immediate legislation by the Asian Refractories' Limit-
ed (Acquisition of Undertaking) Ordinance, 1971, was laid on the Table 
1:lIDGIer rule 71 (I) of the Rules of Procedure and Conduct of Business in 
Lok Sabha. 
8. Go'VeI'BJ1leat Bill-introdaced 

The Coking Coal Mines (Emergencv Provisions) Bill, 1971.. 
9. Statement Regatding Ordinance-Laid on the Table 

A copy of the explanatory sta,tement (Hindi and English versions) 
giving reasons for immediate legislation by the Coking Coal Mines 
(Emergency Provisions) Ordinance, 1971, was laid on the Table under 
rule 71 (1) of the Rures of Procedure and Conduct of BlWness in Lok 
Snbha. 
16. Statutery Resolution-Uner Censideratiea V""' 

Discussion on the following Resolution mo\'ed by Shri F. H. Mohsin 
on the 4th December, 1971, continued:-

"That this House approves th.;! continuance in force of the Pro-
clamation da,ted the 29th June, 1971 in respect of West Bengal, 
issued under article 356 of the Constitution by the President, 
for a further period of six months with effect from the 26th 
January, 1972." 

Shd Dinen Bhattacharyya took part in the debate. 
The dtscu&sion on the Resolution was not conclu.ded. 

Ill. Siatement by Prime Minister .,/" 
i The Prime Minister made a statement regarding grant of recognition 
!by the Government of India to the GANA PRAJA TANTRI BANGLAA 
DESH. She abo laid on the Table a copy each of the following communi-
cations received from the Government of BangIa Desh:-

(1) Letter dated the 24th April, 1971 (along with ellClosures) from 
Syed Nazrul Islam, Acting President of the People's Republic 
of BangIa Desh and Shri Khandakar Moshtaque Ahmed. Foreign 
Minister of the People's Republic of BangIa Desh to the Presi-
den·t of India. 

(2) Letter dated the 15th October. 1971 from Syed Nazrul Islam, 
Acting President of thoc People's Republic of Bangia Desh and 
Shri Tajuddin Ahmad. Prime Minister of the People's Repu.blic 
of Bangladesh to the Prime Minister of India. 

(3) Letter dated the 23rd November, 1971 from Syed Nazrul Islam, 
Acting President of the People's Republic of BangIa Desh and 
Shri Tajuddin Ahmad, Prime Minister of the People's Republic 
of BangIa Desh to the Prime Minister of India. 

(4) Letter dated the 4th December, 1971 from Syed Nazrul Islam. 

10.56 A.M. 

Acting President of the People's Republic of BangIa Desh and 
Shri Tajuddin Ahmad, Prime Minister of the People'& Republic 
of BangIa Desh to the Prime Minister of India. 

(Lok Sabha adjourned till 10 A.M. on Tuesday. the 7th Deeember, 1971) 

S. L. SHAKDHER, 
Secretary. 
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LOK SABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, December 7, 1971/Agrahayana 16, 1893 (Saka) 

No. 89 

10. A.M. 
1. Paper Laid on the Table 

A copy of the Audited Accounts (Hindi version) of the Central Silk 
Board for the year 1968-69, was laid on the Table under sub-section (4) 
of section 12 of the Central Silk Board Act, 1948. 

2. Report of Railway Convention Committee 
Shri R. K. Sinha presented the Interim Report of the Railway Con-

vention Committee, 1971. ' 

~ Statutory Resolution-Adopted 
Di&cussion on the following Resolution moved by Shri F. H. Mobain 

on the 4th December, 1971, continued. 
"That this House approveS' the continuance in force of the Pro-

clamation dated the 29th June, 1971 in respect of West Ben-
gal, issued under article 356 of the Constitution by the Presi-
dent, for a further period of six months with effect from the 
26th January, 1972." 

The' following Members took part in the debate:-
(1) Shri Subodh Hansda 
(2) Shri Ranen Sen 
(3) Shri Priya Ranjan Das Munsi 
(4) Shri Sakti Kumar Sarkar 
(6) 8hr! C. T. Dhandapani 
(6) Shri Dinesh Chander Goswami 
(7) Shri J agannatbmo Joshi 

Shri F. H. Mohsin replied to the debate. 

The Resolution was adopted. 
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4. Supplementary Demand8 for Grant8 (Railways)-1971-72 Vi 

Discussion on the Supplementary Demands for Grants Nos. 14 and 15 ~ 
in respect of the Budget (Railways) for 1971-72 commenced. .r 

.~, t 
'\ " 

The discussion was not concluded. 

5. Statement by Minister 
The Minister of Defence made a statement QP the latest position with .. 

regard to the Pakistani aggression on India. 

I.ZO P.M. 
(Lok Sabhs: adjourned till 10 A.M. on Wednesday, the 8th December, 

1971) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, December 8, 1971/Agrahayana 17, 1893 (Saka) 

No. 90 

10 A.M. 
1. Papers Laid on the Table 

\ 

The following papers were laid on the Table:-

, ... ~" 

(1) A copy of the Border Security Force (Second Amendment) 
Rules, 1971 (Hindi and English versions) published in Noti-
fication No. S.O. 5087 in Gazette of India dated the 6th Novem-
ber, 1971, under sub-section (3) of section 141 of the Border 
Security Force Act, 1968. 

(2) A copy of Notification No. G.S.R. 1774 (Hindi and English 
versions) published in Gazette of India dated the 27th 
November, 1971 containing corrigendum to Notification 
No. G.S.R. 317 dated the 6th March. 1971. under sUb-section 
(2) of section 3 of the All India Services Act, 1951. 

(3) A copy of the Mysore General Service (Registrations and 
Stamps Branrh) (Recruitment) (Amendment) Rules. 1971 
published in Notification No. G.S:R. 275 in Mysore Gazette 
dated the 2nd Sept-ember, 19'11 ffnoer clause (5) of article 320 

. of the constitution reAd w;th Clause (c) (iv) of the Proclama-
tion dated the 27th March. 1971. i!'lsued bv the President in 
relation to the State of Mvsore. tOJO!ether with an explanatory 

'. memorandum (Hindi and English versions). 
(4) (i) A copy of Mysore Notificqtion No. S.O. 1717 published in 

Mysore Gazette dated the 14th October. 1971, under sub-
section (3) of section 39 of t~ MY!lore Fire Force Act, 1964. 
read with clause (c) (iv) of the Proclamation dated the 27th 
March. 1971, issued bv the President in relation to the Stat£' 
of Mysore. , . 

·I{ii) A statement explaininfl the reasons for not laying the Hindi r· version of the above Notification simultaneously. 
(5) (a) A copy each of the fol1owinl! Gujarqt Government Noti-

flrations under sub-section (5) of section 9 of the Bombay 
Cinemas (Resrolation) Act. 1953. read with clau&le (c) (iv) of 
the Proclamation dated th,:, 13th Mav. 1971, issued bv the 
President in relation to the State of Gujarat:- . 

[p.T.O. 
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(i) The Bombay Cinema (Gujarat Second Amendment) Rules, 
1971 published in Notification No. GHIGII46IBCRI336913973-A 
in Gujarat Government Gazette dated the 19th August. 
1971. ' 

(ii) The !}ambay Cinema (Gujarat Third Amendment) Rules, 
1971, published in Notification No. GHIGI153IBCRI19661 
1552-A in Gujarat Government Gazette dated the 9th Sep-
tember, 1971. -

(b) A statement (Hindi and English versions) explaining the 
reasons for not laying the Hindi version of the above Notifica-
tions. 

(6) A copy of Notification No. G.S.R. 1843 published in Gazette 
of India dated the 5th December, 1971, under clause (3) of 
article 359 of the Constitution. 

(7) A copy of Punjab Government Notification No. S.O. 50IP.A. 
41241S. 3171 publi&hed in Punjab Government Gazette dated the 
11th November, 1971, issued under sub-section (1) of section 
3 of the Punjab Motor Vehicles Taxation Act, 1924, read with 
clause (c) (iv) of the Proclamation dated the 15th June, 1971 
issued by the President in relation to the State of Punjab. 

-(11) A statement (Hindi and English versio!l6) explaining the rea-
sons for no.t laying the Hindi version of the above Notification. 

Z. Message from Rajya Sabha 
Secretary reported a mes&age from Rajya Sabha that at its sitting 

held on the 4th December, 1971, Rajya Sabba agreed without any 
amendment to the Visva-Bharati (Amendment) Bill, 1971, passed by Lok 
dabha on the 29th November, 1971. 

.>I' 3. Report of Committee on Private Members' Bills and Resolutions 
Shri G. G. Swell presented the Eighth Report of the Committee on 

Private Members' Bills and Resolutions. 
t. Reports of the Committee 011 tile Welfare of Scheduled Castes and 

SeheduW Tribes 
Sardar Buta Singh presented the following Reports of the Committee 

on the Welfare of Scheduled Caste& and Scheduled Tribes:-
., (1) Second Report regarding action taken by Government on the 

recommendations contained in their Tenth Report (Fourth 
Lok Sabha) on the Ministry of Touri-3m and CivU Aviation-
Reservations for Scheduled Castes and Scheduled Tribes in 
Indian Airlines. 

(2) Third Report regardinR action taken by Government on the 
recommendations contained in their Seventeenth Report 
(Fourth, Lok Sabha) on the erstwhile Department of Social 
Welfare and Ministry of Education and Youth Services-
Hostel facilities for Scheduled Castes and Scheduled Tribes 
students'. 

5. Statement by Minister ./ 
The Minister of Industrial Development laid on the Table a statement 

correcting the answer given on the 24th November, 1971 to Starred Ques-
tion No. 216 regarding Lock~out declared by MIs Braithwaite and Co. 
(India) Ltd. 
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G. Govenunent Bi11s-lntroduced 
(1) The Emergency Risks (Goods) In5Urance Bill, 1971. 
(2) The Emergency Risks (Undertakings) Insurance Bill, 1971. 

7. Motion 
Shri Ram Niwas Mirdha moved the following motion:-

"That this House do concur in the recommendation of Rajya Sabha 
do appoint a member of Lok Sabha to the Joint Committee of 
the Houses on the Bill to consolidate and amend the law 
relating to criminal procedure, in the vecancy caused. by the 
resignation of Shri Ghanshyambhai and do resolve that 
8hri Karan Singh Yadav be nominated to the said Joint Com-

I. mittee to fill the vacancy." 
The motion was adopted . .... ~ 

8. Supplementary Demands for Grants (Railways)-1971-72 .". 
Discusaion on the Supplementary Demands for Grants Nos. 14 and 

15 in respect of the Bud~t (Railways) for 1971-72 continued and was 
coneluded. 

Both the Supplementary Demands for Grants aE. shown under column 
3 of the printed List of Supplementary Demands for Grants (Railways) 
for 1971-72, were voted in full. 
9. Government Bill-Under Consideration 

The Manipur (Hill Areas) District Councils Bill, 1971 ...,. 
The motion for consideration of the Bill was moved by Shri Krishna 

Chandra Pant. 
:,... The following Members took part in the debate:-

(1) Shri D. Deb 
(2) Shri Dharnidhar Basumatari 
(3) Shri N. Tombi Singh (Speech unfinished). 

The discussion was not concluded. 
10. Government Bill-Passed _ 

The Emergency Risks (Goods) Insurance Bill, 1971 
The motion for consideration of the Bill was moved by Shrl Y. B. 

Chavan. 
The following Members took p'art in the debate:-

(1) Shri Jyotirmoy' Bosu 
(2) Shri M. R. Gopal Reddy 
(3) Shri S. M. Banerjee 
(4) Shri J. M. Gowder 
(5) Dr. Kailas 
(6) Shri R. V. Bade 
(7) Shri H. M. Patel 
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Shri Y. B. Chavan replied to the debate. 
The motion for consideration was adopted and clause-by-clause consI-

deration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 
Clause 4 was adopted, as amended. 
Clau&'es 5 to 17 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed was moved by Shrj 

'i. B. Chavan. 
The motion was adopted and the Bill, as amended, was passed. 

11. Motion Under Rules 388 ./ 
Shri Y. B. Chavan moved the following motion:-

"That this House do suspend the proviso to Rule 66 of the Rules 
of Procedure and Conduct of Business in Lok Sabha in its 
application to motions for taking hito consideration and PUISI'>" 
ing of the Emergency Risks (Undertakings) Insurance Bill. 
1971." 

The motion was adopted. 
12. Government Bill-Passed 

The Emergency Risks (Undertakings) Insurance Bill, 1971 --
The motion for consideration of the Bill was moved by Shri Y. B. 

Chavan. 
The following Members took part in the debate:-

(1) Shri Jyotirmoy Bor.u 
(2) Shri E. R. Krishnan 
(3) Shri H. M. Patel 

Shri Y. B. Chavan replied to the debate. 
The motion for consideration was adopted and clause-by-clause coni!-

deration of the Bill was taken up. 
Clauses 2 to 18 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Y. B. ChavBD. 
The motion was adopted and the Bill was passed. 

1.25 P.M. 
(Lok Sabha adjourned till 10 A.M. on Thursday, the 9th December, 

1971). 
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10 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, December 9, 1971/Agrahayana 18, 1893 (Saka) 

No. 91 

1. Papers Laid on the Table 
The following papers were laid on the Table:-

.... 

(1) A copy (Hindi version) of the West Bengal Employees' Pay-
ment of Compulsory Gratuity Act, 1971 (President's Act No. 7 
of 1971) published in Gazette of India dated the 28th August, 
1971, under sub-section (3) of section 3 of the West Bengal 
State Legislature (Delegation of Powers) Act, 1971. 

(2) A copy of Notification No. G.S.R. 1381 published in Gazette of 
India dated the 18th September, 1971, under section 35 of the 
Extradition Act, 1962. 

"" 2. Report of the Committee on the Welfare of Scheduled Castes aDd Sche. 
duled Tribes 

t 

Shri S. M. Siddayya presented the Report of the Study Tour of Study 
Group I of the Committee on the Welfare of Scheduled Castes and Sche· 
duled Tribes to Maharashtra, Goa and Mysore in September, 1971. 
3. Report of Committee on Petitions 

Shri Anant Prasad Sharma presented the First Report of the Com· 
mittee on Petitions. 
f. Report aDd Minutes of Committee on Public UndertakiDls 

~ Shri K. Balad.b.andayutham presented the following Report and Minutes 
of the Committee on Public Undertakings:-

(1) Third Report on Bharat Electronics Limited. 
(2) Minutes of sittings of the Committee on Public Undertakings 

(1970-71 and 1971-72) relating to the Third Report of the Com-
mittee on Bharat Electronics Limited. 

5. Government Bills-Introduced 
(1) The North Eastern Areas (Reorganisation) BUl, 1971. 
(2) The Appropriation (Railways) No. 3 Bill, 1971. 

. ~ '.' . 
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6. Govenunent Bills-Passed 
(i) The App1'OPriation (Railways) NO.3 Bill. 1971 

The motion for consideration of the Bill was moved by Shri K.:: 
Hanumanthai&'a. 

The following Members took part in the debate:-
(1) Shri R. P. Yadav 
(2) Shri S. M. Banerjee 
(3) Sbri M. C. Daga 
(4) Shri Dharnidhar Basumatari 
(5) Shri Anant Prasad Shanna 
(6) Shri S. S.Tewari 
(7) Shri S. R. A. S. Appalanaidu 
(8) Shri Rudra Pratap Singh 
(9) Shri Dinen Bhattacharya 

(10) Shri S. N. Singh 
(11) Shl'i Pa:nna Lal Barupal 
(12) Dr. KaHas 
(13) Shri NageshwaT Dwivedi 
(14) Shrimati Sahodrabhai Rai 
(15) Dr. Laxminarayan Pandey 
(16) Shri Nathu Ram Ahirwar 
(17) Shri Ram Chandra Vikal 

Shri K. Hanumanthaiya replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri K. Hanuman-
thaiya. 

The motion was adopted and the Bill was passed. 
(ii) The Manipur (Hill Areas) District CounciLs Bill, 1971 

Discussion on the motion for consideration of the Bill moved on the 
8th December, 1971, continued. 

The foUowin~ Members took part in the debate:-
(1) Shri N. Tombi Singh 
(2) Shri S. M. Banerjee 
(3) Shri Paokai Haokip 
(4) Shrl P. K. Deo 
(5) Shri A. Kevichusa 
(6) Shri Phool Chand Verma 
fr) Shri Bhagirath Bhanwar 
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Shri Krishna Chandra Pant replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 
Clause 4 was adopted, as amended. 
Clauses 5 to 53 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be pas'sed was moved by Shri 

Krishna Chandra Pant. 
The motion was adopted and the Bill, as amended, was passed. 

"'7. Statement by Minister 
The Minister of Petroleum and Chemicals made a statement regarding 

Kerosene Oil. 
8. Government Bill-Under Consideration 
The Asian Refractories Limited (Acquision of Undertaking) Bill, 1971 

The motion for consideration of the Bill was moved by Shri S. Mohan 
Kumaramanglam. 

The following Members took part in the debate:-
(1) Shri Shyama Prasanna Bhattacharyya 
(2) Shri K. M. "Madhukar" 
(3) Sardar Swaran Singh Sokhi (Speech unfinished). 

The discussion was' not concluded. 
9. Statement by Minister 

The Minister of Defence made a statement on the latest position with 
regard to the Pakistani aggression on India. 
1.42 P.M. 

(Lok Sabha adjourned till 10 A.M. on Friday, the 10th December, 1971) 

--------------------
*Made at 12.45 P.M. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, December 10, 1971/Agrahayana 19. 1893 (Saka) 

No. 92 
10 A.M. 
1. Papers Laid on the Table 

TJ.1e,following papers were laid on the Table:-
\.' (J) A copy of Notification No. S.O. 3249 (Hindi and English ver-

sions) published in Gazette of India dated the 30th August, 
1971 making certain amendments to SchedUle V to the Deli-
mitation of Parliamentary and Assembly Constituencies Order, 
1966 in respect of the State of Haryana, under sub-section (2) 
of section 9 of the Representation of the People Act, 1950. 

\ 
'I 

(2) A copy of the Annual Report (Hindi and English versions) of 
the Agricultural Refinance Corporation, Bombay for the year 
ended the 30th June, 1971 along with the Audited Accounts, 
under sub-section (2) of section 32 of the Agricultural Refin-
ance Corporation Act. 1963. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 12 of the Govern-
ment Savings Certificates Act, 1959:-

(i) The Post Office Savings Certificates (Fourth Amendment) 
Rules. 1971 published in Notification No. G.S.R. 1821 in 
Gazette of India dated the 4th December, 1971. .. -

(it) The National Savinrz~ Certificatl>~ (Fourth Issue) (Amend-
ment) Rules. 1971 published in Notification No. G.S.R. 1822 in 
Gazette of India dated the 4th December, 1971. -

(4) A copy of the Air Corporations (Second Amendment) Rules, 
1971 (Hindi and English verl'lions) published in Notification 
No. S.O. -5092 in r.azett~ of India dated the 8th November, 1971, 
under sub-section (3) of sI;'ction 44 of the Air Corporations Act, 
1953. 

(!'i) A copy of Notificat;on No. G.SR 1665 (Hindi and English ver-
sions) published in Ga:rette of India dated the 6th November, 
1971 making certain alterations in Schedule VI to the Com-
panies Act, 1956. under sub-section (3) of section 641 of the 
said Act. 

(6) A COPy of the Central Excise (Sixteenth Amendment) Rules, 
1971 (Hindi and Enrzlish versions) published in Notification 
No. G.S.R 1~57 in Gazptte of India dated the 20th November, 
1971, under section 3R of the Central Excises andSalt Act, 1944. 

(7) A copy each of the following Notifications (Hindi and English 
v~rsions) i5sued under the Central Excise Rules, 1944:-

_ (i) G.S.R. 1675 published in Gazp.tte of India dated the 6th 
November, 1971 to~ther with an explanatory memorandum. 

ffi) G.S.R. 1725 publishE'd in Ga2ette of India dated the 13th 
.' November, 1971 together with an explanatory memorandum. 

376 
[P.T.O. 



(iii) G.S.R. 1758 published in'(';azette of India dated the 20th 
November. 1971 togetber With an explanatory memorandum. 

(8) A COPy (Hindi ~rsion) of Mysore Notification No. S.O. 132~ 
published in Mysore Gazette dated the 29th July, 1971. unde. 
sub-section (2) of section 9 of the Mvsore Stamp Act, 1957. 
'read with clause (c) (iv) of the Proclamation dated thp. 27th 
March, 1971, issued by the President in relation to the State of 
Mysore. 

(9) A COpy (Hindi version) of Gujarat Notification No. (GHN-58) 
SUA-l 071 (7)-TH published in Guiarat Government Gazette 
dated the 10th Au/tUst. 1971. under sub-section (3) of section 
13 of the Gu;arat Education CeSR Act, 1002. read with clause 
(c) (iv) of the Proclamation dated the 13th May, 1971. issued 
by the President in relat'on to the Statf' of Gujarat. 

Z. Minutfls of Railway 'Convention Committf"e-L~jd on the Table 
Minutes of the First. Second. Third and 'Fourth Sittin~q of the Rail-

way Convention Committee. 1971. held on the 6th and 21st September. 
20th October and 30th November, 1971. respectively, were laid on the 
Table. 
S. Messages from Rajya Sabha 

Secretarv reported the following meRSa{!ec; from Rajva Sabha:-
(i) That at its sitting held on thp 8th December, 1971. Ra;v::l. Sabha • 

passed, in accordance with the provisions of article 3gg of the 
ConRtitutlon of India. without ~rw amendment. the Constitu-
tion (Twentv-fifth Amendment) Eill. 1971. passed by Lok Sabha 
on the 1st -December. 1971. 

(ii) That at its sittin'! held on the 9th December. 1971. Ra;va Sabha 
passed, in accordance with the provision~ of article 368 of the 
Constitution of Innia, without flnv amendment. the Constltu- I. 
tion (Twenty-Sixth Ame'l'\dment) Bill, 19'71, passed by Lok ~ 
Sabha on the 2nd December. 1~71. 

(ifi) That At itR ~ittfnJt held on the 9th DpC'emher. 1971. Rajya Sabha 
aP'l"eed without any flmendment to the Em~'f~encv Ril'lks 
(Good~\ Tn~urqnce Em. 1971. paRsed bv Lok Sabba on the 8th 
De~ember, 1971. 

(iv) That Rt it!' !';ittinl? held on thp 9th Dc-cf'mher. 1Q71. ~ajya Sabhq 
lIf!reed without 'anv IImenrlml'nt to thp EmerJtPnl!v Risks 

/ ffinrlf'rtekinlts) Insura'l'\ce Rill. 1971, pa~~ea bv Lok Sabha on _ 
the '8th DecE'tnber. 1971. J\l' «.Report of Joint Committee on Offi('es ofProflt 

Shri Dharnirlhar Ra"mmatari preRented the First Report of the Joint 
Committee on Offices of Profit. 
S. Jl.enori"flf PubH.- A'-count" Committee 

Shri Era Sp7h;van 'Pr~ented th", 'l'w .. "tieth Renort of the Public Ac-
counts Committee TPP'llrdin{!' action takpn h" fio"ernment on the recom-
mendations contllinprl in their 'Hunrlrprl pnrl 'T'hirt,.!"nth ~nort (Fourth 
Lok S9bJ1a) on Aunit Rf"part (Civil). HlRQ rplntin!! to th(' Mini!';trv of 
'rransdort ann Sh;pning And Andit ReportR 0'1'\ the Accounts of Calcutta. 
Bombav and C6C'hjn Port Trusts. 

/" 'Repbl"t of CorM'tttttee of Prlvn~" 
Shri 'R. D. Bhandare preqented the Fir~t Renort of th". Commftt~ rof 

Privileges. 
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'--'7. Report of Committee on Subordinate LeaisJation 
Shri M. C. Daga presented the Second :Report of the Committee on 

Subordinate Legislation. 
S. StatementRe: Government Business 

The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 13th December, 1971. 
9. Statement by Minister . 

The Minister of Tourism and Civil Aviation made a statement regard-~ 
ing crash of an Indian Airlines aircraft, on the 9th December, 1971 ~ear 
Madurai. The Minister also laid on the Table a list of passengers and 
crew on board. 
10. Motion Regarding Report of Select Committee 

Shri Bhagwat Jha Azad moved the following motion:-
"That this House do extend the time for the presentation of the 

Report of the Select Committee on the Bill further to amend 
the Income-tax Act, 1961, the Wealth-tax Act, 1957 and the Gift-
tax Act, 1958 upto the last day of the first week of the Bud~t 
Session (1972)." 

The motion was adopted. 
11. Government Bills-Introduced 

(1) The Payment of Gratuity Bill, 1971. V 
(2) The Industries (Development and Regulation) Amendment 

Bill, 1971. 
1-2. Statemeat Regarding Ordinance-Laid on the Table 

A copy of the explanatory statement (Hindi and English versions) 
giving reasons for immed;ate legisbtion by the Industries (Development 
and Regulation) Amendment Ordinance, 1971 was laid on the Table 
under rule 71 (1) of the Rules of Procedure and Conduct of Business in 
Lok Sabha. 
13. Government Bill-Introduced 

The Delhi Road Transport Laws (Amendment) Bill, 1971. 
14. Statement Regarding Ordinancl'-Laid on the Table 

A copy of the explanatory statement (Hindi and English versions) 
giviag reasons for immediate legislation by the Delhi Road Transport 
Laws (AmendIm!nt) Ordinance, 1971, was laid on the Table under rule 
71 (1) of the Rules of Procedure and Conduct of BUsiness in Lok Sabha. 
15. Government Bill-Passed 
The Asian Refractories Limited (Acqu.i.~ition of Undertaking) Bill, 1971 

Discussion on the motion for consideration of the Bill moved on the 
9th December, 1971, continued. 

The following Members took part in the debgte:-
(1) Sardar Swaran Singh Sokhi 
(2) Shri J. M. Gowder 
(3) Shri Damodar Pandey 
(4) Shri B. S. Chowhan 
(5) Dr. Kailas 

Shri S. Mohan Kumaramanglam replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
fP.T.D. 
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Clauses 2 to 11 were adopted. 
Clause 1, the Enacting Formula, the Preamble and the Long Title were 

also adopted. 
The motion that the Bill be passed was moved by Shri S. Mohan 

Kumaramanglam. 
The motion was adopted and the Bill was passed. 

16. Government Bill-Under Consideration 
The Coking Coal Mines (Emergency Provisions) Bill, 1971 

The motion for consideration of the Bill was moved by Shri S. Mohan 
Kumaramanglam. 

The discussion on the Bill was not concluded. 
17. Motion Re: Eigh~h Report of Committee on Private Members' Bills 

and Resolutions 
Shri Sant Bux Singh moved the following motion:-

"That this House do agree with the Eighth Report of the Committee 
on Private Members' Bills and Resolutions presented to the 
House on the 8th December. 1971." 

The motion was adopted. 
18. Private Member's Resolution-Negatived 

Discussion on the following Resolution moved by Shri Jyotirmoy Bosu 
on the 26th November, 1971, continued:-

"This House takes note with great displeasure and concern the 
galloping and unchecked all-round rise in prices of commo-
dities, especially of things of daily need, and Government's 
utter failure in controlling the same." 

The following Members took part in the debate:-
(1) Shri R. V. Bade 
(2) Shri K. R. Ganesh 

Shri Jyotinnoy Bosu replied to the debate. 
The Resolution was negatived. 

19. Private Member's Resolution-Under Consideration 
Shri Bibhuti Mishra moved the following Resolution:-

"This House urges upon the Governrpent to take effective measures 
immediately to remove unemployment among the educated and 
uneducated people." 

Two amendments were moved by Shri C. K. Chandrappan. 
The followin~ Members took part in the debate:-

(1) Shri Jyotirmoy Bosu 
(2) Dr. V. K. R. Varadaraja Rao 
(3) Shri J. M. Gowder 
(4) Shri M. C. Daga (Speech unfinished). 

The discussion was not concluded. 
1. P.M. 
(Lok Sabba adjourned till 10 A.M. on Monday, the 13th December, 1971) 
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10 A.M. 

WKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, December 13, 1971IAgrahayana 22, 1893 (Saka) 

No. 93 

1. Obituary References 
The Speaker; Shrimati Indira Gandhi; Sarvashri Samar Mukherjee, 

H. N. Mukerjee, Atal Bihari Vajpayee, Dr. Karan Singh, Sarvashri C. 
Chittibabu, Shyamnandan Mishra , S. A. Shamim, Madhu Dandavate, 
Mohammed Shafi Qureshi, Shibban Lal Saksena and B. R. Shukla made 
references to the passing away of Shri G. M. Sadiq, Chief Minister of 
Jammu and Kashmir; and Shri Bhagwandin Misra, who was a Member 
of the Second Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 

2. Papers Laid on the Table 
The following papers were la;d on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) for 
the year 1970-71 on the working of the Seamen's Provident 
Fund Scheme, 1966. 

(2) A copy each of the following Mysore Government Notifica-
tions (Hindi and English versions) under sub--section (3) of 
section 133 of the Motor Vehicles Act, 1939, read with clause 
(c) (iv) of the Proclamation dated the 27th March, 1971, 
issued by the President in relation to the State of Mysore:-

(i) The Mysore Motor Vehicles (Eighth Amendment) Rules, 
1971, published in Notification No. G.S.R. 271 in Mysore 
Gazette dated the 2nd September, 1971. 

(ii) The Mysore Motor Vehicles (Ninth Amendment) Rules, 
1971, published in Notification No. G.S.R. 296 in Mysore 
Gazette dated the 16th September, 1971. 

(3) A copy each of the following Mysore Government Notifica· 
tions (Hindi and English versions) under sub-section (2) ot 
section 16 of the Myso~ Motor Vehicles Taxation Act, 1957, 
read with clause (c) (iv) of the Proclamation dated the 27th 
March, 1971, issued by the President in relation to the State 
of Mysore:-

[P.T.O. 



(i) S.O. 1493 published in Mysore Gazette dated t;bie 26th August, 
1971. 

(ii) S.O. 1496 published in Mysore Gazette dated the 26t~ 
August, 1971. 

(4) A copy of Gujarat Government Notification No. GHIGI7111401 
MTAI1769124353iE (Hindi and English versions) published in 
Gujarat Government Gazettt; dated the 19t~ Augus~, 197], 
under sub-seetion (2) of sect10n 31 of the Gu]arat Carnage of 
Goods Taxation Act, 1962, read with clause (c) (iv) of the Pro-
clamation dated the 13th May, 1971, issued by the President 
in relation to the State of Gujarat. 

3. Motion for Election to Committee ' , 
Shri I. K. Gujral moved the following motion:-

"That in pursuance of sub-section (1) (d) of section 4 of the 
Rajghat Samadhi Act, 1951, the members of this House do pro-
ceed to elect, in such manner as the Speaker may direct, two 
members from among themselves to serve as members of the 
Rajghat Samadhi Committee for the term commencing from 
the date of notification by the Government, subject to the 
other provisions of the said Act." 

The motion was adopted. 

4. Statements by Ministers 
(1) The Minister of Finance made a statement regarding the addi-

tional measures proposed to be adopted for ensuring the maximum mobi-
lisation of resources for the defence effort. The Minister also laid on 
the Table a copy each of the following notifications (Hindi and English 
versions):- 1 ... 

(i) Notification dated the 13th December, 1971 issued under sub-
~ction (1) of section 4 of the Finance Act, 1971. 

• (ii) Two Notifications dated the 13th December, 1971 issued under 
sub-section (1) of section 25 of the Customs Act, 1962 read 
with sub-section (4) of seetlon 4 of the Finance Act, 19'71. 

(iii) Three Notificatioll'S dated the 13th December, 1971 issued 
under sub-section (1) of section 25 of the Customs Act, 1962. . ~ 

(iv) Notification dated the 13th December, 1971 issued under sub-
section (1) of section 7 of the Finance Act, 1971. 

(v) Notification dated the 13th December, 1971 iS8ued under sub-
rule (1) of rule 8 of the Central Excise Rules, 1944 read with 
sub-section (4) of section 7 of the Finance Act, 1~71. 

(vi) Notification dated the . 13th December. 1971 issued under rule ~ 
191-B of the Central Excise Rules, 1944 read with section 7 
of ttleFinance Act, 1971. 

(2) ·The Miniater ·of 'Finance made .8 istatement regarding additional 
J interim :relief to Centr.al Govemmentemp.!oyees. The Minister also 

.laid an· the Table a copy .of theSecmd. Interim :a~rtoftbe Third Pay 
Commission. . 



'(3) ,TheMilliater efAgriculture ·made·ra ·stMement .. regarding ,Sugar 
Policy. 

~fi. lIetion Reprding--'Reperi .f "'dUat GeDllll'Htee-

Shri Jaga·nnath Rao moved the following motion:-
"That this House do further extend the t;me for the .,presentation 

of the Report of the Joint COMiRttteean 'Ilmemimelrts' to elec-
tion law upto the last day -,..{. tiledrst . weSof ·;the Budget 
Session (1972)." 

The motion was adopted. 

6. Govennaeet BilJ......PaHed 
The Coking Coal Mines (Emergency Provisions) Bill, _1' 

Discussion on the motion fm- cOllsi-'deration of -- the IBill 1DOftd. OftH the 
10th December, 1971, continued. 

The folll7Wing Kembers took part in the debate:-
(1) Shri D. Deb 
(2) Shri Ja'gannath Mishra 
(3) Shri Damodar Pandey 
(4) Shri K. M. "Madhukar" 
(5) Shri Nawal Kishore Sinha 
(6) Shri J. M. Gowder 
(7) Shri Shankar Dayal Singh 
(8) Shri Ishwar Chaudhry 
(9) Shrimati Savitri Shyam 

(10) Shri Satyandra N. Sinha 
(11) Shri Ram Shekhar Prasad Singh 
(12) Sardar Swaran Singh Sokhi 

Shri S. Mohan Kumaramanglam replied to the debate. 
The motion for consideration was adopted and c1ause-by-clause consi. 

deration of the Bill was taken up. 
Clauses 2 to 5 were adopted. 
Clause 6 was adopted, as amended. 
Clause 7 was adopted. 
Clause 8 was adopted, as amended. 
Clause 9 was adopted. 
Clause 10 was adopted, as amended. 
Clauses 11 to 22 were adopted. 
The First Schedule was adopted, as amended. 
The Second Schedule was adopted. 

382 
[P.T.O. 



Clause 1, the Enactin~ Formula, the Preamble and the Long Title 
were also adopbed. 

The motion that the Bill, as amended, be passed was moved by ~ 
Shri S. Mohan Kumaramanglam. 

The following Members took part in the debabe:-
(1) Shri· Jyotirmoy Bosu 
(2) Shri Ramavatar Shastri 
(3) Pandit D. N. Tiwary 

~ (4) Shri S. Mohan Kumaramanglam 

The motion was adopted and the Bill, as amended. was passed. 
1.33 P.M: 
(Lok Sabha adjourned till 10 A.M. 0\1 Tuesday, the 14th December, 1971) 0 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, December 14, 1971/Agrahayana 23, 1893 (Saka) 

No. 94 

10 A.M. 
1. Papers Laid bn the Table 

The fpllcwing papers were laid on the Table:-

" 

(1) A copy of the Audit Report (Hindi and English versions) on 
the accounts of the Delhi Financial Corporation for the year 
ended the 31st March, 1969, under sub-section (7) of section 37 
of the State Financial Corporations Act, 1951. 

(2) A copy of Not!fit'ation No. F. 5(14)-W&MI71 (Hindi and Eng-
ligsh versions) dated the 13th December, 1971 announcing the 
floatation of three National Defence Loans. 

(3) (i) A copy eaM of the following Reports under sub-section (1) 
of section 75 of the Electricity (Supply) Act, 1948, read with 
clause (c) (Ui) of the Proc1amation dated the 19th March, 1970 
iRsued by the President in relation to the State of West 
Bengal:-

(a) Annual Admiflistration Report of the West Bengal State 
Electricity Beard for the year 1968-69. 

(b) Annual Administration Report of the Wes~ Bengal State 
Electricity Board for the year 1969-70. 

(If) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Reports. 

(4) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Rural 
Electrification Corporation Limited, New DeUti, for the year 
1970-71. 

(U) Annual Report of the Rural Electrification Corporation 
Limited, New Delhi, for the year 197()"71 along with the 
Audited Account" and the comments of the Comptroller and 
Auditor General thereon. 

1 .. " , ., £P.T.O. 
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(IS} A staternent correcting the reply given on the 19th July, 1971 
to Unstarred Question No. b229 by Shri B. K. Daschowdhury 
regarding award of dealership of petrol pumps to unemployed, 
engineers together with a statement giving reasons for t~ 
delay in correcting the rei:l1y. 

(6) A copy each of the following pap~rs (Hindi and English ver-
sions) under sub-section (2) of section 16 of the Tariff Com-
mission Act, 1951:-

(i) (a) Interim Report (1971) of the Tariff Commission on the 
continuance of pro~ction to the Dye-Intermediates Indus-
try. 

(b) Government Resolution No. 14(5)-Tar171 dated the 10th 
December, 1971 notifying Government's decisions on the 
above Report. 

(U; (a) Report (1971) of the Tariff Commission on the conU-. 
nuance of protection to the Aluminium Industry. 

(b) Government Resolution No. 1(1)-Tarl71 dated the 10th De-
cember, 1971 notifying Government's decisions on the above 
Report. 

('7) A statement showing reasons as to why the documents men-
tioned at (6) (li) above could not be laid on the Table withi~ 
the period prescribed in sub-section (2) of section 16 of the 
said Act. 

(8) A copy of the Annual Report of the Central Silk Board for 
the year 1970-71 under section 12A of the Central Silk Board 
Act, 1948. 

(9) A copy each of the following papers (Hindi and English ver-":: 
slons) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(1) Revfewby the Government on the workingot the Export 
Credit and Guarantee Corporation Limited,Bombay, for the 
period 1st January, 1969 to 31st December, 1969. 

(ii) Annual Report of the Export Crodit and Guarantee Corpo-
ration Limited, Bombay, for the period 1st January, 1969 to 
31st December, 1969, along with the Audited Accounts and 
the comments of the Comptroller and Auditer General 
thereon. 

(10) A statement correcting the reply ~iven on the 22nd June, HI71 , 
to Unstarred QUestion No. 2718 by Shri N. E. Horo regardIng 
the assistance to States for damage due to floods, together 
with a statement giving reasons for the delay in correcting the III 
reply. 

2. Statement by Mini.ter 
The Minister of Petroleum and Chemicals made a statement correct- ~' 

Ing the answer given on the 9th AulitU!rt, 1971 to Starred Question 
No. ]..646 regarding pilferage of I.O.C. products in the Eastern Region. 
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" 3.·· Supplementary Demands for Grants (General)-1t71-72 
Discussion on the Supplementary Demands for Grants Nos. 24, 25, 35, 

47, 54, 63, 80, 121, 124, 136, 137, 141 and 144 in respeet of the Budget 
(General) for 1971-72, commenced and was concluded. 

All the Supplementary Demands for Grants as shown under column 
3 of the printed List of Supplementary Demands for Grants (General) 
for 1971-72, were voted in full. 

4. Government Bill-lDtroducH 
The Appropriation (No.4) Bill, 1971. 

5. Government Bill-Passed 

The Appropriation (No.4) Bill. 1971 vi 
The motion for consideration of the Bill was moved by Shrt K. R. 

Ganesh. 

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title ~re also adopted. 

The motion that the Bill be passed was moved by 8hri K. R. Ganesh. 

The motion was adopted and the Bill was passed. 

• 8. Supplementary Demands for Grants (Punjab)-1B71-7Z v 
Discussion on the Supplementary Demands for Grants Nos. 2, 5, 7 to 

9, 11, 12, 15, 16, 20, 21, 23, 24, 26 to 30, 39, 46, 48, 50 and 51 in respect 
of the Budget for the State of Punjab for the year 1971-72, commenced 
and was concluded. 

All the Supplementary Demands for Grants as shown under column 3 
of the printed List of Supplementary Demands for Grants (Punjab) for 
1971-72, were voted in full. 

7. Government Bill-Introduced 
The Punjab Appropriation (No.2) Bill, 1971. 

8. Government Bill-Passed ./ 

The Punjab Appropriation (No.2) Bill, 1971 

The motion for consideration of the Bill was moved by 8hri K. R. 
Ganesh. 

The motion for consideration was adopted and clause-by-c1ause consi-
deration of the Bill was taken up. 
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Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The motion was adopted and the Bill was passed. 

t. Government Bill-Under Consideration 
The North Eastern Areas (Reorganisation) Bill, 1~71 --

The motion for consideration of the Bill was moved by Shri Krishna 
Chandra Pant. 

An amendment for reference of the Bill to a Select Committee was 
moved by Shri S. N. Singh. 

The discussion on the Bill was not concluded. 

10. Statement by Minister v 
The Minister of Defence made a statement on the latest position with 

regard to the Pakistani aggression on India. 

1.35 P.M. 

(Lok Sabha adjourned till 10 A.M. on Wednesday, the 15th December, 
1971) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, December 15, 1971!Agrahayana 24, 1893 Saka) 

No. 95 
10 A.M. 
1. Papers Laid on the Table 

, The following papers were laid on the Table:-
-J (1) A copy of the Annual Report (Hindi version) of the All India 
,- Institute of Medical Sciences, New Delhi, for the year 1970-71, 
. under section 19 of the All India Institute of Medical Sciences 

Act, 1956. 
, (2) A copy of the Mysorc Motor Vehicles (Sixth Amendment) 

, . Rules, 1971 (Hindi and English versions) published in Noti-
fication No. G.S.R. 226 in Mysore Gazette dated the 22nd July, 
1971, undersub-s~ (3) of section 133 of the Motor Vehi-
cles Act, 1939, read with claullle (c) (iv) of the Proclamatllln 
dated the 27th March, 1971, issued by the President in relation 
to the State of Mysore. 

(3) A copy of the Jndian Telegraph (Sixteenth Amendment) 
Rules, 1971 (Hindi and English versions) published in Noti-
fication No. G.S.R . .l6.l9 .,in Gazette of India dated the 6th 
November, 1971, under sulH;ection (5) of section 7 of the 
Indian Telegraph Act, 1885. 

'"'. (4) A copy of the Report of the Comptroller and Auditor General 
• . of India for the year 1969-7O-Central Government (Com-

mercial) Part VI-National Seeds Corporation Limited, under 
article 151 (1) of the Constitution. 

,(5) A copy of the Finance Accounts (Hindi version) of the Central 
Government for the yea.r 1967-68. 

~$)'A copv each of the following pallers under sub-section (1) of 
'. _ ....... \ s~ 6l9A of the Companies Act, 1956:-

'~At1 Review (mndi and English versions) hv the Government 
on the working of the Hindustan Cable~ Limited for the 
year 1969-70. 

.' (ii) Annual Report of the Hindustan Cables Limited. for the 
yti!ar 1969-70, along with the Audited Account~ :lnd the com-
ments of the Comptroller and Auditor General thereon. 
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(7) A copy eaat of the following Mysore Govern~ent N~tificati~ns 
(Hindi and English versions) under sub-sectIon (3) of section 
39 of the Mysore Fire Force Act, 1964, read with clause (c) (iv)~ 
of the Proclamation dated the 27th March. 1971, issued by the,! 
Pr~~nt in relation to the State of Mysore:-

." 

(.ij . The Mysore Fire Force Regulations, 1971, published in Noti-
fication No. G.S.R. 245 in Mysore Gazette dated the 12th 

August, 1971. 
(ii) The Mysore Fire Force Rules, 1971, published in Notifica-

tion No. G.S.R. 260 in Mysore Gazette dated the 19th 
August, 1971. 

(8) A copy each of the following Mysore Government Notificat;ons 
under sub-section (4) of section 163 of the Mysore Police Act, 
1963, read with claq,se (c) (iv) of the Proclamation dated the 
27th March, 1971, 'fssued by the President in relation to the 
State of Mysore:-

(i) The Mysore State Police Services (Recruitment) (First 
Amendment> Rules, 1971 published in Notification No. G.S.R. 

. 153 iD---Mysore Gazette dated the 27th May, 1971. 
(il) ''iile'' Mysore State Police Services (R'~cruitment) (Second 

Amendment) Rules, 1971 published in Notification No. G.S.R. 
ttll in Mysore Gazette dated the 3rd June, 1971. ~ _ ..... -

(9) A statement correcting the reply given on the 8th July, 1971 
to Unstarred Question No. 4240 by Shri Jitendra Prasad re-
garding Tarai Development Corporation and giving reasons for 
the delay in correcting the reply. 

2. Meuaees from Rajya Sabha 
Secretary reported the following messages from Rajya: Sabha:-

(i) That at its sitting held on the 14th December, 1971" Rajya 
Sabha adopted a motion re~ommending to Lok Sabha to 
appoint,a m.ember of :J.,.ok Sabha to the Joint Committee of the 
Houses on the Code of Criminal Procedure Bill, 1970, in the 
vacancy caused by the r.esignation of Shri Kedar Nath Singh 
from the membership of the said Joint Committee. 

(ii) That at its sittin~ held on the 13th December, 1971, Rajya 
Sabba agreed without any amendment to the Jayanti Shiwing 
Company (Acquisition. of Shares) Bill, 1971,passed by Lok 
Sabha on the 4th December, 1971. 

(iii) That at its sitting held on the 2nd December, 1971, Rajya 
Sabha agreed without 81\y amendment to the Forward Con-
tracts (RegUlation) Amendment Bill, 1971, passed by Lok 
Sabha on the 24th November, 1971.' 

(iv) That at its sitting held on the 14th Decembar" 1971, Rajya 
Babha agreed without ailyamendment to \he Manipur (Hill 
Areas) Distric~ CGUDCils Bill, 1971, passed by Lok Sabha on 
the 9th December, 1971. 

(v) That at its siWng held an the 14th Des:ember, 1971 Rajya 
Sabha ~greed with!)ut any ~mendmen~ to' ~he Asian' Refrac-
tories Limited (Acquisition of Undertaking) Bill, 1971, passed 
by Lok Sabba on the 10th December, 1971. .... 
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(vi) That Rajya Sabha had no recommendations to make to Lok 
.... Sabha in regard to the Appropriation (Railways) No.3 Bill, :Ja 1971, il8Bsed by Lok Sabha on the 9th December, 1971. 

3. Report of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes 

Sardar Buta Singh laid on the Table the Report of the Study Tour of 
Study Group III of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes to Madras, Andhra Pradesh and Calcutta in Septem-
ber, 1971. 
4. Government Bills-Introduced 

(1) The Companies (Surcharge on Income-tax) Bill, 1971. 
(2) The Personal Injuries (Emergency Provisions) Amendment Bill, 

1971. 
(3) The Personal Injuries (Compensation Insurance) Amendment 

Bill, 1971. 
(4) The Indian Tariff (Amendment) Bill, 1971. 

5. Government Bill-Passed 
The Ndrth Eastern Areas (Reorgan.isation) Bill, 1971 

Discussion on the motion for consideration of the Bill and the amend-
me:lt thereto moved on the 14th December, 1971, continued. 

The follOWing Members took part in the debate:-
(1) Shri Biren Dutta 
(2) Shri N. Tombi Singh 
(3) Shrimati Jyotsna Chanda 
(4) Shri S. M. Banerjee 
(5) Shri Paokai Haokip 
(6) Shri E. R. Krishnan 
(7) Shri Dharnidhar Basumatari 
(8) Shri Dinesh Chandra Goswami 
(9) Shri G. P. Yadav 

(10) Shri Erasmo de Sequelra 
(11) Shri Somchand Solanki 
(12) Shri P. K. Deo 
(13) Shri S. B. Giri 
(14) Dr. ~ailas 
(15) Shri Kartik Oraon 

Shri Krishna Chandr.a Pant replied to the debate. 
The amendment for I'aference of the Bill to a Select Committee 

moved by Shri S. N. S.'ngh, was negatived. 
The motion for consideration was adopted and clause-by-cJause consi-

deration of the Bill was taken up. 
Clauses 2 to 13 were adopted. 
Clause 14 was adopted, as amended. 
Clause 15 was adopted. 
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'Clauses 16 to 18 were adopted, as amended. 
Clauses 19 to 88 were adopted. 
The First to Seventh Schedules were adopted. 
The Eighth Schedule was adopted, as amended. 
The Ninth and the Tenth Schedules were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed was moved by 

Shri Krishna Chandra Pant. 
The following Members took part in the debate:-

(1) Shri D. Deb 
(2) Shri Dinesh Chandra Goswami 
(3) Shri Krishna Chandra Pant 

The motion was adopted and the Bill, as amended, was passed. 
4). Government Bill-Introduced 

The Naval and Aircraft Prize Bill, 1971. ' 
7. Government Bill-Passed 

The Naval and Aircraft Prize Bin, 1971 
The motion for consideration of the Bill was moved by Shri Vidya 

Charan Shukla. 
The following Members took part in the debate:-

(1) Shri Somnath Chatterjee 
(2) Shri Indrajit Gupta 
(3) Shri J. M. Gowder 
(4) Shri R. V. Bade 

Shri Vidya Charan Shukla replied to the debate. 
The motion for consideration was adopted and clause-by-c1ause cons:-

deration of the 'Bill was taken up. 
Clauses 2 to 20 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Vidya Charan 

Shukla. 
The motion was adopted and the Bill was passed. 

8. Government Bill-Under Consideration 
The Industries (Development and Regulation) (Amendment) Bill, 1971 

The motion for consideration of the Bill was moved by Shri Moinu1 
Haque Choudhury. His speech was not concluded. 

The discussion on the Bill was not concluded. 
1 P.M. 

(Lok Sabha adjourned till 10 A.M. on Thursday, the 16th December, 
1971) 
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10 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, December 16, 1971IAgrahayana 25, 1893 (Saka) 

No. 96 

1. Papers Laid on the Table 
The following pa'Pers were laid on the Table:-
" (1) A copy of the Annual Report (Hindi and English versions) on 

the activities of the Coal Mines Labour Welfare Organisation, 
for the year 1969-70. 

(2) (a) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

" (i) Review by the Government on the working of the Hindustan 
Copper Limited, for the year 1969-70. 

(ii) Annual Report of the Hindustan Capper Limited, for the 
year 1969-70 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

" -(b) A statement (Hindi and English versions) showing reasons for 
delay in laying the above papers. 

(3) (i) A copy of the Annual Report of the Coffee Board for the 
year 1970-71. 

(ii) A statement (Hindi and English versions) explaining the rea-
',' sons for not laying the Hindi version o,f the above Report simul-

taneously. 
~" (4) A copy of the Export of Inorganic Chemicals (Inspection) Se-

cond Amendment Rules, 1971 (Hindi and English versions) pub-
lished in Notification No. S.O. 5260 in Gazette of India dated 
the 1st December, 1971, under sub-section (3) of section 17 of 
the Export (Quality Control and Inspection) Act, 1963. 

(5) The followin~ statements showing the action taken by the Gov-
ernment on various assurances, promises and undertakings 
given by the Ministers during the various seSsions of Lok 
Sabha:-

. Fourth Lok Sabha 
(1) Statemenfl.-No. XVIII-First Session, 1967. 
(2) StatemenyNo. XXXVI-Fourth Session, 1968. 
(3) StatemenvNo. XXII-Sixth SeSSion, 1968. 
(4) Statementv'No. XXVIII-Seventh Session, ]969 . 
• (5) StatementVNo. XVIII-Eighth SeSSion, 1969. 
(6) Statemen~o. XVI-Ninth Session, 1969. 
(7) Statement No. XVIII-Tenth Session, 1970. 
(8) Statement No. IX-Eleve.nth Session, 1970. 
(9) Statement No. VIII-Twelfth Session, 1970. 

Fifth Lok SabOO 
(10) Statement No. V-First Session, 1971. 
(11) Statement No. VI-Second Session. 1971. 
(12) Statement No. I-Third Session, ~971. 
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(6) A copy of the Passports (Third Amendment) Rules, 1971 (Hindi 
v and English versions) published in Notification No. G.S.R. 1783; 

in Gazette of India dated the 24th November, 1971, under sub- t 
section (3) of section 24 of the Pas2port Act, 1967. , 

(7) A copy of the Central Apprenticeship Council (Amendment) 
\.. Rules, 1971 (Hindi and Ep.glish versions) published in Notifica-

Hon N-, G.S.R. 1062 in Gazette of India dated the 24th July,. 
1971, under sub-section (3) of section 37 of the Apprentices Act,. 
1961. 

2. Motion for Election to Committee 
Shri Raj Bahadur moved the following mution:-

"That in pursuance of sub-section (2) (a) of Section 4 of the Mer-
chant Shipping Act. 1958, the memhers of this House do pro-
ceed to elect, in such manner as the Speaker may direct, four 
members from among themselves to serve as members of the 
National Shipping Board." 

The motion was adopted. 
3. Gov~rnment Bill-Passell 

The Industries (Det)elopment and Regulati.on) (Amendment) Bill, 1971 
The Moinul Haque Choudhury concluded his speech on the motion f01 

consideration of the Bill move:~ by him ()fl the- 15th December. , 971. 
The following Members took part in the' dcbate:-

(1) Shri Jyotirmoy Bosu 
(2) Shri Indrajit Gupta 
(3) Shri C. M. Stephen 
(4) Shri C. Chittibabu 
(5) Shri Balakrishna Venkanna Naik 
(6) Shri B. R. Shukla 
(7) Shri Madhu Dandavate 
(8) Shri Nathuram Mirdha 
(9) Shri Virendra Agarwal 

(10) Shri Prasannbhai Mehta 
(11) Shri Raja Mulkarni 
(12) Shri R. D. Bhandare 
(13) Shri Amarnath Vidyalankar 

Shri Moinul Haque Chaudhury replied to the debate. 
The motion for considerat:on was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clause 2 was adopted, as amended. 
Clauses 3 to 5 were adopted. 
Clause 6 was adopted, as amended. 
Clauses 7 to 11 were adopted. 
Clause 1, the Enacting Formula and the Long Tit1~ were also adopted .. 
The motion that the Bill, as amended, be passed was moved by 

Shri Moinul Haque Choudhury. 
The following Members took part in the debate:-

(1) Shri Ramavatar Shastri 
(2) Shri R. V. Bade 
(3) Shri Moinul Haque Choudhury 

The motion was adopted and the am. as amendded, was passed. " 
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.c. Resolution-Adopted 
Shri K. Hanumanthaiya moved the following Resolution:-

"That this House approves the recommenadtions contained in the 
Interim Report of the Committee appointed to review the rate 
of dividend which is at present payable by the Railway Under-
taking to General Revenues ~s well as other ancillary matters 
in connection with the Railway Finance vis-a-vis the General 
Finance which was presented to Parliament on 7th December, 
1971." 

The following Members took part in the debate:-
(1) Shri Jagadish Bhattacharyya 
(2) Shri P. Venkatasubbaiah .../ 
(3) Shri M. R. Gopal Reddy 
(4) Shri Khemchandbhai Chavda 
(5) Shri Ramavatar Shastri 

Shri K. Hanumanthaiya replied to the debate. 
The Resolution was adopted. 

5. Government Bills-Passed 
(i) The Companies (Surcharge on Income-tax) Bill, 197] 

'r",., m~tion for con'sideration of the Bill was moved by Shri Y. B. 
Cha'·an. 

The following Members took part in the debate:-
(1) Dr. V. K. R. Varadaraja Rao 
(2) Shri Indrajit Gupta 

Shri Y. B. Chavan replied to the debate. 
The motion for consideration was adopted and clause-by-c1ause consi-

deration of the Bill was taken up. 
Clauses 2 to 5 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Y. B. Chavan. 
The motion was adopted and the Bill was passed. 

(ii) The Personal Injuries (Emergency Provisions) Amendment Bill, 1971 
The motion for consideration of the Bill was moved by Shri Balgovind 

Verma. 
The motion for consideration was adopted a'nd clause-by-dause consi-

deration of the Bill was taken up. 
Clauses 2 to 4 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Balgovind 

Verma. 
The motion was adopted and the Bill was passed. 

t. Motion Under Rule 388 
Shri Balgovind Verma moved the following motion:-

"That this House do suspend the proviso to rule 66 of the Rules of 
Procedure and Conduct of Business in Lok Sabha in its appli-
cation to motions for taking into consideration and passing of 
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Personal Injuries (Compensation Insurance) Amendment Bill, 
1971, in as much as it is dependent upon the Personal Injuries 

Th 
(Emergency Provisions) Amendment Bill, 1971." ~ 

e motion was adopted. 
7. Government Bills-Passed 
(i) The Personal Inquries (Compensation Insurance) Amendment Bill. 

1971 
The motion for consideration of the Bill was moved by Shri Balgovind 

Verma. l l,. :." 
The motion for consideration was adopted and clause-by-c1au8e consi-

deration of the Bill was taken up. 
Clauses 2 to 5 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Balgovind 

Verma. 
The motion was adopted and the Bill was passed. 

(ii) The Indian Tariff (Amendment) Bill. 1971 
The motion for consideration of the Bill was moved by Shri Lalit 

Narayan Mishra. 
The following Members took part in the debate:-

(1) Shri R. P. Das 
(2) Shri R. V. Bade 
(3) Shri S. M. Banerjee 
(4) Shri J. M. Gowder 
(5) Maulana Ishaque Sambhali 

(Lok Sabha adjourned at 4-05 P.M. and re-assembled at 5-30 P.M.) 
The motion for consideration of the Bill was adopted and clause-by-

clause consideration of the Bill was taken up. 
Clause 2 was adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Lalit Narayan 

Mishra. 
The motion was adopted and the Bill was passed. 
"8. Statement by Prime Minister Regardine Uneonditional Surrender 
of West Pakistan Forces in Bangia Desb 

The Prime Minister made a statement informing the House about the 
unconditional surrender of West Pakistan forces in BangIa Desh today. 
5.38 P.M. 

(Lok Sabha adjourned till 10 A.M. on Friday, the 17th December, 1971) 

~ade at 5-30 P.M. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, December 17, 1971 I Agrah ayanB 26, 1893 (Sake) 

No. 97 
10. A.M. 
1. Papers L$I on the Table 
. --. The following papers were laid on the Table:-

.1 

(1) A statement correcting the reply given on the 4th "June, 1971 
to Unstarred Question No. 1352 by Sarvashr: Jagannathrao 
Joshi and Hukam Chand Kachwai regarding Indian Coins 
seized from a firm in Kasganj (U.P.) together with a state-
ment giving reasons for delay in correcting the ·rep.1y. 

" (2) A copy of the Central Excise (Seventeenth Amendment) Rules, 
1971 (Hindi and English versions) publshed in Notification 
No. G.S.R. 1780 in Gazette of India dated the 27th November, 
1971, under section 38 of the Central Excises and Salt Act, 
1944. 

(3) A copy each of the following Notifications under section 296 of 
. the Incomr.!-t8x Act, 1961:-
(i) S.O .. 5 .. ·.:Aublished in Gazette of India dated the 29th 

NoVliiiber, 1971 containing corr.'genda to Notification 
No. S.O. 1997 dated the 14th May, 1971. 

'iii) S.O. p_~ published in Gazette of India dated the 29th 
November, 1971 containin'g corrigenda to the Hindi version 
of Notification No. S.O. 1997 dabed the 14th May, 1971. 

(4) A copy each of the followin,2 NotificatiQns und~ sub-sect:on 
(4) of section 46 of the Wealth-Tax Act, 1957:-

.' (I) S.O. 5185 published in Gazette of India dated the 22nd'Novem-
ber, 1971 containing corrigenda to Notification No. S.O. 999 
dated the 1st Ma~ch, .I,g71. 

" (it) S.O. 5185A published in Gazette of Iitd!a dated the 22nd 
November, 1971 conta'ning corrigenda to the Hindi version 
of the Notification No. S.O. 999 dated the, 1st MaJ/Ch, 1971. 

(5) (i) A copy of Notification No. F. 4(4)171-Fin. (G) (Hindi and 
English versions) published in Delhi Gazette dated. tl!e 10th 
November, 1971 containing corrig-endum to N6tification No. F. 
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4(40) 171-F:n. (G) dated the 26th July, 1971, under sub-section ~ 
(4) of section 26 of the Bengal Finance (Sales Tax) Act, 1941.' 
as in force in the Union territory of Delhi. 

(11.) A statement (Hindi and English versions) showing reas0:l. 
for delay in laying the aboVe. Notification. "all 

16) A copy of Notification No. G.S.R. 1788A (Hindi and English 
versions) published in Gazette of India dated the 1st Decem-
ber. 1971, under sectinn 159 of the Custom5 Act, 1962, together 
with an explanatory Memorandum. 

(7) A copy of the Mysore Excise (!Jease of the Rillht of Retail 
Vend of Liquors) (Amendment) Rules, 1971 (Hindi and Eng-
Ush versions) published in Notification No. G.S.R. 310 in 
Mvsore Gazette dated the 7th October, 1971, under sub-sect:on 
(4) of secetion 71 of the Mysore Excise Act. 1965. read with 
clause (c) (Iv) of the Proclamation dated the 27th March. 1971, 
issued by the President in relat;on to the State of Mysore. ,--,' 

(8) A COPy of Mysore Notification No. S.D. I~Hindi and Eng,~ 
Ush versions) published in Mysore Gazet~ datpd th,. 9th Se';l-
tember, J971, under sub-section (ii) of sectlon 30 of the My-sore 
Lotteries and Prize Competitions Control end Tnx Act. 19!11, 
read with clause (el (iv) of the Proclamation dated the 27th 
March, 1971 issued by the Presldent in relation to the State of 
Mysore. 

(9). (a) A cony each of the followin!! Notiflcations (Hindi and Eng-
IJjh versions) under section 14A of the Aircraft Act, 1934:-

\ (I) The Aircraft (Amendment) Rulec;. 1971. published in Noti-
lic"tion No. G.S.R. 172 in Gazette of India dated the 6t~ 

",JP'ebruary, 1971, together with an explanatory Note. ,-

(U) Th~ Aircraft (Fourth Amendment) Rules. J971. published in 
Notification No. G.S.R. 411 in Gazette of Ind',a dated the 

.- ~th March, 1971. together wlth an explanatO'I'Y Note. 
(ttf) The Aircraft (Third Ampndment) Rules. 1971. published in 

Notification No. G.S.R. 412 in Gazette of India dated the 
27th March, 1971, to!1,ether with an explanatory Note. -" (tv) The Aircraft (Fifth Amendment) RuJe'1. 1971. publ'shed in 

J Notification No. a.s.R. 714 ;n G!!7ptte of In,Ha dated the 15th 
May, 1971, together with an explanatory Note. 

(b) A statement (HfJ'ldi and Enp'li.,l, versions) showing reasons for 
delay in laying the above Notifl,.ation. 

(10) A cO':)v eRM of the followinu. PAl)'ers (H':ndi and English ver-
sions) 'under sub-section (2) of se~t;on 37 of the Air' Cornnra-
tlon Act, 1953:- ' 

(I) Annual Report of the Air India fOr the vear 1970-71. 
;' (if) Annual Report of the Indi"ln Airline!! faT' the year 1970-71. 

fl1) A cony each of the following nanF!"C; (Hfndi and English ver-
.J sions) under sub-section (4) of sertion 15 of the Air Corpo-

rations Act, 1953:-
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-H) Certified AccountS 61 til@ 1m Ii 22 
. gether with the Audit Report thereon. 

(ii) Certified Accounts of the Indian Airlines for the year 1970-71 
together with the Aud't Report thereon. 

(12) A co.,y each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Water and 
Power D"evelopment Consultancy Services (India) Limited, 
New Delhi, for the year 1970-71. 

(i.') Annual Report of the W"ter and Power Development Con-
sultancy Services (India) Limited, New Delhi, for the year 
1970-71 along with the Audited Accounts and the comments 
of the Comtroller and Auditor General thereon. 

Z. Minutes of Committee on Private Members' Bills and Resolutions-
Laid on the Table 

1 Minutes of the sittings (6th to 8th) of the Committee on Private Mem-
bers' Bills and Resolutions held during the current session, were laid on 
the Table. 

3" M('!I~a~ from Rajya Sabha 

Secretary reported the following messa~es from Rajya Sabha:-
(i) That at its sitting held on th~ 15th December, 1971, Rajya 

Sabha a~reed without any amendm4>nt to the Coking Coal 
Mines (Emergency Provisions) Bill, 1971, passed by Lok Sabha 
on the 13th December, 1971. 

(ii) That at its sittin~ held on the 16th December. 1971, Rajya 
Sabha agreed without any amendment to the Naval and Air-
craft Pri7.e Bill, 1971, passed by Lok Sabha on the 15th Dc-
cember, 1971. 

(iii) That at its sittin~ held on the 16th December, 1971. Rajya 
Sabha passed the Essential Commodities (Amendment) Bill, 
1971. 

(iv) That Rajya Sabha had no recommendations to make to Lok 
Sabha in re~ard to the Aopropriation (No.4) Bill, 1971, passed 
by Lok Sabha on the 14th December, 1971. 

(v) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Punjab Aopropriation (No.2) Bill, 1971, 
passed by Lok Sabha on the 14th December, 1971. 

4. Bill Passed by Rajya Sabha-Laid on the Table 
Secretary laid on the Table a copy of the Essential Commodities 

(Amendment) Bill, 1971, as passed by Rajya Sabha. 
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Secretary laid on the Table following seven Bills passed by the Houses 
ot Parliament during the current se3s"on and assented to:-

(1) The Stamp and Excise Duties (Amendment) Bill, 1971. 
(2) The Industrial Disputes (.Amendment) Bill, 1971. 
(3) The Railway Passenger Fares Bill, 1971. 
(4) The Tax on Postal Articles Bill, 1971. 
(5) The Inland Air Travel Tax Bill, 1971. 
(6) The A'T Corporations (Amendment) Bill, 1971. 
(7) The Arms (Amendment) Bill, 1971, 

6. Report." of Committee on Public Undertaking. 
Dr. Kailas presented the following R~orts" of the Committee on Pub-

lic Undertakings:-
.-,..(1) Sixth Report regardine; action taken by Government on the 

recommendatioll'S contained in their Seventieth Report (Fourth 
Lok Sabha) on India Tour sm Development Corporation. 

~ (2) Tenth Report regarding action take'l by Government on the 
recommendations contained in their Sixty-ninth Report (Fourth 
Lok Sabha) on Air India. 

~3) Eleventh Report regardin~ action tnken by Government on 
the recommendat:ons contained in theiT Forty-ninth Report 
(Fourth Lok Sabha) on Industr':al Finance Corporation of 
India. 

" 7. Report of Committee on Government Assurances 
. '"Slin V. Shankar Giri presented the Second Report of the Committee 

on Government Assurances. 

8. Statement Regardilll Government Business 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing the 20th December, 
1971. 

8A1tatement by Minister 
The Min'ster of Law and Justice made a !'ltatement regarding the 

Constitution (Twenty-fifth Amendment) Bill: 1971. 
10. Motion Regardi.ng Joint COmmittee 

Shri Krishna Chandra Pant moved the following motion:-
"That this House do concur in the recommendation of Rajya Sabha 

that Lok Sabha do appoint a member of Lok Sabha to the 
Joint Committee of the Houses on the Bill to consolidate and 
amend the law relating to crimina) procedure, in the vacancy 
caused by the resignation of Shri Kedar Nath Singh and do 

'-resolve that Shri B. R. Shukla be nominated to the said Joint 
Committee toftll the vacancy.·' 

The motion was adopted. 
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11. Government Bill-Introdueed 
The UJ)ion Territories Taxation Laws (Amendment) Bill, 1971 . 

• 12, Statutory Resolution-Neeatived _ " '. \ /4 Dr. Laxminarayan Pandeya moved the following Resolution:-

. 1 

"This House disapproves of the Delhi Road Transport Law 
(Amendment) Ordinance, 1971 Ordinance No. 21 of 1971) pro-
mulgated by the President on the 3rd November, 1971." 

The Resolution was negatived after discussion as indicated under 
para 13 below. 
·13. Government Bill-Passed 

The Delhi Road Transport Laws (Amendment) Bill, 1971 
The motion for consideration of the Bill was moved by Shri Raj 

Bahadur. 
The following Members took part in the combined debate on the 

Resolution (vide para 12 above) and the motion for consideration of the 
Bil1:-

(1) Shri Mohammad Ismail 
(2) Shri Amar Nath Chawla 
(3) Shri S. M. Banerjee 
(4) Shri H. K. L. Bhagat 
(5) Shri E. R. Krishnan 
(6) Chaudhry Dalip Singh 

Dr. Laxminarayan Pandeya spoke (by way of reply to the Statutory 
Resolution) . 

Shri Raj Bahadur replied to the debate. 
The motion for consideration of the Bill was adopted and clause-by-

clause consideration was taken up. 

Clauses 2 to 8 and the First, Second and the Third Schedules were 
adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Raj Bahadur. 
The motion was adopted and the Bill was passed . 

14. Private Memben' Billa-Introduced 

(1) The Union Territories Secondary Education Bill, 1971, by 
Shri Samar Guha. .,. 

(2) Th~ Constitutio~ (A~eridment) Bill, 1971 (Amendment of 
aTtu:le 74 and ~nsertwn of new article. 74A 748 etc) btl 
Shri Fatehsinghrao Gaekwad. I I • 

15. Private Member's Bill-Under Consideration 

·Discussed together. 
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Shri Shibban Lal Saksena 
Discussion on the motion for consideration of the Bill moved by 

Shri Shibban Lal Saksena and the amendment thereto moved on the ~rd 
December, 19~1, continued . 

•. . The. following Members took part in the debate:-
(1) Shri Jharkhande Ral 

\/2) Dr. Govtnd Das 
(3)Shri Chintamani :Panigrahi ... 
(4) 511ri Samar Guha 
(5) Shri B. S. Murthy 
(6) &hri, Paripoornanand Painuli 

. (7) Shri Ramsahai Pandey 
~'·lG. Statement by Prime Minister 

The Prime Minister made a statement regarding India's decis',on t(l 
: cease operations from 20.00 hours on the 17th December, 1971 on . all 
fronts in the Western sector. 
@17. Announcement by Speaker 

The Speaker made an announcement regarding (1) of sitting of the 
House on Saturday, the 18th December, 19"11 from 2 .. P.M, to 4 P.M. and 
(2) meeting of Members of Parliament in the Central Hall at 4 P.M. on. 
that day to felicitate the Prime Minister. 
1 P.M. 
(Lok Sabha adjourned till 2 P.M. on Saturday, the 18th December. 1971) 

S. L. SHAKDHER, 
Secretary. 

--------------------_ .... - ---- .... _---_ .. _-
."Made at 12.3~ P.M. 
@Made at 12.47 P.M. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

• 
Saturday, December 18, 1971IAgrahayana 27, 1893 (Saka) 

No. 88 
2 P.M. 
1. Government Bills-Passed 

(1) The Union Territories Ta.mtion Laws (Am.enGm4mt) Bill, 1971 
The motion for consideration of the Bill was moved by Shri Krishna 

Chandra Pant. 
The following Members took part in the debate:-

(l) Shri Biren Dutta 
(~ Shri Tndrajit Gupta 
(3) Shri P. K. Deo 

Shri Krishna Chandra Pant replied to the debate. 
The motion for consideration was adopted and clause-by-clause con-

sideration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Krishna 

Chandra Pant. 
The motion was adopted and the Bill was passed. 

(ii) The Essential Commodities (Amendmew.t) Bill, 19,71. as passed by 
Rajya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha. 
was moved by Shri Gbanshyam Oza. 

The following Members took part in the clebate:-
(1) Shri Gadadhar Saha 
(2) Shri S. M. Banerjee 
(3) Shri Panna Lal Barupal 
(4) Shri C. Chittibabu. 

Shri Ghanshyam Oza replied to the debate. 
The motion for consideration was adopted' and clause-byo.el81J1e con-

sideration of the Bill was taken up. 
Clauses 2 to 5 were adopted. 
Glause 1, the Enacting Formula and the LonJ( Title were also adopted. 
The motion that the B111 be passed was moved by Shri Ghanshyam 

Oza. 
The motion was adopted and the Bill was passed. 

·2. Statement by Prime Minister 
The Prime Minister made a statement regardinl{ steps proposed to be 

taken by the Government for rehabilitation of disabled ex-servicemen 
and families of servicemen who lost their lives. -------------_._---, -----

[P.T.O. 
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3. Statutory Resolution-Adopted 
Shri K. R. Ganesh moved the following Resolution:-

"WHEREAS in pursuance of sub-secti<>n (3) of section 65 of the 
Electricity (Supply) Act, 1948 (54 of 1948), the Government 

. of the State of Punjab has, with the approval of the Legislative 
Assembly of that State, fixed by its Order No. 8268-21 & EI64 
dated the 28th April, 1964, tlie SUm of rupees twenty crores as 
the maximum amount which the Punjab State Electricity Bo~rd 
may at any time have on loan under sub-section (1) of tile said 
section 65; 

AND WHEREAS the Government of the State of Punjab proposes 
to increase the aforesaid amount to rupees fifty crores; 

AND WHEREAS the Legislative Assembly of the State of Punjab 
has been dissolved. . 

AND WHEREAS under the Proclamation, dated the 15th June, 
1971, issued by the President under article 356 of the Constitu-
tion. the powers of the State Legislature are exercisable by 
Parliament; . 

NOW, THEREFORE. it ic; hereby resolved that the to·k Sabha do 
accord approval to the proposal of the Government of the State 
of Punjab to fix, under sub-section (3) of section 65 of the 
Electricity (Supply) Act. 1948 (54 of 1948). the slim of rupees 
fifty crores as the maximum amount which the Pun.iah State 
Electricitv Board may at anv time have on loan under sub-
section (1) of the said section 65." 

The Resolution was adopted. 
. (Lok Sabha ad10urned at 3-15 P.M. and re-assem.blpd at 3-30 P.M.) . 

. 4, Government Bill-Passed 
The Uttar Pradesh Cantonments (Contr07 of Rent and Eviction) (Repeal) 
, 'Bill. 1971, as 'Paned b", Ra;ya Sabha 

The motion fnr consideration of the Bill as passed by Rajya Sabha. W'as 
moverl by Shri Vidya Charan Shukla. 

The following Members took part in the debate:-
(l) Rhri S. M. Banerjee 
(2) Shrf Mohammad 'Ismail 
(3) Shri Narsingh Narain Pandey. 

Shri Vidva Charan Shukla replied to the debRte. 
The motion for consideration was adopted and clau!';e-by-clause con-

sideration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 
Clau!'e 1, the· Enactin~ Formula and the LonR Title were also adopted. 

< The motion: that the Bill be passed was moved by Shri Vidya Charan 
Shukla. 

The motion was adopted and the Bill was passed. 
5. Statement by Minister I., ',' 

The Minister of Defence made a statement reviewiqg the outcome of 
. recent armed conflict arising out of the Pa~t8tani . aggression on India. 
·t05P.M. . , 
(Lck Sabha adjourned till 10 A.M. on Monday. the 20th December, 1971.). 
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LOK SABRA 

BULLETIN-PART r 
[Brief Record of Proceedings] 

Monday, December 20, 1971jAgrahayana 29, 1893 (Saka) 

No. 99 
1«' A.M. 
1. Papers Laid on the Table 

,-_.' 

The following papers were laid on the Table:-
(1) A copy each of the following papers under sub-section (1) of 

section 6l9A of the Companies Act, 1956:-
6) Review (Hindi and English versions) by the Government on 

the working of the Hindustan Steel Limited, for the year 
1970-7l. 

(ii) Annual Report of the Hindustan Steel Limited, for the year 
1970-71 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(2) A copy each of the following Acts (Hindi and English ver-
sions) under sub-section (3) of section 3 of the Gujarat State 
Legislature (Delegation of Powers) Act, 1971:-

(0 The Bombay Entertainments Duty and Advertisements Tax. 
(Gujarat Amendment) Act, 1971 (President's Act No. 9 of 
1971) published in Gazette of India dated the 30th Novem-
9IK'. 1971. 

" .em The Bombay Motor Vehicles (Taxation of Passengers 
t. (Gujarat Amendment) Act, 1971 (President's Act No. 10 of 

1971) published in Garette of lndia dated the 30th Novem-
ber, 1971. 

..-(iii) The Bombay Motor Vehicles Tax (Gujarat Amendment) 
Act, 1971 (President's Act No. 11 of 1971) published in 

,Gazette of India dated the 30th November, 1971 . 
./ 

_,/ (iv) The Bombay Stamp (Gujarat Amendment) Act, 1971 (Presi-
dent's Act No. 12 of 1971) published in Garette of India 
dated the 30th November, 1971. 

(v) The Gujarat Sales Tax (Amendment) Act, 1971 (President's 
Act No. 13 of 1971) published in Gazette of India dated the 
30th November, 1971. ' 

[p.T.O. 
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(3) A ~py each of the following Acts (Hindi and English version.s) 
wider sub-section (3) of section 3 of the Mysore State LegIs-
lature (Delegation of Powers) Act, 1971:-

(i) The Mysore Entertainments Tax (Amendment) Act, 1971 
(President's Act No. 14 of 1971) published in Gazette of 
India dated the 30th November, 1971. 

(ii) The Mysore Motor Vehicles -(Taxation on Passengers and 
Goods) (Amendment) Act, 1971 (President's Act No. 15 of 
1971) published in Gazette of India dated the 30th Novem-
ber, 1971. . 

(iii) The Mysore Motor VehiCles Taxation (Amendment) Act, 
1971-'" (President's Act No. 16 of 1971) published in Gazette 
of India dated the 30th November, 1971. 

(iv) The Mysore Stamp (Amendment) Act, 1971 (President's 
Act No. 17 of 1971) published in Gazette of India dated the, 
30th November. 1971. 

(v) The Mysore Sales Tax (Amendment) Act, 1971 (President's 
Act No. 18 of 1971) published in Gazette of India dated the 
30th November, 1971. 

(4) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (3) of section 619A of the Companies 
Act, 1956 read with clause (c) (iii) of the Proclamation dated 
the 19th March. 1970 issued by the President in relation to the 
State of West Bengal:- . 

(I) Review by the G~)Vernment on the working of the Durgapur 
Projects Limited, Durgapur, for the year ended 31st March, 
1970. 

(ti) Annual Report of the Durgapur Projects Limited, Durgapur. 
for the year ended 31st March. 1970 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(5) A copy of the Union Public Service Commission (Exemption 
from Consultation) Amendment Regulations. 1971 (Hindi and 
English versions) Published in Notification No. G.S.R. 16~4....m. 
Gazette of India dated the 6th November, 1971, under 'C1iUs-e 
(5) of article 320 of the Constitution, together with an expla-
natory Note. 

(6) A copy each of the following papers (Hinci and English ver-
sions) under Bub-section (1) of section 619A of the Companies 

. ,Act, 1956:-
:'(i) Review by the Government on the working of the Film Fin-

J ance Corporation Limited, Bombay. for the year 1970-71. 
(ii) Annual Report of the Film Finance Corporation Limited, 

Bombay, for the year 1970-71 along with the Audited Ac-
counts and the comments of the Comptrol1er and Auditor 
General thereon. 

(7) A copy of the Gujarat Surviving Alienations Abolition (Se-
cond Amendment) Rules. 1971 (Hindi and English versions) 
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published in Notification No. GHM-4125-M-GSA-1071 186175-
Y in Gujarat Government Gazette dated the 29th September, 
19-71, under sub-section (2) of section 28 of the Gujarat Surviv-

'- .. ing' Alienations AboUtionAct; --1963, 'lead' w.th clause (c) (iv) 
of the Proclamation dated the 13th May, urn, issued- by the 
President in relation to the State of Gujarat, togetheJ' with an 

! explanatory Note. 
j (8) A statement correcting the reply given bn the 3rd August, 1971 

to Unstarred Question No. 6719 by Shri B. K. Daschowdhury 
regarding Growth of Industrial Houses and giving reasons for 
the delay in correcting the reply. 

(9) A copy each of the following Notifications (Hindi and English 
versions) under sub.section (2) of section 7 of the Employees' 
Provident Funds and Family Pension Fund Act, 1952:-

(i) The Employees' Provident Funds (~d Amendment) 
Scheme, 1971, published in Notification No. G.S.R. 731 in 
Gazette of India dated the 22nd May, 1971. ...... 

.. (ii) The Employees' Family Pension (Third Amendment) 
Scheme, 1971, published in Notification No. G.S.R. 1252 'in 
Gazette of India dated the 1st September, 1971. --\ 

(iii) The Employees' Provident Funds (Third Amendmellt) 
Scheme, 1971, published in Notification No. G.S.R. 1488 in 
Gazette of lndia dated the 9th October, 1971. ---

(10) A copy each of the following Gujarat Government Notifications 
(Hindi and English versions) under sub-'Section (3) of section 

J 63 of the Bombay Primary Education Act, 1947 read with 
• clause, (c) (iv) of the Proclamation dated the 13th May, 1971, 

islRlt5d by the PreSident in relation to the State of Gujarat:-
(i) The Bombay Primary Education (Gujarat Second Amend-

ment) Rules, 1971, published in Notification No. KISHi28471 
PE~,lHIQ:2{)~J?:K jn Gujarat Government Gazette dated 
'i'he' 20th May, 1971. 

(ii) The Bombay Primary Education (Gujarat Third Amend-
ment) Rules, 1970. published in Notification No. KISHI33831 
~O~hE~lSO~~J7~32~-K ~n Gujarat Government Gazette dated the 
,} t eptemut:r, .LD71. 

-~ 2. G..vernment Bills-introdueed 
(1) The Salaries 'and Allowances of Members of Parliament 

(Amendment) Bill, 1971. -
(2) The Newspapers (Price Control) Bill, 1971. 

_,' 3. Amendment made by Rajya Sabha to Government Bill-Amendment 
Agreed to 

The Prevention of Insu.lts to National Honour Bill, 1971 
The motion that the following amendment made by Rajya Sabha in 

the BiB be taken tnto consideration. was moved by Shri Krishna Chandra 
Pant:-

[P.T.O. 
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"Clau.se 2 
That at page 2, lines 5-6, the words 'without exciting or attempting 

to. excite hatred, contempt or disaffection towards the Govern- , 
ment' be deleted." 

The motion for consideration was adopted. 
The motion that the amendment made by Rajy.a Sabha in the Bill be 

agreed to was moved by Shri Krishna Chandra Pant. 

The motion was adopted, and the amendment was a·greed to. 

4. Government Bill-Passed 

(i) The Contempt ot Courts Bill, 1971, as passed by Ra;ya Sabha 
The motion for consideration of the Bill, as passed by Rajya Sabha, 

was moved by Shri H: R. Gokhale. 
The following Members took part in the debate:-

(1) Shri Madhuryya Haldar 
(2) Shri C. M. Stephen 
(3) Shri S. M. Banerjee 

Shri H. R. Gokhale replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 to 24 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the. B;}l be passed was moved by Shri H. R. Gokhale. 

The following Members took part in the debate:-
(1) Shri V. K. Krishna Menon 
(2) Shri R. V. Bade 
(3) Shri Era Sezhiyan 
(4) Shri H. R. Gokhale 

The motion was adopted and the Bill was passed. 
(ii) The Prevention of Food Adulteration (Extension to Kohima and 

Mokokchung Districts) Bill, 1971 
The motion for consideration of the Bill was moved by Shri Uma 

Shankar Diksb:it. 
The following Members took part in the debate:-

(1) Shri D. Deb 
(2) Shri Ramsahai Pandey 
(3) Shri Jharkhande Rai 
(4) Shri P. Venkatasubbaiah 
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(5) Shri P. A. Saminathan 
(6) Shri R. V. Bade 

Shri Uma ShanlQar Diksh'it replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clause 2 was adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Uma ShankaI' 

Dikshit. 
The motion was adopted and the BilI was passed. 
(iii) The Depa11tmental InquiTies (Enforcement of Attendance oJ 

Witnesses and PToduction of Documents) Bill, 1971 
The motion for consideration of the Bill was moved by Shri Krishna 

Chandra Pant. 
The folloWing Members took part in the debate:-

(1) Shri R. V. Bade 
(2) Shri ,Jyotirmoy Bosu 
(3) Shri M. C. Daga 
(4) Shri M. Kalyanasundaram 
(5) Shri J. M. Gowder 

Shri Krishna Chandra Pant replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 to 7 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Krishna 

Chandra Pant. 
The motion was adopted and the Bill was passed. 

5. Government Bill-Amendment for Reference to Select Committee-
Adopted 

The Diploma,ic Re~ns (Vienna Convention) Bill, 1971 
The motion for co~ation of the Bill was moved by Shri Surendra 

Pal Singh .. 
The following amendment for reference of the Bill to a Select Com-

mittee moved by Shri H. N. Mukerjee, was adopted:-
"That the Bill to give effect to the Vienna Convention on Diplo-

matic Relations (1961) and to provide for matters connected 
therewith, be referred to a Select Committee consisting of 15 
members, namely:-

(1) Dr. Henry Austin 
(2) Shri B. R. Bhagat 
(3) Shri R. D. Bhandare 
(4) Shri Tridib Chaudhuri 
(5) Shri Murasoli Maran 



· & '1F tfiIk2¥WA so 

(6) Shri Nathuram Mirdha 
(7) Shri Samar Mukherjee 
(8) Shri H. M. Patel 
(9) Shri N. -K. P. Salve 
(10) Shri Sant Bux Singh, 

(11) Shri S. N. Singh • 
(12) Shri Surendra Pal Singh 
(13) Sardar Swaran Singh 
(14) Shri Ata] Bihari Vajpayee; Lnd 
(15) Shri H. N. Mukerjee 

with instructions to report by the last day of the first week of 
the next session." 

6. Motion 
Shri N. K. P. Salve moved the following motion:-

"This House resolves that in pursuance of sub-section (2) of sec-
tion 23 of the Prevention of Food Adulteration Act, 1954, the 
following modifications be made in the Prevention of Food 
Adulteration (Second Amendment) Rules. 1971, published in 
the Gazette of India by Notification No. G.S.R. 992, dated the 
3rd July, 1971 and laid on the Table on the 9th August, 1971, 
namely:-

(i) in rule 3, in clause (1), after item 22A, inseTt-
'22B. Sweet meats 250 grams 
e'oftee 200 grams 
Colouring agents 200 grams.' 

(ii) in rule 3, in clause (6), in sub-clause (a), after clause (r), 
insert-

'(s) light refreshments and snacks,'. 
This House recommends to Rajya Sabha that Rajya Sabba do con-

cur in this resolution." 
Shri M. R. Gopa} Reddy took part in the debate. 
Shri Uma Shankar Dikshit replied to the debate. 
The Dl:0tiOD-:W~ negatived. 

7. A: ....... __ .• y o.uty Speaker 
The Deputy-Speaker announced that the following three Bills would 

be taken ·up and disposed of tomorrow, the 21st December, 1971:-
(1) The Government of Union Territories (Amendment) Bill, 1971. 
(2) The Companies (Amendment) Bill, 1971. 
(3) The Constitution (Twenty-seventh Amendment) Bill, 1971. 

1.11 P.M. 
(Lok Sabba adjourned fiI110 A.M. on Tuesday, the . 21st December, 1971). 

409 
GMGIPND-LS I-2935(D) LS-2()':12-71-810. 

S. L. SHAKDHER, 
Secretary. 



., 

LOK SABDA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, December 21, 1971IAgrahayana 30, 1893 (Saka) 

No. 100 
to. A.M. 
1. Papers Leid on the Table 

l,f 

The following papers were laid on the Table:-
,1) A copy of Notification No. 67171 IF. No. 34-13170-TR (Hindi and 

English versions) published in Andaman and Nicbbar Gazette 
dated the 12th May. 1971. making certain amendments to the 
Andaman and Nicobar Islands Motor Vehicles Rules. 1939. 
under sub-section (3) of section 133 of .the Motor Vehicles Act, 

.- 1939. 
" . (2) A cOj)y of the Second Interim Report (Hindi version) of the 

Third Pay Commission. 

\.. 

(3) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

,.(i) Review by the Government on the working of the Bharat 
Aluminium Company Limited, New Delhi, for the year 
1970-71. 

. (ii) Annual Report of the hBarat Alumin'ium Company Limited. 
New Delhi, for the year 1970-71 along with the Audited Ac-
count'S and the comments of the Comptroller and Auditor 
~neral thereon. 

(4) A copy of the Annual Report (Hindi version) of the Press 
Council of India fOf the year 1970, under section 18 of the 
Press Council Act, 1965. 

(5) A statement (Hindi and English versions) explaining the rea-
sons for not laying on the Table the Hindi version of the My-
sore Government Notification No. G.S.R. 72 published in 
Mysore Gazette dated the 10th March. 1971 . . 

(6) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 17 of the - ElQ0rt 
(Quality Control and Inspection) Act, 1963:-

(n The Export of Frozen Lobster Tails (Inspection) Rules 1971 
published in Notification No. S.O. 5369 in Gazette of' India 
dated the 7th December, 1971. -.... "'""'\~iO>. 

(U) ~he Export of Jute Products (Qualil¥ Control and Inspec-
tIon) Amendment Rules, 1971 published in Notification 
No. S.O. 5372 in Gazette of India dated the 8th December 
1971.. ' 
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(7) A copy of the Textiles (Production by Knitting, Embroidery, 
Lace making and Pri)lting Machines) Control Amendme~t " 
Order, 1971 (Hindi and English versions) published in Nob- .... · 
fication No. S.O. ~1~ 1n . ·.~azette of Indi~ dated the 2Sth,: 
August, 1971, undet SUD-sectlon (6) of sectlon 3 of the Essen-', . 
tial Commodities Act, 1955. 

(S) (i) A copy of the Mysore Silkworm Seed and Cocoon (Regu-
lation of Production, Supply and Distribution) (Amendment) 
Rules, 1971, published in Notification No. G.S.R. 201 in Mysore 
Gazette dated the 1st July, 1971, under sub-section (3) of 
section 18 of the Mysore Silkworm Seed and Cocoon (Regula-
tion of Production, Supply and Distribution) Act, 1959, read 
with clause (c) (iv) of the Proclamation dated the 27th March, 
1971 issued by the President in relation to the State of Mysore. 

(ti) A statement showing reasons for delay in laying the above 
)ifa'tification . .. ,r 

~.(9) A copy of the West Bengal Employees' Payment of Compul-
sory Gratuity Rules, 1971, published in Notification No. 3937-
I.R.IEILIIR-ll71 in Calcutta Gazette dated the 10th September, 
1971, under sub-section (2) of section 11 of the West Bengal 
Employees' Payment of Compulsory Gratuity Ordinance, 1971 
read with clause (c) (iii) of the Proclamation dated the 19th 
March. 1970 issued by the President in relation to the State of ' 
West Bengal. ., .1 

(10) A CO?y of the Certified Accounts (Hindi and English versions) 
of the Indian Institute of Technology, Kanpur for the year 
1969-70 along with the Audit Report thereon under sub-section 
(4) of section 23 of the Institutes of Technology Act, 1961. 

2. MesSage hom Rajya Sabha 
Secretary reported a message from Rajya Sabha that at its sitting 

held on the 20th December, 1971, Rajya Sabba agreed without any 
amendment to the Commissions of Inquiry (Amendment) Bill, 1971. 
passed by Lok Sabha on the 29th November, 1971. 

I' 3. Beport of Public Accounts Committee 
" Shri Bhagwat Jha Azad presented the Twenty-ninth Report of the 
Public Accounts Committee on Excesses over Voted Grants and Charged 
Appropriations as disclosed in the ApprQ?riation Accounts (Civil). (Posts 
and Telegraphs). (Railways) and (Defence Services) for 1969-70 and' 
action taken by Government on the recommendations contained in the 
Hundred JlIld twenty-third Report of the Committee. ,.t. S~~Dt by IIinlster 

; '. ,.-'the Minister of Finance made 
rate. 

a statement regarding Rupee-Dollar \1/ 
I,t 

5. Government Bills-Introduced 
(1) The Aircraft (Amendment) Bill. 1971. 
(2) The Supreme Court Judges (Conditions of Service) Amend-

ment Bill, 1971. 

(3) The High Court Judges (Conditions of Service) Amendment 
Bill, 1971. 
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, 
(4) The Constitution (Twenty-seventh Amendment) !nU, 11'71. 
(5) Th~ Government of Union Territories (Amendment) Bill, 

19'11. 
(6) The Companies (Amendment) Bill, 1971. 

6. Government Bill-Passed 
The Newspapers (Price Control) Bill, 1971 v 

The motion for consideration of the Bill was moved by Shrimati_, 
Nandini Satpathy. 

The following Members took part in the debate:-
(1) Shri Saroj Mukherjee 
(2) Shri R. V. Bade 
(3) Shri Anantrao PatH 
(4) Shri K. Narayana Rao 
(5) Shri Indrajit Gupta 
(6)" Shri Amrit Nahata 
(7) Shri Murasoli Marao 
(8) Shri Shashi Bhushan 
(9) Shri Shyamnandan Mishra 

Shrimati Nandini Satpathy replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 to 9 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shrimati Nandini 

Satpathy. 
The following Members took part in the debate:-

(1) Shri Jyotirmoy Bosu 
(2) Shri D. K. Panda 
(3) Shrimati Nandini Satpathy 

The motion was adopted and the Bill was passed. 

7. Motion Under Rule 388 
Shri Krishna Chandra Pant moved the following motion:- v 

"That this House do suspend the proviso to Rule 66 of the Rules 
of Procedure and Conduct of BtlSiness in Lok Sabha in its 
application to the motion for consideration and passing of the 
Constitution (Twenty-seventh Amendment) Bill 1971 in as 
much as it is dependent upon the North Easter~ Areas (Re-
organisation) Bill, 1971." 

The motion was adopted. 
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8. Government BilI-P .... d Woo 
The Constitution (T'Wentll-8~venth Amendment) sm, 1971 

The motion for consideration of the Bill was moved by Shri Krishna 
; Chedra Pant. 

The following Members took part in the debate:-
(1) Shri D. Deb 
(2) Shri K. M. "Madhukar" 
(3) Shri N. Tombi Singh 
(4) Shri G. Viswanathan 
(5) Shri Dharnidhar Basumatari 
(6) Shri Rana Bahadur Singh 

Shri Krishna Chandra Pant replied to the debate. 
On the motion for consideration of the Bill, the House divided, Ayes 

326; Noes Nil. The motion was adopted by a majority of the total mem-
bership of the House and by a majority of not less than two-thirds of 
Members present and voting. 

Clause-by-clause consideration was then taken up. 
On the motion for adoption of Clause 2, the House divided, Ayes 325; 

Noes Nil. 
Claiuse 2 was adopted by a majority of the total membership of the 

House and by a majority of not less than two-thirds of the Members 
present and voting. 

On the motion for adoption of Clause 3. the House div.ded, Ayes 316; 
Noes 19. 

Clause 3 was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the Members 
present and voting. 

On the motion for adoption of Clause 4, the House divided, Ayes 350; 
Noes 1. 

Clause 4 was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the Members 
present and voting. 

On the motion for adoption of Clause 5, the House divided, Ayes 351; 
Noes Nil. 

Clause 5 was adopted by a majority of the tota,l membership of the 
House and by a majority of not less than-two-thirds. of the Members 
present and voting. 

On the motion for adoption of Clause 1, the House diVided, Ayes 346; 
Noes Nil. 

ClausE' I was adopted by a majority of the total membership of the 
House and by a majority of not less than-twa-thirds of the Members 
present and voting. 

The Enacting Formula And the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Krishna 

Chandra Pant. 
On the motion the House divided, Ayes 353; Noes 1. 
The motion was adopted by a majoritv of the total membership of 

the House and by a majority of not less than two-thirds of the Members 
present and voting. The Bill was passed by the required majority. 
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9. Motion Under Rule 388 
Shri Krishna Chandra Pant moved the following motion:-

"That this House do suspend the proviso to Rule 66 of the Rules 
of Procedure and Conduct of Business in Lok Sabha in its 
applica.tion to the motion for consideration and passing of t~e 
Government of Union Territories (Amendment) Bill, 1971, 10 
as much as it is dependent upon the North Eastern Areas (Re-
organisation) Bill, 1971 and the Constitution (Twenty-seventh 
Amendment) Bill, 1971." 

The motion ~as adopted. 
10. Government Bill-Passed 

The Government of Union Territories (Amendment) Bill. 1971 -

1 The motion for consideration of the Bill was moved by Shri Krishna 
Chandra Pant. 

The following Members took part in the debabe:-
(1) Shri D. Deb 
(2) Shri N. Tombi Singh 
(3) Shri Erasmo de Sequeira 
(4) Shri Ramavatar Shastri 

~ Shri Krishna Chandz:a Pant replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 to 15 were adopted. 

Clause 1, the Enacting Formula and the Long Tille were also adopted. 
The motion that the Bill be passed was moved by Shri Krishna 

Chandra Pant. -

The motion was adopted and the Bill was passed. 
"'11. Announcement by Speaker 

The Speaker made an announcement regarding fixation of sitting of 
the House on the 23rd December, 1971. 
12. Government Bill-Passed 

The Companies (Amendment) Bill, 1971 V-

The motion for consideration of the Bill was moved by Shri K V 
Raghunatha Reddy. . . 

If'he follOWing Members took part in the debate:_ 
(1) Shri Ranen Sen 
(2) Shri Mohammad Ismail 
(3) Shri E. R. Krishnan 
(4) Shri R. V. Bade 

~i K. V. Raghunatha Reddy replied to the debate. 
-Made at 1.25 P.M.-- --------------.. ---
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The motion for consideratiog. wns adopted and clause-by-clause c:ollli-
deration of the Bill was taken up 

Clause 2 was adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. V. Raghu-

natha Reddy. 
The motion was ado,Pted and the Bill was passed. 

13. Government BilI-aMotion for Reference to Select Committee-
Adopted / 

';Jfhe Payment of Gratuity Bill, 1971 
The motion lor rererence of the Bm to a Select Committee was moved 

by Shri R. K. Khadilkar. 
The motion was adopted as follows:-

"That the Bill to provide for a scheme for the payment of gratuity 
to employees engaged in factories, mines, plantations, shops 01' 
other establishments and for matters connected therewith or 
incidental thereto, be referred to a Select Committee consist-
ing of 20 members, namely:-

(1) Shri R. D. Bhandare 
(2) Shri Dinen Bhattachary& 
(3) Shri M. C. Daga 
(4) Shri C. T. Dhandapani' 
(5) Shl'i Jagdish Chandra Dixit 
(6) Shri S. B. Giri 
(7) Shri Raja Kulkarni 
(8) Shri Prasannbhai Mehta 
(9) Dr. G. S. Melkote 

(10) Shri Jagannath Mishra 
(11) Shrl N. Sreekantan Nair 
(12) Shri Damodar Pandey 
(13) Shr'i S. Radhakrishnan 
(14) Shri Ranen Sen 
(15) Shri R. N. Sharma 
(16) Shri R. R. Sharma' 
(17) Shri C. M. Stephen 
(18) Shri G. Venkatswamy 
(19) Shri Balgovind Verma; and 
(20) Shri R. K. Khadilkar 

with instructions to report by the last day of the first week of 
th~ next session." 

Z.35 P.M. 
(Lok Sabba adjourned till 10 A.M. on Wednesday, the 22nd December, 

1971) 
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10 A.M. 

LOK SABRA 

BULLETIN-PAM I 
[Brief Record of Proceedings] 

Wednesday, December 22, 1971IPausa 1, 1893 (Saka) 

No. 101 

1. Papers Laid on the Table 
Tht} 'following papers were laid on the Table:-
,'/(1) A .ropy each of the following papers under sub-section (1) 

of/Section 619A of the Companies Act, 1956:-
(i Review by the Government on the working of the Triveni 

Structurals Lim'ited for the year 1970-71. 

~fi) Annual Report of the Triveni Structurals Limited for the 
. . year 1970-71 along with the Audited Accounts and the com-

.. ments of the Comptroller and Auditor General thereon. 

(2) A copy each of the following Mysore Government Notifica-
tions (Hindi and English versions) under sub-section (2) of 
section 16 of the Mysore Motor Vehicles Taxation Act, 1957, 
read with clause (c) (iv) of the Proclamation dated the 27th 
March,. 1971 , issued by the President in relation to the State of 
:M:pet'e:-

1. '(0 S.O. 1482 published in Mysore Gazette dated the 26th 
,.J'August, 1971. .. / / 

, '''' ,.' (ii) S.O. 1490 published in Mysore Gazette dated the 26th 

" 

'r""~" " August, 1971. 
\~}t.i) A copy of the Mysore Motor Vehicles (Seventh Amendment) 

Rules, 1971 (Hindi and Engli'sh versions) published in Noti-
fication No. G.S.R...2il... in Mysore Gazette dated the 12th 
August, 1971, underSiiO.:'section (3) of section 133 of the Motor 
Vehicles Act, 1939, read with clause (c) (iv) of the Proclama-
tion dated the 27th March, 1971, issued by the President in re-
lation to the State of Mysore . 

. ',' (4) A copy of the Gujarat Carriage of Goods Taxation (AmenCl-
;' ment) Rules, 1971 (Hindi and English versions) pUblished in 

Notification No. GHIG!71198.CGT-1263121683-E in Gujarat Gov-
ernment Gazette dated the 15th July, 1971, under sub-section 
(4) of Section 32 of the Gujarat Carriage of Goods Taxation 
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'the 13thM"ay; '1971,'lssuedU by tIie-Piesfdenlfu-felafion to the 
State of Gujarat. 

(fl) Two statements corl;ecting the replies given on the 2nd Ju~ 
1971 to Unstarred Question Nos. 1025 a~d 1102 by Shri Naren~ 
Singh Bisht regarding assistance to U.P. for Development ~,; 
Backward Hill Areas and Regional Di~parities and Imbalanc~, ~ 
respectively, and giving reasons for delay in correcting the 
replIes. 

! (6) A copy of the Report of the Comptroller and Auditor General 
of India for the year 1969-70-Central Government (Com-
mercial) Part VII-Pyrites, Phosphates and Chemicals Limit-
ed, under article 151 (1) of the Constitution. 

\..' (7) A statement (Hindi and English versions) indicating the re-
sults of the National Defence Loans floated in December, 1971. 

\8) A copy of the Emergency Risks (Goods) Insurance Scheme 
published in Notification No. S.O. 5483 in Gazette of India 
dated the 10th December, 1971, under- sub-section (6) of~. 
section 5 of the Emergency Risks (Goods) Insurance Act, 1971. 

,,' '(9) A copy of Notification No. S.O. 5485 published in Gazette of 
\./ India dated the 10th December;- 1911 regarding list of goods 

110t insurable under the Emergency Ri·,sks (Goods) Insurance 
Act, 1971, under sub-section (2) of section 3 of the Emergency 
Risks (Goods) Insurance Act, 1971. A, 

nS(A copy of the Emergency Risks (Undertaking) Insurance' ~ 
'-._./ Scheme published in Notification No. oS.a 5486 in Gazette of I 

India dated the 10th December, 1971, under sub-sect~on (7) of~ 
section 3 of the Emergency Risks (Undertakinis) Insurancrl'l 
Act, 1971. 

",(il) A statement (Hindi and English versions) explainiD.g the rea-
sons for not laying the Hindi versions of Notifications men-
tio)led at (8), (9) and (10) above. 
;' 

(12) "A statement (Hindi and Engli!'lh versions) of Guarantees gi\'en 
• by the Government of Gujarat upto 6th November, 1971, un,Q.er 

'~ •• ' sub-section (2) (a) of section 2 of the Gujarat State Guarantees 
Act, 1963, read with clause (c) (iv) of the Proclamation ditf' 
the 13th May, 1971, issued by the President in relation to ' 
State of Gujarat. 

./ (13) A copy of the Text (Hindi and English versions) of the C~, 
j ventions and Recommendations adopted at the Fifty-fourt!: 

Session of the International Labour Conference held at Geneva 
I in June, 19TO. 

_ . {14) / (a) A copy each of the follOWing papers (Hindi and English~ 
, • ,'versions) under article 323(1) of the Constitut~on:-V (1) Twenty-first Report of the Union Public Service Commission 

'." f for the period 1st April, 1970 to 31st March, 1971. #! 
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." (ii) Memorandum explaining the re.asons for non-acceptance by 

Government of the Commission's advice in the cases refer-
,red in para 35 of the above Report. 

Xb) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned above. 

(15) (i) A copy of the Defence of India (Requisitioning and Ac-
quisition of Immovable Property) Rules, 1971 ?ublished in 
NotIfication No. G.S.R. 188§...iJl Gazette of India dated the 17th 
December, 1971, under section 35 of the T)efence of India Act, 
1971. 

(ii) A statement (Hindi and English versions) explaining the rea-
sons for not layin·g the Hindi version of the above Notification 
4\!Iimultaneously. 

(16) A copy of the Mysore State Police (Disciplinary Proceedings) 
;' (Amendment) Rules, 1971 published in Notification No. G.S.R. 

;m..w Mysore Gazette dated the 11th February, 1971, under 
· .. · .. sub-section (4) of section 163 of the Mysore Police Act, 1963, 

read with clause (e) (iv) of the Proclamation dated the 27th 
March, 1971, issued by the President in relation to the State 
of . ..Mysore. 

(17) A copy of Mysore Government Notification No. ~ tt' ATN 64 
, dated the 5th November .... Y71 (Hindi and Eng IS versions) 

under section 8 of the Cotton Transport Act, 1923, read with 
cla\lse (c) (iv) of the Proela·mation dated the 27th March, 11171 
iubed by the President in relation to the State of Mysore. 

p~ '(i) A copy of the Cost Accounting Records (Tractors) Rulefi, 
'.' 1971 (Hindi and English versions) published in Notification 

No. G.S.R. 1700 ,in Garette of India dated the 23rd November. 
1971;"iinder sub-section (3) of section 642 of the Companies 
Act, 1956. 

'~ii) A statement (Hindi and English versions) showing reasons for 
~(;!~y in laying the above Notification. 

(19)' A copy of the Report (Hindi and English versions) of the Com-
; missioner for Scheduled Ca~tes and Scheduled Tribes for the 

year 1969-70, under article 338(2) of the Constitution. 
(2/) A copy each of the following Notifications (Hindi and English 

versions) under sub-sectio.n (3) of section 24 of the Passports 
A~t, 1967:-

~., (i{GS.lt. 1848 published in Gazette of India dated the 4th 
.... pecenflSer, 1971. 

~ (Uf Th~ Pas~ort (Fourth Amendment) Rules. 1971 published in 
NotificatIon No. G.S.R. 184& in Gazette of India dated the 
4th December, 1971. .... _-

[21) A copy of the Ap?renticeship Rules. 1971 (Hindi and English 
. versions) pubbshed in Notification No. G.S.R. 1426 in Gazette 
• of India da·ted the 2nd October, 1971, under sub-section (3) of 

section 37 of the App(entices Act, 1961. 
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2. Messages from Bajya Sabha . 4 
Secretary reported the following messages from Rajya Sabha:-· ~ 

(i) That Rajya Sabha had no recommenda.tions to make to Lok' 
Sabba in regard to the Indian Tariff (Amendment) Bill, 1971, 
passed by Lok Sabha on the 16th December, 1971. 

(ii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Companies (Surcharge on Income-tax) 
Bill, 1971, passed by Lok Sabha on the 16th December, 1971. 

(iii) That at its sittin~ ~eld on the 21st December, 1971, Rajya 
Sabha agreed without any amendment to the Personal Injuries 
(Emergency Provisions) Amendment Bill, 1971, passed by Lok 
Sabha on the 16th December, 1971. 

(iv) That at its sitting held on the 21st December, 1971, Rajya 
Sabha agreed without any amendmt!nt to the Personal Injuries . 
(Compensation Insurance) Amendment Bill, 1971, passed by 
Lok Sabha on the 16th December, 1971. 

3. Reports of Public Accounts Committee 
Shri Era Sezhiyan presented the following Reports of the Public 

ACcollnts Committee:- "" 
"'(1) SixtC(!nth Report re~arding action taken by Government on 

the recommendations contained in their Hundred and Second 
Report (Fourth Lok Sabha) relating to Central Government 
Employees Consumer Co-operative Society Ltd., New Delhi , 

"Mid-term appraisal of the Fourth Plan." .. 

/ 
I 

V(2) Twenty-sixth Report regarding action taken by Government 
on the recommendations contained in their Hundred and Nine-
teenth Report (Fourth Lok Sabha) relating to Defence Services. 

Statements by Ministers /4. 
/ (1) The Minister of Planning made a statement on Mid-term appraisal 

of the Fourth Five Year Plan. He also laid on the Table a copy of the 
"Midterm appraisal of the Eeurth Plan. 

(2) The Minister of Petroleum and Chemicals made a statement re-
garding Kerose~e Oil. 

5. Motion ,Regarding Select Committee 
Shri Surendra Pal Singh moved the following motion:-

"That this House do increase the number of members of the Select 
Committee on the Bill to give effect to the Vienna Convcn- '-

... ' tion on Diplomatic Relations (1961) a·nd to provide for matters 
connected therewith, appointed by the HoU'se on the 20th 
December, 1971, from 15 to 19 and do appoint the following 
four members on the said Select Committee:-

(1) Shri P. Venkatasubbaiah, 
(2) Shri B. S. Murthy, 
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'" (3) Shri S. A. Shamim, and 
(4) Shri Madhu Dandavate" 

The motion was adopted. 
6. Government Bills-Introduced 

(1) The Delhi Sikh Gurdwaras Bill, 1971. 
(2) The Constitution (Twenty-eighth Amendment) Bill, 1971. 

The motion for leave to introduce the Constitution (Twenty-eighth 
Amendment) Bill, 1971 moved by Shri Krishna Chandra Pant was 
opposed. On the motion the House divided, Ayes 248; Noes 74. The 
motion was accordingly adopted and the Bill was introduced. 

(3) The North-Eastern Council Bill, 1971. 

7. Government Bill-Passed 
The Delhi Sikh Gurdwaras Bill, 1971 

The motion for consideration of the Bill was moved by Shri H. R. 
Gokhale. 

The following Members took part in the debate:-
(1) Shri B. S. Bhaura 
(2) Sbri Darbara Singh 
(3) Shri Gurdas Singh Badal 
(4) Shri Shashi Bhushan 
(5) Shri Mohammad Ismail 
(6) Sardar Mohinder Singh Gill 
(7) Dr. Laxminarayan Pandeya 
(8) Shri Birender Singh Rao 
(9) Ch. Sadhu Ram 

(10) Sardar Swaran Singh Sokhi 
(11) Shri H. K. L. Bhagat 
(12) Shri Teja Singh Swatantra 
(13) Shri Sat Pal Kapur 
(14) Shri M. R. GopaJ Reddy ,./I 
(15) Shri Ramsahai Pandey 

Shri H. R. Gokhale replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 
Clause 4 was adopted, as amended. 
Clauses 5 to 41 and the SchedUle were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
~he motion that the Bill, as amended, be passed was moved by 

ShI'l H. R. Gokha.Je. 

The motion was adopted and the Bill, as amended, w.as passed. 
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8. Motion Under Rule 388 
Shri Krishna Chandra Pant moved the- following motion:-

"That this House do suspend the proviso to rule 66 of the Rules of 
Procedure and Conduct of Business in Lok Sabha in its ap;:>li-
cation to the motions for taking into consider&tion and pasSing 
of the North-Eastern Council Bill_ 1971 in as much as it is 
dependent upon the North-Eastern Areas (Reorganisation) 
Bill, 1971, the Constitution (Twenty-seventh Amendment) 
BIn, 1971 and the Government of Union Territories (Amend-
ment) Bill, 1971." 

The motion was adopted. 
t. Government BUI-PassN 

The North-Eastern Council Bill, 1971 
The motion for consideration of the Bill was moved by Shri Krishna 

Chandra. Pant. 
- TIle following Membe'rs took part in the debate:-

(1) Shri Biren Dutta 
(2) Shri Tarun Gogoi 
(3) Shri Bhogendra Jha 
(4) Shri Biswanarayan Shastri 
(5) Shri R. V. Bade 
(6) Shri Dine5h Chandra Goswami 
(7) Shri Dharnidhar Basumatari 
(8) Shri S. N. Singh 

Shri Krishna Chandra Pant replied -to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 to 8 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Krishna 

Chandra Pant. 
The following Members took part in the debate:-

(1) Shri D. Deb 
(2) Shri Ramavatar Shastri 
(3) Shri Krishna Chandra Pant 

On the motion the House divided, Ayes 108; Noes 23. The motion was 
accordingly adopted and the Bill was passed. 
10. Statutory Resolution-Adopted 

,Shri Anrlasahib P. Shinde moved the following Resolution:-
"In pursuance of section 8 of the Cotton Transport Act, 1923 (um-

tral Act 3 of 1923) read with thEi Proclamation by the Presi-
dent G.S.R. 457 dated the 27th March, 1971, this House ap?roves 

421 



ber 1971 of the Liovernment or lVlysure, .n.l:;nculL~" Q.I&U ... U~~ 
Department to be issued in ex.ercise of the powers conferred 
by section 3 of the Cotton Transport Act, 1923." 

The Resolution was adopted. • 
11. Government Bills-Passed 

* (i) The Supreme Court Judges (Conditions of Service) Amend-
ment Bill, 1971. 

* (ii) The High Court Judges (Conditions of Service) Amendment 
Bill, 1971. 

The motions for consIderation of the above two Bills were moved by 
tihri H. R. Gokhale. 

The following Members took part in the combined debate:-
(1) Shri H. N. Mukerjee 
(2) Shri Shashi Bhushan 
(3) Shri R. R. Sharma 
(4) Pandit D. N. Tiwary 
(5) Shri R. P. Ulaganambi 
(6) Shri H. K. L. Bhagat 
(7) Shri Ramavatar Shastri 
(8) Shri M. C. Daga 
(9) Shri S. S. Tewari 

Shri H. R. Gokhale replied to the debate. 
(i) The motion for consideration of the Supreme Court Judges (Com-

ditions of Service) Amendment Bill, 1971, was adopted and clause-by-
clause consideration of that Bill was taken up. 

Clauses 2 to 7 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri H. R. Gokhale. 
The motion was adopted and the Bill was passed. 
(ii) The motion for consideration of the High Court Judges (Condi-

tions of Service) Amendment Bill, 1971, was adopted and clause-by-
clause conslderation of that Bill was taken up. 

Clauses 2 to 6 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri H. R. Gokhale. 
The motion was adopted and the Bm was passed. 

4.25 P.M. 
~Lok Sabha adjourned till 10 A.M. on Thursday, the 23rd December, 1971) 

S. L. SHAKDHER, 
Secretary. ---.---.-.. ---- - ---------------

*Discussed together. 
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10 A.M 

LOKSABHA 

BULLETIN-PART I 
[Brjef Record of Proceedings] 

1'bursday, December 23, 19711Pausa 2, 1893 (Saka) 

No. 102 

1. Papers l.ui" on the Table 
The fol!qwing papers werp laid on the Table:-

·,,_, .. ,tl) ~,lOpy of Mysore G.)\'ernment Notification No. S'i\i330 (Hindi 
and English versions) published in Mysore Gaz at eel the:' 
~gth July, 1971, unde:r sub-section (2) of sectian8A of the 
l\"y~Gre Betting Tax Act, 1932. read with clause (el (iv) of the 
Proclamation dated the 27th March, 1971, issued by the Presi-
nent in relation to the State of Mysore . 

./ (2) (i) A copy of Notifkation No. FA<M;t 69-Fin. (G) (Hindi 
and English versions) published" In e i Gazette dat~~d the 
24th November, 1971 making certain amendment to Notification 
No. F.4(132)169-Fin. (G) dated the 31st December, 1969, under 
sub-sc:ction (4) of section 26 of the Bengal Finance (Sah~s Tax) 
Act, 1941, as in force in the Union territory of Delhi. 

-';(:i) A statement (Hindi B'nd English versions) shOWing reas.)DS for 
ucby in laying the uhove Notification. 

(3) A copy each of the following Notifications (Hindi and English 
v('r~ilJns) issued under the Centrall,~llxcise Rules. 1944:-

\ ... ' (iLG.S R 175§ published in Gazette of India dated th(,20th 
/ November, 1971. together with an explanatory memoran-

/1tt1m. 
~ ...,4i)._g..s.R. 1845-1tublished in Gazet.~ of India dated the 7th 
' .. / r ,. . £cemtM!r, 1911, together with an explaaatory Mern01'an-

dum;: \,' 

(4) A copy of fti'following Acts (Hindi and English versions) 
under sub-section (3) of section 3 of the West Bengal State 
Legislature (Delegation of Powers) Act, 1971:-

; 

/ (i) The West Benpal Lotteries (Tax) Act, 1971 (Pr~tdent'8 
Act No. 19 of 1971) published in Gazette of India di .. f!d the 
14th December, 1971. 

[P.T.D. 
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(in The West Bengal Taxation Laws (Amendment) Act, 1971 
(President's Act No. 20' of 1971) published in Gazette of 
India dated the 14th December, 1971. ' 

(5)' A copy each of the following papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(a) (i) Review (Hindi and English versions) by the Govern-
ment on the working of the Hindustan Steelworks Con-
struction Limited, Calcutta, for the year 1970-71. 

(ii) Annual Report of the Hindustan Steelworks Construction 
Limited, Calcutta, for the year 1970-71 along with the 
A udited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Review (Hindi and English versions) by the Govern-
ment on the working of the Bokaro Steel Limited, for the 
year 1970-71. 

(ii) Annual Report (Hindi and English versions) of the Bokaro 
Steel Limited, for the year 1970-71 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(6) (i) Review by the Government on the working of the Bharat 
Heavy Plate and Vessels Limited, Visakhapatnam, for the 
year 1970-71. 

J(ii) Annual Report of the Bharat Heavy Plate and Vessels Limit-
, ed, Visakhapatnam, for the year 1970-71 along with the Audit-

ed Accounts and the comments of the Comptroller and Auditor 
~neral thereon. 

"",(7) (i) Review (Hindi version) by the Government on the working 
of the Triveni Structurals Limited for the year 1970-71. 

, (if)'''Annual Report (Hindi version) of the Triveni Structurals 
.- Limited for the year 1970-71 along with the Audited Ac-

counts and the comments of the Comptroller and Auditor 
General thereon. 

'; ,.. '(8) A copy of the Aimual General Administration Report (Hindi 
and English versions) of Andaman and Nicobar Administration, 
for the year 1970-71. v 

. , 

(9) A copy of the Gujarat Devasthan Inams Abolition (Amend-
ment) Rules, 1971 published in Notification No. GHMI~22rl 
DARI1071-Y in Gujarat Government Gazette datea flie 1 th 
:rqovemBer,t9"f1, under sub-section (2) of section 29 of the 
9ujarat Devasthan Inams Abolition Act, 1969, read with clause 

• ,; (c) (iv) of the Proclamation dated the 13th May, 1971, issued 
by the President in relation to the State of Gujarat . 

(10) fA copy of the Annual Report of the Indian Dairy Corporation. 
I' Baroda for the year ended 31st March. 19'71 along with the 
, Audited Accounts, under, sub-section (1) of section 619A of 

\ ~ the Companies Act, 1956. • 
. 1<'11) A copy of the Annual Administration Report (Hindi versjo,~ 
, of the Tea Board for the year 1969-70. l' 
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2. Mes!I8ge from Bajya Sabha 
Secretary reported a message from Rlrjya Sabha that at its sitting held 
the 21st December, 1971, Rajya Sabha agreed without any amendment 
the North-Eastern Areas (Reorganisation) Bill, 1971, passed by Lok 

abha on the 15th December, 1971. 
. Assent to Bills 

Secretary laid on the Table following three Bills passed by the Houses 
f Parliament during the current session and assented to:-

I 

(1) r:rhe Appropriation (No.4) Bill, 1971. 
(2) The Appropriation (Railways) No.3 Bill, 1971. 
(3) The Punjab Appropriation (No.2) Bill, 1971. 

Report of Public Accounts Committee 
I Shrimati Mukul Banerji presented the Twenty-second Report of 

e Public Accounts Committee regarding actlOn taken by Government 
the recommendations contained in their Hundred and Tenth Report 

ourth Lok Sabha) relating to Customs. 
Motion Regarding Select Committee 
Shri R. K. Khadilkar moved the following motion:-

. ! "That this House do appoint Shri Hukam Chand Kachwai vice 
Shri R. R. Sharma, to the Select Committee to which the BilJ 
to provide for a scheme for the payment of gratUity to em-
ployees engaged in factories, mines, plantations, shops or other 
establishments and for mattoers connected therewith or inci-
dental thereto, was referred by the House on the 21st Decem-
ber, 1971." 

The motion was adopted . 
. Discussion Under Rule 193 v 

Shri Narsingh Narain Pandey raised a discussion on the statement 
ade by the Minister of Agriculture in the House on the 13th December 

971 regarding Sugar Policy. ' 
The following Members took part in the debate:-

(1) Shri Bibhuti Mishra 
(2) Shri Atal Bihari Vajpayee 
(3) Shri Piloo Mody 
(4) Shri Mulki Raj Saini 
(5) Shri Shyama Prasanna Bhattacharyya 
(6) Shri Shibban Lal Saksena 
(7) Shri K. Narayana Rao 
(8) Shri D. K. Panda 
(9) Shri M. R. Gopal Reddy /' 

(10) Shri Ram Chandra Vikal 
(11) Shri K. Suryanarayana 
(12)" Shrimati Sheela Kaul 'l (13) Shri Sarjoo Pandey 

.. Shri Fakhruddin Ali Ahmed replied to the discussion. 
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7. Address by the Speaker' ./ 
The Speaker addressed the Members of Lok Sabha and inter alk 

thanked all the Members for the great sense ofpatrlotism and unit~ 
5hown during the emergency. He congratulated the Leaders of th 
Opposition for their farsightedness, patriotic approach and the spirit 0 
accommodation in regard to the problems that arose. ~ gave credit to 
the Prime Minister and her colleagues. The Prime Minister, he stated, 
all the time responded to the wishes of the Opposition. She rose above 
everything else and showed, i\1 an hour of cri5is,great patriotism. ThE" 
Speaker also thanked the Armed Forces, the Jawans, :the Mukti Bahin' 
Members of Parliament and the 'Public for show~g on~ss arid unity Ii 
the hour of crisis. 
8. Discussion Under Rule 193 ~ 

I 
Shri Kartik Oraon raised a discussion on the statement made by th 

~inister of State for Home Affairs in the House on the 29th No~mbel 
1971 regarding the reported killing of 14 santhals a:nd injuries to 8;' 
santhals by land owners in Purnea District of Bihar on the 22nd Novem. 1 
ber, 1971. 

The following Members took part in the deba~:-
(1) Shri Dinen Bhattacharya 
(2) Shti P. K. Ghosh 
(3) Shri Bhogendra Jha 
(4) Shri Sakti Kumar Sarkar 
(5) Shrimati Indira Gandhi 
(6) Shri Dhan Shah Pradhan 
(7) Shri Chandra ShaHani 
(8) Shri Bhaljibhai Ravjibhai Parmar 
(9) Swami Brahmanand 

(10) Shri Bhagirath Bhanwar 
(11) Shri R. D. Bhandare 
(12) Shri Shambhu Nath 
(13) Shri Ramavatar Shastri 
(14) Shri Anandi Charan Das 
(15) Shri S. C. Besra 
(16) Shri Kumar ~ajhi 
(17) Shri Chhotey. Lal 
(18) Shri Ramj i Ram 
(19) eh. Sadhu Ram 
(20) Shrimati Minimata Agamdas 
(21) Shri Jagannath Mishra 

Shri F. H. Mohsin replied to the discussion. 
(Lok Sabha adjourned aiM die at 3 P.M.) 

t 
\ 

S. L.SHAKDHEI . 
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